
Foul1eentb Series, Vol. XXXVU, No.9 Wedoesday, February 25, 2009 

Phalguna 6, 1930 (Saka) 

LOK SABHA DEBATES 
(English Version) 

Fifteenth Session 
(Fourteenth Lok Sabba) 

:":'.' ; i ,. 

~~ . .:0- ., 

.:;: ...... 

~~~:~~\~ ··tf-et ~ .forI' 

(Vol. XXXVII contains Nos. I to 10) 

LOK SABHA SECRETARIAT 
NEW DELHI 

Price : Rs. 80.00 



EDrrORlAL BOARD 

P.D.T. Achary 
Secretary-General 
Lok Sabha 

R.I<. Chadha 
Joint Secretary 

Hamam Dass Takker 
Director 

Vandna Trivedi 
Joint Director-I 

Prabhakar Mohanty 
Joint Director-II 

Shai1e8h Kumar 
As8istant Editor 

(ORIGINAL. ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND ORIGINAL HINDI PROCEEDINGS INCLUDED IN 
HINDI VERSION WIU BE TREATED ~ AUTHORITATIVE AND NOT THE TRANSLATION THEREOF.) 



SUBJECT 

CONTENTS 

/FOIHfHnth SsIies, Vol. XUVlI, FIft8enIh Ssssion, 2OO!1/1930 (Saka)} 

No. I. Wedneeday. February 25, 20C19iPha1gune 6, 1930 (Saka) 

ORAL ANSWERS TO QUESTIONS 

·Starred Question Nos. 121 and 123 to 125' .....••.•.............................•................................•................ 1--40 

WRITTEN ANSWERS TO QUESTIONS 

Starred Question Nos. 122 and 126 to 140 .....•••••.•.••..................•.....•.•.••....•....•.•........•.•......•...........•.. 40-93 

Unstarred Question Nos.620 to 804 ...................................................................................................... . 93-367 

PAPERS LAID ON THE TABLE ....•...................•...•.........•..•.........................•••.................•.••. : ...•........•.........•. 368-393 

MESSAGES FROM RAJYA SABHA ................................................................................. , ............................ . 

COMMITTEE ON ABSENCE OF MEMBERS FROM THE' SITTINGS OF THE HOUSE 

Minut_ ...................................................................................................................................................... . 394 

COMMITTEE ON PUBLIC 'UNDERTAKINGS 

36th and 37th Reports .....................................•............•........................•.................................•...•.•......... 394 

COMMITTEE ON PETITIONS 

48th to 50th Reports .•......•..............•......•........••......................................•................................................ 395 

STANDING COMMITTEE ON AGRICULTURE 

47th Report ..................................................•.......•.•...•.........•.....•..•...........•......•...............•...•........•............ 395 

STANDING COMMITTEE ON LABOUR 

40th Report ............................................................................................................................................... . 396 

STANDING COMMITTEE ON FOOD. CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION 

Statements ................................................................................................................................................. . 396 

STANDING COMMITTEE ON URBAN DEVELOPMENT 

Statements ................................................................................................................................................. . 397-398 

STANDING COMMITTEE ON RURAL DEVELOPMENT 

45th and 46th Reports and Statements ................................................................................................. . 

"The sign + martled above the name of • Member Indic:atIIs thet the Question was actually asked on the IIoor of the House by that 
Member. 

(i) 



(ii) 

STATEMENTS BY MINISTERS ......•................•..........................................................................•.................•.. 

(i) Status of implementation of the recommendations contained in the 60th and 68th Reports 
of the Standing Commiltee on Finance on Demands for Grants (2007 -OS and 2008-09 
respectively) pertaining to the Department 01 Revenue •. .Ministry of Finance 

(ii) (a) 

Shri Pawan Kumar Bansal ..••...........•.........•...........••......•..•...•................•............•••..•.. 

Status of implementation of the recommendations contained in the 127th and 1351h 
Reports of the Standing Committee on Transport. Tourism and Culture on Demands for 
Granls (2007·08 and 2008·09 respectively). pertaining to the Department of Shipping. 
Ministry of Shipping. Road Transport and Highways 

(b) Status of implementation of the recommendations contained In the 128th and 134th 
Reports of the Standing Committee on Transport. Tounam and Culture on Demands 
for Grants (2007-08 and 2008-09 respectively). pertaining to the Department of &hipping, 
Ministry of Shipping, Road Transport and Highways 

Shri T.R. BaaIu ............................................................................................................ . 

(iii) Status of implementation of the components of Sham Nirman relating to Ministry of 
Rural Development 

Dr. RaghuYansh Prasad Singh .................................................................................. .. 

(iv) Status of ~ of the rec:ommendation contained in the 32nd Report of the 
Standing CommiIlee on Ulban Development on Demanda for Gf8nta (2008-09) pertaining 
to the Ministry of Housing and Ulban Poverty Alleviation 

Shri Pawan Kumar Bansal ......................................................................................... . 

(v) Status of implementation of the rec:ommendation contained in the 208th Repott of the 
Standing CommIttee on Human Resource Development on Dernande for Granra (2008-09) 
pertaining to the Ministry of Youth Affairs and Sports 

Dr. M.S. Gill ................................................................................................................. . 

(vi) (a) Status of implementation of the recommendaIione conI8Ined In the 27th and 29th RepofII 
of the Standing Committee on HeaIIh and Family Welfare on Demands for Grants 
(2008-09) pertaining to the Department of HeeIth and Family Wei.,.. Ayurveda. Yoga 
and Naturopathy. Unani. Siddha and Homoeopahty (AYUSH) and Health Reeearc:h 
respectively. Ministry of Health and Family Welfare 

(b) Status of implementation of the recommendations contained In the 28th Report 01 the 
S~ Committee on Health and Family Wellare on 0emIInda for Grants (2008-0;) 
pertainmg to the Department of Health and Family Well..... Ayurveda, Yoga and 
Naturopathy. UnanI, SidcI\a and Homoeopahly (AYUSH) and HeaIIh Re8eerch .-..pecti\l8ly. 
Ministry 01 Hea1th and Family Welfare 

Shrimati Panabaka Lakshmi 
•• 4U·.·' ...... · •• u···· .. ·~ ....... u ....................................................... . 

(vii) (a) Status of implementation of the recommendationt contained in the 1st. 14th. 18th and 
25th. Reports of the Standing CommiItee on P8fIOnneI. Public: GrieYancea, Law and 
~ on Demands lor Grants (2004-05, 2006-07. 2007 -oe .-us 2008-09 reepectiYety) 
pel1aining to the Ministry of personnel. PUJIic Grievances and Pensions 

401 

401 

401-402 



(iii) 

(b) Status of implementation of the recommendations contained in the 1981h Report of the 
Standing Committee on Science and Technology. Environment and Forests on 
Demands for Grants (2008-09) pertaining to the Department of Atomic Energy 

Shri Prithvlraj Chavan ................................................................................................ .. 

(viii) Status 01 Implementation of the recommendations contained In 1h8 26th Report of the Standing 
Committee on P8fSOIlnei. Public Grievances and Law and Justice on Demands for Grants 
(2008-09) pertaining to the Ministry 01 Law and Justice 

Shri K. Venkatapathy ........... , ...................................................................................... . 

(Ix) St,atus of implementation of the recommendations contained in the 69th Report of the 
Standing Committee on Finance on Demands for Grants (2008-09) pertaining to the 
Ministry of Planning 

Shri V. Narayanasamy ............................................................................................... .. 

(x) Status of implementation of the recommendations contained in the 56th and 58th Reports 
01 the Standing Committee on Infonnation Technology on Demands for Grants (2008-09) 
pertaining to the Departments of Posta and Information Technology respectively. Ministry 
of CommunicatIons and Infonnallon Tec:hi1oIogy 

Shri Pawan Kumar Bansal .................................................................. _ ..................... . 

CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE 

Situation arising out of the action by the management of lOBI against their empJoyees by changing 
the service conditions and suspending and transferring employees thereby violating the RBI Act and 
atepe taken by the GoYemment in this regard ............................................ ~ .............................................. . 

Shri Basu Deb Acharia ............................................................................................... . 

Shri Pawan !<umar -Bansal ................................ - ....................................................... . 

MATTERS UNDER RULE 3n ....................................................................................................................... . 

(I) Need to start a F.M. Radio Station in Amrel!. Gujarat 

Shri V.K. Thummar ..................................................................................................... .. 

(it) Need to allow private sector companies to purchase colton from fanners in Anctlra Pradesh 

Shri Rayapati Sambasiva Reo ................................................................................... . 

(iii) Need to grant a special status to the State of Rajasthan and announce tax-holiday to 
augment development of the State 

Prof. Rasa Singh Rawat ........................................ · .................................................... . 

(Iv) Need to expand and upgrade the Silsuan airport in Keonjhar di8trict, Orissa and Tonto airport 
in West Singhbhum district of Jharkhand 

Shri Ananta Nayek ....• , ................................................................................................ . 

COLl.lMNS 

408-410 

410 

41()--.411 

411 

412 

412 

412-437 

437 

437 

438 

439 



(iv) 

Sua.JeCT 

(v) Need to start new trains connecting Upin with Amritsar. Ajmer. Baroda and other cities of 
Madhya Pradesh 

Dr. Satyanarayan Jatiya .....•...•..........................................•.................•..............•....•.... 

(vi) Need to set up a bench of High Court in Udaipur. Rajasthan 

Shri Mahavir Bhagora ................................................................................................ .. 

(vii) Need to expedite the gauge conversion wort< of railway Line from lumding to Agartala In 
Tripura 

Shri Khagen Das .......................................................................... , ............................. .. 

(viii) Need to include "KANU' caste of Bihar in the 6st of Scheduled Castes 

Shri Ram Kripal Yadav ............................................................................................... . 

(ix) Need to withdraw the decision to convert the status of Kayamkulam Power Station and 
maintain its ear1ier status as a power station decflCated to Kerala 

Shrl K. Francis George ............................................................................................. .. 

(xl Need to prepare a Master Plan for prevention of massive erosion by the river Brahmaputra 
in Assam 

Or. Nun Kumar Sarma ............................................................................................... . 

(xi) Need to expedite the conduct of draw of lots for housing units buih by D.D.A. and 
various co-operative housing societies In Delhi 

Dr. Sebastian Paul ..................................................................................................... .. 

NATIONAL COMMISSION FOR MINORITY EDUCATIONAL INSTITUTIONS (AMENDMENT) 
BILL. 2009 ........................................................................................................................................................ . 

Shrlrnati D. Purandeawari ....................................................................................................................... .. 

Motion to Consider ................................................................................................................................... . 

Clauses 2 to 5 and 1 ............................................................................................................................ .. 

Motion to Pass ......................................................................................................................................... . 

NATIONAL WATERWAY (LAKHIPUR-BHANGA STRETCH OF THE BARAK RIVER) BILL, 2007 ......... . 

Shri T.R. Baalu ............................................................................................................ . 

Shri Lalit Suldabaidya ................................................................................................. . 

Shrl Braja Klshore Tripathy ........................................................................................ . 

Motion to Consider ................................................................................................................................... . 

Clauses 2. 3 and 1 ................................................................................................................................ .. 

Motion to Pass ......................................................................................................................................... . 

440 

441 

441-442 

442-443 

444 

444 447 

448 

448 

448--451 

451--452 

452-454 

455 

456 

456 



(v) 

SUBJECT 

STATUTORY RESOLUTION RE: DISAPPROVAL OF CENTRAL INDUSTRIAL SECURITY FORCE 
(AMENDMENT) ORDINANCE, 2009 

AND 
CENTRAL INDUSTRIAL SECURITY FORCE (AMENDMENT) BILL, 2009 ............................................... . 

Shri P. Chidambaram ........•...................................................................•...................... 

Prof. Rasa Singh Rawat ............................................................................................. . 

Shri Baju Ban Riyan .................................................................................................. .. 

Shri Braja Kishore Tripathy ....................................................................................... .. 

Shri Syed Shahnawaz Husaaln .................................................................................. . 

Motion to Consider ................................................................................................................................... . 

Clauses 2 to 9 and 1" ............................................................................................................................ .. 

Motion to Pass ......................................................................................................................................... . 

AGRICULTURAL AND PROCESSED FOOD PRODUCTS EXPORT DEVELOPMENT AUTHORITY 
(AMENDMENT) BILL, 2008 ............................................................................................................................ . 

Amendments made by Rajya Sabha .................................................................................................... .. 

Motion to Consider ........................................................................................................................ ; .......... . 

Shri Santosh Gangwar ................................................................................................ . 

Shri Sudhangshu Seal ........................................................ _ ...................................... . 

Shri Jairem Ramesh .................................................................................................... . 

Amendments agreed ................................................................................................................................ . 

RE: SCHEDULED CASTES AND THE SCHEDULED TRIBES (RESERVATION IN POSTS AND 
SERVICES) BILL 

Shri Prithviraj Chavan ................................................................................................ .. 

Shri Vayalar Ravi ......................................................................................................... . 

TRADE MARKS (AMENDMENT) BILL, 2007 ............................................................................................... . 

Motion to Consider ................................................................................................................................... . 

Shri Ashwani Kumar .................................................................................................... . 

Shri Vijayendra Pal Singh .......................................................................................... . 

Shri S.K. Kharventhan ................................................................................................ . 

Shri Alok Kumar Mehta .............................................................................................. . 

Shri Braja Kishore Tripathy ........................................................................................ .. 

ColuMNs 

457 

457--459 

459--462 

462--464 

464-466 

466--468 

4i1 

471 

472 

472 

472 

473 

47~75 

475-477 

477-480 

480-481 

481-483 

483 

485 

485 

485-487 

487-488 

488-491 

491-492 

492-494 



(vi) 

Shri SUresh Prabhakar Prabhu ............................................................................ : ..... . 

Shri I..akshInan Singh .. ................................................................................................ . 

Clauses 2 to 10 and 1 ........................................................................................................................... . 

Motion to Pass ......................................................................................................................................... . 

DISCUSStON UNDER RULE 193 

Situation arising out of alleged mismanagement of alairs of Satyam Computer ServIces UmIted ... . 

Shri Rupchand Pal ...................................................................................................... . 

Shri Vljayendra Pal Singh .......................................................................................... . 

Shri AIuna Kumar Vl.mdavalli ..................................................................................... . 

ShrI Oevendra Prasad Yadav ..................................................................................... . 

Shrl Bnt;a Kishore Tripalhy ................... _ ................................................................... . 

ShrI Suravaram Sudhakar Reddy ............................................................................. .. 

ShrI Kinjarapu Yerrannaidu ......................................................................................... . 

Shri B. Vinod Kumar ................................................................................................... . 

Shri K.S. Rao ............................................................................................................. .. 

Shri RaIndas Athawale ................................................................................................ . 

Prof. M. Rarnadass ..................................................................................................... . 

Shri M.P. Veetendra Kumar ........................................................................................ . 

Shrirnati Jhansi L.akshfni Botcha ................................................................................ . 

ShrI Prem Chand Gupta ............................................................................................. . 

REHABILITATION AND RESETTlEMENT Blt.L, 2007 
AND 

lAND ACQUISITION (AMENDMENT) Bill, 2007 ....................................................................................... . 

t.Aotion moved .......................................................................................................................................... .. 

Motion adopted ......................................................................................................................................... . 

Motion to Consider ................................................................................................................................... . 

Dr. Raghuvansh Ptaaad SIngh ................................................................................... . 

Shri VaI1faIa Radhakrishnen ........................................................................................ . 

Shri Hannan MoUah .................................................................................................... . 

Shri Sandeep Dixit ...................................................................................................... . 

Shri Tartt Baran Topdat .............................................................................................. . 

Shri Devendra Prasad Yadav ..................................................................................... . 

497-501 

501--602 

505 

505-515 

515--616 

518-0628 

528--Q5 

535-538 

538-640 

540-643 

543-544 

544-649 

549--552 

552--Q54 

554 

554-557 

558-674 

574 

574 

575 

575 

575-678 

579 

580-581 

581-582 

582-585 

58S-59O 



(vii) 

Clauses 2 to 60 and 1 ........................................................................................................................... . 

Motion to Pass ................................... , ....................................................... _ ............................................ . 

(II) LAND ACQUISITION (AMENDMENT) BILL. 2007 

Motion to Consider .. ................................................................................................................................. . 

Clauses 2 to 23 and 1 ........................................................................................................................... . 

Motion to Pass ......................................................................................................................................... . 

ANNEXURE-I 

Member-wise Index to Starred Questions ............................................................................................. . 

Member-wise Index to Unstarred Questions ......................................................................................... . 

ANNEXURE-II 

Ministry-wise Index to Starred Questions .................... _ ........................................................................ . 

Ministry-wise Index to Unstarred Questions .....•..................................................................................... 

592 

592--606 

606 

606--622 

622--624 

625 

626--630 

631 

632-634 



OFFICERS OF LOK SABHA 

THE SPEAKER 
Shri Somnath Chatterjee 

THE DEPUTY SPEAKER 
Shrl Chamjit Singh Atwal 

PANEL OF CHAIRMEN 
Shrl Giridhar Gamang 
Dr. Satyanarayan Jatiya 
Shrimati Sumitra Mahajan 
Dr. laxminarayan Pandey 
Shri BaJasaheb Vikhe Patil 
Shrl Vari<ata Radhakrlshnan 
Shri Arjun Sethi 
Shri Mohan Singh 
Shrlmati Krishna lirath 
Shri Devendra Prasad Yadav 

SECRETARY-GENERAL 
Shri P.D.T. Achary 

(ix) 



LOK SABHA DEBATES 

LOK SABHA 

The Lok Sabha mel al Eleven of Ihs Clock. 

[MR. SPEAKER in /he Chaiij 

rrfBnslalion} 

MR. SPEAKER: Such a loud voice makes me afraid. 

{English} 

All right, thank you very much. Today is last but one 
day. 

rrfBnsItItion} 

Are all of you ready for the elections? 

11.01 hra. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Q. No. 121, Shri M. Raja Mohan 
Reddy. 

{English} 

Compulsory Rural Posting of Doctors 
+ 

·121. SHRI M. RAJA MOHAN REDDY: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment has approved any 
proposal for compulsory rural posting of doctors after 
completion of their graduation as reported in the 
Hindustsn Times dated 31 January, 2009; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken for 
implementing the said proposal? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) A statement is 
laid on the Table of the House. 

Statement 

In order to ensure availability of doctors in rural 
areas of the country, the Central Govemment has 
decided to make one year combined rural posting in 
Primary Health Centres, Community HeaHh Centres and 
District headquarters under the State Govemment, a 
mandatory condition for eligibility for MBBS graduates to 
seek admission to Post graduate medical courses, as 
recommended by Sambasiva Rao Committee. It is 
proposed to be implemented from the next academic 
session for which modalities are being worked out. This 
decision was also endorsed by the States in the meeting 
of the Central Council for Health and Family Welfare on 
30th January, 2009. 

SHRI M. RAJA MOHAN REDDY: Hon. Speaker, Sir, 
I would like to know from the hon. Minister whether the 
ambitious National Rural Health Mission launched by the 
Govemment to provide medical facilities in villages has 
yielded desired results. Is there any shortage of qualified 
doctors and para-medics? It is because the hon. Minister 
in his reply has said he is going to make it mandatory 
for the MBBS doctors who seek post-graduation to work 
in the rural areas. Many people will think thai MBBS 
itself is enough for them. So, how do you enforce the 
doctors to go to the rural areas? I would like to know 
the answer from the hon. Minister. 

MR. SPEAKER: How do you enforce it? It is a very 
good question. 

DR. ANBUMANI RAMADOSS: Sir, time and again I 
have been telling about the success of the National Rural 
Health Mission. People in India and world wide from the 
UN agencies, like Mr. Jeffrey Sachs, the Ambassador for 
Poverty Alleviation for the UN Secretary-General, have 
been saying thai India's National Rural Health Mission is 
the biggest and the fastest expanding public health 
programme in the entire wond. This is attributed by our 
Govemment which has been so insistent on health. In 
fact, this year the total Budget for my Ministry is about 
Rs.16,500 crore, out of which, apprOximately Rs.12,OOO 
crore has been invested only in the National Rural Health 
Mission. 

About its success, in the State "ke Bihar, before 
this National Rural Health Mission, the average patient 
attendance monthly in a Primary Health Centre was about 
40 patients. In three years it has increased trom 40 to 
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4000 patients. It is because of the National Rural Health 
Mission, the institutional delivery has increased seven-
folds, which no country in the world has achieved just 
i.1 a short span. All these attribute to infrastructure. In 
the last three years, nearly 80,000 health personnel have 
been enlisted under the National Rural Health Mission, 
which was never attempted earlier. These include 
specialists, doctors, nurses, para-medics, ANMs and 
ASHAs in the new cadre. Nearly about 6,40,000 ASHAs 
have been put in place. So, all these are health 
personnel. 

But corning to the focus point about availability of 
doctors, whether they are there or not. overall in the 
country we still have a shortfall of doctors. There are 
approximately about 7,00,000 modem medicine doctors, 
not MBBS doctors, allopathic doctors in the country. Our 
requirement Is another 8,00,000 more. There are about 
one million nurses in our country. Our requirement is 
another one-and-a-half million more. So, we are investing 
in Infrastructure building. 

We are supporting the Govemment medical colleges. 
There is a scheme for nearly about Rs.1,350 crore in 
the Eleventh Plan where we are giving to all the 
Govemment mecIcaJ colleges about Rs.10 crore minimum 
for producing more specialists so that they do that. At 
the same time, we are, in fact. relaxing some of the 
conditions of MCI Regulations so that the hard areas 
like the Northem States and the North-Eastem States 
should start more medical colleges and bring out more 
doctors. That is why, now we have decided that we 
have to make some of the rural postings mandatory. A 
year ago when we had wanted to bring out this proposal 
that before the MBBS registration certificate we wanted 
to make the students go to the rural areas to work 
there for one year mandatorily, there was lot of opposition 
from some State Governments. 

In fact, some of the Members of Parliament had 
also raised opposition. Then, the students went on strike 
and all that. Then, we had formed Dr. Sambasiva Rao 
Committee whO went across the country-discussed with 
the students, professors, doctors, vice-chancenors, ptj)/ic 
and everybody-and gave us the recommendation saying 
that we could have a scheme that if anybody wants to 
apply for a post-graduate course after finishing the MBBS, 
he or she should undergo one year mandatory rural 
posting in a PHC, in a CHC and in a district headquarters 
hospital. That is why, we have come· to this conclusion 
and we have brought out this that from next academic 
year onwards, aD the students who want to apply tor a 
post-graduation, they have to work in a rural posting. 

MR. SPEAKER: What about those doctors 

... (InflNTUfJlions) 

MR. SPEAKER: What is this? 

.. . (lnIBrruplions) 

SHRI VARKALA RADHAKRISHNAN: The Minister 
should be precise and the answer should be readymade. 
... (Interruptions) 

MR. SPEAKER: I hope the questions are also 
precise. 

SHRI VARKALA RADHAKRISHNAN : He should not 
answer this way. ... (InlBnupIionSJ 

MR. SPEAKER: Okay. I was trying to exercise the 
simple authority of putting a clarification. You did not 
even allow the Speaker to speak. That shows your very 
alertness, extra alertness. I only wanted to know ... 

. .. (Inltlrruptions) 

MR. SPEAKER: What is this? Please do not record 
this. 

... (InIBmJptions)' 

MR. SPEAKER: If an MBBS doctor does not wish 
to read for a post-graduate course, Is there any 
mandatory requirement that he cannot practice un1es8 
he puts in one year in the rural areas? 

DR. ANBUMANI RAMADOSS: No, Sir It is not there. 

MR. SPEAKER: How many doctors go for PG 
course? 

DR. ANBUMANI RAMADOSS: Sir, today there are 
about 289 medical colleges in India, out of which 141 
are in the public sector and 148 in the private sector. 
Therefore, approximately 33,000 ... (/nlsnuplions) 

MR. SPEAKER: Therefore, 95 per cent go scot-free. 

... (Inltlrruph"ons) 

MR. SPEAKER: Hon. Member, you ask second 
supplementary. I am sorry to have interrupted. 

SHRI M. RAJA MOHAN REDDY: Sir, I would Hke to 
know from the hon. Minister whether the Central 

"Not recorded. 
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Govemment is envisaging any health scheme for providing 
medical care to all BPL and middle-class families in the 
country on the lines of State Govemment of Andhra 
Pradesh where 85 per cent to 90 per cent of the people 
are covered under medical aid under Rajiv Arogyashri 
Scheme, where 942 various diseases .... 

MR. SPEAKER: It is a little different question. The 
Question is about compulsory rural posting. Please restrict 
yourseH to that. 

SHRI M. RAJA MOHAN REDDY: II is incurring an 
expenditure of Rs. 2 lakh per annum per family. 

MR. SPEAKER: Okay. We are happy to get the 
infonnation. 

DR. ANBUMANI RAMADOSS: Sir, I would like to 
answer that question as well. 

MR. SPEAKER: Be careful of Shri Radhakrishnan's 
response! 

DR. ANBUMANI RAMADOSS: Sir, under the National 
Rural Health Mission, we have given the flexibility to the 
States to have health insurance scheme according to the 
Slate-specificity and we are supporting a part of the 
schemes the States have been doing. Some States like 
Andhra Pradesh, Tamil Nadu, Kamataka, Maharashtra, 
and Gujarat have taken up these health insurance 
schemes and they are roUing them out. 

Nevertheless, under the Rashtriya Swasthya Bima 
Yojana 01 the Labour Ministry, nearly As. 33,000 lor BPL 
patients have been envisaged. Under the scheme, they 
are issued Credit Card or Cash Card and they can go 
to any of the accredited facilities and get them tested. II 
is per family per year expenditure under the scheme. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
the fundamental duty of the Govemment of India as 
well as the State Govemment is to provide medical care 
to the citizens of this country. Now, Sambasiva Rao 
Committee has made this recommendation, and I am 
appreciating it, but this is not suffICient at all. I would 
like to know from the hon. Minister whether the 
Govemment would put a condition before giving a degree 
that he should work in the rural areas. We are providing 
money, constructing buildings, providing infrastructure and 
everything. So, you have put a clause for post-graduation. 

If they go abroad, after doing graduation, they are not 
subject to it. Only five per cent of doctors win come 
under this condition and 95 per cent will not. That is 
why, we have to put a condition. We will support it. 

Mr. Speaker, Sir, you move the resolution and we 
will accept it unanimously. 

MR. SPEAKER: Wait for the 15th Lok Sabha. Nobody 
will take notice of the dying .... 

SHRI KINJARAPU YERRANNAIDU : Sir, people in 
the rural areas are suffering a lot . ... (Interruptions) They 
do not get medical facility . ... (Interruptions) Even in the 
tribal areas of Andhra Pradesh, thousands 01 people are 
dying. . . . (Interruptions) 

MR. SPEAKER: I do not know. Shri Radhakrishnan 
will object/ That is why, no answer to this question. 

. .. (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Will the Minister 
put a clause belore giving them degree to make 
compulsory to work in the rural areas? ... (Interruptions) 

MR. SPEAKER: I want to give chance to as many 
as possible. 

... (Interruptions) 

MR. SPEAKER: Shri Yerrannaidu, please do not 
speak now. I am sorry. 

00 not record anything else. 

'" (Interruptions)' 

MR. SPEAKER: It cannot be speeches. 

... (Interruptions) 

DR. ANBUMANI RAMADOSS: Sir, as much as I 
want to accede to the hon. Member's request to which 
I have already answered in my first supplementary that 
last year we had put up the proposal that before 
completion of the MBBS Degree or before giving them 

. the pennanent registration they have to do a mandatory 
one-year rural posting. There were a lot of objections 
within and outside the Parliament as well. There were 
protests from the students, and there were a lot of 
black flag protests. . .. (lnterruptions) 

*Not recorded. 
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SHRI KINJARAPU YERRANNAIDU: You move the 
Resolution .. . (lnlBnupIions) 

MR. SPEAKER: Sony, do not respond to It as It is 
unauthorized. 

..• (/nttmupIions) 

MR. SPEAKER: 00 not record It. 

... (/nIBmJpIions)' 

MR. SPEAKER: Okay, it means that he does not 
want to hear any reply. 

.. . (/nIfImIptions) 

MR. SPEAKER: The next supplementary to be asked 
by Shri Mahavlr Bhagora. 

... (/nIBmJptions) 

fTlIiInSIBJion} 

SHRI MAHAVIR BHAGORA: Mr. Speaker, Sir, one 
year combined rural posting has been mentioned in the 
reply of the question. I would like to know from the hen. 
Minister as to what does it mean? 

{English} 

MR. SPEAKER: It is a very good, brief and spedfic 
Question. Kindly give a very brief and specific reply to it. 

DR. ANBUMANI RAMADOSS: Sir, can you please 
ask him to repeat the Question? 

fTllInsIa/ion} 

MR. SPEAKER: He has asked about the meaning of 
this one year posting as has been mentioned in the reply. 

... (/ntsnupfions) 

SHRI MAHAVIR BHAGORA: What does it mean? 

{English} 

DR. ANBUMANI RAMADOSS: Sir, you have also 
translated in Hindi only, and that is the problem. 

·NoI recorded. 

MR. SPEAKER: I am sorry to have created a 
problem. 

DR. ANBUMANI RAMADOSS: Sir, the Central Council 
for Health and Family Welfare Is the highest decision-
making body of the Government of India and the Ministry 
of Health where all the Health Ministers of the country 
are representatives in it. Recently, we had a meeting of 
the Central Council, and they unanimously accepted this 
proposal of making mandatory onE:-year rural posting 
before applying for a Post Graduate (PG) course. 

One-year rural posting is the responsibility of the 
Slate Govemment, and the State Govemment can post 
them in a District HQ Hospital for four months; in a 
Community Health Centre (CHC) for four months; and a 
Primary Health Centre (PHC) for four months. The new 
doctors win be under the guidance of a District Medical 
Officer, and the District Medical Officer will be posting 
these doctors. We win be giving them a minimum stipend 
of Rs. 10,000, and the State Govemment can contribute 
more also. The other modalities of how they will wor!<, 
etc., are currently being wor1<ed out. 

DR. VALLABHBHAI KATHIRIA: Will it just be an 
intemship or ... (/nlrll7up/ions) 

MR. SPEAKER: No, what are you doing? You do 
not have to reply to it. 

.•• (/n1t1l7'Up1ions) 

SHRlMATI P. SATHEEDEVI: Sir, the Government of 
Keraia has already implemented the programme of n.nI 
posting of all doctors after the completion of Graduation. 
As a result of this, we are able to post 700 and odd 
MBBS Graduates. 

I want to know this from the hon. Minister. Will the 
Ministry take any steps to make it compulsory for the AU 
India Services? Would any steps be taken to make it 
applicable while filling an application for PG COUI'H that 
In the prospectus itself a mandatory provision will be 
made that rural service is necessary? WIU any special 
provision be made or any special consideration be given 
to these doctors who are serving in the rural areas for 
accommodation facilities? 

DR. ANBUMANI RAMAOOSS: Some of the States 
like Kerala, Tamil Nadu, Maharashtra, Gujarat, and a lot 
of other States also have made It mandatory that a 
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service candidate or doctor should undergo ruraJ posting. 
In some States it is one-year hard rural posting; three-
year rural posting; soft rural posting; etc. There are the 
categories if they want to apply for a PG. In fact, in 
Himachal Pradesh, nearly 75 per cent of the PGs are 
enlisted only for the service candidates, and some other 
perks like this. In some other States it is 50 per cent. 
Therefore, all these things are there. 

This criteria in application of doing up rural posting 
is both for States as well as All-India quota in private 
as weH as public colleges, and everybody is included in 
it. If anybody wants to apply for a PG from next 
academic year onwards all over the country, then they 
have to undergo a mandatory rural one-year posting. 

As regards the issue of accommodation, it is a good 
Question. In fact, under the National Rural Health Mission 
also we are upgrading the facUities. We are building 
quarters for doctors and nurses, etc., and it has been 
according to the demand of the States. We have left it 
to the discretion and flexibility of the States, and if States 
demand it under the Programme Implementation Plan-
which they submit every year-then tI1ey could go ahead 
and build all these infrastructure, etc. Nevertheless, we 
are saying a four-months' posting in PHC; four-months' 
posting in CHC; and four-months' posting in a District 
HQ Hospital. Therefore, they will be going around and 
looking up there. They will be seeing the realities of 
what the social problems and health problems of the 
village people are. 

{Translation} 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, hon. 
Minister has specially mentioned Bihar in his reply and 
said that efforts have been made to improve health 
services there. It is true that he has made efforts and 
allocated a handsome amount to improve the health 
services in villages. But, I do not know the level at which 
he has received these figures because even today there 
are so many health centers in Bihar where doctors and 
medicines are not available. 

Sir, hon. Ministar has said that after post-graduation, 
doctors will be posted in villages. I would like to know 
as- to why doctors are not being posted in rural health 
centers? Even today doctors are not available in 90 per 
cent viUage hospitals. Doctors are not at aU posted there 
... (Interruptions) 

MR. SPEAKER: Doctors are posted there, but 
nobody goes. 

SHRI RAM KRIPAL YADAV: Doctors do not go to 
villages but we too are not able to compel them to go. 

MR. SPEAKER: It will be done by the State 
Govemment, how can it be done from here? 

SHRI RAM KRIPAL YADAV: Hon'ble Minister should 
get the rules and laws formulated for this purpose. 
... (Interruptions) when he is allocating such a hefty 
amount for villages, he should ensure that 
.. . (lntlN7lJptions) 

[English} 

MR. SPEAKER: You are an experienced Member, 
you should know how to put a question. You are an 
expert. 

DR. ANBUMANI RAMADOSS: Sir, it is a good 
question the Member asked about the rural service 
posting of doctors. Some States do it. We want all the 
States to adopt it. InitiaHy when the National Rural Health 
Mission (NRHM) was started, there were discrepancies 
in recruitment at cadre level. We had a State cadre. We 
asked the some of the States to do it as a District 
cadre so that they are transferred within the District 
near to their own places. If some of the States want, 
they are free to do it. We will be supporting them under 
the NRHM. My experts have gone around; there have 
been a lot of surveys done. In fact, recently we had a 
common review mission of 13 States. These national 
and international level experts went around by 
themselves; they visited these PHCs, CHCs all over and 
gave us a very positive record and statistics saying that 
there has been a resurgence of activity in almost all the 
Northem States which were lagging behind, including 
the North-Eastem States. 

(Translation) 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, 
we are going to implement the system of compulsory 
posting of doctors in rural areas from 2010. But, such 
postings are already being made by many States. 
Facilities should also be provided to them at their place 
of posting then only they will agree to go there. 
... (Inlem;ptions) 

(English) 

MR. SPEAKER: Hon. Member, the Question relates 
to rural posting of doctors. Urban posting, not doing 
anything and everything else is coming under rural 
posting now. 
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[TrsnsI61ionJ 

SHRI CHANDRAKANT KHAIRE: Sir, general ratio of 
doctors and patients is 1:1722. Similarly, what is the 
ratio in this regard in rural India, because we can 
implement the rural health schemes keeping this ratio in 
mind. 

/Englishl 

DR. ANBUMANI RAMADOSS: Sir, even though today 
in India the doctor to population ratio is. as the hon. 
Member said. 1720 for one doctor. most of the doctors 
are in the urban areas, in cities and towns. They do not 
go to the rural areas. That is why we are forced to 
bring out some of the ruleslregulations like to ensure 
that they go there. Coming back to the question of the 
hon. Member whether there are facilities available for 
them, it is four months in a District Headquarters hospital. 
A District Headquarters has got all facilities. It is four 
months in a community health centre. It is mostly a 
Taluka Headquarters where facilities are there. And then 
it is four months in a PHC. They could come and go 
and there are already doctors available. We are making 
PHCs 24x7. Tin date under the NRH~, approximately 
12,000 facilities including PHCs and CHCs have been 
made 24x7. We are giving them a stipend of minimum 
Rs. 10,000. The State Governments can contribute 
towards their stay, accommodation and food. ThIs is not 
a salary. This is a one-year stipend for their services in 

-the rural sector. 

MR. SPEAKER: Shri Sudhakar Reddy, please restrict 
yourseH to rural posting of doctors. Otherwise I will 
disaHow it. 

SHRI SURAVARAM SUDHAKAR REDDY: Sir, the 
proposal of the hon. Minister to have more specialists in 
the country is necessary and the rural posting is one of 
the essential qualification for applying for postgraduate 
courses. 

Here, I would like to request the hon. Minister to 
think of increasing the number of seats in the Post-
Graduation because in each FauHy, there are only one 
or two seats in each Medical College. We need several 
Iakhs of specialists and we need several lakhs of doctors 
to go to the rural areas. 

MR. SPEAKER: No, Shri Reddy. I am sorry. 

... (Interruptions) 

SHRI SURAVARAM SUDHAKAR REDDY: ThIs is V8IY 
much connected. \I we want to send the doctOf1l to 
rural areas.... . .. (Inlllnuptions) 

MR. SPEAKER: The trouble is, I have to decide 
finally. Your certificate will not help. 

SHRI SURAVARAM SUDHAKAR REDDY: Yes, Sir. I 
am requesting the hon. Minister to think on these lines. 
I wanted to know as to whether any decision is taken 
in this regard to encourage more doctors to go to the 
rural areas. 

DR. ANBUMANI RAMADOSS: It is a good 
question ..... . 

MR. SPEAKER: The trouble Is, you know so much 
that you think that every question is a good question. 

... (InterrupUons) 

DR. ANBUMANI RAMAOOSS: About the Specialists. 
I would say that we have an acute shortage of all 
Specialists in our country. Corning to MBBS, out of 289 
colleges, about 33,000 doctors come out or wiH come 
out of these institutions. But compared to the MBBS. 
about 11005 PGs are coming out every year. To off set 
this balance, as a first mode, we have now changed the 
regulations of the Medical Council in regard to post-
graduation. Eartier, the criteria for admitting the PG doctor 
was one professor, one student; today, we have made 
it as one professor, two students. Even three students 
could be taken. They have an the capacity. WIth one 
stroke, from 11,005. 22,000 students would be admitted. • 

Secondly, regarding the Indian doctors )Yho are 
working abroad, we have approved the Foreigf'l Medical 
Degree ... 

MR. SPEAKER: I am sorry. We have already spent 
21 minutes on this question. 

. .. (IntenvpUOfls) 

DR. AN BUM ANI RAMADOSS: We have taken a 
number of steps. The National Board of Examinations 
have also been making efforts in this direction. We are 
making aU efforts to have more Specialists available in 
the country. . .. (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Country's health 
should be protected. . .. (Interruptions) 

MR. SPEAKER: That we can look at ourselves in 
the mirror whether the health is good or bad! 

. .. (IntBf'l'llPlions) 

[TmnsIsIionJ 

SHRI DANVE RAOSAHEB PATIL: Mr. Speaker, Sic, 
my question is related to rural posting of doctors for one 
year before obtaining the degree. Through you, I would 
like to tell the hon. Minister that there are a few doctois 
in Maharashtra, whose tum for posting in rural areas for 
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one year has yet not come after obtaining their degree 
and hence these doctors are still temporary though a 
period of 12 years has elapsed, they have not been 
made permanent. ... (Intef7VptiOns) 

MR. SPEAKER: Your question Is related to the rural 
posting, and this question is totally different. 

SHRI DANVE RAOSAHEB PATIL: I want to ask 
whether you are going to make the rural posting 
mandatory and if so whether the hon. Minister proposes 
to do something about the doctors, who are working in 
rural areas for last 12 years. 

(English] 

DR. ANBUMANI RAMADOSS: Sir, I have completely 
not followed his question. 

MR. SPEAKER: He says, for those who are working 
for more than 10 or 12 years in the rural areas, what 
are you going to do for them? 

... (Intef7Vptions) 

DR. ANBUMANI RAMADOSS: I do not see any 
doctor working in the rural areas on a temporary basis. 

MR. SPEAKER: Anyway, they do not work there. 
They get the posting and do pgt work. 

... (Interruptions) 

DR. ANBUMANI RAMADOSS: These are some of 
the policies of the State Govemment. ..... 

MR. SPEAKER: I will not allow any other 
supplementary. We have already taken 25 minutes for 
this question. 

... (Interruptions) 

DR. ANBUMANI RAMADOSS: The Central 
Govemment under the National Rural Health Mission have 
been giving iii lot of incentives, along with the State 
Government For these doctors working in the rural areas, 
they are made eligible for post-graduation and incentives 
of monetary benefits and other allowances are also given. 
The National Rural Health Mission have also been 
supplementing the efforts of these Govemments. In some 
of the States, it is the policy decisions of those States, 
to take up temporary or permanent facilities. We cannot 
interfere much on the State's policies 

MR. SPEAKER: We have a very bad record. This 
was stated in the last week's Question Hour. 

... (Intenuptions) 

MR. SPEAKER: I have allowed eight hon. Members 
to take part in one question. Kindly watch the clock. 

.. . (Interruptions) 

{Translation} 

SHRI CHAUDHARY LAL SINGH: Sir, I am also 
waiting for my tum ... (Intenuplions) 

MR. SPEAKER: You would get time here, but after 
question hour you will not get any time. 

Q. 122-Dr. Chinta Moha~ot present. 

Q. 123-Shri Chandra Bhushan Singh. 

... (Intef7Vpb'ons) 

{English} 

Shortage of Coat 
+ 

"123. SHRI CHANDRA BHUSHAN SINGH: 
SHRI JIVABHAI A. PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is an acute shortage of coal to 
meet the domestic demand incltlding that of thermal 
power plants in the country; 

(b) if 80, the details thereof and the reasons therefor; 

(c) the details of the quantity of coal supplied to 
the thermal power plants in the country during the last 
three years and the current year and the present stock 
of coal in various thermal power plants in the country; 

(d) whether coal is being imported to tide over the 
situation; 

(e) if so, the details thereof during the last three 
years and the current year; and 

(f) the other steps taken or being taken by the 
Govemment to ensure regular supply of coal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) to (f) A 
Statement is laid on the Table of the House. 
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Ststement 

(a) and (b) No. Sir. There is no acute shortage of 
coal. However, as per Annual Plan 2008-09, Planning 
Commission has estimated that as against the estimated 
raw coal demand of 550 Million Tonnes (506 MT non-
COking coal and 44 MT coking coal). the indigenous 
availabHity would be 497.29 MiUion Tonnes, which will 
leave a gap of 52.71 Million Tonnes (25.05 MT of coking 
coal and 27.66 MT non coking coal). This gap is likely 
to be met through imports by consumers from different 
sectors. 

(c) The details of supply of coal by Coal India limited 
(CIL) and Singareni Collieries Company Umited (SCCL) 
to thermal power plants (power utilities) during the last 
three years and during April, 2008 to January. 2009 are 
given beIow:-

Coal ...,pies made Coal SIPs 
by Cl to made by SCCI. 

power LdIies to power IdiIies 
(niim times) (rriion limes) 

2005-06 256.40 25.53 

2006-07 261.80 26.88 

2007-()8 280.00 29.85 

2008-09 242.80 24.62 
(April 2008 to 
January 2009) 
(provf.) 

Tolal coal 
~made 
(miIIon times) 

281.93 

288.68 

309.85 

267.42 

(d) and (e) By and large. the coal demand in the 
country, including coal demand of power utilities, was 
met by indigenous sources. However. some consumers 
including power sector are importing coal due to rmlted 
indigenous availability of coking coal and low ash non-
coking coal. environmental considerations. location specific 
landed cost. increase in Plant load Factor. building up 
of stocks by power utilities etc. 

The total coal imported during 2005-06 to 2008-09 
(uplo Aug. 2008) is given beJow:-

Year 

2005-06 

2006-07 

2007-08 

2008-09 
(upto Aug. 2008) 
(prov!.) 

Total coal imports 
(million tonnes) 

38.57 

45.00 

49.79 

24.93 

(f) FoUewing measures have been taken by the 
Govemment to ensure regular supply of coal:-

(i) a comprehensive New Coal Distribution Policy 
has been introduced to streamlinedistrubution 
including supply of coal in terms of Fuel Supply 
Agreements (FSAs). 

(ii) a large number of coal blocks have been 
allocated to augment indigenous availabiHty of 
coal. 

(iii) supply of coal to critical sectors like power, 
cement and steel is closely monitored by the 
Infrastructure Constraints Review Committee 
headed by Secretary (Coordination). Cabinet 
Secretariat. 

(iv) an Inter-Ministerial Sub-group, presently headed 
by Additional Secretary, Ministry of Coal. 
regularly reviews the coal stock position in 
various power utilities which are having less 
than 7 days coal stock and take appropriate 
and plant specific measures to ensure that 
adequate coal supplies are maintained to such 
power plants. 

(v) Coal India Umited and its subsidiary companies 
and Singareni CoHieries Company limited are 
augmenting coal production by introduction of 
high capacity shovels and dumpers. 
mechanization of underground coal mines. by 
taking up of new coal projects etc. 

{TllInsI8lion} 

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker. 
Sir. the Minister has replied that there is no shortage of 
coal. The Chairman of Coal India limited, Mr. 
Bhattacharya said in the Coal Summit held in New Delhi 
that the total requirement of coal in our country would 
be two billion tonnes by the year 2017. The present 
growth rate of coal in the country is 6-7 per cent and 
to achieve the production level of 2 billion tonnes a 
growth rate of 16-17 per cent is required and then only 
domestic requirement of coal in our country can be 
met. Once the target of coal production was fixed at 
34.25 million tOMes but despite all our. efforts. growth 
rate of not more than 9 per cent in respect of coal 
production could be achieved. I would, therefore, Uke to 
ask the Minister as to how they wiD meet the growing 
demand of coal in the country and what measures the 
Government proposes to take in this regard. 

{English} 

SHRI SANTOSH BAGRODIA: Sir, if I give the 
statistics. the hon. Member will know the actual position 
on import of coal which will give a brief idea on what 
is happening in production and demand. 
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The actual import is 45 million tonnes which was 
done last year, out of which about 25 million tonnes 
was coking coal which is just not available. That shortage 
is there. The balance is 20-22 million tonnes; 10-12 minion 
tonnes were meant for units at· the port areas which 
themselves want to import because they get better quality 
and their equipment is suitable for imported coal. So, 
actually, total shortage is about 10 million tonnes which 
has been imported, on record. We had a stock of 45 
million tonnes as on 1.4.2008, which is now reduced to 
37.2 million tonnes. So, there is no shortage as such. 
But what is happening is that there is a mismatch 
sometimes. It looks as if there is an acute shortage. But 
there is mismatch because of movement of stock from 
one end to the other, because of some law and order 
problem, because of movement of rakes from one place 
to another. But there is not a single power unit in the 
country-I claim thls-that is closed down this year for 
lack of coal. They always continued with production. 

[TnmsI8lion] 

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker, 
Sir, it is very often reported in the newspapers about 
the thermal plants that power generation targets fixed 
for thenna! power plants could not be achieved due to 
inadequate supply of coal or supply of inferior quality of 
coal. The Minister has stated that a stock of coal for 
seven days is kept in the thennal power plants. I do not 
agree with him as such reports are frequently reported 
and generally come to the notice of the House and all 
are aware of it. 

MR. SPEAKER: Please put your question. 

SHRI CHANDRA BHUSHAN SINGH: Sir, I would 
nke to know from the Minister whether the Govemment 
propose to issue guidelines to ensure supply of quality 
coal to the thermal plants. 

MR. SPEAKER: It is all right. Thank you. 

{English] 

SHRI SANTOSH BAGRODIA: When it is the question 
of quality of coal, we are supporting the coal pithead 
plants, because that is where question relating to the 
quality of coal becomes much lesser. When it goes to 
distant places, according to the environmental laws also, 
we cannot give ash content beyond 42 per cent. So, the 
quality of coal - whatever is available in the country-
is going to different plants. There is no problem in that. 
What you are listening about the shortage of coal, I 
think, Is related to different utilities. The Plan was made 

by the Planning Commission for all the five years. Last 
year it was decided that during 2008-~ we will import 
20 MT. But what has happened? Out of that, the utiHties 
have imported only 12 MT ... (lntsnuptions) 

MR. SPEAKER: He has asked about the shortage in 
thermal stations. 

SHRI SANTOSH BAGRODIA: Sir, he is talking about 
the shortage. Every plant has to have 21 days production, 
21 days stock· requirement and 15 days at the pithead 
and 21 days at the distant place. If they do not keep 
the stock as per the plan, naturally it appears that there 
is a critical condition. Actually, there is no critical 
condition, as I said. It is all being talked. If the hon. 
Member wishes to know about the Madhya Pradesh, I 
can give him more details also. 

[Transl8lion] 

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, there 
has been considerable uncertainty in the supply of coal 
to n thermal plants in the country. The Govemment 
states that many a thermal power plant have a stock for 
seven days. A demand of 731 million tonnes has been 
projected during the Eleventh FIVe Year Plan and the 
production is likely to be 680 miUion tonnes, whether the 
distribution and mining system in case of coal also leads 
to scarcity of coal? The scarcity of coal results in black 
marketing. In order to rectify its monitoring system, I 
would like to put a supplementary to the hon. Minister 
through the House whether any change has been made 
in the monitoring system for supply of coal for power 
generation and cement production? If so, whether any 
improvement has been made in this regard? 

MR. SPEAKER: You can reply in yes or no. 

SHRI SANTOSH BAGRODIA: Improvement is, indeed 
there. 

[English] 

Let me give you some figures. Annual Action Plan 
Programme target for 2008-09 by Coal Indi~ vas 239 
MT against which we have dispatched 242 r which 
means there is an increase by 1.5 per cent. rcentage 
growth of last year dispatches is 6.3 per c .1t. It has 
never happened in the last fj,.. ~.r even len years. 
Singareni Coal has also increw.ed from 22.94 MT to 
24.62 ·MT which is an incre;";e by 111 per cent. This 
means 111 per cent supplie.:. have been made. As I 
said,. as per the plan the supplies are being made but 
imports are not being made and that is why it appears 
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that the stock level is not maintained. The utilities do not 
have enough funds and as a result they do not want to 
keep the stock. They want to run hand to mouth. It Is 
not the coal which is a problem but their own ayaIems 
an over the country. I am not talking about one particular 
State. 

{Tnmslation] 

SHRI HEMANT KHANDELWAL: Mr. Speaker, Sir, as 
the Minister as has himself admitted in his reply that 
there is a shortage of 52.71 million tonnes of coal in 
the country as a whole so I would like to know as to 
how many projects for convnissioning of new ~ 
mines are under consideration in the entire country, 
including Madhya Pradesh and the time by which these 
projects are likely to be commissioned 80 that there Is 
no shortage of coal in thermaJ power plants? 

{English] 

SHRI SANTOSH BAGRODIA: Sir, I have already 
explained as to why we have to import and why it 
appears that there is a shortage. 

MR. SPEAKER: He is a new Member. So, I have 
allowed him. 

SHRI SANTOSH BAGRODIA: ActuaRy, there is no 
shortage. The import is being made because this Is a 
special coking coal or non-coking coal which is eapecially 
required by them. So, actually, there is no shortage. 
Whatever new plans are coming, it is a continuing 
process. I can give you year-wise plan. 

MR. SPEAKER: There is no need for it. They all 
know it. They are very knowledgeable Members. Shri 
Sunil Khan, you may ask a brief quealion otherwise, I 
will disallow it. 

SHRI SUNIL KHAN: Yes, Sir. I would like to know 
from the Minister whether to meet the shortage 01 coal 
he is ready to stop illegal mines. Mining actually should 
be given to the local cooperative so that the revenue Is 
increased and illegal mining is stopped. 

SHRI SANTOSH BAGRODIA: We are not allowing 
any illegal mining. As far as Coal India or the Ministry 
of Coal is concerned, illegal mining is a local problem, 
the State Government's problem and it Is the law and 
order problem. Our own officers are trying to the best 
of their ability to stop it but it is the local Government 
which has to stop it. 

MR. SPEAKER: My best wishes to everybody. 

SHRI LAKSHMAN SINGH:- Mr. Speaker, Sir, the 
consumption of coal can further be curtailed. 

MR. SPEAKER: Please apeak simple Hindi. Why do 
you use worda like 'khapaf? 

SHRI LAKSHMAN SINGH: Sir, at least, let some 
one to speak Hindi. Ramdasji speaks English. He does 
not speak Hindi at all. 

Sir, consumption of coal can further be reduced if 
we focus more on captive power plants because there 
are no transmission or distribution losses in those plants 
and there are major losses in I.P.Ps. Unfortunately, the 
I.P.P.s have received more thrust from the Govel'Nn8nt 
and lesser importance has been given to C.P.Ps. A level 
playing field was put in place in the Elactriclty Act. 2003 
but today it ·is not so. The C.C.P.a are not being given 
the importance which should have been given. I would 
like to know as to what steps are proposed to be taken 
to give boost to the captive power plants, so as to 
reduce consumption of coal and mitigate transmission 
and distribution losses? 

{English] 

SHRI SANTOSH BAGRODIA: I would Uke to inform 
the hon. Member that the total demand for the CPP 
today in the country - if I go for an demand - does not 
go beyond 3500 MW or so. The CPP is not viable. They 
are all smaH units and CPP is for your own consumption. 
Can you produce something only for yourself and not 
give it to others? Can every consumer produce for 
himeelf? So, this is a misnomer. There is no question 01 
loss that you are talking about. It is a 88p8nde issue, 
that is why, we are developing. propagating and our policy 
also says that we should have pit-head plants. If we 
have CPPs, all the plants will be in different remote and 
difficult areas of the country. How do we send small 
quantities of coal everywhere? So, that is not a practical 
propoaitlon at aU. In fact, CPp$ should be reduced and 
we should have more IPPa which wiD be more viable 
because cost will be lesser and the quality. ()f power wit 
be much better. 

MR. SPEAKER: Q. 124 - Shri ShrIniwas ~ 
Patil - Not present. 

Shri S.A;aya Kumar 
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Rlae In Chronic DI ..... 
+ 

"124. SHRI S. AJAYA KUMAR: 
SHRI SHRINIWAS DADASAHEB PATIL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether cases of chronic disease like cardiac 
problem, diabetes, renal failure and cancer etc. are on 
the rise in the country Including rural areas over the 
years; 

(b) if so, the details thereof; 

(c) whether any study has been conducted to find 
out the reasons for the same; 

(d) if so, the details thereof alongwith the funds 
allocated by the Govemment in this regard; and 

(e) the steps taken by the Govemment to control 
such diseases and provide medical treatment to the 
patients at low cost, particularly in the rural areas? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMAOOSS): (a) to (e) A statement 
is laid on the Table of the House. 

Statement 

(a) to (e) As per the available literature on various 
National Communicable Diseases like coronary heart 
diseases, diabetes, cancer there is an increase in their 
incidence in the country including rural areas. 

According to the World Health Organisation (WHO) 
estimates, there were 32 million diabetics in India in the 
year 2000 and these are likely to increase to 80 million 
by the year 2030. 

As per the study on-'Assessment of Burden of Non-
Communicable Disease' carriad out by the Indian Council 
of Medical Research (ICMR), the number of Ischemic 
Heart Disease (IHD) was estimated to have increased 
from 18.6 million in 1998 to 22.37 million in 2004 
whereas the number of deaths are projected to have 
increased from 2.56 Iakh to 5.54 lakh. Also, as per 
National Commission on Macro Economics and Health 
(NCMH) background paper titled 'Forecasting Vascular 
Diseases and Associated Mortality in India' by A. 
Indrayan, it has been forecast that the cases of Coronary 
Heart Diseases (CHD) in rural India shall increase 
approximately from 16.57 million in 2000 to 31.04 mmion 
in 2015. 

Data on community based prevalence or incidence 
of kidney diseases is limited. The available studies indicate 
that a Chronic Renal Failure (CRF) in adult population 
is about 0.8% in India. However, due to rise in diabetes 
and hypertension cases, the chronic kidney disease is 
expected to rise. 

The data available from National Cancer Registry 
Programme (NCRP) of ICMR does indicate a rise in 
cancer cases in India. There are about 9 lakh new cancer 
patients occurring every year in the country. 

ICMR has informed that meta analysis on studies on 
hyertension have indicated an increasing prevalence of 
hypertension and cardiovascular disease (CVD) amongst 
both rural and urban population between 1962-2000. 

The four major risk factors which are directly or 
indirectly associated with the causation of chronic non-
communicable diseases are as follows:-

(i) Tobacco use; smoking, chewing of tobacco 
products; 

(ii) Alcohol use; 

(iii) Physical inactivity; and 

(iv) Unhealthy diet. 

The National Cancer Control Programme (NCCP) is 
operational since 1975 and the pilot phase of National 
Programme for Prevention and Control of Diabetes, 
Cardiovascular Diseases and Stroke (NPDCS) has been 
launched in January, 2008, to prevent and control these 
chronic diseases. 

The NCCP is a Centrally Sponsored Scheme and 
has been carried forward in the 11th Five Year Plan at 
an outlay of Rs. 2400 crore. This year's budget outlay is 
Rs. 120 crore. Further, the Govemment has set up the 
"Health Minister's Cancer Patient Fund" (CPF) to provide 
financial assistance to Below Poverty Line (BPl) cancer 
patients for treatment of this chronic disease, treatment 
of which is highly expensive and prolonged. The Cancer 
Patient Fund has been established as a separate corpus 
within the Rashtriya Arogya Nidhi (RAN) with a total 
outlay of Rs. 100 crore within the approved plan allocation 
for NCCP to be utilized specifically for treatment of BPl 
cancer patients in the country. A maximum of Rs. 1 
lakh will be provided to each individual case. 

An out lay of Rs. 1660.50 crore has also been 
allocated for the NPDCS in the 11th Five Year Plan. On 
pilot basis, the NPDCS has been initiated in1 0 districts 
in 10 States. 



23 FEBRUARY 25, 2009 to Oues/ions 24 

SHRI S. A.JAYA KUMAR: As per the World Health 
Organisation's report, by 2020 chronic illness would have 
claimed 350 miUion lives of which a major portion would 
be from India and within India a major portion would be 
from rural India. Heart disease is the number one killer 
in rural India. The growth of conditions like diabetes is 
going to drive in a huge increase in heart disease and 
stroke in regions that are not well equipped to deal with 
them which the hon. Minister is well aware of. Therefore, 
many experts have advised the Govemment to have a 
new health service to address chronic diseases especially 
in rural India. Today's condition is that the people in 
rural areas have to travel hours to reach a good hospital 
to get' instant treatment for the disease like the one 
said above. Therefore, I would like to know what steps 
are being taken by the Govemment to make available 
affordable treatment in rural areas on a time bound 
basis. 

MR. SPEAKER: It is on chronic disease and you 
reply with regard to chronic diseases only and not 
generaHy. 

DR. ANBUMANI RAMADOSS: Sir, the hon. Member 
is right when he says that the World Health Organisation 
and the other bodies have been waming not only India 
but globally that there has been rise in chronic diseases. 
In India today deaths attributed to chronic diseases are 
nearly about 53 per cent of aU the deaths. In the past 
decades, most of the deaths were due to communicable 
diseases but today deaths are more due to non-
communicable diseases. In the next 40 years to 50 years, 
India is going to suffer heavily because of diabetes, 
cardio vascular diseases. mental health disorders, 
cancers, strokes and also because life expectancy is 
increasing, we will be having senior citizens who are 
going to be affected and afflicted by these diseases. So, 
the Government has taken steps to do a lot of 
awareness campaign and that is what is needed today. 
In fact, deviation from tobacco, from alcohol and on 
importance of physical activities and Yoga, then life style 
problems like diet, unhealthy foods and all such things 
should be avoided. A lot of noise has been made, but 
a lot of things need to be done, especially we have to 
tune the younger people. We have been seeing that 
younger people are getting affected by heart attacks. I 
know personally a case where a 22 year old boy got 
heart attack which was completely not expected. 

MR. SPEAKER: He nwst have been a smoker. 

DR. ANBUMANI RAMADOSS: Sir, maybe. There was 
a survey by WHO on school children where it was found 
that 14.1 per cent of school children between the age 

of 13 and 15 years were USing tobacco products. Then 
on alcohol, the average age of initiation at one point of 
time was 28 years. It came down to 19 years and today 
it is 13 and a haH years. One can well imagine the 
plight of children. We want to have a good policy. We 
have a tobacco policy and definitely today we need a 
policy on alcohol. 

MR. SPEAKER: You are extending your area. 

DR. ANBUMANI RAMADOSS: Sir, today alcohol is 
considered to be the mother of aU public health problems. 
Article 42 says that States should voluntarily have 
compliance on total prohibition but except for the States 
of Gujarat and Jammu and Kashmir no Stales have 
prohibition. But article 47 says that we have to do it. 

MR. SPEAKER: We have to do it and violate it with 
impunity! 

DR. ANBUMANI RAMADOSS: Today alcohol is not 
Just a health issue. It is a soctal issue. It causes 
homicides; it causes suicides, it causes mental disorder 
and family problema. 

MR. SPEAKER: Mr. Minister, you have to find out 
how many tobacco companies and how many alcohol 
manufacturers are there in your constituency. You have 
to be careful. 

DR. ANBUMANI RAMADOSS: Sir, I need the support 
of the entire House tor making a National Alcohol Policy. 
The hon. Members should insist on their State 
Govemments to come out with a comptehenslve policy 
on alcohol. 

SHRI S. A.JAYA KUMAR: Sir, In urban areas people 
have options to choose hospitals with modern 
technologies of their choice to get treatment. The 
Govemment has plans to set up hospitals on AIIMS 
model in the capital cities of select States. I would like 
to urge upon and suggest the Government to set up 
many AIIMS like hospitals in every district headquarters 
so that people from rural areas can have access to 
instant and timely treatment. 

Sir, I would like to know from the hon. Minister, 
who himself is a doctor, whether the Government is 
planning to set up such hospitals in all the district 
headquarters in the country. 

DR. ANBUMANI RAMADOSS: Sir. under the National 
Rural Health Mission the Government has been investing 
a lot of money in the district haadquarters hospltala and 
CHCs. They have to maintain public health standards 
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where specialists have to be there. There have been 
mobile medical units. Initially, there was one per each 
district and later on we have expanded It to one per 
each block. Funds for 318 districts have been released 
for one mobile medical unit in each district. 

Under another scheme by name EMRA - 108, nearly 
seven to eight States in the country have been taken 
care of. Also, the Government has launched a new 
programme, namely, National Programme on Prevention 
and Control of Diabetes, Cardio-Vascular Diseases and 
Strokes last year. Initially we had ten States and one 
district per State in ten districts have been taken up. 
The scheme includes school children; it includes 
community participation; it includes work place awareness. 
Apart from this the Government proposes to start a 
new programme, namely, the National School Children 
Health Programme where aU the school children in the 
country are going to be screened on different health 
parameters like heart problem, diabetes, oral problems 
and if any children are found to be having any problem, 
immediately their problem would be rectified. What we 
need is a massive awareness campaign. That is what is 
needed most urgently. 

MR. SPEAKER: Shri Chandrappan, you may put your 
question very briefly and please be specifiC. It is just 
the third Question that we have taken up today. It is a 
very bad record. 

SHRI C.K. CHANDRAPPAN: Sir, the hon. Minister 
has depicted a very horrible picture of the state of health 
that we would be having in the coming days. I would 
like to know from the hon. Minister whether another 
dimension of the problem has been missed that in the 
coastal areas where there are mineral deposits, due to 
radiation a lot of people are getting affected by Cancer. 
It is medically reported in the coast of Kerala. I want to 
know whether the Government would make certain 
enquiries and studies about it to find solutions to the 
problem. 

DR. ANBUMANI RAMADOSS: Sir, if the hon. 
. Member mentions about the exact part of the State 
which is affected by this, then we will definitely be asking 
the Indian Council of Medical Research about it. 

MR. SPEAKER: You may send it by a letter. 

DR. ANBUMANI RAMADOSS: If you could send it 
by a letter, we will ask the ICMR to explore about it. 

DR. VALLABHBHAI KATHIRIA: Sir, I would like to 
know from the hon. Minister, whether the Government 
will take action against the iatrogenic drugs and against 

the slow poison which is caused by insecticides, pes1icidfJs 
and fertilizers as well as by pollution. Is the Government 
having any plan to coordinate with other Ministries to 
reduce such types of poisons such as insecticides and 
pesticides so that chronic diseases will not occur? 

MR. SPEAKER: Are you an allopath? 

DR. VALLABHBHAI KATHIRIA : Yes. 

MR. SPEAKER: That is why, you are against 
ayurveda? 

DR. ANBUMANI RAMADOSS: Sir, he is also one of 
my predecessors. Today, insecticides are inevitable in 
our agricultural policies and priorities. The food we eat 
or the water we drink or the milk and vegetables which 
we consume have some quantity of insecticides. Some 
of them are blatantly used. Till we have a Good 
Agricultural Practice, GAP, there will not be a fixed 
solution. Nevertheless, we have a fixed minimal residual 
pesticide for a lot of products including milk, water, fruits, 
etc. We have been working with the Ministry of Agriculture 
and the Ministry of Fertilizers. We are now fixing up the 
minimal residual level which people will be entitled to 
use. It is there in the website. I will definitely pass on 
more information to the hon. Member. 

We have taken one more step which will be a little 
deviation from the main point. From 19th March onwards, 
we have said that all food packets sold in India should 
mandatorily have ingredients on the one side and 
nutritional value on the other side Including translats. 
This is a mandatory obligation and last July, we have 
notified it and we have come a'iong way. From 19th 
March onwards, the entire country will know what they 
are eating, what quantity and what nutritional values are 
there in the food items. 

MR. SPEAKER: Now, let us have a supplementary 
from the recent patient, Shri M.P. Veerendra Kumar. I 
hope you are all right now. 

SHRI M.P. VEER EN ORA KUMAR : Yes, Sir. In 
Wayanad area, among the tribals, sickle-cell anemia is 
very rampant. It is found in the North-Eastern part also . 
They say that ayurvedic treatment is effective and some 
people recently came to Delhi to. represent this matter 
to you. Will you look into it because it is a very rampant 
disease among the tribals? 

DR. ANBUMANI RAMADOSS: We will definitely look 
into it. The problem is there among the trib'lls of 
Chhatisgarh, Madhya Pradesh and the North-East. The 
sickle-cell anemia is rampant among those tribals. In 
fact, we will definitely look into the Wayanad area and 
we win advise the State Government on the policies to 
be taken accordingly. 
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DR. KARAN SINGH YADAV : Sir, chronic diseases 
are on the increase and we knQw that heart attacks, 
renal problems and brain attacks are increasing. The 
Government institutions are deprived of facilities like 
Intensive care units, cardio-catheterization labs, dialysis 
units and transplant units. Most of these facilities are 
available in private hospitals. 

My pointed question to the hon. Health Minister is 
this. Is tnere a methodology by which he can supplement 
the hospitals in the State Governments and specifically 
the Medical Colleges of the State Government which 
need infrastructure tuned to increase the facilities of 

.p dialysis, cardio-eatheterization labs, cardiac surgery and 
other ancillary facilities? 

DR. ANBUMANI RAMADOSS: I agree with the hon. 
Member. In fact, he is also a cardiologist. He knows the 
ground realities. Most of the hospitals are State 
Govemment-owned hospitals. And health is a State 
subject. It is the responsibility of the State Government 
to augment the capacity and infrastructure equipments. 
Nevertheless. under the Eleventh Plan, the Central 
Government have envisaged to spend nearly As. 1350 
CfOf8S - precisely on what the hon. Member has been 
saying - to give more infrastructure equipment and 
machinery for post-graduation, to bringing out mora post-
graduates, thereby having more facilities in this area. 
Under the Pradhan Mantri Swasthya Suraksha Yoiana. 
we have six new AIIMS-like institutions and two more 
instiutions. that is, eight AIIMS like institutions. InitiaUy, 
we have upgraded 13 institutions and now, we are 
upgrading another five institutions. For these, we are 
spending about As. 120 crore to Rs. 150 crore in aJmost 
all the States in the country. There also. the Government 
Medical Colleges are being upgraded and equipment like 
cardio labs. speciality and trauma centres are being put 
under the Pradhan Mantri Swaathya Surakaha Yojana. 

/TtanSlation} 

SHRI MOHAN SINGH: Mr. Speaker, Sir. I can say 
this on the basis of my personal experience that we are 
now receiving requests from people suffering from such 
ailments on a large scale. Surgery and treatment of a 

l cancer patient requires an expenditure of As. 5-6 lakh. 
Similarly. treatment of, kidney ailment involves an 
expenditure of As. 7-8 lakh. Only a meagre amount of 
As. 5O.()()().6().OOO is sanctioned from the Prime Minister's 
Relief Fund on our written request. Thia relief from the 
Prime Minister's Relief Fund on the written request of 
the Members of Parliament has been restricted to only 
24 cases in a year. We get 20-25 such requea18 but 
only one or two requests are expedited. I would like to 

know from the Minister of Health whether a comprehensive 
fund is proposed to be created out of the health related 
budgetary allocations. so as to, provide direct relief to 
those chronic patients who are admitted to the apecIaIi.zed 
hospitals and there is no need for any sanction or 
recommendation by a Member of Parliament or any other 
public representative? Is creation of such a comprehensive 
fund proposed to be considered by the Ministry of Health 
and Family Welfare. 

/EngIish} 

DR. ANBUMANI RAMADOSS: Sir, pertaining to 
cancer, India is having a huge problem today and the 
problem is going to expand manifold in the future. Today, 
cancer is one of the costliest diseases to treat. Compared 
to the Tenth Five Year Plan. between 2002-07, when the 
total allocation for cancer was about As. 280 crore in 
the five years. in the Eleventh rIVe Year Plan, my Prime 
Minister has envisaged increasing the Budget for National 
Cancer Programme to Rs. 2,400 crore. So, the increase 
is from As. 280 crore in the Tenth FIve Year Plan to As. 
2,400 crore in the Eleventh Ave Year Plan, precisely for 
awareness, early detection infrastructure being set up 
for cancer. 

Also, in my reply. it is clearly stated that recently 
we have initiated a proposal for Health Ministers' Cancer 
Fund. This is our voluntary initiative. Initially, in this Plan, 
As. 100 crore has been envisaged to be given to the 
poor patients belonging to below poverty Une. 

With your permission, I would like to ask the hon. 
Ministers to contribute to this Health Ministers' Cancer 
Fund in their capacity. If you are willing. from the 
MPLADS Fund. they could contribute 10 that the poor 
people are taken care of. 

We have a Rashtriya ArOflla Nidhi for taking care 
of poor patients. The Prime Minister's Illness Fund is 
also there. So. all these funds are there. Definitely we 
are supporting a lot of patients. Some of the States are 
having health Insurance schemes to take care of heart· 
patients and cancer patients. For example, in Andhnl 
Pradesh, under this. the cancer patients are taken care 
of. For those insurance schemes, a part of the support 
is given by the National Government, that is our UPA 
Government as weD. 

MR. SPEAKER: Shrl Anant Gudhe. 

Shrt Gudhe, I understand you have loat your 
COI'IItituency like me. 
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[TflInsl8fionJ 

Now, your constituency has been reserved. 

SHRI ANANT GUDHE: Mr. Speaker, Sir, besides heart 
diseases, kidney faUure and diabetes etc. there are other 
disease also from which poor people suffer such as heart 
valve failure. Today, we see that valve of a two year old 
child is damaged and he needs to be operated. This 
disease is also one of the main reasons behind suicide 
of farmers. If anyone of the family falls ill due to this 
disease or the other, then even after selling all his 
belongings, he would not be able to get him treated. As 
a result, he has no other way left, except committing 
suicide. You have said about giving a new life to sick 
members of BPL families. I would like to tell you that if 
anyone's income limit is rupees one lakh per year and 
he falls HI then he gets As. 50,000 from the Prime Minister 
Relief Fund, this amount should be enhanced Rs. one 
lakh and another rupees one lakh should be provdied by 
the Health Ministry. Whether there is any such scheme 
and if not, whether the Ministry propose to evolve such 
a scheme so that the family could get some releif? 

[English} 

DR. ANBUMANI RAMADOSS: Under the Prime 
Minister's Relief Fund or under the Health Ministers' Relief 
Fund, there is a Budgetary aUocation for that. There have 
been requests coming from all over the country for a lot 
of people and priority is being given for the patients 
belonging to below poverty line. I have already said that 
expanding health insurance scheme is the only solution 
in the future. We have the programme caRed the Rashhiya 
SWllSthya Bima Yq'ana under the Ministry of labour where 
initially now Rs. 30,000 is coverage for a family per year 
which we will be expanding also. The State Govemments 
also have been getting a lot of health insurance-related 
flexible schemes. But according to the priority of the 
States, this has been worked out. We are well aware of 
this problem and we have taken cognisance of that. We 
are trying to initiate a lot more schemes with the help of 
the State Governments to have more active health 
insurance schemes. Uke, in Kamataka, there has been a 
very active health insurance scheme. The public-private 
participation is also there whereby they screen these 
children in the village and if any of the children is having 
any heart problem, then they are taken immediately ~o 
the nearest accredited hospital and then the surgery IS 

free. So, the State Govemments are empowered to take 
up the achemes. We supplement the efforts of the State 
Governments on this. 

MR. SPEAKER: Let us grow from health. We are all 
feeling ill. I allowed seven supplementaries to the last 
question and nine to the eanier question. I am trying to 
do the needful, but it has become a mOCkery. 

... (Intenupfions) 

SHRIMATI JAYAPRADA: Sir, you have not given me 
a chance. 

MR. SPEAKER: You were not there. We have corne 
to a different question now. 

Let us see if I get a chance. 

[TflIns/stion} 

Coat-overrun in Projects under NHDP 

*125. SHRI RAMJI LAL SUMAN: Wdl the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has recently enhanced 
the cost of projects being implemented under the National 
Highways Development Project (NHDP) as reported in 
The Economic Times dated 26 January, 2009; 

(b) if so, the details thereof alongwith the reasons 
therefore; and 

(c) the steps being taken by the Government to 
achieve the targets fixed for development of the National 
Highways? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU: (a) to (c) A 
Statement is laid on the Table of the House. 

Statement 

(a) and (b) Govemment has approved increase in 
Total Project Cost (TPC) by 20% and 10% for the 
projects under the National Highways Development Project 
(NHDP) for which the project reports were prepared in 
2006 and 2007 respectively, with a view to improve the 
bankability of these projects offered for bidding on Public 
Private Partnership (PPP) mode and also keeping in 
view substantial increase in price of key inputs. The 
details of various projects and the increase in Total 
Project Cost are indicated in Annexure-I enclosed. 

(c) The details of steps taken by the Govemment to 
achieve targets fixed for development of the National 
Highways are given in the enclosed Annexure-II. 
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AnfIfJJCUf8 I 

51.No. Project Name Year of Length (Km) TPC Revised" 
Project (R •• Cr) TPC 

Feasibility (Rs. Cr.) 
Report 

preparation 

1 2 3 4 5 6 

NHDP PhIl.. - HI Projects 

1. Goa/KNT Border - Panaji section of NH-4A 2005 65.07 364.86 438.00 
in Goa 

2. Trivendrum - KeraIa I TN Border secIion of 2005 43.00 822.41 986.89 
NH-47 in Kerala 

3. Kerala I TN Border - Kanyakumari section 2005 70.00 851.05 1021.26 
of NH-47 & NH-47B in Tamil Nadu 

4. Walayar-Vadakkancherry section of NH-47 2005 58.00 596.96 717.00 
in Keraia 

5. Vadakkancheny-Thrisur section of NH-47 2005 30.00 514.05 617.00 
in KeraJa 

6. Pimpalgaon - Nasik - Gonde section of 2006 60.00 752.48 940.00 
NH3 in Maharashtra 

7. MPlMaharashtra Border - Dhule section of 2006 97.00 675.00 835.00 
NH3 in Maharashtra 

8. Panikoili - Keonjhar - Rimouli section of 2006 163.00 1085.89 1303.00 
NH215 in Orissa 

9. Chandikhole - Dutx.ri - Talchar section of 2006 133.00 810.00 972.00 
NH 200 in Orissa 

10. Hyderabad - Vijayawacla section of NH9 in 2006 181.00 1460.20 1752.00 
Andhra Pradesh 

11. Rimou/i - Roxy • Rajmundra section of 2006 106.00 854.00 785.00 
NH 215 in Orissa 

12. Vijaywada • Machlipatnam section of NH-9 2006 65.00 467.67 562.00 
In Andhra Pradesh 

13. Pune-Sholapur section of NH-9 (Package J) 2006 110.00 922.47 1110.00 
in Maharaahtra 

14. Rohtak • Hisaar section of NH-10 in 2006 89.36 695.32 834.00 
Haryana 

15. Kannur - Kuttipuram section of NH-17 2006 81.50 1108.47 1330.16 
(Package II) in Kerala 
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2 3 4 5 6 

16. Cherthalai - Ochira section of NH-47 2006 83.60 1283.80 1540.56 
in Kerala 

17. Ochira - Thiruvananthapurarn section of NH-47 2006 85.57 1240.79 1488.95 
in KeraJa 

18. Kannur - Kuttipurarn section of NH-17 2006 8320 1143.66 1372.39 
(Package I) in Kerala 

19. Ghaziabad-A1igarh section of NH-91 in 2007 126.30 1325.30 1458.00 
Uttar Pradesh 

20. Amritsar- Pathankot section of NH-15 in 2007 102.42 704.00 n5.oo 
Punjab 

21. Tirupatl - Tiruthani • Chennai section of 2007 124.n 802.00 882.00 

NH-205 in Tamilnadu 

22. Jaipur - Reengus section of NH-11 in 2007 54.00 343.04 3n.00 

Rajasthan 

23. Kishangarh-Beawar section of NH-B in 2007 93.60 722.24 795.00 

Rajasthan 

24. Kundapur-Surathkal & MangaJore-KNTlKeraJa 2007 9O.0B 616.00 671.00 

Border section of NH-17 in Karnataka 

25 Kuttlpuram-Edapally section of NH-17 2007 112.00 1157.92 1273.71 

in Kerela 

26. Coimbatore-Mettupalayam section of NH-67 2007 50.00 499.82 550.00 

Ext. in Tamilnadu 

27. Pune-Sholapur section of NH-9 (Package II) 2007 110.00 809.B5 891.00 

in Maharashtra 

2B. Talegaon • Amravati section of NH-6 in 2007 66.73 61B.57 680.00 

Maharashtra 

29. Nagapamam • Thanjavur section of NH-67 2007 76.70 619.12 681.03 

In Tamilnadu 

30. Karaikudi - Ramanathapuram section of 2007 80.00 454.12 499.53 

NH·210 in Tamilnadu 

31. Trlchy - Karaikudi section of NH-210 in 2007 120.00 338.00 371.80 

Tamllnadu 

32. Tindivanam- Krishnagiri section of NH-66 2007 199.94 1073.60 1180.96 

in Tamilnadu 
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2 3 4 5 6 

33. Oindigul - Perigulam - Theni section of 2007 130.00 813.00 894.30 

NH-45 Extn. & Theni - KumiU sectio" ::.: 
NH-220 in Tamil Nadu 

34. Mokama - Munger section of NH-80 2007 70.00 755.59 831.15 

in Bihar 

35. Patna - Hazipur - Muzaffarpur section of 2007 63.37 570.06 627.06 

NH-19&77 in Bihar 

36. Sonbarsa - Muzatfarpur section of NH-77 2007 89.00 920.52 1013.10 

in Bihar 

37 GopaJganj- Chapra - Hajipur section of 2007 71.70 957.49 1053.80 

NH-19 & 85 (Pkg II) in Bihar 

38 GopaIganj - Chapra - Hajipur section of 2007 83.50 917.36 1008.70 

NH-19 & 85 (Pkg I) in Bihar 

39 Delhi -Agra section of NH-2 in Haryanal 2007 180.00 1917.63 2110.00 

Uttar Pradesh 

40 Kishangarh-Udaipur section of NH-79, 2007 315.00 3076.38 3384.00 

79A & 76 in Rajasthan 

41 ChandikhohJagatpur-Bhubane8hwar section 2007 70.00 951.32 1047.00 

of NH-5 in Orissa 

42 Vljayawada-Elluru-Rajamundri section of 2007 198.00 2416.63 2658.00 

NH-5 in Andhra Pradesh 

43 Varanasi-Aurangabad section of NH-2 in 2007 190.00 2588.38 2848.00 
Uttar Pradesh and Bihar 

44 Indore-Dewas section of NH-3 in 2007 45.00 410.00 451.00 

Madhya Pradesh 

45 Ne8ore-Chilkaluripet section of NH-5 in 2007 184.00 2163.90 2380.00 
Andhra Pradesh 

46 Krishnagiri-Walahjpet section of NH-46 in 2007 148.00 1489.55 1639.00 
Tamil Nadu 

47 Belgaum-Dharwad section of NH-4 in 2007 80.00 637.50 702.00 
Kamataka 

48 MPlMaharashtra Border - Nagpur section of 2007 95.00 1064.11 1170.52 
NH-7 in Maharashtra 
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Annexure " 

StBpS tl/klln by IhB Govsmmtmt to AcN8"" TilIT/IfII8 
FixtId lor OtIvtJIopmsnt of ths NstionIII Highways 

a. The Contracts are regularly monitored at various 
levels such as by Supervision Consultant, 
Project Directors, Senior officers of NHAI. 
Progress reviews are also held at the level of 
Chairman, NHAI, Secretary, Department of Road 
Transport & Highways. 

b. State Governments have appOinted Senior 
officers as nodal officers for resolving problems 
associ.ted with implementation of the NHDP 
such as land acquisition, removal of utilities, 
forest I pollution I environment clearances etc. 
These nodal officers hold periodic meetings to 
review the projects and take action to resolve 
the problems. 

c. A Commit1ee of Secretaries has been 
constituted under Cabinet Secretary to address 
Inter·minlsterial and Centre • State issues such 
88 land acquisition, utility shifting, environment 
approvals. clearance of Rail over Bridges 
(ROBs). 

d. The procedure for issue of Land Acquisition 
notifications has been simplified. Earlier all the 
notification under NH Act were vetted by the 
Ministry of Law. Recently, an amendment has 
been made in the Allocation of Business Rules 
by which these notifications are not required to 
be sent to the Ministry of Law. The Ministry of 
Law has approved the standard formats of 
various notifications keeping in view the similar 
nature of the notifications of Land Acquisition. 

e. To expedite the construction of ROBs an officer 
of the Railways has. been posted to NHAI to 
coordinate with Ministry of Railways. MQU has 
also been signed with MIs. IRCON for 
construction of some of the ROBs. 

f. Action haS been taken against non performing 
contractors and they are not allowed to bid for 
future projects unless they improve the 

performance in existing contracts. 

g. Steps have been taken to improve cash flow 
problems of contractors by granting interest 

.bearing discretionary advance at the request of 
contractor, release of retention money against 
bank guarantee of equal amount, deferment of 
recovery of advances (on interest basis) etc. 

/Translstion} 

SHRI RAMJI LAL SUMAN: Mr. Speaker Sir, 17 
National Highways were proposed to be constructed under 
National Highway Development Project during 2008. 

/English} 

MR. SPEAKER: There should be silence in the 
House. 

.. . (Intenuplions) 

MA. SPEAKER: Shri Ramji Lal Suman, please be 
very brief and specific. 

... (Intenuptions) 

[TnmsIaJion} 

SHRI RAMJI LAL SUMAN: Only 56 per cent target 
has been achieved till date. When target is not achieved 
during a fixed time schedule, projects get delayed and 
the construction cost increases. During 2005-06 estimated 
cost of road construction was Rs. 1.25 crore and 20 per 
cent construc:tion cost has been increased during the year 
2008. Probably the Govemment is considering to enhance 
this by 40 per cent. 

Sir, I would like to tell from the hon. Minister that 
construction cost has been increased due to increase in 
inflation from the year 2004-05 to 2008, whether 
construction cost has been increased in that ratio? I would 
also like to know whether the Govemment have fixed 
responsibility against the· persons found guilty for non-
completion of projects in time? 

[English} 

MR. SPEAKER: Let the Minister reply to your 

question. 

SHRI T.R. BAALU: Sir, cost· overrun is not only due 
to delay, but, at the same time, there are a lot of 
inputs pertaining to the road construction which have 
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increased. For instance, bitumen has increased 133 per 
cent, cement - 35 per cent, steel 39 per cent and diesel 
- 38 per cent. Over and above, from 2005 onwards, we 
have prepared the feasibility study to arrive at a rough 
indicative cost only and not to the exact amount and 
from the rough cost, we go for bidding. It is because of 
rough cost bidding, the percentage of plus or minus will 
definitely increase or decrease. But, at the same time, I 
could only say that in 2008-09 alone, we have received 
21 bids; out of that ten bids have already been finalised 
for about 1.300 kms costing Rs. 13.481 crores and 11 
bids are under process, costing Rs. 12,164 crores for 
1,233 kms which is under process of finalisation and 
being sent to the CCEA for finalisation. 

{Translation} 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir. I had 
asked through you that construction cost increases due 
to targets not achieved in time, whether any action has 
been taken against those found gulHy? 

After completion of a National Highways, the cost of 
construction is recovered from the common people by 
imposing toll tax. Even after imposing toU tax, cess of 
As. 2 has also been imposed on diesel and petrol. 

(English} 

MR. SPEAKER: There should be silence in the 
House. Shri Ramji La! Suman, you would not get a reply 
untess you stop. 

{TmnsItIIion] 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, for 
construction of highways, cost is recovered from the 
common people in the form of toll tax and cess of As. 
2 has also been imposed on diesel and petrol. Through 
you, Sir. I would like to know whether the Government 
intend to withdrawn this cess? 

12.00 hr •• 

{English} 

MR. SPEAKER: Please say either "yes" or "no" 

SHRI T.R. BAALU: ActuaRy, when we arrive at the 
runmng cost of the trucks as well as the four-wheelers, 

the economic cost win be Rs. 6 per kilometre for the 
trucks. The savings in respect of trucks will be Rs. 6 per 
kilometre whereas for the cars, it is Rs. 2 per kilometre. 
Even if you compare the total savings in respect of cars 
and trucks per year. per kilometre for the National 
Highway Network, It is not less than As. 2 erore. When 
we compare the coat-benefll ratio to the toR, It Is beneficial 
to the users only. « is not just like that we are acquiring 
money from the public. 

WRITTEN ANSWERS TO QUESTIONS 

{TmnsIIIJion] 

Credit Deposit Ratio of Banks 

*122. DR. CHINTA MOHAN: WiD the Minister of 
FINANCE be pleased to state: 

(a) the average Credit Deposit Ratio (CDR) of the 
public sector banks during the current financial year, till 
December, 2008; 

(b) whether there is a difference in the average 
CDR in various States of·the country; 

(c) H so, the detaila thereof, State-wi8e; and 

(d) the steps taken by the Government to minimise 
regional imbalances in credit deployment? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 
(a) The latest information on the average Credit Deposit 
Ratio (COR) of Public Sector Banks(PSBs) 88 available 
I4lfO September, 2008 is given in the enclosed StIIIement I. 

(b) Yes, Sir. 

(c) The details of the State-wise CDR of Scheduled 
Commercial Banks (SCBs) for the year ending 2006. 
2007 and 2008 are given in the encJosed Statement-II. 

(d) The Govemment appointed an Expert Group 
chaired by Shrl Y.S.P. Thorat on 5th November, 2004 to, 
interaJia, study the State-wise dlfferencet· in the CDR, 
identHy the impediments to flow of eredit in various 
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Regions/States, examine the role of various agencies such 
as banks, State Governments, etc. in improving the flow 
of credit and suggest agency-wise action plan for 
implementation and monitoring of this ratio. Based on 
recommendations of the Expert Group which were 
accepted by the Government in September, 2005, the 
Reserve Bank of India (RBI) issued an advisory to all 
SCSS on 9th November, 2005 to constitute a Special 
Sub Committee (SSC) under the District Level 
Coordination Committee (DLCC) for drawing up 
Monitorable Action Plans (MAPs) In those districts where 
CDR was less than 40%. For districts with CDR less 
than 20%, in addition to the above measures, 
Banks were alISO asked to give greater focus and 
attention to imprOving CDR in consultation with State 
Governments. 

consoUdated reports baaed on the feedback received 
from the DLCCa regarding progress of implementation 
of MAPs are tabled at SLBC meetings for discussion 
and further action. The SLBC also monitors and is 
required to take corrective action if CDR for the entire 
State is low. The total number of districts having CDR 
less than 40% came down from 181 as on 31.3.2006 
to 158 as on 31.3.2008. 

S",,.,,,.nt I 

BanIr-Wiss CIrIdI DBposit Ratio for Public SBctor 
BlInks lIS on /list Ftidlly 01 StIpttNT1b6r 2008 

SI.No. Banks Name Credit Deposit Ratio 
in Per Cent 

1. 

2. 

3. 

4. 

5. 

2 

State Bank of 8ikaner 
and Jalpur 

State Bank of Hyderabad 

State Bank of India 

State Bank 01 Indore 

State Bank of Mysore 

3 

n.3 

71.0 

75.8 

80.6 

80.9 

2 3 

6. State Bank of Patiala 69.4 

7. State Bank of Travancore 78.2 

8. Allahabad Bank 68.8 

9. Andhra Bank 71.3 

10. Bank Of Baroda 71.5 

11. Bank Of India 73.1 

12. Bank Of Maharashtra 71.9 

13. Canara Bank 69.8 

14. Central Bank Of India 70.0 

15. Corporation Bank 71.4 

16. Dena Bank 70.6 

17. Indian Bank 76.8 

18. Indian Overseas Bank 75.9 

19. Oriental Bank of Commerce 69.8 

20. Punjab and Sind Bank 76.8 

21. Punjab National Bank 71.0 

22. Syndicate Bank 70.2 

23. Uco Bank 75.0 

24. Union Bank of India 75.8 

25. United Bank of India 66.9 

26. Vijaya Bank 69.3 

27. lOBI Bank Limited 119.3 

Total 74.3 

Source: Basic Statlsticsl Return (BSR)-7. RBI 

42 
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Bfa,.",.", " 

Slats-Wise Credit Otiposit Ratio 01 SchtKluled ComI77tHCiM 88n1cs lIS lit thtI 8IKJ 01 
MIItr:h 2006; Mlltr:h 2007, MIItr:II 2008 

Credit Deposit Ratio in Per cent 

RegionsIState/UTs Creclt Deposit Ratio Credit Deposit Ratio Credt Deposit Ratio 
As on March 31, 2006 As on March 31, 2007 As on March 31, 2008 

2 3 4 

1. NorthemRegion 65.5 68.6 66.6 

Haryana 57.4 57.6 60.6 

Himachal Pradesh 40.5 41.5 43.6 

Jammu and Kashmir 44.9 47.3 48.1 

Punjab 56.6 62.4 66.3 

Rajasthan 78.4 82.5 82.0 

Chandigarh 80.2 94.7 94.0 

Delhi 68.9 70.9 65.7 

2. North-Eaatem RegIon 39.3 40.8 39.0 

Arunachal Pradesh 25.1 26.8 29.1 

Assam 42.0 43.3 41.2 

Manipur SO.6 53.5 47.2 

Meghalaya 39.3 35.8 30.4 

Mizoram 51.4 53.8 55.9 

NagaIand 22.3 28.9 33.2 

Tripura 31.6 34.0 33.9 

3. Eastern RegIon 49.7 52.5 51.2 

Bihar 30.2 30.1 29.7 

Jharkhand 33.7 34.0 35.1 

Orissa 65.2 64.0 56.6 
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2 3 4 

Sikkim 45.3 52.4 47.5 

West Bengal 57.2 62.6 61.4 

Andaman and Nicobar 27.9 28.1 31.4 

4. Central Region 45.2 47.7 47.2 

Chhattlsgarh 50.2 53.0 52.3 

Madhya Pradesh 60.0 62.2 60.3 

Uttar Pradesh 42.0 .45.1 44.9 

Uttaranchal 25.8 27.0 26.6 

5. Western Region 91.5 91.2 88.8 

Goa 23.0 26.3 29.2 

Gujarat 56.4 64.5 65.2 

Maharashtra 101.5 98.0 94.7 

Dadra and Nagar Haveli 49.8 19.8 25.5 

Daman and Diu 11.1 13.8 14.9 

6. Southern Region 83.6 87.3 89.3 

Andhra Pradesh 82.0 87.6 91.6 

Kamataka 76.8 77.5 78.0 

. Kerala 61.7 63.6 65.3 

Tamil Nadu 105.9 112.3 113.4 

Lakshadweep 11.5 10.1 7.7 

Pondicherry 44.8 47.2 49.4 

All India 
72.5 75.0 74.2 

Source: Basic Statlstical Retum {BSR)-7. RBI 
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[English! 

Rural Emergency Health Transportation System 

"126. SHRI MADHUSUDAN MISTRY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether absence of dependable transportation 
facitities acts as a serious hindrance in the utilization of 
healthcare services by the rural poor in the country; 

(b) if so. the details thereof; 

(c) the details of the funds allocated under the 
National Rural Health Mission for undertaking various 
emergency health transportation facilities during each of 
the last three years and the current year. State-wise; and 

(d) the steps being taken by the Govemment to 
enhance rural emergency health transportation services 
in the country? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) Yes. Sir. 

(b) to (d) National Rural HeaHh Mission (NRHM) has 
provision for ambulances including emergency health 
transportation facilities for all Primary Health Centres 
(PHCs)/Community Health Centres (CHCs)/District 
Hospitals for better utilisation of health care services by 
the rural poor in the country. StateslUT Govemments 
decide their requirement on the basis of case load and 
need specific to that StatelUT. 

The requirement for ambulances by States/UT 
Govemments as reflected in their annual Programme 
Implementation Plan (PIP) is examined and approved by 
the National Progranvne Coordination Committee (NPCC) 
as per the norms available in frame work for 
implementation of NRHM. These ambulances are to be 
kept under the supervision of Rogi Kalyan SamitislUser 
Groups. The State-wise details of financial assistance for 
ambulances including emergency transport system as 
approved under NRHM is given in the enclosed 
Statement. Besides above. referral tran800rt is an 
approved expenditure under the Janani Suraksha Yojana 
in Rajasthan. Uttar Pradesh. Bihar, Madhya Pradesh, 
Uttarakhand, Chhattisgarh, Jharkhand. Orissa, Assam and 
Jammu & Kashmir. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

1. 

2. 

~7 

StatelUT 

2 

Madhya Pradesh 

Rajasthan 

Assam 

Arunachal Pradesh 

Manipur 

Nagaland 

Meghalaya 

Andhra Pradesh 

Total 

2007008 

Bihar 

Madhya Pradesh 

Uttar Pradesh 

Jammu and Kashmir 

Gujarat 

Goa 

Assam 

Sikklm 

Mizoram 

Tripura 

Total 

2008-09 

Bihar 

Jammu and Kashmir 

48 

(Amount in Lakhs) 

Amount Approved 

3 

588.00 

500.00 

750.00 

240.00 

54.00 

35.00 

90.00 

1000.00 

3257.00 

1000.00 

1040.00 

4740.16 

400.00 

319.00 

48.00 

1000.00 

72.00 

90.00 

97.08 

8806.24 

8.40 

1000.00 



49 Wmtan AnSWtlfS PHAlGUNA 6, 1930 (SakB) 50 

2 3 

3. Madhya Pradesh 3826.34 

4. Rajasthan 2500.00 

5. Uttar Pradesh 1843.81 

6. Uttarakhand 1000.00 

7. Andhra Pradesh 10000.00 

8. Gujarat 4006.24 

9. Kamataka 679.00 

10. KeraJa 1147.67 

11. Maharashtra 610.50 

12. Tamil Nadu 954.97 

13. Assam 5045.00 

14. Arunachal Pradesh 90.00 

15. Manipur 61.20 

16. Meghalaya 82.20 

17. Mizoram 182.40 

18. Nagaland 119.00 

19. Sikklm 201.01 

20. Tripura 97.80 

21. Daman and Diu 48.23 

Total 33503.n 

{T/lIn8Islionj 

Shortt.ll In Aewnue of States 

·127. SHRIMATI KARUNA SHUKLA: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the revenues of some States ha~e 
sharply declined recently because of the currant economIC 
reoeeslon; 

(b) If so, the details thereof, State-wise and the 
reasons therefor: 

(c) Whether· the Govemment has received requests 
from some of the State Govemments for provision of 
assistance in the wake of the present economic 
recession: and 

(d) If so, the details thereof and the action taken by 
the Union Govemment thereon? 

THE MINISTER OF EXTERNAL AFFAIRS AND THE 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 
(a) and (b) Based on the VAT data coUected by the 
Empowered Committee of State Finance Ministers (EC), 
there has been no decline in collection of VAT in any 
State during the current financial year (cumulatively 'up 
to January 2009). CST data provided by the EC shows 
that collections have corne down in some States but 
have grown in some others. Data on other taxes of the 
States is not compiled. Available CST collection figures 
obtained through the Empowered Committee of State 
Finance Ministers are as follows. 

Unaudited CST Collections of major Stales during 
2007-08 (up to Decsmber) and 2tJ08-09 (up to 

Decsmber) in craMS of ruptH1S 

SI.No. State! UT 2007-08 2008-09 

2 3 4 

1 : Andhra Pradesh 1073.31 925.94 

2. Assam 295.79 349.67 

3. Bihar 37.83 28.16 

4. Chhattisgarh 323.44 405.87 

5. Delhi 753.58 739.28 

6. Haryana 1014.26 1076.18 

7. Gujarat 1138.53 1176.24 

8. Goa 36.46 40.87 

9. Jammu and Kashmir 5.83 4.25 

10. JhaJ1<hand 318.47 301.33 

11. Kamataka 801.30 792.42 
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1 2 3 4 

12. Madt>ya Pradesh 359.54 333.19 

13. Maharashtra 1694.78 1920.74 

14. Orissa 368.35 397.80 

15. Pondicherry 139.65 129.57 

16. Rajasthan 288.87 332.23 

17. Tamil Nadu 1265.32 1256.62 

18. Uttar Predesh 964.37 930.49 

19. Uttarakhand 94.98 110.75 

20. West Bengal 511.94 566.87 

N8: The Empowered Commitlee has Iigures-of CST collections 
from the above States only 

No specific reasons have been advanced by the 
States for the above trend in CST revenues though with 

the consent of the EC. the rate of CST was reduced 
from 3% to 2% with effect from June 2008. The Central 
Government however compensates States, as per 
mutually agreed guidelines, for the loss of the CST 
revenue occasioned by the reduction in CST rete. 

(c) and (d) The State Govemments of Andhra 
Pradesh, Punjab, Maharashtra, Kerala. Uftarakhand and 
Goa have, for tiding over the impact of slowdown 
emerging in the various industrial sectors. sought for 
provision of additional funds and for the relaxation of 
borrowing ceilings fixed for 2008-09 under the FRBM 
Act. A letter was also received from the Chairman of 
the Empowered Committee of State Finance Ministers 
requesting the Centre for a special central grant of 
Rs20,OOO crore to the States for financing activities of 
construction and improvement of infrastructure. 

It may be mentioned thai the Union Govemment 
has provided an additional plan outlay of As. 20,000 
crore in 2008-09 under various centrally sponsored 
schemes for Rural Development, Power and the JNNURM 
etc. and also allowed the State Govemments to raise 
Rs.30,ooo erore as additional market borrowings in the 

current financial year in relaxation of the existing borrowing 
ceilings to undertake capital expenditures. The States 
have also been enabled to Increase their fiscal deficits 
during the current year from 3 to 3.5% through additional 
market borrowings without losing the benefits of debt 
waiver and interest relief under the Debt Consolidation 
and Relief Facility (DCRF) guidelines. In addition, the 
requirement for elimination of revenue deficit by 2008-09 

to claim benefits of DCRF as per the Tweffth Finance 
Commission recommendations has also been relaxed. 

/English} 

Denudation of Forests 

·'28. SHRI NAND KUMAF' SAl: 
SHRI BRAJA KISHORE TFtIPATHY: 

Will the PRIME MINISTER be pleased to stale: 

(a) the details of actual forest cover against the 
targets fixed during the last three years and the current 
year, State-wise; 

(b) whether Iarge-scale deforestation has taken place 
in the country; 

(c) if so, the detalls of the area where denudation 
of forests has taken place during the last three years, 
State-wise atongwith the reasons therefor; and 

(d) the steps taken by the Government to check 
further denudation of forest area in the country; 

(e) whether the Govemment proposes to launch a 
new initiative involving local-level institutions and private 
sector to expand forest cover in the country, especially 
in the rural areas; and 

(f) if so, the details thereof including the efforts 

made by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(8) The national goal is to have a minimum of one-third 
of the total land area of the country under forest or tree 
cover with hills and mountainous regions malntalnfng two-
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third of the area under such cover. The data on forest 
cover for the last three years is not yet available. The 
assessment of forest cover is made on biennial basis by 
the Forest Survey of India, Oehradun. The results of the 
last 8SSeaament have been published in the State of 
Forest Report, 2005. As per this report, the State-wise 
details of forest cover are given in the enclosed 
Statement-I. 

(b) and (c) No. Sir, there are no such reports of 
any large scale deforestation in the country during the 
last three years. However, as per the assessments made 
in the years 2001, 2003 and 2005, the forest cover has 
more or less stabiUzed in the country. The forest cover 
as per these aSsessments is given below: 

Assessment Year 2001 2003 2005 

Forest Cover (in krn2) 653,898 677,816 677,088 

As can be seen the forest cover increased by 23.919 
km2 between 2001 and 2003 assessments, and 

marginally decreased by 728 ian2 between 2003 and 2005 
assessments. The States where reduction in the forest 
cover has been reported along with the reasons thereof 
are given in the enclosed Statement-II. 

(d) The Ministry provides financial assistance to the 
States and UT Govemments under the Integrated Forest 
Protection Scheme for strengthening their forest protection 
machinery by way of improving infrastructure, mobility. 
communication, and for prevention and control of forest 
fire. In addition, under the National Afforestation 
Programme, treatment of degraded forest area is 
undertaken by assisting natural regeneration and taking 
up plantation activities with the involvement of Joint Forest 
Management Committees. 

(e) and (f) The Ministry has issued guidelines for 
participation of private sector through involvement of 
NGOs and Forest Departments in afforestation and 
rehabiUtation of degraded forests. Further, with a view to 
eXpanding forest cover in the country. the Ministry has 
mooted a new scheme for afforestation on non-forest 
lands with involvement of Panchayati Raj Institutions. 

Stlltement I 

StaltllVT-wise details of FOfl1St Cover as per State of FOfl1St Report. 2005 

StateslUTs Geographic Forest Percent of 
Area (GA) Cover G.A. 

(ian2) (km2) 

2 3 4 

Andhra Pradesh 275,069 44,372 16.13 

Arunachal Pradesh 83,743 67.777 80.93 

Assam 78,438 27,645 35.24 

Bihllf 94,163 5,579 5.92 

Chhattisgarh 135.191 55,863 41.32 

Delhi 1,483 176 11.87 

Goa 3,702 2,164 58.45 

Gujarat 196,022 14,715 7.51 

Haryana 44,212 1,587 3.59 

Himachal Pradesh ;55.673 14,369 25.81 
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2 3 4 

Jammu 2'nd Kashmir 222,236 21,273 9.57 

Jharichand 79,714 22,591 28.34 

Karnataka 191':91 35.251 18.38 

Kerala 38,863 15,595 40.13 

Madhya Pradesh 308,245 76,013 24.86 

Maharashtra 307,713 47,476 15.43 

Manipur 22,327 17,086 76.53 

Meghalaya 22,429 16,988 75.74 

Mizoram 21,081 18,684 88.63 

NagaIand 16,579 13,719 82.75 

Orissa 155,707 48,374 31.07 

Punjab 50,362 1,558 3.09 

Rajasthan 342,239 15,850 4.63 

Sikkim 7,096 3,262 45.97 

Tamil Nadu 130,058 23,044 17.72 

Tripura 10,486 8,155 n.n 
Uttar Pradesh 240,928 14,127 5.86 

Uttarakhand 53,483 24,442 45.7 

west Bengal 88,752 12,413 13.99 

Andaman and Nicobar 8,249 6,629 80.36 

Chandigarh 114 15 13.16 

Dadra and Nagar Haveli 491 221 45.01 

Daman and Diu 112 8 7.14 

Lakshadweep 32 25 78.13 

Pondicheny 480 42 8.76 

Total 3,287,263 en,088 20.80 
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Statement" 

StatealUTs Change In Fe Importance Reasons 

Andhra Pradesh -40 Felling of matured plantations by APFDC. 

Assam -90 Illicit felling in insurgency affected areas, encroachment, shifting 
cultivation in hill districts. 

Chhattisgam -129 Submergence (Champi dam, Bilaspur), shifting cultivation (Bhojmad 
area, Bastar) , illicit felling. 

Gujarat -99 Large scale uprooting of Prosopis juliflofll (Kuchchh district). 

Madhya Pradesh -132 Submergence due to construction of dams on Narmada river (Indira 
Sagar, Omkareshwara, Madikheda). 

Maharashtra -38 FeDing of matured plantations by the FDC. 

Manipur -173 Shifting cultivation, flowering of bamboo. 

Nagaland ;296 Shifting cultivation, flowering of bamboo. 

Uttarakhand -18 Rehabilitation of the displaced people in forest areas (Haridwar) 
and rotational feDing of Eucalyptus (Udhamsingh Nagar). 

Andaman and Nicobar -178 Tsunami 

Commonwealth Games, 2010 

'129. SHRI NAVEEN JINDAL: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the details of amount released and utilized so 
far in connection with the preparations for the 
Commonwealth Games, 2010; 

(b) whether the utilization of funds has been in 
consonance with the budgetary allocations and ongoing 

preparations; 

(c) if so, the details thereof and if not, the reasons 

therefor; and 

(d) the present state of preparedness for the 

Games? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
The details of amount released by this Ministry and 
utilized so far for the Commonwealth Games, 2010 are 

given below: 

(Rs. in crores) 

SI.No. AmclIJ1I Amou1I 
Released utiIzed 

1. 0rgniIg Commiltee. CWG 2010 for 349.72 318.81 
Orga!lzation 01 Games 

2. UMersity of Delhi for sports 87.00 62.00 

inIra&InJcin 

3. Jamia Milia lsIamia University for 3.00 2.36 
sports rdrastruc\Ure 

4. 5poI1s ~ of Ilda for 550.00 
sports i1IrasIrudIn 

S. AD India Temis Association for 14.00 11.25 
sports InfrasIrudure 

6. Sports AuIhoriIy of InciaJNaIionaI V22 26.22 
Sports Federations for training 
of teams 

(b) and (c) The funds released to above organizations 
from budgetary allocations 'ire as per requirements. 
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(d) After obtaining the necessary regulatory 
clearances, work on the Competition venues and most of 
the Training venues has commenced and is continuing 
apace. Time Lines, against monitorable parameters are 
being monitored, on a web-based monitoring system 
developed by the Ministry of Youth Affairs and Sports. 
The wort< on the major stadia is progr9ssing and is 
expected to be completed well in time tor the Games. 
Core probables for most sports disciplines included in 
the Commonwealth Games 2010 have been identified for 
training. State of the art training with adequate sports 
sciences back up is sought to be imparted to about 
1200 elite medIf"~. In addition to above, the 
WO\1( at the Games Vtllage is also progressing at a fast 
pace, which win accommodate around 8000 athletes and 
officials. Infrastructure of Delhi Is also being upgraded. 

Selection of Sport. Peraona 

°130. DR. K. DHANARAJU: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(8) whether the sports authorities exercise autonomy 
in the selection of sports persons for various gamesI 
events; 

(b) if so, the details thereof; 

(c) whether there is any special provision to 
encourage the talented sports persons belonging to 
weaker sections for various international sports meets; 

(d) if so, the details thereof aJongwIth the efforts made 
by the Goverrvnent in this regard; and 

(e) the other steps taken by the Government to 
encourage the sports persons and upgrade their standards 
for such competitions? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to 
(d) National Sports Federations (NSFs) are primarily 
responsible for judicious selection of sports personslteams 
for participation in various international events with the 
objective of enhancing national prestige. However, with a 
view to ensuring transparency in the selection procedure. 
it has been decided by the Government that the Selection 
Committee will be constituted by the Federation, 
comprising of the President, the National Coach, and 
eminent sportsperaona. The Government also appoints 
its observers for each sport discipline, who are asaoc:iated 

with all the activities of the NSFs, Including selection of 
sports personslteams, and submtt their report directly to 
the Ministry. An attempt 18 made to selactthe beat 
possible sports persons and encourage sports persons 
from all sections. 

(e> To upgrade the standard of Indian sportapersons, 
the Govemment through the Sports Authority of India 
provides for training of national athletes by making 
available state-of-the-art infrastructure support, best 
coaching facilities, scientifIC, technical and equipment 
support, and competition exposure. The Govemment also 
provides financial assistance to elite aportspersons, for 
specialized training under Indian and foreign coaches, 
participation in international events In India and abroad 
and purchase of equipment, under National Sports 
Development Fund (NOOF) and Scheme relating to Talent 
Search & Training. 

Eradication 0' Leproey 

°131. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a> whether there has been a slow progreae in the 
leprosy eradication programme undertaken In the country; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether the Government has conducted any study 
in this regard; 

(d) If so, the details of the findings and the response 
of the Government thereto; 

(e) the efforts made by the Government to check 
the discrimination against the people 8uttering from this 
disease; and 

(f) the efforts made by the Government in creating 
awareness among the people In this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) The NatIonal 
Leprosy Eradication Programme (NLEP) has achieved 
remarkable progress in reducing the burden of Leprosy 
In the country. The number of registered Leprosy cases 
have come down from 39,48,518 (with Prevalence Rate 
of 57.60110,000 population) In March 1981 to 87,206 
(Prevalence Rate 0.74/10,000) in March 2008. The 
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prograss of NLEP reflected by the comparative state-
wise Prevalence Rate during 1981 and 2008 is given in 
the enclosed Statement-I.' The number of annual new 
cases detected have also reduced from 4,62,000 in the 
year 1981 to 1,37,885 In 2007-08. 

India achieved the goal of elimination of Leprosy as 
a public health problem, defined as less than 1 case per 
10,000 population at National level in December, 2005, 
as set by National Health Policy, 2002. 

29 StateslUTs have also achieved Leprosy elimination 
status. Only 6 StatesJUTs viz. Bihar, Chhattisgarh, West 
Bengal, Jhar1mand, Chandlgarh and Dadra and Nagar 
Havell are yet to achieve elimination. 

(e) An Independent evaluation of NLEP was carried 
out by Indian Institute of Health Management Research 
(IIHMR), Jaipur, during February--May 2005 to assess 
the programme achievement status at the close of World 
Bank supported Second National Leprosy Elimination 
Project. 

(d) Datails of findings of the study and the response 
of the Govemment Is given in the enclosed Statement-II. 
Another study to assess quantitative & qualitative 
achievements made under different components of the 
programme until March 2007 was carried out in 2008. 
The findings of the study is given in the enclosed 
Statement-III. 

(e) Following efforts have been made by the 
Govemment to check the discrimination against people 
suffering from leprosy: 

(I) Leprosy services have been integrated with 
general health care services through Primary 
Health Centres, Community Health Centres and 
Govemment Hospitals allover the country. 

(Ii) Through efforts of Govemment, the Lepers' Act. 
discriminating against persons affected with 
leprosy, was repealed in 1985. 

(iii) The Ministry of Health and Family Welfare, as 
the nodal agency, has already taken initiative 
for amendment of various discriminatory actsI 
laws against the persons affected with leprosy. 
The Ministry of Health and Family Welfare has 
taken up the Issues with Ministries concemed 
for their consideration and suitable action. 

(Iv) Reconstructive Surgery (RCS) services for 
correction of disability in persons affected with 

leprosy are being accelerated by inclusion of 
more centres conducting RCS. Correction of 
visible disability will further help in reducing 
social stigma and discrimination against leprosy 
affected persons. 

(v) Govemment of India has given guidelines to all 
the State Governments to work towards 
reduction of stigma and discrimination under 
various programme activities. 

(f) Govemment of India has intensified Information 
Education and Communication (IEC) activities in all th~ 
States Including the behavior change communication by 
launching Intensive IEC Campaign. The theme of 
campaign is 'Towards Leprosy Free India' which aims at 
further reduction of stigma and discrimination against 
persons affected by leprosy. 

Awareness is created by mass media, rural & 
outdoor media and advocacy meetings. Messages 
regarding signs and symptoms of the disease, availability 
of free treatment, complete curability of the disease and 
importance of early treatment are highlighted. It is also 
being emphasized that Leprosy is like any other disease 
and there should not be discrimination against leprosy 
affected persons. 

Statement I 

State-wisIJ progtrIss of National LeptrJSy Eradication 
PmgramfT1ll fflfIBcted by the comparative 

pfflvalencs rate 

SI.No. Name of StatesIUT s 1981 March, 2008 

2 3 4 

1. Andhra Pradesh 117.20 0.70 

2. Arunachal Pradesh 15.90 0.41 

3. Assam 7.50 0.38 

4. Bihar 54.30 1.04 

5. Chhattisgam 2.34 

6. Goa 45.90 0.76 

7. Gujarat 29.30 0.82 

8. Haryana 0.70 0.13 

9. Himachal Pradesh 16.40 0.30 
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10. 

11. Jammu and Kashmir 8.30 

12. Karnallka 59.80 

13. Kerala 29.SO 

14. Madhya Pradesh 23.00 

15. MaharashIra 63.70 

16. Manipur 

17. MagIuIIaya 45.50 

18. Mizoram 20.40 

19. NagaIand 64.90 

20. Orissa 121.40 

21. P\qab 11.90 

22. 2.90 

23. SiIdIim SO.OO 

24. Tamil Nadu 151.40 

25. T,.,... 48.80 

26. lAtar Pradesh 37.90 

27. 

28. We&! Bengal 78.80 

29. Andaman and Nicobar Islands 52.80 

30. Chandigarh 45.40 

31. Dadra and Nagar HaveIi 20.20 

32. Daman and DlJ 45.90 

33. Deli 4.50 

34. Lakshadweep 250.00 

35. Puducheny 125.00 

Total 57.60 
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1.11 

0.17 

0.52 

0.23 

0.68 

0.71 

0.15 

0.05 

0.17 

0.25 

0.81 

0.33 

0.19 

0.40 

O.SS 

0.18 

0.94 

0.56 

1.04 

0.57 

1.23 

1.88 

0.05 

0.67 

0.15 

0.22 

0.74 

StII,."..", " 

IndtIptIndtJnI .... /iQn 01 NsIitJnIII liIpfrJq EIIIdictI/iQn 
PIfJIPIINI1tI by IndIIn InstiII,B 01 HtNIIIh ~ 

RtlSMICh, Jaipur (IIHMR) 

An independent evaluation of NLEP was carried out 
by Indian Institute of Health Management Research 
(IIHMR), Jaipur during February-May'OS to assess the 
programme achievement status at the close of World 
Bank supported Second National leprosy Elimination 
Project. The study was carried out in 13 different endemic 
States. 

Following are the major findings of the atudy. 

The PR reduced from 3.74 in March 01 to 1.99 in 
Dec:embe(04, a 47% reduction and Annual New case 
Detection Rate (ANCDR) reduced from 5.6 to 3.1 (45% 
reduction). MB proportion increased in almost all States 
& percentage of female in new cases increased from 
35.5 to 36.2%. ChHd percentage reduced in most of the 
states indicating success in controlling transmission. The 
percentage of Grade-II disability in new cases significantly 
reduced from 2.24% in March'01 to 1.5% in 
Dec:ember'04. 

Median delay in diagnosis decreased from 8 months 
to 5 months. More than 80% of facillties had completed 
integration, but the integration process was weak in ulban 
areas. Except the Simplified Information System (SIS) 
guideline aI/ other SIS formats were found available in 
most of the health facilities. The quality of MDT services 
was found highly satisfactory. The overall MB cure rate 
was 88% and PB cure rate was 94%. About 80% of 
General health workers received training on leprosy. 

level of awareness was high but was more or less 
stationary. IEC was more high risk centric and less 
community centric. The partnership between GOI & 
NGO's was extremely useful to weaken the bottlenecks 
against integration. 

The Major Recommendations suggeatad wer...-

(a) Internal monitoring system at Primary Health 
Centre level should be Itrengthened (b) Counseling of 
RFT cases, patients & their family members needs to 
be emphasized (c) For spreading community awareness, 
target groups In high endemic areas should be identified 
and embark on Inter Personal Communication (IPC) (d) 
IEC messages should also target community in low 
endemic areas (e) District Technical Support Teams 
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(DTST'8) 8hould intensively focus on capacity building of 
. the District Nucleus Team. 

I~ Survey to Monitor PtHfofTT7lll1CS al close 
of Sscond Nalional LtIpfO$y Elimination ProjtJCI 

March December %of 
2001 2004 Change 

PR 4.22 2.24 -46.90 

ANCDR 5.60 3.10 -45.20 

PO ratio 0.76 0.73 -3.95 

MD% 33.79 38.88 +15.06 

Female% 35.53 36.20 +1.80 

ChHd % 18.54 13.94 -24.80 

Disability % 2.24 1.50 -33.00 

Median delay in 8 5 -37.50 
diagnosis (in 
months) 

• Integration of MDT services with general health 
services- > 80% of facilities. 

• Training - 80% of general health workers 
received training on leprosy 

• MB cure rate - 87.9% 

• PB cure rate - 94% 

Government of India ha. taken the following 
action b •• ed on the recommendation. of the 
evaluation of the programme-

• Strengthening 01 the programme by establishing 
of District Nucleus under leader ship of District 
leprosy Officer. 

• Involvement of District Nucleus teams in 
programme implementation through General 
Health Care System. 

• Training of General Health Care staff in leprosy. 

• Strengthening of referral services. 

• Need based IEC activities alongwlth Block & 
Urban based leprosy awareness campaign in 
high endemic areas. 

Statement III 

Independenl Evaluation of National Ltlpmsy 
El1Idicalion Progtam~2008 

The 8tudy was carried out by Indian Institute of 
Health Management Research, Jaipur to assess 
quantitative & qualitative achievements made under 
different components of the programme until March 2007. 
The study was carried out in 19 States. The institute 
has recently submitted the study report. 

Following allent findlng8 hava come out In the 
atudy-

(i) Integration of leprosy programme with General 
Health Care system resulted in reduction of 
Prevalence Rate at the end of March 2007 to 
0.72110,000 population. States with high PR also 
ranked high in new case detection. 

(ii) Almost all the health factlities were providing 
leprosy diagnosis & treatment services. 

(iii) Defaulter rate among MB cases was 12.8% 
and PB cases was 6.7%. 

(iv) 'Chandigarh, Delhi, Himachal Pradesh and 
Assam reported higher percentage of visible 
deformity. Factors affecting visible deformity 
identified were delay in diagnosis, lack of 
doctors knowledge & skill and misdiagnosis of 
cases. 

(v) Tamil Nadu. Rajasthan & Punjab reported higher 
percentage of misdiagnosis. 

(vi) 92% of patients did not face difficulty in 
accessing MDT services. 

(vii) MDT storage at district level was good, however 
at state level it was not found to be satisfactory. 
Average buffer stock patient month was MB 
(A)-1.55, PB(A)-1.25. MB(C)-O.54 & PB(C)-O.49. 

(viii) Most of the facilities used SIS format for data 
reporting. However there was minor difference 
in reporting of PR & ANCDR by states as 
compare to records at ClD. 

(Ix) Vertical process of treatment by NGOs has 
decreased & more intensive role of social 
mobilization, capacity building. rehabilitation was 
seen. However. participation of local-level NGOs 
was not adequate. 
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(x) Community awareness about early signs of 
leprosy, its curability and availability of free MOT 
was fairly good. However in some states there 
was not significant change in communities 
perception towards the disease. 

The study will help the states to further streamline 
the various activities under the programme. Government 
of India will take appropriate action based on the findings 
of the evaluation study. 

Healthcare Insurance 

-132. SHRI RAVI PRAKASH VERMA: 
SHRI AOHAlRAO PATll SHIVAJIRAO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the progress in the field of healthcare 
Insurance is slow in India; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps takenlpropo6ed to be taken by the 
Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF ANANCE (SHRI PRANAB MUKHERJEE): 
(a) The health insurance premium in India has grown 
from about Rs. 700 crores to over Rs. 5100 crores 
between 2001...()2 to 2007-08 which reflects a compounded 
annual growth rete of agok over this period. During the 
first haH of the current financial year ill. 2008-09 the 
health insurance premium has grown by 47% over the 
corresponding period in the previous year. 

(b) and (c) 00 not arise. 

Balanced Growth Rate 

-133. SHRI ANWAR HUSSAIN: Win the PRIME 
MINISTER be pleased to state: 

(a) the details of the actual growth rate vis-a-vis the 
projected growth rete during the last three years, State-
wise; and 

(b) the efforts made by the Government to improve 
the growth rate across the country in a balanced manner? 

THE MINSTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 

IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a) As per the Central Statistical 
Organisation, Ministry of Statistics and Programme 
Implementation, Govemment of India, the actual growth 
rate measures by GOP (gross domestic product) at factor 
cost (constant 1999-2000 prices) avanable for the past 
three years are 9.5% in 2005-08, 9.7% in 2006-07 and 
9% in 2007·08. The actual State·wise growth rates 
available for the three years 2004-05, 2005-06 and 2006-
07 are given in the enclosed Statement. The Planning 
Commission projects growth rate ttr the year plans and 
not on annual basis. The growth target projected for the 
Tenth FIVe Year Plan, covering the period 2002·03 to 
2006-07 was 7.9% per year. The growth target projected 
for the eleventh five year plan, covering the period 2007· 
08 to 2011·12 is 9% per year. 

(b) The Government has been taking several 
measures to improve the growth rate across the country 
in a balanced manner. The policy instruments in this 
regard include plan and nonoplan transfer of resources 
from the Centre to the States favouring less developed 
States, establishment of public sector uni1s, tax Incentives 
for setting up of private industries in the backward regions, 
etc. A number of programmes have been initiated to 
reduce income disparity between States. These include, 
Backward Regions Grant Fund (BRGF). Hill Area 
Development ProgrammelWestem Ghats Development 
Programme, Border Area Development Programme, etc. 

AcIu8l Growth RIIfII of GI'O$$ Stale 
Domestic Product (%) 

(At constant 1999-2000 prices) 

51.No. StateIUT 2004-05 2005-06 2006-07 

2 3 4 5 

1. Andhra Pradesh 6.96 8.72 8.87 

2. Arunachal Pradesh 16.46 -4.86 12.69 

3. Assam 3.74 4.94 6.97 

4. Bihar 11.32 2.79 20.27 

5. Jhar1chand 15.21 2.58 9.95 

6. Goa 10.19 9.93 11.96 
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7. Gujaral 

B. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Chhaltisgalh 

15. Maharuhtra 

16. Manipur 

17. MeghaIaya 

lB. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

28. Uttar Pradesh 

27. Ultarakhand 

28. West Bengal 

29. Andarnan and Nicobar 
Islands 

30. Chandigarh 

31. Delhi 

32. Pondicherry 

3 

B.88 

9.06 

7.56 

5.23 

B.05 

9.97 

3.62 

6.62 

B21 

9.70 

7.11 

4.15 

6.65 

12.61 

5.20 

-1.85 

7.72 

11.45 

8.14 

422 

12.99 

6.72 

3.69 

10.30 

10.68 

-10.73 

Source: Central Statistical Organisation. 

4 

11.1B 

9.15 

B.54 

6.17 

7.45 

9.17 

4.23 

10.33 

9.29 

3.95 

6.08 

7.10 

5.22 

6.35 

5.54 

6.71 

8.94 

9.39 

9.09 

5.64 

6.42 

7.49 

B.n 

11.38 

8.64 

6.21 
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5 

9.17 

11.44 

9.20 

6.25 

6.23 

11.10 

4.20 

12.38 

9.69 

5.24 

5.34 

7.54 

NA 

9.35 

6.32 

7.17 

B.OO 

9.36 

8.43 

7.52 

10.40 

B.BS 

NA 

11.67 

11.98 

7.43 

National Knowledge Commission 

"134. SHRIMATI NIVEOITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of the main issues dealt with by the 
National Knowledge Commission in its recommendations; 

(b) whether the Govemment has constituted any 
committee to study these recommendations; 

(c) H so, the details thereof; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMy): (a) to (d) The Planning Commission 
has examined the following recommendations of National 
Knowledge Commission till date: 

(i) libraries, (ii) Translation, (iii) Teaching in English 
Language in Schools, (iv) Integrated National Knowledge 
Network, (v) Portals, (vi) Right to Education, (vii) IRAHE, 
(viii) Medical Education, (ix) Higher Education, (x) 
Vocational Education & Training, (xi) E-Govemance, (xii) 
Legal Education, (xiii) Open & Distance Education, (xiv) 
Open Educational Resources, (xv) Management Education, 
(xvi) Health Infonmation Network, (xvii) National Science 
& Social Science Foundation, (xviii) Legal Framework on 
Public Funded Research, (xix) Intellectual Property Rights, 
(xx) Traditional Health Systems, (xxi) School Education, 
(xxii) Attracting Talented Students to Maths & Science, 
(xxiii) Innovations, (xxiv) Attracting More Quality PhDs, 
(xxv) Engineering Education. 

The Planning Commission undertook two inter-
ministerial meetings to review the status of action taken 
on the recommendations of NKC (on 7.2.2008 and 
15.4.2008). 

The updated status as on 31.12.2008 on the 
recommendations of NKC processed in the Commission 
is given in the enclosed Statement. A high fevel 
Committee was constituted to look into the establishment 
of an Integrated National Knowledge Network. 
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Planning Commission 
Education Division 

Follow up on Rscommendations of Nalional Know/sdgtl 
Commission - Updated Status as on 31. 12.2008 

L Ubnll'ies 

Reoommtmdalions of NKC: 

• Set up a National Commission on lbnuiss 

• Prepam a National Census of all L.ibraJi6s 

• Promote ICT application in all Libnlnss 

• Revamp and encourage PPP in library 
Information SeMces 

ActIon Taken - updated .. tus 

Based on the recommendations of NKC the Ministry 
of Culture (MaC) proposed setting up a National Mission 
for libraries during the 11th Plan as a Central Sector 
Scheme. The EFC Memo is under revision by the MaC 
and is being restricted to Rs. 180 crores earmarked for 
the same during the 11th Plan. The NML wi" cover only 
libraries under the Moe. The projectImission will cover a 
4-year period from 2008-09--2013. The activities under 
the NMl include: National Census of Libraries; 
Modernization including networking of libraries under 
DOC; establish Knowledge Centres; establish Digital 
limlries. 

U. Translation 

Recommendations of NKC: 

• Propsgate Indian /anguIIgtI and lilenllum /h1OUf}h 
high quality tnmsIation 

• Provide impetus for dtwtIloping translation as an 
industty 

• Establish a stom-housa of information on all 
aspt1CfS of translation invoMng Indian IangUllfJBS 

• Create and maintain various tools for translslion, 
including mscIiine translation 

• Provida quality training and education for 
translalOlS 

• Set up a National Tnlnslation Mission and web 
portsJ for /his putp08t1 

Action Taken - updated .. tus 

The National Translation Mission (NTM) has been 
approved for implementation. This Mission has a 11th 
Plan outlay of As. 75 crore. The CIIL, Mysore would be 
the nodal agency for implementation of the mission. The 
Project Advisory Committee under MHRD is working out 
details. 

III. Tuchlng In English Language In Schools 

RscommendtItions 01 NKC: 

• Introducing English from Class I IfIId modify 
Psdsgogy. lrIIin IfIachtIts. mvisa IIJxfbooIts, usa 
multi media for English /snguBgtI tesching. 

Action Taken - updated 8bltus 

25 States have already introduced English ~ 
from class I. With the help of NCERT and CIEFl the 
MHRD is guiding English Teaching in schools in the 
StateelUT's by developing appropriate curriculum, rnateriaIa 
and training of teachers with skills in English. 

IV. Integrated National Knowledge Network (INKN) 

Recommendations of NKC: 

Pfupos8s inter-connecting all ~ inslitulions 
throughout tha country through an tllsctronic digital 
broadband ntltwork with adtlquattl capabil/titls to 
tII1COU1'IIge sharing of ffISOUtr:tI$ and coIIsbonIIiIIe 1fItItJB1Ch. 

• Build a National Know/sdgtI NtllWolk wHh gIgabIf 
capsbi/ititls 10 connBCt al/ unirlenlltitls, IibnvitIs. 
Iabonllotiets, hospitals and agricu/IurBI institutions 
to sham dBta and ffISOUrctlS SCIOSS thtI counhy 
in a UmtI bound manner. Imp/tlmtlntlltion could 
be in phastIs tatgtlUng 500 to 1000 nod8s in 
IhB fitsf phass. 

• One lime capital suppoff should be givrm to 
usar Instilutions to set up Fllst ElhBmtlt LANs 
10 enabltl them to hook on thtI grid. 
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• A spBCial wodring group of expetts should be 
sel up to fjnallss specifications, imp/smsnlJllion 
plans, cost tlStimatss, n8twork plans, cany out 
the actual lask of procur8m8nl and 
commissioning of Ih8 nefwolk. 

• A SptlCial PUtpOS8 V8hic18 (SPV) consisting of 
major stak8holders should manage /h8 day 10 
day working. 

Action Taken - updated status 

During 2008-09 Rs. 100 crores has been allocated 
lor the INKN which proposes interconnecting knowledge 
institutions with gigabit capabilities lor sharing resources 
and research. A high level committee in DIT has been 
constituted. Separate committees under different ministries 
would wor1< out content development in their respective 
application areas lor use with in NKN. The NIC (under 
DIT) would be the main implementer of the NKN. The 
networ1< would be operationalised in two phases. The 
core and distribution networ1< covering 1000 nodes with 
gigabit capacity would be initially set up. The networ1< is 
scalable and its coverage can grow up 10,OOOInodesl 
institutions. The High Level Committee in DIT has met 
thrice in the current year in May, July and November 
2008 and is firming up the proposal. Thereafter, the 
proposal shall be appraised by the EFC. 

V. PORTALS 

RtICOmm8ndations of NKC: 

• CflIation of national W8b baS8d pottllls for basic 
nt!I8ds on ctlttllin laIy SI1Clors such ss Waler, 
Enetgy, Environm8nt, Education, Food, Hu!th, 
Agricultufll, Employm8nt, Citiztm Rights. 

• A consortium consisting of flIpfl1Sentalives from 
a wid8 mnge of slakeholclefs from Ih8 s8CIors 
should own tmd manage th8 portal. 

• Provide acctlSS to GoVtJmment h8Id data. 

• Encourage collabomtiVtJ funding. 

Action Taken • updated status 

NKC has facilitated the setting up of four portals: 
one on Water (indiawat8rportal.org,. championed by 
Arghyam Trust; one on Energy (indiaenergyportal.org, 
championed by The Energy Research Institute (TERI); 
on Environment (indlaenvironmentporfal. org.in). 

championed by Centre for Science and Environment; a 
National portal for teachers (/sachersofindia.orl/J. 
championed by Azim Premji Foundation. A portal on 
biodiversity being developed by the Ashoka Trust for 
Research in Ecology and the Environment (ATREE) will 
be launched in December. 

Planning Commission in its earlier reviews has given 
the following suggestions: Each Ministry should establish 
its individual Portalslwebsites under "indiagov.in" under 
guidance of NIC (DIT) which has developed guidelines 
for standard and security for portals. 

VI. Right to Education Bill 

RtICOIT1mendalions of NKC: 

• Steps to be laktm 10 enforcs RighI to Education 

Action Taken • updated status 

The Right of Children to Free and Compulsory 
Education Bill 2008 was introduced in the Parliament. 

VII. Independent Regulatory Authority for Higher 
Education (IRAHE) 

RtICOIT1mendalions of NKC 

• Selting up IRAHE, an oVtJl'lltr:hing body, which 
will be rt1sponsibl8 for sslling cril8rion and 
deciding on entry of institutions. 

• ~/igibility of selling up new institutions of higher 
education, technical educalion, mtldical 
education, distance/conespondence uniVtJrsities 
and colleges, management institutes, law 
colleges and universities would be decided by 
IRAHE. 

• The entry fl1!Julatory functions of /he AICrE, 
Me/, BCI would be petfonned by the IRAHE 
so that lh8ir role is limited 10 that of professional 
associations. 

• The role of the UGC shall be redefined to focus 
on disbursal of grants and mainlef18l1C8 of public 
institutions in higher education. 

• The MCI will function only as a professional 
association with powers 10 conduct examinab"ons 
and provide licsnses to /hose who want 10 join 
profession. 
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• IRAHE would be IhtI only agtN7Cy IIUfhotiztKJ 10 
accord degnle granting power to higher 
IKilJcBtion institutions. 

• IRAHE be responsib/tJ lor stlll7d8rds IlI1d Mltlling 
disputss. 

• IRAHE will be·msponsibItIlor msintsining quality. 
sIIlndatris lind IICCIfIditIlIion in tKlucstion. 

• TIHI Autonomous Stllnding Commlttess 01 
IRAHE willloolr lifter fJduc8/ion in vanous IIINS. 

Action Taken - updated status 

The UGClAICTE Review Committee now named as 
Committee for Rejuvenation and Renovation of Higher 
Education is examining the regulatory set up for Higher 
Education. The report is awaited. 

VII. MedIcal Education 

• Only one All India Common Et1InIJ7cs TtISf lor 
studBnts StItIking IIdmission in seff-flnllnclng 
medical co/IegIIs. 

• An indtJpsndimt IlI1d ~ NlltioIMI EXIT 
eXII/11 lit the end of lour lind h8If ytINIn; 01 
study 10 conduct I7llIionsI BIIStIS!ImtII1t of skills 
1lI1d~. 

• PG IIdmission to be based on clfJdils rtICtJivtId 
in national EXIT tlxaminlltion. 

• Additionlll cllpllcity lor nun;ing sfllff to btl 
Cnlllted. EvtlIY district hospital should hllvtl 
IIttachtId nursing school offering dip/omII. 

• Pam-medical Councl7 should be MIt up to look 
into quality 01 pllrllmedics such liS 

compoundtlrs, lab technicians and health 
worken;. 

• PhafTT1acy education must be el1COUmged. 

• ASHA must be viewed liS an accessibltl lind 
effective heahh women;. ThtIir lnJining wolking 
conditions and pay should be improved. 

Action Taken - updated status 

MOHFW has stated that at the apex level, regulation 
of medical education may be done by MOHFW. If needed 

the IMC Act win be suitably amended and the functions 
of the MCI refined to accommodate views of the NKC. 
Setting up an Inter-Ministerial Consultation Group may 
be considered to achieve uniformity and higher standards 
across all educational institutions. Proposal is under 
consideration of MOHFW to enact a Central legislation 
for regulating fee and admission in private medical 
institutions. Regulations relating to UG/PG medical 
education, minimum standard requll'emems for medical 
colleges Including teachers eligibility qualifications etc. are 
under review for carrying out suitable amendments. 

IX. Higher Education 

RecommendationB of NKC: 

NKC has proposed II StlritJS 01 initiativss for 
tlXpBn.sion, IIXCtll/tlncs, lind grtlllttlr IICCtJSS in Hightlr 
Education coVtlling regulation, accrediflltion, goVtlmlU1Ce, 
cuniculum, f'IlSINIn:h, IIICuIty dtIveIopmsnt, fil7llncing, II$$tIt 
I1IIII7IIgtlmtlfl/' IIffinn11tive IICtions. 

Some .".clflc ffICOmrtHH1datlona are: 

• Cntlllts 150() univrllSitltls for II GEFI of lit ItI8st 
15 per CtIf7f by 2015. 

• IfICI'IfIIIStI public spending,' divtIfSify SOUIWS 01 
financing lor mis/ng funds throughfMIs, land 
utilizlltion, philanthropic contributions lind privllltl 
investment 

• Eslllblish 50 Nationlll I.InivrlfSitlu lIS e;mmpllln; 
offsring II variety 01 di$ciplinss IlI1d students on 
an l1li Indill bIIsis. 

• Filiform univtlnsitillS: cunicuIII trlviIrions, COUIStI 
ctrKIiI systsm, intefl7lll asstlSSmtiIfIt, goVtlfT1lll1Ctl, 
IICCOUnlllbility etc. 

• Flestruc/urs thtl sys/tlm of IIffllill/sd 
undergmdUllttl coIlIIgtlS-issue 01 lIutOnomY. 

• Promote enhanced quality through facully 
development. slllary difflltrlntials sndpromotion 
01 f'IlSlNIrch. 

• Ensum access for 1111 destlrving students through 
well funded scholarships, and lllfinnah"vril scIion 
that takes into IIccount multi dimensionality of 
deprivlltion. 

Action Taken - updated status 

Various committees have been set up by the UGC 
and the DHE on reforms including one for review of 
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UGC/AICTE now named as Committee for Rejuvenation 
and Renovation of Higher Education. The reports of these 
committees are awaited. 

x. Vocational Education and Training (VET) 

• Recommendation of NKC: a major expansion, 
redesign and quality enhancement of VET. 

Action Taken - updated status 

A three tier structure has been constituted in Juty, 
2008 consisting of (a) National Council on Skill 
Development, (b) National Skill Development Corporation, 
and (c) National SkiU Development Coordination Board. 

(a) The functions of the National Council on Skill 
Development under the Prime Minister would 
be to lay down policy objectives, strategies, 
financing and governance model to promote skin 
development. 

(b) The National Skill Development Coordination 
Board shall enumerate strategies to implement 
decisions of the Prime Minister's National 
Council on Skill Development. It would develop 
operational guidelines and Instructions for 
meeting larger objectives of skill development 
needs of the country and also make appropriate 
practical solutions and strategies to adopted by 
the union and State Governments. 

(c) The National Skill Development Corporation will 
develop a system of institutionalizing measures 
to this end. 

XI. E-governance 

Recommendations of NKC: 

A set of initiatives to enSUM /hat the Govemment 
f11IlktlS tIIlI most optimum and effective use of ICT in 
the selVice of citizens. 

Action Taken - updated status 

The Plan envisages creation of core infrastructure 
like SWAN, CSCs and State Data Centres. The updated 
status from DIT in the context of following NeGP 
initiatives is as fonows: 

Till Date SDCs approved for 26 States (50% of DIT 
share for the first year released). 

Under approved CSC scheme which envisages 
establishing 100000+CSCs across India (@ 1 CSC per 6 
villages)-lin date 20,558 CSCs rolled out. Process of 
roll out started for another 250968 CSCs. 

XII. Legal Education 

Recommendations of NKC: 

A package of ffJfonns covering mgulalion, cuniculum, 
examination, ffJsearcl1, faculty development etc. Some 
specific recommendations are: setting up IRAHE to 
deal with aI/ aspects of legal Education; give 
autonomy to National Law Schools to decide core 
and optional courses and level of fees; have 
independent rating system to assess Institutions 
teaching law; sel up CALSARs In four regions for 
cutting edge research in Legal Education; 

Action Taken - updated status 

The Ministry of Law and Justice has conveyed in 
principle approval on the following: Standing Committee 
on Legal Education under IRAHE and consequent 
changes in role of BCl, curriculum development, 
developing research tradition in law schools/universities. 

MHRD does not support IRAHE and is of the view 
that professional councils (MCI, BCI, AICTE, DCI, etc.) 
should be responsible for that part of the standard of 
education that they deal with. The role of the BCI can 
be redefined-BCI can be asked to conduct examination 
for granting licenses to practice. 

The 7 National Law Schools established at 
Ahmedabad, Kolkata, Jodhpur, Bhopal, Bangalore, 
Hyderabad and Ralpur are deemed universities under 
the UGC purview. 

These National Law Schools and other law institutions 
already have autonomy in designing their curricula The 
curricula and syllabi determined by the Bar Council are 
the basic minimum to be met. Each school is free to go 
beyond the Bel determined syllabus. UGC committee is 
designing model curriculum for various subjects including 
Law. 

MHRD does not support the setting up of 
CALSAR·s. -as this may result in a disconnect between 
research pursuits and the university system. Instead the 
National Law Schools should be encouraged to strengthen 
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LLM and research programmes, in addition to 
undergraduate teaching. The concept of CALSAR may 
not be relevant as all that it would do, is to wean away 
a few !)f legal researchers in each national law school or 
university, depriving the existing institutions of the modicum 
of research ambience and enthusiasm that exist in the 
university system". Furt~er. The MHRD is of the opinion 
that the present Indian Law Institute (ILl) can be 
strengthened instead as it performs the same functions 
of the proposed CALSARs. Proposal for setting up 
CALSAR lor /he nonhem region at Manesar (Gurgaon) 
was submitted by /he Deptt. of Legal AHailS 10 Planning 
Commission. The Dept. has been advisad 10 IT18ke budget 
provision for /he scheme 01 CALSARs in the 11th Plan. 

XII. Open and Distance Education (ODE) 

Recommendations of NlCC: 

A package 01 initiatillf1S covering regulation, quality. 
use of ICT, use of open COUlSSWare, convergenctl with 
conventional univetSities etc. 

Action Taken - updated status 

• The ooL System which includes IGNou, 13 
SOUs, and 119 correspondence course 
institutes has considetably expanded in recent 
years. The cumu/aUve enrolment of tfJs students 
at IGNOU is over 1.48 million as on Januaty 
2007. The student support system netwom of 
IGNOU consists of 60 regional centres, 7 sub-
regional centres and 1409 study centres. 

• In principle approval has been given for I1tIW 

activities of IGNOU namely-{ij IGNOU-ski/l 
development programme, (iij New community 
coIlegss-skiH development for through ICT. 

• The proposal for establishment of DEC under 
Act 01 Parliamen/ as an independent s1atuloty 
authority has been refened /0 GaM. 

XIV. Open Educational Resources (OER) 

Recommendations of NKC: 

A series 01 initiatives lor encouraging the 
development and use of open educational resources. 

Some specific recommendatJons ara: 

• Support production 01 quality content by a 88lect 
set up Indian institutions. 

• Encouf'11!}8 opt!N7 access. 

• CreaM faculty and institutional developmsnt 
progf1!ll71fT18 10 realize thIJ INIn6fits of extendtld 
access and improved quality through OER. 

Action Taken - updated atatus 

Comments awaited from MHRD. 

XV. Management Education 

RecommlHJCMtJons of NKC: 

A packagtJ of mfonns covering mgulalion, qt."lJlily. 
sccreditahon, and rating, qua!hy. govemance, access, 
social re!eV/ll1Ce etc. 

Some specific recommendllt#ons a",: 

• Mushrooming Plivate MlIMgement Educationlll 
Entities (MEEs) necessitate a rtlliable rating 
system to help mamet function better and 
enable stud6nts employBlS to compllm different 
MEEs. 

• Two stafl8 rating process rtICOmmtlnded. 

• Grading norms should be estabHshed with 
experts like CRISIL and ICRA. 

• Widen the scope of management studies, 
enhance mlevance in /he socIIII conteJd. 

• Men/oring - to achieve excellence leading 
management institutions must lldapt 3-5 MEEs. 

• Promote facuhy development 

• Govemance: 808m of GovtN17OlS lor 6B MEEs 
should consist of 5tJfJ(. indepsndent membtJrs. 

Action Taken - updated 8tatua 

Comments awaited from MHRO. 

XVI. Health Information Network 

Recommendations of NKC: 

Promote use of ICT in hsahh services such 11$ 

connecting al/ health care establishments in both private 
and public sector, establishing national standards for 
clinical terminology IlIJd hu/Ih infDnnatics and creating 
a common eltJcIronic htla/Ih mcont. 
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Action TIIken • updated statue 

Committee set up under MoHFW. DIT, DOT and 
MHRD are represented on this Committee. Report is 
awaited. 

XVII. National Science and Social Science Foundation 
(NS3F) 

Recommendations of NKC: 

• Set up National Science and Social Science 
Foundation (NS3F) to look al knowledge as 
one St!1lllT1less entity. 

• The foundation will sU!J!l8S1 policy initiative to 
f11lIke India a leader in the creation and lJ$S of 
Knowledge, to ensure Ihat science and 
/tJChnoIogy IHfI maximIIIIy USiJd for the bettennenl 
of the lives of people, and to develop /he 
scientific temper in the count/}! 

Action Taken • updated statue 

MHRO is of the view that N53F not necessary. There 
are various institutions in govemment and private engaged 
in R&D activities like ICAR, ICMR, CSIR, etc. An umbreUa 
NS3F will have adverse effects on their autonomy. Further, 
freedom of universitiesfmstitutions like IITs engaged in 
research in emerging areas, will be curbed. 

OST generally supports this foundation without 
duplication of effort with National Science and Engineering 
Research Board. (It may be stated that "The Science 
and Engineering Research Board Bill 2008" has been 
introduCed in Partiament). 

Comments from OBT awaited. 

XVIII. Legel Framewolit on Public Funded R .... rch 

Recommendations of NKC: 

A legis/ation to give universities and research 
instilutions ownetshlp and patent tights over inventions 
atising 0111 of govemmenl funded /'lIS88rr:h to CIlIate an 
enabling envimnmenl for commetCialization. 

Action Taken • updated etatu. 

Draft Bill on the subject supported by Planning 
Commission. 

XIX. Intellectual Property Rights 

Recommendlltlon. of NKC: 

A package for scaUng up /he eHorts of creating a 
world class IPR infrasttuctulfJ, covering infras/nJclure, HRO 
and ptrJCBSSes. 

Action Taken • updated status 

• Transparency and accessibility (with 
stakeholder participation). IP Office has put 
on its website, the relevant acts, rules, manuals 
etc. There is no restriction on access to these 
materials. 

• National patent database needs to make 
available online all decisions, applications 
(Including complete claims and 
specifications) etc. Digitizatlon of all patent 
records underway. 45,000 patent records 
already on IP website. 

• National Institute of Intellectual Property 
Management (NIIPM) to be set up at Nagpur. 

• IPR Tribunal on all aspects of IPR. An IP 
Appellate Board already set up for trademarks, 
geographical indications and patents. The 
extension of the scope of the Board to designs 
requires amendment to the Designs Act which 
is under examination. 

• The issue of sui-generic legislation for protection 
of traditional knowledge. DIPP examining the 
issue. Chairman desired a note on the issue to 
be sent to Department of A YUSH with copy to 
Planning Commission. 

• The Patent Office already requested Department 
of AYUSH for allowing access to the Traditional 
Knowledge Digital Library (TKDL). Department 
of AYUSH stated that once the agreements with 
the USPTO and the EPO are finalized they could 
consider providing access to the TKDL to the 
Patent Office. 

XX. Traditional Health Systems (THS) 

Recommendations of NKC: 

A set of initiatives to promote THS covering 
education, research, pharmacopeias, clinical trials, 
know/edge protection etc. 
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ActIon Taken - updlnd ..... 

• A YUSH industry be given higher subsidy for 
quality control. 

• 100 clusters of AYUSH industry sanctioned. 

XXI School Education 

RecammenUlion. 01 NKC: 

• Some sPlleillc rtlcommendlltions include: 
RBotiIJnt $SA bdnging in II strong lights locus 
10 I1IIIks Right to Educ8Iion II nJtJIiIy: tNISIII'fI 
INIsic IIJMning condiIion,' spsciaI focus on MIIIh., 
Scienell lind English; Common Syllllbi lind 
Curriculum & PtKJsgogy. 

• ~ RJducs CsntmI GiwBmmtInIs funding 
over the Plan period rllther Ihlln moVIJ 
imn1fJdiIIJfIIY 10 50:50. 

• Ensu!rI minimum standIIrrJ$ for I1DtTIIS in public 
snd priWllll schools lind IIddlflSS systemic 
issullS of IIccounlllbility, tilJcenfrlllizlltion of 
dscision I1IIIking, INchtIr mt:nJiImIInI. ftIIIChsr 
/Taining. 

• Recognise lind encourtlge role of prill ate 
pnwIdtHs. 

• $pIJciIII focus on ~ glfHlPS and 
~ bacItwMI I!InIIIS. 

• Strsngt/IIInIId IIIIiIt:I1IJr IrtIInIng. 

• I.JsII ICT bIIsIJd PIIdIIgogy and IIIIIming IIids. 

ActIon Tillren - updaf8d ...... 

ConvnenIa awaited from Deptt. 01 school Education 
and Uteracy, MHRO. 

XXlL Attracting Talented Students to Maths and 
Science 

The rtlcofTuntmdations colIIJr diHllrtlnt II$pIJCIS of 
srIr6t1gII1tIni SciBncs lind Mllthtlmlltics in Schools as 
WfII as in co/IIJgtIs and uniIIIJtsitiIJS such as infrsstructulfJ 
IIXPIInsion, curriculum chllngllS and reforms, fIIcully 
imp/rJIIIJInIInl, Scillnce Outl'llllCh programmss, Industry 
PIUlicipllIion, t!Itc. 

Action Taken - updated atatue 

Comments have been solicited trom Deptt. of School 
Education and Uteracy and Deptt. 01 Higher Education. 
These are awaited. 

XXlU. Innovatlona 

• Put in ~ a N8IionIII InnoVlltion Policy whIt:h 
encourtltllls competition among 1JI11111p1iSllS, 
!JIfIII1lIr diffusion of A770~ and inclN$lld 
suppod to fJIIlfy slllgtl tschnoIogy dIIWJ/opmtInt 
iniIiIItiII'ss snd gnu;s-mot III"'" innoVlltOlS. 

• FosItIr inclfl8Slld coIIIIbonItion IU110fIg thII R&D 
institutll, unilleraitills lind prillllle slletor 
l11718!pristls and IIII1f11'11(}fJ upon IhIIir cumulatillrl 
sIMngIhs in dllsigning snd inptImIJI1ting IIBIious 
innollllfion pmgnImmtIS. 

• Crlllltll nllw intllrfll"~iJ slruclurtls to f01'g1l 
pIIIfnIIfsh;J btIIwfHJn 6CIIdI1miII and iIdusIty. 

AcUon Taken • updated statue 

Comments have been aought from MIniIIlrieaIDepa. 
of Heavy Industries, SME, Textiles, Food Procesaing. 
Labour, OST, OBT, OIPP. These are awaited. 

XXIV. AttractIng More Quality PhDa. 

NKC has ffICI1f11I11IIf SIIIps so improlllJ thII quality 
of PhD$. '11N!IstI int:Iuds 111B8SIIIIJ inllllSlmtlnt in tIducaIion 
lind trIIJIJIIIr:h III l1li III~ IogIIIhIIr with rsnolllll/on III'ItI 
IfIftNm of thII IHIiveISily sysltJm lind thII ftJsIBfing 01 a 
g/obIII ouIIooIr in flJ$fJIIn:h. FIHfIw s/tJps hlltItI /0 btl IJIksn 
to IlIjIMNlllIII fhII doctoral pmgramms IiICIO&S discip/inIJS 
lind dllvelop ~ indus/ly - IICIIdIImitJ inttmIction. 

AcUon Taken • updated statu. 

OST is being requested to expedite .,. National 
Research Mission under the National Science and 
Engineering Research Board. The Bill to 881 up ScIence 
Engineering and Research Board has been introduced 
In the Partiament. Recommendations 01 NKC are being 
forwarded to State Governments for favour ot 
implementation in universities and other academic 
institutions in their jurisdiction. Recommendations being 
forwarded to MHRD with the request to Implement the 
same on a priority basis by leveraging 11th Plan ouday8 
tor Higher Education. 
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XXV. engineering Education 

Pl'OpOSed a IJllritIs of initiatiWJs for imptOYing qus/iIy. 
MgU/ahon and gollflfT1llflCtl of engineedng BducaJion. 

Some epeclflc recommendatlone for engineering 
education .re: 

Rllformlng ",., Regulatory Framework: (IRAHE to 
d8c:ide tN7fty of inslitulions, admission, standan:ls and other 
CfilBtia). 

improving GovfH71IInce of lnat/tutlone 

Attracting and Retaining Faculty: IflCtlntives like 
better salary, modern infrastructure; professional 
tItMI/opmtInt; USIJ of leTS to OVtllCOmtI shotfage of faculty. 

CUrrIculum Reform to provide grsalllr fItJJtibiIity; intIJr-
dscipIinary ptIISptICtiWJ and choice of sItJcIivss,. laboratory 
COUf'StlS 10 btl revamped. 

Int.grating Science .nd Engineering Education 

Encoureglng Iht ... rch 

Induetry-academl. Interaction 

Improve Ace,," 

Mentorlng of State engineering colleges by NIlS 
and RECs 

ActIon Taken • updated status 

Comments have been solicited from MHRD. These 
are awaited. 

Performance Review of Major Ports 

*135. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government has reviewed the 
performance capacity of the major ports in the country in 
the light of their traffic handling capacity; 

(b) if so, the details thereof alongwith the fmdings 
thereof, port-wise; 

(c) whether the Govemment has chalked out any 
plan for development/expansion of the major ports in view 
of the increased volume of traffic being handled by these 
ports; and 

(d) if so, the details thereof and the steps taken by 
the Govemment in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) Yes, Sir. 

(b) A Statement showing the Port-wise handling 
capacity as well as Traffic Handled during the year 2007-
08 is enclosed. 

(c) and (d) Govemment has already launched the 
National Maritime Development Programme (NMDP) 
involving a total investment of Rs. 1,00,339 crores. In 
the Port sector, the total anticipated investment is Rs. 
55,804 crores for 276 projects covering the entire gamut 
of activities namely, constructionlup-gradation of berths, 
deepening of channels, rail/road connectivity projects, 
equipment up-gradationlmodemization schemes and other. 
related schemes. To address the huge requirement of 
investment required for development of berths, etc. in 
the Ports, private sector investment is required. To attract 
and encourage private sector investment in the Port 
sector, the Government of India has finalised model 
Request for Qualification (RFQ) Request for proposal 
(RFP) and Model Concession Agreement (MCA) to ensure 
uniformity and transparency in the bid process. New 
guidelines for upfront fixation of tariff have also been 
issued for berths and terminals to be bid out to private 
operators so that prospective bidders are aware of the 
projected revenue follows from the concemed project. 

Statement 

The handling capacity as weN as Traffic Handled 
during the ytNlr 2007-{)8 

(In Million tonnes) 

Name of Port Handling Traffic 
Capacity Handled 

2 3 

Kolkata 14.56 13.74 

HalcJia 46.70 43.58 

Paradip 56.00 42.43 
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2 3 

Vasakhaf:atnam 61.15 64.59 

Chennai 53.35 57.15 

Ennore 13.00 11.56 

Tuticorin 20.75 21.48 

Cochin 28.37 15.81 

New MangaIot'e 43.50 36.01 

Mormugao 33.05 35.12 

Mumbai 44.70 57.03 

Jawaharlal Nehru 54.34 55.83 

Kandla 62.60 64.92 

Grand Total 532.07 519.31 

GuIdelInes for Selection of Coaches 

·136. SHRI K.J.S.P. REDDY: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government has issued any 
guidelines recently for selection of coaches; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to inject 
more professionaJism in this area? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
and (b) The guidelines for selection of National Coach 
and other members of the coaching team by the National 
Sports Federations (NSFs) are given in :he Scheme for 
Assistance to National Sports Federations. The 
Governmenl has only reiterated the same guidelines to 
be strictly followed by the NSFs. 

(c) With a view to infusing greater profes&ionalism, 
efforts are being made to strengthen coach development 
programme in the Sports Authority of India through in-
service refresher courses conducted at the National 
Institute of Sports, Patiala. Further, coaches are also 
being sent to international institutes of repute to undergo 
advance training in specific sports and general 

conditioning to further enhance their coaching aldfts. The 
Govemment also appoints foreign coaches for training 
of elite athletes, who are also encouraged to hold training 
camps and workshops for coaches. 

FInancial AasInInce to Health ProJects 

·137. SHRI VIJOY KRISHNA: 
SHRI SUBHASH MAHARIA: 

wm the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Govemment has received any 
extemal financial assistance for the implementation of 
health projects; 

(b) If so, the details of the funds received during 
each of the last three years and the current year 
alongwith the programmes undertaken in this regard; and 

(c) the benefits accruedIIikely to accrue as a result 
thereof? 

THE MINISTER OF HEALTH AND FAMIlY WELFARE 
(DR. ANBUMANI RAMAOOSS): (a) Yes. 

(b) The external financial assistance received for 
health sector projects is As. 2234.92 crores in the year 
2005-06, Rs. 1885.71 crores In the year 2006-07, As. 
2985.73 crores in the year 2007-08 and As. 3089.60 
crores in the year 2008-09. 

The National Rural Health Mission (NRHM), a 
comprehensive flagship Programme, encompassing a 
number of interventions, was launched by the 
Govemment of India in April, 2005, to improve the 
availability of and access to quality health care by people. 
Under NRHM, Programmes such as Reproductive and 
Child Health Programme-II (RCH-II), Integrated Disease 
Surveillance Programme, Revised National Tuberculosis 
Control Programme (RNTCP), National Vector BOthe 
Disease Control Programme (NVBDCP) and Polio 
Eradication Programme receive external assistance. 
Besides, National AIDS Control Programme launched with 
the objective of containing and reversing spread of HIVI 
AIDS also receives external assistance. 

The various Health Sector ProgrammeslProjects are 
supported by Domestic Budget as well as Extemal 
Assistance. The External Assistance is provided by 
various international organisations such as World Health 
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Organisation (WHO), World Bank/International 
Development Association (IDA), United Nations Population 
Fund (UNFPA), United States Agency for International 
Development (USAID). German Assistance (Kfw & GTZ), 
Japan International Co-operation Agency (JICA). 
Department for International Development (DFID), UK. 
Danish International Development Agency (DANIDA), 
Denmart<, The Global Fund to Fight AIDS, Tuberculosis 
and Malaria (GFATM), European Commission (EC), Global 
Alliance for. Vaccine Immunization (GAVI), United Nations 
Development Programme (UNDP). 

(c) The health sector in India has been strengthef!ed 
and service delivery has improved substantiaHy after the 
launch of NRHM. The Mission has helped in 
operationalizing First Referral Units (FRUs), 24x7 Primary 
Health Centres (PHCs). setting up 01 centres for skiD 
based training and orienting the programme managers 
and health professionals in the Implementation of different 
activities in improving public health care. NRHM has 
improved public health services in the country. It has 
also galvanized the systems for higher Out-Patient 
Department (OPD), In-Patient Department (IPD), 
institutional deliveries, immunization, diagnostics and 
referral ambulance service. The availability of skilled 
human resources drugs and supplies, better, cleaner 
facilities has rejuvenated the public health system. TIll 
date, over 6,50,000 Accredited Social Health Activists 
(ASHAs) have been appointed in the states to function 
as the link between the citizens and the health system. 
As part of the community led action for health, 3,61,000 
Village Health and Sanitation Committees (VHSCs) have 
been constituted in the country. In order to ensure 
community ownership of the health facilities, 26,262 
Hospital Management Societies [Rogi Kalyan Samitis 
(RKS)] have been set up. the NRHM is also helping the 
states in addressing the critical gaps in operationanzing 
the Health Facilities. Under the National Vector Bome 
Disease Control Programme, there has been an 
appreciable decline in the disease prevalence and mortality 
on account of malaria. The National AIDS Control 
Programme has articulated a clear and effective response 
to increase access to services and effective behaviour 
change communication. The Revised National TB Control 
Programme has been consistently achieving global cure 
and detection rate targets. Deaths due to TB have 
declined from 4211akh population in 1990 to 2511akh in 
2006. The Polio Eradication Programme h~s achieved 
significant success in terms of reducing number of cases 
and number of infected di$tricts. 

Netlonal Population Stabilisation Fund 

*138. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI NIKHIL KUMAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Union Government has set up 
Jansankhya Sthirata Kosh (National Population Stablisation 
Fund) as reported in the 'Hindu' dated 26 December, 
2008; 

(b) if so, the details thereof alongwith the objacIives 
of this Kosh; and 

(c) the success achieved in this ragard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) The 
"Jansankhya Sthirata Kosh" (JSK) (National Population 
Stabilisation Fund) has been registered as an autonomous 
Society established under the Societies Registration Act 
of 1860. The Union Health Minister heads the General 
Body of JSK and the Ministries of Health and Family 
Welfare, Women and Child Development, Department of 
School Education & Literacy, Rural Development and 
Planning Commission are represented by their Secretaries 
on the General Body of JSK. All State Govemments are 
members of JSK. 

Objective of JSK is to promote and undertake 
activities aimed at achieving population stabilisation at a 
level consistent with the needs of sustainable economic 
growth, social development and environment protection 
by 2045 as envisaged in the National Population Policy. 
JSK has initiated fol/owing strategies in this direction: 

* JSK has mapped 485 districts through a unique 
amalgamation of GIS Maps and Census Data 
which gives a picture of each district, its sub-
division and the population 01 every village along 
with its basic health infrastructure. 

* JSK has established a Call Centre to give 
authentic information on reproductive and infant 
health in English and Hindi, using computer 
based software. The service is provided by 
trained agents to give advice to adolescents, 
newly married and about-ta-be married couples 
and others who seek guidance. 

• JSK has introduce a "Responsible Parenthood" 
model called Prena to reward couples in high 
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focus districts who voluntarily delay the age of 
marriage, allow girls to stay in school and to 
couples that plan their family in the interest of 
the health of the mother and child. Prema 
strategy of JSK is aimed al pushing up age of 
marriage; registration of marriage; promote birth 
spacing and sterilization after the second child. 
The awards ceremony gets State wide news 
coverage for honoring Role Models from the 
community. Success is determined by advocacy 
efforts in favour of women's empowerment and 
health which impact on child births and mortality. 

• JSK has started a Virtual Resource Centre for 
Maternal and ChId Health where posters, films 
and aucio visual materials can be downloaded 
or asked from JSK on CDs free of cost. 

New Coal Distribution Policy 

*139. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Wli the PRIME MINISTER be pleased to state: 

Sf.No. Action point for implementation 

1. 

2. 

3. 

4. 

5. 

6. 

Classification of consumers 

Distribution and pricing of coal 10 
different consumerslsector(s) 

Distribution of coal to small and 
medium sector consumers 

Replacement of linkage system by 
Fuel Sopply Agreement (FSAs) 

Policy for new consumerslletter of 
Assurance for New Consumers 
and FSA with new consumers 

E-auction of coal 

(c) No, Sir. 

(d) Does not arise, in view of reply to part (c) above. 

(e> The status of implementation of various provisions 
of the new Coal Distribution Policy is reviewed by the 
Ministry of Coal from time to time and appropriate action 
taken, wherever required, for expeditious implementation 

(a) whether any difficulties are being experienced In 
the implementation of the New Coal DIstribution Policy 
In the country; 

(b) H so, the details thereof aIongwIth the current 
status of the implementation of the Policy; 

(c) whether the Govemment has constituted any 
Committee to examine the Policy; 

(d) H so, the details thereof; and 

(e) the efforts being made by the Goveri1ment for 
effective implementation of the New Policy? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) The 
provisions of New Coal DIstribution Policy of October, 
2007 are being implemented by Coal Inda Umited and 
Singareni Collieries Company limited, aa per the 
provisions specified in the policy. A statement showing 
the major provisions of policy and status on Hs 
implementation Is given below:-

Status of implementation 

Implemented 

Implemented 

Implemented 

Partly implemented. Fuel Supply Agreements, with majority 
of consumers, barring power utilities, have been conctuded. 

Under implementation. This is a continuous process. 

Implemented. A revised scheme of e-auction has been 
introduced. 

of the provisions of the Policy. 

Introduction of Headend-In-The Sky 

·140. SHRI BAOIGA. RAMAKRISHNA: Will the PRIME 
MINISTER be pleased to' state: 
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(a) whether the Government has cleared the 
recommendations of the Telecom Regulatory Authority 
of India (TRAI) to introduce the Headend-In-The Sky 
(HITS) Broadcasting Service in the country; 

(b) if 80, the details thereof; and 

(c) the manner in which it will help in improving 
transmission and distribution of television signals in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a> and (b) The policy of 
Headend-in-the Sky (HITS) based on the 
recommendations of Telecom Regulatory Authority of India 
(TRAI) is at a finaJ stage for decision. 

(c) HITS is a digital delivery mode of distribution 01 
TV channel and would speed up the process of 
digitalization of cable services located in Non-CAS areas 
of the country. It serves the whole country providing its 
signals through satellite to many MSOsIcable operators 
who can further send digital signals though set top box 
to the customers using their cable networks. HITS 
operationalization would not only help increase the 
penetration of cable rn&/1(et further into rural areas where 
it hes so far been absent because of unviability but will 
also help in further reduction of prices of Set Top Boxes. 
It may also lead to further consolidation of the cable 
market and enable better service to the consumers. HITS 
would benefit subscribers with a wider choice of digital 
channels, better picture quality and value added service 
at affordable price. HITS would provide greater channel 
capacity from the present limited capacity of channels 
placed in prime/non-prime band. Unlike CAS, HITS would 
be purely voluntary. 

{TllInslalionj 

Pending Loan Applications 

620. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of FINANCE be pleased to state: 

(a> whether the Government has issued any 
guidelines against keeping of loan applications pending 
by banks without any reasons; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Reserve Bank of India (RBI) vide 
their circular dated May 5, 2003 issued guidelines on 
Fair Practices Code for Lenders which are required to 
be framed by bankslfinancial institutions duly adopted by 
their Boards. These guidelines are revised periodically 
and the most recent being on November 25, 2008. These 
guidelines inter-alia, stipulated that: 

(i) Banks and Financial Institutions should devise 
a system of giving acknowledgement for receipt 
of all loan applications. TIme frame within which 
loan applications upto Rs. 2 lakhs will be 
disposed off should also be indicated in 
acknowledgement of such applications. 

(ii) BankslFlI18ncia1 Institutions should verify the loan 
applications within a reasonable period of time 
and if additional details/documents are required, 
they should intimate to the borrowers 
immediately. 

(iii) In case of all categories of loans irrespective 
of any threshold limits, including credit card 
applications, the lenders should convey in 
writing, the main reason/reasons which, in the 
opinion of the bank after due consideration, 
have led to rejection of the loan applications 
within stipulated time. 

{Englishj 

Supply of Coal to MTPS 

621. SHRI SUNIL KHAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether Eastem Coalfields Umited is supplying 
coal to Mejia Thermal Power Station (MTPS); and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Yes, 
Sir. Eastem Coalfields Umited (ECl) is supplying coal to 
Mejia Thermal Power Station (MTPS) since 1997-1998. 
The year-wise details of despatch of coal from Eastem 
Coalfields Limited to Mejia Thermal Power Station during 
2004-05 to 2008-09 (upto January, 2009) are given 
below:-
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Year 

2004-05 

2005-06 

2006-07 

2007-08 

2008-09 
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Despatch of coal from ECl to 
Mejia Thermal Power Station 

(figures In tonnes) 

62,000 

1,91,000 

12,71,000 

3,99,000 

4,29,000 

{TllN'ISIlIJionj 

Loan to States 

*622. DR. DHIRENDRA AGARWAL: WiD the Minister 
of FINANCE be pleased to state the details of loan 
made available to States for the agricultural sector during 
the last three years, State-wise including Jharkhand? 

(upto January, 2009) 
(Provisional) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): The State-wise details of loans made available 
for the agricultural sector during the last three years, 
including Jharkhand, is given In the enclosed Statement. 

SIIIte-wistI Flow 01 Ground LeVBI CnJdit (GLC) dsIs for 8!JficuI/unJ and IJIIied IICIMIies 
!rrJm 20()5.()6, 2006-07 and 2007-08 

(As. Iakh) 

SI.No. Name of the State&lUTs 2005-06 2006-07 2007-08" 

1 2 3 4 5 

1. Chandigarh 162231 385202 280007 

2- New Delhi 1307623 1546895 1378437 

3. Haryana 1084743 1199275 1228236 

4. Himachal Pradesh 95482 108169 142872 

5. Jammu and Kashmir 90545 59036 36287 

6. Punjab 1547960 1988580 2433686 

7. Rajasthan 756234 1058843 1236470 

8. Arunachal Pradesh 1337 2328 2069 

9. Assam 86332 54118 64104 

10. Manipur 5766 3034 4833 

11. Meghalaya 5657 4501 3627 

12. Mizoram 2432 3282 3719 

13. Nagaland 2402 4611 4051 

14. Tripura 8476 9350 9391 
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2 3 4 5 

15. Sikkim 1169 1305 1493 

16. Andaman and Nicobar Islands 1528 8015 416 

17. Bihar 212458 304621 313802 

18. Jharkhand 50588 61949 56518 

19. Orissa 312919 392291 432564 

20. West Bengal 644134 n4480 889984 

21. Chhatlsgarh 123321 149461 192242 

22. Madhya Pradesh 690396 955597 1226563 

23. Uttar Pradesh 1405866 1882625 1nsn6 

24. Uttaranchal 93782 141629 139980 

25. Dadra and Nagar Haveli 158 767 289 

26. Daman and Diu 40 745 1044 

27. Goa 13134 18147 27110 

28. Gujarat 1110647 1192297 1362736 

29. Maharashtra 1493814 2140106 2327400 

30. AndhraPradesh 2050124 2466909 2908761 

31. Kamataka 1291353 1549616 1858968 

32. Kerala 1032413 1254998 1458429 

33. Lakshadweep 115 115 153 

34. Pondicheny 23521 19636 31191 

35. Tamil Nadu 1953680 2729989 3056226 

Total 17642400 22470322 24889434 

Other Bonds"" 300 0 

RIDP" 405857 469666 69106 

Grand Total 18048557 22939988 24958540 

"PrCNi8ional. 
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Fake MedIci ... 

623. SHRI PUSP JAIN: WiU the MINISTER OF 
HEALTH AND FAMILY WELFARE be pleased to &tate: 

(a) whether complaints regarding dietribution of fake 
medicines in the Government hospitals have corne to 
the notice of the Government; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) No such cases of diaIribution of 
fake medicines have been reported from Central 
Government Hospitals viz. Safdarjung Hospital, Dr. RML 
Hospital and Lady Harding Medical College & Associated 
hoapitaIs. In these hoapitaIa drugs are procured through 
Government Medical Store Depot (GMSD), which are 
accompanied with rest report conforming to required 
quality. To ensure quality, random testing is also carried 
out by the respective hospitals from Government 
approved laboratories from time to time. 

624. SHRI HANSRAJ GAHIR: WtU the Minister of 
PANCHAYATI RAJ be please to state: 

(a) whether the Government has received any 
complaints from any State regarding non-aIlocation of 
funds from Rashtriya Samvikas Yojana; 

(b) if so, the details thereof and the reasons therefor, 
and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): <a) No, SIr. 
No complaints have been received from any State in 
this regard. 

(b) and (c) The Rashtrlya Sam Vtkas Yojana (RSVY) 
has been subsumed into the Backward Regions Grant 
Fund Programme. A total of 147 dIatricta in 27 Stalee 
were covered under the erstwhile RSVV Programme, of 
these, 108 districts have claimed their total entitlement 
under the programme. Out of the 39 remaining districtB, 
33 districts have to claim one instalment of As.7.5 crore 
each and 6 districts have to claim two instalments, i.e., 
Rs. 15 crore each. The details of releases' and 
expenditure reported under RSVV 80 far are given in 
the encIo8ed Statement. Details of district·wise release 
of funda under RSVV are available on the website: 
www.brgf.gov,in The districts can claim their next 
instalments on spending 60% of the last release. No 
eIigI:JIe di8trict has been denied lis allocation. 

Backwani Districts InilillJMils-RtIItJssB 01 Funds IrJ RSVY dist1icIs (Rs. in CfDffI; 

2 

1. 

2. 

3. 

No. aI ToIaI IIIIOIIt IoaIIId 
RSYY mill ...... 
IIRicII ...... flaM 21m-

3 4 

10 

5 

OolmlJS.G8 
bJ "-'*v 
c-.an 

5 

150.00 

15.00 

45.0 

6 

B25 

75 

(As on 20.2.20(9) 

7 8 9 10 II 12 13 

IIri.OO 90.00 427.50 22.50 332.74 332.2S 

7.50 7.50 37.50 7.50 29.98 noo 
52.50 45.00 195.00 81.87 11.00 145.89 145.89 
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2 

4. BIIar 

5. CH1aIIIgIMh 

6. GLt8III 

7. Harjn 

8. IimadIII PIIdaIh 

9. JIrnmu and KasInir 

10. .I1aJtIhand 

11. KanIIIIka 

12. KataIa 

13. MacI1ya Pradesh 

14 .......... 

15. ,.... 

16. ~ 

17. YzonIn 

18. NIgIIand 

19. Orisa 

20. P\qIb 

21. RIjIIIwI 

22. SIdIin 

23. TImI...., 
24. T.,. 

25. UIIaIaktIand 

26. UIIar PnIdesh 

Zl. Weal Bengal 

28. NASARD 

ToIaI 

3 

21 

8 

3 

2 

3 

16 

4 

2 

10 

9 

5 

3 

5 

3 

21 

8 
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4 5 6 7 8 9 10 11 12 13 

945 292.50 232.5 97.50 187.50 810.00 85.71 135.00 574.66 553.86 

360 187.54 127.5 45.00 0.00 360.00 100.00 0.00 343.83 310.86 

135 52.50 37.50 7.50 15.00 112.50 83.33 22.50 81.19 81.36 

45 22.50 22.5 0.00 0.00 45.00 100.00 0.00 45.00 45.00 

90 45.00 30 15.00 0.00 90.00 100.00 0.00 66.66 61.91 

~ ~ ~ ~ ~ ~ ~ ~ ~ ~ 

720 300.00 315.00 82.50 22.50 720.00 100.00 0.00 594.02 579.05 

180 52.50 37.50 45.00 30.00 165.00 91.67 15.00 140.43 137.49 

90 52.50 15.00 7.50 7.50 75.00 83.33 15.00 65.34 63.00 

450 315.00 135.00 0.00 0.00 450.00 100.00 0.00 348.83 449.76 

405 142.50 90.00 107.00 58.00 397.50 98.15 7.50 299.88 279.84 

45 

45 

45 

45 

30.00 

7.50 

15.00 

22.50 

225 97.50 

45 15.00 

135 120.00 

45 15.00 

225 172.50 

15.00 

15.00 

15.00 

22.50 

45.00 

15.00 

15.00 

~ 

30.00 

0.00 

7.50 

15.00 

0.00 

52.50 

7.50 

0.00 

7.50 

22.50 

45 22.50 15.00 7.50 

135 45.00 37.50 30.00 

945 427.50 300.00 135.00 

360 135.00 60.00 82.50 

9.3 4.32 3.30 0.00 

0.0 45.00 100.00 

7.50 37.50 83.33 

0.00 45.00 100.00 

0.00 45.00 100.00 

30.00 225.00 100.00 

7.50 45.00 100.00 

0.00 135.00 100.00 

0.00 45.0 100.00 

0.00 225.00 100.00 

0.00 

7.50 

0.00 

0.00 

39.99 

27.81 

45.00 

45.00 

39.99 

30.00 

45.00 

45.00 

0.00 183.37 188.46 

0.00 35.14 35.14 

0.00 131.55 131.58 

0.00 35.60 131.58 

0.00 211.64 195.72 

0.00 45.00 100.00 0.00 36.65 36.65 

22.50 135.00 100.00 0.00 104.93 104.93 

30.00 892.50 94.44 52.50 - fifl.2fJ 666.28 

82.50 360.00 100.00 0.00 284.74 284.74 

7.ffl 81.94 1.68 

147 862-4.3 2854.32 11118.30 954.50 658.00 ffl77.62 94.77 :MUll 5007.81 5086.12 
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{EngllshJ 

Re-Structurlng of NHAI 

625. SHRI SURESH ANGADI: WII the Minl&ter of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to restructure 
National Highways Authority of India (NHAI); 

(b) if so, the details thereof; 

(c) whether the Government proposes to fix the 
tenure of the Chairman; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes, SIr. Re-structuring of 
National Highways Authority of India (NHAI) has been 
approved by the Government with the following aaIient 
features:-

(i) Selection of the Chairman by a search 
committee with tenure fixed for at least three 
years which may be extended upto five years; 

(ii) Increase in the number of full time Members 
from five to six and the number of part-time 
Member from four to six; 

(il) Creation of additional posts of Chief General 
Managers (CGMs); 

(Iv) Creation of Cell with experts in the areas of 
finance, legal, safety, quality control, Project 
Appraisal etc., and 

(v) Empowering the NHAI to engage where required 
outside experts. 

(c) and (d) Yes, SIr. H is envisaged that the Chairman 
will have a minimum fixed tenure of three years 
ext8f1dabje by two years, with relaxation in age upto 62 
years, if required for three-year minimum tenure. 

Diversion of SUrplus CoeI 

626. SHRI K.S. RAO: Will the PRIME MINISTER be 
pleased to state: 

(a) whether some private sector coal companies have 
requested for diversion of surplus coal available with 

them for seHJng to other companies engaged In thermal 
power generation; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) to (c) The 
Government have given in principle approval for use of 
surplus coal produced from Moher. Moher-Amlorl Extn. 
and Chhatrasal coal blocks allotted to MIs Sasan Power 
Ltd. in other power projects of MIs RelIance Power Ltd. 
on the following conditions:-

(i) Incremental coal quantity would be determined 
based on the Mine Plan approved by Ministry 
of Coal. 

(ii) The 3960 MW Sasan UMPP will always have 
the first right and overriding priority over all 
coal produced from the allotted blocks and the 
allottee shall always ensure that the generittion 
from the UMPP for the entire contracted period 
wiD not be allowed to be affected by utilization 
of incremental coal by any other project of the 
Group. Any loss in generation in the awarded 
UMPP at Sasan shall only be on account of 
genUine reasons such as maintenance, repairs 
etc. 

(iii) End use of coat from these locks would be 
restricted to power generation. 

(Iv) The power generated by utilizing incremental 
coal from these captive coat bIocka would be 
sold through tariff based competitive bidding. 

However, specific permission ahaH be considered on 
submisaion of specific proposal at the appropriate time. 

{TI'IiVJSI8JionJ 

Spread of Communlceble .,....... 

627. SHRI SANTOSH GANGWAR: WiH the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government has provided any 
assistance to various States including Uttar Pradesh in 
view of increasing numbers of death cases reported due 
to communicable diseases; and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) TB The Revised National TB 
Control Programme (RNTCP) is being implemented as a 
100% Centrally Sponsored Scheme in all the States and 
Union Territories of India including State of Uttar Pradesh. 

RNTCP is an application to India of WHO-
recommended strategy of Directly Observed Treatment 
Short Course (DOTS). The objectives of RNTCP are 
(i) . to achieve and maintain a cure rate of at least 85% 
among newly detected infectious TB cases and 
(ii) achieve and maintain detection of at least 70% of 
such cases. The diagnosis and treatment including a 
supply of anti TB drugs are provided free of cost to all 
TB patients irrespective of caste, creed, socio-economic 
status, minority status and geographical region. 

The programme is consistently achieving the Global 
targets of 85% cure rate and 70% case detection of 
new sputum positive cases for past few years. Death 
rates due to TB have declined from 42J1akh population 
in 1990 to 29l1akh population in 2006 (as per WHO 
Global TB Report 2008). 

In 2008 alone Uttar Pradesh placed 2.78 Iakh cases 
on DOTS. The overall performance of RNTCP has been 
showing consistent improvement in .the State of Uttar 
Pradesh with treatment completion rate of 87% amongst 
new smear positive cases for the year 2007 and death 
rate of 3% among registered patients. 

The detail of financial assistance provided to different 
States including State of Uttar Pradesh for last three 
years Including current year is given In the enclosed 
statement-I. 

(a) Since deaths are not reported due to Leprosy, 
assistance to states is not baSed on number of deaths 
due to the disease. However under National Leprosy 
Eradication Programme all the States are provided 
financial aaaiatance for implementation of programme 
activities. The state-wise funds allocated under the 
programme for the last hee years is given in the 
Statement-II. 

(b) Not applicable 

Dte. of National Vector Borne Disease Control 
Programme 

(a) and (b) Yes Sir, Details of assistance provided 
by Directorate of National Vector Bome Diesase Control 
Programme in terms of cash and commodity during 
2008-09 (till date) is as under: 

Whole country including 
Uttar Pradesh 

Cash Commodity 

9600.09 3537.70 

NICD 

(Rs. in lakhs) 

Uttar Pradesh 

Cash Commodity 

578.53 104.53 

(a) Integrated Disease Surveillance Project (IDSP) 
is a decentralized state based disease surveillance 
programme being implemented in the country, including 
Uttar Pradesh. in phased manner including Uttar Pradesh. 
with the, objective to detect disease out breaks at the 
earliest point of time and rapid response thereto to 
contain impending outbreaks. 

IDSP delivers technical guidelines from time to time 
for prevention and control of Communicable diseases. In 
addition to this IDSP participates in outbreak 
investigations conducted by NICD. IDSP hes established 
video conferencing facility and electronic data transmission 
facility in all district head quarters, Medical Colleges and 
ID Hospitals, to initiate early waming signal for impending 
disease outbreaks to generate alert in this regard to 
minimize loss of lives and resources. Strengthening of 
district laboratories and a state level laboratory is being 
carried out by IDSP for diagnosis of causative organisms. 
IDSP is also imparting training to Medical Officers, 
Paramedical workers and laboratory technicians in the 
districts and state headquarters for early detection and 
response to disease outbreaks. 

(b) Details of release of funds as Grants·in-aid to 
Uttar Pradesh under: 

(1) Integrated Disease Surveillance Project (IDSP) 
are as follows: 
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2005-06 

2006-07 

2007-08 

2008-09 

Total Amount 

As. 23.00 lakhs 

Nil 

Rs. 2.50 crora 

Nil 

Rs. 2.73 crora 
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(2) Yaws Eradication Programme (YEP) IS IN 
OPERATION IN Sonbhadra and Mirzapur districts of Uttar 
Pradesh. An amount of As. 4.00 lacs WII8 released during 
2006-07. However, an amount of Ra.50,0001- (Rupees 
FIfty Thousand only ) has been refunded by the state In 
January 2009. 

Thera is no death due to Yaws di8ea8e. 

Sf8Nment , 

RslIistId NIlIionIII TB ConImI PtognJmms 

(As. In lakhs) 

SLNo. Name of StateIUT Cash Releues 

2006-07 2007-08 2008-09 
(upto 12.02.09) 

2 3 4 5 6 

1. Andhta Pradesh 620.00 1140.00 1300.00 1295.00 

2.. Arunachal Pradesh 120.00 100.00 160.00 137.00 

3. Assam 460.00 430.00 450.00 460.00 

4. Bihar 3n.S 479.26 655.00 475.00 

5. Goa 25.00 29.60 28.00 43.50 

6. Gujarat 620.00 900.00 271.74 1027.00 

7. Haryana 200.00 325.00 193.05 422.00 

B. HImachal Prade8h 190.00 210.00 215.00 240.00 

9. Jammu and Kashmir 243.00 155.00 230.00 250.00 

10. KamaIaka 470.00 820.00 710.00 797.00 

11. KeraIa 338.46 259.00 541.47 332.00 

12.. Madhya Pradesh 600.00 667.00 en. 72 B10.00 

13. ~ 1300.00 1025.00 1495.00 2053.00 

14. Man.,..,r 132.00 158.00 180.00 185.00 

15. MeghaJaya 85.00 74.00 105.00 111.00 

16. Mizoram 7B.00 90.00 94.00 123.00 

17. Nagaland 75.00 128.00 170.00 162.00 

18. Orissa 350.00 382.00 800.00 582.00 
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2 3 4 5 6 

19. Punjab 150.00 350.00 365.00 432.00 

20. Rajaathan 450.94 400.00 940.70 673.46 

21. Sikkim 50.00 65.00 50.00 67.00 

22. Tamil Nadu 710.38 800.00 925.00 900.00 

23. Tripura 0.00 13.00 33.84 75.00 

24. Uttar Pradesh 1580.27 2075.00 2525.00 3333.75 

25. West BengaJ 950.00 1100.00 1330.00 1425.00 

26. Delhi 455.00 610.00 700.00 648.00 

27. Puducheny 10.00 15.00 5.00 14.00 

28. Andaman and Nicobar Island 12.00 14.00 16.00 9.00 

29. Chandigath 33.40 59.00 48.00 56.00 

30. Dadra and Nagar Havel 10.00 25.00 21.00 30.00 

31. Daman and Diu 3.50 24.00 11.00 10.00 

32. Lakshadweep 0.00 7.00 10.00 

33. Jhartchand 200.00 420.00 360.00 390.00 

34. UttaranchaJ 125.00 129.44 150.00 206.00 

35. Chhatisgarh 272.62 440.00 390.00 397.00 

Total 11296.96 13918.50 17090.47 18160.07 

StIIteINntll 

National Leprosy EllIdicslion PtOgI1II17IT16 
SlshJwistJ Budget AIIoc8tion dIJIing Isst 3 yesm 

(Rs. in IBkhs) 

SI.No. Name of StatelUTs Budget Allocation 

2005-06 2006-07 2007-08 2008-09 

2 3 4 5 6 

1. Ancl'tra Pradesh 113.34 113.41 174.91 196.49 

2. Arunachal Pradesh 50.03 75.39 130.51 146.61 

3. Assam 54.45 88.91 161.n 181.73 
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2 3 4 5 6 

4. Bihar 388.37 358.42 290.97 326.88 

5. Chhatisgarh 204.73 209.99 130.09 14.6.14 

6. Goa 17.61 17.45 7.03 7.90 

7. Gujarat 130.35 157.93 159.15 178.79 

8. Haryana 38.84 38.72 64.39 72.34 

9. Himachal Pradesh 43.67 49.02 64.39 72.34 

10. Jammu and Kashmir 63.38 61.16 57.52 64.62 

11. Jhar'thand 345.08 320.04 162.01 182.00 

12. Kamataka 83.99 59.21 136.40 153.23 

1a Kerala 30.39 36.57 102.43 115.23 

14. Madhya Pradesh 389.65 250.49 136.76 153.64 

15. Maharashtra 179.71 210.96 196.56 220.82 

16. Manipur 32.09 31.50 41.84 47.00 

17. Meghalaya 33.15 42.19 42.29 47.51 

18. Mizoram 35.07 45.23 58.12 65.29 

19. Nagaland 78.57 78.22 43.46 48.82 

20. Orissa 261.33 24220 147.96 166.20 

21. Punjab 50.88 62.92 68.09 76.49 

22. Rajasthan 82.02 76.47 125.41 140.89 

23. Sikkim 23.92 23.00 33.11 37.20 

24. Tamil Nadu 90.50 138.53 150.38 188.94 

25. Tripura 21.12 21.00 35.64 40.04 

26. Uttaranchal 109.19 432.98 76.94 86.43 

27. Uttar Pradesh 447.03 81.80 454.06 510.09 

28. West Bengal 234.70 275.96 - 287.29 322.74 

29. Andaman and Nicobar Islands 11.19 11.18 11.23 12.62 

,-' 
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2 3 

30. Chandigam 10.75 

31. Dadra and Nagar Haveli 9.65 

32. Daman and Diu 15.54 

33. Delhi 63.41 

34. Lakshadweep 7.02 

35. Pondicheny 11.28 

Total 3762.00 

{E~ishJ 

Cleaning of Sabermatf River 

628. SHRIMATI JAYABEN B. THAKKAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the cleaning of Sabarmati river under 
project phase II has been approved by the Government; 

(b) if so, the details thereof alongwith the fund 
allocated for the purpose; and 

(c) the present status of the Project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The proposal received from the State 
Government of Gujarat for cleaning of Sabarmati River 
Phase-II at Ahmedabad could not be considered due to 
budgetary constraints. Accordingly, the State Govemment 
was advised to explore aHemative sources of funding, 
including external assistanCe. 

Income from Cable Compenl •• 

629. SHRI CHANDRAKANT KHAIRE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has generated income 
from the various private cable network companies; 

(b) II 50, the details thereof during each of the last 
three years and the current year, State-wise; 

(c) whether the Government has any monitoring 
mechanism to check and inspect the modus opersndi of 
these cable network companies; and 

4 5 6 

11.00 10.21 11.47 

9.00 7.54 8.47 

15.00 17.52 19.68 

61.00 55.65 62.52 

7.00 2.03 2.28 

11.15 6.34 7.12 

3725.00 3650.00 4100.56 

(d) II so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) Yes, Sir. However, 
no separate statistics on the total amounts received from 
various private cable network companies in the country 
are centrally maintained. Local Cable Operators obtain 
registration/renewal from a Head Post Master of a Head 
Post office of the area by paying Rs. 5001- for a period 
of twelve months. Taxes of Local SeD GovemmentlState 
Govemment and Central Government are also applicable 
on them. 

(c) and (d) The Cable Television Networks 
(Regulation) Act, 1995, contains provisions to regulate 
the operation of cable television networks in the country 
and for matters connected therewith or incidental thereto. 
The cable operators are required to conform to the 
provisions of the said Act in their operations. The Act 
provides for Authorized Officers to take action for violation 
of certain provisions of the Act. 

Setting up of Medical Colleges In 
Neighbouring Countries 

630. SHRI S.K. KHARVENTHAN: WIH the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to provide 
any assistance to the neighbouring countries for setting 
up medical colleges; 

(b) if so, the details thereof; 
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(c) whether any preferences likely to be given to the 
Indian students who are willing to pursue their studies in 
such overseas colleges; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) B.P. Koirala Institute of Health 
Sciences, Dharan, a 50 seat (currently 100 seat) medical 
college and a 350 be<:! hospital was built with Indian 
assistance of As. 120 ClOre and was formaRy handed 
over to the Government of Nepal in 1999. Presently 
Government of India is extending assistance in the form 
of providing Indian faculty support- to the college. 

The Royal Government of Bhutan has requested the 
Government of India to assist in setting up a Medical 
CoRege in Thimphu, Bhutan. 

(c) and (d) 10 seats are earmarked for Indian 
nationals in the MBBS Course conducted by the B.P. 
Koirala Institute of Health Sciences, Dharan, Nepal. 

NH PfoIecta In Rajasthan 

631. SHRI KIREN RIJIJU: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the development of National Highways 
in the country is in consonance with the existing Policy; 

(b) if 50, the details thereof mentioning inter IIfI8 the 
names of the stretches of NHs and the States where 
such development are not as per the revised prognunme: 
and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE II. THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) 10 (c) The development of 
National Highways (NHs) is a continuous process. Works 
are taken up according to the Annual Plan programme 
for sanction of development works prepared on the basis 
of traffIC density, condition of roads, inter-se priority and 
availability of funds. The revisions of Annual Plans are 
also taken up from time to time depending upon the 

requirements. The Government reviews and monitors the 
progress of the sanctioned projects at various levels 
and takes necessary corrective actions on a continuous 
basis with a view to complete the projects In a time 
bound manner. 

Supply of UranIum 

632. DR. LAXMINARAYAN PANDEY: 
SHRI RAMESH DUBE: 
SHRI KIREN RIJIJU: 

Will the PRIME MINISTER be pleased to State: 

(a) whether India has signed any agreement with 
the Nuclear Suppliers Group (NSG) countries for supply 
of Uranium; 

(b) if so, details thereof; 

(e) the time by which actual supply is Hkely to be 
resumed a10ngwith the details of quantity from each 
country; and 

(d) the benefits likely to accrue as a result thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) India has 
singed inter-governmental agreements with France, USA 
and Russia for Civil nuclear co-operation. NPCIL has 
signed a MOU with Kazatomprom, Kazakhstan for supply 
of Uranium. 

(b) and (c) Pursuant to IGA eigned with France, a 
contract was awarded to MIa AREVA, France for supply 
of 300 MT of natural uranium. Pursuant to IGA signed 
with Russia, two contracts have been signed with Russia, 
one is for supply of 68 tonnea of enriched Uranium and 
the other is for supply of 2000 tonnes of natural uranium. 
Belore France can make the shipment, certain documents 
needs to be exchanged. The8e are being flnaJIzed. Actual 
shipment will take place irrmediately after cIocuments have 
been finalized. 

(d) Imported uranium will be used in power reactors 
under IAEA safeguards. It will improve capacity factors 
of nuclear power plants thereby making more electricity 
available to the country. 
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Rat .. of Pay Channel 

633. SHRI MAHAVIR BHAGORA: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of rates being charged for each pay 
channel in the country; 

(b) whether the Telecom Regulatory Authority of India 
determines these rates; 

(e) if so, the details of norms laid down for 
determining the said rates; 

(d) whether the Govemment has received complaints 
on exhorbltant rates of pay channel; and 

(e) if so, the steps taken in this regard and remedial 
measures proposed to be taken by the Govemmenf. 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) Yes, Sir. The details 
of the a-la-carte and bouquet rates as reportSd by the 
pay channel broadcasters are available at the Telecom 
Regulatory Authority of India (TRAI) website 
www.tral.gov.in. 

(c) Telecom Regulatqry Authority of India (TRAI) 
regulates the rates of pay channels under section 11 (2) 
of the TRAI Act, 1997 as per following norms: 

(i) The average monthly cable TV bill and average 
number of pay channels watched by viewers. 

(ii) The prices made available by the stakeholders 
during the process of consultation. 

(iii) Inference drawn from the agreements between 
the broadcaster and the MSO; 

(iv) Available data from CAS aras in Chennai 

(v) Offers made by DTH operators. The 
determination methodology adopted by TDSAT 
in its judgement in the case involving ASC 
Enterprises Limited and Star India Private 
Limited. 

(vi) Reported mismatch between the actual 
subscriber and chargeable subscriber (inference 
drawn from the prevailing practices) 

(vii) Arrangements of revenue sharing with a 
reference to advertisement, carnage and revenue 
generated from the subscribers. 

(viii) With regard to rates in Non CAS areas, since 
the Tariff Amendment Order dated 4.10.2007 
has been struck down by TDSAT, the current 
wholesale rates of pay channels are based on 
the market driven rates prevalent as on 
26.122003 with inflation linked increases. 

(Ix) 'The rates of new pay channels or free to air 
channels converted 10 pay channels thereafter 
are decided based on the rates of similar genre 
and language. 

(d) and (e) Complaints regarding the rates charged 
by pay channels come under the preview of TRAI which 
is the regulator for carriage issues. To protect the interest 
of the consumer for cable TV services in CAS notified 
areas, TRAI had made it mandatory to provide pay 
channels to the consumers on a-Ia-carte basis and a 
ceiling of Rs. 5.35 (excluding taxes) per pay channel 
per month at subscriber level has been prescribed In 
non CAS areas, the Authority vide its tariff amendment 
order dated 04.10.2007, had prescribed habitation wise 
ceiling based on number of pay channels provided to 
the cable TV subscribers. However, Hon'ble TDSAT on 
15.1.2009 has set-aside the Tariff Amendment Order 
dated 04.10.2007. TRAI has made an appeal in the 
Hon'ble Supreme Court against the order of Hon'ble 
TDSAT and the matter is sub-judice. 

{English} 

Health of Coastal People 

634. DR. K.S. MANOJ: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the health of the people living in the 
coastal areas of the country is very poor; 

(b) if so, the details thereof; 

(c) whether the Govemment has conducted any 
study on the health status of the coastal people; 

(d) if so, the findings of the study; and 

(e) the action taken by the Govemment to upgrade 
the health of the coastal people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WfLFARE (SHRIMATI PANABAKA 
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LAKSHMI): (a) to (e) Govemmetlt is not aware of any 
such study. However, National Rural HeaHh Mission 
pl'OYisions for health. care for an including eoastaI regions. 
The States prepare their Annual Programme 
implementation Plan based on morbidity, mortality profile 
including for coastal areas which is appraised and 
approved by the National Programme Coordination 
Committee under NRHM. In the year 2008-09 
Govemment of Kerala had projected requirement for 
conducting camps with the help of trained ANMs and 
Medical Officers of nearby institutions to support 
immunization programme in coastal areas covering 10 
districts. The same was considered and approved. 

[Translation} 

RuhtrtyII Arogya Nldhl 

635. SHRI RAMESH DUBE: Will the MINISTER OF 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any difficulties have been faced in the 
implementation of Rashtriya Arogya Nidhi Scheme in the 
country; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether the Government proposes to simplify 
the existing procedure with regard to Rashtriya Arogya 
Nidhi; 

(d) if so, the details thereof aIongwith the action 
taken thereto; and 

(e) the State-wise details of funds released for the 
year 2008-2009 l.Ilder this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Ca) No, Sir. 

(b) Does not arise in view of Ca) above. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

(e) the statewise details for the year 2008-09 are 
as under: 

Punjab 

Kerala 

U.P. 

As. 4.75 Iakh 

As. 200.00 Iakh 

Rs. 250.00 Iakh 

Eelectlon Campaign on FM Redlo 

636. SHRI RAKESH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has received any 
proposal for allowing election campaign on FM Radio; 

(b) if so, details thereof; and 

(c) the time by which the same is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA~ and (b) Yes, Sir. All india 
Radio and Association of Radio Operators of India 
requested that the airing of political advertIaements over 
Radio during general elections of Lok Sabha and State 
Assemblies may be permitted on the lines of TV 
Channels. 

(c) Election Commission of India vide their order 
dated 21.11.2008 have allowed political advertisements 
over Radio, during the period the Model Code of Conduct 
is in operation, in connection with the General Elections 
to the House of the People or to the l.egIsIative Assembly 
of any StateJUnion Territory subject to the condition 
imposed by the Election Commission of India 

{English} 

MNIC Card8 

637. SHRI M.K. SUBBA: WIll the PRIME MINISTER 
be- pleased to state: 

(a) whether the Administrative Refonns CommiasIon 
in its report has recommended to issue MuHlpurpoaa 
National Identity Card (MNIC) to check iHega! immigration 
into the North-Eastem parts of the country; and 

(b) if so, details thereof aIongwith the responee of 
the Govemment thereto? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl., PUBLIC GRIEVANCES 
AND PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and 
(b) The Administrative Reforms CommiHion in the 
Seventh Report titled ·Capacity Building tor Conflict 
Resolution: Friction to Fusion" ha.. Inlsr .11., 
recommended that the MuHipurpoaa National Identity 
Card (MNIC) project needs to be taken up a priority 
basiS. The Commission has opined that it would provide 
a user friendly interface between the citizen and the 
government and would funclion as a deterrent for future 
i\legal immigration. 
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The Citizenship Act, 1955 has been amended in 
2003, making it compulsory for registering every citizen 
of India and issuing Il.~tional identity card to him. The 
Govemment has already set up a UID Authority of India 
which would undertake this task. 

MIsmanagement In CGHS Dispensaries 

638. SHRI UDAY SINGH: 
SHRI VIJOY KRISHNA: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment has received complaints 
regarding supply of fake medicines or non-issue of specific 
medicines, mismanagement, irregularities and non-
indenting of local purchase medicines etc. to the CGHS 
beneficiaries in Delhi; 

(b) if so, the details of such complaints received 
during the last two years and current year dispensary-
wise; and 

(c) the action taken by the Govemment on the said 
complaints including the steps taken or proposed to be 
taken by the Govemment to check such irregularitias in 
the CGHS dispensaries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) In view of (a) above, question does not arise. 

(c) The CGHS dispensaries have been instructed by 
the Medical Store Depot, CGHS, that against the 
prescription of the Specialists the medicine of potency 
and therapeutical value, where ever it is available in the 
Medical Store Depot end supplied to the dispensary, may 
be supplied to the beneficiarieS. The prescribed mecflCines 
should be indented only in case no such medicine Is 
available in the stock of the dispensary. 

The authenticity and quality of medicine is being 
ensured by insisting on a Good Manufacturing Certificate 
as per-requisite for eligibility of any manufacturer to supply 
medicines to MSD and MSO. All the medicines procured 
by the Medical Store Depot and the Medical Stores 
Organization and supplied to the CGHS dispensaries 
undergoes double sample teeting at a Govemment and 

a Government Approved Laboratory before delivery to the 
MSD and MSO. However, beneficiaries can lodge their 
representation with the Additional Director, Medical 
Store Depot, CGHS, Gole Market, New Delhi, in case of 
any complaint about the quality of medicines supplied to 
them. 

Schemes for Basic Sports FecI/Hies 

639. SHRI MADAN LAL SHARMA: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the details of Centrally Sponsored Schemes for 
providing basic facilities for the development of sports in 
the country; 

(b) the details of facilities being provided under these 
Schemes in the States; and 

(c) the amount aHocated for the purpose during the 
last three years, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
and (b) The Ministry of Youth Affairs and Sports has 
recently introduced a Centrally Sponsored Scheme 
entitled 'Panchayat Yuva Krida aur Khel Abhiyan' (PYKKA), 
which aims at providing basic sports infrastructure in all 
village and block panchayats of the country in a phased 
manner, over a period of 10 years, and access to 
organized sports competitions at block, district, state and 
national levels. 

Under the scheme, each village panchayat and block 
panchayat would be given one-time capital grant of Rs. 
1.00 lakh and Rs. 5.00 lakh, respectively for undertaking 
development of sports infrastructure viz., development of 
playfield, athletic track., fencing of playfield, goal posts, 
poles for net games, outdoor fitness equipment, etc. 
The State share in this will be 25% for normal states 
and 10% for special category States. In addition, while 
village panchayats would be given annual acquisition grant 
for procurement of sports equipment and annual 
operation grant to meet operational expenses of non-
competition nature at Rs. 10,000 and Rs. 12,000 per 
month, respectively, block panchayats would be given 
Rs. 20,000, and Rs. 24,000 respectively. Each block 
panchayat would also be provided annual competition 
grant of Rs. 50,000 for holding block level competitions, 
and each district will be provided competition grant of 
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Rs. 3.00 lakh for holding district level competitions. 
Further, prize money would also be provided to the 
winners (first three positions) in block level and district 
level competitions. 

(c) This Scheme is being implemented from the 
current financial year ie., 2008-09. Details of the funds 
sanctioned and released State-wise are given In the 
enclosed Statement 

SlNo. Name of State Total Amount Funds released 
approved for 

sanction 
(As. in Iakhs) (II As.) 

2 3 4 

1. Andhra Pradesh 2819.n 14,65,38,500 

2. Arunachal Pradesh 98.50 73,87,500 

3. Assam 695.54 1,61,25,000 

4. Bihar 1043.66 5,21,83,000 

5. Chhattisgarh 1011.20 

6. Goa 35.19 

1. Gujarat 1420.11 

8. Haryana 650.71 

9. Himachal Pradesh 402.40 

10. Jammu and KashmIr 531.72 

3,25,35,500 

2,01,20,000 

2,65,86,000 

11. Kerala 159.85 79,92,500 

12. Madhya Pradesh 2364. n 11,82,38,500 

13. Maharashtra 2754.98 

14. Manipur 10824 

15. Mizoram 106.66 85,32,800 

16. Nagaland 147.90 

17. Orissa 73420 3,67,10,000 

18. Punjab 1390.17 7,28,96,000 

2 3 4 

19. Rajasthan 943.49 3,70,87,500 

20. Sikkim 75.32 6,00,000 

21. Tamil Nadu 1382.39 5,00,00,000 

22. Tripura 181.24 1,34,74,200 

23. Uttar Pradesh 5390.49 10,00,00,000 

24. Uttarakhand 889.40 3,00,00,000 

25. west Bengal 463.22 

Total 25801.12 n,80,07,OOO 

OverI8pptng Work of PanchayatJ Rat Mlntatry 

640. SHRI SANAT KUMAR MANDAL: Wil the Minister 
of PANCHAYATI RAJ be pleased to state: 

(a) whether multiple agencies have been entrusted 
with the responsibility of implementing the anti-poverty 
programmes, Sarva Shiksha Abhiyan, National Rural 
HaaIth Mission and National Horticulture Mission, which 
actuaDy fal within the ambit of Panchayati Raj, which In 
tum has undermined the role of Panchayat8; 

(b) whether the Government proposes to merge all 
the above schemes into one to be entrusted to the 
Panchayati Raj for their better implementation; 

(c) if so, the details thereof; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) Guidelines 
for implementation of anti-poverty programmes, Serve 
Shiksha Abhiyan, National Rural Health Mission and 
National Horticulture Mission are issued by respective 
Central Ministries and are followed by orders issued by 
the State Governments. The Ministry of Panchayati Raj 
has been actively pursuing the matter of according 
centrality to Panchayats In planning, implementation and 
monitoring of Centrally Sponsored Scheme8, including the 
flagship schemes, with respective Central Ministries. 
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Anti-poverty programmes like the National Rural 
Employment Guarantee Scheme (NREGS) are being 
implemented through the Panchayats. Under the provisions 
of the National Rural Employment Guarantee Act 
(NREGA), eligible households apply to the Gram 
Panchayat which, after due verification, issues the job 
card. Each district has to prepare a sheH of projects, 
which is done on the basis of priority assigned by the 
Gram Sabha. At least 50% of the works have to be 
allotted to Gram Panchayats for execution. Social audit 
has to be done by the Gram Sabha Similarly, under the 
Indira Awas Yojana, Panchayats ensure that selection of 
beneficiaries is according to the prescribed criteria. 
Panchayats are responsible for stage wise payments to 
the beneficiaries. 

In the case of Sarva Shiksha Abhiyan (SSA), District 
level and Block level core teams infer-slls with 
representatives of Panchayati Raj Institutions have been 
formed to implement and suPervise the activities under 
the Abhiyan at the respective levels. At the village level, 
Village Education Committees (VECs) implement the 
programme. It has been decided that the VEC would 
function under the overall supervision and control of the 
Standing Committee on Education under Gram 
Panchayal State Govemments are to ensure that all 
tiers of the Panchayati Raj Institutions (PRls) are given 
roles of supervision over the elementary education 
programmes/SSA. 

Under the National Rural Health Mission (NRHM) 
guidelines, planning and implementation of the programme 
is mandated through Panchayats. The District Health 
Mission, which guides and manages all public health 
institutions in the district, sub-centres, Primary Health 
Centers (PHCs) and Community Health Centers (CHCs), 
is headed by the President of the Zilla Parishad. The 
Village Health and Sanitation Committee (VHSC) that is 
a sub-committee of the Gram Panchayat is responsible 
for village health planning. likewise, Panchayats are 
involved In the supervision of Sub Health Centers and 
PHCs. 

The National Horticulture Mission is implemented to 
provide holistic growth of agriculture sector covering fruits, 
vegetables, roots and tuber crops, mushrooms, spices, 
flowers, aromatic plants and plantation crops by adopting 
area based differentiated strategies which includes 
research, technology promotion, extension post harvest 
management, processing and marketing, in consonance 
with comparative advantage of the State/region and Its 

diverse agro-climatic feature. Under the scheme 
guidelines, at the district level, Panchayat members and 
the District Planning Committee will be involved in 
implementing the programme depending on their expertise 
and available infrastructure. 

(b) There is no proposal to merge all the above 
schemes into one to be entrusted to the Panchayati Raj 
at present. Each scheme is designed to serve its specific 
objective, but it is expected that the centrality of the 
Panchayats in each of such schemes is progressively 
ensured. 

(c) Does not arise. 

(d) Assigning the functions with regard to planning, 
implementation and monitoring of Centrally Sponsored 
Schemes to Panchayats is a continuous process. It has 
been the endeavor of the govemment to assign centrality 
to Panchayats in the plimning, implementation and 
monitoring of developmental programmes/schemes. 
Activity Mapping Matrics delineating functions to be 
assigned to each tier of Panchayats have been drawn 
for each of the above-mentioned schemes by the Ministry 
of Panchayati Raj. Respective line Ministries have been 
requested to issue necessary guidelines to the States to 
foUow these activity mappings in the implementation of 
the programmes/schemes. 

Development of Mumbal as IFe 

641. SHRI PRATIK P. PATIL: Will the Minister of 
FINANCE be pleased to state the status of implementation 
of the recommendations made by High Powered Expert 
Committee (HPEC) for developing Mumbai as an 
Intemational Financial Centre (IFC)? 

THE MltilSTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): The report of the High Powered Expert 
Committee (HPEC) for developing Mumbai as an 
International Financial Centre (IFC) was submitted on 
10th February 2007. The report was circulated among 
all major Central MinistrieslOepartments, Chief Secretaries 
of State Govemments, the regulations viz. RBI, PFRDA, 
SEBI. IRDA, and certain other non-govemment agencies! 
organizations. The report was also posted on the 
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Ministry's website seeking public comments through a 
dedicated e-mail-Id. The feedback received on the report 
was processed by the government. The steps taken In 
the direction of implementing the recommendations of 
the rer-ort inter alia include the launch of exchange traded 
currency futures on the NSE, BSE and MCX, setting up 
of an internal working group on debt management and 
establishing a National Treasury Management Agency, 
processing the report of the said internal working group, 
continuous interaction with various regulators and 
Ministries/Departments of the government in taking 
forward the HR and other initiatives as wen as steps 
required to carry out proposed changes in India's 
regulatory and financiaJ architecture. 

KBK Long Term Plan 

642. SHRI GIRIDHAR GAMANG: Will the PRIME 
MINISTER be pleased to state: 

<a) whether the State Government of Orissa has 
submitted the project proposal for development of KBK 
region of Orissa under long term action plan during the 
Eleventh Plan period; 

(b) if so, the details thereof and the fOllow-up action 
taken by the Government thereto; and 

(c) the details of funds provided for KBK plan during 
the last three years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMy): (a) Yes, Sir. The State Government 
of Orissa has recently submitted the draft Eight-Year 
Special Plan for the KBK districts for the period 2009-
17. 

(b) The overaU objectives of the draft Special Plan, 
as stated in the document, are to Improve the plOductivity 
of the region, to reduce poverty, achieve development 
saturation in a sustainable manner, and to achieve 
regional balance, equity and social justice. The draft 
Special Plan has projected resource requirement of As. 
4550 crore over a period of eight years. The draft Special 
Plan is under examination in the Planning Commission. 

(c) The details of funds provided by the Planning 
Commission for the Special Plan for the KBK districts 
during the last three years and the current financial 
year are as under: 

Year 

2006-07 

2007-08 

2008-09 

(Rupees In crore) 

Funds provided 

250.00 

250.00 

130.00· 

130.00· 

"Over and above. funds ara also baing provtded tor the KBK . 
districts IRIar the DlsIricts Component of the Backward Regions 
Grant Fund. 

Pending Propoul. tor New MedIcal College. 

643. SHRIMATI JAYAPRADA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of present status of proposals for 
new medical colleges pending with the Government for 
clearance; and 

(b) the time by which such proposaJs are likely to 
be finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The Ministry has sent 68 
proposals for establishment of new medical colleges to 
Medical Council of India (MCI) during the year 2009-10 
for technical evaluation and recommendations as per the 
provisions of the MCI Regulations 1999. As per the time 
schedule prescribed in the MCI Regulations. 1999, the 
last date for grant of permission by Central Government 
is 15th July 2009 for the academic year 2009-10. 

/TtanslslionJ 

Fund. Allocated to NRHM 

644. SHRI GANESH SINGH: Will the MINISTER OF 
HEALTH AND FAMILY WELFARE be pleased to State: 

(a) whether the amount aUocated by the Government 
to various States under the National Rural Health 
Mission(NRHM) is inadequate to meet the increasing 
healthcare-needs in the country; 

(b) if so; the details thereof? and 

(c) the action taken by the Govemment In this 
regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHAMI): (a) to (c) Under the National Rural Health 
Mission, the allocation for the health sector has been 
consistently increasing over the years. During FY 2005-
06, NRHM was allocated an amount of Rs. 7189.20 
crores, which was increased to Rs. 9,000 erores during 
FY 2006-07, As. 10890 during FY 2ooJ.,()8 and Rs. 11930 
crores during FY 2008-09. Almost the entire allocation to 
the Ministry of Health and Family Welfare is distributed 
to States on the basis of the predefined transparent 
formula. States utilize the allocation on basis of the 
approved Annual Programme Implementation Plans (PIPs) 
and capacity to undertake comprehensive Health sector 
reforms with substantiaHy enhanced funding under NRHM 
has been increasing in all the States. 

{English/ 

Suggestions for Road Safety 

645. SHRI SURESH ANGADI: WiD the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether a large number of suggestions have 
been received from Road Safety Forums/Non-
Govenrmental Organisations (NGOs) for reducing 
accidents on National Highways; 

(b) if so, the details thereof; 

(c) whether the Government has also received 
representations from various quarters regarding closure 
of liquor shops along the National Highways; 

(d) if 50, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) This Department received 
suggestions from Dr. P. Pullarao, President, Road Safety 
Forum, Andhra Pradesh and other NGOs from time to 
time for reducing the number of accidents on National 
Highways. Dr. P. Pullarao has given suggestions for 
removal of toolboothslllquor shops on national highways, 
efficient system of issuing drivers' licenses and 
construction of over-bridgeS at Gundugolanu etc. In the 
recently concluded 11th National Road Safety Council 
meeting, held in New Delhi on 28th January 2009, a 

number of NGOs namely Dr. Maya Tandon, Chairperson, 
Dr. M.N. Tandon Memorial Charitable Trust, Jaipur, and 
Dr. Subroto Das, CEO, Lifeline Foundation suggested 
measures to reduce road accidents. The suggestions 
were largely on training of general public for helping 
road accident victims and training of operators of 
ambulances. 

(c) to (e) In the year 2003, this Department had 
received a representation from Dr. P. Pullarao, President, 
Road Safety Forum, Andhra Pradesh, in which he had 
suggested that the Govemment of India and NHAI can 
insist that it would not construct roads if the respective 
Excise Policy is not changed and make it a condition 
that highways will be constructed only if liquor shops 
are removed along highways. The matter of removal of 
liquor shops along Highways was discussed in the 7th 
meeting of the National Road Safety Council (NRSC) 
held on 15.1.2004 in New Delhi and it was unanimously 
agreed that the licenses for liquor vends should not be 
given along National Highways. The Chief Secretary/ 
Principal Secretary/Secretary (Transport) of all Statesl 
UTs were requested on 26th October, 2007 to ensure 
that no license is issued to the liquor vendor along 
National Highways. The State Govemments were also 
requested to review such cases where license had 
already been given for liquor vendors along National 
Highways for taking corrective action. 

Unique Identification Number 

646. SHRI ASADUDDIN OWAISI: 
SHRI RAMESH DUeE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has decided to set up 
a National Authority for providing Unique Identity numbers 
to its citizens as reported in the Mail Today dated 27 
January, 2009; 

(b) if so, the details thereof outlining the functions 
of the Authority; 

(c) the role of State Govemments envisaged in this 
regard; 

(d) the time by which all the citizens of the country 
are likely to be issued this number; 

(e) the benefits likely to accrue as a result thereof; 

(f) whether Unique Identity Data base (UID) smart 
cards will be different from Multi Purpose Identity Cards; 
and 
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(9) H so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMy): (a) Unique Identification Authority of 
India (UIDAI) has been notified on 28th January, 2009 
to generate and assign unique identity numbers to an 
Residents. 

(b) UIDAI has been notHied as an attached office 
under the aegis of Planning Commission with an initial 
core team of 115 officials and staff at Unique 
Identification Authority of India (UIDA) and StateIUT units 
of UIDAI. The UIDAI shall have the responsbHity to lay 
down plans and policies to implement Unique Identification 
(UID) scheme, shall own and operate UID database and 
be responsi)Ie for its updation and maintenance on an 
ongoing basis. 

(c) A governance structure needed to manage the 
UID system throughout its IifecycIe is under the process 
of establishment. State Governments would be active 
partners in this activity. 

(d) It is proposed to cover all the resident population 
in • phased mamer starting with 18 years plus population 
using etectoral roll data base and subsequently build 
other databases to cover population of below 18 years. 

(e) The advantages envisaged as an outcome of 
the project are that the Unique 10 will be helpful in 
better monitoring and targeting of social benefit and 
employment programmes and identifying synergies 
between various 10 Initiatives prevalent in the country. 

(f) There is no proposal to issue UID-based smart 
cards. 

(g) Does not arise. 

Mis-Utllization of Funds by NGOs 

647. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether a large number of Non-Governmental 
Organisations (NGOs) were blacklisted for rnis-ut.ilization 
of funds meant for Phase-III of the National AIDS Control 
Programme (NACP); 

(b) H so, the details thereof and the reaction of the 
Govemment thereto; and 

(c) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. During the annual evaluation of 
2007-08, 17 NGOs were discontinued on the basis of 
evaluation tool duly approved by the World Bank. 

(b) and (c) Does not arise. 

Accountability of lOA 

648. DR. THOKCHOM MEINYA: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the details of the operation a"~; financial 
autonomy enjoyed by the Indian Otympic Association 
(lOA); 

(b) whether there is any mechanism to ensure 
accountability on the part of lOA; and 

(c) H so, the deta!1s thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): <a) 
Indian Olympic Association (IDA) is a society registered 
under SocIeties Registration Act XXI of 1860. 

Government provides assistance to IDA for 
participation of Indian contingent In muttl-discIpIinea sports 
events such as Olympic Games, Asian Games, 
Commonwealth Games etc. under the scheme of 
Assistance to National Sports Federations. Further, the 
Govemment also provides assistance when lOA bids for 
hosting multi-disciplinary international sports events in 
the country. 

(b) and (c) The IDA is required to submit annual 
accounts and audited statement of accounts and 
utilization certificate for each grant released by the 
Ministry. After examination of the audited accounts, the 
Ministry releases the admissible balance amount: Further, 
the Comptroller & Auditor General of India also conducts 
the auOd of IDA. 

{Translation} 

Rebate to Industries In Himachal PradHh 

649. SHRI ANURAG SINGH THAKUR: Will the 
Minister of FINANCE be pleased to state: 

<a) whether the Union Government had given 
substantial rebate in income-tax, excise duty and capital 
subsidy upto 2013 for setting up of industries in Himachal 
Pradesh and later curtailed the said rebate and period; 



133 PHALGUNA 6, 1930 (S8~ to Ouestions 134 

(b) if 50, the details thereof and the reasons for 
curtailment in the above rebate; and 

(c) the steps taken or proposed to be taken by the 
Government to restore the earlier rebates and period 80 
as to encourage the setting up of industries in Himachal 
Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PAlANIMANICKAM): (a) The Union 
Government has allowed deduction under section 8O-IC 
of the Income-tax Act in respect of the profits or gains 
derived by assessees from specified business of 
undertakings set up in specified areas in the State of 
Himachal Pradesh. This deduction is available to any 
undertaking or enterprise which has begun or begins to 
manufacture or produce specified articles or things or 
which manufactures or produces specified articles or 
things and undertakes substantial expansion during the 
period beginning on the 7th day of January, 2003 and 
ending before the 1st day of April, 2012, in specified 
areas in the State of Himachal Pradesh. There has been 
no curtailment of this deduction under the Income-tax 
Act. 

Further in 2003, Union Government provided 
exemption from Central Excise Duty to new industrial 
units set up in the state of Himachal Pradesh or to 
industrial units undertaking substantial expansion in 
capacity. This exemption is available, to new units and 
existing units for a period of 10 years. from the date of 
commercial production. This period of 10 years has not 
been curtailed. However, Government has restricted the 
benefit of excise duty exemption to goods other than 
those in respect of which only peripheral activities iike 
preservation during storage, cleaning operations, packing, 
repacking, labelling or re-Iabelling of containers, sorting, 
aHeration of retail sale price etc taking place in that 
region. 

(b) The rational behind such a measure was to 
ensure that the benefit of the scheme is extended only 
to genuine industries activity taking place in the reg~n 
80 as to promote rapid industrial growth and generatIOn 
of employment in Himachal Pradesh. 

(c) In view of the (a) & (b) above Quastion does 
not arise. 

{Englishl 

Ce.. on Royalties on Tobacco CO. 

650. SHRI AJOY CHAKRABORTY: 
DR. ARVIND SHARMA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Indian Tobacco companies are 
repatriating substantial amount of foreign exchange by 
way of royaHyltechnicai fees to its foreign collaborators; 

(b) if 50, the detaUs of repatriation made by each 
such tobacco company during each of the last three 
years; 

(c) whether the Union Government is consuHed by 
the tobacco companies for making such payments; 

(d) if 50, the details thereof; 

(e) whether the Govemment proposes to levy some 
cess on the royaHies or fees that are expatriated to 
foreign companias by the big tobacco cornp'!nies to fund 
the Govemment programme on tobacco related diseases; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): 1a) to (f) The 
information is being collected and will be laid on the 
Table of the House. 

Impact of Global Economic Crisis 

651. SHRI GURUDAS DASGUPTA: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether any assessment has been made about 
the overall impact of the global economic crisis on Indian 
economy as to the closure of industrial units, loss of 
jobs, etc.; 

(b) If so, the details thereof; and 

(c) the resuH of various measures taken by the 
Govemment to reduce the impact the said crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) The global financial crisis has 
adversely affected certain segments of the Indian 
Economy, particularly. the industrial sector. The growth 
of the index of industrial production declined to 3.2 per 
cent and exports to 17.1 per cent in April-December, 
2008-09 as compared 9.0 per cent and 23.5 per cent 
respectively in the corresponding period of the previous 
year (2007-08). At this juncture it is not be possible to 
assess the 'overall impact' on employment at the All 
India level since the latest available data on employment, 
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is based on the AU India Survey conduc:ted by the National 
Sample Survey Organisation (NSSO) for 
2005-06. 

The Government has taken several measures to instil 
confidence in the country, and to minimise the adverse 
impact. The stimulus package inter aIis consist of RBI 
measures to enhance liquidity in the market and an 
economic package by the Govemment of India, mainly 
comprising expansionary plan expenditure and sector-
specific measures for textiles, housing. infrastructure, 
automobiles. micro and small sector and exports. These 
measures are expected to contain the effects of the 
crisis. 

Funds for Supply of Ayurvedlc MecIIcInea 

652. SHRI ABU AYES MONDAL: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has allocated funds for 
supply of ayurvedic medicines in the ayurvedic 
dispensaries in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. Under the 'Centnllly Sponaored 
Schemes tor AYUSH Dispensaries' of the Department 
of AYUSH, financial assistance is provided to the State 
GovemmentslU.Ts. for procurement and supply of 
essential drugs to State-run ISM&H Dispensaries 
(including Ayurvedic Dispensaries) and PHCslCHCs where 
ISM&H facilities are available 0 Rs. 25,0001- per unit. 
Under the Scheme, funds are also allocated to Ayurvedic 
Dispensaries of the States in addition to other ISM&H 
Dispensaries. 

(b) During the year 2007-08 and 2008-09 funds 
amounting to Rs. 49.50 crore and As. 53.50 crore 
respectively have been allocated for the Centrally 
Sponsored for ISM&H Dispensaries. 

Maintaining Financial StabIlIty 

653. SHRI SWADESH CHAKRABORTY: Wig the 
Minister of FINANCE be pleased to state: 

(a) whether the RBI in its recent report has observed 
that there could be some downside risks in certain areas 
that might impinge on stability in the near future; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) In the Report on Trend and 
Progress of Banking in India 2007-08 released on 
17.122008, the RaseNe Bank of India (RBI) indicated 
that while the financial system as a whole is quite robust, 
there is a need to be aware of certain downside risks 
in certain areas, which could have a bearing on the 
stability of the fmancial system in the near future, such 
as adverse international development8, moderation in 
growth and asset prices. The adverse global 
developments have led to moderation of growth In 
industrial and services sectors In the first half of 2008-
09. The Report suggests that the banking sector in India 
continues to be healthy, sound and resilient. The 
profitability of the banking sector, which has shown 
remarkable reaHienee in the last few years, improved 
further during the year. The performance indicators such 
as operational efficiency, asset quality and soundness 
indicators of the Indian banking system currently compare 
wen with the global standards. Although non-pelforming 
loans in absolute terms increased during the year, 
showing a reversal of the trend observed during the last 
few years, the gross Non-Performing Asset (NPA) ratio 
(gross NPAs as percentage of gross advances) continued 
to decline. As per assessment of RBI in its Report, 
Financial stability India has been achieved through 
perseverance of prudential policies which prevent 
institutions from excessive risk taking, and financial 
markets from becoming extremely volatile and turbulent. 
The policy stance of RBI is aimed at assuring financial 
stability, while maintaining the growth momentum at 
reasonable levels and giving a high priority to price 
stabHity. The Report indicates that RBI has kept a close 
vigil on the entire financial system to prevent pressures 
from building up in the financial markets, including liquidity 
enhancing measures to ease liquidity pressures. The 
Report and the details of measures taken by RBI to 
ensure uninterrupted and adequate credit to the 
productive sectors of the economy are available at RBI 
website www.rbi.org.in Government of India has also 
announced two stimulus packages for the economy on 
7.12.2008 and 2.1.2009, details of which are available at 
its website www.pib.nic.in. 

Manipulation of Share PrIce by Companle. 

654. SHRI BADIGA RAMAKRISHNA: 
SHRI RAMESH DUBE: 

WUI the Minister of FINANCE be pleased to state: 
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(a) whether SEBI initiated an In-depth investigation 
into the large scale price manipulation in the share price 
of some of the companies including Jai Corp. Ltd.; and 

(b) if so, the findings thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Securities and Exchange Board of 
India (SEBI) remains vigilant at all times to detect any 
malpractices in the market and wherever warranted, takes 
action against the entities violating the provisions of SEBI 
Act, Rules and Regulations etc. SEBI and the Exchanges 
have also put in place surveillance systems to monitor 
trading activity of the listed companies. SEBI has informed 
that no formal investigation has been initiated by SEBI 
in the matter of manipulation In the share prices of Jai 
Corp. Ltd. 

Production and Cost of Newsprint 

655. SHRI P. KARUNAKARAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the cost of newsprint has risen in the 
last one year; 

(b) if so, whether the Government proposes to 
increase the production of the newsprint; 

(c) if SO, the details thereof; 

(d) whether the Government is aware that the 
publication of Small Scale newspapers are on the verge 
of closure due to high price of newsprint; and 

(e) if so, the steps takenlbeing taken by the 
Government to protect the small newspapers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. 

(b) and (c) Majority of Paper Mills manufacturing 
Paper, Paperboard and Newsprint are In private sector. 
Expansion-cum-diversification project to augment the 
capacity of Govemment run MIs. Hindustan Newsprint 

Limited-a subsidiary of MIs. Hindustan Paper Corporation 
Limited, with swing facility to produce Newsprint or Writing 
Paper depending upon the remunerative sales realization 
and demand is under implementation. 

(d) and (e) Representations against price rise and 
hacdship being faced by the print media have been 
received. The Govemment has waived Customs Duty on 
import of newsprint to help the print media industry. 
Due to increase in newsprint price the Government 
enhanced the DAVP advertisement rates by 24% w.eJ. 
1.9.2008. Further as per the Advertisement Policy 
effective from 2.10.2007, 15% of total display 
advertisements goes to Small Scale Newspapers. 

Private Investment In Education 

656. SHRI L. RAJAGOPAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a meeting of the Planning Commission 
was held recently to discuss the issue of private 
investment in the Education sector; 

(b) if so, the details thereof alongwith the 
recommendations of the Commission in this regard; and 

(c) the action taken by the Government on these 
recommendations? 

THE MINSTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMy): (a) No, Sir. 

(b) and (c) Does not arise. 

New Nursing Colleges In GuJarst 

657. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Union Government proposes to set 
up more Nursing Degree Colleges in the State of Gujarat; 

(b) if so, the details thereof; and 

(c) the time by which such colleges are likely to be 
set up? 



139 FEBRUARY 25. 2009 140 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALnt AND FAMILY WELFARE (SHRIMATl PANABAKA 
LAKSHMI): (a) to (c) There is a proposal to set up a 
College of Nursing namely Centre of Excellence in 
Ahmedabad in the State of Gujarat during the XI plan 
period. The various programs wiD include courses in PH.D. 
in Nursing. M.Sc. (Nursing). Continuing Education 
(Training CeH), Nurse Practitioner Course and Speciality 
Courses. The timing of starting of the Colleges depends 
inter-alia on receiving of mandatory clearance and 
availability of land for the institute. 

NatIonal Herttage Route 

658. SHRI BHARATSINH MAOHAVSINH SOLANKI: 
Wal the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(8) whether the development work on National 
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Heritage route passing through Anand District has 
commenced; 

(b) if so, the details thereof alongwlth the funds 
aRocated and Incurred including the status of the ongoing 
work; and 

(c) the time by which the development work on this 
route is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) The details of works commenced are given in 
the encloeed Statement. 

(c) The de'IeIopment work under phase-I of Dendi 
Heritage Route is likely to be completed by March. 2010. 
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{Tnlnsl8lion! 

Strike by Transport Operators 

659. SHRI SURAJ SINGH: 
SHRI RAWI LAL SUMAN: 

WiU the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the transport operators had gone on a 
strike in the country recently; 

(b) if so, the details thereof alongwith the demands 
set forth by the operators; and 

(c) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) Transporters under the banner of All India Motor 
Transport Congress (AIMTC) went on a nationwide strike 
w.e.f 5.1.09 to 12.1.09. The demands of the transporters 
Include reduction of diesel prices, reduction in lyre prices, 
moratorium on instalments and waiver of interest on 
truck finance for atleast six months, moratorium on toll 
for six months, seamless movement of an vehicles without 
state/national permit and related taxes, aboIffion of service 
tax, exemption of limit for paying cash to the transporters, 
non deduction of tax (TOS) from payment freight etc. 

(e) Consequent upon the signing of an agreement 
with this Department, AIMTC withdrew their strike 
unconditionally effective trom the evening of 12.1.09. As 
per the agreement, the Govemment has set up a 
Committee under the chairmanship of Secretary (Road 
Transport & Highways) to look into the issues relating to 
National Permit system and rationalization of taxes on 

motor vehicles. 

{English! 

Borrowing Umlts of States 

660. SHRI K. FRANCIS GEORGE: WiH the Minister 

of FINANCE be pleased to state: 

(a> whether some of the State Govemments have 
approached the Union Govemment for Increasing their 
borrowing limits in the current fiscal year 2008·09; 

(b) if so, the names of States and the details of 
requests made by them in this regard; 

(c) whether the Govemment of Kerala had also 
requested for sanction to borrow Rs. 1000 crore from 
the market for infrastructure development; and 

(d) if so, the details thereof and decision of the 
Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Some State Govemments like 
Andhra Pradesh, Kerals. Maharashtra, Punjab, Rajasthan 
and Uttarakhand have requested the Govemment of India 
for increase in their borrowing limits in the current 
financial year (2008-09). 

As a part of the second economic stimulus package 
announced by the Government, the States have been 
allowed to raise in the current financial year additional 
market borrowings of 0.5% of their Gross State Domestic 
Product (GSDP), amounting to about Rs. 30,000 crore, 
for capital expenditures. 

(c) and (d) State Government of Kerala had 
requested for additional market borrowing of As. 1000 
crore for expenditure on infrastructure development in 
agriculture, industry and allied sectors. However, based 
on 0.5% of GSDP, Kerala has been allowed additional 
market borrowing of Rs. 800.00 crore in 2008-09 in 
addition to the borrowing. approved by the Planning 
Commission for the State's annual plan for the current 
financial year. 

Chandrayaan Mission 

661. SHRI BALASH9WRY VALLABHANENI: 
SHRI NAVEEN JINDAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Chandrayaan mission is progressing 
as per schedule; 

(b) if so, the details thereof alongwith the data 
received since the launch of Chandrayaan-I; and 

(c) the details of the areas where these data are 
proposed to be utilised? 
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THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFACE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI PRITHVIRAJ CHAVAN): <a) Yes, 
Sir. 

(b) After the launch of the spacecraft on 22nd 
October 2008, Chandrayaan-1 spacecraft has been 
successfully placed in the Moon's orbit on 8th November 
2008. Moon Impact Probe (MIP) impacted on the surface 
of the Moon at a pre-selected location near the South 
Polar Region on 14th November 2008. MIP has taken 
close-up pictures of the lunar surface where It impacted. 
All the ScientifIc instruments onboard Chandrayaan-1 are 
functioning satisfactorily and are sending data on the 
Moon's surface characteristics and mineral composition. 

(c) The data will enable preparation of a detailed 
map of the moon in terms of topography, mineral and 
chemical composition, which will enhance our 
understanding of lunar evolution. 

{TnmsIaIionJ 

Segregation of Coal at Coal WUheItes 

662. SHRI D. P. SAROJ: Will the PRIME MINISTER 
be pleased to state: 

(a> whether the Government proposes to eel up a 
two-way conveyer belt in order to segregate the 'utility 
coal' and the 'rejected coal' in various washeries of Coal 
India Limited (CIL); 

(b) if so, the details aIongwith the current status; 
bnd 

(c) the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) Presently there 
is no such proposal to set up two-way conveyer belt in 
order to segregate the 'utility coal' and the 'rejected coaJ' 
in various washeries of Coal India Umited (Cll). However. 
all the washeries operating under Cil are having separate 
handling facility for "Utility Coal & Re;ected Coer through 
separate belt conveyors. 

(b) and (c) Do not arise in view of reply s;ven to 
part (a) above. 

[Engli$hJ 

663. SHRI D.V. SADANANDA GOWDA: 
DR. K.S. MANOJ: 

WiD the MinIster of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether upgractation work of NH-47 has started; 

(b) if so, the detaiI& thereof incIudng widening of 
bridges across the river Pazhayar in Kefala; 

(c) the present status of the work undertaken on 
this National Highway; and 

(d) the action taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRt 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) to (d) Total length of National Highway No. 47 
Is 655 km, out of which 52 km has already been four 
Ianed. Four Ianing is under progreae In a IengIh of t 57 
km. Four Ianing of 364 km. Is at bidding stage and 
feasiblBty study for the balance length of 82 km has 
been completed. The Pazhayar river is not croeaing NH-
47 in KeraJa. 

{Tl1InsI6fionJ 

RubbertMd Road. 

664. SHRI RAMDAS ATHAWALE: WIt the MInI8ter 
of SHIPPING, ROAD TRANSPORT AND HfGHWAYS be 
pleased to state: 

(a) the current status of the ongoing research In 
connection with the conatructlon of rubberaied roads in 
the country alongwlth funds earmarked and spent so 
far; 

(b) whether the government ptq)0888 to construct 
SUCh roads In the country. and 

(c) If so. the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Ministry has no on-going 
Research Scheme on construction of rubberized roads in 
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the Country. However, currently Ministry's Research 
Scheme -R-BS-Investigation of the field performance of 
the Bituminous Mixes with Modified Binders" is in 
progress in the State of Karnataka. This Research 
Scherne includes the performance evaluation of various 
bituminous mixes like bituminous mixes with Crumb 
Rubber Modified Bitumen (CRMB) and Polymer Modified 
Bitumen (PMB) etc. The sanctioned cost of this Research 
Scherne is Rs. 37.5 lakh. The expenditure incurred 80 

far by the Ministry on this Research Scheme is As. 30 
lakh. 

(b) and (c) Guidelines have been issued providing 
for the use of bitumen with mod"lfIed binders like CRMB, 
PMB etc. in the top wearing course on the National 
HIghways of the Country, and these are being provided 
In the Country on National Highways having heavy traffic. 

[EngIisII] 

Insurance Aete. by IADA 

665. SHRIMATI MINAn SEN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Insurance Regulatory and 
Development Authority (IRDA) brings out data regarding 
rates of Insurance Premium of insurance companies; 

(b) H so, the details thereof, company-wise; 

(c) the total number of people insured by 
conventional life insurance business and Unit Unked 
Insurance Plans (ULlPs), company-wise; 

. (d) whether the insurance policies sold in India have 
any 80rt of guarantee; and 

(e) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) No, Sir. 

(b) Does not aria,e. 

(c) Insurance Regulatory and Development Authority 
(IRDA) has reported the total number of people insured 
by conventional life insurance business and Unit Unked 
Insurance Plans, compeny-wise. The details are given in 
the enclosed Statement. 

(d) and (e) IRDA has further informed. that there 
are two types of 'Unit Linked' products, viz. with 
guarantees and without guarantees .. Out of about 253 
unit linked products currently in the market, guarantees 
are available only in respect of about 60 products. 

Types of guarantees offered for unit linked products 
are as follows: 

• Return of a proportion of premiums paid 

• Guaranteed loyalty addition 

• Guaranteed "Net Asset Value" of the unit 

• In the form of minimum rate of retum. 

In case of non-linked products, surrender and death 
maturity benefits are guaranteed and guarantees are 
met in the traditional way. 

Stllfement 

ConIltN7lionaI and Unit linked (No. of PoIicitIs· and Lives Covtllfld) 

SI.No. Insurer's Name 2007-08 2007-08 
Individual (policies) Group (lives) 

Conventional ULiP Conventional ULiP 

2 3 4 5 6 

1. Bajaj ARianz Ufe Insurance Co. ltd. 155358 3588988 1942989 56336 

2. Birta Sun Ute Insurance Co. Ltd. 157579 530732 159648 1107 

3. HDFC Standard Life tnsurance Co. Ltd. 318721 629809 167042 126572 
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2 3 

4. ICICI Prudential Life Insurance Co. Ltd. 874232 

5. ING Vysya Life Insurance Co. Ltd. 96976 

6. Max New York Life Insurance Co. Ltd. 321901 

7. Met Life India Insurance Co. Pvt. Ltd. 26596 

8. Kotak Mahindra Old Mutual Life Insurance Ltd. 50272 

9. 581 Ufe Insurance Co. Ltd. 135410 

10. Tate AIG Life Insurance Co. Ltd. 258249 

11. Reliance Life Insurance Co. Ltd. 72056 

12. Aviva Life Insurance Co. India Pvt. ltd. 37587 

13. Sahara India Life Insurance Co. Ltd. 48472 

14. Shriram Life Insurance Co. Ltd. 11454 

15. Bharti AXA Life Insurance Co. Ltd. 11638 

16. Future GeneraJi India Life Insurance Co.Ltd. o 
17. lOBI Fortis Life Insurance Co. Ltd . 146 

18. C&nara HSBC 08C Life Insurance Co. Ltd. o 
19. Aegon ReIigare Life Insurance Co. Ltd. o 
20. DLF Pramerica Life Insurance Co. Ltd. o 

Private Total 2576647 

21. Life Insurance Corporation of India 17980610 

Grand Total 20557257 

4 

2038878 

263093 

537574 

208556 

263218 

790119 

238700 

1001659 

352481 

60612 

97675 

62436 

o 
2606 

o 
o 
o 

10667136 

19609385 

30276521 

5 

592400 

120214 

482236 

201766 

560139 

1134290 

592755 

319 

15429 

9012 

o 
o 
o 
o 
o 

7173475 

26708907 

33882382 

6 

474687 

4566 

7266 

29192 

87713 

2281 

39894 

156527 

17057 

52 

o 
o 
o 
o 
o 
o 
o 

1003250 

29234 

1032474 

"In case of Individual Policies 1he details of no. of lives covered is presently not captured. 

Norms to Regulate/Control the 
Private Nursing Homes 

666. SHRI ADHIR CHOWDHURY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to formulate 
any norms to regulate/control the private nursing homes 
in the country; 

(b) if so, the details thereof; and 

(c) the time by which it Is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Ministry of Health and Family 
WeNare has already introduced a Bill namely ·Clinical 
Establishments (Registration and RegulatIon) Bil, 200r 
in Partiament. The Bill is aimed to provide for the 
registration and regulation of clinical establishments in 
the country with a view to prescribe minimum standards 
of facilities and services which may be provided by them. 
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Decline In Foreign Invutment. 

667. SHRI ANANTH KUMAR: 
SHRI KIREN RIJIJU: 

WID the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a> whether there has been a sizeable decline in 
the investments made by Non-Resident Indians (NRls), 
Persons of Indian Origin (PIO) and Overseas Corporate 
Bodies (OCBa> in the country during the last year owing 
to global recession; 

(b) if so, the details thereof; 

(c) the details of the investments made by the NRls, 
PIOs and OCSS in the country during the last three 
years, State-wise; and 

(d) the efforts made by the Government to 
encourage NRls, PIOs and OCBs to make more 
investments in the country? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (StiRI 
VAYALAR RAVI): (a) No, Sir. There has been no decline 
in the investment due to global recession during 2008 
as compared to 2007. 

(b) and (c) The data on investment of NRls, PIOs 
and OCBs are not centrally maintained. The State-wise 
break-up for Foreign Direct Investment (FDI) and Foreign 
Technology Cases (FTCs) during last three calendar years 
from 2006 to 2008 Is given in the enclosed Statement. 

(d) To facilitate greater investment by the Overseas 
Indians, Ministry of Overseas Indian Affairs has' 
established the Overseas Indian Facilitation Center (OIFC) 
as a not-far-profit trust in partnership with Confederation 
of Indian Industry (CII). OIFC organizes the investor 
meets in India and abroad to attract investment from 
overseas Indians. 

SfIItement 

CsltJndar Ysar-N1se blNk up for FOffIign Oif8Ct InVflSlmsnt (Fa/) & FOflJign Technology Cases (FTCs) 
approllfld by Gotlf1fT1lTlSf1t during Januaty 2006 to September 2008 Countty NRI 

(Amount in million) 

51.1. SIII8 m 2007 2008 Tatal 
~ Jaruuy-Dacanber Jaooary-Sepamber 

".. fill il lis. FDlilUSS ~ FIlIinRs. FIlIilU&t FIN fOI In Rs. fill In USS FIN FDlInRs. FDlinU&t 

1. AnIIva PIIdIIIh 3 156.90 3.39 2 199.64 4.90 5 121.16 3.07 10 477.70 11.36 

2. GI4nt 5.02 0.11 0 0.00 0.00 16.80 0.40 2 21.82 0.51 

3. HeIyn 0.00 0.00 0 0.00 0.00 0 0.00 0.00 0.00 0.00 

4. Kam8ka 2 33,750.50 750.86 3.29 0.07 3 17.n 0.43 6 33,m.$ 751.36 

S. KnI 0.92 0.02 0 0.00 0.00 0 0.00 0.00 0.92 0.02 

6. Mnastta 7 255.97 5.76 4 103.20 2.43 0 0.00 0.00 11 359.17 8.19 

7. TIIIIiIND 3 50.75 1.14 2 280.00 7.10 0.00 0.00 6 330.75 824 

a UIIar Pradesh 1.80 0.04 0 0.00 0.00 0 0.00 0.00 1.80 0.04 

9. Weal Bengal 9.00 0.20 0 0.00 0.00 203.11 5.00 2 212.11 524 

10. Dell 9 271.66 B.l0 2 0.00 0.00 2 44.11 1.12 13 315.n 722 

11. Goa 125 0.03 0 0.00 0.00 300.00 7.01 2 30125 7.03 

12. State nat IncicaIed 0 0.00 0.00 3 72.00 1.64 0 0.00 0.00 3 72.00 1.64 

Gr8ndT~ 30 34,503.n 767.66 14 658.13 16.14 14 7tl2.94 17.06 58 35,864.84 aoo.86 
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Voluntary Relocation of Human Selttements 

668. SHRIMATI C.S. SUJATHA: Will the PRIME 
MINI~TER be pleased to state: 

<a) whether the Union Govemment has received a 
project proposal for voluntary relocation of human 
set1tements in Wayanad Wildlife Sanctuary from the State 
Govemmem of Kerala; 

(b) if so, the details thereof; 

(c) the current status of the project alongwith the 
details of the amount sanctioned and released so far; 
and 

(d) the number of tribal and non-tribal familiea 
identified 80 far to be relocated alongwith the cost 
involved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (d) Yes. Sir. The Ministry of Environment and 
Forests had received a project proposal from Government 
of Kerala for the voluntary relocation of 983 families 
(593 triba1 and 390 non-tribaI families) in Wayanad Wildlife 
Sanctuary at a cost of As. 85.00 crores. The Ministry 
has requested Government of Kerala to modify/recast 
the proposal in tune with the revised guidelines of the 
Centralty Sponsored Scheme - 'Integrated Development 
of Wildlife Habitats' for further consideration of the 
proposal subject to the availability of funds and fuHiRment 
of necessary procedural requirements. The response from 
the State Government is awaited. 

Plastic W.... Management 

669. SHRI M.P. VEERENDRA KUMAR: Wiu the 
PRIME MINISTER be pleased to state: 

<a) whether the Govemment has formulated any 
action plan to deal with Plastic waste management in 
the country; 

(b) if so, the details thereof and if not, the reasons 
therefor; and 

(c) the action taken by the Government for disposal 
of plastic waste in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) to (e) The Govemment has notified Plastics 

Manufacture, Sale and Usage Rules, 1999 and amended 
these in 2003 to regulate the use and manufacture of 
plastic carry bags, containers and recycling of plastic: 
wastes: These have provisions to regulate the use, 
collection, segregation, transportation, and disposal of 
plastic wastes. The manufacturing and recycling of plastic 
wastes is required to be undertaken by registered units 
only. As per the provisiOns of these Rules, carry bags 
and containers made of virgin plastic shan be in natural 
shade or white. Carry bags and containers made of 
recycled plastic and used for purpose other than storing 
and packaging foodstuffs shall be manufactured using 
pigments colourants as per IS:9833:1981 entitled 'List 
of pigments and coIourants for use in plastic in contact 
with foodstufls, pharmaceuticals and drinking water". The 
recycling of the plastics shall be undertaken strictly In 
accordance with IS 14534: 1998 entitled "The Guidetines 
for Recycling of Plastics". 

IT exemption 

670. SHRI P.S. GADHAVI: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the status of State Maritime Boards 
has been excluded from the deflnhlon of "Local Authority" 
under the Fmance Act, 2003; 

(b) H so, the reasons therefor; 

(c) whether some of the States have made 
representations to the Union Government for waiving of 
income tax from the State Maritime Boards; and 

(d) H 80, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a> Vide 
Finance Act, 2002, definition of "local authority" under 
clause (20) of section 10 was made restrictive 80 as to 
include Panchayats, Municipalities, Municipal Committee 
and District Boards and Cantonment Boards only. This 
amendment was made effective from 1 st AprIl, 2003. 
Entities Oke State Maritime Boards thus went outside 
the scope of exemption available under that section. 

(b) The above amendment was based on the 
recommendation of Advisory Group on Tax Policy and 
Tax Administration for the Tenth Plan which had 
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suggested deletion of exemption provided under section 
10(20) of the Income-tax. Act. The restrictive definition 
was adopted considering the need to phase out 
exemptions consistent with a moderate tax regime. 
However, exemption in the case of Panchayats, 
Municipalities, Municipal Committee etc. was retained as 
they are local seH-government institutions. 

(c) Yes, Sir. 

(d) The request was examined and not found 
feasible. 

Conatructlon of Flyover. on National Highways 

671. SARDAR SUKHDEV SINGH LIBRA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the details of flyovers constructedlproposed to 
be constructed on National Highways in the country, 
State-wise and stretch-wise including Punjab; 

(b) whether the construction of flyovers at Khanna 
in Punjab has not commenced so far; 

(c) if so, the details thereof and the reasons therefor; 
and 

(d) the time by which the work on these flyovers 
are likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The State-wise and stretch-wise 
details of flyovers constructed and proposed to be 
constructed on National Highways in the country are 
given in the enclosed Statement-I and II respectively. 

(b) to (d) Flyovers at Khanna, in Punjab form part 
of the Project for 6-lanlng of Panipat to Jalandhar section 
of NH-1 on Build, Operate and Transfer (BOT) basis 
under National Highways Development Project (NHDP) 
Phase-V. The six laning of Panipat.Jalandhar section of 
NH-1 including construction of flyovers at Km. 272.530, 
Km. 273.05 and Km. 274.00 at Khanna has been 
awarded and the work is likely to be started by March 
2009 with complation period of 30 months. 

SMtement' 

Stslll-wise and stretch-wise details OlllyoVSfS constructed (as on 31.01.2009) 

SI.No. Name of State NH No. Stretch 

2 3 4 

1. Andhra Pradesh 5 Km 297/094, Ongole (AP) 

5 Km. 20.00 (Anandapuram) 

5 Km. 30.00 (Rajapulova Junction) 

5 Km. 99/1 (Srikakulam) 

7 Over Bridge at Km. 464.6 

2. Assam 37 Km. 154.341 

3. Bihar 2 Km. 162 (Pkg. IV D) 

2 Km. 143 

2 Km. 69 Mohania 

2 Km. 87 (Pkg IV B) 
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2 3 4 

2 Km. 211.5 (Sheraghati) 

2 Km. 222 (pkg V A) Dhobi 

2 Km. 112 Fly Over (Tarachandl) 

2 Km. 119 Lerua 

2 Km. 126 (pkg IV C) 

4. Delhi 8 RTT-Palam junction (Km. 13.943 to Km. 15.548) 

8 Mahipalpur & IGI Junction (Km. 18.200 to Km. 19.000) 

8 Rajokri Junction (Km. 22.200) 

5. Haryana 22 & 21A Baldevnagar 

8 Shankar ChowkIUdyog Vlhar Junction (Km. 24.840) 

8 IFFCO Chowk Junction (Km. 28.200) 

8 South City (Km. 29.697) 

8 Sector 31 (Km. 30.950) 

8 Jharsa (Km. 32.110) 

8 Rajiv Chowic Junction (Km. 33.200) 

6. Jhaltchand 2 Km. 283.2 (Barhi), Km. 284 

2 Km. 354.35 Dumri 

7. Kamataka 4 201+073 

4 219-+ 150 Slrigere Junction 

4 228+650 Baramaagara Bypass 

4 273+665 Shimoga Junction 

4 2n+615 Tungabhadra Bypass 

4 Shiggaon Flyover Km. 363.574 

4 Tadas GS Km. 385.841 

4 Kundgol VC Km. 401.000 

4 259+640 Hadadi Junction 

4 Dharwad FJyover Km. 433.000 

4 MK Hubli Km. 474.000 

4 Km. 192.48 (Chitradurga) 
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8. Maharashtra 

9. Orissa 

10. Punjab 

11. Rajasthan 

12. Tamil Nadu 
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3 

17 

6 

5 

5 

5 

5 

5 

5 

5 

5 

60 

5 

22 & 21 

8 

11 

8 

8 

8 

8 

8 

8 

5 

4 

4 & 45 

4 & 45 

4 & 45 

205 

45 

4 

ROB at 0 point 

Km. 97.500 (Telegaon Flyover) 

Ch. 413.468 at Baramunda Bus Terminal in Bhubaneswar 
city (FL-3) 

Ch. 417.745 at Jaydev vihar in Bhubaneswar city (FL-5) 

Ch. 78.65 at Kuakhia (FL-1) 

Ch. 90.60 dat Panikoili (FL-2) 

Ch. 124.58 at Bhadrak (FL-3) 

Ch. 147.45 at Jamijhadi (FL-4) 

Ch. 188.05 at Kuruda (FL-5) 

Ch. 193.55 at Remuna (FL-6)0 

Balasore Km. 0.00 

Km. 233.00 to Km. 284.00 

Zirakpur 

Km. 220.00 

Km. 34.100 

Km. 273.5 

Km. 275.885 

Km. 294.200 

Km. 329.491 

Km. 363.885 

Km 21+010 Chittorgarh bypass 

Km 111479 (Madhavan (TN)] 

Poonamalee (Grade separator at Km. 181105 of NH-4) 

Adyar Km. 91140 

Porur Bridge Km. 151400 

Cooum Km. 191600 

Pam Km. 8115 

Kathipara Km. 12/3 
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13. Uttar Pradesh 
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3 

45 

7 

7 

7 

7 

7 

45B 

45B 

66 

45 

45 

2 

2 

2 

2 

2 

2 

2 

2 

2 

2 

2 

2 

2 

24 

4 

Airport (FIyover) Km. 1713 

Km. 106 

Km. 116.9 

Km. 134.00 

Km. 137.00 

Km. 142.00 

Between Km. 24 and 28.1 of propoeed Bypua FIyover 
in Viralimalal Bypass 

Between Km. 96.9 and 102.3 of proposed Bypa8a IIyover 
in Melur Bypass (across Melur Thirupattur road) & 
Flyover In Melur Bypass (8CI'08& Melur SiYagengai road) 

Km. 3618 of NH-66 Tindlvanam (Flyover at TindiYanam 
proposed bypass alignment) 

Km. 26512 EIambaIur (Clover leaf flyOYer at Perambalur 
Four Road) 

Km. 266/6 Thoramangalam (Grade separator at 
Thoramangalam) 

Km. o-VRM bypass Mohan Sarai 

Km. 200.653 (pkg I A) 

Km. 239.441 (Firozabad) 

Km. 30 of VRM bypaaa 

Km. 221.789 (TundIa) 

Km. 492 (Kanpur) 

Km. 11 (Chakeri) 

Km. 160.161 Allahabad bypasa Kokhoraj 

Km. 185.544 Allahabad bypasa Nawabganj 

Km. 196.805 Allahabad bypass Shivgadh 

Ramadevi fIyover 

Km. 216.816 Bharatpur Allahabad bypass 

Km. 240.575 ROB cum Grade Seaprator (Handia) 

Km. 58, Km. 86, Km. 105. 149 



181 

2 

14. west BengaJ 

SI.No. Name of StatelUT 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 
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3 

2 

2 

2 

2 

2 

2 

2 

2 

2 

2 

2 

2 

2 

6 

6 

60 

NH No. 

3 

7 

7 

7 

31 

37 

37 

28 

57 

4 

KIn. 218.341 (Tundla) 

Km. 264.500 (Shlkohabad) 

KIn. 320 (Etawah) 

KIn. 478 (Kanpur) 

Arambagh Grade Separator at Km. 562+725 

Overpass at KIn. 575+710 

Palsit Interchange (acr088 Ryover) at KIn. 581+157.285 

FIyover at KIn. 588+400 

F1yover at KIn. 595+300 

FIyover at Km. 602+522 

F1yover at KIn. 614+05 

Across F1yover at KIn. 628+700 

FIyover at KIn. 635+000 

At Km. 21.980 

At KIn. 24.60 

Beida town KIn. 80.00 

Statement II 

Stretch 

4 

KIn. 196.10 

Over Bridge at KIn. 471.7 

Over Bridge at Km. 21.56 

KIn. 1125.00 

KIn. 164.00 

Km. 171 

2 Nos. at KIn. 453.6 & J<m. 519.66 

Status 

5 

In progress 

Under 
implementation 

In progress 

3 Nos. at Km. 82.390, 62.796, 5.980, 83.840 
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2 3 4 5 

4. Delhi 24 Km.2.4 In progress 

24 Km. 7.2 (Ghazipur Xing) 

10 Km. 18.96 to Km. 19.98 (Najafgarh & 
Kirari Mor Intersection) 

5. Gujarat 6 & SH 80 Near Nirjhar Km. 102+038 Under 
implementation 

6 & SH 173 At Songadh Town Km. 84+368 

6 & SH 5 At Bajipur Km. 50+780 

6 & SH 187 At Valod Junction Km. 36+655 

6 & SH 88 & SH 165 At BardoIi junction Km. 34+927 

R~ NH 6 & SH 6 At Sachln Km. 11+600 

R~ NH 6 & SH 6 At Un Junction Km. 12+200 

Realigned NH 6 & SH 66 At MagdaIIa Km. 25+500 

Realigned NH 6 & SH 168 At Ichhapore junction Km. 12+612 

8C Km. 201800 near Adalaj in In prognJ88 

Gandhinagar city 

8C Km. 3910 at Iscon Junction Under 
implementation 

8 Jetpur to Gondal and Rajkot Bypass In progress 
Section Km. 117.00 to Km. 143.00 
and Km. 

6. Haryana 22 Km. 46.400 (Mairi Chowk) Km. 47.746 In progress 
and Km. 49.427 

10 Km. 33.445, Km. 38.44, Km. 55.47, 
Km. 76.082 and Km. 85.387 

7. Jammu and Kashmir 1A 4 laning of Km. 288.0 to Km. 303.8 In progress 
Hyderpora 

1A 4 laning of Km. 0.0 to Km. 15.00 
Kunjwani 

8. Jhar1<hand 33 Integrated ROB cum FIyover cum HL In progrees 
Bridge at Km. 130-131 at Namkum 

9. Kamataka 4 66.34 Batawadi In progress 
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2 3 4 5 

4 62.76 Kyatasandra 

4 192.46 Chitradurga 

4 197.315 Chitradurga 

4 199.218 Chitraclurga 

4 199.976 Chitraclurga 

4 262.253 Shamanur 

4 295 Renabennur Bypass 

4 300.84 HaJigere Road 

4 256.732 Oavangere Bypass 

7 Elevated Highway From 
Km. 81785 to Km. 181750 

7 Bommasandra FIyover at 
Km. 21/175 to 221050 

7 Chandapura Flyover at In progress 
Km. 231700 to 241840 

7 Attibele F1yover at 
Km. 311640 to 321453 

7 Surathkal 

7 Kulur 

7 Kottara Chowki 

7 Kuntikan 

7 Nantoor 

7 Maroli 

7 BC Road 

4 Access controHed highway from 
Km. 10115 to Km. 14150 ch 151835 

4 Km. 181010 

4 Km. 201300 

4 Km. 221050 

4 Km. 231820 

4 Km. 261680 

4 Km. 271833 
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1 2 3 4 6 

1b. KeraIa 47 Pulhur Km. 272.323 In progreae 

47 Thria&ur Bypau Km. 2n.190 

47 Kodakara Km. 294.004 

47 Potta Km. 299.499 

47 Chalakudy Km. 303.000 

47 AllNa Km. 330.940 

11. Madhya Pradesh 76 Parora ftyover In progress 

76 Kaubara 

3 Mhow bypass Ch. 12+830 (0veJpua) 

3 Mhow bypass Ch. 13+230 (Overpass) 

3 Mhow bypass Ch. 59+740 (Overpass) 

3 4 FIyover In propoeed GwalIor byp8Ia 

75 8 FIyover at Km. 32.83, 38.48, 43.37, 
47.44. 54.48, 65.18, 75.84 & 90.87 in 
Gwalior-Jhan8i 

86 FIyover at Sagar bypass at Ch. 
202.280 croeaing Kanpur road 

26 F1yover at croeaing of NH·26 and 
NH·12 at Rajmarg Chauraha 
(Km. 296.200) 

26 Chindwara FIyover at Km. 336.584 

26 Jabalpur F1yover at Km. 343.470 

26 F1yover at Km. 405.nO 

7 F1yover at Km. 606.159 
(Nagpur.Jabalpur aectIon) 

12. Maharashtra 7 8 F1yovers proposed in the project In progress 
for tour Ianing from MPlMaharashtra 
border to Nagpur section 

6 Km. 48.800 (Kondhali ftyover) Under 
implementation 

6 Km. 120.500 (Mozart flyover), 
Km. 140.300 (Morshi junction fIyover) 

3 SH 4 junction (Chopada Phata-
Km. 1991875) 
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2 3 4 5 

3 SH 4 junction (Km. 2011180) 

3 MOR-34 junction (Shirpur Phata· 
Km. 2031700) 

3 SH 6 junction (Nardana bypas-
Km. 219/450) 

3 MSH-1 Junction (Songir phata. 
Km. 2421300) 

3 Devpur junction (Km. 257/400) 

3 NH 6 junction (Parola phata 
Km. 2621700) 

3 Malegaon (Manmad junction-
Km. 315.000) 

3 PimpaJgaon (Km. 366) 

3 Pimpalgaon (Onion Mandi 
Km. 3891200) 

3 Ozar (HAL Km. 3961600) 

3 Nashik city (Km. 4131359 to 
Km. 4181671) 

3 Pathrdi junction (Km. 422/00) 

3 GBrware junction (Km. 424100) 

3 Chaufulla junction (Km. 55100) 

3 Oaund Baramati cross Road 
(Km. 731800) 

13. Ori88a 5 One fIyover between Km. 233.00 In progress 
to Km. 284 

14. Punjab 21 Km. 41.650 (Roppar) & 
Km. 71.00 (Kiratpur) 

Km. 463.350 In progress 

1A Chakki fIyover Km. 110.6 

1A Mukerian f1yover Km. 72.216 

21 Km. 41.650 (Ropper) & 
Krit. 71.00 (Kiratpur) 

Km. 272.530 Under 
implementation 

Km. 273.050 

Km. 274.000 
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1 2 3 

15. Rajasthan 76 

76 

76 

76 

76 

76 

76 

76 

76 

76 

76 

76 

76 

76 

76 

76 

14 

14 

14 

11 

11A 

78, 79 

n,79 

11 

FEBRUARY 25, 2009 

4 

MPlRaj Border Km. 476 

MPlRaj Border Km. 476 

MPlRaj Border Km. 473 

MP/Raj Border Km. 431 

MPlRaj Border to Kola Km. 411 

Kota to Chittorgarh Km. 301 

Chlttof'garh Bypasa Km. 6.63 

Chittorgarh Bypass Km. 5.16 

Chittorgarh Bypass Km. 0.0 

Swaroopganj to Bekariya Km. 0.406 

Swaroopganj to Bekariya Km. 0+000 

Gogunda to Udaipur Km. 95.080 

Kota Bypaaa Km. 25.528 

Kola Bypass Km. 20.895 

Kota Bypass Km. 16.443 

Kota Bypass Km. 13.11 

Palanpur to Swaroopganj SectIon 
Km. 330.436 

Palanpur to Swaroopganj ~ 
Km. 296.000 

Palanpur to Swaroopganj Section 
Km. 282.978 

Over Bridge (Flyover) at Mahua 
Bypass croaaing Bhiwadi-AIwar· 
Karauli Highway 

Causa bypass with croeaing 
of NH-11A 

Km. 21+010 

Km.23+420 

Over Bridge (Flyover) at Mahua 
bypaaa croeaing Bhiwadi-Alwar· 
Karauli highway 

172 

5 

In progress 
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16. Tamil Nadu 

PHALGUNA 6, 1930 (SsG) to OtH1$/kJns 

3 

11A 

3 

3 

4 

4 

4 

7 

7 

7 

7 

7 

7 

7 

7 

7 

47 

47 

7 

7 

7 

7 

7 

45B 

45B 

4 

Dausa bypass with crossing of NH-11 A 

Ayover in Km. 53 in Dholpur town 

Ayover at Gulab Bagh crossing at 
Km. 54.520 Dholpur town 

Maduravoyal 

Ambattur 

Koyambedu 

Mudaliapatti 

ViUipuram 

Pugalur 

Velur Bypass 

Karur Km. 298.275 

Dindigul Junction <at NH-45) 
Km.375 

Dindigul <at NH-209) Km. 3n 
Dindigul (at NH-36) Km. 380 

Mettur gate Km. 394.850 

Magudanchavadi Km. 20.536 

Vaigundham Km. 23.150 

Km. 188.850 

Km. 207.600 

Km. 211.825 

Km. 228.600 

Crossing of liruchandur Road & 
Tutucorin Km. 159.800 

Between Km. 0 and 5.1 of 
proposed Bypass, FIyover in Trichy 
Bypass (Trichirappalli city road) 

Between Km. 75.6 and 79.2 of 
proposed Bypass, Ayover in 
Kottampatti Bypass 

5 

In progress 

174 
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45 Km. 3 of proposed Bypass ROB In 
propoeect TrichirappalH Bypaaa 
alignment 

Km. 30810 S. Kannanur (Grade 
separator at Samayapuram 
bypas alignment) 

45 & 67 Km. 31914 of NH--45 & Km 
13518 of NH-67 TharanaIIur 
(flyover at Thanjavur road junction 
In existing Trichy bypass) 

45 & 210 Km. 3231100 of NH--45 & Km 010 
of NH 210 Kottappattu (Flyover at 
Pudukkottai road junction In exi8tlng 
Trichy Bypass) 

45 Km. 15610 Mundiambekkam ROB 

45 New Bypue alignment, 
Villupuram 8ypua 

45 New Bypass alignment. 
UIundurpet Bypass 

45 Km. 18514 KandambaIdcam ROB 

17. Uttarakhend 72 Km. 175 at LacchiwaIa In progree8 

18. Uttar Pradeeh 26 FIyover at Km. 13.880 In prograa 

3 5 flyovens proposed in Agra 
bypass project 

24 Km. 58, Km. 86, Km. 1OS, 149 

25 Jajmau Bridge to Ramadevi Crouing 

25 0rai-JhaneI Section (ROBs at 
Km. 217, 121.53, 0) 

25 Jhanai Bypasa (03 Hoe. at Km. 
98.320, 97.083 and 101.401) 

2 Baran to Oral Km. 449 to Km. 422 

2 Baran to Oral Km. 444 

2 Baran to Orai Km. 442 

2 Baran to Oral Km. 435 
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2 3 

2 

2 

28 

2 

2 

2 

2 

2 

2 

2 

58 

24A 

19. Weat Bengal 41 

41 

41 

Employen of lOBI 

672. SHRI BASU DEB ACHARIA: Win the Minister 
of FINANCE be pleased to state: 

(a) whether the Industrial oevetopment Bank of India 
(IDBI) Is retaining ita Development Financial Institution 
(OFI) status as a Public Sector Bank and also protecting 
service conditions of its erstwhile employees as enshrined 
in Clause 5(1) of the lOBI Repeal Act, 2003; 

(b) H SO, the details thereof; 

(c) whether the transfer of erstwhile lOBI employees 
from OFI segment to Retail Banking operations has 
violated the provisions of the existing Repeal Act; and 

(d) If 80, the detaI" thereof and action taken by the 
Government in this regard? 

4 5 

Baran to Orai Krn. 425 

Baran to Oral Krn. 422 

8.25, 122.975, 126.325, 126.875, 
130.425, 50 and 5.40 in Ayodhaya 
bypass, 196.615, 203.764, 233.726 

Km. 160.161 Grade Separator (Kokhoraj) 

Krn. 185.544 Flyover (Nawabganj) 

Km. 188.749 ROB (Kanjia & Madhapur) 

Km. 196.605 Flyover (Shivgadh) 

Krn. 199.810 ROB (Abdalpur-Tulapur) 

Km. 216.816 FIyover (Bharatpur) 

Km. 240.575 ROB cum Grade 
Separator (Handia) 

Krn. 70.95 

Krn. 8.44 to 9.10 

Mecheda Ayover (314) UP Lane In progress 

Mecheda Flyover (314) Down Lane 

02 Nos. Krn. 445.2 & 472.64 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. lOBI Bank Ltd. (formerly 
known as Industrial Development Bank of India Ltd.) 
continues to perform its development banking functions 
in addition to its commercial banking activities. Further, 
lOBI Bank Ltd. is! also adhering to the provisions of 
Section 5(1) of lOBI Repeal Act, 2003 by protecting the 
conditions of service of its eligible officers and employees 
with regard to tenure; remuneration; obligations; rights 
and privileges as to leave, leave fare concession, weHare 
schemes, medical benefits schemes, insurance, provident 
fund, other funds, retirement, voluntary retirement, gratuity 
and other benefits; etc., as provided in the Act. 

(cl No, Sir. 

(d) Does not arise. 
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Reapon .. of era Countries to Major Challenges 

673. SHRI SURESH KALMADI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the G-8 nations have decided to work 
with some developing countries, including India, for a 
joint response to major challenges facing the world 
economy; 

(b) if so, the details thereof along with the salient 
features; 

(c) the response of the Indian govemment thereto; 
and 

(d) the benefits that are likely to accrue to India as 
a result thereof? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF ANANCE (SHRI PRANAB MUKHERJEE): 
(a) to (d) The current challenges faced by global economy 
are being addressed by the international community In 
several international fora including muHilateral financial 
institutions like the World Bank and IMF, the meeting of 
G-20 leaders, the G-7 Finance Ministers' meeting and in 
regional institutions. 

AdvertI ...... nt by Banks 

674. SHRI ANANTA NAYAK: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the PubliC Sector Banks give 
advertisements in certain magazineslperiocicals; 

(b) if 50, the details thereof; and 

(c) the criteria adopted by banks including the Union 
Bank of India, Punjab National Bank and Bank of Baroda 
for the release of advertisements in magazines and the 
selection of magazines thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (e) In order to derive maximum publicity 
and mileage, the Public Sector Banks give advertieements 
in magazines/periodicals from time to time based on 
broad guidelines enumerated in publicity pofleY of the 
banks approved by their respective Boards. 

The criteria adopted by the banks, including Union 
Bank of India, Punjab National Bank and Bank of Baroda, 
for release of advertisement Is based on aspects like 
the subject matter of the advertisement, the content, 
readership, publicity mAeage and reach. In addition the 
advertisement budget and advertisement tariff form the 
criteria for release of advertisement In magazines and 
selection thereof. 

Production of Antigens 

675. SHRI A. V. BELLARMIN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has permitted the 
production of Antigens in Public Sector Units in the State 
of Tamil Nadu and Himachal Pradesh; 

(b) if so, the detaBs thereof; 

(c) the stepa being taken by Government to increase 
and improve the quality of Antigens in such units? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The manufacturing Iicenaee of the three 
Public Sector vaccine Institutes namely, the Central 
Research Institute, Kasauli. Himachal Pradesh, the 
Pasteur Institute of India, Coonoor, Tamil Nadu and the 
BCG Vaccine Laboratory, Chennal, TamH Nadu were 
suspended by the Drugs Controller General of India 
[DCG(I») in January, 2008 since they were not found In 
compliance with the Good Manufacturing Practices (GMP) 
as provided under Schedule M of Drugs and Cosmetic 
Rules, 1945. This has not been revoked till date. 

(b) and (c) Do not arise. 

Medical FecllltIM to aanks Employees 

676. SHRI SHAILENDRA KUMAR: Win the Minister 
of FINANCE be pleased to state: 

<a) whether the Government provides medical 
facilities to the employees of Public Sector Banks 
including ernployeea of Central Bank of India; 

(b) If 80, the details thereof; 

(c) whether the Government also provides medical 
facilities to the retired employees of Banks; 



181 WnltiM AnswefS PHALGUNA 6, 1930 (Ssks) 10 OUBstions 182 

(d) if so, the details thereof; 

(e) if not, the re880na therefor; and 

(f) the steps being taken by the Government to 
provide medical facilities to the such retired Bank 
employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) The employees of Public Sector 
Banks including Central Bank of India are govemed by 
the service conditions as per the industry level Bipartite 
Settlements/Officers Service Regulations, which, inIlIr-sJis, 
relate to medical facilities. 

At present Central Bank of India is providing 
reimbursement of medical expenses (on declaration basis) 
at the rate of Rs. 1,5001-, 3,750/- and Rs. 5,0001- p.L 
to award staff, Junior and Middle Management grade 
and Senior Management & Executive grades, respectively. 
Besides this, hospitalization charges are reimbursed to 
the extent 0' 100% in the case of employees and 75% 
'or their dependent family members, subject to limits 
prescnbed in the Bipartite Settlement/OffICers Service 
Regulations. The difference between the actual expenses 
incurred and the amount reimbursed as per Bipartite 
SettlernentlOfficers Service Regulations are reimbursed 
under Central Bank of India Staff Welfare Scheme, 
subject to certain ceilingsllimits. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) Govemment have requested Indian Banks' 
Association (IBA) to advise Public Sector Banks, to 
allocate some funds for weHare of their retired employees 
(including medical expenses) with the approval of their 
respective Boards. 

Revised BDS Course 

6n. SHRI HEMLAL MURMU: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Dental Council of India (DCI) has 
increased the course duration of the Bachelor in Dental 
Science (BDS) Course as per the BDS Course 
Regulation, 2007; 

(b) if so, the details thereof alongwith the impact of 
such regulation on the ca .... r prospects of the dental 
students who are yet to complete their course; 

(c) whether the Government has received any 
representations against the regulation; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) The Dental Council of India DCI 
Course Regulations 1983 envisage duration of the BDS 
Course as four years followed by one year rotating 
internship in the dental colleges Le. duration of the course 
is five years, whereas in the Revised BDS Course 
Regulations 2007, the duration of the course Is five years 
also thereby the internship has been integrated into five 
years programme itself. Therefore there is no increase 
in the duration of the BDS Course. The Regulations 
2007 have come into effect from 10.9.2007, the date of 
which these were published in the Gazette of India. The 
students already undergoing training as per pre-2007 
Regulations would be govemed by the 1983 Regulations. 
As such, the Revised Regulations will not impact their 
career prospects. 

A few representations were received for retention of 
one year compulsory intemship after four years instead 
of integrating the internship in the five year BDS course. 
The requests were forwarded to the Dental CouncU of 
India for taking appropriate action. 

Pneromone Artificial Hormone Technique 

678. SHRI CHENGARA SURENDRAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Indian Council of Medical Research 
(ICMR) has applied Pneromone Artifical Hormone 
Technique to arrest the mosquito breeding in Alappuzha 
District of Kerala; 

(b) if so, the details thereof and the outcome of the 
said experiment; 

(c) whether the Govemment proposes to extend the 
said programme to other parts 0' the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) In Alappuzha, about 1500 houses were selected 
in three localities viz. Vetalkal, Kadakarapally and 
Muhamma and about 6000 ovitraps were placed. In each 
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house 2-4 ovih'apa i.e. one treated and othera untreated 
were kept as experiment and control reepedIveIy. 

The numbers of eggs In positive experimental 
evitraps were found to be significantly higher than control 
evitraps. In indicates that the attracticide attracts the 
female. As aegypti mosquito to lay their eggs. 

As per data collected so far the numbers of larvae 
were found aknost equal in both experimental and control 
evltraps as the eggs were not able to hatch due to 
presence of Insect Growth Regulator (IGR) (the 
attractant) in the Experimental evitrap. The study revealed 
that in Muharnma locality of Kerala, a total of 3498 
experimental evltraps were found positive against 3769 
positive evitraps in control. SimIlar type of result was 
observed from other localities of Kerala. 

(e) and (d) The decision to extend the use of 
Pneromone AItificiaI Honnone Technique to other parts 
would depend on the final results. 

RuhtrIyII Sam Vlku Yojm\II 

679. SHRI G.M. SIDDESWARA: WHI the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) the details of development works proposed to 
be iqJIemented during the Eleventh FIVe Year Plan under 
the Rashtriya Sam VIkas Yojana (RSVY); 

(b) the details of funds aDocated to various States 
under this scheme; and 

(c) the details of the funds spent in this regard, 
State-wise? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) to (c) The 
Rashtriya Sam VIkas Yojana (RSVY) covered 147 districts 
in 27 States. The RSVY has been aubeumed Into the 
Backward Regions Grant Fund Programme since 2006-
07. The Programme commenced in 2003-04, with an 
allocation of Rs. 45 crore per district to be drawn in six 
installments in 3 years at the rate of two equal 
installments per year. Each district, therefore, had an 
allocation of Rs. 15 emre per year to be drawn in 2 
equal instalments of As. 7.5 crore in each year. The 
RSVY has the main objective of putting in place 
programmes and policies with the joint efforts of the 
Centre and the States which would remove barriers to 
growth, accelerate the development process and improve 
the quality of life of the people. The scheme aims at 
focused development programmes for backward areas 
which would help reduce imbalances and speed up 
development. Accordingly, various types of development 
wol1t, e.g.. construction of Anganwad centers, veterinary 
heahh centera, irrigation structures, echool buildings, 
roads, culverts, bridges, fish ponds, rural market sheds, 
income generation schemes, etc. have been taken up 
under the programme by the districts in various States. 

So far, 108 districts have claimed their total 
entitlement under the programme. Out of the 39 
remaining districts, 33 districts have to claim one 
instalment of As. 7.5 crore each and 6 districts have to 
claim two instalments, i.e., Rs. 15 crore each. The details 
of releases and expenditure reported under ASVY 80 
far are given in the enclosed Statement. 

iJIIt:kwIIld DisIricIs II'IIIiIIIMI-ReItIsse of Funds 10 RSVY dIstIicIs 
(As. in erore) 

As on 20.02.2009 

9.No. Stale No. ~ TcQI AmaIn AmaIn AmcU1I AmcuC TcQI PeItarage a.a CuIdItIe UIisIIion 
RSVY IIIIOIA I8IaaIad IIIaaIed released I8Iaa8ed ...... ~,.... ........ e....,. Cdc:IIe& 

ciIIricIs lobe 110m in in in reIeaed IIIIde fIPOItId II.C8MId 
IIIeased 2OIJ3.04 2006-07 2007.()8 2008-09 bySllle 

10 m.oe GMIrrnm 
by AIming 
CoImiIIIian 

2 3 4 5 , 7 8 9 10 11 12 13 

10 450 150.00 B2.5 105.00 90.00 4'D!JJ 95.00 22.SO 332.74 332.2S 

45 15.00 7.5 7.50 7!JJ 37.50 83.33 7.50 29.98 30.00 
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2 

3. Allam 

4. Ihr 

5. CInIItiIgIIh 

6. GtfnI 

7. .wy.. 

8. Itnw:haI PnIdaah 

8. .IIImII nI KaIII1nir 

10. JIIJIIhInd 

11. KamItaka 

12. KenIIa 

13. MIII1ya PrIdaIh 

14 . ....... 

15 ....... 

16. MepIaya 

17. IiIzoram 

18. NagIIInd 

19. Oria&a 

20. P\qIb 

21. RIjIsIwI 

22. SiIddm 

23. Tami NackJ 

24. T.,. 
25. UIIrIINnd 

26. UIar P!lIde8h 

27. Weal Bengal 

28. NABARO 

Total 

3 

5 

21 

8 

3 

2 

3 

16 

4 

2 

10 

9 

5 

3 

5 

3 

21 

8 

147 
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4 5 6 

225 45.0 52.5 

945 292.50 232.5 

360 187.50 127.5 

135 52.50 37.50 

45 22.50 22.5 

90 45.00 30 

135 52.50 22.5 

720 :m.00 315.00 

1., 52.SO 37.50 

90 52.50 15.00 

450 315.00 135.00 

405 142.50 90.00 

45 30.00 15.00 

45 7.50 15.00 

45 15.00 15.00 

45 22.50 22.50 

225 97.50 45.00 

45 15.00 15.00 

135 120.00 15.00 

45 15.00 22.5 

225 172.50 30.00 

45 22.50 15.00 

135 45.00 37.50 

945 427.50 :m.00 

360 135.00 60.00 

9.3 4.32 3.30 

~.3 2854.32 1818.30 

7 

52.50 

97.50 

45.00 

7.50 

0.00 

15.00 

15.00 

82.50 

45.00 

7.50 

0.00 

107.00 

0.00 

7.50 

15.00 

0.00 

52.50 

7.50 

0.00 

7.50 

22.50 

7.50 

30.00 

135.00 

82.50 

0.00 

954.50 

8 9 10 

45.00 195.00 86.67 

187.50 810.00 85.71 

0.00 360.00 100.00 

15.00 112.50 83.33 

0.00 45.00 100.00 

0.00 90.00 100.00 

15.00 105.00 n.78 

22.50 720.00 100.00 

30.00 165.00 91.67 

7.50 75.00 83.33 

0.00 450.00 100.00 

58.00 397.50 98.15 

. 0.0 45.00 100.00 

7.50 37.50 83.33 

0.00 45.00 100.00 

0.00 45.00 100.00 

30.00 225.00 100.00 

7.50 45.00 100.00 

0.00 135.00 100.00 

0.00 45.0 100.00 

0.00 225.00 100.00 

0.00 45.00 100.00 

22.50 135.00 100.00 

30.00 892.50 94.44 

82.50 360.00 100.00 

7.62 81.94 

658.00 6277.62 94.77 
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11 12 13 

30.00 145.69 145.69 

135.00 574.66 553.86 

0.00 343.83 310.86 

22.50 81.19 81.36 

0.00 45.00 45.00 

0.00 66.66 61.91 

30.00 80.89 80.89 

0.00 594.02 579.05 

15.00 140.43 137.49 

15.00 65.34 63.00 

0.00 348.83 449.76 

7.50 299.88 279.84 

0.00 39.99 39.99 

7.50 27.81 30.00 

0.00 45.00 45.00 

0.00 45.00 45.00 

0.00 183.37 188.46 

0.00 35.14 35.14 

0.00 131.55 131.58 

0.00 35.60 131.58 

0.00 211.64 195.72 

0.00 36.65 36.65 

0.00 104.93 104.93 

52.50 en .26 666.28 

0.00 284.74 284.74 

1.68 

346.68 5007.81 5086.02 
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fTntnsIa/ion/ 

Low-eoet AyurwcAc Treatment Centre 

680. SHRI HANSRAJ G. AHIR: WID the Minister of 
HEALTH AND FAMILY WELFARE be pIeued to state: 

<a) whether an American capital venture company 
proposes to make investment to start low-eost ayurvedic 
treatment centres aft over the country; 

(b) if so, the details thereof aIongwith the name of 
the places identified for the same; 

(e) whether the Government proposes to issue any 
direcIiYas in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY welFARE (SHR~Tl PANABAKA 
LAKSHMI): (a) This Department has no information 
reganing the proposal. 

(b) to (d) 0uestI0n does not arise. 

[Engfi6h/ 

CorruptIon ca... In SECL end WCL 

681. SHRt CHANDRAKANT KHAlRE: WIll the PRIME 
MINISTER be pleased to state: 

<a) the current status of investigation8linquiry being 
conducted by CBI regarding corruption cases in respect 
of South Eastern Coalfields Umited (SECL) and Western 
Coalfields Limited (Wel); and 

(b) the fin<ings of the inquiry alongwlth the action 
taken by the. GcwemrnIHJt thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) As per 
information furnished by Coal India Umited (ClL), there 
are 10 cases in SECL and 42 cases in WCL registered 
by CBI. In one case the accused has been exonerated 
by the court. Out of remaining 51 cases, 41 cases are 
pending in various courts and 10 cases are being 
investigated by CBI. 

The findings of CBI in these cases in brief are as 

under: 

SI.No. No. of c:aeee 
SECL WCL Total 

1. Demand and acceptance 03 22 25 
of illegal gratification 

2. Irregularities in award 00 09 09 
of contract 

3. Possession of 03 04 07 
disproportionate assets 

4. Others 04 07 11 

fTl1lnSI8tion/ 

Fund. for Controlling Polfution 

682. SHRI JIVABHAI A. PATEL: 
SHRI AOHIR CHOWDHURY: 
SHRI V.K. THUMMAR: 

WUI the PRIME MINISTER be pleued to atate: 

(a) Whether the Government haa reIeued funds to 
various States to check the IeYeI of pollution in their 
respective States; 

(b) if 50, the details thereof during the lui three 
years and the current year, State-wise; 

(e) the details of wortaI undertaken with the help of 
funds allocated for pollution c:ontraI; 

(d) whether the Government has undertaken any 
review of the said works; and 

(e) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) The Ministry of Environment & 
Foresta provides funds to the States and Union Territories 
(UTs) under the Scheme of Assistance for Abatement 
of Pollution for strengthening of State Pollution Control 
Boards (SPCBs) and Pollution Control Committee. 
(PCCS). Funds are also provided for setting up Common 
Effluent Treatment Plants (CETPs), creation of common 
hazardous wastes Treatment, Storage and Disposal 
Facilities (TSDFs) as well as demonstration projects for 
municipal solid waste etc. The details of funds provided 
under these schemes for the last three years and current 
year are given in the encIoaed Statement-I. 
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The details of funds made available to various States 
and UTs under the National River Conaervation Plan 
(NRCP) and National Lake Conservation Plan (NLCP) 
for abatement of water pollution in rivers are given in 
the enclosed Statement-II. 

The Central Pollution Control Board (CPCB) also 
provides financial assistance to various SPCBsI pces 
for undertaking various activities relating to abatement 
of pollution. The details of funds released to various 
SPCBslPCCs by the Central Pollution Control Board 
under the National Ambient Air Quality Monitoring 
Programme, Water Quality Monitoring Programme and 
Spatial Environment Planning are given in the encIo8ed 
Statement-III. 

(c) The SPCBs I PCCs have undertaken 
strengthening of laboratories and purchase of equipmentB. 
FInancial a&8istance provided to 14 CETPs in 3 States 

during last three years and current year. Nine TSDFs 
have also been sanctioned during the said period. 114 
Detailed projects Report (DPR) sanctioned covering 3 
new rivers I 6 towns during last three years and current 
year under NRCP. Beside 21 DPR were also sanctioned 
in 3 towns covering 21 new lakes under NLCP during 
the said period. 

(d) and (e) Implementation of the above schemes is 
monitored I reviewed regularly by the Central and State 
Govemments as well as the Central Pollution Control 
Board. The review inter-aiia includes policy issues, funding 
patterns and the progress and quality of work done 
from time to time. The funds are released to various 
SPCBs I PCCs and other agencies after receipt of 
utilization certificate and satisfactory progresa report for 
previous releases. The CPCB conducts inspection of 
various projects like CETPs I TSDFs etc. and timely 
corrective action is taken. 

Sfatwnent I 

A. StsItl-wi8e and yssr-wi8e funds ffINNI8Bd undsr thtJ 8ChtImtI :4ssi81Bnce for AbBIt1I7NJnt 01 Pollution 
duting thtJ IB8t IhffNI yssrs snd cummt yssr 

(Rupees in Lakhs) 

SI.No. SPCBlPCC 2005-06 2006-07 2007-08 2008-09 
(as on 
date) 

2 3 4 5 6 

1. Arunachal Pradesh 00.00 1.72 00.00 00.00 

2. Andhra Pradesh 00.00 00.00 00.00 00.00 

3. Assam 112.00 109.00 13.95 14.98 

00.00 00.00 00.00 00.00 
4. Bihar 

100.00 15.00 00.00 00.00 
5. Chhetisgarh 

11.91 13.04 12.57 12.00 
6. Chandigarh 

36.22 28.30 27.33 40.00 
7. Delhi 

00.00 00.00 00.00 00.00 
8. Gujarat 

30.00 103.26 00.00 59.00 
9. Goa 
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2 3 4 5 6 

10. HaIyana 00.00 00.00 00.00 00.00 

11. Himachal Pradesh 00.00 00.00 26.23 00.00 

12. Jammu and Kastvnir 00.00 00.00 00.00 00.00 

13. Jhart<hand 00.00 00.00 00.00 00.00 

14. Kamataka 00.00 00.00 00.00 00.00 

15. KeraIa 00.00 55.25 31.90 00.00 

16. Lakshadweep 3.95 3.68 00.00 00.00 

17. Manipur 3.21 00.00 35.29 15.32 

18. MaharashIra 00.00 00.00 00.00 00.00 

19. Madhya Pradesh 00.00 75.00 16.33 62.67 

20. Meghalaya 12.00 26.72 2.00 00.00 

21. Mizoram 37.13 11.94 18.54 16.28 

22. NagaIand 1.96 9.46 20.00 25.13 

23. OrIssa 00.00 00.00 00.00 00.00 

24. . Punjab 00.00 16.00 00.00 00.00 

25. Rajasthan 00.00 00.00 00.00 00.00 

26. Sikkim 1.50 4.91 2.13 1.00 

27. Tamil Nadu 00.00 00.00 00.00 00.00 

28. Tripura 33.70 65.18 59.39 09.00 

29. Uttar Pradesh 00.00 00.00 00.00 00.00 

30. UttaranchaI 6.50 00.00 1.10 00.00 

31. West Bengal 00.00 00.00 00.00 00.00 

Total 390.08 538.46 316.n 306.38 
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B. SIIlte-wiss III1d ytIIII'-wiss funds ~ lor Promotion of the Common EfI'IutInt, TtrlllhntJnt Plsnts to COVflf' 25% 
of the PmjtIct cost lIS ctJnInIl subsidy dtuing the !lISt thIN }'WIIS Jlnti cummt }'WIr 

(Rupess in lakhs) 

SI.No. SPCBlPCC 2005-06 2006-07 2007-08 2008-09 
(as on 
date) 

1. Andhra Pradesh 00.00 00.00 00.00 72.00 

2. Gujarat 23.00 211.97 137.91 00.00 

3. Maharashtra 410.00 223.03 252.09 123.73 

Total 433.00 435.00 390.00 195.73 

C. AssistIIncs ~ undtIr the SchtNntI CIlIBIion of InfTBslructum lor Msl7ll{lflmtlnt of 
HlIZ8nious SubstllfICt!IS to SI1lt6s duting !lISt IhIH finsncisI YfIIUS III1d cufTfInt ytNII' 

(Rupess in lakhs) 

SI.No. SPCBlPCC 2005-06 2006-07 2007-08 2008-09 

2 3 4 5 6 

1. Andaman and Nicobar 0.00 0.00 0.00 0.00 

2. Arunachal Pradesh 4.50 2.00 0.00 0.00 

3. Andhra Pradesh 0.00 40.00 30.00 56.75 

4. Assam 0.00 0.00 0.00 0.00 

5. Bihar 12.00 4.92 0.00 0.00 

6. Chandigarh 2.00 0.00 0.00 0.00 

7. Chhatiagalh 0.00 0.00 0.00 0.00 

B. Oehl 0.00 0.00 0.00 0.00 

9. Goa 0.00 0.00 0.00 0.00 

10. Gujarat 0.00 112.50 4.95 0.00 

11. Haryana 0.00 0.00 0.00 0.00 

12. Himachal Pradesh 0.00 0.00 0.00 0.00 

13. Jammu and Kashmir 0.00 0.00 0.00 0.00 

14. Jharkhand 8.50 0.00 0.00 0.00 

15. Kamataka 0.00 66.85 0.00 0.00 
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1 2 3 4 5 6 

16. K ..... 0.00 83.00 0.00 0.00 

17. LaIcshadweep 0.00 0.00 0.00 0.00 

18. Madhya Pradesh 0.00 0.00 0.00 0.00 

19. Maharashtra 30.87 25.29 84.78 160.00 

20. Manipur 0.00 5.135 0.00 3.90 

21. Meghalaya 0.00 0.00 0.00 0.00 

22. Mizoram 13.05 0.00 0.00 0.00 

23. NagaIand 0.00 0.00 0.00 0.00 

24. Orissa 0.00 0.00 0.00 7.54 

25. Pondicheny 3.90 3.10 0.00 0.00 

26. SiIdcim 0.00 0.00 0.00 0.00 

27. Tripura 0.00 0.00 0.00 0.00 

28. UttanInchaI 6.42 0.00 0.00 0.00 

29. West Bengal 0.00 23.00 0.00 3.00 

30. Uttar Pradesh 0.00 0.00 0.00 17.60 

statementn 

Stats-wiis~ and Year-wist" funds mIINIStId for last 3 lind cumml ytNIfS 
undtIr NaJionaI RivtH/Lak." Cons6IV111ion 

(Rs. in lakhs) 

SI.No. Plan/State Funds Released 

2005-06 2006-07 2007-08 2008-09 

1 2 3 4 5 6 

NatIonal River Consematlon Plan 

A. (NRCP) 

1. Andhra Pradesh 5200.00 4785.00 6796.00 2538.00 

2. Bihar 33.72 7.19 0.00 0.00 

3. Jhal1<hand 0.00 0.00 0.00 0.00 
----- .. --- .. 
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2 3 4 5 6 

4. Gujarat 0.00 0.00 25.00 148.76 

5. Goa 100.00 0.00 70.00 0.00 

6. Karnataka 580.00 0.00 275.00 225.00 

7. Maharashtra 1069.n 1009.00 521.47 35.00 

8. Madhya Pradesh 200.00 415.00 675.00 335.00 

9. OrIssa 825.00 1104.00 706.00 502.79 

10. Punjab 1274.00 1535.00 4430.00 0.00 

11. Rajasthan 18.00 0.00 0.00 0.00 

12. Tamil Nadu 10307.40 8271.n 1840.00 825.00 

13. Delhi 100.00 2650.00 1487.08 3110.00 

14. Haryana 424.00 7n.20 315.23 2000.00 

15. Uttar Pradesh 1678.00 3865.00 3766.43 9244.91 

16. Uttaranchal 450.00 825.00 337.42 250.00 

17. Weat Bengal 4848.00 1800.00 2369.84 2960.16 

18. Kerala 0.00 0.00 100.00 100.00 

19. Sikkim 166.00 504.50 479.00 263.00 

20. Nagaland 450.00 0.00 0.00 0.00 

Sub Total (NRCP) 2n23.89 27548.66 24193.47 22537.62 

National Lake Connrvatlon Plan 

B. (NLCP) 

1. Andhra Pradesh 0.00 0.00 0.00 0.00 

2. Jammu and Kashmir 4000.00 3000.00 3166.00 1250.00 

3. Maharashtra 100.00 230.00 100.00 75.50 

4. Tamil Nadu 2.23 0.00 0.00 0.00 

5. Kamataka 410.00 449.70 259.00 484.00 

6. Uttaranchal 350.00 733.00 427.54 340.00 

7. Rajulhan 300.00 0.00 1343.50 732.50 
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2 3 4 5 6 

8. Weat Bengal 0.00 111.00 0.00 400.00 

9. Tripura 0.00 0.00 0.00 0.00 

10. Keraia 421.80 0.00 0.00 0.00 

11. Orissa 21.31 100.00 0.00 0.00 

12. Uttar Pradesh 149.00 100.00 400.00 

13. Madhya Pradesh 458.00 875.00 80.00 

Total (NLCP) 5613.34 5230.70 6271.04 3742.00 

A. DstaiJs of P8ymsn1 Rt1IBIIssd to VaMus MonItoring AgtIIJCItIti undsr 
N.1ionaI Air 0uIIIity AIonitoring PfDgIBHU11B (NAMPJ 

SI.No. State 2005-06 2006-07 2007-08 2008-09 
(Amount In Rs.) (Amount in As.) (Amount in Rs.) (Amount in As.) 

1 2 3 4 5 6 

1. Ardlra Pradesh 927917 573750 Nil 9335917 

2. Assam Nil 368334 2025834 991867 

3. Bihar 2598000 394305 Nil Nil 

4. Chandigarh Nil 1615000 920833 Nil 

5. ChhatisgartI 658750 871250 Nil 882500 

6. Gu;arm 1381250 4324583 1884167 2110000 

7. Goa Nil 1190000 Nil 495833 

8. Jhartdland Nil 1728333 2408667 1185833 

9. Jammu and Kashmir Nil 1378000 1747000 Nil 

10. Haryana Nil NO 441527 Nil 

11. Himachal Prade8h 2147_ 2295000 3992056 Nil 

12. Kamataka 935000 3105000 538333 1825417 

13. Kanda 1281667 1097917 .942083 1922916 

14. Maharashtra 1023485 1133333 5581667 2799583 

15. Meghalaya Nil 524187 Nil 891867 
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1 2 3 4 5 6 

16. Manipur Nil 225000 Nil Nil 

17. Madhya Pradesh 3319861 510000 Nil 2155695 

18. Mizoram Nil Nil 425000 472500 

19. Nagaland Nil 1586590 198333 823334 

20. Orissa 545416 1211250 892500 186708 

2l. Punjab 1418667 250000 1133333 586000 

22- Pondicherry Nil 255000 1020000 405000 

23. Rajasthan 2699167 2871250 3143333 1385000 

24. Tamil Nadu 1175833 1112084 Nil Nil 

25. Tripura Nil 345000 Nil Nil 

26. Uttar Pradesh Nil 4018250 904306 3819445 

27. Uttaranchal 115694 288055 690000 388333 

28. West Bengal 1112083 Nil 1501867 1960416 

29. NEERI Nil 5986171 6324306 NO 

Total 21338456 39253822 38712945 35690140 

B. DtIIaiIs tJllunds ~ (in Rs.) IrJ SPCBsIPCCs towmrJs NllIionIII Wsw 0uIIIiIy MonItoring Ptr1gIammtI (NWMP) 
duting IIISI IhnIs JIfMIS SlId CtJmIfIt ytMr 

State/UT 2005-06 2006-07 2007-08 2008-09 

2 3 4 5 

Andhra Pradesh 496359 863793 553354 765034 

Assam 162240 861360 465400 1054260 

Bihar 251282 281859 1456 576878 

Chhatisgartl 539275 348180 284460 

Goa 447080 92715 

GuJarat 918260 523030 980785 

Haryana 188225 82482 

Himachal Pradesh 484630 585495 291160 52660 
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2 3 5 

Jammu & Kashmir 

Jhartchanc:t 34500 222630 112755 

Kamataka 403797 628010 658749 552959 

Keraia 507959 601997 597584. 974184 

Madhya Pradesh 380030 1112750 461556 816033 

Maharashtra 625937 822753 946349 1093849 

Manipur 241730 165285 74875 

MeghaIaya 129345 96615 105455 

Mizoram 63500 39020 83315 

NagaIanc:t 113200 81880 82985 

Orissa 385040 329648 612113 381970 

Punjab 470894 407947 248404 

Rajas1han 185669 282181 217851 308102 

Sikkim 212760 215640 <156120 

Tamil Nadu 842698 481544 593590 

Tripura 151260 70440 

Uttar Pradesh 210631 1152281 659566 504796 

UttaranchaI 145245 37240 187470 84085 

West Bengal 25012 489083 311301 701341 

Chandigarh 57220 54435 107140 

L.akshadweep 10940 

Pondicherry 150945 90960 93555 

Total 4585936 11988432 8624057 11047590 

Note: the payment for 2008-09 til December. 18. 2008. 
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C. Fund tfIItMstKI to V8Iious SPCfJ&/Ex. AgtJnCitls during the last thtrltl yt1I1r Bnd cummt yt1Br under Spatial 
EnvitrN1l178l7l81 Planning PIOflfBIT1f11tI and Eco-city ProgtlIml11tl of cpce 

(in Rs.) 

SI.No. States 2005-06 2006-07 2007"()8 2008-09 

1. Andhra Pradesh 761317 1157522 400000 0 

2. Assam 818534 180396 400000 0 

3. Bihar 300000 466785 1000190 712901 

4. Chhatisgam 300000 0 0 0 

5. Gujarat 338035 323000 0 0 

6. Goa 200000 692336 675000 0 

7. • Himachal Pradesh 600000 611227 299123 0 

8. Kamataka 247806 300000 0 189418 

9. Karala 1142382 964333 2747947 240559 

10. Madhya Pradesh 1264175 710122 756000 150000 

11. Maharashtra 799130 1248712 1013760 0 

12. Meghalaya 200000 399684 472495 114006 

13. Nagaland 300000 0 0 0 

14. Orissa 760909 633143 400000 0 

15. Punjab 16930 480321 400000 175000 

16. Rajaathan 400000 9000 339000 0 

17. Tamil Nadu 1331573 1216645 400000 150000 

18. Tripura 393751 0 0 0 

19. Uttaranchal 300000 400000 0 0 

20. West Bengal 4454n 952145 714828 409200 

Total 10920019 10745371 10018343 2141084 
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[English) 

Building Stadium In Rural AIeu 
and Small Towns 

683. SHRI JASUBHAI DHANABHAI SARAD: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

<a> whether the Union Government has any echerne 
to assist in the building of sports infrastructure including 
stadia in rural areas and small towns; 

(b) if so, the details thereof; 

(c) the number of Stadia that have been built in the 
rural areas of Gujarat with the assistance of the Union 
Government under the scheme during the last three 
years; 

(d) whether the funds are inadequate for the 
purpose; and 

<e) if so, the steps proposed to be taken by the 
Govemment to provide adequate funds in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. Gill): (a) to 
(e) The Ministry of Youth Affairs & Sports has recently 
introduced a Centrally Sponsored Scheme entitled 
·Panchayat YlNa Krida aur KheI Abhiyan' (PYKKA), which 
aims at providing basic sports infrastructure in all villages 
and block panchayats of the country In a phased manner 
over a period of 10 years and access to organized 
sports competitions at block. cistrict. state and national 
levels. The scheme provides for financial assistance for 
playfield development, procurement of sports equipment 
and organizing rural sports competitions. 

Govemment has accorded in principle approval for 
an amount of As. 1420.11 lakh for covering 1369 viBage 
panchayats and 22 block panchayats in Gujarat under 
the scheme, subject to fulfillment of certain conditions. 

ExpansIon of Central Government Health Scheme 

684. SHRI S.K. KHARVENTHAN: 
DR. SEBASTIAN PAUL 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to &tate: 

(a) whether the Government proposes to expand 
the Central Govemment Health Scherpe (CGHS); 

(b) if so, the details thereof; 

(c) whether the Government proposed to set up 
CGHS hospitals in the metropolitan cities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE <SHRlMAn PANASAKA 
LAKSHMI): (a) and (b) Due to resource consIraInts CGHS 
is unable to expand to areas presently not covered in it. 

(c) No, Sir. 

(d) Question does not arise. 

/Tmnsltllion) 

Hearing of Complaints by CICIBIC 

685. SHRI RAGHUVEER SINGH KOSHAL: WiD the 
PRIME MINISTER be pleased to state: 

(a) whether the Central Information Commission 
(CIC) and State Information Commission (SIC) hear 
compIaintslappeals relating to information' sought under 
Right to Information Act; 

(b) if 50, the number of such compIain1sI appeals 
during the last two years and the current year; 

(c) the number of Public Information Officers found 
guilty during the eaicI periods; and 

(d) the action taken by the Government in this 
regard? 

The MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, 
Sir. 

(b) The number of appeals and complaints received 
and di&posed of by the Central Information Commission 
is given below: 

Period Received Diepoeed 

2006-07 6839 4074 
2007-oB 11,261 n22 
2008-09(up to 5401 3519 
September, 2008 
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The Infonnation In respect of the State Infonnation 
Commission Is not maintained centrally. 

(c) The Central Information Commission imposed 
penalty in 211 cases and recommended disciplinary 
action in 21 case8 during this period. 

(d) The recommendation of the Central Information 
Commission for diSCiplinary action against the guilty 
Central Public Infonnation Officers is to be acted upon 
by the respective cadre controlling authorities. Information 
regarding the disciplinary action taken by the cadre 
controlling authorities is not centrally maintained. 

{Eng/i8IIJ 

Pollution Due to ShIp-Bre.IcIng ActIvItIes 

688. SHRI ABDULLAKUTTY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the ship-breaking activities at AJang in 
Gujarat have led to severe environmental degradation 

- and pollution problems; 

(b) if 50, the details thereof; and 

(c) the action takenlproposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Gujarat Pollution Control Board 
(GPCB) has opened a new Regional OffICe at Bhavnagar 
In December, 2003 to check the pollution in and around 
AJang, including Bhavnagar District. The Regional OffIce 
Is regularly monitoring AJang area for checking pollution 
In reepect of sea water, ambient air quality and noise 
level. Further, Gujarat Maritime Board (GMB) has 
developed a SCientifically designed Treatment, Storage & 
Disposal Facility (TSDF) at Alang for final disposal of 
hazardous waste generated from ship breaking activity 
which is In operation at present. Earlier, ship breakers 
were disposing of their hazardous wastes at TSDF 
located in Ahmedabad. The Ministry of Environment and 
Foraeta had constituted a committee of technical experts 
vida their order dated 24.3.2006, with members having 
technical expertise in the subject of ship breaking and 
management of hazardous wastes relating to ship 
breaking activities. The Committee submitted its report 
with several recommendations for protection of 
environment and workers' safety. 

The GPCB Is implementing the recommendations of 
the committee ot technical experts and monitoring the 
ship breaking activity at AJang. Monitoring of coastal 
water at Alang is periodically carried oil( by GPCB 
through National Institute of Oceanography (NIO). 

Declining Population of Snow Leopards 

687. SHRI NAVEEN JINDAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the number of snow leopards has been 
declining over the years; 

(b) if so, the details thereof alongwith their current 
population; 

(c) whether any project has been launched for their 
conservation; 

(d) if so, the details ~reof alongwHh the amount 
eannarked for the purpose; 

(e) whether the local communities will be involved in 
the task of their conservation; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Snow Leopard is a globally endangered 
species. It Is estimated that there are about 400-700 
Snow Leopards in India. 

(c) to (f) A detailed project for the conservation of 
Snow Leopard has been prepared recently by 
Govemmeilt of India. There is now earmarked budget 
exclusively for this project. However, under the CentraJly_ 
Sponsored Scheme of 'Integrated Development of Wildlife 
Habitats', Central Govemment provides financial and 
technical assistarlCe to StateIUT Govemments for various 
activities aimed at the conservation of wildlife including 
Snow Leopard. Besides, under the component of 
'Recovery programmes for critically endangered species' 
of the said Scheme, Snow Leopard ""l:'Uhn included 
as one of the species for support. Tot8t'1StiMy for the 
Scheme 'Integrated Development of Wildlife HabitatsL 
for the current financial year i.e. 2008-09 is Rs. 80 crores. 
Further, the involvement of local people is envisaged in 
piaMing, capacity building and strengthening institutions 
at village "and landscape level for Snow Leopard 
conservation. 
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Rallv ArogyuhI"M Health ProgrHlrne 

688. SHRI L. RAJAGOPAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to implement 
'Rajiv Arogyashree' health programme throughout the 
country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No Sir. Rajiv Arogyashree is a health 
insurance scheme being implemented by Govemment of 
Andhra Pradesh to provide health insurance cover to 
SPL population of the State. 

(b) The Question does not arise. 

..... lth care Feellltl_ to Children 

689. SHRI SANAT KUMAR MANDAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether more than 50 per cent children under 
the age of 5 years in the country live without basic 
healthcare facilities; 

(b) if so, the details thereof; 

(c) the present position of India in comparision to 
other developing countries in this regard; and 

(d) the steps taken by the Government to provide 
basic heafthcare facilities to the children in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Save the Children, an international 
organization -in its 'State of the World's Mothers Report 
2008', has claimed that in Incia, 53 per cent of the total 
population of under five children do not have access to 
basic health SGNice. 

,~\,; 

Thedlflpl'8lfional Organization has not shared the 
pro~eapO't-'methodology of this report with the 
Government of India. 

(c) The Basic Health Care Report Card as per the 
'State of the World's Mothers Report 2008' indicating 
the positions of various countries, is given in the enclosed 
Statement. 

(d) The. National Rural Health Mission (NRHM) (2005-
2012). launched by the Govemment of India in the year 
2005. aims to improve access to equitable, affordable. 
accountable and effective primary health care. in the 
rural areas of the country, especially for poor women 
and children. with a apecial focus on 18 States which 
have weak public health indicators and weak 
infrastructure. Strengthening of District Hospitals, 
Community Health centres Primary Health Care centres 
and Sub-centres to provide basic essential maternal and 
child health care. 

• Janani Suraksha Yojana (JSy), a cash benefit 
scheme to promote Institutional Delivery with a 
special focus on Below Poverty Une (SPL) and 
SCIST pregnant women. 

• Appointment of an Accredited Social Health 
Activist (ASHA) for every vlUage to facilitate 
accessing of health care services by the 
community including pregnant women. 

• Operationalising Community Health Centers as 
First Referral Units (FRUs) and 50% of all 
Primary Health Centers for providing 24x7 
88I'Vices. 

• Augmenting the availability of skilled manpower 
by means of different skill-based trainings such 
as for providing Skilled Attendance at Birth. 

• Training of MSSS Doctors in Life Saving 
Anesthetic Skills and Emergency Obstetric Care 
including Caesarian Section. 

• StreIlgthening of District HoepItaIs, Community 
Health Centres, Primary Health Care Centres 
and Sub-Centra to provide basic essential 
matemaI and chHd health care. 

• Provision of 24 hours service in Primary Health 
Care Centres and Skilled Attendance at Birth. 

• Strengthening of CHCs for first referral care-
Provision of Emergency Obstetric and Neonatal 
Care at FRUs & Training of MaSS Doctors in 
Life Saving Anesthetics SkIlls for Emergency 
Obstetric Care. 

• Supplementary nutrition to pregnant and 
lactating mothers. 

National nutrition anaemia prophylaxis 
programme. 
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• Essential newborn care (care at birth -
protection from hypothennla-provi8ion of warmth, 
cord care - protection from infection and early 
initiation of breaatfeeding). 

• Universal Immunisation. 

• Infant and young Child Feeding (Exclusive 
breastfeedlng for 6 months & timely introduction 
of complimentary feeding). 

• Vitamin A+ supplementation. 

• Iron and Folic Acid Supplementation. 

• Integrated Management of Neonatal and 
Childhood Illness (IMNCI), early detection and 
appropriate management of Acute Respiratory 
Infection (ARI), Diarrhoea and other infections 
among new bom and under five children. 

Statement 

Priority country 

PhiUippines 

Peru 

South Africa 

Indonesia 

Turkmenistan 

Azerbaijan 

Gabon 

Bolivia 

Lesotho 

Congo 

Benin 

Brazil 

Gambia 

Zambia 

Cambodia 

Tanzania, United Republic of 

Morocco 

Stale 01 the Wodd~ MothtIrs Report 2008 
Basic HI!I8Ith care Rsport Card 

Population under 
age 5 (thousands) 

(2006) 

Children under age 5 
without basic health care 

(2006) 

Percent Absolute no. 
(%) (thousands) 

2 3 4 

11,027 31 3,391 

2,815 32 912 

5,254 34 1,807 

21,720 35 7,599 

491 35 173 

547 39 215 

158 39 61 

1,243 40 493 

272 41 112 

587 42 245 

1,488 44 647 

18,092 44 7,929 

261 44 116 

2,012 45 904 

1,690 46 n2 

6,953 46 3,167 

2,978 47 1,406 

Rank 

5 

2 

3 

4 

4 

6 

6 

8 

9 

10 

11 

11 

11 

14 

15 

15 

17 
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1 2 3 4 5 

Mozambique 3.670 47 1.733 17 

Tajikistpn 858 47 401 17 

Egypt 8.634 48 4.117 20 

Madagascar 3.142 48 1,521 20 

Cote d'lvoire 2,849 49 1,395 22 

Senegal 1,913 49 931 22 

Swaziland 147 49 71 22 

Burkina Faso 2.605 50 1.300 25 

Central African Republic 668 52 347 26 

Eritrea 808 53 428 27 

Ghana 3.195 53 1._ 27 

India 126.843 53 67.127 27 

Malawi 2,425 54 1,311 30 

Uganda 5,840 54 3,133 30 

Pakistan 19.012 55 10,478 32 

Angola 3,082 56 1.738 33 

Guinea 1.544 56 872 33 

Kenya 6,161 56 3.423 33 

Mali 2,247 56 1,247 33 

Cameroon 2.851 57 1.832 37 

Sierra Leone 999 57 572 37 

Guatemala 2.066 58 1,202 39 

Togo 1.045 59 619 40 

Guinea-Bissau 322 60 192 41 

Haiti 1,244 60 744 41 

Congo. Democratic RepublIc of the 11.843 61 7,229 43 

Bangladesh 18.951 62 11.656 44 

Nepal 3.626 62 2,265 44 
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Niger 2,713 

Rwanda 1,617 

Burundi 1,461 

Mauritania 456 

Nigeria 24,503 

Lao People's Democratic Republic 715 

Yemen 3,639 

Chad 1,943 

Somalia 1,507 

Ethipoia 13,439 

Total 368,171 

Group Pereonal Accident Inaul1lnc& Scheme 

690. SHRI UDAY SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the State Bank of Travancore and United 
India Insurance Co. have jointly launched an insurance 
policy namely "Group .Personal Accident Insurance 
Scheme"; 

(b) if so, the details salient features thereof; 

(c) the amount of insurance cover and the monthly 
premium to be paid by the policy holder; 

(d) whether the above scheme also covers and 
benefits in case of disability of Policy-holder; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. The policy covers the 
risk of death, permanent total disablement for Savings 
Bank account holders of State Bank of Travancore. 

(e) The Sum Insured is Rs. 5 lakhs per policy holder 
and annual premium payable is Rs. SOlo. 

3 4 5 

62 1,688 44 

63 1,017 47 

64 933 48 

65 298 49 

66 16,090 50 

69 491 51 

71 2,573 52 

78 1,521 53 

82 1,236 54 

84 11,317 55 

196,485 

(d) and (e) Yes, Sir. The Scheme covers the risk of 
permanent total disability. 

Procurement of Medicines under NRHM 

691. SHRI SURESH ANGADI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the criteria adopted by the Government for 
procuring medicines under the National Rural Health 
Mission (NRHM) Scheme; 

(b) whether any complaints regarding violation of 
norms in the procurement of medicines under the (NRHM) 
Scheme has been received; 

(c) if so, the details thereof; and 

(d) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Under the National Rural Health 
Mission (NRHM) procurement of medicines and 
consumables is decentralized to the states concerned. 
The NRHM envisages setting up decentralized 
procurement systems like the Tamil Nadu Medical 
Services Corporation model (TNMSC) and a few states 
have operationalised the same. The Govemment has 
not received any complaints regarding violation of norms 
in procurement of medicines under the NRHM. 



219 FEBRUARY 25, 2009 220 

Horta to Curb HIV/AIDS 

692. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI S. A.JAYA KUMAR: 

Wit: the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a) the details of the efforts made by the 
Govemment in restraining the menace of HIVIAIDS during 
the last three years; 

(b) the details of guidelines issued by the World 
HeaJth Organisation (WHO) in this regard; and 

(e) the details of assistance provided by the 
Government to various States in the field of medicinal 
research for curing HIVIAIDS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI>: (a> Following &Chemee are being implemented 
by the Government under NACP-III to prewmt and control 
HIVlAlDS in the country: 

(i) Free voluntary counseling and HIV testing 
through 4817 Integrated CounaeIing and T eating 
Centers; 

(ii) Targeted Interventions to cover High RiIIk and 
vulnerables population through 1309 Non-
GoYemment Organizations (NGOs)/Community 
Based Organizations (CBOs); 

(iii) Treatment or sexually transmitted infections by 
provicing fnMt drugs in Government and selected 
private facilities; 

[tv) Easy access to freelsubsiclzed condoms through 
various outlets, sociaJ mar1<eting and condom 
vending machines; 

(v) Provision of sate blood by supporting blood 
banks and UJHC8Iing voluntary blood donation; 

(VI) Prevention of HIV transmi&sion from infected 
pregnant women to new bom by providing fnMt 
Niverapine to moIhefa and new born babies; 

(vii) Free investigation and treatment or eligible HIVI 
AIDS patients through 197 Anti-Retrovira! 
Treatment (ART) Centres and 208 Community 
care Centres. 

(viii) Public awareness through various media 
focusing on prevention of HIV, utiHzatlon of 
services and aDeviating stigma and discrimination 
of People Leaving wHh HIVIAIDS. 

(b) National Operational Guidelines have been 
published under NACP-III for various schemes. WHO 
guidelines have been incorporated in national guidelines 
where applicable. 

(c) Indian Council of Medical Research (ICMR) is 
funding studies on medicinal research In four states 
namely, Punjab, Tamil Nadu, Maharashtra and Andhra 
Pradesh through Golden Traingle Partnership on 
development of medicines for curing HIVIAIDS. This mu1ti-
centric study entitled ·Phase III randomized controlled 
open multi-centric triar would be testing ayurvedlc 
formulations for anti-HIV activity and efficacy. The centres 
participating in the study are National Institute of 
Pharmaceutical Education and Research (NIPER), MohaIi, 
SASTRA, Thanjawr, National AIDS Research Institute 
(NARI), Pune and National Institute of Nutrition, 
Hyderabad. 

KlIUng 01 TIgerWWIId Cata 

693. SHRI AJOY CHAKRABORTY: 
SHRf RAKESH SINGH: 
SHRI DALPAT SINGH PARSTE: 
SHRI SANAT KUMAR MANDAL: 
SHRI NAVJOT SINGH SIDHU: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the incidents of kHnnglpoachlng and 
death of tigerslwild cats have come to the notice of the 
Govemment; 

(b) If so, the details thereof and reasons therefor; 

(c) the details of the poachers identified by the 
Government so far; 

(d) the action takenIpropoeed to be taken by the 
Govemment to check auch poI!Ching and deaIh aJongwith 
action taken against the poachers; and 

<e) the detaHs of fundi allocated and utIIiaed during 
the last three years and the current year for protection 
of tigers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (c) Incidents of killing and death of wild cats 
including tigers have been reported from the States time 
to time. Such kiIIingdeath of wild animals generally occurs 
due to poaching, infighting, old age and natural calamities. 
As reported by the States, the details of death of tiger, 
lion and leopard during the last three years and current 
year are given in the enclosed Statement-I. 

(d) Since day-to-day management of Tiger Reserve 
is done by States, details of action taken against 
individual poachers are not collated at Government of 
India level. The steps taken by the Government of India 
to protect tiger and other wild animals are given in the 
enclosed Statement-II. 

(e) The details of fund allotted to the tiger range 
States and utilized under the ongoing Centrally Sponsored 
Scheme of Project Tiger during last three years and in 
the current year are given In the enclosed Statement-iiI. 

Statement I 

(As reported by States) 

SI.No. Leopard (within and nearby tiger reserves) Uon 

2006 2007 2008 2009 2006 2007 2008 2009 2006-07 2007-08 2008-09 

1. 14 30 14 9 17 

SttIps IIIksn by IhtJ GoVtlmmtlfll of India to pro/tlCt 
tiger IlI1d other wild snimsls 

1. Amendment of the Wild Life (Protection) Act, 
1972 for providing enabling provisions for 
constitution of the National Tiger Conservation 
Authority and the Tiger and Other Endangered 
Species Crime Control Bureau. The punishment 
In C8888 of offence within a tiger reserve has 
been enhanced. The Act also provides for 
forfeiture of any equipment, vehicle or weapon 
that has been used for committing any wild life 

offence. 

Aclmlnletmtve ups 

2. Strengthening of antipoaching activities, including 
special strategy for monsoon patrolling, by 
providing funding support to Tiger Reserve 
States, as proposed by them, for deployment 
of antipoaching squads involving ex-army 
peraonnellhome guards, apart from workforce 
comprising of local people, in addition to 
strengthening of communication/wireless 

facUlties. 

08 08 35 52 Nil 

3. 100% Central Assistance provided to 17 Tiger 
Reserves as an additionality for deployment of 
Tiger Protection Force, comprising of ex-army 
personnel and local workforce. 

4. Constitution of the National Tiger Conservation 
Authority with effect from 4.9.2006, for 
strengthening tiger conservation by, inter alia, 
ensuring normative standards in tiger reserve 
management, preparation of reserve specific 
tiger conservation plan, laying down annuaVaudit 
report before Parliament, constituting State level 
Steering Committees under the Chairmanship 
of Chief Ministers and establishment of Tiger 
Conservation Foundation. 

5. Constitution of a multidisciplinary Tiger and 
Other Endangered Species Crime Control 
Bureau (Wildlife Crime Control Bureau) with 
effect from 6.62007 comprising of officers from 
Police, Forest, Customs and other enforcement 
agencies to effectively control illegal trade in 
wildlife. 

6. Approval accorded for declaring eight new Trger 
Reserves. 

7. The revised Project Tiger guidelines have been 
issued to States for strengthening tiger 
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conservation, which apart from ongoing activItlea, 
interatia, inctude funding support to States for 
enhancing vIIage reIocatIonIrehabilltatlon package 
for people living in core or critical tiger habitats 
(from As. 1 lakhllamily to Rs. 10 lakhslfamlly), 
rehabiIitaIionIresettlement of communities involved 
in traditional hunting. mainstreaming livelihood 
and wildlife concerns in forests outside tiger 
reserves and fostering corridor conservation 
through restorative strategy to arrest habitat 
fragmentation. 

8. A scientific methodology for estimating tiger 
(including copredators. prey animals and 
assessment of habitat status) has been evolved 
and mainstreamed. The findings of this 
estimation/assessment are bench marks for 
Mure tiger conservation strategy. 

9. An area of 26749.097 sq. km. has been notified 
by 14 Tiger States (out of 17) as core or critical 
tiger habitat under section 38V of the Wildlife 
(Protection) Act. 1972, as amended in 2006 
(AP. Arunachal Pradesh, Assam. Karnataka. 
Kerala. Jhart<hand. MP. Maharashtra, Mizoram. 
Rajathan, Tamil Nadu. Uttarakhand. Orissa and 
West Bengal). Three tiger States (Bihar. 
ChhattisgartI and UP) have taken a decision 
for notifying the core or criticaJ tiger habitats 
(4264.282 sq.km.). The State of Madhya 
Pradesh has not identified/notified the corel 
criticaJ tiger habitat in its newly constituted tiger 
reserve (Sanjay National Park and Sanjay Dubri 
WddJife Sanctuary). 

10. Memorandum of Understanding developed for 
beller/concerted implementation of conservation 
inputs through tiger reserve Stat ... 

11. Ftnaneial and technical help is provided to the 
States under various Centrally Sponsored 
Schemes. viz. Project TIger alld Integrated 
Development of Wildlife habitats for enhancing 
the capacity and infrastructure of the States 
for providing effective protection to wild animala. 

Intem8Uo1I8I CooperatIon 

12. Incia has a Memorandum of Understanding wiIh 
Nepal on controlling trans-bounda'Y l1iegai trade 

in wIIcIHe and conaervation, apart from a protocol 
on tiger conservation with China. 

13. A Global TIger Forum of Tiger Range Countries 
has been created for addressing intemational 

issues related to tiger conservation. 

14. During the 14th meeting of the Conference of 
Parties to CITES. which was held from 3rd to 
15th June. 2007 at The Hague. India introduced 
a resolution along with China, Nepal and the 
Russian Federation. with directions to Parties 
with operations breeding tigers on a commercial 
scale. for restricting such captive populations 

to a level supportive only to conserving wild 
tigers. The resolution was adopted as a decision 
with minor amendments. Further. India made 
an intervention appealing to China to phase 
out tiger farming. and eliminate stockpiles of 
Asia big cats body parts and derivatives. The 
importance of continuing the ban on trade ·of 
body parts of tigers was emphasized. 

Reintroduction of ngera In s.rtslca nger R • ..",. 

15. A male tiger and a tigeres have been 
reintroduced in the Sariska Tiger Reserve 
(Rajasthan). based on a recovery strategy 
suggested by the Wildlife Institute of India. The 
tigers are being closely monitored by radio 
telemetry. 

Crutlon of Special nger Protection Force (STPF) 

16. The policy initiatives announced by the Anance 
Minister in his Budget Speech of 29.2.2008, 
inter slia, contains action points relating to tiger 
protection. Based on the one time grant of 
Rs. 50.00 crore provided to the National ~r 
Conservation Authority (NTCA) for raiSing. 
arming and deploying a Special Tlger Protection 

Force. the proposal for the said force hu been 
approved by the competent authority for 13 tiger 

reserves. Advisory has been sent to Uttar 

Pradesh. Rajasthan and Uttarakhancl for initiating 
steps for deploying In Oudhwa. Ranthambhore 

and CorbeU tiger reserves, with 100% Central 
asaistance during the current fmanclal year. 
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StlJtement III 

Sts/s-wistI IfIItNI6s lind UtlIi8llIIon of funds undtJr ths CBntnllly $ponso1lJd ScIHNne of 
PIOjtIcI . Tpr duling ths /sst IhfStl ytNIlB III1d CUI7fIf1t ytIIV 

(Rs. in Lakhs) 

S1.No. 2OQ5.{)6 ~7 2OOHI8 2Q08.09 
ReIea UIiZ8d Release Utilized Release Utilized RIkIase Utilized 

14110 18th l4lID 18th 
Feb. 2009 Feb. 2009 

1. AnIha PIIdeIh 68.7930 35.GOOO 35.0000 46.6750 73.9175 50.0005 26 .• 0.0000 

2. AnIw:hII PIIdeIh 172.4180 149.1000 237.3730 212.8900 110.2542 110.0347 54.7805 0.0000 

3. Alan 86.4900 97.1000 87.4310 85.0000 95.6140 66.8830 221.2690 0.0000 

4. IIIw 6.4920 73.2290 37.1450 73.8500 98.3205 47.9936 49.6730 0.0000 

5. CINIIiIIgIIh 24.3340 32.0100 10.0000 12.8200 35.2250 32.3547 92.1297 43.7500 

6. .JIIIIIIhInd 164.1780 149.9880 155.9670 103.8720 45.1600 18.3765 462165 40.5590 

7. KImIIIka 427.7550 389.1570 267.8170 373.8720 1159.7149 1126.8433 3822488 2362944 

8. Kna 118.1710 58.5300 109.0000 135.7600 1532449 134.6449 86.6000 105.0000 

9. MdIya PrIIIaIh m.2680 934,4110 759.2360 869.8070 2975.9411 2878.0761 2180.7158 636.6810 

10. MahInIhIIa 334.1900 398.5280 2295100 242.6500 295.7191 253.8468 233.1276 189.7225 

11. r.tzOIIIn 65.1580 69.8230 115.1800 n.974O 82.9000 82.9000 80.0000 65.1380 

12. Oriesa 107.0020 104.6500 1502500 139.1850 43.2800 42.0400 473.7600 240.4151 

13. RajI&IIWI 281.2460 191.7110 100.8760 194.0050 410.6800 325.9826 24n.3026 1262400 

14- TIINl NIIiI 136.!I63O 89.7200 85.1650 79.4280 45.0000 44.2360 679.3860 142.1100 

15. UIIIrancfIII 159.9210 141.2950 180.2950 201.6600 202.0050 168.5550 270.8400 100.8200 

16. UIIar PIIdaah 162.8780 162.6500 75.0000 101.7700 134.8900 2602435 111.5694 0.0000 

17. WIlt 8engII 228.2940 232.1400 177.3000 226.9200 D.6741 117.4000 1825100 79.7500 

TotIII 3.319.5390 3.307.0200 2,792.5250 3.157.9380 6.270.5403 5.780.6112 7.6502119 2.006.4800 

Ineomnla among Children (b) if so, the details thereof and the reasons therefor; 

694. SHRI DALPAT SINGH PARSTE: Will the Minister (c) whether any research has been conducted in 
of HEALTH AND FAMILY WELFARE be pleased to state: this regard; and 

(a) whether a large number of children are suffering (d) if so, the details thereof and the action taken by 

from in8omnia; the Government in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Insomina Is a symptom with many 
causes, i.e., anxiety, depression, physical pains, etc. A 
study conducted by the NationaJ Institute of Mental Health 
& Neuro Sciences, Bangalore shows that the prevalence 
of anxiety disorders as a whole in children is nearty 4%. 
However, data on prevalence 01 insomnia in children in 
India is not available. 

Under the National Mental Health Programme, efforts 
are made to provide mental health services as a part of 
general health system. In this regard, Central Government 
supplements the State Govemments' efforts through 
District Mental Health Programme (DMHP), upgradation 
01 psychiatric wings of Govt. medical colleges/general 
hospitals and strengtheninglmodemisation of State run 
mental hospitals to make them as therapeutic uniIs. The 
Central Government has proposed to re-strategise the 
National Mental Health Programme during the 11 th FIVe 
Year Plan to extend DMHP to more districts in the 
country with added components of suicide prevention 
services, wortt place stress management. life skills trainklg 
and counselling in schools and coHeges. 

Trl-Natton Gas Pipeline Project 

695. SHRI ANANDRAO VlTHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI VIJOY KRISHNA: 

Wit the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the current status of ihe negotiations on the Iran-
Pakistan-India (IPI) gas pipeline project; 

(b) whether Iran has offered to host a meeting 01 
the Energy Ministers of these countries to negotiate the 
outstanding issues; 

(c) If 50, the details thereof; 

(d) whether Pakistan has offered to Iran to buy 
Indian share of gas from the proposed pipeline; 

(e) if 50, the details thereof; and 

(I) the steps taken by the Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF ANANCE (SHRI PRANAB MUKHERJEE): 

(a) to (c) The Project was last discussed by India and 
Iran during the 15th Joint Commission Meeting held in 
Tehran in November 2008 and during the 6th Foreign 

- Office Consultations between India and Iran held in New 
Delhi in December 2008. India had proposed a trilateral 
discussion of the project between India, Iran and 
Pakistan. A response is awaited. 

(d) and (e) Government has not received intimation 
of this. 

(f) Government is committed to a gas pipefme project 
which is financially viable, secure and in which continuous 
supply is assured. 

{TrsnsIslionJ 

AED on Petrol and Ole_I 

696. Dr. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 

Wdl the Minister of Finance be pleased to state: 

(a) whether Additional Excise Duty (AED) at the rate 
of As. 2 a Htre on both petrol and diesel Is being coIected 
from the ordinary consumers in the country; 

(b) If so, the facts thereof and the total amount 
realised from the consumers by way of this duty during 
each of the last three years till September,2008; 

(c) whether the Govemment has taken any steps to 
abolish the same; and 

(d) if not, the reaaons therefor alongwith the details 
of the amount apent under various items from this fund 
during the said period, item-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yas, Sir. 
Rs.2lLitre Additional Duty on Petrol is collected as per 
Section 111 of Finance Act, 1998, as amended by 
Section 159 of the Finance Act, 2003 and Section 119 
of the Finance Act, 2005 . 

Rs 211..itre Additional Duty on High Speed Diesel is 
collected as per Section 113 of Fmance Act, 1999, as 
amended by Section 160 of the FInance Act, 2003 and 
Section 120 of the Frnance Act, 2005. 

(b) The details of AED coll'tcted for last three years 
are given beIow.-
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Year 

2005-06 

2006-07 

2007-08 

2008-09 (up to September, 
2008) 

Amount Collected 
(As in Crore) 

11313.71 

12206.54 

13264.41 

7511.5.4 

(c) At present, there is no such proposal under the 
consideration of the Govemment. 

(d) The amount collected as additional excise duty 
is initially credited to the Consolidated Fund of India 
and thereaftec, Parliament by appropriation, transfers the 

amount after adjusting cost of collection, to the Central 
Road Fund (CRF). The CRF is thereafter, distributed by 
Planning Commission amongst three Ministries, I.e. 
Ministry of Rural Development, Ministry of Railways and 
Ministry of Shipping, Road Transport & Highways 
(Department of Road Transport & Highways) in a manner 
prescribed under Section 10 (viii) of the Central Road 
Fund Act, 2000. The Ministry of Shipping, Road Transport 
& Highways uses CRF for National Highway Development 
Projects and development of state roads (other than 
rural roads) and Centrally sponsored roads of Economic 
Importance (EI) and Interstate Connectivity (ISC). The 
details of the amount spent by Ministry 01 Shipping, 
Road Transport & Highways are given in the enclosed 
Statement I and II. The detalls of the amount spent by 
Ministry of Railways and Ministry of Rural Development 
are given in the enclosed Statement III and IV. 

Statement I 

SfIIltl-wis8 Number of Wonl:s lind Amount A,qomHiJd out 01 CRF for the YfNlr 2OOS-06, 
2IJ06..07, 2007-tJ8 IU1d 2008-09 (Till dale) 

(Rs. in crore) 

SI.No. StatelUTs 2005-06 2006-07 2007-08 2008-09 (till date) 
CRF Works CRF Works CRF Works CRF Works 

approved approved approved approved 

No. Amount No. Amount No. Amount No. Amount 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 66 171.37 3 10.4 81 197.27 106 247.8 

2. Andaman and Nicobar Island 0 0 0 0 0 0 0 0 

3. Arunachal Pradesh 0 0 11 42.31 5 25.32 0 0 

4. Assam 9 27.99 4 15.96 7 91 8 90.45 

5. Bihar 0 0 8 25.34 9 68.16 0 0 

6. Chandigarh 0 0 0 0 0 0 0 0 

7. Chhatisgart"l 4 28.22 10 24.54 2 10.03 10 102.95 

8. Dadra and Nagar Haveli 0 0 0 0 0 0 0 0 

9. Delhi 0 0 26 47 0 0 3 29.68 
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1 2 3 4 5 6 7 8 9 10 

10. Goa 0 0 3 10.59 0 0 3 14.13 

11. Gujarat 117 179.86 27 55.69 77 183.08 49 216.45 

12. Haryana 9 77.71 17.09 7 89 8 129.72 

13. Himachal Pradesh 8 25.71 2 4.25 4 12.8 0 0 

14. Jammu and Kashmir 8 51.64 0 0 8 87 0 0 

15. Jhar1d1and 3.48 8 88.95 0 0 0 0 

16. Kamataka 140 110.2 249 228 .• 8 15.01 228 311 

17. Kerala 13 72.58 4 28.51 8 67.37 8 58.18 

18. Madhya Pradesh 37 128.43 28 108 18 107.99 0 0 

19. Maharashtra 86 229.4 64 195.47 45 171.37 69 303.83 

20. Manipur 2.96 2 7.02 3.98 0 0 

21. Meghalaya 2 8.59 0 0 3 14.39 0 0 

22. Mizoram 0 0 4 11.48 10 16.33 0 0 

23. NagaIand 1 3.8 0 0 2 9.81 0 0 

24. Orissa 11 53.6 11 44.36 14 84.44 9 76.58 

25. Pondicherry 2.88 0 0 3.6 0 0 

26. Punjab 12 61.15 6 46.89 0 0 5 38.81 

27. Rajasthan 173 2Z1.87 85 164.04 50 183.92 35 112.64 

28. Sikkim 0 0 3 1.75 0 0 2 2.1 

29. Tamil Nadu 19 36.36 28 77.7 14 31.55 11 30.27 

30. Tripura 0 0 0 0 3 20.4 0 0 

31. Uttar Pradesh 0 0 17 183.83 0 0 20 336.4 

32. Uttarakhand 0 0 0 0 0 0 0 0 

33. West Bengal 19 286.72 2 47.16 0 0 2 91.51 
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Statement II 

StaIfl-W1811 number of wom.s of Roads of Economic Impottance (EJ) and Inter-State Connectivity (ISC) and Amount 
Sanctioned for the year 2005-06, 2006-07, 2OO7-tJ8 and 2008-{)9 (Till Date) 

(As. in crore) 

SI.No. StatelUTs 2005-06 2006-07 2007-08 2008-09 (Till date) 

EI & ISC Works EI & ISC Works EI & ISC Works EI & ISC Works 
sanctioned sanctioned sanctioned sanctioned 

~o Amount No Amount No Amount No Amount 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 2 16 2 17.39 8 50.72 0 0 

2. Arunachal Pradesh 2 18.67 14.47 14.85 23.39 

3. Assam 0 0 2 4.95 4.95 0 0 

4. Bihar 2 12.17 0 0 0 0 0 0 

5. Chhatisgarh 0 0 0 0 11.53 0 0 

6. Goa 0 0 0 0 0 0 0 0 

7. Gujarat 17 34.1 3.04 5 14.18 0 0 

B. Haryana 4.76 7.92 0 0 0 0 

9. Himachal Pradesh 2 10.34 4.63 0 0 0 0 

10. Jammu and Kashmir 1.18 0 0 0 0 73.33 

11. Jhartchand 0 0 0 0 6.51 5 55.11 

12. Kamataka 15 59.67 2 27.08 5 27.75 12 

13. Kerala 0 0 14.24 3 20.38 0 0 

14. Madhya Pradesh 7 5.93 0 0 6 29.9B 0 0 

15. Maharashtra 14 26.83 4.27 4 16.23 0 0 

16. Manipur 4.56 0 0 0 0 0 0 

17. Meghalaya 0 0 0 0 0 0 0 0 

18. Mizoram 0 0 1B.11 10.05 0 0 

19. Nagaland 3 33.43 29.32 2 45.51 0 0 

20. Orisaa 2 23.46 2 6.27 5 27.88 9.58 
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1 2 3 4 

21. Punjab 3 19.89 

22. Rajasthan 6 14.4 

23. Sikkim 1 12.99 

24. Tamil Nadu 0 0 

25. Tripura 7.53 

28. Uttarakhand 2 12.88 

27. Uttar Pradesh 2 11.5 

28. West Bengal 13.4 

1M tIJfPIIIIIIiiIU incumJd by Minisby 01 RsiIwIIys 011 

IOI1d SIIfrIty ~ (1twtI/ cmssing & IOI1d ollf!lf'AmdBr 
bIidge) duting last thnIs )ISIUS 

S1.No. Year Amount (As. in crore) 

'1. 

2. 

3. 

4. 

2005-06 262.24 

2006-07 359.94 

2007.()8 533.35 

2008-09 (upto Sept. 08) 160.14 

smtemen, IV 

TINI expendi/JJftI incumJd by Minislly 01 Rursl 
Deve/opmtJnt 011 Pt1Idhsn MsntTi Gnun Slldak 

Yqi1a (PMGSy) duting last thffN1 )ISIUS 

SI.No. Year Amount (As. in crore)· 

1. 

2. 

3. 

2007-08 

3725.62 

3825 

4046.25 

"The amount aIoc:atad during each financial year has been lIMy 
utilised for constructiOn of rural roads under PMGSY. 

5 

0 

5 

4 

0 

0 

0 

0 

6 7 8 9 10 

0 0 0 0 0 

12.49 5 16.69 2.15 

46.25 2 14.93 18.47 

0 2 24.8 2.62 

0 0 0 0 0 

3.5 0 0 0 0 

0 11.02 0 0 

0 0 0 0 0 

LoaM to Small and MedIum Enterprt ... 

697 SHRI SURAJ SINGH: 
SHRI RAMJI LAL SUMAN: 

Wdl the Minister of Flrwnce be pIeued to stat. 
the amount of loans granted to small and medium 
entetpriaes during the current financial year by Public 
Sector banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): The total outstanding crecIt given by Public 
Sector Banks to Micro, Small and Medium Enterpri8es 
as on December 31, 2008 is Rs.2,84,095 crore 
(provls1onal} . 

[Engll8hl 

Additional Routes to Kelluh-Menurovar 
Pilgrimage 

898. SHRI NAND KUMAR SAl: 
SHRI KISHANBHAI V. PATEL: 
SHRI ANURAG SINGH THAKUR: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(8) the nt.mber of pilgrims IIiaited KaiIesh Mansarovar 
during the last three years and the current year alongwith 
the expenditure incurred/subsidy provided by the 
Government during each of these years; 
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(b) whether India has auggestecl additional routes 
for Kailash-Mansarovar pilgrimage to China for their 
consideration; 

(e) if 80, the details thereof alongwith the response 
of the Chinese Government thereto; and 

(d) the steps taken by the Govemment to expedite 
the matter with the Chinese authorities? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 
(a) The number of people who have undertaken the 
Kail88h Mansarovar Yatra and In the last three yeam is 
88 follows: 

Year 

2006 

2007 

2008 

No of people who undertook the Yatra 

592 

674 

401 

For the current year, the process of selection of 
Yatria is still underway. 

The expenditure incurred by the Govemment each 
year on communications, logistics, security and 
administrative arrangements related to the Kailash 
Mansarovar Yatra is between Rs. 50 to 60 lakhs. 

(b) to (d) During the visit of President Hu Jintao of 
China to India from November 20 to 23, 2006, the two 
sides agreed to explore the possibility of opening an 
additional route. We have proposed additional routes to 
the Chinese side for their consideration. 

Impact of American International Group 

699. SHRI P. KARUNAKARAN: Win the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has assessed the 
Impact of the collapse of American International Group 
(AIG) on the Indian Insurance Sector; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Insurance Regulatory and 

Development Authority (IRDA) has reported that they have 
assessed the impact of the American Intemational Group 
(AIG) collapse on the Indian Insurance Sector. AIG has 
participation in 2 joint ventures In the . Indian Insurance 
Sector viz. (a) Tata AIG Life Insurance Company Umited 
(TALlCL); and (b) Tata AIG General Insurance Company 
Umited (TAGICL). 

Shareholding pattern of TALlCL as on 31.12.2008 
wes as under: 

Tata Sons Umited 

AIG Co. Umited 

Total 

(Rs. in crore) 

1,057.83 

371.67 

1,429.50 

The solvency position of the company as on 31st 
December, 2008 was 3.23 as against the minimum 
required ratio of 1.5 

Shareholding pattern of TAGICL as on 31.12.2008 
was as under: 

(Rs. in crore) 

Tata Sons Umited 222.00 

AIG Co. Umited 78.00 

Total 300.00 

The solvency position of the company as on 31st 
December, 2008 was 1.88 88 against the minimum 
required ratio of 1.5. 

The performance of the two joint ventures between 
Tata Sons and AIG (74:26) has exceeded the projection 
made by the two entities at the time of registration in 
the year 2001. To meet the commitments of the growing 
operations the two shareholders have continued to 
provide financial support to the respective life and n0n-

life ventures. 

Further AIG Inc. announced on 23.09.2008 that it 
had signed a Definitive agreement with the Federal 
Reserve Bank of New York for a two year $85 billion 
revolving credit facility which addresses the liquidity issues 
and policyholders concerns. In view of the present 
comfortable solvency position and the assurance of 
continued availabilitY of Mure capital contribution by the 
JV partner, IRDA has no immediate regulatory conc~. 
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700. SHRI RAVI PRAKASH VERMA: 
SHRI AOHAlRAO PATll SHIVAJIRAO: 

WiD th8 Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

(a> whether Asian Institute of Public Health proposes 
to evolve a~ policy for undertaking bio-medical research 
in the country; 

(b) if so. the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
lAKSHMt): (a) to (c) The Asian Institute of Public Health 
is a private institute and the Government does not 
rnaintain information about any policy/research being 
undertaken by them. 

Handover of NEITCO 

701. SHRI ANWAR HUSSAIN: WiU the Minister of 
FINANCE be pleased to state: 

(a> whether the Government is planning to handover 
the management and control of North Eastern Industrial 
Technical Consultancy Organisation (NEITCO). a sick unit 
promoted by Industrial Development Bank of India (lOBI) 
and other banks to the Ministry of Development of North 
Eastern Region (DONER); 

(b) if so, the present status thereof; 

(c) whether any proposal has been atDnIltad to the 
Ministry of DONER In this regard; 

(d) If 80. the status of the proposal; and 

(e) the action takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAl): (a), (b) and (e) lOBI Bank Ud. has requested 
the Government to bring the North Eastern Industrial & 
Technical Consultancy Organisation Ud. (NEITCO) under 

the management control of the MInistry of Development 
of North Eutern Region (DONER). lOBI Bank has been 
requested by the Government to submit a detailed 
proposal with adequate justification In this regard. 

(c) No. Sir. 

(d) 0088 not arise. 

Fudging of Accounts by Houalng CompenJH 

702. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHAOEO GAIKWAD: 

Will the Minister of FINANCE be pleased to atate: 

(a) whether a number of housing companlea misled 
the Income Tax Department regarding their income and 
profits; 

(b) if 80, the details thereof for each of the lat 
three years; 

(c) whether Income Tax Department has ordered a 
special audit of the account of these companies including 
Oarbari LaI Foundation (OlF) for allegedly trying to lower 
its tax liability by understanding sales for 2005-06, 2006-
07 and 2007-08; 

(d) if so, the outcome thereof; and 

(e) the action taken or likely to be taken by the 
Government against the guilty housing companies 
Including DLF? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM>: (a) Yes, Sir. 

(b) DetaIls are being collected from the field offices 
and will be tabled in the Houle shortly. 

(c) and (d) A apeciaI audit under section 142 (2A) 
of the Income tax Act has been ordered In the case of 
Delhi Leaae & Financing Ud. also known as OlF for the 
Asaessment Year 2006-07. No 8J)8CiaI audit has been 
ordered in the case of Oarbari LaI Foundation. Infonnation 
In respect of other companies is being gathered and will 
be tabled before the House shortly. 

(e) The audit report in the cue of Delhi lealie & 
Financing Ud. (OlF) has been received on 31.12.2008 
and is being examined during the acrutIny procee<ings. 
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for taking necessary action as laid down under the law. 
Details of other companies In whose case special audit, 
has been ordered, are being collected and wHI be tabled 
before the House shortly. 

Loan. to Agricultural Sector 

703. SHRI K.J.S.P. REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment Is giving priority in 
providing loans to agricultural sector as compared to 
industrial sector and individual loans; and 

(b) If so, the comparative details thereof during each 
of the last three years and the current year, State-wise, 
bank-wise and sector-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Yes, Sir. The Government has been 
according priority in providing loans to agricultural sector, 
which is evident from the following facts: 

(I) Agricultural Debt Waiver and Debt Relief 
Scheme, 2008 has been able to declog the 
line of credit by benefitting around 3.6 crore 

Sector As on 
31.03.2005 

Agriculture and Allied Activities 124269 

Industry (Small. Medium & Large) 423136 

Personal Loans 256348 

Coutal Management Zone NotJfIClitlon, 2008 

704. SHRI BALASHOWRY VALLABHANENI: WiA the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has taken any final 
decision on the draft Coastal Management Zone (CMZ) 
Notification, 2008; 

(b) if so, the details thereof; and 

(c) If not, the time by which a final decision is likaJy 
to be taken in this regard? 

farmers making them eligible for fresh credit from 
the institutional credit system; 

(ii) The Government is providing interest subvention 
to the lending institutions so that farmers get 
short term crop loans up to As. 3 Iakh at a 
rate of interest of 7 per cent per annum; 

(iii) Loans upto Rs. 50,000/- have been made 
collateral and margin free and the requirement 
of 'No Dues Certificate' has been dispensed 
with; 

(iv) Kissn Credit Card norms have been revised to 
allow broader credit support viz. consumption 
credit, allied activities and Term Credit also; 

(v) Banks have simplified the procedure for 
documentation for agriculture loans. 

All these have yielded result in agricultural credit 
increasing almost three times-from Rs. 86,981 crore in 
2003-04 to Rs. 2,43,570 crore in 2007-08. The target 
for 2008-09 is Rs. 2,80,000 crore. 

(b) Data Reporting System does not generate State-
wise and bank-wise Information. However, sector-wise 
information in respect of agriculture, inWstry and personal 
loan is as follows: 

(Rs. Crore) 

As on As on As on 
31.03.2006 31.03.2007 31.03.2008 

173972 230398 273658 

550444 697334 871900 

360248 456734 505390 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Ministry of environment and 
Forests has received a large number of suggestions 
and objections on the draft Coastal Management Zone 
Notification issued on 21.7.2008 under the Environment 
(Protection) Act, 1986 which provides for 365 days from 
the date of issue of the draft notification for finalizing 
the same. 

South A.ian University in India 

705. SHRI BRAJA KISHORE TRIPATHY: Win the 
Minister of EXTERNAL AFFAIRS be pleased to state: 
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(a) the salient features of the agreement signed by 
. the SAARC member countries for the establishment of 

a South Asian University; and 

(b) the role assigned to the member countries as 
per the agreement? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF ANANCE (SHRI PRANAB MUKHERJEE): 
(a) and (b) The Intergovemmental Agreement for setting 
up the South Asian University (SAU) was signed during 
the 14th SAARC Summit held in New Delhi on 4 April 
2007. 

The Intergovernmental Agreement states that the 
purpose of the University is to be create a wortd class 
institution of leaming that will bring together the brightest 
and the most dedicated students from au countries of 
south Asia-irrespective of gender, caste, creed, disability, 
ethnicity or soc:io-economic background to Impart to them 
lberal and humane education and to give them analytical 
tools needed for the pursuit of profession and inculcate 
in them the qualities of leadership. 

The agreement also provides that the University shaH 
be governed by a Governing Board, composed of two 
members from each member state and will be headed 
by a chairperson. The chairperson shaH be elected from 
among the members of the Govemment Board. 

The Intergovernmental Agreement envisages an 
active participatory role for all Member States of SAARC 
in the establishment and running of the University. As it 
is a regional project. the participation of SAARC member 
states is required at every stage. 

Interest Subsidy on Housing Loan 

706. SHRI L. RAJAGOPAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government proposes to provide 
subsidy on interest on housing loans to low income 
groups; and 

(b) if so, the details thet:eof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. A new scheme of Interest 

Subsidy Scheme for Houaing the Urban Poor (ISH UP) 
has been approved by the Government. to provide 
interest aub8idy of 5% on home loans upto Rs. 1 Iakh 
availed by Economically Weaker Sections (EWS) and 
Low Income Group (LlG). The loan can be taken for 
acquisition of house or construction of house provided 
the beneficiary does not already own a house. The nodal 
agencies for implementation of the Scheme are the 
National Housing Bank (NHB) and the Housing and 
Urban Development Corporation Limited (HUDCO), 
whereas loans for the Scheme can be given by 
commercial banks as wen as housing fmance companies, 

707. SHRI KISHANBHAI V. PATEL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India has signed any agreement with 
overseas countries in the field of space research during 
the last three years and the current year; 

(b) if so, the details thereof; and 

(c) the progress made 80 far by Incla in the field 
of space research? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI PRITHVIRAJ CHAVAN): <a) and 
(b) Yes, Sir. During the last three years 2006-08, India 
has signed 29 Agreements and Memoranda of 
Understanding (MoU) with space agoncies of USA, 
Russia, France, Europe, Japan, Brazil, Spain, Egypt, 
BNnie and other International Space Agencies. During 
2009, so far, India has signed one Agreement with 
National Space Agency of Kazakhstan. Thasa Agreements 
and MoU broadly provide for co-operation and joint 
research activities in the areas of Remote sensing, 
Satellite NaVigation, Communication, Meteorology and 
Space Sci~es. 

(c) India has made remarkable progress in space 
research and has achieved self reliance in making world 
class satellites, launch vehicles and associated ground 
infrastructure. Two major operational space systems have 
been established namely-indian National Satellite System 
(INSAT), for telecommunication, television broadcasting 
and meteorological services and Indian Remote Sensing 
Satellite (IRS) for resources monitoring and management. 
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Two operational launch vehicles namely-Polar Satellite 
Launch Vehicle (PSLV) for launching remote sensing and 
scientific purpose satellites Into poIarllow earth orbits and 
Geostationary Satellite Launch Vehicle (GSLV) for 
launching communication and meteorologicaJ satellites into 
geosynchronous transfer orbit, are providing self reliance 
In launching the satellites. India has also launched 
Chandrayaan-1, spacecraft to Moon, for planetary 
research/studies. 

/TnlnIIIIItion} 

Branches of PSBs Abroad 

708. SHRI RAMDAS ATHAWALE: WiH the Minister 
of FINANCE be pleased to state: 

(a) the number of branches of public sector banks 
functioning abroad as on date; 

(b) the number of such branches running In losses; 
and 

(c) the amount these banks have to pay to the 
Governments of those countries where they have their 
branches? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) 120 branches of 11 public sector 
banks are functioning abroad, out of which 8 branches 
of 4 PSBs were loss making branches as on 30th 

September, 2008. 

(c) The foreign branches of Indian banks are required 
to pay Income/corporate tax, licence renewal fees, social 
security taxes, etc., as applicable in the host country. 
However, the amount of such taxesltees vary across the 
jurisdictions. 

[English} 

CGHS Facility In A.sam 

709. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government has allowed CGHS card 
holders in the State of Assam to avail health facilities at 
private hospitals; 

(b) if &0, the details thereof alongwith the names of 
the hosptials; 

(c) whether the Govemment proposes to increase 
CGHS dispensaries in the State of Assam; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Guwahati is the only city in Assam 
where CGHS presently exists. In non-emergent situations 
CGHS beneficiaries, with the approval of the competent 
authority, can take treatments in the two private hospitals 
empanelled under CGHS Guwahati. In emergency 
situation, CGHS beneficiary can go to any hospital for 
treatment. '>, 

(c) No, Sir. 

(d) Question does not arise. 

[Translation} 

Tax CoUectlon 

710. SHRI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 
SHRI NAND KUMAR SAl: 

Will the Minister of FINANCE be pleased to state: 

(a) details of targets and actual collection of direct 
and indirect taxes during each of the last three years 
and the current year till date, Chief Commissiorieraie-
wise; and 

(b) the steps taken or proposed by the Govemment 
to improve the collection in wake of global economic 
recession? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The overall 
target and collection of Direct Taxes for last three years 
and up to Jan'09 during the current year is as given 
below. 

Financial 
Year 

2005-06 

2006-07 

2007-08 

2008-09 

Budget Estimate Revised Estimate Actual Collection 
(As in Crore) (As in Crore) (As in Crore) 

177077 170077 165208 

210684 229272 230184 

267490 304760 312202 

365000 345000 247396"" 

""Collection upto Jan'09, figures of 2008-09 are provisional. 
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The Chief Commisaionerate wise - statement In 
respect of targets and actual collection of direct taxes 
during each of the last three years and upto 31 11 Jan. 
2009 is given in the enclosed statement-I and II. 

Chief Commissionerate (Zone) wise Central ExcIee 
and Customs Revenue Targets, and actual coIIecIlone 
from 2005-06 to December, 2008 are givan in the 
enclosed statement \II and IV respectively. As the Service 
Tax figures are not collected Zone wise, the Budget 
& Revised Estimates and revenue collected from 
Service Tax. is separately indicated in the encloeed 
statement V. 

(b) The Government has taken the foUowIng stepa to 
maintain the momentum of tax coUection. 

• !dI CCalTJOGIT have been advised to take up 
more Surveys with a view to detect undiscIoeed 
income, lower and non-deductlon of tax at 
source(TDS). 

• Tax ~inery is being made more tax payer 
friendly by expeditious issues of refunds, 
response to the grievance of the tax payers 
etc. 

• Identification of cases involving substantial 
amount of arreara which are pending before 
CommIasIonera (Appeals), ITAT and Settlement 
Commlseion and asking the.. authorities to 
dIepoee off such appeals ~. 

• Monitoring of advance tax payments by top 
taxpayers ·by the senior officers of the 
Department. 

• Further computerization of the Departmental 
business processes and databases· for Hnking 
of Information and reporting of high value 
transactione to the tax authorities. 

• Quoting of PAN being made mandatory in most 
of the financial transactions. 

• Multi-media campaign to encourage voluntary 
compliance of tax laws. 

• AdminietratIve steps to Improve data coUection 
and analysis. audit and anti evasion measures 
and plugging loopholes in law and procedures 
have also been taken to improve the revenue 
position in Central Excise. 

St.tement I 

Tatge! and Actual CoIl6cIion 01 CCIT (~) !'is ........ BudgtIt E8IimIIIrI 

CCIT Q\arge Target Actual ExcesaI Target Actual Excessl Target Actual Exceal 
(Cadre-ControIIi) CoIins Shortfall CoIins Shortfall Co/Ins Shortfall 

2007.{)8 2006-07 2005-06 

2 3 4 5 6 7 8 9 10 

Ahmedabad 10582 11528 8.94% 7783 9101 16.93% 6458 6143 -4.88% 

Bangalore 23906 32537 36.11% 19633 20225 3.02% 15194 15063 -0.87% 

Bhopal 5045 S488 8.79% 4575 4089 -10.82".4 4419 3443 -22.08% 

Mumbai 87491 114161 30.48% 69548 74935 7.75% 5n23 52656 -8.78% 

CaJcutta 13388 12056 -9.95% 9897 11623 17.44% 7656 7548 -1.41% 

eachin 2597 2733 5.23% 2310 2116 -8.41% 2305 1702 -26.16% 

Hyderabad 11660 13428 15.17% 8479 10128 19.45% 8401 6627 3.54% 

Jaipur 4815 4913 2.04% 2721 4375 60.78% 2173 2148 -1.11% 

CheMai 17473 18603 6.47% 13872 14843 7.00% 11234 10716 -4.81% 
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2 3 4 5 6 7 8 9 10 

Delhi 43682 46865 7.29% 33646 37347 11.00% 27623 26158 -5.31% 

Chandlgarh 8265 9724 17.65% 6373 7002 9.87% 5686 5011 -11.88% 

Kanpur 1193 1057 -11.38% 913 1007 10.300/0 890 701 -21.22% 

Meerut 13989 10089 -27.88% 13627 11203 -17.79% 11867 10306 -13.15% 

Lucknow 2136 2235 4.61% 1726 1781 3.18% 1595 1339 -16.03% 

Puna 10578 12365 16.89% 8414 8924 6.05% 7282 6436 -11.61% 

Palna 2345 2641 12.62% 1879 1950 3.79% 1972 1440 -27.01% 

Guwahati 2229 1775 -20.36% 2165 1765 -18.49% 2000 1673 -16.37% 

Bhubneshwar 3957 3829 -3.23% 3249 3308 1.63% 3093 2469 -20.18% 

Nagpur 1843 2149 16.61% 1470 1553 5.67% 1252 1154 -7.85% 

Total 267173 308176 15.35% 212281 227276 7.06% 176823 162733 -7.97% 

Notes: 
1. The figures of coIlectiona 818 exdU&ive of collections under Central TOS, which is receIYed centrally 1hrough book transfer. 
2. The Growth rate indicated are growth over BE target not over previOUS year collection. 

S"'tem.nt H 

Zonsl Collections with Lsst YealS FlgUffIS 

CorporII8 hxImt 1U PersonII hxImt Tu Total Target 

car ChIIvt AduII AduII EJI:a Growth AduII AI:iI8I ExcesIr GnIwIh ALUI AduaI ExcesIr GrowIh TIIg8t Target caT 
CoIadian CoIIIdian Shor1III ()j8f CoIIICtion CoII8dion Shor1III ()j8f CoII8dion CoIBdion Shor1III ();er for GrowIh a.ge 

(CroIvI (CIaI1 (Cnnl IMt Year (Crolal (Cnnl (CronII 1..1&1 Year (Cnnl (Cnnl (CronII lBSI Year 200&(18 RIlla for 
2007'- 200&(18 ('Itl 2007'- 200&(18 ('101 2007~ 200&(18 ('10) 2OQ8.09 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

MIIIIbai 53588 57926 4338 8.09% 21869 25155 3286 15.03'1. 75456 83080 1&24 10.10% 150011 ~.46% Munbai 

WIlt ZGftI 

AIIIIedIIbad 4160 4938 T78 18.69% 3723 4218 494 1327% 7884 9156 1272 16.13% 14545 25.5O'r. Ahmedabad 

Nagpur 462 1064 602 130.36% 814 745 ~ ·8046% 1276 1809 533 41.78% 2657 23.42% Nagpur 

PIIlI 3813 4179 366 9.59% 5121 5195 74 1.45% 8934 9373 440 4.92% 14841 27.29% PIIlI 

Bhopal 1316 2953 1637 124.35% 2362 1324 ·1038 -43.93% 3678 4277 599 16.29"10 6972 25.74% SbopaI 

Total 9751 13133 3382 34.68% 12020 11482 -638 -4.48% 21m 24615 2844 13.06% 39015 26.07% 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 

01erni 7501 9Ii26 2125 28.32'4 8100 12116 186 3.04% 13801 15911 2310 18.119% 23181 25.m et.nIi 

11931 13422 1491 12.49% SI22!I 9135 -93 -1.01% 21180 22557 1317 8.m 33312 26.m BqIIara 

4813 7542 2728 58.69% 4858 4818 -241 ".95% 9671 12159 248a 25.72"4 19193 1l.08'I0 HyderIbId 

Codin 791 1119 328 41.48% 1035 121lO 165 15.98% 1826 2319 483 27.01% 3475 23.m Codin 

25037 31709 em 28.66% 21222 21238 17 0.08'10 46258 52947 8688 14.48% 79841 26M 

Deli ~ 31038 8156 24.74% 8779 11860 3081 35.10% 33881 4a II'l37 27.44"4 845119 26.15% DIIi 

_ 7165 -900 -11.16% 1452 1212 -240 -18..54% 9518 am -1140 -11.98% 14827 II1.M MeW 

:Jl34 3595 581 18.49% 4055 3843 -212 ~23% 7088 7438 349 4.112"4 10514 25.18% a.dgIdI 

TaIII ., 41798 5818 16.17'J. 14286 18915 2629 18.40% 50267 58713 M47 16.80% 89740 26m 

1118 584 -325~.sn. • 583 -123 -17.98% 1575 1126 -448 -28.47'J. zm 11.35"1. au.NIl 

1212 2456 1244 102.59"J0 1341 1032 -309 -23.04% 2553 3488 935 36.112% 4927 23.58% ~ 

CIIcdIa 588S 7022 1137 19.33% 2403 3244 841 34.98% 82B8 10266 1978 23m 15839 24.m CIIcdIa 

819 980 141 17.23'1t 978 1035 57 5.81% 1797 1895 198 11.01% 3204 25.01% PIb1I 

TaIII II8I)t 11001 2197 24.98% 54011 5873 485 8.m 14212 18874 21162 11.73% 26147 23.18% 

.. 2149 1813 -336 -15.62% 1243 1448 205 16.53% 3392 3262 -Ill -3..84% 8040 24.m .. 

lIdnIw 448 562 114 25.52'10 971 1198 'l1J 23m 1419 17110 341 24.05% 2749 22.75% I..udInow 

286 3118 83 2II.17'J. 444 548 102 22.95 729 914 185 25.38% 1. 24.o1'1t ~ 

TaI8I 21111 2743 -138",m 2658 31112 534 20.10 5539 5936 3116 7.15% 10245 24.03% 

TOTAl. 1311042 158310 222118 16.37"1. 77462 83155 8393 8.25 213503 242164 2S2S5 13.24% 395000 27.88% 

68.75 39.05 -'a.7 -43.20% 113621 1877.112 740.81 65.20 1204.96 1916.07 711.11 59.02"1. 

136111 158349 22238 18.34% 78598 85732 7134 9~ 2147te 244080 211372 13.88% 395000 25.m 

Note: CoIIecIionI .,. baNd on OLTAS .e genende dItvough PAN besecI query. 
PIT includes FBT 
Central TOS II as per Pr. CCA 
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Statement III 
Zontl wistl Ctm/r81 Excise Rtivenutl Tetgels and Actual Rellfflnue Realisation 

(Rs. in crore) 

SI.No. Zone 2005-06 2006-07 2007-08 2008-09 (Prov.) 

Target Actual Target Actual Target Actual Target Actual 
Revenue Revenue Revenue Revenue 
Realised Realised Realised Realised 

(April-
December) 

2 3 4 5 6 7 8 9 10 

1. Mumbal-I 3800 3995 4767 5071 5520 5391 5660 3641 

2. Mumbai-II 7700 8650 9610 10299 11194 10802 11340 6589 

3. Puna 4900 4456 4450 4326 4680 4317 4530 1476 

4. Nagpur 3250 2807 3002 2784 3100 3141 3460 1793 

5. Vadodara 10200 10317 11100 11303 12320 12339 13135 7760 

6. Ahmedabad 10200 8508 8600 5189 5800 3526 6225 5127 

WMtem RegIon 40050 38732 41529 38972 42614 39516 44350 26386 

7. Bangalore 4330 4165 4550 4167 4810 4744 5300 3103 

8. Mangalore 6520 5278 4850 5835 6210 7301 7885 5186 

9. Cochin 4200 3681 4320 4539 4820 5045 5445 3268 

10. Hyderabad 3000 2788 3000 2879 3300 3004 3305 1919 

11. VlSIlkhapatnam 7238 6100 6700 7043 7100 7186 7545 4874 

12. Chennai 8000 7666 7800 7984 8350 7554 8450 4749 

13. Coimbatore 1700 1870 2020 2159 2700 2504 2630 1285 

Southem Region 34988 31547 33240 34605 37290 37337 40560 24384 

14. Lucknow 7200 6238 8810 6933 7430 6494 6885 4750 

15. Meerut 4680 4295 4383 4488 4850 4723 5100 3312 

16. Ranchi 7630 6844 6900 7451 8600 8410 9165 5762 

17. Delhi 7500 7100 8400 7570 9200 9020 10150 5806 

18. Chandigarh 840 1275 1290 1465 1660 1529 1745 723 

19. Jaipur 1600 1762 1850 1967 2300 2408 2650 1516 

20. Bhopal 5100 4794 5215 5493 6600 7011 8130 5216 
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2 3 4 5 6 7 8 9 10 

Northern RegIon 

21. Kolkata 7000 ~e.,:) 5850 5906 6300 6463 7500 5273 

22. Bhubaneshwar 1980 1792 1800 2066 2200 2445 3180 1742 

23. ShiIIong 2700 2774 3100 3133 3320 3362 3630 2436 

Eastern RegIon 11680 10170 10750 11105 11820 12270 14310 9451 

Excise draback paid 3000 2050 2400 3402 3321 5778 6435 6187 
by customs houses 

All India Total 118268 110707 117967 116646 129043 122939 136610 81118 

Source: Directorate of Data Management, CSEC 
Note: Exclusive 01 cess adI •• 1IstenId by northern Deparment 01 Revenue. 

Sta,.",.", IV 

ZOM-wistl Customs RsKN1UtJ TiltgBIS IUId RsWlf7Ut!l RMlisllIion 

(Rs. in crore) 

S1.No. Zone 2005-06 2006-07 2007-08 2008-09 
(Aprl-December 

provisional) 

Target Actual Target Actual Target Actual Target Actual 
Revenue Revenue Revenue Revenue 
Realised Realised Realised Realised 

2 3 4 5 6 7 8 9 10 

1. Mumbai-I (CUS) 5685 6394 7510 7830 9000 8391 9095 5480 

2. Mumbai-II (CUS) 12691 14943 18080 21311 18215 19660 25360 17626 

3. Mumbai-III (CUS) 555 455 550 577 6535 6357 7255 4948 

4. Mumbai-I (CEX) 20 20 20 12 10 12 10 4 

5. Mumbai-II (CEX) 6 8 10 11 10 15 20 14 

6. Pune 375 346 410 522 9fO 1221 2050 908 

7. Nagpur 215 278 340 344 390 343 340 280 

8. Ahmedabad (CUS) 7810 10734 12330 13054 14940 15307 13940 11785 

9. Ahmedabad (CEX) 45 15 20 5 6 571 165 149 

10. Vadodara 30 6 10 6 6 450 490 221 

Western RegIon 27432 33199 39280 43672 SOO22 52334 58725 41415 
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2 3 

11. Bangalore (CUS) 3835 

12. Mysore 10 

13. Cochin (C.EX) 70 

14. Hyderabad (C. EX) 420 

15. VlZ8g (C.EX) 1840 

16. Chennai (CUS) 8100 

17. Chennal (PREV.) 1120 

18. Chennai (CEX) 45 

19. Coimbatore 30 

Southern Region 15470 

20. Lucknow (C.EX) 10 

21. Meerut (C. Ex) 160 

22. Patna (Prev.) 210 

23. Ranchi 

24. Delhi 6545 

25. Delhi (Prev.) 45 

26. Delhi (C.EX) 845 

27. Chandigam 285 

28. Jalpur 25 

29. Bhopal «C.EX) 95 

Northern Region 8221 

30. Koikata (CUS) 4390 

31. Bhubaneahwar 160 

32. Shiliong 9 

Eastern Region 4559 

All India Total 55682 

PHALGUNA 6, 1930 (Saks) 

4 

3848 

86 

495 

2346 

9471 

1140 

63 

-72 

17377 

-59 

791 

211 

o 

6785 

448 

805 

29 

134 

9144 

4873 

304 

13 

5190 

64911 

5 

4540 

10 

100 

600 

2730 

11340 

1380 

80 

-92 

20688 

-72 

960 

250 

o 

8180 

60 

970 

490 

40 

160 

11038 

5690 

350 

20 

6060 

77066 

6 

5009 

12 

113 

782 

2698 

12818 

1685 

100 

-42 

23175 

-8 

1195 

177 

o 
9672 

115 

696 

580 

33 

179 

12639 

6638 

417 

28 

7083 

86569 

7 8 

5730 4117 

15 10 

130 1696 

890 906 

3090 3364 

14670 16581 

1930 1489 

110 212 

o -44 

26565 28331 

o 22 

1370 1706 

200 134 

o 0 

11070 11101 

60 131 

800 810 

660 702 

40 24 

200 207 

14400 14837 

7600 7643 

480 970 

30 30 

8110 8643 

98770 104146 

10 OIJt!JSlions 258 
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Source: Directorage of Data Management. CBEC In 2007-08 Rs. 327 crore taken as draw back 
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Stlltement V 

Service Tax Revenue 

(Rs. in crore) 

Head 2005-06 2006-07 2007.()8 2008-09 

BE 17500 34500 50200 64460 

RE 23000 38169 50803 65000 

ActuaIs 23055 37598 51301 

Revenue realised during Aprll-o--nber. 2008 Is at As. 45521 
crora. 
Source: ReceIpIs Budget and PICCA. 

/Englishj 

CUA Scheme 

711. SHRIMATI MINATI SEN: Wi. the Minister of 
FINANCE be pleased to state: 

(a) whether the Life Insurance Corporation of India 
(LlC) has introduced "Chief Life Insurance Advisors' 
(CLlA) scheme; 

(b) if so. the details thereof; 

(c) whether the CLIA scheme dlvel1lified the agents 
who are the resources for the Development Officers to 
achieve the targets and to produce business; and 

(d) if so. the details thereof? 

THE MINISTER OF STA"rE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Yes, Sir. The Life Insurance 
Corporation of India (LlC) has introduced the Chief Life 
Insurance Advisors Scheme, 2008 (CLlA) with effect from 
01.04.2008. The details of the schemes are given in the 
enclosed Statement. 

(c) and (d) llC has developed this strategic channel 
for recruitment of agents given the changed market 
scenario in the Insurance Industry. The CLIA model aims 
to help the LlC to develop a strong and stable agency 
force. increase market penetration and to reduce the 
chances of poaching of senior agents by private 
companies. The intention is to empower senior agents 
to play a supervisory role given their long experience, 

knowledge and understanding of the market. The 
Development Officers shaH continue to get credit for 
business done by their agents even If such agents have 
become CLlAs. 

0eIsiIs of Iht1 ChitJI life Insurance AdwSor (ellA) 
SchfNnt1 

ELIGIBILITY CRITERIA 

The applicant should be member of any of the 
following clubs for Agents: 

,. Corporate, 2 Chairman's, 3. Zonal Manager's, 
4. Divisional Manager's, or The applicant should be 
Financial Service Executive having at least 3 years 
standing. or The applicant should be a Retired Employee 
of the Corporation In the Class I, II and til c:ac:n including 
who has taken voluntary retirement under Pension Rules 
and having L1C agency. 

AGE: 

The applicant should have completed minimum age 
of 25 years and should not have completed 65 years of 
age. The Zonal Manager incharge can relax the upper 
age limit in deserving cases. The Maximum age upto 
which an applicant can work a Chief life Insurance 
Advisor shall be 70 years. 

SELECTION PROCESS: 

The applicant fulfilling the above eligibility criteria 
wiU be authorized to act as Chief Life Insurance Advisor 
(ClIA) on the basis of an Interview by a 3 Member 
Committee constituted by the Sr. DiviSional Manager 
incharge of the Divisional Office. The committee will be 
headed by an officer not below the rank of Assistant 
Divisional Manager and the other members of the 
committee wiN not. be below the rank of Administrative 
Officer. Such selected applicants wiH enter into a separate 
agreement with the Life Insurance Corporation of India 
on such tenns and conditions as may be defined from 
time to time. The agreement would be Signed by 
Marketing Manager or a person authorized by Sr' 
DIvisional Manager IIC on behalf of the Corporation and 
the applicant would be authorized to act as a Chief Life 
Insurance Advisor. The contract would be for a period of 
Five Years and renewable thereafter for a period of five 
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years or 'leas in case of CLIA attaining 70 years of age. 
The Competent authority may terminate this agreement 
by giving one month's notice thereof in writing even if 
the CLIA has fuHilled minimum performance norms as 
speoIfied from time to time. However, the CLIA during 
this notice period shall continue to be responsible for 
the quality of business brought by his supervised agents. 

FUNCTIONS OF A CHIEF UFE INSURANCE ADVISOR: 

(a) Every Chief Life Insurance Advisor shall 
recommend names of candidates suitable for 
appointment as new agents. These individuals, 
after passing the necessary pre-recruitment test 
as specified by Insurance Regulatory 
Development Authority (Licensing of Insurance 
Agents) Regulations, 2000 as amended from 
time to time, shall be placed under the 
supervision of the Chief Life Insurance Advisor. 

(b) Every Chief Life !nsurance Advisor shall make 
attempt for re-appointment of terminated agents 
of the Corporation by motivating them. Such 
agents on reappointment shall be placed under 
the supervision of the CLIA who motivated them 
subject to existing provisions inforce. 

(c) The Chief Life Insurance Advisor shall be 
responsible for Post Recruitment mentoring, 
counseling, and performance of the Agents 
supervised by him. The Chief Life Insurance 
Advisor shall also be responsible for the quality 
of business and professional conduct of the 
agent supervised. 

(d) Every Chief Life Insurance Advisor shall be 
responsible for activating the agent placed under 
himlher and shall motivate him to perform 
satisfactOrily . 

Ce) Every Chief Life Insurance Advisor shall help 
the supervised agent to perform his duties as 
per Agents Rules 1972 and IRDA Rules and 
Regulations as applicable from time to time. 

(f) Every Chief Life Insurance Advisor shall perform 
such other duties as may be entrusted or 
assigned to himlher by the Corporation from 
time to time. 

British Foreign Secretary'. VIsit to India 

712. SHRI ADHIR CHOWDHURY: WiH the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the British foreign Secretary recently 
visited India; and 

(b) if so, the details of the Issues discussed and 
agreements signed during his visit? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 
(a) and (b) The British Foreign Secretary Mr. David 
Miliband was on an official visit to India from 13-16 
January, 2009. The visit was part of the annual bilateral 
dialogue held at the level of Foreign Ministers. The two 
sides held extensive discussions on bilateral, regional 
and multilateral issues of mutual interest. No agreement 
was signed during the visit. 

[Trans/slion/ 

Launch of Space Craft 

713. SHRI ANURAG SINGH THAKUR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to· send Space 
Craft to the Moon and the Mars; 

(b) if so, the details thereof outlining the type of 
Manned or Unmanned Space-crafts proposed to be 
launched; 

(c) the details of the schedule chalked out In this 
regard alongwith the expenditure likely to be incurred; 
and 

(d) the benefits likely to accrue as a result thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
India has already sent Chandrayaan-1 spacecraft 
(Unmanned) to Moon on 8th November 2008. Further, 
Government have approved undertaking Chandrayaan-2 
mission. Chandrayaan-2 is an unmanned spacecraft and 
is intended for in-situ scientific exploration of polar regions 
of Moon. Prasently, there is no proposal to send a 
spacecraft to Mars. 

(c) The Chandrayaan-2 is scheduled for launch during 
2011-12 timeframe. The total budget approved for 
Chandrayaan-2 is Rs.425 crore. 

(d) Chandrayaan-2 will enhance the scientific 
understanding of Moon's surface and environment, 
upgrade India's technological capabilities and provide 
opportunities for younger generation in the country for 
planetary research. 
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[English] 

Compuaionate Appointment. In aank. 

714. SHRI K. SUBBARAYAN: WlH the Minister of 
FINANCE be pleased to state: 

(a) the number of applications for compassionate 
appointments received in the PjJbIic Sector Banks (PSBs) 
during each of the last three years and the current 
year, Bank-wise; and 

(b) the number of such applications accepted and 
rejected during the said period, Bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Infonnation is being collected and 
will be laid on the Table of the Lok Sabha. 

Amendment In the Emlgndlon Act, 1983 

715. SHRI ASADUDDIN OWAlSI: 
SHRI M.P. VEERENDRA KUMAR: 
SHRI ABDULLAKUTTY: 

WiD the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a) whether the proposed amendments in the 
Emigration Act, 1983 have been finalised; 

(b) if so, the details thereof aIongwith the salient 
features of the proposed amendment; and 

(c) if not, the reasons therefor? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARUAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) to (c) The proposed amendments 
to the Emigration Act, 1983 are currently under 
finalization. The proposed amendments are intended to 
facilitate legal emigration; to curb iDegaJ emigration and 
to make emigration a simple, transparent, efficient and 
humane process. 

Emergency Treatment of Patients 

716. SHRI K.S. RAO: Wdl the Minister of HEALTH 
AND FAMILY WELFARE be pleased to slate: 

(a) the number of cornpIainI cases reported against 
hospitals and other medical establishments refusing 
urgent and emergency treatment to patients; 

(b) the action tateen against such hospltalal 
establishments to make them more responsive to 
heaIthcanI needs of the patients; 

(c) whether the Govemment proposes to establish 
a comprehensive mechanism responsible for formulating 
standards for cIaasIfying clinical establishment and to 
compile, maintain and update their national register for 
regulating ho8pitaIa and private clinical units; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Health being a State subject such 
information is not centrally maintained. However, in 110 
far as Central Government Hoapltals In Deihl are 
concerned no complaint regarding refusing urgent and 
emergency treatment to patients has been reported. 
Complaints/Grievances Cells are already In existence in 
aU these hospitals to address complalntalgrievances of 
patients, if any. 

Ministry of Health & Family Welfare has already 
introduced a Bill namely-""e Clinical Establishments 
(Registration and Regulation) BIB 200T in the Parliament. 
The Bill is aimed to provide for the registration and 
regulation of clinical establl8hments in the country with 
a view to prescribe minimum standards of facilities and 
services which may be provided by them. 

Extradition Treaty between India and Nepal 

717. SHRI NIKHIL KUMAR: WUI the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether India and Nepal have mutuaIty agreed 
to mocIfy the existing extradition treaty; 

(b) If so, the details thanIof and the reMON! therefor; 
and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 
(a) Yea. 

(b) An extradition treaty, concluded on October 2, 
1953, Is currently in force between India and Nepal. A 
need to revise this treaty had been felt as the treaty 
had proved to be inadequate in view of changes in the 
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nature of crime and revised International norms of 
extradition. 

(c) The text of a new extradition treaty has been 
finalised between the two Governments. The new treaty 
would significantly strengthen the bilateral legal framework 

I to combat cross-border crime and terrorism. The new 
extradition treaty was initialled in January 2005. It awaits 
formal signature. 

/Tl11ns18lion} 

Conservation of Medicinal Pienta 

718. DR. DHIRENDRA AGARWAL: Will the 
MINISTER OF HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Govemment has reviewed the work 
of the Non-Govemmental Organisations (NGOs) entrusted 
with the work of conservation of medicinal plants; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The Work of Non-
Govemment organizations (NGOs) entrusted with the 
projects on conservation of medicinal plants under the 
scheme of National Medicinal Plants Board (NMPB) is 
reviewed through following measures: 

SI.No. 

1. 

2. 

3. 

4. 

Name of the Scheme 

2 

Panchayat Yuya Krida aur Khel Abhiyan 

Scheme of Assistance to Nstional Sports 
Federations (NSFs) 

Talent Search & Training 

National Sports Development Fund 

• Presentation by the NGOs before Committee of 
experts regarding the work done and the 
achievements made before release of further 
instalments. 

• Monitoring and evaluation by the State Medicinal 
Plants Boards for which the State Medicinal 
Plants Boards are eligible for an assistance of 
2.5% of the project costs. 

• Monitoring and Evaluation through Agricultural 
Finance Corporation Ltd. as the national level 
organization for monitoring of projects funded 
by the NMPB. 

[English} 

Schemes for Development of Sporta 

719. SHRIMATI C.S. SWATHA: Win the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the details of the existing Central Schemes for 
the development of sports in the country; 

(b) the amount allocated for each discipline of Sports 
under these schemes during the last three years and the 
current year, year-wise; and 

(c) the details of expenditure incurred on Sports each 
year during these years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) At 
present, the following central schemes are being operated 
for the development and promotion of sports and games 
in the country: 

Main objective of the scheme 

3 

Creation of basic sports infrastructure in all village and block 
panchayats of the country in a phased manner over a period 
of 10 years and providing access to organized sports 
competitions at block, district, state and national levels. 

To provide assistance to NSFs for conducting National 
Championships and Intemational Tournaments In India, 
participation of national teams in Intemational toumaments 
abroad, organizing coaching camps, procuring sports 
equipments, engagement of foreign coaches, etc. 

To provide assistance to promising and budding 
sportspersons for training, competitive exposure and the 
purchase of equipment. 

To provide tailor-made assistance to elite athletas for their 
training and preparation for participation in major international 
competitions. 
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1 

5. 

6. 

7. 

8. 

2 

Schemes of Sports Authority of India (SAl) viz 
National Sports Talent Contest Scheme, Army 
Boys Sports Companies Scheme, SAl Training 
Centres Scheme, Special Area Games Scheme, 
Centres of Excellence Scheme, National 
Coaching Scheme and Capital Projects 

L..axmibai National University of Physic:aJ 
Education, GwaJior 

Special Awards to Winners in International 
Sports Events and their Coaches 

Awards Schemes viz RaJiv GancIli KheI Ratna 
Award, Ohyan Chand Award for Hfetime 
achievemertt in sports and games, Atjuna Award, 
Dronacharya Award, MauIana Abut KaIam 
Azad Trophy 

3 

To broad-base and promote excellence In sports, Including 
talent Identification and development, organizing national 
coaching campa, and development of aports acacIemIcs. 

To prepare qualified leaders in the field of physical education; 
to undertake, promote and disseminate research and also 
publish literature in the field of physical education; to provide 
profe8aional and academic leadership to other institutions 
etc. 

To encourage and motivate outstanding sportspersone for 
higher achievements and to attract the younger generation 
to take sports both 88 amateurs and profesaionals. 

To recognize and honour the outatandIng sportepel8ona, 
coachee and top overall performing univef8ity in the Inter-
Univer8ity Tournaments. 

9. Scheme of Pension to Meritonoue Sportaperaone To reward the meritorious eportapersons for their outstanding 
achievements with lie time 8II8Istance in the form of aeeured 
monthly penaIon. 

10. 

11. 

12. 

13. 

14. 

National Welfare Fund for Sportspersons 

National Sports Championship for Women 

Promotion of Sports & Games in echooIe 
and colleges 

Scheme of Sports Scholarships 

Scheme of Aesistance for Ant!-Doping ActivitieB 

(b) The sports specific aesistance is provided under 
the Scheme of Assi8tance to National Sports Federations 
(NSFs) only and following aJIocations were made for the 
scheme during the last three years and current year: 

(As. in crores) 

1lHo. Yell' 

2 3 .. 

1. 2005-06 45.00 40.00 

To provide 888iatence to retired eporte peraone who brought 
fame and rJory to the country but now living 4n Indigent 
circumstances. 

To promote sports and games among women. 

To raise the standard of sports at the school level and to 
encourage participation in inter-8chool c:oqMttItiona. 

To assist talented boys and girts for their outetandlng 
performances by way of sports lICholar8hlps. 

To provide financial assietance for anti-doping meaeurea. 

2 3 

2. 2006-07 40.60 34.08 

3. 2007-08 51.49 64.49 

4. 64.00 41.00 

(c) The details of expenclture NSFe-wiee during the 
last three years and the current year under the Scheme 
of Assistance to NSFs are given in the enclosed 
Statement. 
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Statement 

Detsils of GflInts ISIBsssd 10 the Nationsl Sports Fedeflllions 

(Rs. in lakhs) 

SI.No. Name of the Federation 2005-06 2006-07 2007-08 2008-09 
(upto December, 

2008) 

2 3 4 5 6 

1. All India Carrom Federation 13.98 12.69 15.21 11.88 

2. All India Chess Federation 78.94 112.46 239.94 51.26 

3. All India Karate-Co-Federation 00.00 3.46 00 00 

4. All India Sports Council of the Deaf 13.43 19.15 17.24 28.35 

5. Amateur Baaeball Federation of India 07.00 15.49 9.00 10.50 

6. Amateur Hancl)aU Federation of India 34.57 38.64 18.03 43.55 

7. Atya Patya Federation of India 12.00 15.50 8.50 10.00 

8. BaH Badminton Federation of India 00.00 0.00 Nil 00 

9. Basketball Federation of India 41.21 36.31 71.44 33.67 

10. Cycle Polo Federation of India 0 30.01 14.82 13.73 

11. Fencing Association of India 43.78 45.70 8.61 21.75 

12. Gymnastics Federation of India 14.88 66.47 39.65 7.80 

13. Indian Body Building Federation 0 0.00 0 00 

14. Indian Kayaklng & Canoeing Association 36.50 21.23 43.52 20.24 

15. Indian Polo Asaociation 01.10 1.55 2.11 4.97 

16. Indian Power lifting Federation 15.00 8.50 11.50 8.00 

17. Judo Federation of India 64.66 48.62 92.23 17.25 

18. Kho-Kho Federation of India 12.00 2.00 00 00 

19. KorfbaH Federation of India 09.00 12.50 13.50 9.47 

20. All India Tennis Association n.45 90.07 92.63 64.61 

21. National Rifle Association of India 433.43 373.19 717.24 325.25 

22. Netball Federation of India 11.50 9.50 14.99 18.78 

23. Roller Sl<ating Federation of India 09.00 0.00 0 00 



271 WnWen Ans .... ts FEBRUARY 25, 2009 to 0utI811ons 272 

2 3 4 5 6 

24. Rowing Federation of India 51.65 9.75 65.20 41.00 

~5. Sepak Takraw Federation of India 10.50 13.00 11.95 9.00 

26. Shooting Ball Federation of 100 .. 00.00 0.00 0 00 

27. SoftbaU Federation of India 9.80 12.00 9.00 00 

28. Squash Racket Federation of India 15.42 21.94 11.37 8.27 

29. Swimming Federation of India 53.33 13.59 84.14 8.09 

30. Table Tennis Federation of India 165.10 178.75 332.97 55.93 

31. Taekwondo Federation of India 00.00 0.00 0 00 

32. Tenni-Koit Federation of India 11.00 13.00 9.00 12.00 

33. Tennis BaD Cricket Federation of India 17.00 11.50 8.00 10.50 

34. Tug of War Federation of India 11.50 20.75 3.50 8.50 

35. VoHeyball Federation of India 94.97 58.17 104.81 56.39 

36. Yachting Association of India 141.30 78.40 117.91 12.33 

37. Wushu Association of India 07.10 13.50 11.41 23.57 

38. Throwban Federation of India 09.00 0.00 19.82 00 

39. Paralympic Committee of India 13.SO 33.34 219.19 10.70 

40. Archery Association of India 51.75 96.48 81.67 66.82 

41. Billiards & Snooker Federation of India 28.57 16.13 33.49 20.39 

42- Indian Amateur Boxing Federation 142.74 81.79 154.76 138.92 

43. Indian Hockey Federation 96.46 92.09 125.18 116.78 

44. Indian Women Hockey Federation 78.81 111.64 191.85 71.51 

45. Indian Amateur Kabaddi Federation 24.69 13.95 25.68 15.43 

46. Incian Weightlifting Federation 51.41 3.28 0 00 

47. Athletics Federation of India 227.95 86.83 233.19 215.51 

48. Badminton Association of India 271.94 117.65 199.75 139.43 

49. Equestrian Federation of India 31.20 29.06 61.99 44.85 

SO. All India FOOIbaH Association 70.37 30.55 68.15 21.65 

51. Indian Golf Union 37.84 23.85 56.64 1.06 
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52. Wrestling Federation of India 209.82 32.58 6.15 141.86 

53. Winter Games Federation of India 

54. Women's Cricket Federation of India 

55. Cycling Federation of India 

56. Special Olympic Bharat 

57. Indian Olympic Association 

58. Sports Authority of India 

59. Malkhamb Federation 

60. Amateur Soft Tennis Federation of India 

61. Bridge Federation of India 

Reduction In Interest Rete on Loans 

720. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Govemment has received 
representation from the Govemment of Kerala to reduce 
the interest rate on loans granted under programmes 
for strengthening infrastructure for quality and clean milk 
production; and 

(b) if so, the details thereof and action taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) National Bank for Agriculture and 
Rural Development (NABARD). the nodal Govemment 
Agency for implementation for ~ural Infrastructure 
Development Fund (RIDF). has not received any 
representation from Government of Kerala for reduction 
in rates of interest on loans for strengthening of 
infrastructure for quality and clean milk production under 
RIDF. 

SettIng up of IIBM 

721. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of FINANCe be pleased to state: 

12.51 1.65 0 2.03 

00 1.00 1.87 00 

11.73 1.00 27.91 00 

0.00 4.50 87.22 9.00 

28.53 538.10 244.28 201.16 

950.00 500.00 1700.00 800.00 

0 0 3.75 10.25 

0 0 0 7.50 

0 0 0 1.50 

<a) whether the Union Govemment has received any 
proposal from the Govemment of Gujarat for setting up 
of a branch of Indian Institute of Bank Management 
(118M) at Gandhinagar; 

(b) if so, the details thereof; and 

(e) the time by which the said proposal is likely to 
be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS <SHRI PAWAN KUMAR 
BANSAL): (a> to (e) Information is being collected and 
will be laid on the Table of the Lok Sabha. 

Presence of Dangerous Fats Content In EdIble Oil 

722. SHRI SUGRIB SINGH: 
SHRI MADHU GOUD YASKHI: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAMESH DUBE: 
SHRI ADHIR CHOWDHURY: 
SHRI KINJARAPU YERRANNAIDU: 

WiD the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a> whether traces of trans fats were found in edible 
oil as reported in the 'Hindustan Tunes' dated 4 February. 
2009; 
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(b) if so, the details thereof and the reaction of the 
Government thereto; and 

(c) the action taken or proposed to be taken by the 
Gove. nment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Recent reports appearing in the 
press are based upon the report, titled -Fatty acid profile 
of edible oils and fats in India-, brought out in January, 
2009, by Centre for Science and Environment, regarding 
presence of transfatty acids in edible oil. Edible vegetable 
oils normally do not contain Transfer acids (TFA) however 
TFAs are formed when vegetable oils are subjected to 
hydrogenation i.e. in production of vanaspati .. margarine, 
etc. 

The Pravention of Food Aduheration Rules, 1955 do 
not prescribe any limit of Trans Fatty Acids in oils and 
fats. However, through a Notification No. GSR664(E) 
dated 19.9.2008 relating to food labeling under the PFA 
Rules, 1955, provisions have been made that in case 
any hydrogenated vegetable fat or bakery shortening is 
used in- preparation of any food, the declaration that It 
containS trans fatty acid shaH be givett. Further in case 
of claim -that the product is free from trans fatty acids 
then the amount of trans fatty acid shall not be mora 
than 0.2 9IJl per serving. 

VIability of CIL Protects 

723. SHRI BASU DEB ACHARIA: WiD the PRIME 
MINISTER be pleased to state: 

(a) whether the Coal India Umited (CIL) proposes 
to rework the viability of aU its projects l.Ilder Eleventh 
Plan as reported in the 'Hindu' dated 4 February, 2009; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Yes, 
Sir. The Coal India Umited's (CIL's) subsidiary, Central 
Mine Planning and DesIgn Institute (CMPDI) has been 
assigned to re-work the economicslviability of the projects 
being taken up during XI Plan period due to increase in 
wages of the employees in view of National Coal Wage 
Award-VIII (NCWA-VIII). 

(c) No such proposal has been received by the 
Government till date. 

L08I1 COn.ultancy Cent,.. 

724. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) 
proposes to establish loan consultancy centres in the 
country to provide information regarding opening of bank 
accounts and recovery of loans; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Reserve Bank of India has issued 
guidelines on 24.04.2008 on 'Recovery agents engaged 
by banks'. In terms of these guidelines, banks are 
encouraged to utilise the services of the credit counaellors 
for providing suitable counselling to the borrowers as 
per the proviaions of the guidelines. 

Amendment In cable Television Networb 
(RegulatIon) Act, 1115 

725. SHRI SURESH KALMADI: Will the PRIME 
MINisTER be pleased to state: 

(a) whether proposals have been received from the 
State Governments including Maharaahtra to amend the 
Cable Television Networks (Regulation) Act, 1995 to make 
It mandatory for the Cable Operators to get themsetvea 
registered; 

(b) if so, the details thereof; 

(c) whether any action has been taken by the 
Government in this regard; 

(d) If so, the details thereof; 

(e) if not, whether the said proposals ... pending 
with the Government; and 

(f) if 80, the reasons therefor and the time by which 
these are likely to be accepted/rejected by the 
Government? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. Proposal from 
State Government of Maharashtra for amendment in 
Cable Television NetwoOOl (Regulation) Act, 1995 has 
been received. 

(b) State Govemment of Maharashtra is of the view 
that thare is no provision in the said Act to check the 
cable operator evading payment of entertainment duty 
and has therefore, proposed an amendment in the Act 
enabling the registering authority to refuse to grant or 
renewal of registration certificate of those cable operators, 
who have not paid entertainment tax under the State 
Act. 

(c) to (e) The amendment of the Cable Television 
Networks (Regulation) Act, 1995 in the light of the 
recommendations of Telecom Regulatory Authority of India 
(TRAI) regarding "restructuring of cable services" received 
by the Government on 25.7.2008 are under consideration 
of Govemment. The proposal of State Govemment will 
also be taken into consideration while deciding the matter. 

(f) No time frame could be given in such policy 
issues. 

Expansion Plan of IREL 

726. SHRI A. V. BELLARMIN: Will the PRIME 
MINISTER be pleased to state: 

(a) the current status of the proposed expansion 
plan of Indian Rare Earths Ltd. (IREL) for exploitation of 
raw sand at Manavalakurlchi; 

(b) the funds aJJocated and spent so far in this regard; 
and 

(c) the details of action taken/proposed to be taken 
by the Govemment in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFACE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) 
Expansion plan of Indian Rare Earths Limited (IREL) for 
exploitation of raw sand at Manavalakurichi (MK) is held 
up for want of clearance from Ministry of Environment 
and Forests (MoE F) and renewal of mining leases by 
the Tamil Nadu Govemment. 

(b) Funds amounting to As. 11 crore and Rs. 45.50 
crore were allocated for the project in the X and XI 
Plan respectively, but no amount has been spent so far. 

(c) MoEF in their Terms of Reference (ToR) meeting 
held on 25.11.2008 have rejected the Manavalakurichi 
expansion project on the ground that expansion of 
industrial activity is not permissible in Coastal Regulatory 
Zone (CRl) area. An appeal has been filed with National 
Environment Appellate Authority on 4.2.2009 for 
reconsideration of the decision. 

IREL is actively pursuing with the State Govemment 
authorities for land acquisition and renewal of mining 
leases. 

Sickle Cell Anaemia Dleea .. 

727. SHRI CHENGARA SURENDRAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether a large number of people in our country 
suffer from Sickle Cell Anaemia Disease (SCAD); 

(b) if so, the details thereof; and 

(c) the steps taken to check the disease? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) Sickle cell anaemia disease (SACD) is a 
hereditary blood disorder caused due to defective 
hemoglobin structure resulting in early destruction of 
RBC's and resulting in anemia. It is estimated almost 5-
6000 newbom are bom with SCAD every year. 

(c) The Indian Council of Medical Research has 
recently completed a multicentric study on sickle cell 
anemia amongst primitive tribes from four States, ,: e. 
Gujarat, Orissa, Maharashtra and Tamil Nadu. 

Under this project simple intervention methods to 
reduce the sickle cell crisis in the affected individuals 
was adapted, which included Folic acid and iron tablets 
to be given to cases of nutritional anemia and SCAD 
with iron deficiency, electrolyte powder and plenty of 
fluid during crises, preventive vaccines (Hepatitis) B, H 
influenza and pneumococus) to aU children with SCAD. 
Genetic counselling has been offered to affected 
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population. State Governments have been requested to 
implement these intervention methods in the respective 
States. 

/T1llI1SIa1ion] 

Bank Draft Fraud 

728. SHRI HANSRAJ G. AHIR: Win the Minister of 
RNANCE be pleased to state: 

(a) whether the Government has received any 
complaints regarding alleged fake bank draft frauds in 
Tripura; and 

(b) if so, the details thereof aIongwith the remedial 
measures taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OJ:..STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) Reserve Bank of India (RBI) has 
reported that on perusaf- of 'Fraud Reporting and 
Monitoring System' package, it is observed that no bank 
has reported any fraud case on account of fraudulent 
encashment of cheques, drafts in Tripura State. 

RBI had issued guidelines/modus operandi circulars 
to all the Convnercial Banks on fraudulent encashment 
of fakeJforgedlstolenlaltered instruments so that adequate 
safeguard8 could be taken by the banks to prevent frauds 
in this area. Further, RBI has Instructed all the banks 
for strict adherence to Know Your Customer (KYC) 
guidelines which are very exhaustive and explicit. The 
Annual Financial Inspection conducted by RBI also takes 
a cIo8e look into this aspects. 

[English] 

Thyroid Dlaeue 

729. SHRI G.M. SIDDESWARA: Win the Minister of 
HEAlTH AND FAMILY WELFARE be pleased to state: 

(a) whether a large number of Indians suffer from 
bloated thyroid due to iodine deficiency; 

(b) if so, the details thereof; 

(c) whether consumption of iodized salt has any 
eftect in reducing iodine defICiency; 

(d) if 00, the details of the same; and 

(e) the steps taken by the Government to provide 
iodized salt to the poorer sections In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) As per surveys conducted by 
Director General of Health Services, Indian Council of 
Medical Research, Health Institutes and State Health 
Directorates, covering all StateslUTs, 263 districts out ot 
324 districts surveyed are endemic to Iodine Deficiency 
Disorders including goiter where the prevalence is more 
than 10%. The visible goiter has reduced significantly In 
the entire country as a result of consumption of iodated 
salt under centraUy assisted National Iodine Deficiency 
Disorders Control Programme (NIDDCP). 

(e) In order to provide iodated salt to the weaker 
sections in the country several StateslUTs have included 
iodated salt under Public Distribution System as an 
essentiaJ item. 

Pollution by ProceaIng InduMrIea 

730. SHRI JASUBHAI DHANABHAI BARAO: WiD the 
PRIME MINISTER be pleased to state: 

(a) the details of the measures taken/proposed to 
be taken to contain pollution being spread by the 
processing industries; 

(b) whether the Union Government proposes to seek 
help from environmental experts and other agencies in 
this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMa NARAIN 
MEENA): (a) The measures taken to contain poHution 
being spread by the processing. industries Include the 
following: 

(i) Notification of general and Industry specific 
environmental standards. 

(Ii) Prescribing protocols for Hazardous Wastes 
Management, handling and storage under The 
Environment (Protection) Act, 1986. 

(iii) Environment Surveillance and inspection of 
industries by Central Pollution Control Soard 
(CPCB) and the concerned State PoHutlon 
Control Boarda (SPCBs) to enforce the 
preecrbecl norms. 
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(iv) Issue of directions under Water (Prevention and 
Control of Pollution) Act, 1974, Air (Prevention 
and Control of Pollution) Act, 1981 and under 
Environment (Protection) Act, 1986. 

(v) Mandatory Environment hnpact Assessment (EIA) 
clearance for certain categories of industrial 
projects. 

(vi) Issue of consent under Water (Prevention and 
Control of Pollution) Act, 1974 and Air 
(Prevention and Control of Pollution) Act, 1981, 
mandatory for polluting industries. 

(vii) Promotion of establishment of Common Effluent 
Treatment Plants (CETPs) and Treatment 
Storage and Disposal Facilities (TSDFs) by the 
Govemment of India. 

(viii) Promotion of Clean Technology and Waste 
Minimization by undertaking research and 
dissemination. 

(ix) Preparation of zoning atI8s for siting of Industries 
based on environmental considerations. 

(x) Implementation of Corporate Responsibility for 
Environmental Protection (CREP) through 
voluntary initiatives by the Industries. 

(b) and (c) Environmental experts and other agencies 
including industrial associations are consulted, among 
others, for prescribing national environmental standards 
for industries. Six sector specific Committees have been 
constituted, which also include experts from different fields, 
to process the grant of environmental clearances. Experts 
of other agencies like Council of Scientific and Industrial 
Research (CSIR) institutions are also involved in various 
research projects on Clean Technologies and Waste 
Minimization. 

{Tnmslalion} 

Chembal Project 

731. SHRI RAGHUVEER SINGH KOSHAL: Will the 
PRIME MINISTER be pleased to state: 

(a) Whether the State Govemment of Rajasthan has 
submitted the revised proposal with regard to cleaning of 
Chlll1"lb8J project; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ENViRONMENT AND FORESTS (SHAI NAMO NARAIN 
MEENA): (a) to (c) A revised project proposal with an 
estimated cost of As. 150 crore has been received from 
the Government of Rajasthan for "Environmental 
Improvement Plan of River Chambal at Kota" 10 be taken 
up under the National River Conservation Plan on 70:30 
cost sharing basis between the Central and the State 
Governments. The Planning Commission has been 
requested by the Ministry to give their 'in-principle' 
approval for the project. 

/English} 

Issue of Passports to Hal Pilgrims 

732. SHAI S.K. KHARVENTHAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether Saudi Arabia has asked India to issue 
passports to the Haj Pilgrims instead of issuing 'Special 
Passes'; 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the efforts/steps proposed to be taken by the 
Govemment to provide passport and other logistic facilities 
to the poor people in the rural areas, who wish to go for 
Haj pilgrimage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
The Kingdom of Saudi Arabia has informed all the 
countries, including, India, that from the year 2009 Haj 
pilgrims should travel with intemational passports; and 

(c) Passport Offices will facilitate issuance of 
passports to Haj pUg rims by opening special counters 
during the Haj season. Issue of passports under the Tatkal 
scheme will be available to Haj pilgrims. in addition, the 
Govemment has issued instructions to all Passport Offices 
to ensure availability of passport booklets to meet the 
additional demand during the Haj season. 

However, the Government intends to approach to 
Saudi Authorities for a reconsideration of our request and 
anow the existing system to continue for one more year. 

Banking Ombudsman Scheme 

733. SHRI UDAY SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether in view of the increasing number of 
complaints relating to the Internet Banking, the Aeserve 
Bank of India proposes to widen the scope of its Banking 
Ombudsman Scheme, 2006 to include deficiencies arising 
out of Intemet Banking; 
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(b) if so, the details thet8of; 

(e) whether RBI has simplified the format for lodging 
complaints to the Banking Ombudsman; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to put a 
check on Internet Banking Frauds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRt PAWAN KUMAR 
BANSAL): (al and (b) Reserve Bank of India (RBI) has 
amended the Banking Ombudsman Scheme, 2006 vide 
Notification dated FebNaIY 3, 2009. Clause (8) of Banking 
Ombudsman Scherne, 2006 (I.e. grounds of complaints) 
has been amended to include the complaints arising out 
of internet banking. 

(c) to (e) Yes Sir, However, RBI has advised that the 
submission of complaint in the prescribed format is not 
mandatory and complainant has the option to lodge the 
complaint with the Banking Ombudsman on the plain 
paper or through e-mail or on line. Further, if the 
complainant desires to use a specific format for lodging 
complaint, he may use the simplified formal 

Reserve Bank of India as part of its supervisory 
process has issued a number of guidelines circulars to 
aM the commercial banks on the modus optIIllI1d 80 that 
adequate safeguards could be taken by them to preventl 
reduce the incidence of frauds in banks. Some of the 
important measures taken by RBI are furnished below: 

(il RBI had issued guidelineslcaution circuIa", on 
internet banking, observance of KYC norms and 
also issued modus operandi circulars in this 
regard. 

,.. d!he CCIT T~d"" 

~ dIarge iaud 

2 3 

VodIIIane e.. AIInedIDd naIice fer 
~Ud. IIOMIY d 

dInWId 

IMI AideI .... torlllll 
dddon of tax 
II IDIII:8 

(iI) RBI had issued guidelines on Internet banking 
to an commercial banks vide circular dated June 
14, 2001 covering technology and security 
standards, legal is8ues and reguiatorylsupervieory 
issues with regard to internet banking in India. 

(iii) RBI had also issued a caution circular on 
February 16, 2006 to all commercial banks on 
phlshing attacks. The circular contained details 
of the modus operandi on such attacks and 
minimum set up preventive/detective measures 
to tackle Phishing attacks. 

fTransI8lionJ 
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Private Telephone Operator. 

734. SHRI JIVABHAI A. PATEL: 
SHRI V. K. THUMMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has lasued ahow-cause 
notices to aeveral private telephone operator. in 
connection with income-tax; 

(b) • 50, the detah for the last three years, company-
wise along with the amount involved in each such case; 
and 

(c) the reaction of such companies thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yea, Sir. 

(b) and (c) The enawer Ie given in the encIoaed 
Statement. 

MIcuC d tax iMI*d ReIdIon d !he 
{in CIaIII d .... 1 ~ 

2006-07 2007-11 

5 8 7 

150.01 Notyal Nutica not 
deIermiIed ctIIiIqed 

Not,. Nat,. No NIdion 
dIIerninId dIIerninId deIIminId 
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VodIIone Ear Bhopal M aboYa M aboYa M aboYa M aboYa No IIICIion 
ip8C8 Tel. lid. 

Tala IrdaIm Bhopal M aboYa As aboYa As above As aboYa No reaction 

Idea Cetiar lid. Bhopal As aboYa AI aboYe M aboYe As aboYa No reaction 

BharaI Sanchar Bhopal M aboYe As aboYe M aboYe As above No raacIion 
Nipn 

Reliance 'Weoc:m IIhapeI As aboYe As aboYe M abova As aboYe No reaction 

RelIance Bhopal As aboYe As aboYe As aboYe M above No reaction 
CcmIuicIIiII1 

VodaIone Ear Ud. CIaigaItI notice for 2.55 Notyat Notyat Appeal lied 
ISI8IIIIIft deIerminad deIemined baIore 
proc:eedi1gs Coui"isaiull8l 

(AppeaI&) for 
l!OO5-O6 

IdaI Cetiar lid. t.Unbai notice lor Nt (as lisa Nt (as h a HI (as k AppeeI filed 
ISI8IIIIIft IuI& cal loa cal is a 101& balm 
p!OC88diIgs case) CuIm1asuner 

(Appeals) 

VodIIone 1m. MIInbIi nab for nun NA' NA' NA' Aaseasee'a WIt 
HuIcing& B.V. dacb:tion ~ lax ciIIniII8ed by 

NeIeIhIRIs at 8UIIt:8 MIInbai tijI CollI 
and SI..P dismiasad by 
~CoIII 

HIddiaIon Ear New Deli notice lor Nt Nt NA Appeals haw 

SdI lid. (Now ISI8IIIIIft been lied fur 

c:aIed VodIIana pracaeciIgs the ralevan! 

EIIIr Soul! Ltd.) 
yeBIS abuw (CIT 
Appeals) 

IU:Iis8an Esw New Deli notice lor Nt Nt NA No reaction 

MubiIe SeMceI aaaamert 
lid. (Now caIad pracaeciIgs 
Voddne MobIl 
SeMces Ud) 

IIIwt AIIteI lid. New deli naIice lor non 23.53 14.30 18.14 Pa)m8111 ~ As. 

dacb:tion~1IX 
~.80 CIOI1!S 

at 8UIIt:8 
his been made 

IIharIII Heracom P New Deli naIice lor NA 0.78 NA No reaction 

lid. Deli ISS88&III8R 
proaI8dilg5 

"The non decIucIIon of tax at source was on a transaeIion that took p/ac8 In financial year 2OON)8. The order determining tax payable 

has not yet been peIHd. 

CertIfIed EmIa.1on Reduction Unlta 
(a) the number of Certified Emission Reduction 

(CER) units issued to Indian Industries by the United 

735. SHRI SHRINIWAS DADASAHEB PATIL: wm the Nations Framework Convention on Climate Change 

PRIME MINISTER be pteased to state: (UNFCCC); 
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(b) whether the approval of the host country Is 
required under the UNFCCC norms and regulations; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to reduce 
carbon emission in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The number of Certified Emission 
Reduction (CER) units issued to India as on date is 
58.25 miHion. 

(b) and (c) As per UNFCCC norms and regulations 
any entity that desires to participate in the COM under 
UNFCCC has to obtain Host Country Approval (HCA) 
from the Designated National Authority (DNA) of that 
Country. The National COM Authority is India's DNA and 
accords HCA to a1igib1e COM projects. The procedure for 
obtaining Host Country Approval has been clearly 
stated in the National COM Authority Website 
www.cdmindia.nic.in. In brief it is a single window 
dearanca, wherein Project Proponents submit their 'Project 
Concept Note' and 'Project Design Oocumenf. The Project 
Proponent and his consultant is requested to be present 
in the National COM Authority meeting where they explain 
the details of their project and respond to questions that 
may be raised by members of the Authority. " the 
members are sati&fIed, Host Country Approval is issued 
later by the Authority. 

(d) India has no binding commitments to raduce 
emissions. However, we l're following a sustainable 
development path by adopting a range of policies and 
programmes to mitigate climate change, some of which 
include: 

(i) ensuring energy conservation and improved 
energy efficiency in various sectors as weD as 
setting up of Bureau of Energy EffICiency. 

(ii) promoting use of renewable energy. 

(iii) power sector reforms and active renewable 
energy programme. 

(iv) use of cleaner and lesser carbon intensive fuel 
for transport. 

(v) fuel switching to encourage cleaner energy. 

(vi) afforestation and conservation of forests. 

(vH) promotion of clean coal technologies. 

(viii) reduction of gas flaring, and 

(Ix) encouraging Mass Rapid Transport systems. 

Further steps taken by the Government to earn 
carbon cradits include capacity building of industry and 
other stake holders through various seminars and 
workshops. Also, with assistance of Asian Development 
Bank, the Ministry had published a booklet on 'How to 
implement Small Scale COM Projects - A Guide and 
Toolkit', which was widely distribu1ed to all states. The 
Government, along with other bilateral agencies, is also 
~ in development of specific methodologies for COM. 

Nehru YUVII Kendraa 

736. SHRI NAND KUMAR SAl: Win the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state the 
amount of money incurrad on Nehru Yuva Kendras (NYK) 
in various States including Chhattiagarh and Orissa, NYK-
wise during the year 2007 -os and 2008-09? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS. (DR. M.S. GILl): Annual 
Block grants are released to Nehru Yuva Kendra 
Sangathan (NYKS) for implementing regular and Special 
Programmes through its 500 oetrict Kendra. Rs. 95.85 
Crores and As. 101.76 Crores were made available dul1ng 
the year 2007-08 end 2008-09 respectively for these 500 
Kendras which include 8 Kendras in Chhattisgaftl and 16 
Kendras in Orissa. 

FDI In Insurance Sector 

737. SHRI P. KARUNAKARAN: Win the Minister of 
FINANCE be pleased to state: 

(a) whether the Government is contemplating to 
frame a policy not to increase the Foreign Direct 
Investment (FOI) in the insurance sector; 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): <a> and (b) On the recommendations of law 
Commission (19Oth Report), KPN Committee and 
Insurance Regulatory and Development Authority, 
Government has introduced the Inaurance Laws 
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(Amendment) Bill, 2008 - to amend the Insurance Act, 
1938, the General Insurance Business (Nationallsatlon) 
Act, 1972 and the Insurance Regulatory and Development 
Authority Act, 1999 in Rajya Sabha on 22.12.2008. this 
includes the provieion of enhancement of FDI limit in 
Indian Insurance companies except cooperatives from 
26% to 49"k. 

Ovar exploitation of Medicinal PIenta 

738. SHRI RAVI PRAKASH VERMA: 
SHRI ADHAlRAO PATIL SHIVAJIRAO: 

Will the MInIster of HEAlTH AND FAMILY WELFARE 
be pleased to -state: 

(a) whether the medicinal plants used in the tradtionaI 
drugs for combating diseaaes like cancer and malaria 
are being over-explolted as reported In the 'Times of 
India' dated 11 January, 2009; 

(b) If so, the details thereof; and 

(c) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) MedIcinal Plants constitute the main 
raw material for the ma;onty of the traditional drugs of 
Ayurveda. Sidha and Unani systems of medicine. As per 
a nationwide study done by the National Medicinal Plants 
Board (NMPB), 77"10 of the production of medicinal plants 
in the country is sourced from the forests and wastelands. 
Due to open access nature of the forest resources, over-
exploitation of certain medicinal plants cannot be ruled 
out. 

The Ministry of Environment & Forests is responsible 
for implementation of the Indian Forest Act, 1927 and 
the Wild life (Protection) Ad, 1972 which have provisions 
for protection of forests and wildlife, including medicinal 
plants. The National Biodiversity Act, 2002 regulates the 
access to forest resources, including medicinal plants. 
The Ministry of Environment & Forests is also supporting 
a number of projects on conaervation by setting up 
Medicinal Plants Conservation Areas (MPCAs) that are 
primarily located in forest areas. Plantation of medicinal 
plants in degraded forest lands is also supported through 
schemes of the National Afforestation & Eco-development 
Board (NAEB), Ministry of Environment & Forests. 

Govemment has also set up Medicinal Plants Board 
to coordinate matters relating to medicinal plants with 
MinIstriesIOepartrnents and other stakeholders for ensuring 
availability of medicinal plants of quality to the industry 
on a sustained basis. 

The Board also supports schemes for conservation 
and resource augmentation of rare, endangered and 
threatened species of medicinal plants under its Central 
Sector Scheme of conservation, development and 
sustainable management of medicinal plants which has 
an outlay of ~. 320 crores during the 11th Plan. 

Production of Documentary Filma 

739. SHRI ANWAR HUSSAIN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Film Division has invited any proposals 
from fUm producers for producing documentary films; 

(b) if so, the details thereof; 

(c) the number of applications received from the North 
Eastem Region (NER); 

(d) the number of films proposed to be made on 
NER; 

(e) the criteria for selection of films to be produced; 
and 

(f) the total funds aUocated for the purpose, State-
wise including North Eastern Region (NER)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. 

(b) Alms Division has, under its new plan scheme 
·Production of Documentary Films.. issued an 
advertisement calling for proposals for production of 
documentary films on various subjects and duration are 
given in the enclosed Statement. 

(c) 100 applications have been received from 
documentary film makers from North Eastern Region 
(NER). 

(d) and (e) A production committee to study the 
proposals received has been constituted by the Ministry. 
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This committee consIsta of members from the Ministry 
and FIlms DMsIon and non-oftIcjal members who are 
eminent personalities in the field of documentary film 
production. This committee will fmalise the proposals to 
De taken up for production. 

(f) The total funds aNocated for the plan &Cherne 
"Production of Documentary Rims- for the entire Eleventh 
Plan period is As. 20.00 crore of which As. 2.00 core 
has been eannarked for North Eastem Region (NER). 
There will be no state-wise distribution of these funds. 

1. Films of 30 seconds to 2 minutes duration In 
Eastman Colour in 35mm size conveying social 
message(s) on the following subjects, for release In 
theatres and telecast on different channelslmedia. 

1. Social Justice 

2. Health and Family Welfare 

3. .women and Child Development 

4. Panchayat Raj 

5. Envirorvnent 

6. AgricuIure and RUf8I Development 

7. Promotion of Tourism 

B. Sarva Shiksha Abhiyan 

9. Road Safety 

10. Civic Sense 

11. Organ Donation 

12. Water shortage (save water}/Water Harvesting 

13. HIV and AiDs 

14. Dowry and Child Marriage 

15. Communal Harmony and National Integration 

16. Global Warming 

17. Child Labour 

1B. Social Evils 

19. Anti Terrorism 

20. SocIal Unrest 

21. Crime against Women 

Documentary RIms (2E1152 MInute8 duration In Video 
fonnat) for telecast on TV channels on the following 
subjects:-

1. Agriculture (Animal Huebanc:lryJFanninglFreostryl 
Hortf:ulturalMlsc) 

2. Archaeology and Monuments 

3. Health, Community Development & (;cH)pera1lon 

4. Cottage Industry 

5. Crafts 

6. Art and Culture 

7. Food WId Festivals 

B. Tourism 

9. Natural Resources 

10. Trade & Commerce 

11. Social Welfare 

12. RehebiIitation and Employment 

13. Geography and Travel 

14. Education and Youth AcIMtie8 

15. HistoryJFreedom Struggle 

16. Famous Personalities etc. 

Demand for Tax Conceulona 

7..0. SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Federation of Indian ChambenI of 
Commerce and Industry (FICCI) has demanded Income 
tax holidays, import duty conceuion8 on machil'l8fY and 
inoentiYes eco-cars to give a booIIt to the struggfing Indian 
auto Industry; 

(b) if so, the details In this regard and the response 
of the Govemment thereto: and 
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(c) the time by which the final decision is likely to 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Does not arise. 

Foreign Exchange Reserv .. 

741. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the foreign exchange re88fVeS of India 
have faDen signifICantly in the recent past; and 

(b) if so, the details thereof, the reasons therefor 
and Ita impact In the Indian economy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The foreign exchange reserves comprising 
Foreign Currency Assets (FCA), Gold, Special Drawing 
Rights and Reserve Tranche Position with IMF, declined 
from US $ 295.31 billion at the end of August 2008 to 
US $ 251.53 billion on February 6, 2009. 

(b) Intervention by the Reserve Bank of India (RBI) 
in the foreign exchange rnaJ1(et to smoothen exchange 
rate volatility and valuation changes due to inter se 
movement of US dollar against other currencies were 

major factors responsible for decline in foreign exchange 
reserves. Since the foreign exchange reserve position 
continues to be at comfortable level, there is no direct 
impact on the economy. 

/T1lIns/ationj 

Loan. By NABARD 

742. SHRI RAMDAS ATHAWALE: Will the Minister 
of FINANCE be pleased Jo. state: 

(a) whether National Bank of Agriculture and Rural 
Development (NABARD) has sanctioned loans for the 
development of basic infrastructure such as roads, bridges 
and new irrigation projects in rural areas during the last 
three years; 

(b) if so, the details thereof, State-wise, year-wise; 
and 

(c) the funds allocated and utilised during the said 
period, State-wise, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATES IN THE MINISTRY 
OF PARUAMENTARY AFfAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Yes, Sir. The State-wise position of 
number of projects sanctioned and amount of loans 
sanctioned and disbursed by National Bank of Agriculture 
and Rural Development (NABARD) under Rural 
Infrastructure Development Fund during the last three 
years and the current year is given in the encloed 
Statement. 

Statement 

S1JI~ No. of projects Sanc/iontJd IJIId Disbursements under RIDF-2005-(}6 /0 2OOIJ..O!} 
(position as on 31 December 2(08) 

(Rs. in crore) 

NRe 0/ SIIIa RlDFXI RIOF XII RIDF XIII RIDF XIV Slate Total 
2lJ05.06 ~7 2007~ 2IJ08.09 20()5.{)6 10 2OO8-{l9 

No. Proj. SIne. Disb. No. Proj. Sane. Disb. No. Proj. Sane. Disb. No. Proj. Sane. Disb. No. Proj. Sane. Disb. 

2 3 4 5 6 8 9 10 11 12 13 14 15 16 17 

~ 423 859.47 596.13 272 987.60 238.28 789 649.03 308.54 4023 985.06 197.01 5607 3481.16 1339.96 

Ancha PrIdeah 2539 1285.98 821.96 2181 756.98 336.36 3471 1277.09 381.06 3206 1109.20 221.84 11397 4429.25 176121 

AnndIaI PrIdeah 7 13&.00 37.48 15 13921 34.58 2 29.22 8.76 3 28.82 4.00 27 33325 84.82 

Aasam 256 402.44 254.67 150 282.74 103.60 84 88.49 112 113.23 0.00 602 886.90 358.27 



FEBRUARY 25, 2009 to 0UtItJIItJn6 296 

2 3 4 5 • 8 9 10 11 12 13 14 15 16 17 

4145 458.41 236.19 21M 589.80 141.43 I. 621.. aU2 46 .. 40 47.10 __ .29 132.04 

36 11 •. 84 62.90 23 51.00 15.33 

o 0.00 0.00 o 0.00 

53 157.20 155.89 230 25S.88 141.86 

tina:IIII PIadeItI 266 224.67 145..78 651 273.41 117. 

....... n KIInI* 91 79..56 45.41 2!1 411.05 212.93 

.IIaIIdwId 1253 107.44 62.20 398 331.03 214.:0 

13 88.29 13.92 

3 2721 5.35 

13 71.88 7.98 

o 0.00 0.00 

85 :a.Ol 100.14 

3 2721 5.35 

133 310.49 117." 11. 301.32 61.23 532 1024.89 471.22 

370 299.40 81.49 1741 374.11 112.43 .. 1172.31 414.38 

362 11.13 2II2J3 223 311M 103.01 852 1519.57 513.78 

2893 40l.8Il 140J7 111 115.20 44.38 4855 1110.53 481.78 

1750 449.41 32U3 321M 497.54 112.59 5335 958.01 50J7 4lIS 78.03 10724 1183.11 570.111 

342 205.111 95.34 183 .,SO 110.93 401 217.OS lUI 38 .... 89.18 142 1202.51 8.93 

.....,. PIIdIIII &67 3116.62 231.51 83 728.72 SlUI 115 12114.17 375A3 2 174.. , • .84 817 _.23 1301.24 

......... 100.81 33J4 1215 513.111 341.116 8717 11113.71 ao5 II) •. 17 33.50 10613 2582.78 IIItS5 

..... 2& 27.!i18 0.00 ... 5.48 0 OJIO OJIO o OJIO 0.00 24S1 34.48 6A8 

...... 3S 32.03 14.17 a 31.91 8.51 116 56.8S 29.42 o 0.00 0.00 177 120.84 52.10 

12 19.41 19.33 9 8.19 8.19 23 22.33 2.21 3 1.07 0.00 47 51.00 29.73 

10 34.47 17.19 102 24.80 I ... 11 14.57 lD.31 11 237.84 0.00 134 311.58 44.38 

71& 398.95 217.80 18635 497.93 139.23 3fS1 5Ol96 12.24 29M 11)'" 0.00 54879 2084.75 38921 

849 283.311 19022 390 552.88 41122 457 418.07 141.111 889 GI.94 35.07 2385 1654.87 785.17 

3317 805.13 413.15 2772 71U9 432.23 2a 824,97 334J7 813 948.10 IU2 t407 3146.19 1329.17 

70 6.33 5.81 62 11.21 11.311 117 42.1. 16.31 277 77.111 0.00 521 141.79 33.42 

18 1!03.56 41lO.III 2B58 827.06 537.41 21116 958.83 354.37 2972 1105.42 181.G1 ,_ 3292J7 1532.94 

o 0.00 0.00 :lie 111.311 38.85 84 153.88 15.37 171 305.03 0.00 584 120.02 54.02 

.... PIidIIII 953 7'88.09 468.82 8713 1035.38 388.90 781 1091..58 329.53 12624 89l3O 0.00 21071 3813.38 1188.25 

IJIIInIIiIwId 128 49.85 38.28 50 31.82 18.21 137 138.41 SI." 451 83.89 f9.11 786 283.77 126.31 

WIll BIngII 1443 459.22 280.96 3315 513.38 240.36 3441 583.. 128.18 21329 855.45 128.39 21528 2211.82 771.70 

Gmnd TaIII .. 8216.81 5302.18 42282 10102.87 4848.74 _ t27e4.06 '3787.25 79839 l1fi11Q.81 1575.113 188718 43284.80 15813.70 
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[English} 

Theft of Chequee from Drop Boxes 

743. SHRI ADHIR CHOWDHURY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether incidents of theft of cheques from the 
drop boxes of several banks have been reported over a 
period of time; 

(b) if 80, the details thereof; and 

(c) the steps taken by the Government to check such 
thefts in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ANANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Reserve Bank of India (RBI) has 
informed that a few such incidents have been. reported 
by the complainants to the offices of the Banking 
Ombudsman. RBI has further reported that the details of 
such cases are not compiled separately as they are 
categorized as 8 (1) (a) of the Banking Ombudsman 
Scheme, 2006 i.e. non-payment or inordinate delay in 
the payment of coUection of cheques. 

RBI has advised the banks that they should ensure 
that customers are not compelled to drop the cheques in 
the drop box. Further, in the context of customer 
awareness in this regard, banks should invariably display 
on the cheque drop box itself that "Customers can also 
tender the cheques at the counter and obtain 
acknowtedgement on the pay-in-s1ips·. Banks have also 
been advised to make absolutely full proof arrangements 
accounting for the number of instruments each time the 
box is opened 80 that there are no disputes and the 
customer's interest are not compromised. 

WHO Guidelines on Breast Feeding 

744. SHRI K. SUBBARAYAN: WID the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the World Health Organization 
(WHO) guidelines regarding breast-feeding for the infants; 

and 

(b) the steps takenlproposed to be taken by the 
Government for ansuring compliance of these guidelines 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The World Health Organisation (WHO) 
guidelines on infant feeding envisage initiation of 
breastfeeding within an hour of birth, exclusive 
breastfeeding for the first six months of life foDowed by 
continued breastfeeding and appropriate complementary 
feeding for upto two years and beyond. 

(b) The Government is already complying with the 
WHO guidelines by adopting them and issuing appropriate 
guidelines to the states through the Ministry of Health 
and Family Welfare under the Reproductive and Child 
Health (RCH) programme and through the Ministry of 
Women and Child Development under the Integrated 
Development of Child Services (I CDS) scheme. Steps 
taken by the Government to implement these guidelines 
are: 

• Behaviour change to promote breastfeeding by 
involving all Qrass root workers viz. Accredited 
Social Health Activists (ASHAs), Anganwadi 
Workers (AWWs), Auxiliary Nurse Midwives 
(ANMs), Non Governmental Organizations 
(NGOs). 

• Using all available channels to promote 
improved breastfeedin!r"""health related contacts 
as well as mass media. 

• Augment counseling on breastfeeding and 
complementary feeding through antenatal and 
postnatal contacts with mothers and through 
Village Health and Nutrition Days (VHNDs). 

• Provide for training of health personnel on infant 
and young child feeding is. breastfeeding and 
appropriate complementary feeding. 

Risk to River Gange. 

745. SHRI CHANDRAKANT -KHAIRE: Wdl the PRIME 
MINISTER be pleased to state: 

(a) whether the river Ganges has been termed as 
one of the world's top ten rivers facing the greatest risk 
due to diversion of water affecting natural flow; 

(b) if 80, the details thereof including the suggestions 
made in this regard; 

(c) the reaction of the Government thereto; and 
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(d) the steps taken by the Government with a view 
to keeping the natural sources clean and safe and the 
outcome of such steps taken &0 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) In a report entitled ...... orid·s top 10 
rivers at risk". the World Wildlife Fund. an International 
Non-Government Organization (NGO). has listed the river 
Ganga as one of the World's ten rivers facing risk. The 
Central Government is not aware of the data-base and 
the methodology adopted by the said NGO for making 
this Report. The report profiles the biodiversity of river 
Ganga. and perceives over extraction of water for 
agriculture and excessive water diversions affecting natural 
flows as major threats to the river. The report suggests. 
among others. improving efficiency in water use and 
inigation of crops. end to perverse subsidies. capping of 
water extraction levels. further community education & 
awaraness. and an integrated river basin management. 

(c) and (d) The flows of river Ganga are being 
monitored by CentraJ Water Commission (CWC) under 
the Ministry of Water Resources at ~ places on 
regular basis. There is no apparent reduction in the 
available water in river Ganga at its terminal point at 
Farakka Barrage even during the critical season. The 
CWC has formulated a plan for water resources 
deYeIopment in the country that envisages inter-linking 
of rivers for transfer of water from surp/u8 basins to 
water-deficient basins for optimum utilization of water in 
the country. The Ministry of Environment & Forests 
launched Ganga Action Plan (GAP) Phase-I in 1985 as 
a centrally funded scheme with the objective of improving 
the water quality of the Ganga to acceptable standards 
by intercepting. diverting and treating the sewage. which 
was extended to GAP Phase-II during 1993-96. GAP 
Phase-II was merged in late 1996 with the National 
River Conservation Plan (NRCP), a Centrally Sponsored 
Scheme for pollution abatement in major rivers of the 
country. A sewage treatment capacity of 999 million IItrea 
per day (mid) has been created for river Ganga alone 
under the Ganga Action Plan 80 far, besides other 
pollution abatement works life low cost sanitation wortca, 
crematoria etc. 

The Government has further decided to set up a 
"National Ganga River Basin Authority" as an empowered 
plannlng, financing, monitoring and coorcinating authority 
for the Ganga river to address the problem of pollution 
in the Ganga in a holistic and comprehensive manner. 

InVNtment by lnaurance Compan'" 

746. SHRI AJOY CHAKRABORTY: 
SHRI J.M. AARON RASHID: 

Will the Minister of FINANCE be p/N8ed to state: 

(a) whether LHe Insurance Corporation of Inella (LlC) 
and General Insurance Corporation of India (GIC) are 
Investing in Indian stock market on a regular buia; 

(b) H 80. the quantum of Inveetmenta made by these 
companies during the last three years; 

(c) whether the Government ha8 made any 
aaaeasment about the quantum of inveatment in the 
Indan stock market by the private insurance companies 
during the last three years; and 

(d) H &0, the detaiIa thereof, company-wlse including 
the quantum of royallylf.e8 expatriated by the •• 
companiea during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RNANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARlIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (8) and (b) Yas. SIr. Ute lnaurance Corporation 
of India (LlC) and General Insurance CorporatIon of India 
(Gte) have reported the quantum of lnYestmenta made 
by them during the last three yeara: 

(As. in crore) 

Name of CO~. __________ ~Y .. ~ ____________ _ 

LIC 

GIC 

2005-06 2006-07 

14,172.93 

1.719.00 

23,401.67 

1,610.00 

2007-08 

53,162.89 

982.00 

(c) and (d) No. Sir. However. the compRance by 
InsuI1lnC8 companias with the statutory ceiling preacrlbed 
for invesImenIs in the Approved Inveatment and 'Other 
Inveatman .. , are being monitored by the lnaurance 
Regulatory and Development Authority (IRDA) on a 
quarteIty bule. 

Early DeIectton of Cancer 

747. SHRI RAYAPATI SAMBASIVA RAO: WIH the 
MInister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a> whether an Indian scientist has developed 
technology to detect cancer in the ear1y stages; 

(b) H eo, the detaII8 Ihereof; 

(c) the details of steps taken for prevention of cancer 
during the lest three yeara; and 

(d) the aIoc:aIIon of funds for ear1y detection of cancer 
casea and free medicines for poor cancer patients in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHM!): (a) and (b) An Indian scientist baaed in 
california claims that he has developed a technology 
named "Method for earty detection of cancer- to detect 
cancer in earty stages and has been patented. 

(c) Health being a ~ Subject, It is for various 
State Govemmen18 to ensure thet adequate facilities for 
earty detection, diagnosis and treatment of cancer are 
made available. The Central Government have evolved a 
National Cancer Control Programme (NCCP) wherein 
special 8fI1)hasia is now being laid on prevention and 
ear1y detection of Cancer. The Central Government is 
also supplementing the efforts of the State Govemments 
by providing financial assistance for setting up of 
Radiotherapy Units in Govemment Medical Conegesl 
HoepItaIs tor providing treatment facilities. 

(d) Under the National Cancer Control Programme 
(NCCP) financial assistance is provided to the Regional 
Cancer CentrealGovemment MecicaI CoIIegeIHoapita for 
Development of Oncology Wing and for implementation 
of District Cancer Control Programme. The grant-in-aid is 
provided only on the recommendations of the concemed 
State Goverrvnent. A one time grant upto As. 3.00 crore 
is provided to Govemment Medical CoIlegeslHospitals for 
Development of Oncology Wing and As. 90.00 Iakhs 
spread over a period of 5 years Is provided for 
implementation of District Cancer Control Programme. 

AecapIIIIllution of AAB. 

748. SHR! M.P. VEERE~DRA KUMAR: Will the 
Min.er of FINANCE be plealed 10 state: 

(a) whether the Government proposes to recapitaII88 
Regional Rural Sanle (RRBs) to i",,",ve their viability; 

(b) If eo, the details thereof; and 

(c) the time by which RRBs are likely to be 
recapitaHsed by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) In order to make the Regional 'Rural 
Banks (RRBs) having negative networth financially viable 
and sustainable, the Govemment initiated the process of 
recapitalization in the year 2007-08. The number of RRBs 
required to be recapitalized were identHied as 27 (11 
amalgamated and 16 unarnalgamated) for racapitalization 
for an amount of Rs. 1795.97 crore. 

The share capital of RRBs are contributed by the 
Central Govemrnent, State Govemment and the sponsor 
banks in the ratio of 50: 15:35, respectively. AU the three 
stakeholders are required to contribute their share to 
complete the process of recapitalization. As of now. out 
of 27 RRBs having negative n8tw0rth. 20 RRBs have 
been fully recapitalized and 6 partly. The Central 
Government would contribute its entire share of 
contribution for recapitalization in the current fiscal year 
subject to the contribution of their share of contribution 
by the State Govemment and sponsor bank concerned. 

New Ee»-Tourlsm Policy 

749. SHRI NIKHIL KUMAR: Will the PRtME 
MINISTER be pleased to state: 

(a) whether the monitoring committee set up by the 
National rlgSr Conservation Authority has come up with 
a new eco-tourism policy to restrict movement of tourists 
and construction activities in and around the tiger reserves; 

(b) if so, the details thereof; and 

(c) the extent to which the new eco-tourism policy is 
likely to protect tigers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) and (b) The Ministry of Environment and Forests has 
const~ed a Committee, whose mandate, inlsr alia, 
includes providing inputs for an ecotourism strategy to 
~ fringe dwelling local people and relocated villagers. 
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(c> The new guidelines would be In conformity with 
the Tiger Task Force recommendations for strengthening 
tiger conservation In the country. 

IT Retums ProceuIng Centres 

750. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of ANANCE be pleased to state: 

(a> whether the Govenvnent has set up income tax 
return processing centres in the country; 

(b) if so, the details in this regard; and 

(c) the manner in which such centres provide 
assistance to income tax payees in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
The Income Tax Department is in the process of setting 
up a "Centralized P.rocessing Centre" (CPC) at Bengaluru. 
The wen for establishing and operating has been awarded 
to a consortium led by Mis Inf08y& Technologies Ltd., 
Bengaluru. The CPC is expected to be commissioned 
during the first quarter of the fmancial year 2009-10. 

(b) The CPC at Bengaluru is expected to process 
Income tax paper retums of Bengafuru in the first year 
along with aI electronic returns received by the Income 
Tax Department. The work load will be incrementally 
raised. 

(c) The CPC wiD enabfe following benefltsfasalstance 
to the taxpayers of the country: 

• CPC would result into faster processing leading 
to speedy delivery of refunds and reduced 
grievances of the taxpayers. 

• Taxpayers would have little or no interface with 
Income Tax Offices for refunds/processing of 
returns. 

• It would allow the department to bring in speedy 
processes and citizen centric services similar to 
the ones offered by the best tax administrations 
across the globe. 

• It will have a dedicated call center to address 
tax payer grievances. 

Development of COIacheI Port 

751. SHRI A.V. BELLARMIN: Win the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government ha. prepared the 
Techno-economic feasibility and Detailed Project Report 
(OPR) for the development of Colachel Port; 

(b) if so, the details thereof aJongwith the present 
status of the project; 

(c) if not, the reasons therefor; and 

(d) the time by which the project Ie Hkely to te 
commenced? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a> No, SIr. 

(b) to (d) Colachel is a Non-major Port in the State 
of Tamil Nadu. On the request of Government of Tamil 
Nadu, Sethusamudram Corporation Ltd. (SCL) has been 
assigned to undertake a Techno-Economic Feaaibllity 
Report and 0etaiIed Project Report for the deYeIopment 
of CoIachel Port. Appointment of Consultant is under 
process in this regard. 

752. SHRI ANANDRAO VITHOBA ADSUL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government has received any 
request from the State Governmenta for banning the 
pouches used for packing various items as reported In 
the 'Tmea of India' dated 8 February, 2009; 

(b) if 80, the details thereof aIongwith the names of 
the State.; and 

(c) the etepe taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) The Government of NCT of Delhi 
has sent a request for banning of coloured, recycled 
plastic bags and multilayer and metallic pouches. 

(c) The Government has constituted a Committee to 
evolve a road map on management of waste in India 
including the plastic wastes. 
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753. SHRI SUGRIB SINGH: WiN the Minister of 
FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) proposes 
to ease credit norms for the exporters in the country; 

(b) if 80, the salient features thereof; and 

(c) the extent to which the Indian exporters are likely 
to be benefited thereafter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FfNANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Exporters are especially hit by 
recesalonary conditions globally. RBI has taken the 
foUowIng measures to ease credit norms during last few 
monthe:-

(I) Enhancing the period of pre-shipment and post-
shipment Rupees Export Credit by 90 days each; 

(II) Extending the applicabirrty of prescribed interest 
rate as applicable to post-shipment rupee export 
credit to overdue bills upto 180 days w.eJ. date 
of advance till further notice; 

(iii) Reducing CRR, SlR, Repo rate and Reverse 
Repo rate, with a view to increase liquidity to 
the Banks; 

(iv) Enhancing the limit of Export Credit Refinance 
(ECR) facility for commercial banks to SOOk of 
the outstanding Rupee Export Credit; 

(v) Increasing the time period of export realization 
for non-status holder exporters to 12 months; 

(vi) Reintro<U:lion of Interest Subvention of 2% w.e.f. 

(vii) 

December 1, 2008 to March 31, 2009 on pre 
and post shipment rupee export credit for certain 
employment oriented export sectors. The Fanance 
Minister in his inlenm Budget Speech 2009 has 
announced 10 extend Interest Subvention by 
further 6 months i.e. upto 30th September, 2009; 

The ceiling rate on export credit in foreign 
currency raised to USOR plus 350 basis points 
fforn the present ceHing rate of lIBOR plus 100 
besis points with effect from February 5, 2009. 
Consequently, the ceNing interest rate on the 
lines of credit with overseas banks for the banks 
providing export credit raised from six months 
USOR Plus 75 basis pointS to six months lIBOR 
plus 150 basis P9ints; 

(viii) Authorised Dealers Category-I Sanks permitted 
to consider applications for pre-mature buy-back 
of FCCBs from their customers; 

(ix) Refinance facility to the EXIM Bank for an 
amount of Rs. 5000 crores for providing pre-
shipment and post-shipment credit in Rs. or 
dollars; 

(x) FOREX liquidity has been provided to Indian 
Public and Private Sector Banks upto June 30, 
2009, through lorex swaps 01 tenure upto 3 
months; 

(xi) Prudential Guidelines on Restructuring of 
Advances by banks have been relaxed, incfuding 
those for exporters. 

[Translation} 

Allotment of Captive Coal Blocks 

754. SHRI K.S. RAO: 
SHRI CHANDRAKANT KHAIRE: 
SHRI TATHAGATA SATPATHY: 
SHRI PRATIK P. PATll 

Will the PRIME MINISTER be pleased to state: 

(a) the number of captive coal blocks identified in 
the country; 

(b) the number of blocks allotted to the private sector, 
State Government and the Government undertakings and 
the revenue generated therefrom separately; 

(c) whether these blocks have been allotted through 
auction; 

(d) if so, the details thereof alongwith the additional 
revenue, if any, earned by auction process; 

(e) the number of blocks where mining/production 
has started; and 

(f) the details of coal production in the blocks allotted 
to the private sector during the last three years and the 
current year? 

The MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH SAGRODIA): (a) As on date, a 
total 01 229 coal blocks with approximate 50 billion tonnes 
01 geological reserves have been identified for aRocation 
to public and private sector companies. 
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(b) As on date, a totaJ of 198 coal blooM to various 
publicJprivate sector parties with approximate geological 
reserves of about 42 biUion tonnes have been allocated, 
The details are given below: 

SI.No. Sector No. 01 Coal Geological 
blocks ReseMlS 

allocated (MT) 

1. CenIraI Government Undetakings 22 9636.42 

2. Slate Gcwenvnent lM1daItaking 78 1n19.57 

3. Private Sector 98 14931.37 

Total 198 42287.36 

The revenue generated in terms of royalty, cess, 
excise duty, sales tax and other taxes paid by the captive 
blocks which have come into production is as folows: 

Total 

(c) No, Sir. 

Revenue Generated 
(F9JftIS in lakh Rupees) 

2005-06 20()6.()7 2007.(18 

NIL NIL Nil 

9106.57 11316.00 14844.25 

5204.41 7539.72 10080.42 

14310.98 18855.72 24924.67 

(d) Does not arise in view of reply given to part (c) 
of the question. 

(e) Till December, 2008, coal production has started 
in 23 coal blocks allocated to public and private 
companies. 

(f) The details of coal production in the blocks allotted 
to private sector companies during the last three years 
and the current year is given below:-

Year 

2005-06 

2006-07 

2007-08 

2008-09 (Upto December, 2008) 

Production 
(In Million Tonnes) 

9.589 

11.243 

13.14 

13.58 

Upgl'lldatlon of Nagpur Medical College 

755. SHRI HANSRAJ G. AHIR: Will the MINISTER 
OF HEALTH AND FAMILY WELFARE be pleased to elate: 

<a> whether the Govemment proposes to upgrade 
the Government Medical College at Nagpur; 

(b) if so, the details thereof atongwlth the present 
status of the proposal; 

(e) the funds allocated for this purpose; and 

(d) the time by which the said college is likely to be 
upgraded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAi<A 
LAKSHMI): (a> to (d) It is proposed to upgrade 
Government Medical College, Nagpur in the aecond phase 
of Pradhan Mantri Swasthya Suralcsha Yojana (PMSSy). 
Approval of cabinet was obtained on 5.2.2009. Under 
the upgradation scheme, it is propoaed to incur one time 
capital expenditure for upgradatlon of the medical college 
institution, upto a maximum of Rs. 150 erares, out of 
which the Central Government will invest As. 125 crores 
and remaining capital expenditure of As. 25 crores will 
have to be borne by the Government of Maharashtra. 
The State Govemment will also need to bear the recuning 
expenditure in terms of manpower and maintenance of 
all the upgraded facilitie8. 

Gap analysis/requirements in Govemment Medical 
College, Nagpur in terms of cMI construction and pmvision 
of equipment was carried out by the Central team 
comprising of MOHFW officials, COB officials and AIIMSI 
LHMC faculty members In January, 2009 with the State 
government officials. As per the joint aaaessrnent by the 
Central team and the State Government officials, 
Govemment of Maharaahtra was requested to modify. 
the assessment and upgradation proposal. Detailed 
Aasessment Report from the State Govemment is awaited. 
The upgradation of the institute is likely to get completed 
by early 2011. 

Settlement of Clelma ~Y lnaurMCe Companies 

756. SHRI RAGHUVEER SINGH KOSHAL: WlU the 
Minister of FINANCE be pleased to state: 

(a) the details of the process of settlement of claims 
by insurance companies; 
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(b) whether various courts including consumer courts 
are also deciding the settlement of claims; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to bring 
transparency and efficiency in the settlement process? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) 
The Information is being collected and will be laid on the 
table of the House. 

{English! 

UC Career Agents 

757. SHRI UDAY SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of the qualification prescribed for 
appointment of LHe Insurance Corporation of India (L1C) 
Career Agents and stipend paid to them; 

(b) the minimum number of polices a Career Agents 
is required to make in first, second and third year; 

(c) whether the stipend is stopped in case the Career 
Agents fail to make minimum required number of polices; 
and 

Urban Career Agents 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) Life Insurance Corporation of India (UC) 
has reported that the qualification prescribed for 
appointment 01 Career Agents [as stipulated in Insurance 
Regulatory and Development Authority (IRDA) Regulations, 
2002] are: 

Rural Career Agents Scheme: 

Education Qualification: As stipulated in the IRDA 
Regulations, 2000, 12th pass or equivalent where place 
of residence of the agents is an Urban area. Where the 
population of the place of residence of agent is less then 
5000, the educational qualification required is pass in 
10th standard or equivalent examination. 

Urban Career Agents Scheme: 

Educational Qualification: Secondary School 
Certificate (SSC) with 60% marks or Higher Secondary 
Certificate (HSC) or Graduate. 

Stipends paid to the Career Agents are as under: 

Rural Career Agents 

1st Year First 3 months 0 As. 1,2501- per month and for 
subsequent 9 months 0 Rs. 2,500 per month 

Rrst year Rs. 1.500/- per month 

2nd Year As. 2.500 per month (stipend Rs. 1,4001- per month 
plus finance As. 1,1001- per month) 

(b) The minimt.m buaine88 criteria for Urban and Rural 
Career Agents are given in the enclosed Statement-I. 

(c) and (d) Yes, Sir. The details are given in the 
enclosed Statement-II. 

Next Six Months 

Next Six Months 

Next Six Months 

Rs. 1,2001- per month 

3 per month 

2 per month 

3 per month 

Urban Career Agents (UCA): 
Statement I 

MInimum l1tIsiMss Cti/8n8 for Rural & 
Uti»n CIIfHr AfIIII7IS 

Rural Career Agents (RCA): 

Month Wise No. of Lives 

1 at Six Months 2 per month 

Quarter WIS8 No. of Lives 

1st Quarter 4 

2nd Quarter 8 

3rd Quarter 12 

4th Quarter 15 
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5th Quarter 15 

6th Quarter 15 

7th Quarter 15 

8th Quarter 15 

9th Quarter 15 

10th Quarter 15 

11 th Quarter 25 

12th Quarter 25 

• Business Review will be done on a monthly 
basis. 

• If any Rural career Agent (RCA) does more 
than the minimum required business in any 
month then he wIU continue to get the ~ 
for thoee many montha for which he has 
already given the business even if he is not 
able to give the quota business for those 
months. 

• A Rural CafHr Agent will have to get minimum 
of 30 lives in the First Year for getting stipend. 

• If he does not get the minimum number of lives 
and First Year Commisaion (FYC) 88 specified. 
he does not get the stipend for that month. 
However. if he is able to make good the short 
faB in future then he will get the stipend for the 
previoua months for which he has been able to 
fulfill the business quota. 

.• First. the quota for the month will be adjusted. 
then the shortfall for the previous months in the 
reverse order will be adjusted (both for Number 
of Lives (NOl) and First Year Commission (FYC) 
and if still their is a balance then it wiD be set 
against the future months. 

• Hence. if any Rural Career Agents (RCA) does 
not bring in minimum business for the initial 

months but later Is able to make good the 
shortfall both on account of NOL and FYC. then 
the stipend for the earlier months will be 
released. He will have the opportunity to make 
good the shortfall untH the end of the 12th 
month. 

• Similarly. If he has given the entire year's 
buainesa in the initial month then he wiD continue 
to get the stipend for an the stipendiary months. 

• In case of Urban Career Agents (UCA) in any 
one Quarter. First Year Commission (FYC) 
deIIciency is 25°k or leas. the career Agent will 
be given a chance to make up in the next 
Quarter. Monthly stipend may however continue 
to be paid for the next Quarter. If even In the 
next Quarter. 1he deficiency in FYC is not tufty 
made up. but is deficient by 10% or .... for 
both Quart.... but together. a second chance 
may be given (to be communicated In writing) 
to make up in the following Quarter. If the 
eIIIciency is not made up by performing 81 the 
level stipulated for the thIee ntlev8nt quarter8 in 
chain, the career AIJent:Y will be tMminatad and 
the career agency should cease end Center 
Agent should be transferred as an ordinary 
agent. 

758. SHRI JASUBHAI DHANABHAI BARAD: WiI the 
PRIME MINISTER be pIea88d to state: 

(a) whether the Govemment proposes to ptOVide 
apeciaI package to moat backward diatrict8 in the country; 

(b) If so, the details thereof aIongwIth the names of 
the districts; and 

(c) the action taken by the Government In this regaId7 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
NARAYANASAMY): (a> to (c) Thera is no propouI under 
consideration of the Govemment to provide special 
package to the backward districts. However. MInistry of 
Panchayeti Raj prOVides 'unda to the 250 districts. 
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identified 88 backward for coverage under the Districts 
Component of the Backward Regions Grant Fund. The 
l88t of 250 districts 18 enc\oaed as Statement. 

List 01 250 lMtricIs COtIMId undtJr IhtJ 0istricIs 
Conf;JoMnI 01 IhB iJIIIckwBtr/ RBgions Grant Fund 

ANDHRA PRADESH 

1. Adilabad 

2. Anantapur 

3. Chittoor 

4. Cuddapah 

5. Karimnagar 

6. Khammam 

7. Mahbubnagar 

8. Medak 

9. Nalgonda 

10. Nizamabad 

11. Rangareddi 

12. Vizianagaram 

13. Warangal 

ARUNACHAL PRADESH 

1. Upper Subanairi 

ASSAM 

1. Barpeta 

2. Bongaigaon 

3. Cachar 

4. DhemajI 

5. Goalpara 

6. Hailakandi 

7. Karbi Anglong 

8. Kokrajhar 

9. Lakhimpur 

10. Marigaon 

11. North Cachar Hills 

BIHAR 

1. Araria 

2. Aurangabad 

3. Banka 

4. Begusarai 

5. Bhagalpur 

6. Bhojpur 

7. Bwear 

8. Darbhanga 

9. Gaya 

10. Gopalganj 

11. Jamui 

12. Jehanabad 

13. Kaimur (Bhabua) 

14. Katihar 

15. Khagaria 

16. Kishanganj 

17. Lakhisarai 

18. Madhepura 

19. Madhubani 

20. Munger 

21. Muzaffarpur 

22. Nalanda 

23. Nawada 

24. Pashchim Champaran 

25. Patrla 

10 Questions 314 
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26. Purbi Champaran 5. Panch MahaIs 

27. Pumia 6. Sabar Kantha 

28. Rohtas 
HARYANA t1 

29. Saharsa 
1. Mahenclragarh 

30. Samastipur 
2. Sirsa 

31. Saran 
HIMACHAL PRADESH 

32. Sheikhpura 

33. Sheohar 
1. Chamba 

34. Sitamami 2. Sinnaur 

35. Supaul JAMMU AND KASHMIR 

36. Vaishali 1. Ooda 

CHHATTISGARH 2. Kupwara 

1. Bastar 
3. Poonch 

2. BiIaspur JHARKHAND 

3. Dantewada 1. Bokaro 

4. Dhamtari 2. Chatra 

5. Jashpur 3. Deoghar 

6. Kabirdham 4. Dhanbad 

7. Kanker 5. Dumka 

8. Korba 6. Garhwa 

9. Korea 7. GirIdh 

10. Mahasamund 8. Godda 

11. Raigarh 9. GumIa 

12. Rajnandgaon 10. Hazaribagh 

13. Surguja 11. Jamtara 

GUJARAT 12. Kodenna 

1. Bans Kan1ha 
13 . . L.atehar 

2. Dahod 
14. Lohardaga 

3. Dang 
15. Pakur 

4. NanTlada 
16. Palamu 

17. Ranch! 
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18. Sahabganj 17. Salna 

19. Saraikela Kharsawan 18. Seani 

20. Simdega 19. Shahdol 

21. Weal Singhbhum 20. Sheopur 

KARNATAKA 21. Shivpuri 

1. Bider 
22. Sic:IIi 

2. Chitradurga 
23. Tikamgam 

24. Umaria 
3. Davangere 

MAHARASHTRA 

1. Ahmednagar 
4. Gulbarga 

5. Raichur 
2. Amaravati 

KERALA 3. Aurangabad 

1. Palakkad 4. Bhandara 

2. Wayanad 5. Chandrapur 

MADHVA PRADESH 
6. Ohule 

7. Gadchiroli 
1. BaIaghat 

8. Gondia 
2. Barwani 

9. Hingoli 
3. BeIuI 10. Nanded 

4. Chhaltarpur 11. Nandurbar 

5. Damoh 12. Vavatmal 

8. Dhar MANIPUR 

7. Dindori 1. ChandeI 

8. Guna 2. Churachandpur 

9. Jhabua 3. Tamenglong 

10. Katnl MEGHALAVA 

11. Khandwa 1. Ri Bhoi 

12. Khargone 
2. South Garo Hills 

3. West Garo Hills 
13. MandIe 

14. Panna 
MIZORAM 

15. RajgaItI 1. Lawngtlai 

18. Rewa 2. Saiha 
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NAGAlANO 4. Dungarpur 

1. Man 5. Jaisalrner 

2. Tuensang 6. JaIore 

3. Wolcha 7. Jhelawar 

ORISSA 8. KarauII 

9. Sawai MacI10pur 
1. BaIangir 

10. Sirohi 
2. Boudh 

11. Tonk 
3. Deogarh 

12. UdaIpur 
4. Ohenkanal 

5. GajapaIi SIKKIM 

6. Ganjam 1. North o.trict 

7. Jharsuguda TAMIL NADU 

8. KaIahandi 1. O.Jddalore 
9. KandhamaI 2. 0indIguI 

10. KeonIhar 3. Nappattinam 

11. Koraput 4. Sivagenga 

12. MaJkangiri 5. TiruvennamaIai 

13. Mayurbhanj 6. Vdlupuram 

14. Nabarangpur 
TRIPURA 

15. Nuapada 
1. DhaIaI 

16. Rayagada 
UTTAR PRADESH 

17. Sambalpur 

18. Sonepur 1. Ambedkar N .... 

19. Sundargarh 2. Azamgaltl 

3. BeherIch 
PUNJAB 

4. Balrampur 
1. Hoshiarpur 

5. Banda 
RAJASTHAN 6. BanIbanId 

1. Banswara 7. Balli 

2. Barmer 8. Budaun 

3. Chittorgarh 9. Chendauli 
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10. Chitrakoot 

11. Etah 

12. Farrul<habad 

13. Fatehpur 

14. Gonda 

15. Gorakhpur 

16. Hamirpur 

17. Hardoi 

18. Jalaun 

19. Jaunpur 

20. Kaushambi 

21. Kheri 

22. Kushi Nagar 

23. Lalitpur 

24. Maharajganj 

25. Mahoba 

26. Mirzapur 

27. Pratapgarh 

28. Rae Bareli 

29. Sant Kabeer Nagar 

30. Shravasti 

31. Siddharth Nagar 

32. Sitapur 

33. Sonbhadra 

34. Unnao 

UTTARAKHANO 

1. ChamoH 

2. Chempawat 

3. Tehri Garhwal 
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WEST BENGAL 

1. 24 Parganas South 

2. Bankura 

3. Blrbhum 

4. Dinajpur Dakshin 

5. Dinajpur Uttar 

6. Jalpaiguri 

7. Maldah 

8. Medinipur East 

9. Medinipur West 

10. Murshidabad 

11. Purulia 

Coal-to-Uquld Protect 

759. SHRI NAND KUMAR SAl: 
SHRI K1SHANBHAI V. PATEL: 
SHRI HITEN BARMAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has invited applications 
from public and private sector companies for allocation of 
coal blocks for Coal-to-Liquid Project; 

(b) if so, the number of applications received by the 
Government in this regard; 

(c) whether the Government has completed scrutiny 
and evaluation of each of such applications; 

(d) if so, the details and the OUlOOlTl8 thereof; and 

(e) it not, the steps taken by the Government to 
expedite the work related to scrutiny and evaluation of 
such applications and further action theAtOil? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) Yes, Sir. 

(b) In response to the advertisement, 28 applications 
haw been I'8C8ived from 22 public and private. companies. 

(c) to (e) An Inter-Ministerial Group (IMG) was 
constituted by the Government on 3.6.2008 under the 
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Chainnanship of Member (Energy), Planning Commission 
to undertake detailed scrutiny and evaluation of 
applications received for Coal-to-Liquid Project and to 
make recommendations to the Govemment. After detailed 
deliberationslscrutiny, the IMG has submitted its report. 
The Government is examining the report for alocation of 
coal block for coal to liquid project. 

Dellliis of spptOvtHi Pmjscts (ApprovtHi+/nprincipls) 

Foreat-bned ProJecta 

760. SHRI G.M. SIDDESWARA: Will the PRIME 
MINISTER be pleased to state: 

(a) the state-wise details of the forest-based projects 
approved by the Union Government during the last three 
years and the current year; 

(b) whether some of these projects have been 
pending since long: 

(c) if so, the details thereof and the reasons thenJfor: 
and 

(d) the steps taken by the Gowmment to expedite 
the clearance of these pending projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS <SHRI S. REGUPATHy): 
<a) So far, 5350 proposals during the last three years 
from 1.4.2005 to 31.3.2008 and 1529 proposals during 
the current year from 1.4.2008 to 20.2.2009 invotving 
diYersion of forest \and for non-forestry purposes pertaining 
to different StatelUnion Territory Governments have been 
accorded approval under the Forest (Conservation) Act, 
1980. The State-wise details are given in the enclosed 
Statement. 

(b) to (d) As far as feasible, the Central Government 
takes decision within the time limit prescribed under the 
Forest (Conservation) Rules, 2003 for diversion of forest 
land for non-forestry purposes. So far, :ao projects out 
of 5,350 projects approved by the Central Government 
were delayed during the last four years cbt to some 
unavoidable reasons such as directions of the Supreme 
Court in regard to the channel of aubmieeion of projects, 
delayed site inspections due to non-availabillty of ofticers 
in the Regional offices of the Ministry etc. These 
constraints have, however, now been taken care of to a 
large extent during the current year. 

Category : All Categories 

StateIUT 

Dadar and Nagar HaveIi 

Daman and Diu 

Goa 

Gujaral 

Haryana 

Kerala 

Manipur 

As on : 20.2.2009 

Period 
1.4.2005 to 
31.3.2008 

2 

14 

121 

30 

66 

39 

5 

127 

25 

o 

3 

14 

235 

796 

o 
55 

166 

22 

o 
144 

166 

3 

8 

Period 
1.4.2008 to 
20.2.2009 

3 

5 

81 

18 

35 

18 

o 
51 

23 

3 

19 

127 

302 

107 

o 
37 

38 

4 

o 
62 

78 

6 
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2 3 

Mizoram 3 

Nagaland 0 o 
Orissa 102 42 

Pondicherry 0 o 
Punjab 1223 234 

Rajasthan 136 33 

Sikllim 94 47 

Tamil Nadu 35 19 

TripUIa 43 50 

Uttar Pradesh 262 8 

Uttaranchal 908 70 

West Bengal 10 7 

Tolal 5350 1529 

LIC Policies 

761. SHRI P. KARUNAKARAN: WiR the Minister of 
FINANCE be pleased to state: 

(a) whether the Life Insurance Corporation of India 
(LlC) is showing a negative trends of 22 per cent in 
number of Policies (NoP) and 36 per cent in First Year 
p,.mium Income (FPI) while the private sector insurance 
companies have been shown a growth of more than 80 
per cent; 

(b) If so, the reasons ther&af; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) Insurance Regulatory and 
Development Authority (IRDA) has reported that for the 
period April, 2008 to January 2009, Life Insurance 
Corporation of India (UC) has shown a negative varietion 
of 1.89% and 5.63% in First '(ear Premium and in number 
of Policies respectively. For the same period, the private 
sector has shown a Qrewth of 13.22% and 20.36% in 
First Year Premium and in number of Policies respectively. 

The recent meltdown in the financial market more 
specifically in the capital market has impacted the 
Insurance Industry--especially the unit linked products. 
Efforts are being made by all the insurance companies 
to end the financial year 2008-09 with encouraging growth 
rates. Intensified field activity, introduction of innovative 
products, aiming to get the best productivity from the 
distribution channels are aggressively being taken up by 
all companies. 

UC has reported that it had recently launched a 
new product • Jeevan Aastha", which was widely accepted 
by the customers and helped LlC to collect more than 
As. 10,000 erere in a limited period. With the success of 
this product, lIC is confident to improve both the growth 
rate as well as market share in the coming months. LlC 
has also launched another new product "Jeevan Varsha" 
with guaranteed additions on February 16, 2009 and is 
hopeful that this product also will repeat the success 
story of • Jeevan Aastha" and will help the Corporation to 
ctose the year with a reasonable growth. 

Heavy Metal Contents In Ayurvedic Products 

762. SHRI RAVI PRAKASH VERMA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the level of lead, mercury and arsenic in 
some of the ayurvedic products exported by the Indian 
manufacturers has been found beyond the permissible 
limit; 

(b) if so, the details thereof and the responsa of the 
Govemment thereto; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lJ.KSHMI): (a) to (c) The permissible level of lead, 
mercury and arsenic in Ayurvedic products as per WHO 
standards, which has been acceptable by the Department 
is 10 ppm, 1 ppm and 3 ppm respectively. 

As per the article published in Joumal of American 
Medical Association (JAMA) dated 27th August 2008, one 
fifth of the Indian manufactured Ayurvedic products bought 
on the intemet contain detectable levels of lead, mercury 
and arsenic. After the report is published, Government 
have taken immediate steps to test the reports appearing 
in JAMA article by reputed and accredited laboratories. 
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Central Council for Research in Ayurveda and Siddha 
(CCRAS) has also undertaken a study to test the toxicity/ 
safety profile of metal based bhasmas. The study is jointly 
being carried out with the Indian Toxicological Research 
Center (ITRC). Council for Scientific and Industrial 
Research (CSIR). Lucknow. Pharmacopoeial Laboratory 
of Indian Medicine (PLIM). Ghaziabad has also been 
directed to procure samples of au the products mentioned 
in JAMA article and send them to Indian Institute of 
Chemical Technology (nCT). Hyderabad for heavy metal 
analysis by electron spectroscopic chemical analysis as 
weH as X-ray fIouresoence spectroscopic. 

The manufacturers of Ayurvedic medicines have been 
directed to get safetylloxicity atudiee carried out for their 
products by Na1ionaI Accreditation Board of Laboratone.' 
Good Laboratories Practices (NABUGLP) accredited 
laboratories and send their report in respect of acute. 
sub acute and chronic saletyltoxicity drugs studies. 

After examination it is found that no exported hefbaI 
ayurvedic medicine from India contain heavy metals 
beyond the permissible limit. As far as purely herbal 
Ayurvedic formulations are concerned presence of heavy 
metal is not detected. As regard herbo-mineraI and herbo-
metallic preparations metals are an essential ingredient 
of these formulations and therefore are bound to be 
present in these. however they are permitted to be used 
only after due purification and only in smaU quantities to 
act as catalysts for activation of other herbal ingredients 
in order to increase the efficacy of the medicinea. The 
metallic preparations in the form of compounds of metals 
triturated in the form of Bhasmas are rendered safe after 
purification with herbs and burning in fire for a prescribed 
number of times. 

• A Press release was issued on 2nd September, 
2008 with detailed comments by the Department 
of AVUSH. after article published in JAMA (U.S.) 
27th August, 2008 alleging heavy metals in 
Ayurvedic me<ftc:ines. 

• The following other necessary orders have also 
been issued by the Central Govemment to 
ensure safety and efficacy of AVUSH products 
in the country and abroad. 

• Government has introduced mandatory testing 
for heavy metals in all purely herbal Ayurveda. 
Siddha and Unani medicines to be exported with 
effect from 1.1.2006 onwards. This has been 

done to meet the regulatory requirements of 
importing countries. 

• State Drug Licensing Authorities have been 
directed to ensure fuB compliance by all ASU 
drug manufacturers of the provisions of Rule 
161(1) and (2) relating to displaying on the label 
of the container or in a leaflet to be inserted in 
the package of an ASU drug. the true list of all 
the ingredients used in the manufacture of the 
preparation together wIttI the quantity of each 
of the ingredients incorporated therein. 

• A research project has been sanctioned to 
various laboratories of Council of Scientific and 
Industrial Research (CSIR) under the Golden 
Triangle Partnership Project to study the 
physiochemical characteristics of 8 most widely 
usa Bhasmaa and to carry out their toxicity 
studies. 

• Good Manufacturing Practices have been made 
mandatory for aft Ayurvecla, Siddha and Unani 
drug manufacturing units in the country. 

• Department of A YUSH has discussed with 
Minister of Commerce to set up an A YUSH 
Export Promotion Council under the Department 
of A YUSH to take care of critical issues Ike 
testing and certification of Ayurveda, SidcI1a and 
Unani medicines for export. 

• Government have constituted Pharmacopoeia 
Committees of Ayurveda. Siddha and Unani 
systems of medicine. for preparation of 
Pharmacopoeias to ensure the quality of 
Ayurveda. Siddha and Unani drugs. 

• Captain Shreeniwasmurti Drug Reaearch Institute 
for Ayurveda. Chennal. India Toxicology 
Research Centre (presently UTA. Indian Institute 
of Toxicological Research). Lucknow and Sri 
Ram Institute for InduWial Research, New Delhi 
have analyzed about 600 pW1lB and it was found 
that lead arsenic and mercury levels were within 
the permissible limit. 

• Sta1e Licensing Authorities have been directed 
to constitute an Expert Committee under ttIe 
prOVision of Rule 154(2) of the Drugs and 
Coarnetica Rule. 1945 for streamfine the system 
for licensing of patent and proprietary Ayurveda, 
Siddha and Unani products. 
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Delay In Completion of Central Projects 

763. SHRI JIVABHAI A. PATEL: 
SHRI SURESH ANGADI: 
SHRI RAWI LAL SUMAN: 
SHRI SURAJ SINGH: 
DR. CHINTA MOHAN: 

WiD the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state : 

(a) whether a large number of infrastructure projecta 
are running behind their respective time schedule of 
completion; 

(b) if 50, the details thereof and the I'88SOn8 therefor; 
Ministry-wlse; 

(c) the details of cost escalation as a rasuh of time-
overrun; and 

(d) the steps taken to complete such projects within 
the stipulated time period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K.VASAN): (a) Yes, Sir. 

(b) AA on 1· January, 2009 out of 853 Infrastructure 
projects coating As. 20 crore and above on the monitor 
of the Ministry of Statistics and Programme 
Implementation, 318 projects are delayed with respect to 
their approved original schedule. The details of projects 
reporting delays is given, Ministry-wise, in the enclosed 

Statement-I. Some of the reasons for time overrun in 
delayed projects are fund constraints, delay in land 
acquisition, slow progress by contractors, delay in supply 
of equipment, delay in award of contracts and law and 
order problems. 

(c) Out of 318 delayed projects, cost escalation has 
been reported by 116 projects. The Original approved cost 
of these 116 projects has escalated from Rs. 91841 crore 
to As. 129560 crore. Details of projects with cost overruns, 
Ministry-wise, is given in the enclosed Statement-II. 

(d) The steps taken by the Govemment for projects 
on time include: 

(i) in-depth review of projects on monthly and 
quarterly basis by the Govemrnent; 

(ii) follow up with the State Governments in respect 
of problems relating to land acquisition, 
rehabilitation related issues, forest clearances, 
infrastructure facilities, ensuring law and order 
at project sites, etc.; 

(iii) setting up of Empowered Committees in the 
administrative Ministries for review of 
departmentally exacuted projects; 

(iv) inter-ministerial coordination for resolving 
unresolved problems; 

(v) set1ing up of Standing Commit1ees in the 
Ministries/Departments to fix responsibility for 
time and cost overruns; 

(vi) appointment of nodal officers for each project 
with continuity of tenure; and 

(vii) issue of guidelines on standard bidding 
documents. 

sa,.",.", I 
ExI8nI of TvntI 0wNrun in PIOjtIcts with IflSPBClIo Otigill8l Schedule 

(sr.tus of M.IpI snd IM,jor ptrJjt!JcIs lIS on 1.1.2009 snd MtJdium ProjtJcts lIS on 1.la20(8) 

SI.No. Sector ToIIII projects projects with lime overrun 
---n.;.,;,...-' -. -'-Anticipa-.. led Cost No. of Original Anticipated 
~ .. ~- Cost Ovenun projects Cost Cost 

(As. aot8) (Rs. ClOre) % Projects (As. ClOre) (Rs. ClOre) 

2 3 4 5 6 7 8 9 

1. Atomic Energy 5 2429126 23360.26 -3.83 3 16586.26 16586.26 

2. Civil Aviation 29 2056.65 2156.36 4.85 17 1043.91 1137.59 

Range 
of delay 
(Months) 

10 

16-31 

3-SO 
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2 3 4 5 6 7 8 9 10 

3. Coal 115 2838728 29813.25 5.02 17 110029 1251.19 3-108 

4. Information and Broadcasting 35.00 35.00 0.00 0 0.00 0.00 

5. Mines 4091.51 4091.51 0.00 0 0.00 0.00 

6. Steel 46 46652.82 51151.39 9.64 17 11757.89 15942.04 2-28 

7. Petroleum 47 69511.38 76173.37 9.58 28 45074.05 53112.13 1-61 

8. Power 69 116364.83 120354.88 3.43 31 83812.19 87537.28 1-88 

9. Helath and Family Welfare 71.18 443.15 522.58 0 0.00 0.00 

10. Railways 250 42368.29 7982726 88.41 61 14616.91 31530.00 1-180 

11. Road Transport & Highways 186 52089.74 52744.40 126 96 21972.89 22304.71 1-92 

12. Shipping & Ports 43 7356.82 7571.65 2.92 19 1832.38 1783.48 4-96 

13. Telecommunication 38 13625.38 12930.80 -5.10 20 5852 •• 5349.57 2-54 

14. Urban Development 19 15265.50 15828.94 3.89 7 8329.54 8887.04 3-49 

15. Water ResouR:es 542.90 1187.00 118.64 542.90 1187.00 80 

16. Infonnation Technology 2 64.90 86.88 33.84 0 0.00 0.00 

Total 853 422775.04 477756.06 13.00 318 112421.90 226588.25 

Extent of 7imB Ovenun in PmjtIcts with MSp«:I to 0tigIn8I Sch«IuItI 
(Status of Mega snd MIIjor pIlJjtJcfs lIS on 1. 1.2009 snd MtIdIum PIOjtIcIs 11$ on 1. 10.2OOiI) 

SI.No. Sector Total Projeds ProjecIs with line CMIIMI 

No. 01 Original AID:ipIIed Colt No. 01 Original AntIcipated Range 
Projects Colt Coat <MmI't Projeda Coat ColI oIc1*y 

(As. crore) (AI. crore) ,. Projeda (As. crore) (AI. CIOIe) (MonIhI) 

2 3 4 5 6 7 8 9 10 

1. Civil Aviation 29 2056.65 2156.36 4.85 5 194.50 288.18 8-39 

2. Coal 115 2838728 2981325 5.02 5 248.96 400.40 4-48 

3. Steel 46 46652.82 51151.39 9.84 7 9902.27 14086.42 4-28 
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2 4 5 6 7 8 9 10 

4. Petroleum 47 69511.38 76173.37 9.58 18 32690.69 42633.29 1-61 

5. Power 69 116364.83 120354.86 3.43 16 25870.46 30465.48 4-44 

6. Railways 250 42368.29 79827.26 88.41 45 11099.90 28042.55 1-160 

7. Road Transport & Highways 186 52089.74 52744.40 1.26 9 2348.72 2708.05 7-68 

8. Shipping & Ports 43 7356.62 7571.65 2.92 6 291.34 426.21 8-96 

9. Telecommunication 36 13625.38 12930.80 -5.10 3 533.55 646.56 32-54 

10. Urban Development 19 15265.50 15828.94 3.69 8118.00 8676.00 3 

11. water Resources 542.90 1187.00 118.64 542.90 1187.00 60 

Total 853 422n5.04 4mSS.06 13.00 116 91841.29 129560.14 

/E1IIJIIiIsh/ 
Sponeorlng of OffIcials of North-EIIst 

..... for Tr81n1ng 

764. SHRI ANWAR HUSSAIN: WIU the Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether the Government had provided any 
assistance for training 01 officials of North-East States; 
and 

(b) if so, the details thereof along with the pIacesI 
instilutea identified for this purpose? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) and (b) 
The Mlntstry has sponsored training programmes for 
ofIiciaIa of the State Govemments 01 the North Eastem 
Region in various fields under the Ministry of DONER's 
ICheme of Capacity Building and Technical AssistanCe. 
RepuIed Institutes like the Indian Institute of Management, 
KoIkata, the National Instilute for Entrepraneurship and 
SmaH BusIness -:Development (NIESBUD), Naida, and the 
AdminIstndive Staff College of India (ASCI), Hyderabad 
have been engaged to impart training in varioUS fields 
such as General Management Programme, Disaster 
Management. Develop ... ent Strategies in the Social Sector, 
Projed Evaluation & Management CUstomer-oriented 
Public Pervices, and MIcro-Finance Management During 

2007-08 and 2008-09, Rs. 76.25 lakh and As. 107.n 
latch respectively were sanctioned to these Institutes for 
training offICials 01 the State Govemments 01 the North 
Eastem Region. 

Meeting with CEca 

765. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI MADHU GOUD YASKHI: 

WtU the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has held discussions 
with the Chief Executive Officers of Public Sector Banks 
recently; and 

(b) if so, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) The Finance Minister held discussions with 
the Chief Executive Officers (CEOs) of Public Sector 
Banks and Financial Institutions on 2nd February, 2009 
at New Delhi. 

(b) VariouS banking and economic issues including 
Agricultural Credit Row, Financial inclusion, performance 
of the Banks were discussed. The CEOs of Banks 
apprised the Finance Minister on these issues. 
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State-of-the-Art NatIonal cancer Inatltute 

766. SHRI S.K. KHARVENTHAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to set up any 
state-of·the-art National Cancer Institutes in the country; 

(b) if so, the details thereof, State-wise; and 

(cl the time by which the proposed Institutes are 
likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMAT1 PANA.BA.KA. 
LA.KSHMI): <a) to (c) This Ministry has decided in principle 
to establish a State of art National Cancer Institute <NCI) 
In Tamil Nadu. The GovermIent of Tamil Nadu has offered 
50 acres of land for the construction of this Institute at 
Kancheepuram District. 

The entire complex Is likely to be completed within 
a period of five years with the proposed budget of Re. 
850 cror&S. 

fTnmslBlion} 

AIr Pollution In Rural Area. 

7~. SHRI RAMDA.S ATHA.WALE: Will the PRIME 
MINISTER be pleased to state: 

(8) whether the expansion of industries has led to 
increase of a/r-pollution In the rural areas of the country; 

(b) if so, whether arry study has been conducted 
regarding the impact of air-poUution in the rural areas; 

(c) if so, the details thereof; and 

(d) the steps takenlproposed to be taken by the 
Govemment to increase awareness amongst the common 
people regarding air-poUution in rural areas? 

The MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS <SHRI NAMO NARA.lN 
MEENA): <a) The level of air poHution. particulalty in terms 
of Respirable Suspended Particulate Malter (RSPM) in 
ambient air, is showing an increasing trend in many areas 
in the country. This is due to industrialization including 
expansion of existing industries as well as rise in 
population, iN!reasing number of vehicles and DG sets, 

rapid urbanization, construction activities and agricultural 
practices Including buming of poet-harvest residual ataIk8. 

(b) to (d) A comprehensive study has not been 
conducted in this regard. However, as per the Environment 
Impact Assessment Notification, 2008 under the 
Environment (Protection) Act, 1986, new projects or 
capacity expansion of existing projects for certain 
categories of industries require prior environmental 
clearance (EC). This Involve8 study of probable impact of 
the projects and mitigation measures. Pubic hearing Is 
also a part of the process. 

Further, studies have been carried out by the Punjab 
Pollution Control Board (PPCB) In the rural areas of 
Punjab relating to assessment ~f qua""1 at ambient nir 
due to burning of post harvest ,JSidUaI stalks in agriculture 
fields. The PPCB has taken up a maas awareness 
programme to educate the common people in general 
and farmers in particular in this regard. 

[English} 

We .... Fund for indiana WorIdng Abroad 

768. SHRI RAYAPATI SAMBASlVA RAO: WID the 
Minister of OVERSEAS INDIAN AFFAIRS be pIeued to 
Itale: 

(a) whether the Welare Fund envisaged for the 
benefit of emigrants has now been c:onIItituted; 

(b) if so, the detaiI8 thereof; and 

(c) the details of the meaeures taken to enaure the 
safety and 88Clriy of Indiana WOItdng abroad? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARlIAMENTARY AFFAIRS (SHRI 
VAYAJ..AR RAVI): (a) Yes, Sir. 

(b) and (c) The Ministry has set up an Indian 
Community WeHere Fund (ICWF) to provide ~ 
support to the Indian Missions in the 17 ECR CounIrieS 
for meeting contingency expenditure incurred by the 
MIssions for the welfare of tncIan wotkera who are in 
distress. The ICWF envIsagas providing • host of waIIare 
measures such as boarding and lodging for stranded 
overseas Indian wortcers, tranaportation of the mortal 
remains, emergency medical CMt, air paaage to IItranded 
overseas Indiana, etc. 
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.... ,.... EncephalHla Vaccination Programme 

769. SHRt. M.P. VEERENDRA KUMAR: Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to state: 

(a) whether Japanese Encephalitis (JE) vaccination 
programme could not make progress in the country; 

(b) If so, the details thereof and the reasons therefor; 
and 

(c) the steps takenlbeing taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) No, Sir. JE vaccination programme 
has made progress in the country. JE vaccination 
campaign was launched initiatly during 2006-07 in 11 
high endemic districts of Uttar Pradesh, Kamataka, 
Assam and West Bengal achieving an overall coverage 
rate of 88.39%. During 2007-08, 26 districts in 9 States, 
namely. Haryana. Assam, West Bengal, Uttar Pradesh. 
Andhra Pradesh, Maharashtra, Kamataka, Tamil Nadu 
and Bihar were covered Under JE vacctnation achieving 
an overall coverage rate of 84%. During 2008-09, 21 
districts in 10 States have been covered achieving an 
overaU coverage of 81.15%. Due to intensified efforts by 
Government of India. JE vaccination has significantly 
contributed to the decline of JE positive cases from 
35.88% ea reported during 2005-06 to 7.28% as reported 
during 2008-09 in the State of Uttar Pradesh which 
contributes more than 80% 01 cases and deaths 
reapectiveIy in the country. 

AoquIaition of Mines In Indonesia 

no. SHRI BRAJA KISHORE mIPATHY: W~I the 
PRiME MINISTER be pleased to state: 

(a) whether the Coal India Umited (Cll) proposes 
to buy mine, in indonesia; 

(b) If so, the details thereof including the locations 
Identified for thi8 puJp088; 

(c) the details of the terms and conditions agreed 
upon the Government of IndoneSia in this· regard; and 

(d) the steps taken by the Govemment on this issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Coal 
India Limited (Cll) through its joint venture company 
Intemational Coal Ventures (ICVl) and its internal Coal 
Videsh division, intends to acquire coal properties in 
Indonesia due to combination of factors like availability of 
reserves amenable to low cost openca.st mining and lower 
ocean freight to India. The recent enactment of new 
Mining Law in Indonesia has also opened up a new 
regime for foreign direct investment in coal mining in 
Indonesia 

(c) and (d) The implications of New Mining Law is 
under examination by Cil prior to taking any investment 
decision. 

Agricultural Gold Loan Scheme 

n1. SHRI A.V. BELlARAMIN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the borrowers who are eligible for 
Agricultural Gold loan Scheme, are being denied the 
benefits by the Banks; 

(b) if so, the details thereof and the reasons there(or; 
and 

(c) the remedial measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) No, Sir. No specific complaint about 
any eligible borrower under Gold loan Scheme being 
denied the benefits of Agricultural Debt Waiver and Debt 
Relief (AOWDR) Scheme, 2008 has been brought to the 
notice of the Government. 

(c) The Guidelines of ADWDR Scheme provide that 
any farmer who is aggrieved on the ground that his name 
has not been included in the lists of waiver/relief or on 
the ground thai his name has been included in the wrong 
list or on the ground that the relief granted to him has 
been calculated wrongly, may make a representation 
through the branch from which he received the loan or 
directly to the GRO of the lenc:fmg institution concemed 
and every such representation shall be disposed of within 
30 days of receipt thereof by passing appropriate orders 

thereon. 
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Flyover Corridors for Elephants

772. SHRI SUGRIB SINGH: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state: •

(a) whether the Union Government proposes to build
a flyover corridors for elephants to link major pilgrim towns
through Haridwar and Rishikesh in Uttarakhand as
reported in the Times of India dated 7 January, 2009;

(b) if so, the details thereof;

(c) the fund allocated for the purpose alongwith the
time by which the proposed corridors are likely to be
completed; and

(d) the benefits likely to accrue as a result thereof?

THE MINISTER OF STATE IN THE MINIS:rRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. The four lanning
of Muzaffarnagar-Haridwar-Dehradun section of NH-58 &
NH-72 is being taken up under National Highways
Development Project (NHDP) phase-Ill on Build, Operate
& Transfer (BOT) basis. This project passes through Rajaji
National Park and Elephant flyover/underpass corridors
are proposed in National Park Area.

(c) No fund is allocated for construction for Elephant
flyover corridors as they are to be construction on BOT
basis. The project is being taken up on BOT with
construction period of 30 months, however, no response
has been received during instant bidding process. It is
too early to indicate the likely date of completion of
project.

(d) The road users will pass through this area without
disturbing the wild life of the Rajaji National Park.

Health Regulatory Body

773. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government has .decided to set up
an independent health regulatory body to rnorutor the
services provided in States under National Rural Health
Mission as reported in the 'Hindustan Times' dated 9
February, 2009;

(b) if so, the details thereof;

to Questions

(c) the names of the States where such regulatory
bodies have been set up; and

(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA
LAKSHMI): (a) to (d) No, Sir. The Government has not
decided to set up a National Independent "Health
Regulatory Body to monitor the services provided in the
states under National Rural Health Mission (NRHM).

[Translation}

BPL Families

774. SHRI RAGHUVEER SINGH KOSHAL: Will the
PRIME MINISTER Be pleased to sate:

(a) the details of the families living Below Poverty
Line at present, State-wise;

(b) whether special financial assistance has been
provided to deal with the poverty in the State;

(c) if so, the details thereof, and if not, the reasons
therefor;

(d) whether the Government proposes to consider
giving a special package to the poorer State; and

(e) if not, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PRALlAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) The estimation of poverty is done
by the Ministry of Rural Development by conducting BPL
census to cover them under various programme.
Comparative statement indicating the number of house
hold on the basis of poverty estimate of 1991-2000 and
Adjusted Share is given in the enclosed statement.

(b) to (d): Two major poverty alleviation programmes
namely Swrana Jayati Gram Swrojgar Yojana (SGSY) and
National Rural Employment Guaranty Act (NREGA) are
under implementation. SGSY is a self employment
programme covering all aspects such as organise self
help groups (SHGs), skill development, provided credit
from bank, providing subside from GOI etc, go get
incremental income on a sustainable basis. Since 1977
under SGSY 32 lakh SHGs have been formed and
7 lakh SHGs have been provided economic assistance.
Total 115 lakh Swrojgaries have been provided economic
assistance.



341 Written Answers PHALGUNA 6, 1930 (Saka) to Questions 342

Under NRGA, which was launched on 2nd February,
2006 wages employment up to 100 days is provdied to
all the rural house hold in a financial year for adult
numbers to are welling take up manual work. Performance
of NREGA is given as under:

Year Rural House hold benefited
(in crore)

2006-07 90.50 2.10

2007-08 143.59 3.39

2008-09

(up to January 09)

152.12 3.70

(e) Borth these scheme are demand driven and
poorer states are encouraged to achieve highest target.
Therefore, a special is packages is not under
consideration.

Statement

SI.No. States/UTs No.of BPL families
as per 1999·2000,
povertyestimate

No.of BPL
as per

AdjustedShare

2 3 4

Andhra Pradesh 11.6261. 27.526

Arunachal Pradesh 0.760 0.7602.

3. Assam 18.43418.434

4. Bihar 66.32255.380

5. Chhatisgarh 14.802 15.019

6. Delhi 0.0390.014

7. Goa 0.022 0.063

8. Gujarat 10.3617.960

9. Haryana 6.0962.388

10. Himachal Pradesh 2.5670.968

11. Jammu and Kashmir 0.594 3.177

12. Jharkhand 23.85119.922

13. Karnataka 20.78611.982

2 3 4

14. Kerala 4.194 9.327

30.687

41.089

1.306

1.578

0.280

1.042

31.484

2.962

15.784

0.400

24.339

2.506

93.768

5.468

36.022

0.146

0.015

0.146

0.005

0.010

0.185

15. Madhya Pradesh 28.762

493.550

16. Maharashtra 25.024

775. SHRI HANSRAJ G.AHIR: Will the Minister of
FINANCE be pleased !0 state:

17. Manipur 1.306

18. Meghalaya 1.578

19. Mizoram 0.280

20. Nagaland 1.042

21. Orissa 28.738

22. Punjab 2.040

23. Rajasthan 11.012

24. Sikkim 0.400

25. Tamil Nadu 16.102

26. Tripura 2.506

27. Uttar Pradesh 77.836

28. Uttaranchal 4.566

29. West Bengal 36.022

30. Andaman and Nicobar

Islands

0.116

31. Chandigarh 0.012

32. Dadra and Nagar Haveli 0.060

33. Daman and Diu 0.002

34. Lakshadweep 0.006

35. Pondicherry 0.128

All India 386.584

Import Duty on Agricultural Product
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(a) detals of the taxes levied on agricultural products 
imported in the country; 

ib) whether the Government has received 
repi"ltsentations from some quarters for increase in taxes 
on the import of cotton, paddy and vegetable oils; 
and 

(c) if so, details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): 
(a) AgricuttunII products imported In the country ant 

chargeable to bailie cuatoma duty, adcitionaI duty of 
customs equivatent to excise duty, addlllonal duty of 
customs 0 4% ed valorem to CCU1l8r' balance 8Iat8 Ieviea 
such as value added tax, saIee tax, etc., Education cesa 
and Secondary and Higher Education C88S. Some of the 
major agricuIluraI producIs such as wheat, semi or wholly 
milled rice, pulses, crude edi)Ie oils (other than s0y&-

bean crude oil) and raw cotton ant fully exempted from 
these duties. Other products ike oil seeds, refined edible 
oils and rice (paddylhuaked) attract basic customs duty 
ranging from 5% to 80% ed valorem. 

(b) and (c) Yes. Sir. The Government has received 
rapresentation8 requesting for increasing c:ustoma duly on 
cotton and vegetable 01&. However, no such demand or 
repreeentation has been received with regard to increaaing 
customs duty on paddy. The rates of duty applicable to 
agricultural products are reviewed by the Government from 
time to time taking Into account their cIome8tic availability, 
domestic and intemational prices, general Ievet of inIIation, 
etc. The Government has decided, for the time being, to 
maintain the present cuetoms duty rates on cotton, paddy 
and vegetable oils. 

[English! 

Good IIenufacturtng Prectlcea for Drup 

n6. SHAI UOAY SINGH: WiI the Minister of HEALTH 
AND FAMILY WELFARE be pleued to stale: 

(a) whether the Government propoees to Introduce 
any norms tor manufacture and qualily control. known as 

Good Manufacturing Practices (GMPs) notified under 
Schedule M of the Drugs and Cosmetics Rules; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Norms for manufacture and quality 
control of drugs are contained in the Schedule M to the 
Drugs and Cosmetics Rules. No fresh norms are proposed 
to be introduced for the purpose. 

Mobile Dlapenurl .. 

777. SHRI G.M. SIDOESWARA: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government has ataJted mobile 
dispensaries in the country; 

(b) if so, the details thereof, State-wise; and 

(c) the details of such cllapensarlee proposed to be 
opened in country during the current financial year, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) WIth the objective to take health care to 
the door step of the public in the rural areas, eapeciaIIy 
in the under-served areas, financial a88istance is provided 
to the StateIUT Governments by the Union Minletry of 
HeaIIh & FW under National Rural HeaIIh t.taeIon (NRHM) 
tor Mobile Medical Units (MMU) 0 one MMU per district. 

(b) The State-wiae list of number of districts with 
MMU as per State Data Sheet as on 31.12.2008 given 
In the enclosed Statement. 

(c) The funding for the MMU under NRHM is an 
ongoing proceu. The States project their requirement for 
MMUa keeping in view their diversity, ensuring the 
adoption of most auItabIe and sustainable model for the 
MMU as per their local requirement. This requirement Is 
reftected in their amuaJ Programme Implementation Plan 
under NRHM. Fundi are releaaed to StateJUT 
Governments as per the approval of Natlonal Programme 
Coordination Committee (NPCC) under NRHM. 
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Ststus of MoINIs Msdical Unit 

SI.No. Name of State Number of District 

1. Himachal Pradesh 

2. Jammu and Kashmir 2 

3. Jharkhand 24 

4. Madhya Pradesh 20 

5. Uttarakhand 3 

6. Arunachal Pradesh 16 

7. Assam 10 

8. Manipur 9 

9. Meghalaya 7 

10. Mlzoram 9 

11. NagaIancI 11 

12. Sikkim 4 

13. Tripura 4 

14. Andhra Pradesh 17 

15. Goa 2 

16. Gujarat 22 

17. Haryana 19 

18. Kerala 7 

19. Punjab 16 

20. Tamil Nadu 29 

21. Chandigarh 

22. Daman and Diu 

23. Deihl 9 

Total 243 

Merger of Pension Fund with provident Fund 

n8. SHRI P. KARUNA~RAN: WiH the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment proposes to withdraw 
the suggestion for merger of Pension fund with Provident 
Fund; 

(b) whether there is any proposal to invest the above 
money in the stock market; 

(c) if so, the details thereof; 

(d) whether the statutory Pension system is going to 
be fulfilled with the revival of Pension Fund Regulatory 
and Development Authority (PFRDA) Bill; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) There is no proposal for merger of Pension 
fund with Provident Fund. 

(b) No, Sir. The proposal regarding investment in 
equities was discussed in the 178th meeting of the Central 
Board of Trustees (Employees' Provident Fund) and it 
was decided not to invest in equities. 

(c) Does not arise. 

(d) and (e) The Pension scheme will continue to be 
implemented as per the Employees' Pension Scheme, 
1995. However, the Pension Fund Regulatory and 
Development Authority (PFRDA) Bill, 2005 has been 
submitted to Parliament for their consideration. 

Healthcare Infrastructure 

n9. SHRI RAVI PRAKASH VERMA: Will the Minister 
01 HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether insuffICient healthcare infrastructure is one 
of the major hindrances to widen the scope of healthcare 
insurance in the country as reported in the 'TImes of 
India' dated 10 December, 2008; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to build any 
altemative system to meet the deficiency In the existing 
healthcaremfrastructure; 

(d) if so, the details thereof; and 
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(e) the steps takenlproposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HEALTH AND FAMlLV WELFARE (SHRIMATI PANABAKA 
LAKSHMI): <al to (e) Ves, Sir. Health insurance as a 
form of health financing prerequisites a high level of public 
health expenditure and preparedness of facilities as it 
tends to push the cost of health care. India's public health 
expenditure at around 1% of GOP is one of the lowest 
in the World. Government is committed to raise the same 
to 2 to 3% of GOP. In this scenario investment in the 
health insurance mode of financing to the exclusion of 
public health structure strengthening may not be the most 
viable option for India. 

Therefore to provide comprehensive affordable and 
accessible health care to the rural and the wlnerable 
population. the Government has launched the National 
Rural Health Mission to meet the deficiency in the existing 
public care infrastructure in the country. 

The National Rural Health Mission provisions for funds 
to the States through the Stale progranvne Irnplemei ItBIkIn 
Plans for streIlgIhening the public health facilities, for 
improved access and better care to the poor and the 
vulnerable in the country. 

KlIHng of R~lno. 

780. SHRI ANWAR HUSSAIN: Will the PRIME 
MINISTER be pleased to state: 

<a) whether a large number of Rhinos have been 
killed by poachers during the last two years at the 
Kaziranga National Park in Assam; 

(b) if so, the details thereof and the reasons therefor; 

• 
(c) whether the Union Government has received any 

proposal from the State Govemment of Assam with regard 
to protection of Rhinos; 

(d) if so, the details thereof; and 

(e) the steps taken or proposed to be taken by the 
Government to protect the Rhinos? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHV): 
(a) and (b) Instances of poaching of minos have been 

reported from Kazlranga NatIonal Park during the last 
two years. As per the information received from the State 
Government. 18 minos were poached in 2007 and 6 in 
2008 In Kazlranga National Park and adjacent areas in 
Assam. Lucrative price for rhino horns in clandestine 
international markets is the main motive behind the 
poaching of rhinos. 

(c) and (d) During the financial year 2008-09, the 
Government of Assam had submitted an Annual Plan of 
Operation (APO) for an amount of Rs. 1630.12 lakh for 
Kaziranga TIger Reserve under the Centrally Sponsored 
Scheme • ·Project Tiger". Based on this proposal, the 
Central Government has approved an amount of Rs. 
457.4129 Iakh to Kaziranga Tiger Reserve, of which As. 
150.00 lakh has been released so far. 

(e> The steps taken by the Government to protect 
wildlife including rhinocer., Int.r IIlill, Include the 
following: 

1. The Central Government has anac:lad the Wildlife 
(Protection) Act, 1972 to deal with the issues of 
wildlife conservation. Stringent penalties are 
imposed on the offenders for the contravention 
of the provisions of the Act. 

2. Rhinoceros (RhinoctJrDs unicomiiJ Ie included in 
Schedule I of the Wilclife (Protection) Act, 1972, 
thereby according it the highest degree of 
protection. 

3. Wtldlife Crime Control Bureau. with a network 
of five Regional and three Sub Regional Offices, 
has been set up to control wildlife crime. 

4. Financial and technical support is being provided 
under the CentraUy Sponsored Schemes viz. • 
InlBflrIIttlti O.velopmenl 01 Wildlil. Habilals, 
Project Tiger and Projecl Elephant to StatelUT 
Govemments for the conservation and protection 
of wildlife including rhinoceros. and ita habitats. 

5. Intensive patrolling in sensitive areas is carried 
out in coordination with other law enforcement 
agencies for the conservation of rhinoceros. 

6. Nature awareness campaigns for the public are 
conducted regularly. 

7. Eco development activities are taken up in fringe 
villages of rhino habitats to solie" people's 
participation in conservation. 
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NABARD As.I.lance to PHC. 

781. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of FINANCE be pleased to state: 

(a) whether NABARD (National Bank for Agriculture 
and Rural Development) is assisting the Govemment of 
Gujarat in the construction of Primary Health Centres 
(PHCs) in the State; 

(b) if so, the details thereof; 

(c) the number of PHCs liJ(ely to be constructed in 
Gujarat with the assistance of NABARD during the 
Eleventh Plan period; and 

(d) the amount proposed to be given by NABARD to 
Gularat for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (d) Construction of Primary Health 
Centres (PHCs) is an eligible activity for financing under 
Rural Infrastructure Development Fund (RIDF) for which 
National Bank for Agriculture and Rural Development 

, (NABARD) is the nodal Government Agency for 
implementation. 

NABARD has received a proposal from Govemment 
of Gujarat on 19 January 2009 for a loan under RIDF to 
construct 80 Primary Health Centres, 395 Sub Centres 
and 6 Community Health Centres, with a project cost of 
As. 115.87 crore. The proposal is to be examined and 
sanctioned as per the normative allocation of Gujarat 
under RIDF. 

[T/"IInsIIllionJ 

Accountability Of Sport. Federations 

782. Shri RAM DAS ATHAWAlE: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the details of the financial autonomy of various 
sports federations in the country; 

(b) whether these federations file income tax returns; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the manner in which the Govemment ensure their 
accountability? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 

The National Sports Federations (NSFs) are required to 
submit audited statement of accounts alongwith a report 
on the utilization of fundS' and outcome. 

(b) to (d) The Ministry does not maintain a record of 
Income tax returns filed by NSFs. 

(e) The Government releases only 75% of the 
admissible grant as advance to the federations and the 
balance is released only after receipt of a statement of 
actual expenditure certified by a practicing Chartered 
Accountant on the utilization of funds for the purpose for 
which it was sanctioned. The accounts of Association! 
federations are also liable to be scrutinized by the Ministry 
and auc:flted by the Comptroller and Auditor General of 
10018. 

/English] 

Recommendation. of NISG for laue of Passport. 

783. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) the details of the recommendations made by the 
National Institute of Smart Govemment (NISG), Hyderabad 
on issue of passports; 

(b) whether the Government has finalised the 
locations for setting up of the Passport Seva Kendras in 
various parts of the country as recommended by NISG; 

(c) if so, the details thereof alongwith the criteria 
fixed for the identification of sites for the said purpose, 
location-wise; 

(d) whether the Government proposes to bring out 
any amendment in the existing act to facilitate issue of 
passport; and 

(e) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) The 
Govemment had entrusted the National Institute of Smart 
Government (NISG), Hyderabad with the task of 
undertaking a time-bound study on the passport issuance 
system. including its IT aspects with the objective to 
deliver passport related services to the citizens in a timely, 
transparent, more accessible, reliable manner and in a 
comfortable environment, through streamlined procedures 
and committed, trained and motivated workforce. To 
achieve this objective, the NISG recommended setting 
up of Passport Seva Kendras allover the country where 
the non-sovereign functions, involved in the passport 
issuance process, such as initial scrutiny of the application 
forms, acceptance of fee, scanning of the documents. 
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taking photos. etc. will be performed by the service 2 3 
provider seledad as a nI8UIt of an open bidding proceas. 
The sensitive activities, such as verification of docl.rnenta. 
decision on grant of passports will be performed by the Chennai Chennai 1 3 
Government staff. Police verifICation win be expedited 

Chennai 2 through eIec:tronic linkage of the Passport Seva Kendras 
with the police authorities in DistrictslState Capitals. The Chennai 3 
service levels to be achieved include issue of paB8porta 

Cochin Cochin 5 within 3 days and In cases, which require prior police 
verification, within 3 days after the completion of the Thriaaur 
verification process. AIappuzha 

(b) and (c) The Government accepled the NISG report Emakularn Rural 
and the Cabinet approval for the Passport Seva Project Kottayam 
was obtained in September, 2007. The NISG al80 
recommec Ided the allocation of the Passport SeYa Kendras Coimbatore Coimbatore 
on the basis of a study conducted by them on the nwnber 

Dehradun Dehradun of passport applications received from various cIstrIct8 
under each Passport 0Ifice. The proposaJ is to have 77 Delhi Delhi 1 3 
Passport Seva Kendras whose proposed IoceIioII8 are 

DeIhl 2 given in the enclosed Statement 

(d) and (e) No IU'I'lefdnent to the P88IPQrts Act • 
Gurgaon 

envisaged. Gheziabad Ghaziabed ... ",.", Goa Goa 1 

Propossd dstdJuIion 01 Pssspod SIwB KendnIs (PSKs) Guwehati Guwahati 

Papart Ofa PaIsport 8M 1iIIII No. aI PaIsport 
Hyderabad Hyderabad 1 6 

lOCIIcII KerIIbs LOCIIDn 8M KaIIhs Hyderabad 2 

Hydarabad 3 
2 3 Nizamabad 

Ahmedabad Ahmedabad 1 4 
Vijayawada 

Ahmedabad 2 
Tirupati 

Ra;kot Jaipur Jaipur 3 

Baroda ~ur 

Sikar 
Amritsar Amritsar 

Jalandhar Jalandhar 1 3 
Bangalore BengaJuru 1 4 

Bengaluru 2 
Jalandhar 2 

Manu.len 
Hoshiarpur 

Hubfi Janvnu Jammu 

BateIIIy Bareilty 1 KoIkata Koikata 2 

BhopaJ Bhopal 1 Bahrampur 
(Murshidabad) 

Bhubanest1war BhLbaneshwar Kozhikode Kozhikode 1 4 

Chandigath Chandigarh 3 Kozhikode 2 

AmbaIa Kannur 1 

Luclhiana Kannur 2 



353 

2 

Lucknow Lucknow 

Gorakhpur 

Kanpur 

Varanasi 

Madurai Madurai 

Thirunelveli 

Malappuram Malappuram 

Mumbai Mumbai 1 

Mumbai 2 

Mumbai 3 

Nagpur Nagpur 

Patna Patna 

Puna Puna 

Raipur Raipur 

Ranchi Ranchi 

Shimla Shimla 

Srinagar Srinagar 

Surat Surat 

Thane Thane 

Nashik 

Trichy Trichy 

Thanjavur 

Nagarkovil 

Trivanc:lrum Trivanc:lrum 

Trivandrum rural 

Killam 

VlShakhapatnam Vishakhapatnam 
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3 

4 

2 

3 

2 

3 

3 

(b) if so, the details of the issues discussed and the 
agreements signed during the visit? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): 
(a) and (b) EAM visited Bangladesh on February 9, 2009. 
During his visit he called on the Prime Minister of 
Bangladesh, Sheikh Hasina, and met with the Foreign 
Minister, Home Minister, Commerce Minister and Industries 
Minister of the Government of Bangladesh. In his 
meetings, he discussed issues related to India's bilateral 
relations with Bangladesh including connectivity, water, 
trade and commerce and security issues. Both sides also 
signed a Bilateral Investment Promotion and Protection 
Agreement (BIPPA) and an India-Bangladesh Trade 
Agreement during the visit. 

Asthma Risk in Babies 

785. SHRI HITEN BARMAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any research has been conducted to 
assess the side effects of certain drugs which are likely 
to cause asthma risk in babies; 

(b) if so, the details thereof alongwith the names of 
these drugs; 

(c) whether the Govemment proposes to ban these 
drugs; 

(d) if so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

Vlalt 01 External Affairs Ulnlster to Bangladesh 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) For certain anti-asthmatic Drug 
inhalers (combination of Salmeterollformeterol with 
fluticasone, budesonide) researchers have raised concems 
that long action beta-2 agonist can wors'!n asthma by 
increasing symptoms severity. These drugs may also 
increase in risk for asthma. However, Corticosteroids works 
overtime to reduce inflammation and prevent permanent 
injury in the lungs. Many studies have shown that the 
use of inhaled corticosterods in patients with moderate to 
severe asthma significantly reduces the rate of re-
hosPitalization and deaths from asthma. The FDA USA is 
continuing to evaluate the safety of salmeterol for children 
and its benefits outweigh its risk. 

784. SHRI SUGRIB SINGH: Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Minister of Extemal Affairs has 

recently visited Bangladesh; and 
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Permission to Ole Card Holders for ProfeuIon 

786. SHRI ANANDRAO VITHOBA ADSUL: WiH the 
Minister of OVERSEAS INDIAN AFFAIRS be pleased to 
state: 

(a) whether the Government proposes to allow 
Overseas Indian Citizenship (OIC) card holders to practise 
their professions in India as reported in The Hindu dated 
9 January, 2009; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) to (c) A notification No. S.O. 36(E) 
dated 5th January, 2009 granting parity to registered 
Overseas Citizens of India (OCls) with Non-resident 
Indians (NRls) for pursuing their professions as doctors, 
dentists, nurses, Pharmacists, advocates, architects and 
chartered accountants, in pursuance of the provisions 
contained in the relevant Acts, has been issued by the 
Govemment on 6th January, 2009. 

FEMA by Rll 

787. DR. RAJESH MISHRA: 
SHRI BASU DEB ACHAAIA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has referred 
the case relating to violation of provisiOns of Foreign 
Exchange Management Act (FEMA), 1999 by Reliance 
Infrastructure Umited (RIL) in regard to utilization of 
External Commercial Borrowings proceeds to the 
Enforcement Directorate (ED); and 

(b) if so, the details thereof and action taken by the 
ED in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): :a) and (b) 
Yes. Sir. The Directorate of Enforcement is conducting 
investigations which are at nascent stage. 

Maternity Beneftt Scheme 

788. SHRI SURAVARAM SUDHAKARA REDDY: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to enhance 
the aHocation under Maternity Benefits Scheme In Eleventh 
Five Year Plan; and 

(b) if so, the detaM thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Maternity Benefits Scheme is being 
implemented under the umbrella of the National Rural 
Health Mission (NRHM). The funds for the scheme are 
being released as part of RCH Flexi-pool. Allocation for 
RCH Flexi pool for each year is decided through the 
institutional mechanism of National Programme 
Coordination Committee (NPCC), after a review of 
expenditure incurred during the last year and projected 
demand for the next year. 

us Restrictions on H-IB VI.. Holders 

789. SHRI PRATIK P. PATIL: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether restrictions have been imposed by the 
US Govemment on hiring foreign workers holding H-IB 
Visas; 

(b) if so, the details thereof; 

(c) whether the Govemment has taken up the matter 
with the US Government; and 

(d) if so, the outcome thereof? 

THE MINISTER OF EXTERNAL AFFAIRS AND 
MINISTER OF FINANCE (SHRl PRANAB MUKHERJEE): 
(a) and (b) Yes. The US Government has imposed 
restrictions on hiring foreign workers with H-l B visas by 
US firms receiving bailout money under the Troubled 
Assets Relief Programme (TARP). Companies that have 
received federal bailout money are mostly banks, 
insurance companies and auto companies. The new 
guidelines require that a company receiving TARP funds 
and applying for workers under H-1 B must operate as an 
"H-1B dependent company". That means It should attest 
to actively recruiting American workers, not displacing 
American workers with H-1B visa holders; and not 
replecing laid off American workers with foreign workers. 
The H-1B dependent companies are those which have 
15% of their workforce carrying H-l B visas. 
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(c) and (d) The Government of India is fully committed 
to protecting the interests of Indian professionals working 
in the US. In our regular interaction with the US 
Govemment, we have been conveyed that employment 
protectionism does not help the US or any other country, 
neither it is good for the global economic order. It has 
been our constant endeavour to sensitize the US 
authorities about the fact that India happens to be the 
largest contributor of highly skilled workers to the US 
economy and any protectionist policy would hurt the 
interest of US companies the most. 

Transportation of Coal in SECL Areas 

790. SHRI D.P. SAROJ: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government proposed to introduce 
'Open Tender System' in the Gevra and Deepka areas of 
South Eastem Coalfield Ltd. (SECL); 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to put in place 
Global Positioning System and Electronic Surveillance 
System in order to ensure efficient transportation 01 coal 
in the region; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) In 
Gevra and Oipka areas Open Tenders are being called 
for the work of transportation of coal from surface to 
surface, wagon loading and removal of over-burden. 

(c) and (d) For the purpose of introduction of the 
Global Positioning System (GPS) based Truck Dispatch 
System in Dipka area, tender documents are under 
preparation. Action is being taken to upgrade the Truck 
Dispatch System In Gevra area to the GPS based 
Operator Independent Truck Dispatch System. In order to 
introduce Electronic Surveillance System in the 
transportation of coal, the vehicles deployed for 
transportation of coal at Dipka and Gevra Projects are 
intended to be provided with Radio Frequency Identity 
Card (RFID) based Boom Barrier System. For this 
purpose, an open tender has been floated and the 
technical and commercial evaluation of oHersis in 
progress. 

Environmental Clearance to RPL 

791. DR. RAJESH MISHRA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Reliance Power Ltd. (RPl) obtained 
environmental clearance from Government by submitting 
false information as reported in the 'Mint', dated 20 
November, 2008; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF· 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) and (c) Do not arise. 

{Translation} 

Green House Gas Emission from Crops 

792. SHRI RAKESH SINGH: Will the Prime Minister 
be pleased to state: 

(a) whether the Govemment has taken any action to 
check the green house gas emission from crops and 
their residues; and 

(b) if so, the details thereof alongwith the outcome 
of the action taken so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Govemment of India has 
prepared the National Action Plan on Climate Change 
(NAPCC) under which 8 national missions are envisaged 
to address Climate Change issues in important areas like 
agriculture, energy and water resources. ICAR, along with 
Department of Agriculture and Cooperation has prepared 
the National Mission for Sustainable Agriculture which has 
the objective of making Indian agriculture more resilient 
to climate change. The Action Plan includes adaptation 
and mitigation strategies to counter the adverse effect of 
climate change. These include development of temperature 
tolerant varieties, conversion of C3 plants to C4 in rice, 
scientific water and nutrient management with special 
focus on rice paddies. promotion of resource conservation 
strategies, carbon sequestration by residue management. 
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restoration of degraded soils, COII88lIt8lIon agriculture and 
agroforestry, site specific nutrient management strategies 
and better utilization of weather forecasts in crop 
production. 

[English! 

"iegel Practices by Private financial 
Institutlon8lBanks 

793. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government is aware that certain 
private financial institutions/banks, especially, foreign 
financial institutior\sA)ank are indulging in illegal hedging 
and luring traders and exporters under some schemes 
violating RBI guidelines; 

(b) if so, the details thereof and the action taken by 
the Government against such institutionslbanks; and 

(c) the steps taken or proposed by the Government 
to prevent the business houses/exporters from such 
trappings by these fmancial institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) to (c) The infonnation is being collected 
and wit be laid on the Table of the House to the extent 
available. 

Utilization of the Sldll of OVerseas indians for 
National Development 

794. SHRI NAVEEN JINDAL: WID the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to stale: 

<a) whethef' the Government has taken any steps to 
utilize the expertise of the overseas Indian Community 
for National Development; and 

(b) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARUAMENTARY AFFAIRS (SHRI 
VAYAlAR RAVI): (a) Yes, Sir. 

(b) (i) The Global-Indian Network of Knowledge 
(Global-INK). a Diaspora Knowledge Network was 
launched by the Prime Minister in the last Pravasi Bhartiya 
Divas convention in Chennai on 8th January, 2009. Global 
INK will connect people of Indian Origin from a variety of 

disciplines recognized as leaders In· their reepective fields, 
not just in their country of residence but globally as well, 
with knowledge users at the National and sub-national 
levels in IneIla. The network would serve as a high level 
electronic platform to facilitate knowledge transfer from 
wherever it may be based without the overseas experts 
having to retocate. The network will serve as a strategic 
virtual think tank. The outcome targeted wiU be the 
germination of ideas on development, identification of the 
key elements in addressing the challenges to development 
and articulating and mapping out solutions through 
innovation and technologicaVinterventions. 

(ii) Prime Minister's Global Advisory Council of people 
of Indian Origin. 

Prime Minister's Global Advisory Council of people 
of Indian origin is a high level committee to draw upon 
the experience and the knowledge of eminent people of 
Indian origin in diverse fields from across the world. It 
has been constituted to serve as a platform to draw 
upon the experience, knowledge and wisdom of the best 
Indian minds. 

l.oaH of the Government In AIL 

795. SHRI BADIGA RAMAKRISHNA: WiD the Minister 
of FINANCE be pleased to state: 

(a) whether the Government has been incurring huge 
losses of taxes and duties due to the conversion of an 
existing refinery of Reliance Industries Limited (RIL) in to 
an Export Oriented Unit (EOU); 

(b) if so, the details thereof and the action being 
taken by the Government to recover these losses from 
Retiance Industries Umited (RIL)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (8) No, Sir. 
The petroleum refinery of MIs Reliance Industries Ltd., 
was converted mlo an Export Oriented Unit (EOU) in 
accordance with the provisions of the foreisp1 Trade PolIcy, 
2004-09. 

(b) In view of (al above, no action Is required. 

Delay In Aegl8tratlon of Merltlme VeaHla 

796. SHRI SURESH ANGADI: WII the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 
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(a) whether there has been any delay in clearance 
of registration of maritime vessels at ports including 
Mormugao Port; 

(b) if so, the details thereof and the reasons therefor, 
and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) No Sir. 
The average time taken for registration of vessels at ports 
depends on the submission of the required documonts 
by the owner of the vessel as prescribed in the Merchant 
Shipping (Registration of Indian Ships) Rules. If the 
documents are in order, the average time for registration 
of ships is not more than two days. No delays are 
reported to have occurred at the Mercantile Marine 
Department, Goa for registration of vessels. 

R.lienee Power fPO 

797. SHRI BASU DEB ACHARIA: 
SHRI J.M. AARON RASHID: 

Will the Minister of FINANCE be pleased to state: 

(a) whether a large number of small investors has 
stiD not received the refund under retail category of IPO 
of Reliance Power Ltd.; 

(b) if so, the details thereof; and 

(e) the action taken or proposed to be taken against 
the promotersllead managers in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): (a) and (b) ReDanae Power Ltd. has informed 
Securities and Exchange Board of India (SEBI) that out 
of 47,91,073 refund cases amounting to Rs. 99,292 crore, 
the number of pending cases as on February 20, 2009 
is 5243 amounting to As. 11 crore. 

(e) Reliance Power Ltd. has informed SEBI that out 
of 5,243 pending cases, in 1,302 cases refund orders 
were returned undelivered by postal authorities for various 
reasons and in the remaining 3,941 cases the warrants 
have not been enchased by Investors and therefore no 
action is proposed to be taken by SEBI. 

Death of Infllnts due to Vaccination 

798. SHRI K.J.S.P. REDDY: Will the Minister of 
HEALTH AND FAMILY WEI,.FARE be pleased to state: 

(a) whether cases of infant deaths due to vaccination 
have come to the notice of the Govemment; 

(b) if so, the details thereof and the reasons therefor, 
and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) State-wise details of deaths after vaccination 
during 2009 are as under. 

States Number of reported deaths 

Andhra Pradesh 

Bihar 2 

Gujarst 

Madhya Pradesh 6 

Maharashtra 2 

Punjab 

West Bengal 

Total 14 

In year 2009, total 14 deaths have been reported as 
AEFI (Adverse Event Following Immunization) out of which 
10 PIR (Preliminary Investigation Reports) were received. 
6 cases were classified as coincidental death and other 
4 cases were classified as unknown. 

(c) Govemment of India has taken following steps in 
this regard: 

1. National AEFI Committee and AEFI Committees 
in all States have been constituted to investigate 
and respond to such events. 

2. Monitoring and Review of Cold Chain and 
Logistics is undertaken periodically. 

3. Conduction of Health Workers (Vaccinators) 
training for taking all necessary precautions 
during vaccination. 

4. Distribution of "Guidelines for Safe Immunization 
Practices· to StateslUTs. 
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YoU with Overeu. Countrlea on Manpower 

799. SHRI ASAOUODIN OWAISI: WiD the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether the Government has signed any 
Memorandum of Understanding (MoU) with any overseas 
countfy for protecting the interests of the Overseas Indians 
working in these countries; and 

(b) if so, the details thereof including the name of 
the countries with whom MoUs are proposed to be 
signed? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) Yes, Sir. 

(b) India had signed labour agreements with Jordan 
and Qatar in 19806. An MoU in the field of Manpower 
was signed with UAE on 13th December 2006 and with 
Kuwait on 10th April 2007. MoU in the field of Manpower 
with Oman was signed during the Prime Minister's visit 
to Oman on 8th November, 2008. 'MoU on Employment 
of Workers was signed with Malaysia on 3rd January, 
2009. A similar MoU with Bahrain on Labour and 
Manpower Development has been finalized and will be 
signed soon. 

Issue of Tax-F.... Bonda by NPCIL 

800. SHRI K.S. RAO: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the PRIME MINISTER be p1eased to state: 

<a) whether the Nuclear Power Corporation of India 
Lid. (NPCIL) proposes to issue tax-free bonds to raise 
money for augmenting nuclear power generation capacity 
and distribution of power at reasonable prices; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
There is currently no proposal under the consideration of 
the Govemment for issue of tax-free bonds by NPCIL 
Augmentation of nuclear power capacity and generation 
of power at reasonable costs is always kept in view. 

Fund. R .... eect to State. for the 
Development 0' Sports 

801. SHRI G.M. SIDDESWARA: 
SHRI GIRIDHARI YADAV: 

WiD the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the details of funds released to various States 
for the development and promotion of Sports actlvifies in 
the State during the last three years; 

(b) the details of proposals from various States 
received for development of Sports; 

(c) whether the funds' have been fully utilised by the 
States; 

(d) if so, the details thereof, State-wise; and 

(e) the effective steps taken by the Union Government 
to monitor and ensure proper utilisation of Central funds 
by the State and to expeditiously clear the pending 
proposals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to 
(d) For the development and promotion of sports activities 
in the States, funds were earlier made available by the 
Central Government to the State Governments under the 
erstwhile centrally sponsored scheme of Grants for the 
Creation of Sports Infrastructure, which has been 
transferred to the State Sector w.eJ. 1.4.2005. 

WIth a view to addf8$;ing the inadequacy of basic 
sports infrastructure at th8 grassroots level throughout 
the country, the Ministry of Youth Affairs and Sports has 
recently introduced a Centrally $poneonKt Scheme entitled 
'Panchayat Yuva Krida aur Khel Abhlyan' (PVKKA), which 
aims at providing basic sports infrastructure in aH village 
and block panchayats of the country In a phased manner 
over a period of 10 years and access to organized sports 
competitions at block, district, state and national levels. 
The scheme provides for financial assistance for the 
development of playfields, procurement of sports 
equipment, and organizing competitions. 

During 2008·09, which is the first year of 
implementation of PYKKA Scheme, proposals from 25 
States covering around 25,000 PYKKA centrea have been 
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approved. State-wise details of funds approved for 
sanction and funds released under PYKKA Scheme are 
given In the enclosed Statement. 

(e) For ensuring proper utilization of the funds 
released by the Ministry to the States, the funds are 
being released to the State Governments under two 
instalments. The funds under second instalment are to 
be released only after the State Govemments submit the 
progress report In respect of the funds released under 
the first instalment. The funds for the next financial year 
are to be released to the State Governments after the 
Stale Govemmenta submit the utUization certificate for 
the funds released in the previous year. Further, a web-
enabled Management Infonnation System for monitoring 
the PYKKA Scheme Is also being introduced. 

SI.Ho. Name 01 S1aIe 

2 

1. AndIn Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. 8ihaf 

5. ChhaItisgarh 

6. Goa 

7. Gujaral 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. K~ 

12. Madhya Pradesh 

13. Maharashtra 

14. MInipur 

15. Mizoram 

16. Nagaland 

Total AmoIrt 
approyed lor sandion 

(Ra. in Iakhs) 

3 

2819.n 

98.50 

695.54 

1043.66 

1011.20 

35.19 

1420.11 

650.71 

402.40 

531.n 

159.85 

2364.n 

2754.98 

108.24 

106.66 

147.90 

Fillds released 
[11 AI.) 

14,65,38,500 

73,87,500 

1,61,25,000 

5,21,83,000 

3,25,35,500 

2,01.20,000 

2,65,86,000 

79,92,500 

11,82.38,500 

85,32,800 

2 3 

17. Orissa 734.20 

18. Punjab 1390.17 

19. Rajasthan 943.49 

20. Sikkim 75.32 

21. TamR Nadu 1382.39 

22. Tripura 181.24 

23. Uttar Pradesh 5390.49 

24. Uttarakhand 889.40 

25. West Bengal 463.22 

Total 25801.12 

Renovation of AVM canal 

3,67,10,000 

7,28,96,000 

3,70,87,500 

6,00,000 

5,00,00,000 

1,34,74,200 

1,00,00,0000 

3,00,00,000 

n,80,07,ooo 

802. SHRI A. V. BELLARMIN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has received any 
proposal for renovation of the Ananthe VICtoria Marthanda 
Varma (AVM) canal in Kanyakumari District; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) A 
proposal has been received from Shri S. Jayapal, MLA 
along with a write-up tiUad Scientific opinion on Anantha 
VICtoria Marthanda Varma (AVM) canal with a request 
thaI "the abandoned stretch of AVM Canal between 
Neerodi and Mandaikadu may be revived and water 
transportation between Ernakulam of Kerala to 
Kanyakumari of Tamil Nadu may be restored". 

(c) Pursuant to a techno-economic feasibility study, 
Govemment of India has decided that extension of NW-
3 can be considered only after the existing National 
Waterway is fully developed. 

Quality CertIfication to Eatables 

803. SHRI S.K. KHARVENTHAN: WiD the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) whether the Food Safety and Standards Authority 
of India (FSSAI) proposes to coUaborate with Quality 
Control of India (QCI) tu issue quality certification to 
eatables; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Food Safety and Standards 
Authority of India is supporting an initiative by Industry, 
State Government and other agencies including Quality 
Councu of India (OCI) to develop safety and hygiene 
standards for eating establishments in Delhi in preparation 
for the CommonweaHh Games 2010. 

Drugs and Cosmetics (Amendment) Act. 2008 

804. SHRI PRATIK P. PATIL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has received any 
complaint against certain provisions of the Drugs and 
Cosmetics (Amendment) Act, 2008: 

(b) if so, the details thereof: and 

(c) the reaction of the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANASAKA 
LAKSHMI); :(a) and (b) No complaint has been received 
against the provisions of the Drugs and Cosmetics 
(Amendment) Act, 2008, as tS'B date of implementation 
has not yet been notified. Representations have, however, 
been received from the manufacturers association and 
other stake holders apprehending that the amended penal 
provisions have the potential df being misused. 

(c) Suitable guidelines for implementation of the 
provision of the Drugs and Cosmetics (Amendment) Act, 
200a would be forwarded to the ,State Licensing Authorities 
before it is implemented for uniform enforcement in the 
country. 

12.01 hrs. 

PAPERS LAID ON THE TABlE 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): I beg to lay on 
the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Inland Waterways 
Authority of India, Noida, for the year 2007-
2008, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Inland Waterways Authority of India, 
Noida, for the year 2001-2008. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed in library. StH1 No. LT-10713109] 

(3) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Mumbai 
Port Trust, ~mbai. for the year 2007-2008. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wot1dng 
of the Mumbai Port Trust. Mumbai. for the 
year 2007-2008. 

(4) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (3) above. 

[Placed in Library. 5tJtI No. LT-10714109] 

(5) (i) A copy of the Annual Accounts (Hindi and 
Eng/ish versions) of the Cochin Port Trust, 
Cochin, for the year 2007-2008. together with 
Audit Report thereon. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government on the Audited 
Accounts of the Cochin Port Trust. Cochln. 
for the year 2007·2008. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Ubrary. SH No. LT-107151091 



369 PIlp8IS laid on /hs Table PHALGUNA 6, 1930 (Saka) PapelS laid 0(1/hs Table 370 

(7) A copy of the Inland Waterways Authority of India 
(Amendment) Rules, 2008 (Hindi and English 
versiona) pWlished in Notification No. G.S.R. 858(E) 
in Gazette of India dated the 15th December, 2008, 
under Section 36 of the Inland Waterways Authority 
of India Act, 1985. 

[Placed in Library. See No. LT-l0716109) 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
I beg to lay on the Table a copy of the Public Enterprises 
Survey, 2007-2008 (Volumes I to III) (Hindi and English 
versions). 

[Placed in Library. SIJtI No. LT-l0717/09) 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): Sir, I beg to lay on the Table ... 

MR. SPEAKER: I have not called you. 

" .(lnlBmJplionsj 

MR. SPEAKER: Now, you can lawfully place it. 

SHRI VAYALAR RAVI: I beg to lay on the Table a 
copy of the Notification No. S.O. 36(E) (Hindi and English 
versions) published in Gazette of India dated the 6th 
January, 2009 specifying the rights, mentioned therein, to 
which the persons registered as the overseas citizen of 
India under Section 7A of the Citizenship Act, 1955 issued 
under sub-section (1) of Section 7B of the said Act. 

(Placed in Library. See No. LT-10718lO9) 

{TnllJsltltionj 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): Mr. Speaker Sir, on beha" of Prof. Saif-:ud-din 
Soz I beg to lay on the Table:-

(1 ) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of sec lion 
619A of the Companies Act, 1956:-

(i) Statement regarding Review by .the 
Govemment of the working of the WAPCOS 
Limited (Formerty known as Water and Power 

Consuhancy Services (I) Umited], New Delhi, 
for the year 2007-08. 

(ii) Annual Report of the WAPCOS Limited 
[Formerly known as Water and Power 
Consultancy Services (I) Umited], New Delhi, 
for the year 2007-08, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Ubrary. See No. LT-l0719109) 

{Englishj 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): I beg 
to lay on the TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rajiv Gandhi National 
Institute of Youth Development, Sriperurnbudur, 
for the year 2007-2008, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Rajiv Gandhi National Institute of Youth 
Development, Sriperumbudur, for the year 
2007-2008. 

(2) Statement (Hindi .and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Ubrary. See No. LT-10720109j 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Medical Council of 
India, New Delhi, for the year 2007-2008. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Medical Council of 
India, New Delhi, for the year 2007-2008, 
together with Audit Report thereon. 
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(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Medical Council of India, New Delhi, 
for the year 2007·2008. 

(2) Statement (Hindi and English versions) showing 
reasOns for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. LT-10721/09) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
Medical Research, New DeIhl, for the year 
2007·2008. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council of 
Medical Research, New Delhi, for the year 
2007-2008, together with Aucit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Council of Medical Research, 
New DeIhl, for the year 2007·2008. 

(") Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT-10722109) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Council for 
Research in Yoga and Naturopathy, New 
Delhi, for the year 2007·2008, alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Central Council for Research in Yoga 
and Naturopathy, New Delhi, for the year 
2007-2008. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[placed in Ubrary. See No. LT-10723109) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Naturopathy, Pune, for the year 2007-2008, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Institute of Naturopathy, Puna, 
for the year 2007·2008. 

(8) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

[Placed in Ubrary. Stili No. LT-10724109) 

(9) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
Section 31 of the Cigarettes and other Tobacco 
Products (Prohibition of Advertisement and 
Regulation of Trade and Commerce, Production, 
Supply and Distribution) Act, 2003:· 

(Q The Prohibition of Smoking in Public Places 
Rules, 2008 published in Notification No. 
G.S.A. 417(E) in Gazette of India dated the 
30th May, 2008. 

(ii) The Cigarettes and other Tobacco Products 
('Packaging and Labelling (Amendment) 
Rules), 2008 published in Notification No. 
G.S.R. 693(E) in Gazette of India dated the 
29th September, 2008. 

(iii) The Cigarettes and other Tobacco Products 
(Packaging and Labelling (Amendment) 
Rules). 2007 published in Notification No. 
G.S.R. 633(E) in Gazette of India dated the 
29th September, 2007. 

(iv) The Cigarettes and other Tobacco Products 
(Packaging and Labelling) Rules, 2008 
published in Notification No. G.S.R. 182(E) In 
Gazette of India dated the 15th March. 2008. 

(10) Four statements (Hindi and English versions) 
showing reasons for delay in laytng the papers 
mentioned at (9) above. 

[Placed in Ubrary. See No. LT-10725109) 

(11) A copy of the Notification No. S.O. 2814(E) (Hindi 
and English versions) published in Gazette of India 
dated the 28th November, 2008, containing 
corrigendum to the Notification No. G.S.A. 893(E) 
dated the 29th September, 2008, under Cigarettes 
and other Tobacco Products (Prohibition of 
Advertisement and Regulation of Trade and 
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Commerce, Production, Supply and DIstribution) Act, 
2003. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

(Placed in Ubrary. SH No. LT-10726109] 

(13) A copy each of the follOwing papers (Hindi and 
English versions) uncler sub-&ection (1) of section 
619A of the Companies Act, 1956:-

(i) Statement regarding Review by the 
Govemment of the working of the Hindustan 
Latex UmIted, Thiruvanathapuram, for the year 
2007-2008. 

(ii) Annual Report of the Hindustan Latex Umiled, 
Thiruvanathapuram, for the year 2007-2008, 
aIongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(14) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (13) above. 

[placed in Ubrary. See No. LT-10727/09j 

(15) (i) A copy of the Annual Report (Hindi and 
English versions) of the New Delhi 
Tuberculosis Centra, New Delhi, for the year 
2007-2008, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the New Delhi Tuberculosis Centra, New 
Delhi, for the year 2007-2008. 

(16) Statement (Hindi and English versions) showing 
raasons for delay In laying the papers mentioned 
at (16) above. 

(Placed in Library. See No. LT -10728109) 

(17) (i) A copy of the Annual Report (Hindi and 
English versions) of the Lala Ram Sarup 
Institute of Tuberculosis and Respiratory 
Diseases, New Delhi, for the year 2007-2008, 
aIongwith Audited Accounts. 

(il) A copy of the Review (Hindi and English 
veraions) by the Govemment of the working 

of the Lala Ram Sarup Institute of 
Tuberculosis and Respiratory Diseases, New 
Delhi, for the year 2007-2008. 

(Placed in Ubrary. See No. LT-l0729/09j 

(18) A copy of the Annual Report (Hindi and English 
versions) of the Jansankhya Sthirata Kosh (National 
Population Stabilisation Fund), New Delhi, for the 
year 2007-2008, alongwith Audited Accounts. 

(19) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (18) above. 

[Placed in Library. See No. LT-l0730109] 

(20) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Health and Family Welfare, New Delhi, for 
the year 2007-2008, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Institute of Health and Family 
WeHare, New Delhi, for the year 2007-2008. 

(21) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (20) above. 

[Placed in Ubrary. SH No. LT-10731/09j 

(22) (i) A copy of the Annual Report (Hindi and 
. English versions) of the Voluntary Health 
Services, Chennai, for the year 2007-2008. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Voluntary Health 
Services, Chennai, for the year 2007-2008, 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Voluntary Health Services, Chennai, for 
the year 2007-2008. 

(23) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (22) above. 

[Placed in Ubrary. See No. LT-10732109] 
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(24) A copy each of the following Notifications (Hindi 
and English vet'Sions) under sub-section (4) of 
Section 20 of the Dentists Act, 1948:-

(i) TIle DentaJ Council of India Post Graduate 
Diploma Course Regulations, 2008 published 
in Notification No. DE-130-2007 in Gazette of 
Incla dated the 8th August. 2008. 

(ii) The Dental Council of India Dental Hygienists 
Course Regulations, 2008 published in 
Notification No. DE-54-2oo7 in Gazette of 
Inda dated the 20th August, 2008. 

(iii) The DentaJ Council of India Dental MechanIcs 
Course Regulations, 2008 published in 
Notification No. DE-54-2007 in Gazette of 
Incia dated the 20th August, 2008. 

(iv) The Dental Council of India Post Graduate 
Diploma Course Regulations (Dental 
Materials), 2008 published in Notification No. 
DE-130-2007 in Gazette of India dated the 
27th Aug_ 2008. 

[Placed in Library. See No. LT-10733109) 

(25) (i) A copy of the Annual Report (Hindi and 
English versions) of the Institute of Post-
Graduate Teaching and Research in Ayurveda, 
Jamnagar, for the year 2007-2008, aIongwith 

.Al.Idited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Goverrvnent of the working 
of the Institute of Post-Graduate Teaching and 
Research in Ayurveda, Jamnagar, for the year 
2007-2008. 

(~) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (25) above. 

(Placed in Library. See No. LT-10734109) 

(27) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Ayurveda, Jaipur, for the year 2007-2008. 
aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Institute of Ayurveda, Jaipur, 
for the year 2007-2008. 

(28) Statement (Hindi and Engliah versions) showing 
reasons for delay in laying the papers mentioned 
at (27) above. 

(Placed in Llbrery. SH No. LT-10735109) 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): I beg to lay on the Table:-

(1) A copy e$Ch of the following Notfflcatlons (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956:-

(i) S.O. 1515(E) published in Gazette of India 
dated the 23rd June, 2008 regarding 
acquisition of land for construction of Grade 
Separator at Koyambedu Junction, in 
Koyambedu· and Arumbakkam villages of 
Egmore-Nungambakkam Taluk in the State of 
Tamil Nadu. 

(ii) S.O. 1568(E) published in Gazette of India 
dated the 26th June, 2008 regarding 
acquisition of land for construction of Chennal 
By-Pass (Phase-II) connecting National 
Highway Nos. 4 and 5 in the State of Tamil 
Nadu. 

(iii) S.O. 1633(E) pubHshed in Gazette of India 
dated the 8th July, 2008 regarding acquisition 
of land for building (wiclenlrVlour-laning, etc.), 
maintenance and operation of National 
Highway No. 7 (Salem-Karur SectIon) in the 
Slate of Tamil Nadu. 

(iv) S.O. 1638(E) publl8hed in Gazette of India 
dated the 9th July, 2008 making certain 
amendments in the Notification No. S.O. 
1943(E) dated the 15th November, 2007. 

(v) S.O. 1642(E) published in Gazette of India 
dated the 9th July, 2008 making certain 
amendments in the Notification No. S.O. 
1902(E) dated the 12th November, 2007. 

(vi) S.O. 1643(E) pubIiehed in Gazette of India 
dated the 9th July, 2008 making certain 
amendments In the Notfficatlon No. S.O. 
115(E) dated the 21st January, 2008. 

(vii) S.O. 1844(E) publiahed In Gazette of India 
elated the 9th July, 2008 making certain 
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amendments In the Notification No. S.O. 
1738(E) dated the 10th October. 2006. 

(viii) S.O. 1648(E) published in Gazette of India 
dated the 10th July. 2008 regarding acquisition 
of land for building (wideninglfour-Ianing. etc.). 
maintenance and operation of National 
Highway No. 46 (Krishnagiri-Ranipet Section) 
in the State of Tamil Nadu. 

(bt) S.O. 1650(E) published in Gazette of India 
dated the 10th July. 2008 regarding acquisition 
of ~ for building (wideninglfour-laning. etc.). 
maantWnce and operation of National 
Highway NI7. 67 (Em.) in the State of Tamil 
Nadu. 

(x) S.O. 1731(E) published in Gazette of India 
dated the 21st July. 2008 making certain 
amendments in the Notification No. 5.0. 
1582(E) dated the 22nd September. 2006. 

(xi) 5.0. 1733(E) published in Gazette of India 
dated the 21st July. 2008 reganing acquisition 
of land for building (wideninglfour-laning, etc.). 
maintenance and operation of National 
Highway No. 67 (Thanjavur-Tiruchirappalli 
Section) in the State of Tamil Nadu. 

(xii) S.O. 1749(E) published in Gazette of India 
dated the 22nd July. 2008 regarding 
acquisition of land for building (widening), 
maintenance and operation of National 
Highway No. 47, including construction of 
bypasses (SaIem-Coimbatore Section) in the 
State of Tamil Nadu. 

(xlii) 5.0. 18n(E) published in Gazette of India 
dated the 30th July. 2008 making certain 
amendments in the Notification No. 5.0. 
497(E) dated the 13th March, 2008. 

(xiv) 5.0. 1878(E) published in Gazette of India 
dated the 30th July. 2008 regarding acquisition 
of land for building (wideninglfour-!aning. etc.), 
maintenance and operation of National 
Highway No. 4 in the State of Tamil Nadu. 

(xv) 5.0. 2055(E) published in Gazette of India 
dated the 18th August, 2008 regarding 
acquisition of land for building (wideninglfour-
laning. etc.), maintenance and operation of 
National Highway No. 67 (Karur-Coimbatore 
Section) in the State of Tamil Nadu. 

(xvi) S.O. 2069(E) published in Gazette of India 
dated the 19th August, 2008 making certain 
amendments in the Notification No. 5.0. 

1436(E) dated the 11th June, 2008. 

(xvii) S.O. 2087 (E) published in Gazette of India 
date~ . ~he 22nd August, 2008 regarding 
acqUIsitIOn of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 45 (Trichy-Dindigul 
Section) in the State of Tamil Nadu. 

(xviii) 5 .0. 2136 (E) and S.O. 2137(E) published in 
Gazette of India dated the 29th August, 2008 
regarding acquisition of land for building 
(wideninglfour-Ianing, etc.). ~ and 
operation of different ........ of National 
Highway No. 458 (Madurai-Aruppukottai-
Thoothukkudi Seclton) in the State of Tamil 
Nadu. 

(xix) 5.0. 2138(E) published in Gazette of India 
dated the 29th August, 2008 regarding 
acquisition of land for building (widening/four-
laning, etc.), maintenance and operation of 
National Highway No. 45 (Trlchy-Dindigul 
Section) in the State of Tamil Nadu. 

(xx) 5.0. 2139(E) and 5.0. 2140(E) published in 
Gazette of India dated the 29th August, 2008 
regarding acquisition of land for building 
(wideninglfour-Ianing, etc.), maintenance and 
operation of different stretches of National 
Highway No. 66 (Pondicherry-Tindivanam 
Section) in the State 01 Tamil Nadu. 

(xxi) 5.0. 21n(E) published in Gazette of India 
dated the 10th September, 2008 making 
certain amendments in the three Notifications, 
mentioned therein. 

(xxii) 5.0. 2178(E) published in Gazette of India 
dated the 10th September, 2008 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 67 (Thanjavur-
Tlruchirappalli Section) in the State of Tamil 
Nadu. 

(xxiii) 5.0. 2183(E) published in Gazette of India 
dated the 10th September, 2008 regarding 
acquisition of land for building (widening/four-
laning, ate.), maintenance and operation of 
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National Highway No. 45 (Tindivanam-
ViIIupuram-TiruchirappaRi Section) in the State 
of Tamil Nadu. 

(xxiV) S.O. 1564(E) published in Gazette of India 
dated the 26th June, 2008 regarding 
acquisition of land for building (four-lanlng), 
maintenance and operation 0' National 
Highway No. 68 (Salem-Ulundurpet Section) 
in the State of Tamil Nadu. 

(xxv) 5.0. 1625(E) published in Gazette of India 
dated the 7th July, 2008 regarding acquisition 
of land for building (wideningllour-laning, etc.), 
maintenance and operation of National 
H9Wiay No. 46 (Krishnagiri-Ranipet Section) 
in the State of Tamil Nadu. 

(xxvi) 5.0. 1632(E) published in Gazette of India 
dated the 8th July. 2008 regarding acquisition 
of land for building (widenir9'four-laning. etc.). 
maintenance and operation of National 
Highway No. 7 (Madurai-Kanniyakumari 
Section) in the State of Tamil Nadu. 

(xxvii) 5.0. 164O(E) published in Gazette of India 
dated the 9th July. 2008 regarding acquisition 
of land for building (four-laning), maintenance 
and operation of National Highway No. 68 
(Salem-Ulundurpet Section) in the State of 
Tamil Nadu. 

(xxviii) 5.0. 1641(E) published in Gazette of India 
dated the 9th July. 2008 regarding acquisition 
of land for building (widenin9'four-laning. esc.). 
maintenance and operation of National 
Highway No. 67 (Thanjavur-Tiruchirappalli 
Section) in the State of Tamil Nadu. 

(xxix) 5.0. 1732(E) published in Gazette of India 
dated the 21st July. 2008 regarding acquisition 
of land for building (widening.1our-laning. etc.). 
maintenance and operation of National 
Hipay No. 67 (including Bypasses) (Trichy-
Karur Section) in the State of Tamil Nadu. 

(xxx) 5.0. 1734(E) published in Gazette of India 
dated the 21st July, 2008 regardng acquisition 
of land for building (widenin9'1our-1aning. etc.). 
maintenance and operation of National 
Highway No. 67 (Thanjavur-Tiruchirappalli 
Section) in the State of Tamil Nadu. 

(xxxi) S.O, 175O(E) publiahecl in Gazette of India 
dated the 22nd July. 2008 regarding 
acquisition of land for building (widenlngl!our-
lanlng. etc.). maintenance and operation 
of National Highway No. 7 (Madural-
Kanniyakurnari Seotion) In the State of Tamil 
Nedu. 

(xxxii) 5.0. 1837(E) published In Gazette of India 
dated the 24th July, 2008 regarding acquisition 
of land for building (tour-laning), maintenance 
and QP8ration of National Highway No. 46 
(Krishnagiri-Ranipet SectIon) in the State of 
Tamil Nadu. 

(xxxilij 5.0. 1870(E) published In Gazette of India 
dated the 29th July, 2008 regarding acquisition 
of land for building (wideninglfour-laning. etc.), 
maintenance and operation of National 
Hlghw,ay No. 67 (Thanjawr-TiruchirappaHi 
Section) in the State of Tamil Nadu. 

(xxxiv) S.O. 1685{E) published in Gazette of India 
dated the 30th July, 2008 ragardIng ac:quiIIition 
of land for building (widenlnglfour-laning. etc.). 
maintenance and operetion of National 
Highway No. 7 (Bangalore-Salem-Madural 
Section) in the State of Tamil Nadu. 

(xxxv) S.O. 1886(E) published in Gazette of India 
dated the 30th July. 2008 making cenain 
amendments in Ihe Notification No. 5.0. 
299(E) dated the 12th February, 2008. 

(xxxvi) 5.0. 1895(E) to 5.0. 1897(E) published in 
Gazette of India dated the 31 st July, 2008 
regarding acquisition of land for building 
(wideninglfour-laning. etc.). maintenance and 
operation of different stretchea of National 
Highway No. 45B (Madurai-Aruppukottal-
Thoothukkudi Section) In the State of Tamil 
Nadu. 

(xxxvii) S.O. 1898(E) pubIitIhed in Gazette of India 
dated the 31st July. 2008 regarding acquisition 
of land for building (widenir9lour-laning, etc.). 
maintena.nce and operation of NaUonal 
Hipay No. 45 (Trichy-Dindigul Section) In 
the State of Tamil Nadu. 

(xxxviii) S.O. 1899(E) published in Gazette of India 
dated I1e 31st July. 2008 regarclng acquisition 
of land for building· (widenlngllour-lanlng. etc.). 
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maintenance and operation of National 
Highway No. 45 (Trichy-Karur Section) in the 
State of Tamil Nadu. 

(xxxix) 5.0. 2723(E) published in Gazette of India 
dated the 25th November, 2008 regarding 
acquisition of land for building (wideninglfour-
laning. etc.), maintenance and operation of 
National Highway No. 45 (Trichy-Dindigul 
Section) in the State of Tamil Nadu. 

(xl) 5.0. 2725(E) published in Gazette of India 
dated the 25th November, 2008 regarding 
acquisition of land for building (wideninglfour-
Ianing. etc.). maintenance and operation of 
National Highway No. 67 (Trichy-Karur 
Section) in the State of Tamil Nadu. 

(xli) 5.0. 2735(E) published in Gazette of India 
dated the 26th November. 2008 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 67 (Karur-Coimbatore 
Section) in the State of Tamil Nadu. 

(xlii) 5.0. 2811(E) published in Gazette of India 
dated the 28th November. 2008 regarding 
acquisition of land for building (wideninglfour-
laning. etc.). maintenance and operation of 
National Highway No. 45 (Tin divan am-
Vlluppuram-Tiruchirappalli Section) in the State 
of Tamil Nadu. 

(xliii) 5.0. 2830(E) and 5.0. 2831(E) published in 
Gazette of India dated the 2nd December. 
2008 regarding acquisition of \and for building 
(wideni~our-Ianing. etc.), maintenance and 
operation of different stretches of National 
Highway No. 45 (Trichy-Dindigul Section) in 
the State of Tamil Nadu. 

(xliv) 5.0. 2836(E) published in Gazette of India 
dated the 3rd December. 2008 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 45B (Tiruchirappalli-
Viralirnalai-Madurai SectIon) in the State of 
Tamil Nadu. 

(Idv) S.O. 2837(E) published in Gazette of India 
dated the 3rd December, 2008 regarding 
acquisition of land for buDding (four-laning), 
maintenance and operation of National 

Highway No. 45 (Tindivanam-Villupuram-
TiruchirappalH Section) in the State of Tamil 
Nadu. 

(xlvi) 5.0. 2917 (E) published in Gazette of India 
dated the 17th December, 2008 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 47 (Salem·Coimbatore 
Section) in the State of Tamil Nadu. 

(xlvii) 5.0. 2914(E) published in Gazette of India 
dated the 17th December, 2008 regarding 
acquisition of land for bUilding (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No.7 (Salern-Karur Section) 
in the State of Tamil Nadu. 

(xlviii) 5.0. 2915(E) published in Gazette of India 
dated the 17th December, 2008 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 7 (Bangalore-Salem-
Madurai Section) in the State of Tamil Nadu. 

(xlix) 5.0. 2916(E) published in Gazette of India 
dated the 17th December, 2008 regarding 
acquisition of land for building (wideni~our­
laning, etc.). maintenance and operation of 
National Highway No. 7 itt' the State of Tamil 
Nadu. 

(I) S.O. 2918(E) .published in Gazette of India 
dated the 17th December, 2008 regarding 
acquisition 9f land for building (wideninglfour-
laning. etc.). maintenance and operation of 
National H,ighway No. 67 (Thanjavur-
Tiruchirappalli Section) in the State of Tamil 
Nadu. 

(Ii) 5.0. '3002(E) and 5.0. 3OO3(E) published in 
Gazette of India dated the 31st December, 
2008 regarding acquisition of land for building 
(four-laning). maintenance and operation of 
different stretches of National Highway No. 
68 (Salem-Ulundurpet Section) in the State 
of Tamil Nadu. 

(In) 5.0. 11(E) published in Gazette of India dated 
the 2nd January. 2009 regarding acquisition 
of land for puilding (widening!four-laning, etc.), 
maintenance and operation of National 
Highway No. 67 (Trichy-Karur Section) in the 
State of Tamil Nedu. 
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(liii) S.O. 2369(E) published in Gazette of India 
dated the 3rd October, 2008. regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 458 (Madurai-
Aruppukottai-Thoothukkudl Section) in the 
Stale of Tam' Nadu. 

(Iiv) S.O. 2444(E) published in Gazette of India 
dated the 14th October, 2008 regarding 
acquisition of land for building (wideningllour-
laning, etc.), maintenance and operation of 
National Highway No. 45 (Tindivanam-
Vllupuram-TlrUChirappaii Section) in the Stale 
of Tamil Naclu. 

(Iv) S.O. 2464(E) published in Gazette of India 
dated the 17th October, 2008 regarding 
acquisition of land for building (wideningllour-
laning, etc.), maintenance and operation of 
National Highway No. 458 (Tlruchirappali-
Viralirnalat-Madurai Section) in the State of 
Tamil Nadu. 

(!vi) S.O. 2469(E) to S.O. 2471(E) published in 
Gazette of India dated the 17th October, 2008 
regarding acquisition of land for building 
(wideninWfour-laning, etc.), maintenance and 
operation of different stretches of National 
Highway No. 45 (Trichy-Oindigul Section) in 
the State of Tamil Nadu. 

(lvii) S.O. 2474(E) published in Gazette of 10018 
dated the 17th October, 2008 regarding 
acquisition of land for building (wldeninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 47 (Salem-Coimbatore 
Section) in the State of Tamil Nadu. 

(\viii) S.O. 2475(E) published in Gazette of India 
dated the 17th October, 2008 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 7 (Salem-Karur Section) 
in the State of Tamil Nadu. 

(Iix) S.O. 2507(E) published in Gazette of India 
dated the 23rd October, 2008 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 45 (Tlndivanam-
Vlllupuram-TlruchirappaHi Section) in the Slate 
of Tamil Nadu. 

(Ix) S.O. 2508(E) published in Gazette of India 
dated the 23rd October, 2008 regarding 
acquisition of land for building (wldeninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 45 (TIndivanam-
Vlftupuram-Trichy Section) In the State of Tamil 
Nadu. 

(bel) S.O. 2521 (E) published in Gazette of India 
dated the 24th October. 2008 regarding 
acquisition of land for building (widen~our­
laning. etc.), maintenance and operation of 
National Highway No. 66 (Puducherry-
Tmdlvanam Section) in the State of Tam" 
Nadu. 

(Ixii) S.O. 2522(E) published in Gazette of India 
dated the 24th October, 2008 regarding 
acquisition of land for building (wideninglfour-
laning, etc.), maintenance and operation of 
National Highway No. 45 (Trlchy-Oindigul 
SectIon) in the State of Tamil Nadu. 

(!xiii) S.O. 2566(E) and S.O. 2567(E) published in 
Gazette of India dated the 31st October, 2008 
regarding acquisition of land for building 
(wideningltour-Ianing, etc.), maintenance and 
operation of different stretches of National 
Highway No. 7 (8angaI0re-Salem-Madurai 
Section) in the State of TamH Nadu. 

i(lxiv) S.O. 2568(E) published in Gazette of India 
dated the 31 st October, 2008 regarding 
acquisition of land for building (wideningltour-
laning, etc.), maintenance and operation of 
National Highway No. 7 in the State of Tamil 
Nadu. 

(Ixv) S.O. 2587(E) published in Gazette of India 
dated the 3rd November. 2008 regarding 
acquisition of land for building (wideninglfour-
laning. etc.). maintenance and operation of 
National Highway No. 45 (Tindivanam-
ViIuppuram-TlruchirappaJ1i Section) In the State 
of Tamil Nadu. 

(Ixv/) S.O. 2599(E) published In Gazette of india 
dated the 5th November, 2008 making certain 
amendments in the Notification No. S.O. 
2083(E) dated the 4th December, 2007. 

(lxvIi) S.O. 2802(E) publiahed in Gazette of India 
dated the 5th November. 2008 regarding 
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(Ixviii) 

(lxIx) 

(Ixx) 

(bexi) 

(Ixxii) 

(lxxiii) 

(bextv) 

acquisition of land for construction of Chennai 
Bypass (Phase-II) connecting National 
Highway Nos. 4 and 5 in the State of Tamil 
Nadu. 

5.0. 2603(E) published in Gazette of India 
dated the 5th November. 2008 regarding 
acquisition of land for construction of Chennai 
Bypass (Phase-II) connecting National 
Highway Nos. 4 and 5 in the Slate of Tamil 
Nadu. 

5.0. 2724(E) published in Gazette of India 
dated the 25th November. 2008 regarding 
acquisition of land for buHding (wideninglfour-
laning, etc.). maintenance and operation of 
National Highway No. 45 (Trichy-Dindigul 
Section) in the State of Tamil Nadu. 

5.0. 2726(E) published in Gazette of India 
dated the 25th November. 2008 regarding 
acquisition of land for building (wideningtfour-
lanlng. etc.). maintenance and operation of 
National Highway No. 67 (Tiruchirappalli-Karur 
Section) in the State of Tamil Nadu. 

5.0. 2829(E) published in Gazette of India 
dated the 2nd December. 2008 regarding 
acquisition of land for buUdin~ (wideninglfour-
laning. etc.). maintenance and operation of 
National Highway No. 7 ( Madurai-
Kamiyakumari Section) in the State of Tamil 
Nadu. 

S.O. 2884(E) and S.O. 2885(E) published in 
Gazette of India dated the 15th December. 
2008 regarding acquisition of land for building 
(wideninglfour-laning. etc.). maintenance and 
operation of different stretches of National 
Highway No. 45B (Madurai-Aruuppukottai-
Thoothukkudi Section) in the State of Tamil 
Nadu. 

S.O. 2886(E) published in Gazette of India 
dated the 15th December. 2008 regarding 
acquisition of land for building (wideninglfour-
laning. etc.). maintenance and operation of 
National Highway No. 45B (Madurai-
Aruuppukottai-Thoothukkudi Section) in the 
State of Tamil Nadu. 

S.O. 2a87(E) published In Gazette of India 
dated the 15th December. 2008 regarding 

(Ixxv) 

(Ixxvi) 

(Ixxvii) 

(Ixxviii) 

(Ixxix) 

(Ixxx) 

(Ixlod) 
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acquisition of land for building (wideninglfour-
laning. etc.). maintenance and operation of 
National Highway No. 67 (Thanjavur-
Tiruchirappalli Section) in the State of Tamil 
Nadu. 

S.O. 3004(E) published in Gazette of India 
dated the 31st December. 2008 regarding 
acquisition of land for building (widening/four-
laning. etc.). maintenance and operation of 
National Highway No. 7 (Salem-Karur Section) 
in the State of Tamil Nadu. 

S.O. 3005(E) published in Gazette of India 
dated the 31st December. 2008 regarding 
acqUisition of land for buildind (wideninglfour-
laning. etc.). maintenance and operation of 
National Highway No. 7 (Madurai-
Kanniyakumari Section) in the State of Tamil 
Nadu. 

5.0. 368(E) published in Gazette of India 
dated the 30th January. 2009 regarding 
acquisition of land for building (widening/four-
laning. etc.). maintenance and operation of 
National Highway No. 218 (Bijapur-Hubli 
Section) in the State of Kamataka. 

S.O. 209(E) published in Gazette of India 
dated the 20th January. 2009 regarding rates 
of fee to be recovered from users of Tarihal 
Road Interchange on Hubli-Dharwad Bypass 
on National Highway No. 4 in the State of 
Karnataka. 

S.O. 2950(E) published in Gazette of India 
dated the 22nd December. 2008 regarding 
rates of fee to be recovered from users of 
bridge across Kali River on Panjim-Mangalore 
Section of National Highway No. 17 in the 
State of Kamataka. 

S.O. 367(E) published in Gazette of India 
dated the 30th January. 2009 regarding 
acquisition of land for building/construction, 
maintenance and operation of Kodungallur 
Bypass (Chandappura-Kottappuram) on 
National Highway No. 17 in the State of 
Kerala. 

S.O. 201 (E) published in Gazette of India 
dated the 20th January. 2009 regarding 
acquisition of land for buDding (wideninglfour-
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laning, etc.). maintenance and operation of 
National Highway No. 31, including 
construction of bypasses. in the State of 
Assam. 

[Placed in Library. SIHI No. LT-10736(09) 

(2) A copy of the NotifICation No. S.O. 413(E) (Hindi 
and English versions) published in Gazette of India 
dated the 6th February. 2009 entrusting (Bharatpur-
Mahua-Jaipur Section) of National Highway No .. 11 
in the State of Rajasthan to the National Highways 
Authority of India issued under Section 11 of the 
National Highways Authority of India Act. 1988. 

[Placed in Library. See No. LT-10737/09j 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBUC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): I beg to lay 
on the TabIe:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Central Information Commission. 
New Delhi, for the year 2006-2007, under sub-
section (4) of Section 25 of the Right to Information 
Act, 2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Ubrary. See No. LT-10738109j 

(3) A copy of the Incian Administrative Service (Pay) 
Third Amendment Rules, 2008 (Hindi and English 
versions) published in Notification No. 20(E) in 
Gazette of India dated the 12th January. 2009 
under sub-section (2) of Section 3 of the All India 
Services Act. 1951. 

(Placed in Library. SBS No. LT-10739109] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARUAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): On behalf of Shri 5.5. Palanimanickam. I beg 
to lay on the TabIe:-

(1) A copy each of the foftowing Notifications (Hindi 
and English versions) under section 296 of the 
Income Tax Act. 1961:-

(i) The Income-tax (Fourth Amendment) Rules. 
2009 published in NotIIIcation No. S.O. 22O(E) 
In Gazette of India dated the 21st January. 
2009. together with an explanatory 
memorandum. 

(ii) The Income-tax (First Amendment) Rules. 
2008 published in Notification No. S.O. 5O(E) 
in Gazette of India dated the 8th January. 
2008. together with an explanatory 
memorandum. 

(iii) The Industrial Park Scheme. 2008 published 
in Notification No. 5.0. 51(E) in Gazette of 
India dated the 8th January. 2008, together 
with an explanatory memorandum. 

(2) Two statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at item Nos. (ii) and (iii) of (1) above. 

[Placed in Library. See No. LT-10740109] 

(3) A copy of the Notification No. S.O. 2813(E) (Hind 
and English versions) published in Gazette of India 
dated the 28th NOVember. 2008 together with an 
explanatory memorandum making certain 
amendments in the Industrial Park Scheme. 2008. 
issued under sub-section (4) of Section SO-IA of 
the Income-tax Act. 1961. 

[Placed in library. See No. LT-10741109j 

(4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
Section 46 of the Wealth-tax Act, 1957:-

(I) The Wealth-tax (First Amendment) Rules. 
2009 pubfl8hed in Notification No. S.O. 379(E) 
In Gazette of India dated the 30th January. 
2009. together with an explanatory 
memorandum. 

(ii) The Wealth-tax (Second Amendment) Rules. 
2009 published In NotIIIcatIon No. S.O. 47O(E) 
in Gazette of India dated the 13th February. 
2009, together with an explanatory 
memorandum. 

[Placed in Ubrary. StNI No. LT-10742109] 

(5) A copy each of the fonowing Notifications (Hindi 
and English versions) under MCtIon 159 of the 
Customa Act. 1962:-
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(i) G.S.R. 91 (E) published in Gazette of India 
dated the 10th February, 2009, together with 
an explanatory memorandum making certain 
amendments in the NotifICation No. 2112002-
Cus., dated the 1st March, 2002. 

(ii) G.S.R. 8(E) published in Gazette of India 
dated the 2nd January, 2009. together with 
an explanatory memorandum making certain 
amendments in the Notification No. 10312008-
Cus., (N.T.) dated the 29th August, 2008. 

(iii) G.S.R. 9(E) published in Gazette of India 
dated the 2nd February, 2009, together with 
an explanatory memorandum making certain 
arnendments in the Notification No. 8912005-
Cus., dated the 4th October, 2005. 

[Placed in Library. See No. LT-10743109) 

(6) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 38 of the Central Excise Act. 1944:-

(i) G.S.R. 92(E) published in Gazette of India 
dated the 11th February, 2009, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 812003-
C.E., dated the 1st March, 2003. 

(ii) G.S.R. 93(E) published in Gazette of India 
dated the 11th February, 2009, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 2112002-
C.E., dated the 1st March, 2002. 

(iii) G.S.R. 883(E) published in Gazette of India 
dated the 24th December, 2008, together with 
an explanatory memorandum making certain 
amendments in the Notification No. 3212005-
C.E., dated the 17th August. 2005. 

[Placed in Library. See No. LT-10744109) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MiNISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): On behalf of Shri Jyotiraditya M. Scindia, I 
beg to lay on the TabIe:-

(1) A copy of the use of very low power remote cardiac 
monitoring radio frequenCy wireless medical devices, 
Medical Implant Communication Systems (MICS) 

or Medical Implant Telemetry Systems (MITS), and 
other such very low power medical radio frequency 
wireless devices or equipments (Exemption from 
Licensing Requirement) Rules, 2008 (Hindi and 
English verSions) published in Notification No. 
G.S.A. 673(E) in Gazette of India dated the 23rd 
September, 2008, under sub-section (4) of Section 
7 of the Indian Telegraph Act. 1885 and sub-section 
(4) of Section 10 of the Indian Wireless Telegraphy 
Act. 1933. 

[Placed in Library. See No. LT-10745/09] 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Govemment of the working of 
the Mahanagar Telephone Nigam Limited, 
New Delhi, for the year 2007-2008. 

(ii) Annual Report of the Mahanagar Telephone 
Nigam Limited, New Delhi, for the year 2007-
2008, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(3) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

[Placed in Library. See No. LT-10746109] 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
On behalf of Shri Namo Narain Meena, I beg to lay on 
the TabIe:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the C.P.A. Environmental 
Education Centre, Chennai, for the year 2007-
2008, alongwith Aud'lIed Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the C.P.A. Environmental Education Centre, 
Chennai, for the year 2007-2008. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. LT-10747/09] 
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(3) A copy each of the following Notifications (Hindi 
and English versions) under sub-section(3) of 
Section 3 of the Environment (Protection) Act, 
1986:· 

(i) S.O. 2979(E) published in Gazette of India 
dated the 26th December, 2008, making 
certain amendments in the Notification No. 
S.O. 671(E) dated the 30th September, 1996. 

(ii) S.O. 2674(E) published in Gazette of India 
dated the 18th November, 2008, constituting 
State Level Environment Impact Assessment 
Authority and the State level Expert Appraisal 
Committee for the State of Orissa. 

[Placed in library. See No. IT-10748109] 

(4) A copy of the Notification No. S.O. 195(E) (Hindi 
and English versions) pWIished in Gazette of India 
dated the 19th January, 2009, making certain 
amendments in the NotifICation No. S.O. 1533(E) 
dated 14th September, 2006 issued under 
Environment (Protection) Act, 1986. 

[Placed in library. See No. IT-10749109] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): I beg to lay on the Table:· 

(1) <i) A copy of the Annual Report (Hindi and 
English versions) of the Insurance Regulatory 
and Development Authority, Hyderabad. for the 
year 2007·2008, aJongwith Accounts under 
sub-section (3) of Section 20 of the Insurance 
Regulatory and Development Authority Act, 
1999. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Insurance Regulatory and Development 
Authority, Hyderabad, lor the year 2007·2008. 

[Placed in library. See No. IT-107501(9) 

(2) A copy of the NotifICation No. F. No. IRDAllACl6I 
4812008 (Hindi and English versions) published in 
Gazette 01 India dated the 9th January, 2009 
appointing members, mentioned therein, as 
members of the Insurance Advisory Committee with 
effect 'rom 26th December, 2008 iaaued under sub-

section (1) of Section 25 of the Insurance 
Regulatory and Development Authority Act, 1999. 

[Placed in Ubrary. See No. IT-10751109) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): I beg to lay on the Table:· 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Mass Communication, New Delhi, for the year 
2007·2008, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the -Indian Institute of Mass Communication, 
New Delhi, for the year 2007·2008. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed in Ubrary. StJs No. IT-l0752109) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SIoIRI S. REGUPATHy): 
I beg to lay on the Table:· 

(1) A copy each of the foRowing papers (Hindi and 
English versions) under section 6l9A of the 
Companies Act, 1956:· 

(i) Review by the Government of the wortdng of 
the Andaman and Nicobar Islands Forest and 
Plantation Development Corporation Umited, 
Port Blair, for the year 2007·2008. 

(II) Annual Report of the Andaman and Nicobar 
Islands Forest and Plantation Development 
Corporation limited, Port Blair, for the year 
2007·2008, aJongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

(2) Statement (Hindi and Engllah versions) shoWIng 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in library. SstI No. IT-l0753109) 

(3) (I) A copy of the Annual Report (HIndi and 
English veraione) of the WIkIIte InetItute of 
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India, Dehradun, for the year 2007-2008, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wOf1(ing 
of the Wildlife Institute of India, Dehradun, 
for the year 2007-2008. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Ubrary. StItJ No. IT-10754109) 

(5) (I) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Forest Management, Bhopal, for the year 
2007-2008, a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Forest Management, 
Bhopal, for the year 2007-2008. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Ubrary. Sse No. IT-10755109) 

12..03 hr •• 

MESSAGES FROM RAJYA SABHA 

[En¢sh! 

SECRETARY-GENERAL: Sir, I have to report the 
foUowing messages received from the Secretary-General 
of Rajya Sabha:-

(i) "In accordance with the provisions of sub-rule 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to retum herewith the High Court and 
Supreme Court Judges (Salaries and Conditions 
of Service) Amendment Bill, 2009, which was 
passed by the lok Sabha at Its sitting held on 
the 19th February, 2009 and transmitted to the 
Rajya Sabha for its recommendations and to 
state that this House has no recommendations 
to make to the Lok Sabha in regard to the said 
Bill.· 

(iI) "In accordance with the provisions of rule 127 
of the Rules of Procedure and conduct of 
Business in the Rajya Sabha, I am directed to 
inform the lok Sabha that the Rajya Sabha at 
its sitting held on the 24th February, 2009 
agreed without any amendment to the National 
Capital Territory of Delhi law (Special Provisions) 
Bift, 2009 which was passed by the lok Sabha 
at its sitting held on the 19th February, 2009." 

COMMITIEE ON ABSENCE OF MEMBERS 
FROM THE SITIINGS OF THE HOUSE 

Minutes 

[English! 

SHRI RAJESH VERMA (Sitapur): I beg to lay on the 
Table minutes (Hindi and English versions) of the 11th 
sitting of the Committee on Absance of Members from 
the sittings of the House held on 1 Deceti'lber, 2008. 

12.0~/4 hr •. 

COMMITIEE ON PUBLIC UNDERTAKINGS 

36th and 37th Reports 

{English! 

DR. VAlLABHBHAI KATHIRIA (Rajkot): I beg to 
present the following Reports (Hindi and English versions) 
of the Committee on Public Undertakings (2006-09):-

(1) Thirty-sixth Report on the Functioning of 
Andaman & Nicobar Islands Forest and 
Plantation Development Corporation Umited. 

(2) Thirty-seventh Report on Airports Authority of 
India--Safety and Security Aspects (Action Taken 
by the Govemment on the recommendations 
contained in the Twenty-ninth Report) of the 
Committee on Public Undertakings (Fourteenth 
Lok Sabha). 
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12.04 hrs. 

COMMITTEE ON PETmONS 

48th to 50th Aeporta 

SHR' SveD SHAHNAWAZ HUSSAIN (BhagaIpur): Mr. 
Speaker. Sir. I beg to present the following Reports (Hindi 

and English versions) of the Committee on Petitions:-

(1) Forty-eighth Report on the following aubjects:-

(a) Petition conceming the Ministry of Fmance from 
Shrl Gurudas Das Gupta. MP regarding poflCies 
of the Banking Sector and related Issues. 

(b) Representations conceming the Ministry of 
Consumer Affairs. Food and Public Distribution 
(Department of Food and Public DisIribution). 

(2) Forty-ninth Report on the following subjects:-

(a) Petition conceming the Ministry of Civil Aviation 
from Shri Basudeb Acharia, MP regarding 
grievahces of the employees of the Alliance Air 
concerning their employment etc. 

(b) Representation concerning the Ministry of CivU 
Aviation. 

(3) Fiftieth Report on the reprasentations concerning 
the Ministries of Petroleum and Natural Gas and 
Power. 

STANDING COMMITTEE ON AGRICULTURE 

41th Report 

/EnglishJ 

SHR' MOHAN SINGH (Deoria): Sir, I beg to preeent 
the Forty-aevenlh Report (Hinci and EngIieh vereiona) of 
the Standing Committee on Agriculture on 'Imped of 
Global Climate Change on Agriculture and Allied Sectors 
in India'. 

Affain; lind Public DislIibution 

12.04'/2 hl'L 

STANDING COMMITTEE ON LABOUR 

40th Report 

{EnglishJ 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, I beg to preea1lthe Fortieth Report (HIndi and English 
versions) of the Standing CommIttee on Labour (2008-
09) on 'Problems being faced by workers due to eickneU 
of HMT Units'. 

12.04'1.. hra. 

STANDING COMMITTEE ON FOOD. 
CONSUMER AFFAIRS AND PUBLIC 

DISTRIBUTION 

{TransIBIionJ 

SHRI DEVENDRA PRASAD YADAV (JhanjhaJpur): Mr. 
Speaker Sir I beg to lay on the Table the following 
StatemenI8 (Hindi and Eng/Ish versions) of the StandIng 
Committee on Food, Consumer Affairs and Public 
Distribution: 

(1) Action Taken by the Government on the 
recommendations contained in Chapter-I and 
Final Repllea In respect of recommendations 
contained in Chapter-V of the Twenty-ftrst Report 
of the Standing Committee on Food. Consumer 
Affairs and Public Distribution (2007-08) on 
Action Taken by the Government on the 
recommendations contained in Eighteenth Report 
of Standing Committee on Food. Consumer 
Affairs and Public Distribution (2007-08) on 
Demands for Grants (2007-08). 

(2) Action Taken by the Government on the 
recommendations contained In Chapter-I and 
FInal Replies in reapect of recommendations 
contained In Chapter·V of the Twenty-second 
Report of the Standing Committee on Food, 
Consumer Affairs and Public Distribution (2007-
08) on Action by the Government on the 
recommendations contained in Ninteenth Report 
of Standing Committee 01'1 Food, Consumer 
Affairs and Public Distribution (2007-08) on 
Demands for Grantll (2007-08). 
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12.05 h .... 

STANDING COMMITTEE ON URBAN 
DEVELOPMENT 

{English} 

Sts""'ents 

MD. SALIM (calcutta - North East): Sir, I beg to lay 
on the Table the following statements (Hindi and English 
versions) of the Standing Committee on Urban 
Development: 

(1) Statement showing Action Taken by the 
Government on the recommendations contained 
in Chapter-I and Final Replies to the 
recommendations contained in Chapter-V of the 
24th Report (Fourteenth Lok Sabha) of the 
Committee on Action Taken by the Govemment 
on the recommendations contained in the 17th 
Report (Fourteenth Lok Sabha) of the Committee 
on 'Central Public Works Department (CPWD)'. 

(2) Statement showing Action Taken by the 
Govemment on the recommendations contained 
in Chapter-I of the 26th Report (Fourteenth Lok 
Sabha) of the Committee on Action Taken by 
the Government on the recommendation 
contained in the 20th Report (Fourteenth Lok 
Sabha) of the Committee on Demands for Grants 
(2007-08) of the Ministry of Urban Development. 

(3) Statement showing Action Taken by the 
Government on the recommendations contained 
in Chapter-I and Final Replies to the 
recommendations contained in Chapter-V of the 
27th Report (Fourteenth Lok Sabha) of the 
Committee on Action Taken by the Govemment 
on the recommendations contained in the 21 st 
Report (Fourteenth Lok Sabha) of the Committee 
on Demands for Grants (2007-08) of the Ministry 
of Housing and Urban Poverty AUeviation. 

(4) Statement showing Action Taken by the 
Govemment on the recommendations contained 
in Chapter-I and Final Replies to the 
recommendations contained in Chapter-V of the 
28th Report (Fourteenth Lok Sabha) of the 
Committee on Action Taken by the Govemment 
on the recommendations contained in the 22nd 
Report (Fourteenth Lok Sabha) of the Committee 
on 'Directorate 0'/ Printing'. 

(5) Statement showing Action Taken by the 
Govemment on the recommendations contained 
in Chapter-I and Final Replies to the 
recommendations contained In Chapter-V of the 
30th Report (Fourteenth Lok Sabha) of the 
Committee on Action Taken by the Govemment 
on the recommendations contained in the 25th 
Report (Fourteenth Lok Sabha) of the Committee 
on 'Integrated Low Cost ,Sanitation Scheme 
(I LCS)'. 

(6) Statement showing Action Taken by the 
Govemment on the recommendations contained 
in Chapter-I of the 33rd Report (Fourteenth Lok 
Sabha) of the Committee on Action Taken by 
the Government on the recommendation 
contained in the 31st Report (Fourteenth Lok 
Sabha) of the Committee on Demands for Grants 
(2006-09) of the Ministry of Urban Development. 

(7) Statement showing Action Taken by the 
Govemment on the recommendations contained 
in Chapter-I of the 34th Report (Fourteenth Lok 
Sabha) of the Committee on Action Taken by 
the Government on the recommendations 
contained in the 32nd Report (Fourteenth Lok 
Sabha) of the Committee on Demands for Grants 
(2008-2009) of the Ministry of Housing and 
Urban Poverty Alleviation. 

STANDING COMMITTEE ON RURAL 
DEVELOPMENT 

(I) 45th and 46th Reports 

fEf1!Iishj 

SHRI HANNAN MOLLAH (Uluberia): Sir, I beg to 
present the following Reports (Hindi and English versions) 
of the Standing Committee on Rural Development (2006-
09): 

(1) Forty-fifth Report on Action taken by the 
Govemment on the recommendations contained 
in the Thirty-eighth Report on Demands for 
Grants (2006-09) of the Ministry of Panchayati 
Raj. 

(2) Forty-sixth Report on Action taken by the 
Govemment on the recommendations contained 
in the Twenty-second Report on the subject 
CRural Housing". 
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(0) Statements 

SHRI HANNAN MOLLAH: Sir, I bag to lay on the 
Table the following Statements (Hindi and English 
versions) ,of the Standing Committee on Rural 
Development:-

(1) Action taken by Government on the 
recommendations contained in Chapter I and 
final replies in respect of recommendations 
cow_ined in Chapter V of the Fifteenth Report 
of tile Standing Committee on Rural 
Development (2005-06) on Action Taken by 
GOvemm8ld on the recommendations contained 
in the TwaIIh Report of the Standing Committee 
on Rural Development (2004-05) on 'Demands 
for Grants (2005-06) of the Ministry of 
Panchayati Raf. 

(2) Action taken by Government on the 
recommendations contained in Chapter I and 
final replies in respoct of recommendations 
contained in Chapter V of the Sixteenth Report 
of the Standing Committee on Rural 
Development (2005-06) on Action Taken by 
Government on the recommendations contained 
in the Tenth Report of Standing Committee on 
Rural Development (2004-05) on 'Demands for 
Grants (2005-06) of the Department of land 
Resources (Ministry of Rural Development)'. 

(3) Action taken by Government on the 
recommendations contained in Chapter I and 
final. replies in respect of recommendations 
contained in Chapter V of the Twenty-third 
Report of the Standing Committee on Rural 
Development (2006-07) on Action Taken by 
Government on the recommendations contained 
in the Twentieth Report of Standing Committee 
on Rural Development (2005-06) on 'Demands 
for Grants (2006-07) of the Department of 
Drinking Water Supply (Ministry of Rural 
Development), . 

(4) Action taken by Government on the 
recommendations contained in Chapter I and 
final replies in respect of recommendations 
contained in Chapter V of the Twenty-fourth 
Report of the Standing Committee on Rural 
Development (2006-07) on Action Taken by 
Government on the recommendations contained 
in the Nineteenth Report of Standing Committee 
on Rural Development (2005-06) on 'Demands 
for Grants (2006-07) of the Department of Land 
Resources (Ministry of Rural Development),. 

(5) Action taken by Government on the 
recommendations contained in Chapter I and 
final replies in respect of recommendations 
contained in Chapter V of the Thirty-first Report 
of the Standing Committee on Rural 
Development (2007-08) on Action Taken by 
Govemment on the recommendations contained 
in the Twenty-seventh Report of Standing 
Committee on Rural Development (2006-07) on 
'Demands for Grants (2007-08) of the 
Department of Land Resources (Ministry of Rural 
Development)'. 

(6) Action taken by Government on the 
recommendations contained in Chapter I and 
final replies in respect of recommendations 
contained in Chapter V. of the Thirty-second 
Report of the Standing Committee on Rural 
Development (2007-08) on Action Taken by 
Government on the recommendations contained 
in the Twenty-eighth Report of Standing 
Committee on Rural Development (2006-07) on 
'Demands for Grants (2007-08) of the 
Department of Drinking Water Supply (Ministry 
of Rural Development)'. 

(7) Action taken by Government on the 
recommendations contained in Chapter I and 
final replies in respect of recommendations 
contained in Chapter V of the Thirty-third Report 
of the Standing Committee on Rural 
Development (2007-08) on Action Taken by 
Govemment on the recommendations contained 
in the Twenty-ninth Report ot Standing 
Committee on Rural Development (2006-07) on 
'Demands for Grants (2&07-08) of the 
Department of Rural Development (Ministry of 
Rural Development),. 

(8) Action taken by Government on the 
recommendations contained in Chapter I and 
final replies in respect of recommendations 
contained In Chapter V of the Thirty-fourth 
Report of the Standing Committee on Aural 
Development (2007-08) on Action Taken by 
Government on the recommendations contained 
In the Thirtieth Report of Standing Committee 
on Rural Development (2006-07) on 'Demands 
tor Grants (2007-08) of the Ministry of 
Panchayati Raj'. 
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12.05" 1 hr •• 

STATEMENTS BY MINISTERS 

(I) Statu. of Implement.tlon of the 

{English} 

recommendations contained In the 60th end 
68th Reporta of the Standing Committee on 
Flnanee on Demands for Grants (2007-08 and 
200"8·09 respectively) pertaining to the 
Department of Revenue, Ministry of Finance" 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Sir, on behalf of Shri Pranab Mukherjee, I 
would like to lay a statement regarding the status of 
implementation of the recommendations contained in the 
60th and 68th Reports of the Standing Committee on 
Finance on Demands for Grants (2007-08 and 2008-09 
respectively). pertaining to the Department of Revenue. 
Ministry of Finance. 

12.053,. hrs. 

(II) (a) Status of Implementation of the 
racommendatlons contained In the 127th 
and 135th Reports of the Standing 
Committee on Transport, Tourism and 
CUlture on Demands for Grants (2007-[18 
and 2008-09 respectively) pertaining to 
the Department of Shipping, Ministry of 
Shipping, Road Transport and Highways" 

{English} 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Sir. in pursuance 
of Rule 389 of the Rules of Procedure and Conduct of 
Business in Lok Sabha (Eleventh Edition) and direction 
73A issued vide Lok Sabha Bulletin - Part II dated 
September 1. 2004. I am laying this Statement on the 
status 01 implementation 01 Recommendations contained 
in the 127th and 135th Reports 01 the Department-Related 
Parliamentary Standing Committee on Transport, Tourism 
and Cubure. 

The Standing Committee on Transport, Tourism and 
Culture had held its meeting on 1 Bth January. 2008 and 
24th April, 2008 to consider 127th and 135th. Reports 
respectively. The Committee had also taken the Oral 

"Laid on the Table and also placed in Library. See No. LT 107561 

09) 

Evidence of officers 01 the Department. The 127th Report 
was presented to the Rajya Sabha on 04.03.2008 and 
was laid on the Table 01 the Lok Sabha on 04.03.2008. 
The 135th Report was presented to the Rajya Sabha on 
28.04.2008 and was laid on the Table of the Lok Sabha 
on 28.04.2008. 

I am also laying down on the Table of the House a 
Statement (Part I and Part II) giving the status of 
implementation of those recommendations contained in 
the 127th and 135th Reports. 

(b) Ststus of Implementation of the 
recommendations contained In the 128th and 
134th Reports of the Standing Committee on 
Transport, Tourism and Culture on Demands 
for Grants (2007-08 and 2008-09 respectively) 
pertaining to the· Department of Shipping, 
Ministry of Shipping, Road Transport and 
Highways· 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Sir, In pursuance 
of Rule 389 of the Rules of Procedure and Conduct of 
Business in Lok Sabha (Eleventh Edition) and direction 
73A issued vide Lok Sabha Bulletin - Part II dated 
September 1. 2004. I am laying this Statement on the 
status of implementation of Recommendations contained 
In the 12Bth and 134th Reports of the Department-Related 
Parliamentary Standing Committee on Transport, Tourism 
and Culture. 

The Standing Committee on Transport, Tourism and 
Culture had held its meeting on t,8th January, 2008 and 
15th April. 2008 to consider 12Bth and 134th Reports 
respectively. The Committee had also taken the Oral 
Evidence of officers of the Department. The 128th Report 
was presented to the Rajya Sabha on 04.03.2008 and 
was laid on the Table of the Lok Sabha on 04.03.2008. 
The 134th Report was presented to the Rajya Sabha on 
17.04.2008 and was laid on the Table of the Lok Sabha 
on 17.04.2008. 

I am also laying down on the Table of the House a 
Statement (Part I and Part II) giving the status of 
implementation of those recommendations contained in 
the 128th and 134th Reports. 

"laid on !he Table and also placed In lbrary. See No. LT 10757~) 
"laid on !he 'IlItMI and also placed in lbrary. See No. LT 10758109) 
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12.06 hra. 

(lU) Status of Implementation of the Components 
of Bharat Nlnnaq """ng to Ministry of Rural 
Development· " 

/Translation] 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): Mr. Speaker, SIr, I am 
laying a statement on the status of implementation of the 
components of Bharat Nirman relating to Ministry of Rural 
Development in the Lok Sabha on the Table of the House. 

The commitment of the United Progressive AUiance 
Government for aU round development of the rural areas 
01 the country reflected in the time bound Business Plan 
of Bharat Nirrnan which envisaged an investment of As. 
1,74,000 crore for building rural infrastructure during the 
4 years period of 2005-09. Three of the six components 
of aharat Nirman, i.e. Rural Roads, Rural Housing, and 
Rural Drinking Water Supply are being implemented by 
the Ministry of Rural Development with an estimated 
investment of Rs. 85,000 crores. 

I am g&ad to report to this House that since 2004-05 
W now, the Ministry has been able to utlize As. 67858 
crores for implementing these three components and an 
amount of As. 6563 crores is planned to be utJized by 
the end of this financial year. Component-wise targets, 
achievements and some salient features are as follows:· 

Rural Roads 

Under rural road component, an investment of 
As. 48,000 crore was planned during the timeframe of 
Sharet Nirman against which Rs. 33531 erore has been 
utilized so far and Rs. 3496 crore are planned to be 
utilized by the end of this financial year. As against the 
target for construction of 1,46.185 km of new roads, 75396 
km of new roads have been buiH and work is going on 
in 33.222 km of roads. As regards upgradation. 1.30,949 
km of roads has been upgraded as against the target of 
upgradation of 1.94.130 km of roads and work is in 
progress in 53,118 km. 

Under Bharat Nirman, against the target of connecting 
59564 habitations. 26230 habitations have been connected 
and work is going on connecting another 23405 
habitations. 

For ensuring high level of quality in road works, three 
tier quality control arrangements have been put in position. 

"Laid on 1he Table and also placed in Ubrary See No. LT· 
10759109. 

Transparency through Citizen Information Boards is being 
ensured. People's partiCipation Including the participation 
of the public representatives have been ensured through 
joint inspection of worl<s. Online Management Monitoring 
and Accounting System (OMMAS) have been made 
functional. Road-wise details are available In public domain 
on www.omms.nic.in 

This House has already been informed of 
Govemmenfs decision to aHow construction of bridges 
upto 5Omt. length by Govemment of India funding In place 
of earlier existing provision of 2S mt. The cost of 
causeways. irrespective of length. would be bome by the 
Govemment of India. In order to ensure transparency 
and competitiveness in the bidding process. State 
Governments have been advised to recourse to e· 
procurement with effect from April. 2009. 

Rural HOUSing 

Under Rural Housing. against an estimated investment 
of As. 11.100 crores during Bharat Nirman period so far 
Rs. 16.988 crore have been released and Rs. 1336 crore 
are proposed to be released by the end of this financial 
year. It was targeted to complete 60 lakh houses against 
which 63.48 lakh houses have already been completed 
and 16.92 lakh houses are under constructions. 

For ensuring transparency in selection of the 
benefICiaries. system of ·Permanent lAY Waitilst" have 
been operationalised. 

The achievements under this component have to be 
seen by taking into account the fact that the unit cost of 
house has been enhanced to As. 35,000 in plain areas 
and As. 38,500/- in hilly and tribal areas and funding 
pattem tor North-Eastem States including Sikkim has been 
changed from 75:25 to 90: 1 O. A provision in the current 
year budget has also been made for financial assistance 
for provision of the land for house sites to the 
housesiteless families. 

Rural Water Supply 

Under Rural Drinking Water Supply component, during 
the four years of Bharat Nirman period. the allocations 
have increased from Rs. 2900 crore in 2004-05 to Rs. 
4050 crore in 2005-06 (40%). from Rs. 4050 crore in 
2005-06 to Rs. 5200 crore in 2006-07 (28%). from As. 
5200 erore in 2006-07 to As. 6500 erore in 2OO7-OS 
(25%). from Rs. 6500 crore in 2007-08 to Rs. 7300 crore 
in 2008-09 (12.3%). Funds to the tune of Rs. 4098 crore 
in 2005-08, Rs. 4560 crore in 2006-07 and As. 6441.69 
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crore in 2007-08 has been utilized by my Ministry. In 
2008-09, against a budgetary aUocation of Rs. 7,300 crore, 
the Ministry has been able to provide to States Rs. 
5803.54 crore 80 far. Under Sharat Nirman programme, 
as against the target of converlng/addressing 6,03,639 
uncovered, slipped-back and quality affected habitations 
80 far my Ministry has been able to cover/address 
5,90,725 habitations which is about 97.86% of the target. 
We are hopeful to cover/address the balance habitations 
by the end of March, 2009. 

For ensuring decentralized management of water 
quality, the National Drinking Water Quality/Monitoring & 
SurveiHance Programme has been taken up. 5 persons 
in every viHage are being trained as quality monitors and 
State and Diatrict Water Quality Testing Laboratories have 
been fully aupported in aU the States by Govemment of 
India with 100% grant. 

I am extremely satisfied to, report to this August 
House that the Ministry of Rural Development have 
performed as per the business plan of Sharat Nirman 
and have achieved the stated objectives with full sense 
01 dedication and commitment. 

12.061/2 hrs. 

(Iv) Status of Implementation of the 

{English} 

recommendations contained In the 32nd 
Report of the Standing Committee on Urban 
Development on Demands for Grants (2008-
09) pertaining to the Ministry of Housing and 
Urban Poverty Alleviation" 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Sir, on behalf of Kumari Selja, I beg to lay 
this Statement in pursuance of the direction 73A of the 
Hon'ble Speaker, Lok Sabha, which reads as under:-

*The Minister concerned shall make once in six 
months a statement in the House regarding the status 
of implementation of recommendations contained in 
the Reports of Departmentally Relate~ St~~ding 
Convnillee8 of Lok Sabha with regard to his Ministry". 

I would like to inform for the benefit of the Hon'bIa 
Membara of the House that the 32nd Report of the 
Department-related Parliamentary Standing Committee on 

*\.aId an .. TIbIa and aIao .... -In LbaIy. See No_ LT 1076009 

Urban Development of the 14th Lok Sabha was presented 
to Lok Sabha on 16th April, 2008. The Report contains 
13 recommendations. Action Taken Notes on these 
recommendations as prevailing in July, 2008 were sent 
by the Ministry of Housing & Urban Poverty Alleviation to 
the Standing Commillae on Urban Development on 8th 
July, 2008. Latest status of Action Taken by the 
Government has been indicated against each 
recommendation in the enclosed Statement. 

Mr. Speaker, Sir, I would like to inform the Hon'ble 
Members that further follow up action wherever necessary 
will be taken. 

The Annexure to this Statement is laid on the Table 
of the House. 

12.07 hrs 

(v) Status of implementation of the 

{English} 

recommendations contained In the 208th 
Report of the Standing Committee on Human 
Re.ource Development on Demands for 
Grants (2008-09) pertaining to the Mlnstry of 
Youth Affairs and Sports-

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): Sir, I 
am laying this statement on the status of implementation 
of comments contained in the 208th Report of the 
Standing Committee on Human Resource Development 
(14th lok Sabha) in pursuance of the direction 73 A of 
the Hon'ble Speaker, Lok Sabha vide lok Sabha Bulletin-
Part II dated 1 st September, 2004. 

The 208th Report of the Standing Committee on 
Human Resource Development was laid in the Lok Sabha 
on 23.04.2008. The Report relates to the action to be 
taken by the Government on the comments of the 
Committee. 

The present status of implementation of various 
comments made by the Committee is indicated in the 
Annexure to my statement, which is laid on the Table of 
the House. I would request that this may be considered 

as read. 

*I..aid an .. Tallie n also placed in Lbary. See No. LT 10761>W 
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12.07'12 hrs. 

(vi) (a) Status of Implementation of the 
recommendation. contained In the 27th and 
29th Reports of the Standing Committee on 
Heatth and Family WeNe", on Demand. for 
Grants (2008-09) pertaining to the Department 
of Health and family Welfare, Ayurveda, Yoga 
and Naturopathy, Unanl, Siddha and 
Homoeopathy (AYUSH) and Health Re .. arch 
respectively, Ministry of Health and Family 
Welfare· 

{English} 

THE MINISTER OF STATE IN TH~ MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Sir, in pursuance of Directions 73 A of the 
directions by the Hon'ble Speaker, I wish to inform the 
House the status of Implementation indicated in the 
statement being laid on the Table of the House, of various 
recommendations contained in the 27th and 29th Report 
of the Department-related Parliamentary Standing 
Committee on Health and Family Welfare on the Demand 
for Grants for the year (2008-09) of the Department of 
Health & Family Welfare and Department of Health 
Research, respectively, Ministry of Health and Family 
Welfare. 

(b) Status of implementation of the 
recommendations contained In the 28th 
Report of the Standing Committee on Health 
and Family WeHare on Demands for Grants 
(2008-09) pertaining to the Department of 
Health and Family WeHare, Ayurveda, Yoga 
and Naturopathy, Unani, Siddha and 
Homoeopathy (AYUSH) and Health Research 
respectively, Ministry of Health and Family 
Welfare** 

SHRIMATI PANABAKA LAKSHMI: Sir, in pursuance 
of provision of Rule 266 of the Rules of Procedure and 
Conduct of Business, I wish to inform the House the 
status of Implementation indicated in the statement being 
laid on the Table of the House, of various 
recommendations contained in the 28th Report of the 
Department-related Parliamentary Standing Committee on 
Heatth and Family Welfare on the Demand for Grants for 
the year (2008-09) of the Department of Ayurveda. Yoga, 
Unani, Siddha and Homoeopathy, Ministry of Health and 
Family Welfare. 

"laid on .. Table ani also placed in lbary. S. No. LT 10762.()9 
~ on the Table ani also placed In Ibary. &tI No. LT 10763109 

12.08 hrs. 

(vii) (a) Status of Implementation of the 
recommendetlona contained In the 1 at, 
14th, 19th and 25th Reporta of the 
Standing Committee on Personnel, Public 
Grievances, Law and JU8tice on Demands 
for Grants (2004-05, 2006-07, 2007-08 and 
2008-09 respectively) pertaining to the 
Ministry of Personnel, PubHc Grlevences 
and Pensions-

{English} 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): Sir, the 
Department Related Parliamentary Standing Committee 
on Personnel, PubHc Grievances, Law and Justice had 
made 25 recommendations in its First Report on the 
Demands for Grants (2004-05) of the Ministry of 
Personnel, Public Grievances and Pensions. This Hon'ble 
House has already been informed on 30.04.2008 that 
out of the above 25 recommendations, 22 
recommendations had already been Implemented or no 
further action remains to be taken on them. In regard to 
the remaining 3 recommendations, Sir, with your 
permission I lay two Statements on the Table of the House 
which indicate the status as on 30.11.2008 on these 
recommendations. Statement No. I indicates the position 
regarding one of these recommendations which has since 
been implemented. Statement No. 11 lists the status of 
remaining two recommendations which are at various 
stages of implementation. The progress of the 
implementation of the recommendations of the Committee 
is being closely monitored by my Ministry. 

Sir, with your kind permission I further state that the 
Committee had made 48 recommendations in its 14th 
Report on the Demands for Grants (2005-OS) of the 
Ministry of Personnel, Public Grievances and Pensions. 
This Hon'ble House has also been informed on 
30.04.2008 that out of these, 35 recommendations had 
already been implemented or no further action remained 
to be taken on them. In regard to the remaining 13 
recommendations, Sir, with your permission I lay 2 
Statements on the Table of the House which Indicate the 
status as on 30.11.2008 of these recommendations. 
Statement No. til indicates the position regarding three of 
these recommendations which have since been 
implemented. Statement No. IV lists the status of 

'laid on fle Table and also placed In LbaIy. S. No. LT 10764A)9 
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remaining ten recommendations which are at various 
stages of -implementation. The progress of the 
implementation of the recommendations of the Committee 
is being closely monitored by the Ministry of Personnel, 
Public Grievances & Pensions. 

Sir, with your kind permission I further state that the 
Committee had made 74 recommendations in its 19th 
Report on the Demands for Grants (2007-08) of the 
Ministry of Personnel, Public Grievances and Pensions. 
This Hon'ble House has also been informed on 
30.04.2008 that out of these, 43 recommendations had 
already been implemented or no further action remained 
to be taken on them. In regard to the remaining 31 
recommendations, Sir, with your permission I lay 2 
Statements on the Table of the House which indicate the 
status as on 30.11.2008 of these recommendations. 
Statement No. V indicates the position regarding 11 of 
these recommendations which have since been 
implemented. Statement NO.VI lists the status of remaining 
20 recommendations which· are at various stages of 
implementation. The progress of the implementation of 
the recommendations of the Committee is being closely 
monitored by the Ministry of Personnel, Public Grievances 
& Pensions. 

Sir, with your kind permission I further state that the 
Committee had made 87 recommendations in its 25th 
Report on the Demands for Grants (2008-09) of the 
Ministry of Personnel, Public Grievances and Pensions. 
Sir, with your permission, I lay two more Statements on 
the Table of the House, i.e. Statement No.VII and 
Statement No.VIII which indicate status as on 30.11.2008 
of these recommendations. The Statement No. VII 
indicates the status of 59 recommendations which have 
either been implemented and no further action is 
envisaged on the same. Statement No. VIII lists the status 
of the remaining 28 recommendations which are being 
implemented. The progress of implementation of the 
recommendation of the Committee is being closely 
monitored by the Ministry of Personnel, Public Grievances 
& Pensions. 

(b) Status of Implementation of the 
recommendations contained In the 198th 
Report of the Standing Committee on Science 
and Technology, Environment and Forest on 
Demands for Grants (2008-09) pertaining to 
the Department of Atomic Energy· 

SHRI PRITHVIRAJ CHAVAN: Sir, One hundred ninety-
eighth Report of the Department-related Parliamentary 

.lBid on the Table ard also pIIIIC8d in Libtary. S- No. LT 10765109 

Standing Committee on Science and Technology, 
Environment & Forests (Rajya Sabha) on action taken by 
the Govemment on the recommendations contained in 
the One hundred ninety-first Report of the Department 
related Parliamentary Standing Committee on Science & 
Technology, Environment & Forests on the Demands for 
Grants (2008-09) is laid.on the Table. The report had 
been forwarded to the concerned authorities in the 
Department for implementation. 

12.09 hrs. 

(vln) Status of Implementation of the 

[English} 

recommendations contained In the 26th 
Report of the Standing Committee on 
Personnel, Public Grievances and Law and 
Justice on Demands for Grants (2008-09) 
pertaining to the Ministry of Law and Justice· 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): Sir. I 
am laying this statement on the status of implementation 
of recommendations contained in the Twenty Sixth Report 
of Parliamentary Standing Committee on Personnel, Public 
Grievances and Law & Justice on Demands for Grants 
(2008-2009) of the Ministry of Law and Justice. The 
present status of implementation of the recommendations 
made by the Committee is indicated in the Annexure to 
my Statement, which is laid on the Table of the House 
and I request that the same may be considered as read. 

12.10 hrs. 

(Ix) Status of implementation of the 

[English} 

recommendations contained in the 69th 
Report of the Standing Committee on Finance 
on Demands for Grants (2008-09) pertaining 
to the Ministry of Planning·· 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): Sir, I am laying the statement on the 
status of implementation of the recommendations 
contained in the Sixty-Ninth Report of the Standing 
Coml'(!ittee on Rnance (14th Lok Sabha) in pursuance of 
the direction 73 A of the Hon'ble Speaker, Lok Sabha. 

"Laid on 1he Table and also placed in Ubrary. Sse No. LT 10"76&00 
00lJIid on tie Table and also placed in Libray. S- No. LT 10767,109 
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The Sixty-Ninth Report of the Standing Committee 
on Finance (14th loll Sabha) was presented to the lok 
Sabha on 16th April 2008. The report relates to the 
examination .of Demands for Grants of the Ministry of 
Planning for the year 2008-09. Action Taken Statements 
on the recommendations/observations contained in the 
Sixty -Ninth Report of the Committee had been sent to 
the Standing Committee on Ftnance on 12.9.2008. 

The present status of implementation of the various 
recommendations made by the Committee is indicated in 
the Annexure to my Statement which is laid on the Table 
of the House. I would not like to take the valuable time 
of the House to read out all the contents of this Annexure. 
I would request that this may be considered as read. 

12..11 hr&. 

(x) Status of Implementation of the 

{English] 

recommendations contained In the 56th and 
58th Reports of the StandIng Committee on 
Information Technology on Demands for 
Grants (2008-09) pertaining to the Department 
of Posts and Information Technology 
respectively, Ministry of Communications and 
Information Technology-

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 
BANSAL): Sir, on behaH of my colleague, Shri Jyotiraditya 
M. Scindia, I, in person, on the Direction 73 A of the 
hon. Speaker, lok 'Sabha, would like to lay a statement 
regarding the status of implementation of the 
recommendations contained in the 56th and 58th Reports 
of the Standing committee on In'ormation Technology on 
Demands for Grants (2008-09), pertaining to the 
Departments of Posts and Information Technology 
respectively, Ministry of Communications and Information 
Technology. 

"\.aId a1 .,. TatlIe a"1d also placed i'I lIIfary. 5es No. LT 1076Ml9 

12..13 hrs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORATANCE 

Situation ariSing out of the action by the 
management of lOBI against. their emplo,... by 
changing Service conditions and auspendlng 
and transferring employees, thereby violating the 
RBI Act and steps taken by the Government tn 
this regard 

{English] 

SHRI BASU DEB ACHARIA (Bankura): Sir, before I 
call the attention of the hon. Minister, I would like to 
draw your attention that today there is a very important 
subject under Rule 193. 

MR. SPEAKER: Not now. 

SHRI BASU DEB ACHARIA: Sir, the time has not 
been fixed... (Intenuptions) 

MR. SPEAKER: No, sorry. This is not the time to 
raise it. Mr. Acharia, you are a very experienced Member. 
I have asked you for a apecifIc subject and you are 
raising question. 

SHRI BASU DEB ACHARIA: Sir, when will that be 
taken up? 

MR. SPEAKER: That we will decide. This is not the 
way to discuss here. 

SHRI BASU DEB ACHARIA: Sir, I call the attention 
of the Minister of Finance to the following matter of urgent 
public importance and request that he may make a 
statement thereon: 

"Situation arising out of action by the management 
of IDBI against their employees by changing service 
conditions and suspending and transferring 
employees, thereby violating the RBI Act and steps 
taken by the Government in this regard'-

MR. SPEAKER: Mr. Minister, you can lay it on the 
Table of the House. I think, it has been circulated to you, 
Mr. Acharia. 

"THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR 

*Speach W8I laid a1 the TatJIe. 
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BANSAL): Sir, with your permission, wish to lay the 
statement on the Table of the House: 

lOBI Bank is a government banking company and in 
terms of Article 4 of AttIcIe8 of Association of lOBI Bank, 
the Government of India being the major and single 
largest shareholder shall at all times maintain not less 
then 51 % of the issued capital of the Bank. Accordingly, 
lOBI Bank ltd. is a Public Sector Bank and is categorized 
as an "other public sector bank" by RBI. lOBI Bank Ud. 
Is strictly adhering to the provisions of lOBI Repeal Act, 
2003 including the protection of service conditions of 
employees in adherence to clause 5(1) of lOBI 
Repeal Act, 2003. 

Consequent to lOBI Repeal Act, 2003, lOBI Bank 
has undergone two mergers viz. with erstwhile lOBI Bank 
Ltd. in April 2005 and with erstwhile United Westem Bank 
Ltd. in October 2006. Both these banks 
were commeraal banks. In order to achieve integration 
of the three previous Banks into one seamless bank, it 
became necessary to streamUne Bank's business strategy 
and fully integrate the different segments and Strategic 
Business Units (SBUs), to achieve synergy and operating 
efficiency. For this, Bank has converted its operations 
into six business verticals viz (i) Infrastructure Corporate 
Group [Ii) large Corporate Group (iii) Mid Corporate Group 
(Iv) Small & Medium Enterprises (v) Personal Banking 
Group and (vi) Agricultural Business Group that are fully 
integrated. These verticals, besides operating on a 
common business model, bring into sharp focus the core 
activity in each of the verticals, thereby enabling the bank 
to derive optimum efficiency. 

As regards the change in service conditions, the lOBI 
has confirmed that there have been no changes to the 
service conditions and the Bank has adhered to clause 
5 (1) of lOBI Repeal Act, 2003. The clause states as 
follows: 

Provtalona In rupect of oftIcera and other employees 
of Development Bank:-

'Every officer or other employee of the Devel~ment 
Bank (except a director of the Board or the chairman 
and managing director or any whole-time director) 
serving in the employment immediately before the 
appointed clay shall, In so far as such ~ffIcer ~r other 
employee Is employed in connection With the 
undertaking, which has vested in the Company by 

virtue of this Act, become, as from the appointed 
day, an officer or, as the case may be, other 
employee of the Company and shall hold his office 
or service therein by the same tenure, at the same 
remuneration, upon the same terms and conditions, 
with the same obligations and with the same rights 
and privileges as to leave, leave fare concession, 
welfare scheme, medical benefit scheme, insurance, 
provident fund, other funds, retirement, voluntary 
retirement, gratuity and other benefIts as he would 
have held under the Development Bank if its 
undertaking had not vested in the Company and shall 
continue to do so as an officer or, as the case may 
be, other employee of the Company or until the expiry 
of a period of six months from the appointed day, If 
such offICer or other employee opts not to continue 
to be the officer or other employee of the Company 
within such period.' 

It can be observed from the clause that it specifies 
the following: 

a. same tenure; 

b. same remuneration; 

c. same terms & conditions; 

d. same obligations; 

e. same rights and privileges as to leave, leave 
fare concession, welfare scheme, medical benefit 
scheme, insurance, provident fund other funds, 
retirement, voluntary retirement, gratuity and 
other benefits; 

Transfer of Employees 

The transfer of erstwhile lOBI employees from the 
DFI Segment to Retail Banking operations has not violated 
the provisions of the existing Repeal Act. None of the 
provisions of lOBI Repeal Act. 2003 curtail or take away 
the right of lOBI Bank to deploy its personnel for better 
utilization and effICient customer service. In fact, clause 5 
(1) of the Repeal Act, by explicitly stating that the 
employees would be govemed by the same tenure aIId 
same terms & conditions of service prevailing before the 
appointed day, reiterates lOBI Bank's prerogative to deploy 
its personnel in gainful and productive activities. 

It is a matter of record that AIIOBEA in the past 
successively has been raisIng the issue of mobility and 
postings to the retail branches of the Bank and in fact 
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threatened strike and other fonns of agitations if their 
demand was not met which had necessitated conciliation 
rneeti:lgs before the conciliation officer at Mumbai and at 
that time in the written submissions made by II)BI Bank, 
the management of lOBI Bank had assured that at 
appropriate time the demand of AIIOBEA of inter-mobility 
and postings to the retail business segment woUld be 
considered and inter-mobility in postings to 'the retail 
segments would be done. The present transfers only 
demonstrates the steps and initiative taken by lOBI Bank 
for meeting the demands and aspirations of the members 
of AIIOBEA to be part of retail business segment and 
fulfilment of the promise extended by the management of 
the Bank. 

Suspension of employees 

As regards the contention that the Bank has 
suspended certain employees, the Bank has submitted 
that any organization needs to maintain discipline and 
when there were violations of applicable conduct rules, 
appropriate action have to be initiated including disciplinary 
action. In Mumbai, the Conciliation Officer had. advised 
the All India lOBI Employees Association (AIIDBEA) and 
lOBI Wor1ters Union (IDBWU) to maintain industrial peace 
and harmony during the pendency of the conciliation and 
adjourned the proceedings to December 18, 2008. 
However, on November 21, 2008, members of A110BEA 
& 10BWU had become extremely aggressive and 
threatened to forcefully drove out employees of the 
vendors, who carry out various activities including 
maintenance of electrical equipments, communication 
network and fire fighting equipments at lOBI Tower, the 
Registered and the Corporate Office of lOBI Bank Ud. at 
lOBI Tower, WTC Comple)., Cuffe Parade, Mumbai -
400005 and thereby in the process brought the entire 
business operations to a standstill. The aforesaid acts of 
omission and commission on the part of AIIOBEA & 
10BWU office bearers and members created panic 
amongst the employees of the vendors. Fearing injury 
and bodily harm they abandoned the workstations and 
\eft the premises of the Bank. The fear and trauma 
created in the minds of the employees of the vendors by 
the aggressive acts of AIIOBEA & 10BV'/U office bearers 
and members and ganging up at the gates could not be 
erased notwithstanding the assurances extended by the 
management of the Bank to the emplOyees of the vendors 
that they would be given adequate security and prof8ction 
and they shoutd return to their respective workstations 
immediately. As the entire situation was going out of 
control, there was no option left to the Bank but to seek 
police help and intervention to maintain law and order 
irduding assurance to the employees of the vendof's that 

they are safe and they should return. The police 
authorities rushed to lOBI Tower and only thereafter, the 
employees of the vendors returned to their worilstations. 
During the period, there was utter chaos, confusion and 
this adversely affected the business operetions and the 
normal banking transactions could not be conducted. This 
has resulted in financial loss to the Bank and adversely 
affected the customer services. AIIDBEA & IDBWU office 
bearers and members were moving freely on and Dlegally 
loitering on all the floors of lOBI Tower by abandoning 
their workstations and indulging In slogan shouting thenIby 
disrupting the Bank's functioning and business operations. 
Further, SlShri SA Parab, SOA and B.D. Sawant, SOA, 
two of the 17 employees who were transferred to the 
branches in Mumbei, along with one Shri O.R. Shirtw, 
SOA, an employee posted at Board Department, entered 
the Resograph Room of the Board Department and 
forcibly took all the resographed copies of 12 Executive 
Committee Agenda papers in spite of the concerned 
officers of the Board Department requesting them not to 
take away the confidential papers. The Agenda papers 
were to be dispatched to the Bank's Board of Oirect0t'8 
for the EC Meeting scheduled to be held on November 
28, 2008. These acts were in the nature of refusal to 
abide by the seniors' orders and direction and forceful 
deprivation of the Bank's property. This is an extremely 
serious issue and a matter of great concern for the Bank 
resulting in embarrassment in the eyes of the top 
government officials as the copies of the aforesaid 
documents were sent to Finance Secretary and the 
documents contained important credit proposals to the 
tune of approximately Rs. 12400 Crore relating to various 
reputed public and private sector companies/corporete 
houses. Keeping in view the sensitivity and seriousness 
of the issue, the matter was immediately brought to the 
notice of the appropriate Competent Authorities and the 
respective Competent Authorities based on the reports 
submitted to them, directed that the three employees, 
who were drectly involved In the acta of -forcibly taking 
away 01 the Board's agenda papers, be placed under 
suspension with immediate effect, teet they cause further 
damage to Bank's business and property. Accordingly, 
keeping in view the gravity of the miaconduct and to 
arrest the situation, the three employees who had Indulged 
in the aforesaid groaa acta of indi8cipIlne and misconduCt 
were placed under suspension with immediate effect. -
lOBI Bank had aIeo flied a complaint with Cuffe Parsde 
Poice Station, under whose jurisdiction the Corporate 
Office falls. 

In Chennai, cettaIn workman employe .. on January 
10, 2009, threal8ned the General Manager (GM) with the 
closure 01 the branch on January 12, 2009 If some 01 
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their illegal demands were not met. On January 12, 2009, 
about 40 employees unauthorisedly absented from the 
duties but came to the ofIice premises and shouted slogan 
against the Bank. Three electricians, who were responsIJIe 
for maintaining electrical installations, in essential services, 
not only absented themselves but at the instigation of an 
office bearer, disrupted the electric power supply and water 
supply to the premises with the result that hundreds of 
offICers and non striking employees and customers had 
to suffer without power and water supply throughout that 
day. Bank's operations and reputation suffered irreparable 
damage. The acts, which are in the nature of subversive 
of discipline, with total disregard to Bank's functioning 
and reputation were brought to the notice of the 
appropriate Competent Authority, who directed that these 
employees involved in disrupting the electric power and 
water supply in the Bank's premises be placed under 
suspension forthwith lest they repeat such acts and cause 
further damage to Bank's property and operations. 

In view of the factual position indicated in the 
preceding paragraphs, it may please be appreciated that 
lOBI Bank Ltd has not taken any action, which can be 
viewed or seen as arbitrary, coercive and violative of the 
lOBI Repeal Act. 2003. 

SHRI BASU DEB ACHARIA: Sir, when the lOBI Act 
was repealed, you know because you were in the House, 
there was a long debate. We were in the Opposition and 
we tabled a number of amendments. 

MR. SPEAKER: Still you are in Opposition. 

SHRI BASU DEB ACHARIA: My amendment got one 
vote more than the amendment opposed by the Treasury 
Benches. 

MR. SPEAKER: I voted for you. 

SHRI BASU DEB ACHARIA: You voted in favour of 
my amendment. 

MR. SPEAKER: Yes, of course. Otherwise, I would 
have lost my job earlier. 

SHRI BASU DEB ACHARIA: But there was some 
manipulation and then it was equal In favour of my 
amendment and against my amendment. Then, the hon. 
Depu1y.Speaker requested me to withdraw my 
amendment. 

It Is beCause he would have to exercise his casting 
vote against my amendment. When I got the assurance 

from the Finance Minister of that period, Mr. Jaswant 
Singh - he very categoricaUy assured the House - on 
the basis of his assurance, I withdrew my amendment. 
You aIao requested me to withdraw in view of the 
assurance given by him. 

MR. SPEAKER: That is the usual courtesy shown. 

SHRI BASU DEB ACHARIA: In deference to your 
wishes, I withdrew the amendment 

MR. SPEAKER: Naturally, you had to listen to me 
then; I was the leader. 

SHRI BASU DEB ACHARIA: I would like to quote 
the assurance, what he stated: 

"I give an assurance to this House that the 
development finance aspect of the lOBI shall not be 
diluted." 

What is happening today? An article appeared in 
The Indian Banker in January this year. What has been 
stated in that article written by the present CMD of lOBI? 
It says: 

"Here in lOBI, I had to convert a development 
financial institution into a pure commercial bank. 
Converting lOBI into a commercial bank is essential 
for its survival." 

Alter giving such an assurance on the floor of the 
House by the then Finance Minister, how the present 
CMO of lOBI can state that? Without bringing an 
amending legislation, how the character of lOBI could be 
changed? With this article, the intention of the present 
CMO is very much clear. The lOBI was created for 
industrialization in our country, to help industrialization in 
our country. It has played a major role in our country 
towards industrialization. That role is being violated now. 

The other issue, which was raised by many of the 
Members sitting in the Opposition, particularly Shri 
Rupchand Pal who partiCipated in the debate, was in 
regard to service condition of the workers, the employees. 
His assurance was very categorical. This assurance was 
given on 8th December, 2003 by the Finance Minister of 
the National Democratic Alliance, which says: 

~e have attempted to take full care of the protection 
of the employees of the lOBI. I would like to assure 
hon. Members that the provision that we have been 
making will, in fact, be benefiCial to the employees. 
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" is possible that you do not agree with what I say. 
But I assure you that we cannot afford not to take 
fuIy utisfactoty measures for the employees. The 
Stancing Committee considered all these ~. But 
even after all this, should we find in the 
implementation of what we are doing that there were 
and are some difficulties or lacunae or shortcomings, 
I assure the hon. Members that we will corne back 
to the House and amend this or strengthen those 
particular aspects.' 

Already five years have elapsed since IDBI Act was 
rapeaIed and assurance was given. The first assault on 
the employees of lOBI was when the question of wage 
revision came in 2005. 

Sir, prior to that, salaries and allowances of the 
employees of lOBI were at par with the employees of 
the Reserve Bank of India. Up to September, 2005, the 
employees of lOBI used to get wages, salaries and 
aIowances at par with the employees of the Reserve 
Bank of India. That parity was disturbed. This question 
was raised on the floor of this House through Calling 
Attention, and again an assurance was given but that 
was not honoured. 

Sir, as it is the recognized Association of the 
employees, the office bearers of the Association have 
certain responsibilities and those responsibilities are being 
discharged. They have a right to protest against if anything 
happens in lOBI which is contrary to the mandated objects 
of lOBI, which is contrary to the assurance given on the 
floor of this House, and which is contrary to Section 5 of 
the lOBI Act. 

There was a peaceful protest. There was no violence 
in their protest When this parity was disturbed in 2005, 
at that point of time also, there was an agitation 
throughout the coWltry. and there was a settlement. 
( InlBtnJpIionGj 

MR. SPEAKER: Now, please put your question. 

SHRI BASU DEB ACHARIA: Sir. the former Finance 
Minister, Shri P. Chidambaram, sent me an agreed 
Resolution or text of the agreement. Sir, after discussion 
there was an agreement. wages of the employees of 
lOBI were revised at that point of time. 

Now, what is happening? Sir. without issuing show-
cause notices, the officer-bearers - the General Secretary 
and the VICe President - are being suspended. Sjr, even 
a charge-sheet has not been Issued. All these are being 
done on a flimsy ground. 

Sir, outsourcing is being done in lOBI. The works 
done In the Regional OffICe are being shHted to the 
headquarters and thereby the job opportunity in the 
Regional Office is restricted. There is a natural resentment 
among the employees and the workers. Instead of 
discussing these issues with the recogniZed Association, 
the management of lOBI is resorting to victimization. " 
the offlC8-bearer is transferred from the headquarters of 
the Regional Office to a branch far away from the 
Regional Office, how will he able to discharge his 
responsibility? . . . (/ntefTllPliontl/ 

MR. SPEAKER: Now, please put your question. You 
have already taken 12 minutes. 

SHRI BASU DEB ACHARIA: Sir, this is nothing but 
to weaken the bargaining power of the recognized 
Association. Without discussing all these issues, the 
management of IDBI is resorting to such measures. 

Sir. there is a harmonization process of terms and 
conditions including wages and placement because lOBI 
took over a private bank. The discussion regan:fmg the 
harmonization process with this bank is pending. 

There was a scope to settle this issue by discussing 
mutually with the recognised AsaocIations. But the lOBI 
Bank has taken a unilateral decision to effect inter-mobility 
of the workman staff from the erstwhile Development 
Financial Institution (OFI) segments to Branches dealing 
with retail business segments. 

MR. SPEAKER: Now, please put your question. There 
are so many businesses to be transacted. We have to 
take up the Discussion under Rule 193 also. 

SHAI BASU DEB ACHARIA: Sir. I would like to know 
from the hon. Minister of State for Finance whether the 
shifting of the workmen staff from the Development 
Fmancial Institutions to the Commercial Branches would 
affect the service conditions of the employees or nol 

The assurance was given on the floor of the House 
by stating that the lOBI would be converted Into a pure 
Commercial Bank. By it converting from the Development 
Financial Institution to a Commercial Bank, whether it 
would impact the service conditions of the employees. 

Sir, I am saying SO because what the hon. FinarJCe 
Minister has stated in his written statement is just a one-
sided view of this problem. But this is not the ground 
reality. 
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MR. SPEAKER: Yes, you may please ask your 
second question now. 

SHRI BASU DEB ACHARIA: In order to justify the 
arbitrary action of the lOBI Bank, so many things have 
been stated in his statement, which are not based on 
the facts. For example, disconnecting electricity and water 
supply. 

MR. SPEAKER: You have already said about the 
violation of Service Conditions. Please put your question, 
now. 

SHRI BASU DEB ACHARIA: There was no human 
intervention. There was some breakdown. The office-
bearers of the Association were held responsible for 
disconnection of electricity and water. But the fact is that 
they were not at all responsible for this disconnection. 

MR. SPEAKER: Now, Mr. Minister. 

Mr. Acharia, sorry, I cannot allow you anymore. 

SHRI BASU DEB ACHARIA: In this regard, I would 
like to quote the last paregraph of the statement, which 
says: 

·'n view of the factual position indicated in the 
preceding paragraphs, it may please be appreciated 
that the lOBI Bank Umited has not taken any action, 
which can be viewed or seen as arbitrary, coercive 
and violative of the lOBI Repeal Act, 2003.· 

But transferring from Mumbai to Jammu is not 
coercive. 

MR. SPEAKER: You have mentioned that. 

SHRI BASU DEB ACHARIA: Therefore, I would like 
to know from the hon. Minister whether the lOBI 
Management would be asked to start discussion with the 
recognized representatives of the recognized Associations. 
It has been stated that the lOBI has incurred losses 
because of these agitations. So, to bring about a peaceful 
atmosphere and to see that the labour laws are not 
violated in future by the lOBI Management, it is necessary 
to crEtate a peaceful industrial relation in the lOBI. 

Therefore, would the hon. Minister impress upon the 
lOBI Management to start negotiations with the 
representatives of the recognized Associations? 

MR. SPEAKER: You have asl<ed about the violation 
of Service Conditions and to start discussion with the 
Associations. 

SHRI BASU DEB ACHARIA: I would like to know 
whether the hon. Minister would look into the cases of 
victimization, suspension of the employees ... (InI8nup1ionsJ 

MR. SPEAKER: Mr Acharia, please cooperate with 
the Chair. You cannot take 20 minutes for a Calling 
Attention. I have been very accommodative, but I am 
sorry, you are not cooperating. 

SHRI BASU DEB ACHARIA: He may reply about the 
transferring of some the office-bearers from the 
Headquarters to the Branches. 

SHRI PAWAN KUMAR BANSAL: Mr. Speaker, Sir, at 
the very outset, I would like to allay the fears of the hon. 
Member when he says that the lOBI Bank after being 
converted into a Bank, has given up its functions as that 
of a Development Financial Institution. 

Even today, the bank's development finance aspect 
covers as much as 84 per cent of its total business jInd 
the retail banking is confined to 16 per cent. That is the 
status as on today. It has been said eariier and the hon. 
Member is fully aware of it that in a changing economic 
scenario where competition is the sine qua non of the 
stress, it became imperative for the lOBI also to take up 
certain retail banking functions. But that is not at the 
cost of development financial work but as the business 
expands, it is obvious that there the percentage would 
differ but the volume of the development finance financed 
by the lOBI would always be one of its important areas 
of activities. 

I do not really have to take the time of tris hon. 
House here to say that the Govemment of India attaches 
utmost importance to development finance, and that is 
the reason why we had even the Investment Financial 
Institution, IFI also. 

There are two points primarily made by the hon. 
Member. The first he says is that over the passage 01 
time the service conditions of the employees have been 
changed to their detriment. I again beg to differ with him, 
and with all the humility at my command, I would like to 
say that this is not the correct position. The service 
condition, etc., are govemed by Section 5 of the Industrial 
Development Bank Transfer of Undertaking and Repeal 
Act, 2003 as the hon. Member has very briefly referred 
to it. Though I have mentioned that in my statement, I 
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have to refer to that It tallea of maintaining the same 
tenure, same remuneration, same terms and oonditIons, 
same obligations and also same rights and priviIegas as 
to leave, leave fare concession, welfare scheme, medical 
benefit scheme, Insurance, Provident Fund and other 
funds, retirement, voluntary retirement, gratuity and other 
benefits. 

As on today also, though the future course of action 
has to be govemed by Section 5, the employees of the 
lOBI Bank have the same pay and allowances as the 
employees at parallel or equivalent positions in the RBI, 
as the hon. Member is aware of it 

I am coming to the basic genesis of the problem 
which led to some suspensions. As you would and the 
entire House would agree with me, ~ine is the most 
important thing for any institute to succeed. 

MR. SPEAKER: He is referring to some assurance 
given by your predecessor. 

SHRI PAWAN KUMAR BANSAl: The assurance the hon. 
Member referred to is that there win be protection afforded 
to the employees.... (Interruptions) 

SHRI BASU DEB ACHARIA: What about the article 
that appeared? 

SHRI PAWAN KUMAR BANSAL: Sir, I suppose we 
should not really go by the article. The hon. Member has 
called my attention to this matter here. 

MR. SPEAKER: All right, you answer on the points. 

SHRI BASU DEB ACHARIA: Thai was written by the 
CMO of lOBI. He himseH has stated it. 

SHRI PAWAN KUMAR BANSAL: " is a malter of 
record that the Associations of the employees, that is, 
the Aft-India lOBI Employees' Association and the Aft-India 
lOBI Workers' Union had been asking for mobility and 
postings. Thai is the matter of record. They had raised 
the issue of mobility and postings to the retail branches 
of the Bank, and in fact. they had threatened. Maybe, 
my hon. friend has not been probably briefed about that. 
They had threatened strike and other forms of agitation. 
Thai mailer was continuing . ... (Interruptions) 

MR. SPEAKER: No, it cannot be a running 
commentary. 

SHRI PAWAN KUMAR BANSAL: That neceaaitated 
conciliation proceedings in Mumbai. In the written 
submission of the lOBI, the management of the lOBI had 
assured that at the appropriate time the demand of the 
All-India lOBI Employees' Asaoclation regarding inter-
mobility and postings to the retail business segment would 
be considered and inter-mobHity and postings to the retail 
segment would be done. This was our statement at the 
time of the conciliation proceedings. When the postings 
are now made, firstly, I would again like to submit that 
the postings in the same institution from one place to 
another, from the OFI, that Is, the Development Anancial 
Institution Segment, to the retail segment does not in 
any way alter any service condition of those people. 

The poslings have all been made In the same city. 
They have not been posted outside. The postlngs in 
Mumbal were carried out In Mumbal only and those 17 
people, who had been posted to different places, have 
joined their duties. I would Rke to bring this to the notice 
of the hon. Member. . .. (Intenuptions) 

As I said, in the context of what was submitted by 
us earlier, these were effected and these do not in any 
way alter the service conditions of those people. There 
is no question of victimization ever in this matter. Though 
I have submitted in detail in the reply, I have to submit 
it again that during the COnciliation proceedings, though 
they were advised that they should maintain peaceful 
atmosphere at the bank - the hon. Member has referred 
to it - there was disruption in the services. There were 
certain services being provided by the vendors from 
outside, like electricity, and we have it on record by the 
Electricity Board that there was no shut down or break 
down whatsoever. The employees were threatened, rather 
the people who were maintaining those services fled that 
place in Mumbai, and in three cases ... (Interruptions) I 
suppose that it would be absolutely Important to say in 
what circumstances the lOBI management was 
constrained, forced, much though they did not want to, 
to take action against them, the disciplinary action in that 
case. 

It was in November, 2008 that these two Associations 
became aggressive and threatened to forcefully drive out 
the employees and also disrupt the communication -
electrical equipmenta, communication network and fire-
fighting equipment. 

SHRI BASU DEB ACHARIA: It is not based on fact. 

SHRI PAWAN KUMAR BANSAL: Sir, if he challenges 
it ... (lntsfTllplions) I am rnaklng a statement here. 
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MR. SPEAKER: No, this Is not the place for challenge 
and counter-challenge. You Just refer to his questions. 

SHRI PAWAN KUMAR BANSAL: Sir, two of the 
seventeen employees who had been transferred and 
another employee with them posted at the Board 
Department - Indeed, this was a very serious thing -
entered the Risograph Room -of the Board Department 
where there were documents, which they forcibly took, 
which were supposed to be circulated for the meeting of 
the Board and despite the request, they refused to abide 
by the seniors' orders, and that was deemed an extremely 
serious offence. The management was left with no 
altemalive but to take action against them. 

MR. SPEAKER: What he is asking is whether you 
are going to afart negotiation. 

SHRI PAWAN KUMAR BANSAL: Because of that 
reason, the three employees were suspended. For other 
acts of violence, four employees are under suspension in 
Chennai. 

Sir, when he talks of the negotiations, I would again 
say that we do believe that discussion is the essence of 
democracy and the democratic functioning of any institute, 
whatever it is. It is with that democratic temper that we 
approach the issues and under whatever rules which are 
there under which discussions can take place, the lOBI 
would never desist from doing that. Beyond the agreed 
tMlgs, we cannot go. Again, I would like to bring to the 
notice of the hon. Member that none of the employees, 
against whom action was taken regarding suspension, is 
protected wOt1<er. 

(Placed in library. SH No. LT-10769109) 

/English/ 

MR. SPEAKER: Now, we take up Matters of Urgent 
Public Importance. 

... (Intrmuptions) 

MR. SPEAKER: Do nol record that. 

(Intenuptions) ... 

MR. SPEAKER: No. it is over. 

Chaudhary Lal Singh. 

·Not racorded. 

CHUDHARY LAL SINGH (Udhampur): Mr. Speaker, 
Sir, you know very well ... (InlBnupHons) 

{Eng/ish/ 

SHRI BASU DEB ACHARIA: Sir, when will discussion 
under Rule 193 on Satyam Computer matter be taken 
up? ... (lnlBnuplions) 

{TransIaHon/ 

CHAUDHARY LAL SINGH: I am really feeling bad 
that they are not listening to me ... (InlBnuplions) 

{English/ 

MR. SPEAKER: You are not being fair to me. 

... (Inlenuptions) 

MR. SPEAKER: You are not fair to me. On my own, 
I had given it on the first day, but Members were not 
agreeable to discuss it. Then, you are imposing on me. 
I will call it as and when lUke. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Sir. 
tomorrow is the last day of the Session . ... (lnlBnuptions) 

SHRI BASU DEB ACHARIA: They do not want to 
discuss. . . . (lnlBnupIions) 

MR. SPEAKER: It does not concem me whether they 
want it or not. You have to accept that statement of 
mine. If you do not do it. then I will not allow it at all. 
If you question my integrity. I will not allow it. 

Shri Lal Singh. 

... (InlBnuplions) 

MR. SPEAKER: Do not record anything except what 
Chaudhary Lal Singh speaks . 

(1n1BmJplions)... • 

{Translalion/ 

CHAUDHARY LAL SINGH: It is unfortunate that they 
are not listening to me. I request them to listen to me. 
My people have been mailing for 60 years ... (Inltmuplions) 

·Not recorded 
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{English! 

MR. SPEAKER: Only Chaudhary Lal Singh's 
statement is to be recorded. 

... (Inlenuplions)" 

SHRr BASU DEB ACHARIA: Sir, the time for the 
discussion should be fixed ..• (lntenuptions) When wlH this 
discussion come up before the House? .. (/~) 

MR. SPEAKER: You are supposed to be here until 
the end of the day's Session. I cannot take up that matter 
for discussion just to suit to your convenience. 

... (Inl8nuptkJns) 

MR. SPEAKER: Please do not shoot. 

/Translation! 

CHAUDHARY LAL SINGH: Acharia ji, it is unfortunate 
that you are interrupting my speech. People are 
sitting on 'dhama' at Jantar-Mantar, why are you 
interrupting ... (In~) 

MR. SPEAKER: Please continue your speech. 

CHAUDHARY LAL SINGH: Sir, I would like to submit 
that refugees who came from West Pakistan to Jammu 
and Kashmir are still waiting to be given the right to vote 
and PRC. They are f~ identity crisis as their status 
is still not settled. They have not been aHotted houses 
under lAY and education and jobs are still out of their 
reach. They are sitting on 'dhama' at Jantar Mantar after 
60 years ... (Intenuplions) 

MR. SPEAKER: Lal Singh F please lower your voice. 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, I am 
speaking loudly so that refugees of West Pakistan could 
also listen. 

Mr. Speaker, Sir, I would like to submit that the matter 
has not been taken seriously. it is unfortunate that they 
are stiH living in hutments and facing all kinds of 
deprivation. They do not have land, houses and jobs 
even now. They do not have the right to vote. I request 
the Government to send a representative to the place 
where they are sitting on dhama and listen to their 
grievances ... (/ntetTUplions) 

"Not reoorded. 

SHRJ MADAN LAL SHARMA (Jammu): Mr. Speaker, 
Sir, I associate myself with the matter raised by 
Chaudhary Lal Singh ji and request you to please allow 
me to speak for just one rninute ... (lnlBnupIions) 

MR. SPEAKER: Please submit your name. Your name 
has been associated. 

... (/ntwrupIions) 

MR. SPEAKER: This is not the manner in which to 
do it. No, I would not allow it. 

... (/m.nuptions) 

/Tnmslalion! 

MR. SPEAKER: Please give your name in writing . 
You have not even taken the trouble to give any notice 
in this regard. 

... (lnMnupIions) 

{English! 

MR. SPEAKER: I am sorry. The next issue is to be 
raised by Shri Santoeh Gangwar. You can raise only one 
matter. 

... (lnIemtpIions) 

/TflIII8I8lion! 

SHRI SANTOSH GANGWAR (BareI1ly): Mr. Speaker, 
Sir, I would like to bring it to your kind notice when the 
tenure 14th Lok Sabha is about to finish that the 
Government has not been able to make proper 
arrangement for the distribution of LPG cytinders. 

Mr. Speaker, Sir, there is a serious problem regarding 
LPG distri>ution since supply of LPG has been reduced 
to 60 per cent to every dealer and it is being delivered 
after 25 days due to which people are facing problems. 
I would like to submit that a Standing Committee has 
given its report that each family should have one 
connection. Definition of family should be re-defined 
because some families consist of only four members and 
some have 15 members. I would like to suggest that 
each adult member should be provided one connection. 
The Govemment shouIcI consider this aspect and take 
decision in this regard. 

Mr. Speaker, Sir, it is my request that the Govemment 
should pay attention towards this. NDA Government 
provided gas connections in rural areas to check felling 
of trees and number of people began using LPG. It is 
unfortunate that the Govemment is not paying attention 
towards this problem and has failed In meeting the 
demand of LPG. I would request the Govemment to take 
immediate action in this regard. 
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*DR. THOKCHOM MEINYA (Inner Manipur): Mr. 
Speaker Sir, the Ceasefire Agreement between the 
Government of India and the National Socialist Council 
of Nagaland NSCN(IM) has been violated by the NSCN 
(1M). The wiHuI murder 01 one SDO, his driver and one 
Mandai in Manipur by the NSCN(IM) cadre is nothing but 
breach of trust and violation 01 the existing Ceasellre 
Agreement. They have accepted that the murders were 
committed by their cadre. One NSCN(IM) Lt. Colonel and 
his followers are responsible lor this heinous crime. The 
alleged culprits should be surrendered to the concerned 
authority. 

Through you Sir, I would like to urge upon the 
Government 01 India to pull up the NSCN(IM) for this 
crime and for the violation of the Ceasellre Agreement. 
This also amounts to breach of trust while the peaceful 
negotiation is taking place between the NSCN(IM) and 
the Government of India. All the culprits should be handed 
over to the concerned authority and they must be tried 
and punish according to the law 01 the land. Finally, Sir, 
the NSCN(IM) campa in Manipur, Assam and Arrunachal 
Pradesh if there is any, should be shifted out immediately. 

{English} 

SHRI S.K. KHARVENTHAN (Palani): Sir, I had given 
a notice to raise a matter of urgent Importance. 

MR. SPEAKER: The next issue is to be raised by 
Shrimati K. Rani. She is not present in the House. 

• .• (InttNnJptions) 

MR. SPEAKER: Calling 'Sir' does not help at all, 
and you know It. Why do you say it? You have tolerated 
my torture for five years. 

... (Inlenuplions) 

MR. SPEAKER: The next issue is to be raised by 
Shri Hannan Moliah. You can raise only one matter. Ohl 
He has left the House. 

... (Intenuptions) 

MR. SPEAKER: Let me see who aU are cooperative 
with me. Shri Hanaraj Ahir, one subject please. 

{Tmnsletion} 

SHRI HANSRAJ G. AHIR (Chandrapur): Mr. Speaker, 
Sir I would like to submit that the Government of 
M~harashtra has provided loan at 4 per cent interest 

'English translatIOn of the sp8ech originally delivered In Manlpuri. 

rate to women Self-Help Groups for ruming industries. I 
would like to request the Union Govemment to provide 
loan at 4 per cent interest rate to women SaH-Help 
Groups operating throughout the country. I would also 
like to request the Union Government to instruct state 
govemment to set up shopping complexes in villages and 
cities to help the women Self-Help Groups in marketing 
their products. 

[English} 

MR. SPEAKER: We should follow Mr. Ahir's example. 
I hope in the next House you will have the same record. 
I wish you all the best. 

SHRIMATI MINAT. SEN (Jalpaiguri): Mr. Speaker, Sir, 
I rise to draw the attention of this august House to the 
matter of ceremonial opening of the Circuit Bench of 
Kolkata High Court at Jalpaiguri for which people have 
been waiting for the last two decades. The District 
Authorities have handed over the completed infrastructure 
to the judiciary on 11th January, 2006. The District 
Authorities left no stone unturned in construction of 
residences of judges. Necessary inspections have already 
been conducted. However, the reason for delay in 
inauguration is beyond our guess. Since you lent your 
wholehearted cooperation and support from the year 1998, 
I urge upon the Govemment, through you, Sir, to take 
prompt and proper action so that the legitimate, much 
wanted and much publicized Circuit Bench of Koikata 
High Court at Jalpaiguri is opened shortly . 

{TmnsllltionJ 

SHRIMATI JAYAPRADA (Rampur): Mr. Speaker, Sir, 
my partiamentary constituency Rampur is predominantly 
sugarcane producing district and thousands of people are 
engaged in sugarcane farming. There is only one sugar 
mill, namely, U.P. State Sugar Corporation in Rampur, 
which was shut dowin in the year 1999. The said mill 
was required in 2005 by the then Chief Minister Shri 
Mulayam Singh. Rs. 62 crore have been sanctioned for 
the said project under the revival scheme and the work 
has already been started by releasing first installment of 
As. 25 crore and around 30 per cent work has been 
completed. Now work on this project has been 
discontinued due to the change of regime. 

For completing this work around 56 crore rupees are 
still left and it is deposited in P.LA at Lucknow. Although 
this scheme has not been scrapped by the Central 
Qovemment, yet the State government has stopped its 
work. 
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Sir, thousands of people of Rampur have been 
rendered jobless and hundreds have become homeless 
due to closure of sugar mill. It has resuI1ed in increasing 
poverty and starvation owing to which people are facing 
a lot of problems. Because of closure of this govemment 
miD the private mill owners are bungling. They are even 
not dealing fairty with the slips issued by the government 
mill. So, through you I urge the central government to 
direct the state govemment that whatever money is left, 
it should be released immediately so that the sugar mill 
could be run again and provisions could be made to 
protect lakhs of people of that area who have been facing 
starvation, poverty and various other problems. 

{Englishj 

SHRI L. RAJAGOPAL (Vijayawada): Even before our 
Independence, OBCs used to have reservations in 
Southem States but after the Mandai Commission Report, 
OBCs are given reservations allover India. Even in 
Sixties, in Southern States, not only In the appointment 
of posts in Government jobs for OBCs, but also for 
promotions, there used to be some reservation. Article 
16(4) deals with the reservations for jobs; but Article 
16(4)(a) deals with the reservations for promotions also 
in the jobs. In fact, SCs and STs not only get reservation 
in jobs, but they also get proportional opportunity in the 
promotions. Similarly, 0BCs also, before the agitation and 
before they raise their voice, it is for the Government to 
ensure that there is equality for OBCs also in the 
promotion of various jobs. For SCs and ST&, promotions 
are given up to Class 'A' posts but whereas for OBCs, 
even for '0' class posts, there is no reservation for 
promotions. Hence, I urge the Govemment, through you, 
Sir, to look into it and ensure that agitation should not 
bring out equality but natural justice should be given to 
the OBCs. . .. (Inl9nuptions) by providing reservation in 
promotion of Government jobs. 

MR. SPEAKER: You should be brief. Everybody 
should be brief. 

SHRI KINJARAPU YERRANNAIOU: I am also 
extending my support to the Issue raised by Shri L. 
Rajagopal. ... (Inl9rrup1ions) 

SHRI B. VI NOD KUMAR (Hanamkonda): I am 
supporting the reservations in promotion for OBCs as 
raised by Shri L. Rajagopal. 

MR. SI;'EAKER: You send your names. 

SHRIMATl JAYABEN B. THAKKAR (Vadodara): Thank 
you, Sir, for permitting to raise a very important matter 
from my State. The National Council of Teacher. 
Education Is giving recognition to self-financed PTC 
coHeges without no objection certification of the concerned 
State Government (Gujarat). It is feared that the exduaive 
recognition being given by the NCTE without 
Govemment's NOC win create severe unemployment In 
the near future. Hence, I urge the Government to resolve 
the issue es earty lIS possible. 

SHRI S. AJAYA KUMAR (OttapaIam): I had moY8d 
Private Members Resolution in this august House on 
09.07.2004, seeking reservation for SCsISTs and Backward 
communities in private sector employment. 

A total of 29 hon. Members had perticlpated :n tne 
discussion and aU of them "Icomed and supported the 
said Resolution.. However I had withdrawn the said 
resolution on the assurance from the han. Minister for Social 
Justice and Empowennent that she wiH do it (reservation 
for SCslSTs and Backward communitiee in private sector 
employment). It was also informed that the Government of 
Dr. Manmohan Singh, under his Prime Ministership, is fuDy 
committed to it. However, it is very sony to say that the 
assurances were remained only on papeIS of the Lok 
Sabha and nothing achieved even after expiry of more 
than four and a half years. The term of current Lok-5abha 
is also nearing an end.. The reaeMltion for sea, STs and 
other backward cIasaee in private eector has become • 
necessity because due to privatization of most of the PldC 
sector companies and govetnmental activities. They have 
been deprived the benefit guaranteed in the Conetilution. 
So I wish to remind the Government, please do something 
on this before you conclude the current Lok Sabha. 

MR. SPEAKER: Current Lok Sabha is concluding 
tomorrowl 

Shri Srichand Kriplani - not present. 

Shri Francis George - please be brief. 

SHRI K. FRANCIS GEORGE (Idukkl): I wiU be brief, 
Sir. Various Members have raised the Issue of reservation 
for Oalit Christiane and Muslims of this country. Sir, 
successive Governments have been denying this right to 
these two sections. Just because the person cho8e a 
particular religion, it does not mean thet his social status 
immediately changes. II is a constitutionally guaranteed 
right of every citizen to profess and practice any faith 
which he would like to. On the basis of faith, there should 
not be any denial of justice. The Government had 
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appointed the Justice Ranganath Misra Commission under 
the direction of hon. Supreme Court and the Commission 
had submitted its Report long back but the Govemment 
has not accepted the recommendations. 

Yesterday, the Forum of Dalit Christians held a 
Parliament March demanding the implementation of the 
Ranganath Misra Commission Report and I would request 
the Govemment to immediately go through the Report, 
accept the recommendations and grant the reservation 
status to millions of Dalit Muslims and Christrians in the 
country and do not deprive them this right .... (Intsnvplionsj 

{T1lII1S1a1ion] 

MR. SPEAKER: What are saying? If you want to be 
associated, then get yourself associated to it. 

{English/ 

AU the names will be added. 

{TmnsJation/ 

MR. SPEAKER: You know that for this you are 
required to give a slip. If aU the hon'bIa Members will 
rise for association, then it will not serve the purpose. 
You send your slip. 

... (Intsnvptionsj 

{English/ 

SHRI C.K. CHANDRAPPAN (Trichur): I am 
associating with the is8ue raised by Shri Francis George. 

SHRI ANWAR HUSSAIN (Chubri): I am associating 
with the issue raised regarding Ranganath Mishra 
Commission. 

{TIBnslation] 

DR. SHAFIOUR RAHMAN BARO (Moradabad): Sir, 
Govemment of Saudi Arabia has issued an order this 
year whereby intemational passport has been made 
compulsory for Hajis. TiD today Hajis used to go there on 
pilgrim passport for which Haj Committee of India used 
to take only two hundred rupees. If they will have to go 
after showing international passport, then thousands of 
rupees will have to be spent and they will have to face 
a lot of problems. So, I demand that the hon'ble Prime 
Minister should arrange to get this order scrapped by 
holding talks with the Govemment of Saudi Arabia so 
that the Hajis do not face difficuities. 

The second thing is that the Haj Committee of India 
is /lot having any facility. I want and it is a request on 
behalf of all the Muslims that it should be given status 

:/ 
of a commission. This year Govemment of Saudi Arabia 
had given additional quota of 13 thousand hajis to 
Government of India but the Government of India divided 
it itself which was not used property. So, I want that 
whatever quota is given next time, it should be given to 
Haj Committee of India so that it could be property divided 
and Hajis could get the benefit of it This is what I have 
to submit? 

(English/ 

MR. SPEAKER: There will be no functionaries. 

{TransIaUon/ 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, I have also given a notice on this. 

(English} 

MR. SPEAKER: You can associate. 

(Translation] 

SHRI RAWI LAL SUMAN: Sir, I will take a little 
time. As Shafiqur Rahman Barq Saheb has just now 
stated that Govemment of Saudi Arabia haS told that 
intemational passport has been made compulsory. I would 
like to say that people's religious feelings are attached to 
Haj Joumey. These people do not go there for doing 
some business. It is a very serious issue. Previously 
they had to spend two hundred rupees on pilgrim passport 
but now they win have to spend more money and they 
will have to face problems too. 

Sir, through you, I would like to make one more 
request. This time quota was increased and 13 thousand 
Haj pilgrims were permitted in addition. This quota could 
have been divided allover the country proportionate to 
population of Muslims in the states but the govemment 
kept this quota with itsa" and distributed it as per its 
convenience. We, the Members of Parliament can hardly 
manage to send two haj pilgirms on our recommendation. 
The Govemment distribute the quota according to its 
convenience, which I think is not proper. In future, 
whenever quota is increased, then, it should be distributed 
proportionate to the population of minorities in the States. 

(English} 

MR. SPEAKER: Dr. Ram Chandra Dome. With you 
all the bestl 

DR. RAM CHANDRA DOME (Birbhum): Thank you, 
Mr. Speaker, Sir. I would like to raise an important issue. 
The Central Food Laboratory, Koikata and a few other 
such offices were established under the Prevention of 
Food Adulteration Act, 1954. This lab functions in a noble 
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area, to protect people from adulterated and contaminated 
items of food and other edible articles used for human 
consumption. The samples of food are collected, tested 
and analyzed in the CFL, to be declared fit and suitable 
for consumption. The offenders are liable to be prosecuted 
under relevant Acts of Criminal Procedure. 

But in contravention of those provisions, this 
Government has recently enacted a new law, that is, 
Food Safety and Standards Act, 2006. Under this Act, 
the provisions are grossly liberalized. The worry and the 
anxiety of the people are that the Food Safety and 
Standards Act. 2006 has been promulgated to pave the 
way for entry of private sector in the field of food safety. 

13.00 hrs. 

MR. SPEAKER: That is why I have allowed him to 
speak with my best wishes. He is contesting elections 
from my constituency. 

DR. RAM CHANDRA DOME: It is apprehended that 
the provisions of the Act may be utilised by the 
unscrupulous players in the fields of food production, 
manufacture and trading. The offenders are not liable to 
be prosecuted by the criminal law. Instead, they will be 
prosecuted by the civil law. 

The CFL Koikata should continue to discharge its 
responsibilities by being retained in the Government sector 
that is under the Ministry of HeaHh and Family WeHare. 
And also, eFl should continue to act as a trial court. Its 
position should not be disturbed. 

I also urge upon the Government not to transfer the 
staff and employees of this laboratory without finalising 
the terms and conditions of service in consuhation with 
the staff there. 

SHRI BASU DEB ACHARIA: Sir, '" (lnt8nuptions) 

MR. SPEAKER: The intervention being made by the 
hon. Member should not go on record. 

(Interruptions). ..• 

MR. SPEAKER: Shri Acharia, he has very ably raised 
it. Why are you diluting his importance'? 

... (Interruptions) 

'Not recorded. 

SHRIBASU DEB ACHARIA: Sir, the Minister is here. 
..• (IntBtTUption$) 

MR. SPEAKER: Mr. Minister, you understand the 
seriousness of the matler. The leader of the Party has 
also agreed. You do not have to respond. 

{Translation! 

SHRI MAHAVIR BHAGORA (Salumber): Mr. Speaker, 
Sir, nuclear Power project having 220 Megawatt capacity 
was set up in Rajasthan and with the setting of its first 
and second unit, their full capacity was being utilized 
and power was being supplied to Rajasthan. But, due to 
repairing and maintenance work, these units have been 
closed in July, 2007 and since then these units have not 
been restarted. Due to this, power supply 10 Rajasthan 
has been stopped completely and all development works 
have come to standstill. Hon'ble Speaker, Sir, through 
you, I request the Minister of Power that out oJ the 
forthcoming units i.e. the second, third, fourth, fifth, 
seventh and eighth unit and specially the Nuclear Power 
Project which is going to be started at Banswara, the 
complete share of Rajasthan should be tkaen care of. 

{Eng/ish! 

MR. SPEAKER: I wiH now call only Shri Radlakrlshnan 
because he has to relieve me; come and sit here in the 
Chair. Shri Radhakrishnan, have you heard the condition 
that you have to come here? 

SHRI VARKAlA RADHAKRISHNAN (Chirayinkll): Sir, 
I stand to raise a very important issue. We all know that 
elections are fast approaching. Thousands of people 
employed in GuH countries are being retrenched and they 
wiD corne back to our country. The question Is that they 
do not have any employment. They were earning foreign 
exchange to the credit of our nation. These poor people, 
who wiD return to our country because of the international 
economic situation, may run in Iakhs. We will find it very 
difficuh to rehabirltate all these people. The resources of 
the State Govemment are quite inadequate to meet the 
requirements of the GuH returnees. So, I would request 
the Centrel Govemment to intervene In the matter and 
see how these people can be accommodated, employed 
in our country. It is only just and fair that the Central 
Government should come to the rescue of these poor 
people who are thrown out of employment due to no 
fault of theirs. They were getting employment in Gulf 
countries but the Kerata Government as well as the 
Southern States may not be able to provide them with 
employment. So, because elections are coming, the 
Central Govemment may aJso face the same difficulty . 
. . . (Interruptions) 
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MR. SPEAKER: 00 you think they have much chance 
in your State? 

SHRI VARKALA RADHAKRISHNAN: So, I would 
request the Central Govemment to take immediate steps 
to rehabilitate these people who are retuming from the 
Gulf countries. I think the Govemment should give a 
serious thought to this matter and come to the rescue of 
these .peopIe. 

13.04 hr •• 

MATTERS UNDER RULE 377* 

(English} 

MR. SPEAKER: Matters under Rule 377, listed for 
the day, may be treated as laid on the Table of the 
House. 

(I) Need to ....... F.M. Radio Station In Amrall, 
GuJarat 

[T I'III1SIIIUon} 

SHRI \tK THUMMAR (Amreli): Sir, my constituency, 
Amreli is totally dependent on farming. People of my 
constituency have given many representations requesting 
to provide F.M. roadcasting in Amreli. The labourers and 
farmers of this area have no means of entertainment 
available to them and they are not capable of buying 
modem equipments of entertainment. Radio is one such 
equipment which farmer and labourer can buy. At present, 
the govemment is providing means of entertainment 
through F.M. but till now F.M. broadcasting has not been 
started in my constituency. The people of this area have 
demanded to start F.M. broadcasting which is needed to 
be done urgently. In the House, I have raised questions 
in this regard many times and have also raised this issue 
as a matters of urgent public importance on the demand 
of people and. have also sent many letters to the 
concemed hon'bIa Minister. 

Sir, through the House, I request that F.M. 
broadcasting should be started from this financial year in 

my constituency, Amreli. 

'Treated as laid on the Table .. 

(N) Need to allow private sector companies to 
purchase cotton from farmers In Andhra 
Pradesh 

(English} 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): Sir, it is 
a well known fact and the Govemment is also aware that 
cotton fanners have been agitating as their stocks of cotton 
are being purchased only by the Cotton Corporation of 
India (CCI). CCI have fixed the procurement price of colton 
at Rs. 3,000 per quintal. Due to non-operation of private 
traders, shifting and buying is taking place at a very slow 
pace. 

At present. only CCI is buying cotton throughout the 
State of Andhra Pradesh. Even if the cotton farmers off-
load their produce at CCI. weighing is done only after a 
week or 10 days. CCI is claiming that there is no space 
in its warehouses to unload the stock. Hence, farmers 
have to keep their produce in the trucks itself as there is 
paucity of space. 

Under the circumstances, I would like to suggest to 
the Hon'ble Minister that he should immediately pass 
directions to the concemed authorities to allow private 
traders to buy the Cotton from the farmers and it should 
be ensured that stocks of farmers are not kept for weighing 
for a week or ten days. Immediate attention should be 
paid to this to help the farmers who wait for days to 
unload their stocks. 

(ill) Need to grant a special status to the State 
of Rajasthan and announce tax-holiday to 
augment development of the State 

[Translation} 

PROF. RASA SINGH RAWAT (Ajmer): Sir, 
geographical conditions of Rajasthan are very intricate. 
Because of it, the cost incurred on roads, railwa'(S, energy, 
potable water etc. to be provided in the state is more in 
comparison to other states. Rajasthan is a border state 
and areawise it is the largest state of the country. 12 
districts of the north westem region of the state are desert 
area which forms 61.11 percent of the total area of the 
state. 5.85 percent region of the state is tribal dominated 
area where 12.6 percent population of the state lives. 
The development of the state gets affected due to scarce 
water resources, dependence on inadequate and uncertain 
rain, drought and famine. In most parts of Rajasthan 
agriculture is also dependent on monsoon. Water is a 
scare resource in Rajasthan. The state having 10.41 
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percent of total gaographicaI area of the country and 
5.50 percent population of the country has availability of 
only one percent of the total surface water. There are no 
other all weather rivers in the state except Chambal. 

So. the Government of India is requested that keeping 
in view the special and intricate geographical conditions 
of Rajasthan. it should be provided special economic 
assistance by giving it special status and announcing it 
a tax free area for a few years on the lines of the hill 
states. 

(tv) Need to expand and upgrade the Slisuan 
airport In KeonJhar district, Orlua and Tonto 
airport In West Singhbhum district of 
Jh8rtchand 

{English} 

SHRI ANANTA NAYAI( (Keonjhar): Keonjhar district in 
Orissa has a prominent place on the minerai map of india. 
It Is known in the International rnaf1(et for its high grade 
Iron 01'8, Bauxite. Manganese and several oIher minerals. 
These nW1eraIs 818 being procured from the mineral belt 
of Keonjhar and exported to countries like China. Japan 
and South Korea through Paradip and Haldia ports. 
Thousands of workers 818 deployed in the mining areas 
in Keonjhar and these ports for loading, IM1Ioading and 
transport of these minerals for export purpose. 

Keeping in view the prospect of mineral trade. a 
large runber of ~ have set up Sponge Iron plants 
and proposed to set up steel plants in that district. The 
officials worlOng in these companies need 10 go by plane 
10 Delhi. Kolkata, Bhubaneswar and other cities in 
COI"iIIeCtion wiIh their business. Further, the growth of trade, 
industry, lourism and cultural activities will be practicaJIy 
not possible due to lack of Air connectivity. There exist 
two minor airports at SiIsuan in I(eonJ\aI dIstrid of 0riIIaa 
and another at Tonto in West Singhbhum district of 
Jharl<hand. There Is a scope for upansion of these two 
airports. 

As such, I demand that the airports at Silsuan and 
Tonlo be expanded and upgraded as full-fledged domestic 
airports and facilitate the people of Keonjhar, Mayurbhanj 
districts in Orissa and West Singhbhum district in 
JhaMand to make use of the air connectivity to these 
airports without any further delay. 

(v) Need to start new lralns COI'lMCtIng UJjaIn 
with AmrItur, Almer, Baroda and other cities 
of Madhya Pradesh 

,m'llnslslion} 

Dr. SATYANARAYAN JATIYA (UjJain): Sir, Ujjain has 
historical cultural and spiritual importance in the country 
where lakhs of pilgrims arrive every year. So, starting of 
new train services is needed tor comfort of the train 
passengers. There is a need 10 run a train between UI/Bln 
and Amritsar and also lrains from UJjain to Almer via 
Ratlam-Neemach. Ujjain to Khandwa via Indore-
Omkareshwar and also an Intercity from Indore to Baroda 
via Ujain-Nagda-Ratlam. 

Alongwith it, Irains passing through Nagda, 
Khachroad. Mahidpur Road. Vikramgarh AaIot should be 
provided stoppages at the above mentioned stations. 

(vi) Need to set up a bench of High Court In 
UdaIpur, Rajasthan 

SHRI MAHAVIR BHAGORA (Salumber): Sir. Udaipur 
Division of Rajasthan is a IribaJ dominated area and the 
inhabitants of this area are economically weak and 
backward. The apex Bench of the High Court 01 RajasIhan 
is at Jodhpur and its another Bench is at Jaipur which 
is 8J'OW1d 550 k.m. from KU8hangaitt and Around Tehail. 
the remotest regIon8 of Udaipur Dlvi8Ion. Not only that, 
these regions 818 not even connected with direct bus or 
train service. 

The objective of justice is thaI everyone should get 
inexpensive and easily available justice. but the people 
of this region are not getting It. the reason of it is the 
non-exiatence of a Bench of High Court at Udaipur 
DivisIonal headquarters. I draw the attention of hon'ble 
Minister of Law and Justice towards this matter of urgent 
public: ImpoI1ance and urge that a Bench of High Court 
should be set up for providing 1nelCpen8ive and easily 
available juatic:e to the people of tJ'I)aI dominated UdaIpur 

0ivi8i0n of Ra;asthan. 

(vii) Need to expecIIta the gIIuge conversion work 
of railway Una from Lumdlng to Agartala In 
Trlpwa 

/Engll8hJ 

SHRI KHAGEN DAS (Tripura-West): I would like to 
draw the attention of the Government that the people of 
Tripura had been ftghting for more than sixty years for 
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extension of Railways from Kumarghat to AgartaJa As a 
resuH, in the current year, Agartala, the capital of Tripura 
has been connected by Railway. In order to achieve full 
and complete integration with the Railway network in the 
country, there is an urgent need to convert "railway line 
from meter gauge to broad gauge from l.urndng to AgartaIa. 
But the progress of conversion work from Lumding to 
Ba~rpur, Badarpur-Baraigram-Kumarghat and Lumdlng 
Shilchar sector is far behind the schedule and the people 
of North East particularly the people of Barrack valley and 
Tripura are getting utterly frustrated due to its tardy 
progress. I, therefore, strongly urge upon the Govemment 
to take immeciate measures to complete the conversion 
work within the scheduled time-frame. 

(vlU) Need to Include "KANU' caN of Bihar in 
the II.. of Scheduled Castes 

/Tf1II1SIalionJ 

SHRI RAM KRIPAL YADAV (patna): Sir, it is being 
demanded for a long time to include "Kanu" caste among 
the Scheduled Castes in Bihar. This demand has been 
raised vigourously in the fourth state level conference of 
kanu development federation held recently. The State 
Government has also sent a request in this regard to the 
Central government by getting it passed by both Houses 
in Bihar but the government is not taking any step in this 
regard. The concfltion of people of "Kanu" caste in the 
state Is very pitiable and they are also economically very 
weak. In spite of getting status of backward caste (OBC) 
their upliftment could not take place properly, so, if this 
caste is included among the Scheduled Castes, then the 
economic and social conditions of these people of weaker 
section can be imporved through reservation. I would like 
to draw the attention of the hon'bIa Prime Minister towards 
this matter of urgent public importance and urge him that 
the process of inclusion of this caste among the 

Scheduled Castes may be initiated in this session itself. 

(Ix) Need to withdraw the decision to convert the 
status of Kayamkulam Power Station and 
maintain Its ufiler status as a power station 
dedicated to Kerala 

{Englishl 

SHRI K. FRANCIS GEORGE (Idukki): The 
Kayamkularn Thermal Generating Station with 359.58 MW 
c:apacIty is envisaged as a dedicated power station to 
Kerala and Kerala State Electricity Board had entered into 
a PPA with NTPC on 6-1·1995 for availing entire power 

generated from the Station. Due to the unviabirrty of paying 
the full fixed charges due to the hike in the price at Naphtha 
by KeraJa State alone, an arrangement was entered for 
sharing the fixed charges of the station between TNEB 
and KSEB and since then KSEB is availing only 180 MW 
of power from the station. Now the Union Ministry of Power 
has directed the Southem Region Power Committee to 
discuss the issue of allocation of power from the station 'to 
Kamataka 8I!.d Andhra Pradesh by converting the status of 
Kayamkulam Station as a dedicated power plant to a 
Central Generating Station which wiH deprive Kerala the 
major share of poWer from the Station. 

This will aggravate the power crisis faced by Kerata 
due to failure of monsoon and reduction of the Central 
Pool allocation and so I request the Government to reverse 
the above decision with regard to Kayamkulam Thermal 
Station. 

(x) Need to prepare a Master Plan for prevention 
of massive erosion by the river Brahmaputra 
In Assam 

DR. ARUN KUMAR SARMA (Lakhimpur): Attention of 
the Government is drawn regarding massive erosion by 
the river Brahmaputra and its tributaries in Assam. The 
proposal of DONER Ministry for preparing a Master Plan 
for contrOlling Brahmaputra and for an integrated 
development plan should receive highest priority of the 
Govemment. An independent regionaJ implementing agency 
should be created by the Union Govemment with concerned 
Ministries, CWC and Brahmaputra Board with exclusive 
power and authority for designing the mathematical model 
and for planning and execution of the Master plan including 
mobilization of fund from National and Intemational funding 
agencies in addition to the usual budgetary support. To 
start with, the extensive erosion of Lali Siang channel of 
Brahmaputra in the Jon&i Civil sub-division of Dhemaji 
District of Assam bordering Arunachal Pradesh should be 
surveyed by a Central team i~rnediatelY since it has 
threatened the famous Poba forest Bio-reserve and Kobu 
Chapori river island besides pOSing a great threat to the 
Jonai town. Already large number of families in the Kobu 
Chapari and Bara Chapori area from the point of Oirarnghat 
to Sonkgkong of Majorbari ghat were uprooted because of 
severe erosion. Raising of boulder spurs along both sides 
of the river should be taken up immediately before the 
proposed Master plan is finalized. 

I also urge upon the Hon'ble Prime Minister for urgent 
action towards creating tM aforementioned independent 
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agency with effective coHaboration of the Ministry of 
DONER, water Resources and the Planning Commission 
besides tackling the erosion of Jonai area with top most 
priority. 

(xl) Need to expedite the conduct of dlllw of lots 
for housing units buiH by D.D~A. and various 
Co-opendive houatng aocIetles in DeIhl 

DR. SEBASTIAN PAUL (Emakularn): The Ministry of 
Urban Development has embarked upon a Master Plan for 
Delhi, with a perspective for the year 2021, which focuses 
on planned development with provision for housing for 
cIIIerent categories of inhabitants of the city. The U.PA 
fIagstip programme 'H0IJUlg for ai' is a step in the right 
direction for overcoming shortage of housing in Delhi. 
Delhi Development Authority, the Cooperative Department 
of Delhi and private players too are involved in meeting 
the ever-growing demand of housing needs of the city. 
There are more than 300 housing cooperative societies, 
who have built more than 10,000 dwelling units. The 
members of these cooperative societies are mostly retireO' 
serving Government servants and other middle class 
persons. Some of the shoddy societies are under CBI 
scanner. The office of Registrar Cooperative society thrc:Jc.9l 
a Public Notice invited proposals from some 50 odd 
societies in Jan'Feb. 2008 which were not under CBI probe 
last year, for draw of lot. However, clearance has been 
given only to 18 societies so far. Inspite of Delhi High 
Court's cirection to conduct draw of lot for societies not 
under CSt probe within a period of one month, the 
concerned departments are showing no interest and 
violating the direction of High Court. The Committee 
constituted to screen proposals from societies which are 
not under CSt investigatioli have met seldom and cleared 
only 15-16 proposals, out of 50 odd proposaJs 

I, therefore, urge upon the Ministry of Urban 
Det.'e\opment to <irect DDA and Cooperative DepaI1ment 
of Delhi to conduct draw of lot within a fixed time frame 
as directed by Delhi High Court. 

/Englishl 

MR. SPEAKER: All the other matters listed for 'Zero 
Hour' wil be taken up at the end of the day. 8M Hannan 
Mollah, you were not there when your name was called. 

SHRI HANNAN MOLLA!-I (UIuberia): I am sorry, Sir. 

/TrBnsIIlHon} 

MR. SPEAKER: Now, saying sorry will not serve any 
purpose. 

{English} 

The discuasion under Rule 193 wi. be taken up at 
5.00 p.rn. 

Now we will take up Hem No.38 and the hon. Minister 
to reply. 

13.05 tn. 

NATIONAL COMMISSION FOR MINORITY 
EDUCATIONAL INSTITUTIONS 

(AMENDMENT) BILL, 2009 - conld. 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, at the outaet. I would like to 1hank 
my colleagues for having participated in the deliberations 
on the National Commission for Minority Educational 
Institutions (Amendment) Bill, 2009. 

13.05"'1. hra. 

[SHRl VI#IXJ!U, ~ in IhtJ CIMrtiJ 
Sir, the education acene In our countrY today is at a 

tipping stage where opportunities are abundant but at 
the same time challenges are also unprecedented. The 
21st century is actcnowIedged as a knowledge centwy 
which means knowledge of brain power must be reflected 
in any Country'8 competitiveness, its advancements and 
also in the human capabilities. h is here that education 
plays a very pivotal role in the economic growth and 
development of any country. Therefore, It Is very important 
that we are able to provide for the children of our country 
quality education 80 that they could become very 
instnmental, pivotal and could play • very important role 
in the economic growth and development of our country. 

Even 88 we speak of the importance of education. 
there are challenges In the educalional sector pertaining 
to quality, equity, relevance and also acCess to higher 
education. Access and equity would go hand-in-hand 
because today our gross enrolment ratio in higher 
education sector is around 11 per cent and It is very 
eseentiaI that for a country to be economically sustainable, 
our gross enrolment ration In hiPr education should be 
20 per cent. But realizing fully wei thai we cannot achieve 
20 per cent gross enrolmen\ ration overnight, a 
conscientious decision has been taken that we should be 
able to achieve a gross enrotment ratio of around 15 per 
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[Shrimatl D. Purandeswanl 

cent by the end of 12th Five Year Plan, that is by the 
. end of 2012. I think It is a very reachable target but 
even as we talk of accessibility, we also need to talk of 
equity wherein we ensure that children living in the 
remotest areas of our country belonging to marginalized 
sections of our society can also avail quality higher 
education. Many programmes and initiatives have been 
initiated to ensure that children belonging to these sections 
of society living in the remotest areas of our country can 
also access higher edueation. Just to enumerate one or 
two, to identify the educational backward blocks and 
ensure that institutes come up there, these blocks would 
be blocks where the gross enrolment ratio is much lower 
than the national gross enrolment ratio so as to ensure 
that children living in these areas can access higher 
education. 

Similarly, recentty launched flagship programme of 
MHRD Is the education through ICT wherein through 
distance education mode, quality education can be 
provided to children living in the distant areas of our 
country. Similarly, several initiatives have been taken up 
and we must ensure that children belonging to these 
marginalized sections of society and the minorities could 
also be able to avaH higher education. 

Sir, against this background, one of the commitments 
under the National Common Minimum Programme (NCMP) 
Is the protection of the fundamental rights of minorities 
under article 31 of the Constitution. In keeping with this 
promise under the NCMP, a National Commission for 
Minority Education Institutions or the NCMEI has been 
established through an Act of Parliament. The objective 
of the Commission is to provide, inter aIis, the right for 
minorities to establish and administer institutions and also 
to seek affiliations to universities of their choice and also 
to 'address issues that might rise when these institutions 
go to seek no objection certificates for disputes relating 
to the minority status. 

Therefore, for the first time article 30(i) of the 
Constitution which gives the Minorities the right to 
establish and administer educational institutions of their 
choice would· be effectively implemented through NCMEI 
Act. 

Sir, apprehensions were raised by hon. Members as 
to why we were coming to Parliament with amendments 

. time on and again. This is an evolving law. 

MR. CHAIRMAN: There was an amendment in the 
past. 

SHRIMATI D. PURANDESWARI: Sir, I am explaining 
as to why we are coming to the House for amendments . 
This is an evolving law. In the process of implementation 
there are certain practical problems that have arisen in 
the implementation of certain Sections of the law and 
therefore, wherever it was felt necessary we have reverted 
to the House to seek consent of the House for ushering 
in amendments. 

Sir, even as my colleagues participated in the debate, 
the major concem that was raised by Shri Rawat was 
the dropping of the phrase "in consultation with the States" 
as it was felt that this could impair the federal spirit and 
dilute the right of the States to scrutinize the antecedents 
of the organizations which could, in all probability, cause 
harm to the security of our country. An appaal provided 
under Section 12(b) says that If It is to be decided with 
the consent of the State, then the procedures will be 
offending the privilege of natural justice. It virtually takes 
away the substantive right of appeal created in favour of 
the aggrieved party as a result of which the appeal will 
not depend on the merits of the case, but will depend on 
the consent of the respondent and this, in all fairness, 
would result in gross injustice to the aggrieved. It is well 
settled that any sfatutory appeal cannot be settled or 
decided without the consent of the opposite party 
wherever an appeal is filed with the Commission, the 
State or the concemed competent authority would be 
ushered in and both the sides would be heard and this 
would well be with the principle of natural justice. That is 
why the phrase "in consultation with the States" was 
dropped. I am sure the hon. Members of the House 
would appreciate this point. 

SHRI BRAJA KISHORE TRIPATHY (PURl): This is 
the reason you are giving, but have you come across 
any example as to which States have objected to this? 
... (Intsnuptions) 

SHRIMATI D. PURANDESWARI: Sir, I may be 
allowed to answer this ... (Interruptions) 

MR. CHAIRMAN: Let her reply. 

SHRIMATI D. PURANDESWARI: Sir, the Ministry of 
Human Resource Development has received many 
suggestions and recommendations pertaining to this 
Section of the Act and these concems were raised by 
various stakeholders across the Board. All the suggestions 
and recommendations which were received by the Ministry 
of Human Resource Development were referred to the 
Commission and the Commission after scrutinizing all the 
suggestions and taking into consideration the concems 
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[Shrimati D. Purandeswan' 'J The question Is: 
of the stakeholders across the board has recommended 
to the Ministry of Human Resource Development that 
such an amendment should be brought In. I am sure this 
win answer the concem of the hon. Member. 

Sir. some of the hon. Members also felt that probably 
quality of education would be affected if the NOC is not 
given by the States. However. the proposed amendment 
wiY ensure that the issue of NOC wherever required is 
made subject to the law in force and not left to the 
executive discretion of the State. We have AICTE and 
the UGC and such other various bodes which actually 
look into the quality aspect. Therefore. the hon. Mernbefs 
can rest assured that quality would not be affeded. 

Sir, my colleague Shri Qwaisj had an issue. He 
voiced concem that there is very slow di8posaI of cases 
which are pendihg before the Commission. That is exactly 
why we are seeking Indulgence of the House for I.IIhering 
in this amendment 80 that the strengIh of the Commission 
could be increased from two to three other than the 
Chairman. 

He also had issued concern on the definition of 
minorities. Minority has been defined by the Supreme 
Court on the basis of the number of people of a paI1icuIar 
commlrity at the State level. However this issue pertains 
to the MInistry of Minority Affairs, and I am sure that the 
Minister for Minority Affairs will be ~ enough to 
define it. 

With these words, I have. to the best of my 
competence. been able to address the concema and 
isSues raised by our tlon. Members and I seek the 
indulgence of the House. 

MR. CHAIRMAN: The question is: 

"That the Bill further to amend the National 
Commission tor Minority Educational Institutions Act. 
2004, be takan into consideration.-

MR. CHAIRMAN: The House wiI now take up clause 
by clause consideration of the Bill. 

'"That clauses 2 to 5 stand part of the Bm.-

CIIIustI " IhtI EIJIICIing FomIuIlI snd IhtI Long TitItI 
...". MidtKI to Ihs BIH. 

SHRIMATI D. PURANDESWARI: I beg to move: 

"That the Bill be passed.-

MR. CHAIRMAN: The question Is: 

"That the Bill be passed'-

13.18 In. 

NATIONAL WATERWAY (LAKHIPUR-BHANGA 
STRETCH OF THE BARAK RIVER) BILL. 

2007 

{English/ 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): I beg to move;-

"That the Bin to provide tor the declaration of the 
Lakhipur-Bhanga Stretch of the Barak river to be a 
national waterway and al80 to provide for the 
regulation and development of the said Stretch of 
that river for the purposes of shipping and navigation 
on the said waterway and for matters connected 
therewith or incidental thereto, be taken Into 
consideration. -

--With your permission, I would like to expresa my 
views while moving the Bill namely 'National Waterway 
{lakhipur-Bhanga stretch of Barak River) Bill, 2007 for 
consideration and pas8ing of the same. From time 
immemortaI, Inland water transport has served as a cheap 
and ecollomic means of transport In India. With the advent 
of taster means of transport, ill., rail, road and air, inland 
water transport got neglected. 

·Moved with Ile RecommendaIIon of the Pf8IIId8nt. 
•• ..... -rhle part of tie speech W8I \aid on the Table. 
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Inland water transport has, however, maintained its 
edge over the other modes of transport In certain areas 
where it enjoys natural advantages. 

Today, It is recognised au over the wor1d for its 
inherent advantages of being the cheapest mode of 
transport for bulk haulage over long distance between 
places situated along the waterfront. Its energy efficiency, 
low pollution and potential for employment generation are 
universally accepted. 

The Government is seized of the need for developing 
Inland water transport infrastructure to restore its rightful 
place in the overall transport scenario of the COUhtry. 

The subject of inland water transport finds place in 
all the three Lists of the 7th Schedule to the Constitution 
of India. The role of the Union is, however, limited to 
regulating shipping and navigation on the National 
Waterways declared, as such, by the Parliament. The 
responsibility and executive authority for development and 
maintenance of all waterways other than those declared 
as National Waterways rest with the State Govemments. 

Keeping in view the slow pace of the development 
of inland water transport in our country, several 
Committees were constituted by the Government of India. 
which have recommended declaration of important inland 
waterways as National Waterways. This august House 
has already enacted fIVe Acts and declared the following 
inland waterways as National Waterways:-

• Allahabad-Haldia stretch (1,620 kms) of the 
Ganga- Bhagirathi-Hooghly river system as 
National Waterway No.1; 

• Sadiya-Dhubri stretch (891 kms) of Brahmaputra 
river as National Waterway No.2; 

• Kottappuram-Kollam stretch of West Coast Canal 
along with Champakkara canal and 
Udyogarnandal canal (205 kms) as National 
Waterway No.3; 

• Kakinada-Puducherry stretch of Canals and the 
Kaluve"y Tank. Bhadrachalam-Rajahmundry 
stretch of River Godavari and Wazirabad-
Vijayawada stretch of River Krishna (1.095 kms) 
as National Waterway No.4; and 

/JhIIngII Streich of /he Batak River) 
BIll, 2007 

• Talcher-Dhamra stretch of Rivers, Geonkhali-
Charbatia stretch of East Coast Canal, 
Charbatia-Dhamra stretch of Matai River and 
Mahanadi Delta Rivers (623 kms) as National 
Waterway No.5. 

The Govemment of Indis has constituted the Inland 
Waterways Authority of India in 1986 for development, 
maintenance and regulation of National Waterways for 
shipping and navigation. The infrastructure facilities on 
the first three National Waterways are being created by 
it to make them fully functional. The Authority is also 
gearing up to develop infrastructural facilities on the 
remaining two National Waterways which have been 
notified as National Waters in November 2008. 

Most of the State Governments do not have 
resources to develop their waterways for shippilJ9 and 
navigation clue to which most of the waterways other 
than National Waterways have remairled neglected and 
unexploited for navigation. 

Keeping in view the negligible share of inland water 
transport. which is less than 1 Ilk, it has become inevitable 
to give impetus to this mode of transport in the overall 
interest of the country. For this purpose. it is considered 
necessary to include more inland waterways which are to 
be declared as National Waterways. 

Before a waterway can be considered for being 
declared as a National Waterway. it is essential to 
undertake techno-economic feasibility study including 
hydrographic survey and traffic studies of such waterways 
to assess the extent of improvement works required for 
their development and their financial implications. 

Based on such a study and the potential of 
improvements In inland water transportation, for enhancing 
COMecIivity of the North-Eastern Region of the country, 
it is now being proposed to declare the 'Lakhipur-Bhanga 
stretch of Barak River (121 kms) as a National Waterway. 

I would like to mention here that development of this 
waterway with required inland water transpurt infrastructure 
is essential for providing improved connectivity of the 
southern part of the North-Eastem Region with the rest 
of the country as waterway in Bangladesh connecting 
Barak River with Haldia and Koikata Ports are already a 
part of Indo-Bangladesh Protocol. 

I would like to apprise this august House that the 
BiD for declaration of this Waterway was introduced in 
this august House on 29th August 2007 and subsequently 
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referred to the Parliamentary Standing Committee on 
Transport, Tourism and Culture for examination and report. 
The Parfiamentary Standing Committee submitted its 130th 
Report on 4th. March 2008, duly recommending that the 
Bill be passed with formal amendments and updated 
Ftnaneial Memorandum be appended to it. The revised 
FJnanCiaI Memorandum has since been appended to the 
BiD. 

With these words, Sir, I now move the motion that 
the 'National Waterway (Lakhipur-Bhanga stretch of Barak 
River) BiI\, 2007, be taken up for consideration.·· 

[English] 

MR. CHAIRMAN: Motion moved: 

"That the Bill to provide for the declaration of the 
lakhipur-Bhanga Stretch of the Barak river to be a 
national waterway and also to provide for the 
regulation and development of the said Stretch of 
that river for the purposes of shipping and navigation 
on the said waterway and tor matters connected 
therewith or incidental thereto, be taken Into 
consideration-

SHRI lJ'UT MOHAN SUKLABAIDYA (Karimganj): Sir, 
I stand to support the National Waterway (Lakhipur-
Bhanga Stretch of the Barak River) BiD, 2007. 

Sir, it has been a longstanding demand of the people 
of Barak VaHey to establish the water transport system in 
the valley which existed earlier. We had the water 
transport system from Koikata-Karimganj-Bhanga-Badarpur-
Lakhipur and for the last many years, it has been 
abandoned. Now, this declaration of national waterway 
within the Indian territory of Barak Vaney, that Is, from 
Lakhipur to Bhanga is a signlflC8l1t step because after 
declaration this stretch wiD get better infrastructure facilities 
for safe and sustained navigation. This water transport 
has its own advantage also because it is a low cost one. 
it is energy efficient and it is eco-friendly. This can also 
generate employment for the poor people in iarge number. 

This stretch will be developed by the Govemment of 
Incia and with this, Karimganj will be linked and from 
Karimganj to Koikata, there is a route existing. So, after 
development of this route, we will get a link upto Kolkata 
and we can have our goods transported from Koikata to 
Barak Valley, from Lakhipur on Barak River which 
originates in Manipur, wherefrom we have water line upto 
Myarvnar. 

So, one clay we hope that we will have a link through 
!his waterways to Myanmar. If we can develop this, there 
will be scope for international trade and commerce. 
Mizoram, Barak Valley and Trlpura will be tlourlahing and 
this area will be developed. After the establishment of 
this water transport, the mechaniaed ships win be moving 
through the river. The movement of ships will prevent 
silting of river. As there was no such movement of ships, 
rivers have lost their depth and the depth of the rivers 
got reduced, thereby reducing the water carrying capacity 
of the rivers. It resulted in devastating flood in our area 
and in neighbouring' States. So, after its introduction, the 
flood problem will also be reduced, at least its intensity 
win be reduced. So, I hope that this Bill will help us to 
develop our VaDey and to develop Tripura and Mizoram. 

We had a very nice water system - I already told 
that - from Kolkata to Karimganj and Karimganj to 
Bodarpur to SUchar. I request the hon. Minister that when 
this will be effected, after passing of the Bill, to develop 
that stretch from Karimganj, to develop infrastructure which 
we have demanded many times. Though It Is In existence, 
it is not developed. In lean season, there no steamer 
can move. So, there is a need for infrastructure facility 
for dredging. I hope that will also be done. In fact, this 
wiH help us greatly. 

I support the BiD whole-heartedly as this will help 
our people by fulfilling our unasked demand. 

SHRI BRAJA KISHORE TRIPATHY (Pun): Mr. 
Chairman, Sir, this is a good BiD and I am supporting 
the Bill. This Bill intends to provide for the declaration of 
the Lakhipur-Bhanga stretch of the Barak river to be a 
national waterway and also to provide for the regulation 
and development of the said stretch of that river for the 
purposes of shipping and navigation on the said waterway 
and for matters connected therewith or incidental thereto. 

This inland water transportation which has trailed 
other modes of transportation all these years is set to 
emerge as an important mode of inland cargo movement 
and the water route will be used for navigation and 
shipping. In the past, because of this water route, India 
was occupying a very prestigious position in the 
international trade. Today also, in the era of global market 
economy, waterway stands as the most aconomical from 
the commercial point of view. 

I would like to bring some points to the attention of 
the hon. Minister. This route was not the original route. 
Following an objection from the Ministry of External Affairs, 
the outer boundary of the Sixth National Waterway in the 
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Lakhipur-Bhanga stretch of the Barak River has been cut 
short at Bhanga. The original proposal was to stretch the 
boundary upto Karimganj and Laffasil, the boundary of 
India and Bangladesh. This was the original proposal. 

The Pariiamentary Standing Committee on Surface 
Transport and Shipping, while lOOking into this Bill, the 
National Waterway (Lakhipur-Bhanga Stretch of the Barak 
Aiver) Bill, 2007 has suggested. that this national waterway 
No. 6 be developed into an international waterway. 

This could be an international waterway. This Is the 
suggestion of the Standing Committee which is looking 
after this Bill. As It is between India and Bangladesh, 
they should have discussed it with Bangladesh and they 
should make it an International route. 

Sir, this route wiD pass through the Indo-Bangladesh 
protocol routes. The Standing Committee also 
recommended that security concerns should not be 
compromised during this process. It is aiso needed that 
the Ministry of Shipping should take up the matter of 
stepping up the security arrangements because this will 
go through the international border with Bangladesh. So, 
It is.needed that we should make necessary arrangements 
for security purposes. The Government should make the 
security arrangements in the Sundarbans -protocol routes. 
I would like to know from the hon. Minister whether the 
Government has done so before going ahead with this 
project. 

Sir, the Border Security Force (BSF) should be 
entrusted with the job to keep a vigil on illegal migrants 
and movement of illegal commodities and unauthorised 
goods at all check points because this route win pass 
through Bangladesh. So, I would like to know whether 
the Government has made necessary arrangements in 
all the check points to see the security matters because 
the unauthorised goods and migrants will go through this 
route. 

SHRI T.R. BAALU: Sir, first of all, I would like to 
thank both the hon. Members - Shri Braja Kishore 
Tripathy as well as Shri Lalit Mohan Suklabaidya - for 
having deliberated for the cause of this inland waterway 
which is going to be established between Lakhipur and 
.Bhanga in Assam. 

Sir, I would only say, as everybody has said, it is a 
low-cost transport, energy-efficient and eco-friendly 

transport which has to be encouraged and developed 
wherever It is possible and necessary. This waterway 
pertains to the length of 121 km. and the cost will be 
around As. 91.5 crore. Fairway development and 
navigational aids would cost around As. 55.5 crore and 
terminals will be developed around As. 34.5 crore, and 
administrative expenditure will be around As. 1.5 crore. 
Sir, within three years, the entire development will ~ 
fuHilled. During the first year, we estimate that the traffic 
will be to the tune of 6.34 Jakh tonnes; during the fifth 
year, It will be around 8.62 lakh tonnes; and during the 
tenth year, It will be around 10.53 Iakh tonnes. It is mainly 
envisaged to transport coal, tea, food grains, bamboo, 
paper, timber, sugar, salt, cement, edible oils, pulses, 
petroleum oil and lubricants. 

So, taking advantage of availability of all these 
materials, the transporters will definitely make use of this 
opportunity to develop this particular waterway for multi-
fold profits. 

Sir, as you all know, previously a lot of waterways 
have been nationalised. As far as the UPA Government 
is concerned, it has declared Waterways No. 4 and 5 
and so on 25th November, 2008. Inland Vessel 
(Amendment) Act has been passed in the Parliament in 
2007. A new Central sector scheme for development of 
IWT sector in the North-Eastern region has been 
introduced. Revised Action Plan has been prepared for 
making the National Waterways NW-1, NW-2 and NW-3 
fully operational by 2010 at a cost of As. 961.64 crore. 

Seven terminals on NW-3 at a cost of As.10.32 crore 
have been commissioned. Low level jetty capable of 
handling containers was constructed at Patna on NW-1 
and a high level jetty under construction is an ongoing 
project. Low level jetty at Pandu (Guwahati) on NW-2 
has been completed and a high level jetty is under 
construction. Night navigation facilities system was installed 
in about 364 km. in NW-1. 460 km. in NW-2 and 205 
km. in NW-3. Project for providing state-of-art 24 hours 
navigational aids on the three NWs was sanctioned and 
implemented. Approval for setting up 6 Joint Venture 
Projects has been through. Acquisition of 6 cutter suction 
dredgers, 6 work boats and 6 accommodation boats for 
carrying out dredging operation in NW-1 and NW-2 was 
made and sanctioned, and orders were placed for their 
construction. Two cutter suction dredgers and 2 work 
boats for NW-3 are under construction and the work is 
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going on. So, these are the del'8lopments, I think, that 
have taken place during the UPA Government. 

Now, I come to some of the things which our hen. 
friends highlighted. Shri Shri Lalit Mohan Shuldavaidya 
has said about the link with· Myanmar through Kaladan 
River. He is worried about the link with Myarmar through 
the KaIadan River. n Is being developed by the Indan 
Government. It wiD be ready within five years. Next, he 
Is worried about dredging. Dredging is included in Fairway 
Development at a cast of Rs.55 crore. 

Shri Tripathy haf highlighted some of the poi(d8. He 
has said about the new National Waterway and the 
connectivity. The new National Waterway provides for 
connectivity to KoRda and HaIdia through Bangladesh 
tor which protocol already exists. The Border Security 
Force is maintaining the vigilance already at the 
!nternationaI borders. There is no worry about security at 
this point. Customs post is a1ready- available. So, these 
are the thi'lgs which I want to highlight. 

With these WO.rds, I would request all the' hon. 
Members to support it. 

MR. CHAIRMAN: The question is: 

"That the BiD to provide for the declaration of the 
Lakhipur-Bhangll Stretch of the Barak river t9 be a 
national watefWay and also to provide for the 
regulation and development of the said StreIch of 
that mer for the purposes of shipping and navigation 
on the said waterway and for matters connected 
ther.With or incidental thereto, be taken into 
consideration. 

The motion was' adopted. 

MR. CHAIRMAN: The House wiI now take up clause 
by ctause consideration of the BiD. 

The question is: 

"That clauses. 2 and 3 stand part of the BiU.· 

C/aU$8$ 2 snd 3 WIItrI sdded to Ih8 BiN. 

The SchtH:IuItI WII8 lidded to thtI BIll. 

CIauee 1 

Page 1, line 4, -

for "2OOT, subsIIIutfI "2OOV. (2) 

(Shri T.R. BaaIu) 

MR. CHAIRMAN: The question is: 

"That ctause 1, as amended, stand part of the BIB: 

EnactIng Formula 

Page 1, line 1,-

for ~., subsIfIute "SixtIeth". (1) 

(Shri T.R. BaaIu) 

MR. CHAIRMAN: The question is: 

"That the Enacting Formula, .. amended, stand part 
of the BiR: 

The Long TlI/tI was' sddsd /0 Ihs 8iI. 

SHRI T.R. BMLU: Sir, I beg to move: 

"That the BiH, as amended, be passed.. 

MR. CHAIRMAN: The question Is: 

"That the BIll, as amended, be pasHd: 
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13.38 tva. 

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF CENTRAL INDUSTRIAL 

SECURITY FORCE (AMENDMENT) 
ORDINANCE, 2009 

AND 
CENTRAL INDUSTRIAL SECURITY FORCE 

(AMENDMENT) BILL, 2009 

fEngfish} 

MR. CHAIRMAN: Now the House will take up item 
noll. 40 and 41 together. 

{Tl1InsIIIIion/ 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I more the following resoIution:-

"That the House dispprove the central Industrial 
security force (Amendment) ordinance, 2009 (No. 2 
of 2009) promulgated by the President on 10 January, 
2009" 

[English} 

THE MINISTER OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): Sir, I beg to move: 

"That the Bill further to amend the Central Industrial 
Security Force Act, 1968, as passed by Rajya Sabha, 
be taken into consideration.-

The Central Industrial Security Force has been 
constituted under the Act of 1968. It was declared as an 
Armed Force of the Union through an amandment of 
1983. Initially, ita area of duty covered only the public 
sector enterprises of the Central Govemment, but through 
an amendment of the Act in 1999, it could also be 
deployed on any other duty by the Central Government. 
This amendment also enabled them to provide technical 
consultancy services to industrial establishments in the 
private sector. 

Besides public &ector enterprises, CISF also provides 
security cover to most of the airports, critical and vital 
atomic energy, nuclear power and space installations, 
major aea ports, thermal and hydeI projects, petroleum 
and natural gas installattons, industries including mines 

In naxalite affected areas, Delhi Metro and important 
Government buildings. It Is also deployed on internal 
security, disaster management and election related duties. 

The Act, at present, does not allow deployment of 
CISF in private sector industry. Government has received 
demands from the private sector and the joint sector for 
extending CISF cover to their establishments on a cost 
reimbursement basis. Therefore, the Act needs to be 
amended. Sections 3 and 14 are being amended for this 
purpose. There are a few other amandments of a purely 
administrative nature. 

CISF is presently deployed in our Embassy and 
Consulate in Nepal and one of its units has also been 
deputed to Haiti on a UN Peace Keeping Mission. It is 
proposed to suitably amend the Section 15 of the Act to 
cover their deployment outside India also. 

The Resolution moved by hon. Member Prof. Rasa 
Singh Rawet actually takes objection to the fact that we 
had made an Ordinance when the Bill had been 
introduced in the Rajya Sabha. The Ordinance was 
necessary. I had expected that the Bill would be passed 
in the last Session. In fact, I had requested that the Bill 
should be taken up. However, for paucity of time, the Bill 
could not be taken up. Subsequently the Bill was referred 
to the Standing Committee. In the meanwhile, we felt 
that it would be unsafe not to have this power of the 
CISF. After the Mumbai terrorist attack, everything has to 
be done with a sense of urgency. Therefore, we 
promulgated the Ordinance. There was no intention to 
bypass the Pariiament I have coma before the Par1iamant 
to replace that Ordinance. 

13.39 h .... 

[MR. DEPUTY SPEAKER in the Ch8ilj 

The Standing Committee was told the reasons for 
promulgating the Ordinance. They have since approved 
the Bill making soma recommendations, but they had not 
suggested any amendments. But we had made official 
amandments now. So. I would request that the Bill, as 
passed by the Rajya Sabha, be passed by this House 
also. While I appreciate the spirit of the Resolution moved 
by Prof. Rasa Singh Rawat, I would request him not to 
press the same. 

MR. DEPUTY SPEAKER: Motions moved: 
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"That this House disapproves of the Central Industrial 
Security Force (Amendment) Ordinance, 2009 (No.2 
of 2009) promulgated by the President on 10 January, 
2009." 

"That the BiD further to amend the Central Industrial 
Security Force Act, 1968, as passed by Rajya Sabha, 
be taken into consideration.· 

(Trsnslslionj 

PROF. RASA SINGH RAWAT: Mr. Deputy Speaker, 
Sir. the hon. Minister has introduced the Central Industrial 
Security Force (Amendment) Bill and informed the House 
regarding the area of duty of the CISF in detail. I would 
like to say that the objective of the Bill is good and the 
intention is also good. But, the trend of promulgating 
ordinance is on rise in the last days of the Lok Sabha. 
Its need was feh when Mumbai attacks took place. A sma" session of Lok Sabha has already taken place. 
This Bill has been passed by the Rajya Sabha, it could 
have been passed in the Lok Sabha at that time. But. I 
do not know why the Government has shown 
carelessness in this regard. The Government has not 
been taken such care regarding security as it could have 
been. There could have been a problem with them. This 
Bill could have been introduced in the small session that 
took place in the month of December. This session was 
ensuing in February but this orOmance was promulgated 
in the month of January. There was no such need of 
promulgatin ordinance. Our country Is the largest 
democracy of the world. Rules should have been followed 
in this regard. This 8111 could have been introduced In 
the House. h could be better if it would have been passed 
after consideration and discussion by the Members. The 
hon. Minister has said that under some circumstances 
the Govemment could not get it passed in the Rajya 
Sabha, therefore, he has introduced the Bin in the House 
now. However. the objective of the Bill is good. 

Mr. Deputy Speaker, Sir, you know that an ordinance 
can be promulgated during Emergency of any crisis or 
unavoidable circumstance6. According to the Constitution 
of India, the honourable President can exercise the powers 
to promulgate an ordinance under Article 123(1). But, I 
think that no such situation was there. I hope that such 
a thing would not happen in the future. Now, the elections 
will take places. The new Govemment should not follow 
the habit of the earlier Govemment of promulgating 
ordinance and it should not be an autocratic one and 
keep in mind that Parliament is supreme. I would like to 
further state that Mr. Deputy Speaker. Sir, we are proud 
of our para-military forces. We are proud of the three 

wings of our Armed Forces and all the para-military f0fC8S. 
We are proud of the three wings of our Armed Forces 
and all the para-military forces, whether it Is CRPF, CISF. 
ITBP, Assam Rifles. RAF or BSF. Wherever these para-
military forces have been deployed be it at the borders 
or in the industrial establishments, they have discharged 
their duties meticulously and with utmost devotion. I would 
like to congratulate these para-mllitary forces through this 
august House. 

Mr. Deputy Speaker, Sir, the hon. Minister recenuy 
told that CISF was constituted in 1968. At that time, it 
wes entrusted with the work of security of industrial units 
of the public sector. After in 1983. it was declared as an 
Armed Force of the Union. Other duties were entrusted 
to the Armed Forces through an Amendment in 1996. 
This Amendment also enabled them to provide technical 
consultancy services to industrial establishments in the 
private sector. CISF was also entrusted with the job of 
providing security cover to the airports. These were 
empowered to discharge various types of functions. They 
are committed towards the Par1lament and their track 
record has been very good. 

The retired and serving officers of the Armed Forces 
deserve congratulation. Sir. we have been suffering from 
the scourge of terrorism for the past many years. Nobody 
knows when and where the terrorists will attack. The 
terrorists detonated bomb at the Indian Institute of 
Science. Bangalore, in July last year. We have 
experienced many attacks in many public and private 
sector undertaking by SIMI or HUJI or Laskare-Toeba or 
terrorists trained in foreign camps. The terrorists carried 
out attacks in the country. Recently. they had attacked 
the Taj and Oberoi Hotel in Mumbai. That time it was felt 
that the private security personnels who were posted there 
were not trained enough to face these terrorists nor were 
they equipped with any arms and weapons. At that time. 
the private sector and joint sector requested the 
Govemmnt to extend the services of the CISF personnels 
to them. The dignity of their posts has always been 
enhanced. 

Sir, our private sector and joint sector induatries have 
made a significant contribution to the development of our 
economy. Therefore, the ambit of security cover of the 
CISF has been expanded. I welcome this step. This is a 
good thing and the private sector will pay for it. Later on, 
you fix a formula for calculating the expenditure in this 
regard. I wish that 8U(:h things should not happen with 
the CISF as it was happened in the case of Kendriya 
Vldyalaya. Earlier, Kendriya Vldyalayas were opened in 
the public sectors enterprises with the condition that the 
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concerned public enterprises would bear the expenses of 
the Kendriya Vldyalaya. The public enterprises ran in loss 
and the kendriya Vidyalaya were also closed. Such thing 
should not happen that private sector has to pay the 
salaries and allowances of CISF personnels and they do 

, not get salary at time. The Govemment may provide the 
services of CISF to the private sector but it should be 
the responsibility of the Govemment to pay their salary 
and allowances. The Govemment may realize money from 
the private sector, joint sector and private institutes but it 
should be the responsibility of the Govemment to see 
that payment of salaries and allowances 01 the officers 
and jawans are made on time. They should be provided 
accommodation facility at the place of their posting. Their 
children should also be given the school facility at the 
place 01 their posting. It should be ensured that we are 
not leaving them at the mercy of the private sector. It 
creates resentment I think the hon. Minister of Horne 
Affairs is very prompt and he will pay attention in this 
regard. 

Sir, I would like to drew your attention towards a few 
things. As hon. Minister has stated thet certain words 
have been changed in this Act and a few new words 
point towards Its affdiallon to public sector. 

MR. DEPUTY SPEAKER: Please conclude 

PROF. RASA SINGH RAWAT: Their Services will be 
extended to the embassies abroad and even for United 
Nations Mission. This has also been mentioned herein. 

Sir, I would Oks to say two important things here. 
You have rung the bell, however, I would like to have 
your support. I have already given a notice regarding 
disapproval and only I am the lone figure to speak on 
behalf of the party. 

MA. DEPUTY SPEAKER: You have taken a lot of 
time. Some more Honourable Members from your Party 
have to speak. Shri Shahnawaj Hussain is also there. 

PROF. RASA SINGH RAWAT: I would like to say 
two to three points in this regard. First thing is that CISF 
Personnel must not be deployed anywhere as bodyguard 
or private security guards. The purpose for which CISF 
is to be deployed in Public Sector Undertakings as well 
as private sectors or joint sectors, they must not be 
entrusted with the job of personal guard or in sornebody's 
personal duty or at home. This factor may please be 
properly taken care of. 

Sir, the impiementation of Sixth Pay Commission has 
been appreciated all across the country. All Union Officers, 
staff and Civil servants agreed to it but, unfortunately. 
discontentment grew among the military Personnel. Then 
you constituted a Committee, Group 01 Ministers met and 
then again you made certain recommendations. More or 
less the same is the case with para-Military Forces. I 
would like to submit that their scales of pay may also be 
kept in view in the Sixth Pay Commission. 

The scales of pay and allowances of our Para-Military 
Forces should be fixed in view of the severe hazards 
confronting them in combating terrorists and ensuring the 
security of the country. Hon'ble Minister must throw light 
upon this aspect while responding to this Bill. They should 
be facilitated with state of the art training. Today, the 
terrorists are equipped with sophisticated weapons and 
techniques. They have all instruments of communication. 
In such a situation, our CISF personnel need to be 
equipped with sophisticat~ weapons in place of old 
traditional weapons in order that they may be enabled to 
detect the terrorists. They should also be linked to the 
oth8r Para-Military Forces and intelligence network so that 
they may pre-ept the potential threat, if any. 

In the first piace, Jamnagar based Reliance Refineries 
put forward a proposal before us. Subsequently came a 
proposal from Infosys. Thereafter, proposals have come 
up from TATA and OBEROI. Definitely its area of operation 
will be extended further. Its recruitment should be 
enhanced. The strength of CISF Battalions is very low. 
The jawans from all the States fulfiHing the laid down 
criterion of educational qualification and physical standards 
should be taken into consideration. Such jawans from all 
the States should be racruited and its strength should be 
enhanced. 

With these words, I express my gratitude to you for 
giving me an opportunity to speak. 

{English} 

MR. DEPUTY SPEAKER: Now, I would request Shri 
Baju Ban Riyan to speak. Please be brief. 

SHRI BAJU BAN RIYAN (Tripura East): Sir, thank 
you very much for giving me this opportunity to speak on 
the Central Industrial Security Force (Amendment) Bill. 

Actually this Bill was thoroughly examined by the 
Standing Committee on Home Affairs, the officials from 
CISF and also the Home Secretary had clarified whatever 
questionnaire raised by this Standing Committee. m· tt~f' 
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recommendations of the Standing C()fTlmittee on Home 
Affairs did not find any place in this Bin. Most probably 
this 9il1 was ~ed before the Standing Committee on 
Home Affairs had submitted its Report. I hope, in future 
the Government will consider the views and suggestions 
expressed by this Standin9 COmmittee. 

Sir, in the year 1964 there was a fire accident in 
HEC, and later on it was found that it was sabotage by 
some miscreant or somebody. At that time, in the year 
1966 the Government felt that this type of Force should 
be created to fight this type of sabotage and this type of 
menace in the nation. In the year 1968, this Force was 
first created. In the subsequent years, the CISF Act got 
amended many times. The latest amendment is being 
done in this year, and the hon. Minister has suggested 
a proposal to extend the deployment of CISF which was 
earlie: limited to Government establishments and public 
sector units only. Now, after we pass this Bill, the 
GOvemment can deploy them in the private sector and 
also outside the country if it is necessary and needed. 

Of coug;e, the proposed amendment has a new 
feature. As we all know, terrorist attack took place in 
Mumbai on 26th NOVember, 2008. After that attack, the 
Government felt that the CISF should be deployed in the 
Non-Governmental Organisations also. The main target 
of the terroriSts at that time was the Taj Hotel, the hotel 
industry. A ,lot of casualties happened there. Some 
foreigners also lost their valuable lives. Some security 
personnel. who tried to combat this heinous terrorist 
attacks, also sacrifICed their valuable lives. After that 
incident, the, Government had passed one law in the 
Parliament to combat the terrorists attacks. 

Now. again, the Government has proposed to amend 
this eartier law of 1968. A number of amendments are 
there. I agree with the proposal of the amendments. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRI BAJU BAN RIYAN: Sir, I have just started. 

/TnmsJationj 

MR. DEPUTY SPEAKER: You are speaking In such 
a low pitch, then what can I do? 

{English} 

SHRt BAJU BAN AlVAN: Then, what do I do? 

Sir, if you do not have time of the House, I can sit 
down. . .. (/nttmupllt:Jn8) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Please, 
carry on. 

SHRI BAJU BAN RIYAN: No, I have nothing to say. 

MR. DEPUTY SPEAKER: Thank you. 

SHRI BAJU BAN RIYAN: Sir, as there is no time in 
the House, I am sitting down. 

SHRI BRAJA KISHORE TRIPATHY (Puri): Hon. 
Deputy-Speaker, Sir, we are discussing the Central 
Industrial Security Force (Amendment) Bin, 2009. 

My hon. good friend, Prof. Rasa Singh Rawat has 
already explained that it has become a tenderICY of the 
Government now, to come with a legislation through 
Ordinance. It i8 not a good parliamentary practice. 
However, there was no urgerICY also as the Session of 
Partiament was convened very shortly. It was not required 
to come with a legislation through an Ordinance. 

Sir, the BII intends to cover and deploy the CISF in 
private sector. We are proud of the contribution of the 
CISF. After the terrorist attacks at the Indian Institute of 
Science at Bangalore and recent terrorist attacks at 
Mumbai, etc., the heightened threat perception has 
necessitated for incorporation of some enabling provisions 
in the CISF Act, 1968. 

We find that there is an irlCreasing workload on the 
CISF. Therefore, I would request the hon. Home Minister 
that the efforts should be made to augment the strength 
of the CISF and to increase the promotional avenues in 
all the cadres, in general, and in the anacted cadres, in 
particular. We have corne to know that the CISF personnel 
in sorne of the cadres are not very much happy, and 
they are expressing their resentment because of the 
stagnation in their promotional avenues. Therefore, I would 
request the hon. Home Minister that he should also 
consider to see that the cadres of the CISF get due 
promotion in time. 

Sir, the Government should also cOnduct an initial 
comprehensive security audit for private sector before 
deployment of the CISF there. The Government should 
consider the claim of the public sector units first to serve 
before the services of the CISF are extended to the 
private sector. There should be some scientific study be 
conducted before the deployment of the CISF to the 
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private sector. The private sector may ask for deployment 
of 80 much of the CISF and we are not in a position to 
provide such a number of staff. 

Now, the .. !Vices of the CISF is intended to be 
extended to the private sector. 

14.00 hr.. 

Now, this service is intended to be extended to the 
private sector. What wiD be the natural inclination amongst 
the CISF personnel to seek lucrative postings in the 
private sector? It is a new sector that the CISF staff is 
entering. Naturally, there wiD be a tendency amongst the 
CISF staff to go to the private sector for postings. So, 
under these concItions, I would request the hon. Minister 
that there is a need for putting in place a suitable 
personnel policy in the CISF Act. h is because of the 
changing circumstances, the Govemment should consider 
to see that there should be a suitable personnel .poIicy 
in the CISF. 

The Government is intending to extend the security 
cover of CISF to the private sector. h would be appropriate 
if the extended coverege could also include the Co-
operative sector, which is also contributing to the economic 
growth and development of the nation. We know the 
contribution of the Co-operative sector in the growth of 
our national economy. So, when we decide to extend the 
S8fVice of the CISF to the private sector, I would also 
request the hon. MinIster to accept the demand of the 
Co-operative sector. There is also a demand, and there 
is also a request from the corporate sector for 
engagement of the CISF forces in their industries. 

When the Govemment wiH finalise its decision for 
providing CISF protection, it should be very much 
scientific, reasonable and transparent based on the ground 
realities such u threat perception to the security and 
integrity of the colA'1try. Otherwise, the private sector will 
require or demand that the CISF personnel to be posted 
for them. So, when the Govemment will extend the 
service, they should consider in a very scientific way and 

I in a transparent manner whether the CISF posting is 
very much necessitated, then it will be provided. 
Otherwise, the demand will be so much that it is not 

• possible on the part of the Government to provide 
everybody the CISF forces when there is no question of 
any threat or any threat to security or integrity of the 
nation and the security is not much necessitated. 

It is also necessary. to give training to look after the 
cyber related ca.... Now because of the changing 

situation, we have seen that threat is coming and cyber 
crimes are increasing everyday in our country. So, when 
our CISF forces win be posted, they should be properly 
trained. Otherwise, our CISF forces are not so much 
trained to equip themselves to handle the cyber crimes. 
When they will be posted in the IT-related industries, 
they should be properly trained to meet the requisites 
and requirements. 

MR. DEPUTY SPEAKER: Please conclude. 

SHRI BRAJA KISHORE TRIPATHY: I am coming to 
the last point. The CISF should not be deployed for the 
industrial houses to Interfere into the industrial dispute, 
land dispute and other local issues. Now, we are going 
to post them in the private sector. So, they wHI ttngage 
the CISF forces for their personal, industrial dispute cases, 
for land disputes and other local issues. So, there should 
be some restriction for the private sector that the CISF 
personnel should not be engaged in aD their personnel 
cases like land disputes, industrial disputes. The ClSF 
personnel should not come to their way to save their 
interests. So, the Government should take into care all 
these things, and I hope the Govemment will consider all 
these points. 

The Standing Committee on Home Affairs has 
recommended so many good things. The Govemment 
wiD Incorporate all these things when they will implement 
and pass the BID. 

fTtanSlalionJ 

SHRI SYED SHAHANWAZ HUSSAIN (Bhagalpur): 
Mr. Deputy Speaker, Sir, I express my thanks to you. 
Prof. Rasa Singh Rawat and Shri Brij Kishore Tripathy 
have put forward very important views on the subject 
that came up for discussion here. While Central Industrial 
Security Force Bill was moved here. We all are acutely 
aware of the fact that this security force is deployed in 
security of as many as 189 public sector undertakings, 
49 Govemment buildings, 57 Airports and Delhi Metro 
and Gandhi Memorial at Rajghat. 

Mr. Deputy Speaker, Sir, at the outset, I personally 
and as youth leader compliment Hon'ble Minister of Home 
Affairs. Ever since, when he took over as Home Minister, 
he has enacted very strict laws, for which he deserves 
compliments. 

Sir, when I was Minister of Civil Aviation then the 
decision was that CISF should be deployed at the Airports. 
Through you I would like to congratulate the CISF that 
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ever since CISF has been assigned the security of 
airports. the security of airports has witnessed much 
imprl')wments. Earfier where CISF used to be deployed. 
numerous complaints were sent, particularly from the 
Members of Parliap18nt, but now we have seen that the 
behaviour of the CISF personnel at the Airport is very 
good. When I was Minister of Civil Aviation, the 
Government had issued directions that the educated and 
graduate people in the CISF personnel who are familiar 
with the polite language should be deployed at the 
Airpor1s. The CISF has taken proper care of that cirection. 
When private sector and public sector companies were 
lying on the verge of closure. it occurred that this force 
will be faced with uncertainty but in view of the prevailing 
situation in the country it seems to me that the country 
is prepared to face any unprecedented situation as we 
have a very potent force like CISF. Words are insufficient 
to define its efficacy. 

Sir, I would like to draw your attention towards a few 
things. While you want to provide security cover to the 
private sector, their MD or Chairman must not be aUowed 
to move out with CISF personnel as a status symbol. 
The issue raised by Shri Brij Kiahore Tripathy is very 
accurate. Now you are making deployment of Forces to 
prevent terrorist attack. Therefore, it is incumbent upon 
you to frame such guidelines as it may not be misused. 
" it may not be so then this force may be deployed by 
the company against the agitation launched by some 
Employees Association. Attention should have to be paid 
towards it. Private sector plays a signifacant role in the 
economy of our country. Therefore, it is the responsibility 
of the Government to provide complete security to them 
and you are also providing this security to them. As I 
have already said. it is necessary to take care of certain 
things. ClSF is facing a lost of difficulties even today. 

Mr. Deputy Speaker, Sir, I was watching television 
now wherein it was shown that in Bangladesh. B.D.A. 
personnel have raised protest against their own officer. 
When Armed Forces ate in operation. we need to focus 
on their moral. On several occasions. attention is not 
paid towards granting leaves to Jawans and providing 
them with other facilities. As a result, they become very 
demoralized. We need to pay complete attention towards 
it and efforts should be made that they do not get 
demoralized. CISF is discharging its duties in a very fine 
and honest manner. While you are going to privatise it, 
take care that its ownership f91t should not be tranalerred 

to that private company. The complete ownership right 
over CISF should remain with the Government. 
Government should provide them complete equipments. 
Depending on the nature of the duties of the Force, 
complete equipments should be provided to them. If you 
are deploying them at airports, they should be equipped 
with latest machinery and equipments. Along with this. it 
should be also kept in mind that nothing is going to 
affect their moral adversely. 

Sir, with these words. I fully support this Bin. CISF 
has got many demands. Many times they have met us 
and have briefed us about their demands. Therefore, when 
the Minister of Horne Affairs is going to entrust them with 
the huge responsibility of security of the country, attention 
should also be paid towards their demands. I have gone 
through many reports. When Parfiament House was 
attacked, initially the il)1ention of the terrorists was to go 
to the airports, however, after witnessing the alert and 
agile security system at the airport. they failed to muster 
courage to go there. Therefore, CISF should be 
congratulated that no one has dared to carry out any 
type of terrorist activities wherever they were posted. 
Whenever similar kind of incidents took place. CISF has 
essayed to play a very big role in preventing it. 

Sir, since the matter pertained to the Ministry of Civil 
Aviation and it is a matter of security of the country, I 
wIR conclude my speech with only two lines that the then 
Govemment contemplated about providing a ·separate 
arrangement for their uniforms and there was even a 
proposal thet CISF personnel at tha airports should have 
separate uniforms as their pr.sent uniforms were not 
considered passenger-friendly. The uniform of the CISF 
personnels posted at airports should be passenger friendly. 
Through you, I would like to make a request to the hon. 
Minister of Home Affairs that people should not feel that 
panic prevails at the airports and they are packed with 
forces. Specific demands for thOse places should be 
fulfilled. I fuHy support this BiU and hope that this wit not 
be misused. the Minister of Home Affairs will pay special 
attention towards it. I am thankful to you for giving me 
an opportunity to speak. 

{English! 

THE MINISTER OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): Mr. Deputy-Speaker. Sir. I am grateful 
to the han. Members who have participated in this debate. 

At the outset, let me clarify that there was no intention 
to bypass the Parliament while promulgating the 
OrdInance. As I said in the opening remat1cs that It was 
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my fervent hope that the Bill will be passed in the last 
Session of Part lament. Since it could not be passed in 
the last Session of Partlament and I could not have taken 
the risk of a gap of about 50 days when CISF cover 
could not be extended to a joint sector or a private sector 
- H It became necessary - therefore, I was obliged to 
promulgate the Ordinance. There were many installations 
in the West Coast of India that were extremely vulnerable, 
and requests were pouring in for CISF cover. Therefore, 
we had to be prepared and armed with the legal powers 
that H it became necessary. then we can extend CISF 
cover. This was the reason for the Ordinance. I believe 
that the reasons were explained to the Standing 
Committee, and the Standing Committee has more or 
less appreciated the circumstances under which the 
OrdInance was passed. 

Today. CISF 18 one of our larger forces. It has a 
strength of 1,12,534. We would have to raise the strength 
of CISF before we extend cover to private sector and 
joint sector establishments. and that is being done. 11 is 
not as though overnight I can extend the cover to all the 
establishments. which have asked for it. It will be done 
over a period of time. But the first claim on the CISF will 
be of the Public Sector Enterprises and the Govemment 
establishmen18. We can actually meet the needs of the 
private sector and the joint sector only when we raise 
more forces. 

The way the definition is being made, it includes the 
cooperative sector. We have taken legal advice. The 
amendment takes within Its scope private sector. joint 
sector 88 well 88 the cooperative sector. 

SHRI BRAJA KISHORE TRIPATHY: Will it be 
covered? 

SHRI P. CHIDAMBARAM: There need be no 
apprehension on this account. If we look at the 
amendment, the amendment defines it as follows: 

-private industrial undertaking" means an Industry 
owned, controlled or managed by a person other 
than the Central or State Govemment or any industrial 
undertaking in public sector;" 

Therefore, ownership is other than the Central 
Government or the State Government. It can be a private 
owner; it can be a joint sector owner; and it can be a 
cooperative sector owner. Therefore. there need be no 
apprehension on that ground. 

As far as the cost is concemed, the Section is very 
clear. It is on a cost-reimbursement basis. There are 
standard billing procedures. The sa~ principles that apply 
to the public sector will also· be applied to the private 
sector and the joint sector. It is not intended to make a 
profit by deploying the CISF. It is intended to recover 
every pie of the cost of providing the security cover. 
There would be no discrimination between public sector 
on the one hand, and the private and joint sector on the 
other nor will any favour be shown to the private sector 
or jOint sector. The same billing principles will be applied, 
and the cost will be fully recovered. 

As you look at the duties of the CISF, you must 
refer to Section 10 of the Act, which is the operative 
section. It obliges the CISF to provide, protect and 
safeguard the industrial undertakings and installations. This 
is the only purpose of the CISF. It is not intended to 
protect the CMD or the MD. It is not intended to intervene 
in any industrial dispute. In fact, the standard operating 
procedures make it very clear that the CISF will not 
intervene in land disputes, labour disputes or industrial 
disputes. If an industrial dispute or a labour dispute arises, 
then that is a matter for the local police to handle and 
not for the CISF to handle. The CISF will only guard the 
establishments, and the installations of the establishments. 

We are also now making it clear that since CISF is 
a highly-trained and highly-paid workforce, it cannot be 
deployed for peripheral duties. Critical functions alone will 
be under the CISF. It will not do watch and ward work. 
They will have to engage other security forces to do the 
routine watch and ward stuff. CISF will perform the critical 
duties. The difference the CISF will make is, it will have 
fire power and striking power. So, it will be employed to 
react in a situation where there is a terrorist attack or a 
terrorist threat on the establishment or installation. CISF 
will be in command of the security. If any other force or 
any other employee of the establishment is also employed 
for security work, he will have to work under the command 
and control of the CISF. 

I think we have taken care of all the 
recommendations of the Standing Committee. The 
Standing Committee did not propose any amendment. It 
accepted the Bill as we presented it and made some 
observations which will all be taken care of while the 
rules are framed and the standard operating procedures 
are revised. 

I am grateful to the hon. Members for their broad 
support to the BiH. I request that the Bill be passed. 
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MR. DEPUTY SPEAKER: Prof. Rasa Singh Rewat. 
would you like to press your Statutory Resolution? 

PROF. RASA SINGH RAWAT: Sir. I withdraw this 
motion keeping in view the utmost utility of this BiR on 
account of security and keeping in view certain security 
circumstances which arose. 

/English} 

MR. DEPUTY SPEAKER: The question is: 

"That leave be granted to withdraw the Statutory 
Resolution moved by Prof. Rasa Singh Rawat.. 

PROF. RASA SINGH RAWAT: I withdraw my Statutory 
RaeoIution. 

MR. DEPUTY SPEAKER: The..QU8Stion .: 

-That the Bitt further to amend the Central Industrial 
Security Force Act. 1968. as passed by Rajya Sabha. 
be taken into consideration.-

MR. DEPUTY SPEAKER: The House shall now take 
up cIause-by-c&ause consideration of the BilL 

The question is: 

-That clauses 2 to 5 do stand part of the BiI: 

CIaUStlS 2 10 5 ~ BddtJd to fhtJ BiD. 

Amendment of Section 10 

MR. DEPUTY SPEAKER: Amendment No.1. CIau&e 
6. Shri Sudhangshu Seal Not present. 

The queetlon Is: 

~at clause 6 stand part of the BUI: 

The motion was I!Idopt6d. 

ClsU811 6 was BddtJd to IIHI Bill. 

Clsusss 7 to 9 '""" 1Idtit1d to the Bill. 

CIIIUSII 1, fhtJ EnIICIing Fonnulil. lind 1M Long TdItI 
HeM IIddtId to IhtI 8111. 

SHRI P. CHIDAMBARAM: I beg to move: 

-rhat the 811, as passed by RajyIl Sabhe. be pueecI: 

MR. DEPUTY SPEAKER: The quution is: 

"That the BBI, as passed by Rajya Sabha, be passed .• 

The motion was IIdrJpI«I. 

14.20 twa. 

AGRICULTURAL AND PROCESSED FOOD 
PRODUCTS EXPORT DEVELOPMENT 

AUTHORITY (AMENDMENT) BILL, 2008* 

Amendments made by Aafya Sebha 

fEng/i$h} 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): In the last 
Session. the Lok Sabha had amended the APEDA Act of 
1985 to empower APEDA to apply for the geographic 
indication for Basmati rice. Subsequently the Bill. after 
the paaaage of Lok Sabha went to Rajya Sabha. The 
Rajya Sabha also gave Ita approval. So, the present Bill 
that Is now before the consideration of the House Is with 
very minor emendmenta and co~. This BIll has 
already been passed by Lok Sabha. I would like to 
request that these amendments and corrections be carried 
without di8clJ8Sion. I beg to move: 

-That the following amendments made by Ralya 
Sabha in the Bill to amend the Agricultural and 

"11Ie" was paued by Lok SIIbha on 23rd December, 2008 
...... itlwd to Rajya Sabha for ill concumII'IC8. Rajya Sabha 
.~ .. BII with amendments at Ita IitIIng held on the 16th 
FtbnnIy 2009 and returned it to loll Sabha on the 171h 
Febru8l'f 2008 (Message from RaIYa Sabha, 0ebIIIe dtd.18.2.09). 
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Processed Food Products Export Development 
Authority Act, 1985, be taken into consideration:-

ENACTING FORMULA 

1. that~_at Page 1, line 1, -

for -Fifty-ninth·, sub$11tuts 'Sixtieth" 

Clau .. 1 

Short title and commencement 

2. That at Page 1, line 3, -

for "2008·, subsIItuts"2009" -

NEW CLAUSE 6A 

Insertion of new Section 35 

3. That at page 2, sl'lflr line 24, InstHt the following:-

"SA. After section 34 of the principal AI;t, the following 
section shall be inserted, namely,-

"35. All things done, or, omitted to be done, and 
actions or measures taken, or not taken, during the 
period beginning on or after the 13th day of October, 
2008 and ending immediately before the date of 
cOmmencement of the Agricultural and Processed 
Food Products Export Development Authority 
(Amendment) Act, 2009, shall, in so far as they are 
In conformity with the provisions of this Act, as 
amended by the Agricultural and Processed Food 
Products Export Development Authority (Amendment) 
Act, 2009, be deemed to have been done, or omitted 
to be done, or taken, or, not taken, under the 
provisions of this Act, as amended by the Agricultural 
and Processed Food Products Export Development 
Authority (Amendment) Act, 2009, as if such 
provisions were in force at the time such things were 
done or omitted to be done and actions or measures 
taken or not taken during the said period ... • 

MR. DEPUTY SPEAKER: Motion moved: 

"That the following amendments made by Rajya 
Sabha in the Bill to amend the Agricultural and 
Processed Food Products Export Development 
Authority Act, 1985, be taken Into consideration;-

ENACTING FORMULA 

1. that at Page 1, line 1, -

for 'Fifty-nin~", subslltuts "SIxtieth" 

Clause 1 

Short title and commencement 

2. That at Page 1, line 3, -

for "2008·, subslitul6 "2009" -

NEW CLAUSE SA 

Insertion of new Section 35 

4. That at page 2, sftBr line 24, il1$8tf the following:-

"SA. After section 34 of the principal Act, the following 
section shall be inserted, namely'-

"35. All things done, or, omitted to be done, and 
actions or measures taken, or not taken, during the 
period beginning on or after the 13th day of October, 
2008 and ending immediately before the date of 
commencement of the Agricultural and Processed 
Food Products Export Development Authority 
(Amendment) Act, 2009, shall, in so far as they are 
in conformity with the provisions of this Act, as 
amended by the Agricultural and Processed Food 
Products Export Development Authority (Amendment) 
Act. 2009, be deemed to have been done, or omitted 
to be done, or taken, or, not taken, under the 
provisions of this Act, as amended by the Agricultural 
and Processed Food Products Export Development 
Authority (Amendment) Act, 2009, as if such 
provisions were in force at the time such things were 
done or omitted to be done and actions or measures 
taken or not taken during the said period."." 

{Trsnsl8/ionj 

SHAI SANTOSH GANGWAA (Bareilly): Mr. Deputy 
Speaker, Sir, as the Minister is seying, it is very correct 
that discussion was held in Lok Sabha on this matter 
and the Bill was passed. As right now, you have 
mentioned Basmati rice, India covers vast areas, but if 
you notice, Pakistan also produces almost the same 
quantity of Basmati rice as India does. During this session, 
the export of our Basrnati rice was banned. Whatever 
maybe the reasons, I don't want to go into details in this 
regard. Pakistan has exported Basrnati rice and they also 
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reduce the price as compared to us. I hail from plains 
where Basmati rice is produced in abundance. Rice 
growen; are saying to us that as a result of the policy 
formulated by the Government, they have been incurring 
losses, could have earned money this time, our financial 
condition would have improved. I would like to say to 
you that the amendments made by you in this BiH were 
necessary, that we can understand, but the way in which 
we are carrying out this in international sector, if rice 
growers are not getting appropriate prices for their 
produCe, then we will have to carry out a review about 
aN policies that for whom we are formulating such policies. 
I request you that whatever you have done, you will 
definitely get it passed, but I have told you a specific 
thing that all the producers of the Basmati rice from the 
area to which I belong are worried a lot. There a lot of 
rice mills in our area. All of them are of the opinion that 
they are unable to figure out which type is being 
formulated by the Government, we are not able to 
compete with Pakistan. Keeping in view the strategy for 
the Mure, I urge you to take a decision in such a way 
that will enable us to take the processed food industries 
and agriculture in the right direction to the benefit of the 
common man. 

{English] 

SHRI SUDHANGSHU SEAL (Calcutta-North West): 
Thank you, Mr. Deputy-Speaker, Sir, I would like to 
support this BiD. But while supporting this BiD, I must 
request our hon. Minister, Shri Jairam Ramesh that 
APEDA is definitely doing weH for promoting exports. 
Reg~ding Basmati rice, whatever decision the 
Government has taken, I do agree. Though Pakistan had 
taken earlier stand and we are late but we should take 
some precautionary measures. For that, it is needed and 
the Govemment should take it. But I must request the 
hon. Minister - he knows everything - that our potential 
in our country for fruits and vegetables is so good, we 
can have a very good export market, global market but 
only because of not having the required infrastnK:ture, 
we are not in a position to do it. As we know, these are 
perishable items. So, we need to have a number of cold 
storages; we need to have a cool chain; we need to 
have a proper mechanism to export these goods 
conforming to the international standard of packaging. 

Our hon. Minister, I have seen on various occasions, 
Is taking corrective steps as per the need of the day but 
still we are lagging behind. As we know, in West Bengal 
where we are producing potato - our production ia more 
than 83 Iakhs MT but our consumption is only 53 lakh 
MT. That way we are producing 30 lakh MT surplus. 

WIth our efforts, we are in a position to export our ~tato 
to different countries for the last three or tour yearS. But 
insplte of requesting repeatedly the fact remains that we 
do not have the refrigerated container of our own in our 
country. We have to hire these containers from other 
countries, paying hire charges. I would requesl the 
hon. Minister, If we are really interested in ellPOrting 
the potatoes or any other perishable Items, we must have 
the required infrastructure; we should not be dependent 
on other countries. We should have our own fleet of 
containers. That should be procured or it should be given 
to some agency who can handle properly, procuring this. 

When we are talking about exports, we must have 
the idea of the global requirement. As I said, we are 
exporting potatoes. But what Is the actual scenario in 
potato. Whatever we are producing, that is a particular 
variety. But in the global markel, the global consumers' 
mental set up is only on a particular variety, that is, 
HoHand variety, the 'Yellow Meaf is a very famous variety. 
We need 10 have these seeds from Holland. So, we wiD 
have to get permission from the authorities concerned to 
obtain seeds from HoUand. We have already taken ~ 
the issue; the hon. Minister from the State Govemment 
has already written to the hon. Agriculture Minister, Shri 
Sharad Pawar. We had a meeting last week; he was 
kind enough to sanction so as to bring the Holland variety 
seeds from Holland. If we get lhe Import licence, what 
will happen is that we wiH start producing all the&e special 
variety potatoes in the Indian soil. We are confident of 
producing this. Bangladesh is doing it; Bangladesh Is 
bringing the same seeds and getting the Holland variety, 
conforming 10 the inlernational standards. They are 
exporting also. 

So, we have already tested It; we brought some 
sample seeds. Only last month, we had got the results. 
The yield is very good; the product Is very good; our 
global buyers are asking in good quantities. So, I will 
request our hon. Minister to look Into this. 

As far as mango is concerned - I will not talk about 
other fruits - in West Bengal, we are producing a good 
quality, Himsagar mangoes and Langra.8ut in the global 
market, only AIphonsa is known; only Alphonse is exported 
from Mumbai. We tried two years back to export Himsagar 
quality mangoes to London market and we were 
sucoessfuI. But we need to have the support from the 
Central Government. For the perishable items, the main 
thrust should be given on infrastructure which should be 
built, the cold chains should be maintained. The anomalies 
in air freight. etc. that we are having at the moment 
should be minimized and the problem of containers should 
be looked into. 



477 Agdcu/lu1Bl SlId Pn:Ic8sssd Food PHALGUNA 8, 1930 (Saks) 
ptrJduclll Expott DtJllflltJpmtlnt 

AUIJIDrity (A111tII1dmsnt) 
Bill, 2008 

478 

(Shrl Sudhangehu Seal) 
That way, I can give you the guarantee that only for 

potatoes, we can have a very big global market. This Is 
particularly a job-oriented sector where lakhs and lakhs 
of growers will be benefited and the nation will be 
definitely benefited. 

With these words, again support this and thank 
you for the time. 

SHRI JAIRAM RAMESH: I am grateful to the two 
hon. Members. Shri Gangwar and Shri Seal, for giving 
support to the amendments. 

I would like to respond to some of the points and 
issues that they had raised. I would like to clarify to the 
hon. Member, Shrl Gangwer, that there is absolutely no 
restriction on export of basmati rice that has been imposed 
by our Govemment, except to specify a minimum export 
price. The MEP, the Minimum Export Price, is $1100 a 
tonne. Now, the reason why the MEP has been imposed 
is that at various points In time, the Govemment has 
been sensitive to the domestic price situation and there 
was a lot of rice that was being exported from India. 
non-basmali rice that was going under the guise of 
besmati rice, because basrnati rice was being imported 
duty-free into the European market, and it commands a 
huge premium. 

It is in this context, it is because the Govemment 
wanted to control inflation in the domestic market, that 
we imposed first a physical ban on the export Of. non-
basrnati rice, and we Imposed a certain MEP for basmati 
rice. It was 1200 dollars a tonne a couple of months ago 
and it has now become 1100 dollars a tonne. This year, 
in the year 2008-09, the hon. Member would be glad to 
know that the total exports of basmati rice from India is 
about 1.8-1.7 MT valued at about As. 7,2OO-Rs. 7,300 
clOre. 

SHRI SANTOSH GANGWAR: Pakistan has made an 
.export of 1.3 million ton. 

{English} 

SHRI JAIRAM RAMESH: I am coming to that. If the 
hon. Member will have a little patience I will talk about 
Pakistan as well. 

About 3-4 lakh basrnati growers in Punjab, Haryana, 
Himachal Pradesh, Weetem U.P. and two districts of 
Jammu and Kashmir haVe benefited from this. 

Sir, the hon. Member has talked about Pakistan. It Is 
true that Pakistan is also a very significant exporter of 
basmati rice. This year, my estimate is that Pakistan would 
have exported close to 1.2 MT to 1.3 MT of basmati 
rice- a little lower - about .2 MT to .3 MT lower than 
that of India There is no denying the fact that Pakistan 
is also an exporter of basmati rice. It is this India-Pakistan 
factor that gave certain urgency to this Bill. 

As you know, Sir, the word 'basmati' is a Geographic 
Indication that applies to the entire Himalayan belt 
criSSCrossing both India and Pakistan. Unless we protect 
the word 'basmati', unless we protect basmati variety 
domestically we do not have a case to protect it 
intemationally. In fact, the Basmati Growers Association 
of Lahore has got a trademark, from registrar of trademark 
from Pakistan, on basmati. APEDA want on appeal and 
that appeal has been admitted. Our legal case is 
strengthened when we go to the federal court in Karachi, 
Pakistan and say that Parliament has empowered APEDA 
to protect besmati by law. That is why this amendment 
has been brought forward. I am glad and I am happy 
that the Members have extended their support. 

We have consistently fought in intemational markets 
infringement on basmati. In various countries there have 
been over 300 cases where tha word basrnati has been 
tried to be usurped. The Govemment of India has fought 
these cases very successfully. We are now going to apply 
for the GI in the European Union. But before we do that 
we need to apply for the GI in India. In November we 
have applied for the GI in India and I expect that by 
June or July 2009 we will get the GI, Geographic 
Indication, from the GI Registree in Chennai. 

I might indicate here, Sir, that about 104 Gis have 
already been granted. The first and the most famous of 
which is the Darjeeling tea. After the grant of the GI the 
value that Darjeeling tea has fetched in intemational 
markets has increased by 1~12 per cent and we expect 
the same thing to happen in basmati as wen. But I want 
to enter one word of caution here that I am repeatedly 
inundated by letters from Members of Parliament 
particularly that rice grown in their areas be also classified 
as basmati. I have got request from Madhya Pradesh, 
Rajasthan, Kamataka and Karala as well that theirs is 
also basmati rice. Sir, we are going to make a mockery 
of the word basmati if we are going to universalize the 
Geographic Indication of basmati. My request to the hon. 
Members is that basmati rice is a long-grain, aromatic 
aroma rice grown in the foothills of the Himalayas in 
Pakistan, in India only in designated areas. Let us keep 
it that way. If we are going to classify much of the rice 
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[Shri Jairam Ramesh] 

that is produced in India as basmati rice, we are going 
to lose the real legal and technical meaning of GI and 
internationally we wiU not be made to look good. 

Sir, the hon. Member from West Bengal has made a 
large number of comments on the export of fruits and 
vegetables. He is not only an hon. Member but is also 
a very energetic exporter himself. I have been in close 
touch with him. We are trying, through APEDA, to promote 
export of processed food which requires cold chain, 
refrigerated vans and infrastructure at airports. We have 
set up perishable cargo compIexee In various IIiI'ports of 
the country and one of which happens to be in Koikata. 
We have set up perishable cargo complexes in almost 
all airports in the North-East which will help provide an 
impetus for export of processed food from the North-
East, an area of graat potential. 

I agree with the· hon. Member that there is great 
market for mango from Maida and an the other varieties 
In West Bengal. After 20 years, Indian mango Is now 
being sold in Japan. After a long time, alphonso and 
other Indian varieties are also being sold in the United 
States of America. We have had good breakthrough as 
far as mango exports are concerned. Over a period of 
time, we are going to expand the basket of mangoes 
that are going to be exported. Right now, it is alphonso, 
banganapaIIi, chousa, Iangra and I am sure over a period 
of time, these varieties will increase. We are setting up 
vapow heat treatment plants to destroy the fruit fly which 
Is a big health hazard In markets like Japan. We have 
also set up an in'adiation faclmy in Nhava Sheva because 
without irradiation, ow mango cannot be exported to the 
American market. 

Sir, I am very glad to hear from the hon. Member 
from West Bengal particularty as he is talking about global 
markets; he is talking about global marketing and It Is 
music to my ears that an hon. Member belonging to 
Communist Party Is singing the virtues of global markets. 
I am sure that he knows that our Government has 
supported the West Bengal Govemment in the export of 
potatoes, flowers and many other processed goode which 
we are doing in other States as well. I want to re-assure 
the' hon. Member that when the UPA comes back to 
power in a couple of months from now, this process will 
be continued irrespective of whether you support us or 
not. We would continue with this process of supporting 
the agricultural exports and exports of processed foods. 

With these remarks, I would Oke to request the hon. 
Members to pass the amendments. 

MR. DEPUTY SPEAKER: The House shall now take 
up the motion for consideration of amendments. 

The question is: 

"That the following amendments made by Rajya 
Sabha In the Bill to amend the Agricultural and 
Processed Food Products Export Development 
Authority Act. 1985, be taken into conslderation:-

ENACTING FORMULA 

1. That at page 1, line 1 -

for "Fifty-ninth", substiIuI8d "Sixtieth" 

Cteu .. 1 

Short title and commencement 

2. That at page 1, line 3 -

for "2008", 8tJIMtIIuIs "2009" -

NEW CLAUSE SA 

Insertion of new aection 35 

3. That at page 2. .tier ina 24, inIwft the foIIowing:-

"SA. After eectIon 34 of the principal Act, the 
following section shaU be Inserted, namely, -

"35. All things done, or, omitted to be done, and 
all actions or measures. taken, or, not taken, 
during the period beginning on or atter the 13th 
day of October, 2008 and ending immediately 
before the date of commencement of the 
Agricultural and Procaaeed Food Products Export 
Development Authority (Amendment) Act, 2009, 
shall, in so far as they are in conformity with 
the provisions of this Act, as amended by the 
Agricultural and Proceseed Food Products Export 
Development Authority (Amendment) Act, 2009, 
be deerned to have been done, or, omitted to 
be done, or taken, or, not taken, under the 
provisions of this Act, as amended by the 
Agricultural and Processed Food Products Export 
Development Authority (Amendment) Act, 2009, 
88 if such provisions were In force at the time 
such things were done or omitted to be done 
and actions or measu.... taken or not taken 
during the said period.". 
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MR. DEPUTY SPEAKER: The Minister may now 
move that the amendments made by Rajya Sabha in the 
BiD be agreed to. 

SHRI JAIRAM RAMESH: Sir, I beg to move: 

"That the amendment Nos. 1 to 3 made by Rajya 
Sabha in the BIU, as passed by Lok Sabha, be 
agreed to." 

MR. DEPUTY SPEAKER: The question is: 

"That the amendment Nos. 1 to 3 made by Rajya 
Sabha in the Bill, as passed by Lok Sabha, be 
agreed to." 

14.39 h .... 

RE: SCHEDULED CASTES AND THE 
SCHEDULED TRIBES 

(RESERVATION IN POSTS AND SERVICES) 
BILL 

/Translation} 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Deputy 
Speaker, Sir, the Bill related to the Scheduled Castes 
and Scheduled Tribes is the next one. It had been 
opposed earlier also. I would like to know the attitude of 
the Govemment towards this Bill whether the Bill will be 
presented in the House or not? 

MR. DEPUTY SPEAKER: Hon'ble Minister, Hon'ble 
Member has asked about the status of the Scheduled 
Castes and Scheduled Tribes Bill which was scheduled 
to be presented In the House. 

{English/ 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): Sir, we have 
written to the offices of the hon. Speaker and the Minister 
of Parflamentary Affairs that we have received a legal 
adVice from the Ministry of Law that there has to be a 
mandatory consultation with the Chairman, National 
Commission of Scheduled Castes. So, we will now 

proceed to have formal consultations with the Chairman, 
National Commission of Scheduled Castes. Therefore, we 
are not bringing it today. 

SHRI SANTOSH GANGWAR: Sir, when will the 
discuSSion under Rule 193 take place? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): We have requested the concemed 
Minister to be here at 4 p.m. Otherwise, we can take up 
the discussion at 5 p.m. 

MR. DEPUTY SPEAKER: We would see after we 
have finished this Bill. 

{T1lUIS1s1ion/ 

SHRI SANTOSH GANGWAR: We will have to call 
the Members who want to speak. 

MR. DEPUTY SPEAKER: Whether will you be able 
to seek adverse from him within a day or two as 
tommorrow is the last day of the session. 

SHRI PRITHVIRAJ CHAVAN: Sir, right now, we 
have got the advice from the Law Ministry and that is 
why we asked you not to take up it today. We would 
try to have consultations with them as early as 
possible ... (InIi9nzp1ions) 

MR. DEPUTY SPEAKER: This had caused 
pandemonium in the House. 

... (Intenuptions) 

MR. DEPUTY SPEAKER: The Minister of 
Parliamentary Affairs had assured that he would bring 
the Bill with amendments. On 19th February, such 
assurance was given. After the meetings with Scheduled 
Castes leaders and other leaders, it was decided to 
bring th Bill with amendments. The point on which 
pandemonium was caused was that. 

{English! 

Clauses II to IV and the Schedule will be removed 
and as far as Clause 9 is concemed, the word 'desirable' 
wiD be removed. 

(Tmnslslion/ 

Such an assurance was given. 

... (Intsnuptions) 



483 FEBRUARY 25, 2009 

[English] 

SHRI PRITHVIRAJ CHAVAN: Sir, if I may place 
before this House the fact that a reference was made by 
the Chairman, National Commission for Schec1II1~~ Tribes 
to the hon. President. That reference was received by 
the Government and that reference was examined by the 
Law Ministry. We got the opinion of the Law Ministry just 
this morning. The Law Ministry has opined that 
consultation with the National Commission will be 
necessary. We just got the advice of the Law Ministry. 
We will carry on the consultation as soon as possible. 

SHRI RAJESH VERMA (Sitapur): Even after giving 
assurance in the House, Bill is not brought in the House. 
Today, it is being said that, that has been sent to the 
Convnission. The Minister had said in the House that 
this Bill would come and would come with amendments. 
Today, what kind of situation has emerged?.(lnlBmJplion). 
The Minister had assured that the BiD would come with 
amendments. What kind of situation has developed today 
that the Scheduled Castes and Scheduled Tribes Bill has 
been sent to the Convnission. The Government backtracks 
from what it says. The Parliament Session is about to 
end. To assure here and change the tune afterwards is 
not good. I do not know what the Govemment want to 
do. What is the helplessness against the Scheduled 
Castes and Scheduled Tribes thet the Government is 
making excuses. If the assurance is given here, then 
why the Government is not fuHilling it. There should be 
debate on this. It was passed hastily in Rajya Sabha in 
the month of September within two minutes. That day 
the whole House was against the Bill. The Government 
assured that this Bill was be brought with amendmenta. 
There should be debate on the situation that has 
developed due to which the Bill is referred to the 
Commission. 

MR. DEPUTY SPEAKER: The Bill has come but not 
with the amendments. That is the problem. 

{English] 

SHRI VAYALAR RAVI: Sir, I carefully made a 
statement. The Members from the party of the han. 
Member was making some protests and demanded the 
withdrawal of the BiN. They also staged a walk out. In 
between I said that there was a discus&ion in the morning 
with some of us including Shri Paswan and others. Some 
proposals have been made and it is being looked into. 

That is what I aaId. Again I reiterate that these proposals 
have been made and it is stIU under the consideration of 
the Govemment. 

{Tnmsltllion] 

MR. DEPUTY SPEAKER: The Minister has answered. 
What you have got to say now? 

SHRI RAJESH VERMA: This is a fraud with all the 
people of the country. In the last days of the Parliamentary 
Session, this BUI is being taken lightly. 

{English] 

MR. DEPUTY SPEAKER: Let us take up item No. 
43. 

... (InItH'nJpIions) 

{Tf1Insllllionj 

SHRI PRITHVIRAJ CHAVAN: Sir, we have not sent 
it. The Commiasion had wrote that it ehouId be withdrawn. 
We have not withdrawn ... (lnlBmplkYJ) 

(English] 

PROF. BASUDEB BARMAN (Mathurapur): I want to 
know from the hon. Minister why should it be taken in 
haste . ... (lnlemJplions) The observations made by the 
Scheduled Tribes Commission must be circulated and we 
must go through them before taking any decision. I 
request the Government through you not to take any 
decision in haSte. I moved some amendments also. So, 
I want to take part in the debate. I request the 
Govemment not to do anything in haste . ... (lnlBnuptJons) 

{Tf1II1Slalion] 

SHRI RAJESH VERMA: By taking the House Into 
confidence, he talked about amendments ... (/nIsnuptJons) 
Today, you are not bringing amendments. What is 
this? .. (lnlmrr.jollOns) The Government had assured in the 
House about amendments the why amendments were 
not made? .. (ln/emJpl/ons) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): This 
Convnission is SCs, STs ComrrUssion ... (ln/lInUptIon6) 

SHRI RAJESH VERMA: I am talking with the Chair, 
do not interrupt when the Government had said that the 
Bill would come with amendments, then why the 
amendments were not made? .. (lnItNTlIpliOl16) This is not 
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a question of support, we do not need your support. 
What is this procedure? When the Govemment had 
886U1'ed that It would bring the Bill with amendment then 
why It was sent to the Commission? .. (Inl8m.p1ions) 

14.47 hra. 

(Shn' RIIjuh Vel7778 and some other hon. Members 
/hen feh the House) 

[English} 

MR. DEPUTY SPEAKER: Please sit down. Let us 
move to item No. 43. 

TRADE MARKS (AMENDMENT) BILL, 2007 

[English} 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): I beg to move: 

"That the Bill to amend the Trade Mar1al Act, 1999, 
be taken into consideration." 

Sir, with your permission, may I make a few opening 
remarks about the Bill? ... (lnl8nuptions) 

MR. DEPUTY SPEAKER: Only the Minister's 
statement win be recorded. 

SHRI ASHWANI KUMAR: Sir, I would like to make 
a brief opening statement on the merits of this Amendment 
Bill. The objectives of the Bill are primarily to align the 
Indian trade marks statute with the various provisions of 
the Madrid Protocol to enable India's accession to the 
Protocol and to facilitate simultaneous grant of trade mark 
registration in 71 member countries of the Protocol. It is 
also to facilitate and enable our ragistry of trade marks 
to entertain applications for international registrations filed 
in India and those received from Intemational Bureau for 
being processed in India. 

I would like to very briefly indicate why this Bill is so 
important. In a gIobalised economy, we all know that 
trade marks, being a part of the intellectual property 
regime are instruments of quality in the armoury of 
Govemment, to facilitate investments, to protect the 
sources of origin and to take our produot abroad globally 

in a global market. We have been receIVing various 
representations over the past many years. There have 
been judicial pronouncements over the past many years 
recommending that in view of the changing global reality 
of trade and commerce, we should be enabled and 
empowered to accede to Madrid Protocol and to facilitate 
intemational filing of trade marks and registration of trade 
marks. 

14.49 hra. 

[SHRI ARJUN SETHI in the Chsilj 

After considering all aspects of the matter, we 
introduced the Bill in Lok Sabha on 23rd August. The 
Standing Committee of Parliament, after detailed 
deliberations, gave its recommendations on the 19th 
March and on 20th November, the Cabinet okayed the 
proposals of the Department and that is how, we are 
before this august House. 

There are no substantive changes in the Trade Marks 
Act of 1999 which this amendment seeks to introduce. 
All it seeks to do is to a/ign our Trade Marks law with 
the Madrid Protocol without which we cannot accede to 
the Madrid Protocol. The virtue of acceding to the Madrid 
Protocol essentially is that meraly by paying one fee and 
by making one application, that too in English and not in 
the number of languages 01 other countries, our trade 
mark owners will have the protection of their trade marks 
in the member countries of the world. I see no objection 
either on principle or on any other account to the 
amendments that I seek to bring forward. 

I would like to say just a word about one of the 
recommendations of the Parliamentary Standing 
Committee, which we have not been able to accept. The 
Parliamentary Standing Committee had proposed insertion 
of section 36 (h) regarding the application of same trade 
mark description as to the standards of quality of goods 
as they apply in other countries. The point of distinction 
here is that trade mark is not a guarantee of quality or 
homogeneity or uniformity of quality of a particular product. 
Trade mark distinguishes only the source of the services 
or 01 the product in question. So, for this reason, on an 
understanding of the trade marks. in terms of law, in 
terms of policy, in terms 01 utiHty, we have been unable 
to accept that one solitary recommendation of the 
Standing Committee. Therefore, this Bill that I have 
brought forward for consideration and passage by the 
hon. Members and by this House, seeks to enable us to 
take our trade marks globally and to facilitate the 
registration in our country of trade mark applications 
received tl'Qm the International Bureau. 
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This is only to be accepted as an inevitable corollary 
of India's emerging status in global trade. We are, today, 
one of the fastest growing ec:onomiea of the world. We 
are increasing our global engagement in terms of trade. 
Our global engagement today is about haH a trillion doIars 
in terms of imports and exports, which makes India as a 
very substantive global trading partner. 

With all these considerations in mind, this BiH has 
been brought forward for consideration and passage. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to amend the Trade Marks Act, 1999, 
be taken into consideration." 

SHRI VlJAYENDRA PAL SINGH (Bhilwara): I stand 
to speak on the Trade Marks (Amendment) Bill, 2007 to 
amend the Trade Marks Act of 1999. The Minister has 
ctarified the reasons as to why these amendmenIs were 
required to the 1999 Act. When the 1999 Trade Marks 
Act came into axistence and when we passed it, It was 
one of the six or seven IPRs at that time, which were 
required in the international trade and before signing the 
WTO those were the necessity. 

What I want to know from the Minister is that when 
in 1999 we passed this, and the protocol that the Minister 
has talked about was adopted in 1989, why is It that 
when our Bill and the Act came into existence in 1999, 
this was not considered? So many years have passed. 
How is it that we have risen to this problem now and we 
are accepting this protocol? This is a big thing. 

Now, we have had problems of trade martes. India, 
at one time, was not a global player. We were not MNCa. 
We did not have many players. . .. (Intsnuplions) But. now 
we have a lot of players in the international market. We 
have big names. The Reliance is an intemallonal player. 
We have the TATAs which is an intemational name and 
so many other organisations and cornpanie8 which are 
today known in the world. There are other amaII players 
who are becoming big players in the international matbt. 
They would have a problem becau8e if they want to 
have a trade mark of their own, which is going to be 
accepted not just in the COlmtry but in the whole wortd, 
it is a necessity that we sign this protocol. It is in only 
71 countries today. 

Sir, what I want to know from the hon. Minister is 
that what about the other countries? Now, wi! that name 
have the same impact In !he countries which are not 

part of this protocol? If it is not, If that name Is not given 
the same status and registration Is not accepted, what 
happens there, and if in those countries the. acceptance 
is not there, out of this protocol which he is being talking 
about the Madrid Protocol, what Is the status of the trade 
marks which are registered here and which are accepted 
in 71 countries, which are accepted by the UN, what is 
going to happen to them? That Is also very important 
and the hon. Minister must give me a reply to that as 
well. 

Sir, I must also say that he has also talked about 
the quality and he said, that was not accepted. It is true 
because if you have a registered trade mark and if it 
does not have the quaUty, it is the trade mark itself which 
has to get that quality and the quality comes with the 
trade mark. 

Sir, I remember acme years ago, the original Sony 
and the parson who started that company was a very 
small player. He wrote his autobiography and I had gone 
through it. He said that he got the first big order in 
America and when he went to Sta.... he got a very big 
order of - 1 do not know how many thousand pieces of 
Sony radios that he had started. When he went there, 
they said that we will not accept the trade mark of Sony. 
We will put our own trade mark and sell it. Mr. Sony 
said that , will not ... it to you till the Sony name Is 
also given to the radioa which I am seiling". He himself 
writae in that autobiography that it was • great decision 
that he had to take. H he had said that I accept this 
order and they put thetr trade mark on It, Sony would 
not have been today what Sony Is today. So, what I am 
trying to say is that quality comes from the product and 
not from the trade mark. You cannot say and very rightly 
this was not accepted. It is not accapted internationally 
also, 

But I have put a few questionII to the hon. Minister 
and I would like to have anawel'S on them. But along 
with that, I support this that W8 follow this Protocol and 
the amendments. 

SHRI S.K. KHAAVENTHAN (PaIani): Sir, first of an, 
I would like to congratulate our hon. Minister and senior 
Advocate, Shri Ashwani Kumar, for pteeenting this Bill 
with respect to trade mark In intemational level. 

Sir. the Bill elaborately explained the Trade Mark 
Registry to deal wiIh intemational applications by India' 
and international applications origineting from IndiL It Is 
cIeaIty mentioned that baaed on the Madrid Agreement, 
the MadrId Protocol was reached. 
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The Madrid Agreement means the Madrid Agreement 
Conceming the International Registration of Marks adopted 
at Madrid on the 14th day of April 1891 as subsequently 
revised and amended. Then, the Madrid Protocol means 
the Protocol relating to the Madrid Agreement Concerning 
the International Registration of Marks adopted at Madrid 
on the 27th June, 1989 as amended from time to time. 
This present 81H, through clause 36C. paves the way for 
the trade mart( registration of international applications. 
Clause 36 deals with applications from our country to be 
registered abroad. I am supporting this Bill. While I am 
supporting this Bill, I would Uke to say that even though 
the Trade MarK Patents Act is in force in our country 
from the date of the implementation of the Trade Marks 
Act. yet we are seeing a number of cases about trade 
mark and patents in various High Courts. The High Courts 
are dealing with a number 'of cases. But this Bill fully 
ellplalns the registration at the international level, What 
is the way out If any dispute arises? Suppose violation 
of the trade rnart( and patents under these rules Is not 
mentioned anywhere here. For example, some of the 
industries started wortdng in our country and they are 
working at the international level also. They are sending 
the goods on the same trade mark. It will help them. For 
example, in our State In Tamil Nadu In Southern India, 
Sakthl Masala is one of the products sold at the 
International level. This company is exporting the product 
at the International level. It will help them. Throughout 
the world. they are selling the food products. But the 
trade mark is registered in our country, in Tamil Nadu 
alone. Through this BRI. it will help them. They can register 
the trade marK throughout the world. In the same manner, 
outside companies are wortang under registered trade 
mark in our country and they are selling the goods. 
Suppose any third party. not a member under the Indian 
Registration or registration done abroad violates these 
rules. and bogusly or falsely uses the trade marK and 
sells the goods. What is the remedy? Should we go ~ 
the same provision, existing provision or will any ~Ial 
provision be made for taking civil remedy or criminal 
remedy to stop cheating? In respect of the most of the 
products, nowadays, food products or non-food products, 
people are cheated by the false trade marK. We are 
seeing the criminal cases. This aspect has to be 
explained. It is a good approach at the intemational level. 
It is a welcome 8111. 

Another thing Is that in this BiD. clause ~D.' ~b­
clause (1) deals with international applications onglOatmg 
from India. It says: 

'Where an application for the registration of a trade 
mark has been made under section 18 or a trade 
mark has been registered under section 23. the 
applicant or the registered proprietor may make an 
intemational application on the form prescribed by 
the Common Regulations for international registration 
of that trade mark." 

Here again, I want to know who is going to frame 
these rules for preparation of an application for 
international registration. Where have they to apply? From 
where have they to get the applications? What will be 
the fee for registration? So, all these things have to be 
explained. 

Next, clause 36E deals with international registrations 
where India has been designated. Sub-clause (1) says: 

"The Registrar shall, after receipt of an advice from 
the International Bureau about any international 
registration where India has been designated, keep 
a record of the particulars of that international 
registration in the prescribed manner." 

In the same way, the effects of international 
registration is dealt with in Section 36F, sub-clause (1) 
which says: 

"From the date of the intemational registration of a 
trade mark where India has been designated or the 
date of the recordal in the register of the International 
Bureau about the extension of the protection resulting 
from an intemational registration of a trade marK to 
India, the protection of the trade mart( in India shall 
be the same as if the trade mark had been registered 
in India." 

This Bill also deals with service given by the 
applicants and it shall not bind the Registrar with regard 
to the d8termination of the scope of the protection of the 
trade mark. 

The hon. Minister has explained about the quality. 
The quality and trade merk cannot be changed. The hon. 
Member trom the Opposition also explained about the 
trade mark value like Sony. People want to purchase 
goods based on the trade marK. But if the quality is va:' 
low, automatically consumers will be affected. H bad quality 
goods are supplied under a good trade mart(, what is 
the purpose? 

Then, this Bill also deals with international business. 
We are acknowledging the trade mark of foreign 
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companies also which are registered in India. But they 
are not able to send good quality goods. H this continues, 
!hit. will not only affect the industry but it will also affect 
our country. In tbe same way, an American company 
registered under Indian registration rules is sending their 
goods, but the goods are not up to the mar1< and so our 
customers are affected. So, what is the safeguard for the 
quality of goods? That is why, the Standing Committee 
also recommended very strongly that quality of goods 
should be safeguarded. This has to be considered. This 
is my suggestion. 

Then, there is amendment which deals with 
registration of assignment or transmission. These are all 
good steps taken by the hon. Minister. I support these 
measures. But at the same time, we have to think about 
the quality. Further, I would like to know as to what is 
the jurisdiction for filing of cases. Suppose an American 
company registered in our country under our Trade Mar1< 
Ad. is eligible to sue in our High Court or in their country. 
These doubts have to be clarified by the Minister. 

Sir, I, once again, welcome the measures taken by 
the hon. Minister. I congratulate the hon. Minister for 
bringing this Bin and I support this BiR wholeheartedly. 

{TfBI1SIationj 

SHRI ALOK KUMAR MEHTA (Samastipur): Sir, I am 
on my legs to support the Trade Mar1< Amendment Bill, 
2007. This amendment is in the right direction. Through 
this BiH, the Government propose to increase the ~ 
of trade marks and it is the need of the hour. It is an 
attempt to give it a global form. For this, hon. Minister 
Shri Ashwini Kumar jee deserves thanks. Many 
characteristics of this Bill have been di&c'l8sed by previous 
Speakers. With this, people from all over the wood can 
get their trade I1'l8rit registered in Incia and small acaIe 
used to face a lot of difficulties when their pr0duct8 were 
got duplicated. By duplicating their products, foreign 
companieS or the other indigenous companies used to 
take trade mar1< in their own name or get it registered in 
their own name. This amendment under Madrid Protocol 
would fuJ1her sb'enthen the trade system of our country. 
Apart from simpfifying the process of registration, more 
and more companies would be able to use the intellectual 
property rights which has been discussed for tong. A 
debate is going on since long on patenting. It will help 
in all these things. Many Indian companies would get 
8IVf opportunity to become multinational companies. The 
registrar has been empowered a lot. The powers vested 

In the Central Govemment, High Courts, Supreme Court 
to decide Its cases has also been vested in the registrar. 
BesIdes, we will have to pay attention on certain things 
since eartier this system has not been very strong in 
India. We are making it global. But the situation In the 
country is such that many oompaniea which have taken 
trade mal1cs is being misused by other companies by 
duplicating their products. They are seiling their duplicate 
goods by using trade marks of other companies. As my 
previous Speaker has said that In the name of products 
of Sony or other such companies are sold In the mar1<et 
by adopting their trademark. This is not only caUSing 
heavy loss of revenue to the Government but also a lot 
of difficulty to the consumers. Consumers wiH certainly 
decide about the quality. The task of trade mar1< system 
is only that it distinguishes the sowce from which the 
products coming but the declsion about the quality will 
be taken by the end user or the mar1<el This is true but 
in our country the market is flooded with duplicate 
products that needs to be controlled and stem laws 
needed to be enacted. Full arrangements have to be 
made for Implementing these laws strictly. The small 
industries amongst the software industries are also facing 
many probIerrae. The system of patenting has never been 
easy. When it comes to getting a trademark, It is very 
confusing how a product is to be got patented. Provision 
of trademart< has also been in made for Service Industries 
as weH. In this regard, some service Industry may achieve 
success in establishing its identity through a fixed 
trademar1< at a global level. Many reforms have been 
done. 

{E~ishJ 

Like other things, this thing is also going global, so 
I congratulate the hon. Minister and our Govemrnent for 
taking this step in the positive drection. 

I support this BiD. 

SHRI BRAJA KlSHORE TRIPATHY (Puri): Hon. 
Chairman Sir, we are dlecuuing the Trade Marks 
(Amendment) Bill 2007. The trade mar1< allows customers 
to visually distinguish a companv's product from those of 
its competitors. The impo/tanoe of a corporate name 
hardly neede emphasis considering the fact that it not 
only reflects the goodwill of the company but also its 
brand name in business. 

Its importance can be easily equated with that of 
Intellectual Property Rights like the trade mar1<s owned 
by the company. It intends to facilitate Indian names as 
well as foreign nationals to secure the simultaneous 
protection of trade marks in the country. 
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The Madrid Protocol is administered by WlPO. The 
Madrid Protocol is Intended to facilitate intemational 
registration, which is a cost-effective system. This 
legislation will facilitate the trade mark registration by 
businessmen and the business houses in our country. 
Definitely, we can have registration automatically with 
single application in 71 countries. Naturally, this 
amendment will help the business houses. 

The Trade Mark Act was passed in 1999, but 
because of lack of infrastructure, like there are not 
sufficient registration offices and properly trained people 
just to make the registration easier. So far, it has not 
been so much popular In our country. So the Govemment 
should also facilitate extension of the services. The trade 
mark offices are to be opened in all the States to facilitate 
the business houses. Sufficient staff is to be posted so 
that this legislation will property be Implemented and we 
can extend better services to our people and to our 
business houses. 

There is also a provIsion in this Act itself that 
Government has to decide for the location of the Appellate 
Court and Its Benches for any litigation and other things. 
But the Government is not deciding for the location of 
the Appellate Court and for the location of its Benches. 
NaturaUy, with this legislation, we are not extending the 
services. The Government, under the rules, should also 
provide other facilities. So, I would request the hon. 
Minister to see that the AppeUate Court should be located 
immediately. The location of the Benches of the Appellate 
Court should also be decided so that the services can 
be extended for any litigation. 

The hon. Minister was telling that the trade mark will 
not give guarantee for the quality. We are observing that 
with the same trade mark a business house is producing 
so many products. With one trade mark, they are 
producing so many products. Naturally, if a big business 
house is producing so many products with one trade 
mark, it is giving more facilities to the customers. A 
business house having one business with the same trade 
mark cannot compete because the customers are in the 
habit of purchasing so many things in one shop with one 
brand. The competition will not be better. The Govemment 
should also consider facititating the other business houses 
so that they can have a single trade mark for two or 
three items. 

Secondly, regarding quality, I would like to give an 
example of 'Lux' soap. " is available abroad; it is available 
in our country. They are having the same trade mark, 
but the quality is not same. By allowing thIS trade mark. 

they are cheating the customers. A customer Is purchasing 
the same item, the same commodity sent better in quaHty 
abroad in comparison to the commodity that is availabfe 
in our country. So, there should be some legislation for 
the customers. 

If we do not give guarantee about quality, then 
naturally the customers will be affected, ~nd in that way 
we are cheating the customers. So, in order to give 
protection to the customers and also to the consumers, 
the Government should also make necessary legislation 
that under one trademark they cannot produce so many 
items with different qualities. Sir, the quality of Lux soap 
available in London is not the same quality that is 
available in India. In London, the quality of Lux soap is 
better than the quality of Lux soap that is available in 
India. If you purchase Lux soap in Chicago or in other 
countries, you will find that the quality of Lux soap is 
better. I have given an example of an Hem which Is very 
commonly used by the people. 

So, under the provision of this legislation, the 
Government should make necessary amendment so that 
we can give protection to the customers and also to the 
consumers. 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): Mr. 
Chairman, Sir, I welcome this Bill since it is piloted by 
my good friend, an eminent lawyer, someone who has 
practised and understands the Intellectual Property Rights, 
and also an intellectual himself. 

Of course, this Bill is very innocuous that way. It 
tried to introduce a system whereby a single application 
made in India would be able to protect the trademarks 
globally because of India being a part of the Madrid 
Protocol. Therefore, this Bill, of course, is something which 
should try to welcome. 

I think, it is time that we should try to evaluate and 
also to revisit our Intellectual Property Rights regime in 
India generally. After the TRIPS agreement, we have now 
got a regime in which almost all inventions that take 
place globally are protected by virtue of the TRIPS 
agreement that we also signed. It also covers the medical 
inventions that take place. Development of a new 
molecule, development of new drug delivery system and 
all these get covered by the Intellectual Property Rights. 
I think, it is time we really need to look at whether such 
protection really helps the common people in India. Of 
course, there is always an argument against not lifting 
the IPR r~ime generally because then new invention 
wiN not take place. So, having considered that point, I 
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think, it is time that we should try to look at It because 
India is known to be one of the largest deYeIopments of 
phannac:eutical incIusby. Our pharmaceutical Industry is 
so well developed and so well penetrated that for a long 
time we have been able to do what Is called 'reverse 
engineering'. We have been able to develop a new 
molecule: if not a molecule, when the drug goes out of 
paIent we could actually develop that. Now, because we 
have moved towards a Product Patent System than a 
Process Patent System, I think, we really need to find 
out how far it has really worked and helped our Indian 
pharmaceutical industry. This is something which we 
should try to look at very seriously. 

The generic industry globaUy is also facing this 
problem. It Is not just India which is worried about it. 
The countries like Brazil are also equally concerned about 
it. So. I would request the hon. Minister to look at this 
issue a little more carefully. 

Sir. also the issue which is now emerging In the 
global place is the issue of climate change. The only 
way by which we can address the climate change is by 
developing new technologies. H technologies are the cause 
01 the problem, then technologies are going to be a part 
of the solution. We need new technologies to be 
developed, new technology particularly in the renewable 
energy field, new technology particulaJ1y to address fossil 
fuel challenges. Now, we have to do all these. Climate 
change is such a serious threat, and we must reduce 
our emissions in the next ten years. Today, our emissions 
are 385 ppm. People are saying that we must try to 
reduce it to 350 ppm In another 15 years. H you want 
to reduce it from the current level of 385 ppm to 350 
ppm, it is almost impossible. But even if you have to do 
that, then a new technology will be needed. Now, if the 
new technologies, which are going to be developed, are 
going to be protected by Intellectual Properly Rights, how 
do you expect people in India to actuaHy benefit from 
the renewable energies that are required? 

Therefore, I think, it is high time that the hon. MInIster 
and the Government look at these issues more carefully. 

As I said in the beginning, I am also a strong 
proponent of protecting Intellectual medicines. Otherwise, 
no invention will ever take place. India has always 
respected the intellectual capabilities of others. Therefore, 
we never say, 'do not have IPR regime in India'. But I 
must say, Mr. Minister, that you must have it in a very 
selective manner. As I said, the areas like pharmaoeuticals 
and more so, renewal energies and new technologies 

need to be developed to combat climate change 
challenge. 

Sir, I would, therefore, reqUNt the hon. Minister to 
look at the issue of climate change because it is a very 
relevant and contemporary issue now. We are going to 
Copenhagen in the next eight to nine months. When we 
are thinking of coming out with a new 8UCC8S8 or Protocol 
to Kyoto Protocol, which is going to expire in 2012, we 
should have the new regime. The whole world Is talking 
about that whatever regime we should have, that should 
be able to deal with the problems of the climate change. 

H you cover new inventions and if you think that 
only the Intellectual Property Righls-covered products can 
solve this problem, we are actually befooling ourselves. 
Look at the dubious and dl'plicity involved in it. 
ImiAstrialised countries are saying: 'We cannot do anything 
about it though we would like to give technologies to the 
developing countries like India. We cannot do much 
because the technologies are owned by the private 
sector." 

Therefore, the Government camot do anything,; the 
State cannot Intervene because the market-dominated 
developments have been taking place. But when the 
banks In the US were failing, when the companies in the 
UK were facing problems, their Governments used the 
pubfic money to bailout those companies. At that time, 
they did not make any distinction between the private 
capital and the public capital! So, why should now -
when we are facing the challenge of magnitude of climate 
change - Intellectual Property Rights come in the way 
of disseminating technologies, which should go round to 
the country like India? 

Therelore, while supporting this Bill, I would request 
the hon. Minister to look at the larger issues because, in 
my opinion, these are really the issues on which the 
future negotiations are going to be based. We must look 
at these Issues more carefully. 

Sir, Intellectual Property Rights is something, which 
should not be used as a trade barrier. Every 
pharmaceutical company, is going to hike prices only 
because of this, which is absolutely counterproductive. I 
would say, in a sense, that it is inhuman. Just imagine, 
the people in the world are dying of AIDS and companies 
are going to say: 'We wHI develop a new drug provided 
we get Intellectual Property Rights protection: It is very 
unfair. 
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My last point is on the administration of the trademark 
offices. I do not know how many of us have been 
fortunate or unfortunate enough to be visiting these offices. 
This is a real nightmare experience. I know that some 
improvements have taken place. Thanks to some of the 
new grants that are coming. But the moment you file an 
application there, probably your competitor knows about 
it sooner than you know that your application has been 
accepted. This Is something, which also needs some sort 
of a re-Iook. Some proper innovative measures should 
be adopted. If you can make this happen, it would be 
helpful. 

Now, we get gIoNJ protection. If you make one single 
application, you get it globally. But I think, first and 
foremoet, we must tty to dispose of these applications at 
fastest possible rates. Some of the things have been 
renovated in the last few years, but we really need a 
complete revamp of the administrative system that exists 
In our trademark offices. 

With these words, I conclude. 

fTmnslillion} 

SHRI LAKSHMAN SINGH (RAJGARH): Mr. Chairman, 
Sir, I support the amendments brought by the Hon'ble 
Minister. Many issues have been covered by Hon'bIa 
Members who have spoken before me. The speech just 
delivered by Shri Sure8h Prabhu has covered whatever 
little was left to say. I wiD not take much time. I want 
clarification on two-three points from Hon'bIa Minister. We 
have been talking about international trade and 
globalization for the last 15-20 years. It has been 15 
years since we signed the GATT. The problems that have 
been arising till date, could have been avoided if this 
amendment would have been brought earlier. 

Sir, I am in favour of international trade but the people 
still have many misconceptions about it even today. There 
was a division in the Congress itself over the international 
trade and GATT treaty but later on they sorted their 
differences because they felt that globalization is a step 
in the right direction. Anyway, these things have nothing 
to do with this Bill. Our country is one of the 71 countries 
who have signed Madrid Protocol and it has therefore 
been necessary to bring this amendment. My first question 
to Hon'ble Minister is that a period of 12 months has 
been fixed for registration with the condition that whatever 
application is filed it should be in French. Now perhaps 
this might have been amended and English might have 
been added but there was a time when It was French 

only. If English has been added then it is good otherwise 
there are so many countries, which are not French 
speaking. They may face many problems owing to it. 

Secondly, as other Hon'bIa Members have asked 
about legal proceedings, crores of court cases are pending 
in our country. How we will deal with the objection and 
legal hurdles arising out of the trademark agreements. 
Whether we will set up more LPOs in the country? What 
efforts are being done by us to set up these LPOs? 
These win facilitate early disposal of trademark related 
casas. This is my thinking and my suggestion, and if you 
find it improper then you can ignore it. 

Many of our Bar Associations and able advocates in 
small towns do not have work. If this subject which is 
limited to big cities only is outsourced to sman cities 
through LPOs or IT then our lawyers in the small towns 
will get a lot of work and they will be able to eam a lot. 
As I had said earlier and I am saying It again that there 
is no dearth of talent in our country. See, one !ilm, 
Siumdog Millionaire, has won so many awards. Our 
children who are residing in slums have shown the world 
what India is. India is a force to be reckoned with even 
if some of Its population lives in slums. Therefore, I would 
like to request that such a mechanism be evolved in 
which legal work through outsource goes to small towns 
so that layers in these towns could ~t an opportunity 
and are able to progress in their lives. 

With these words I support this BKI. Thank you for 
giving me this opportunity. 

{English} 

SHRI ASHWANI KUMAR: Sir, I am more than gratified 
that the Amendment Bill that I have brought before this 
House has received bipartisan support. I think all the 
Members, who have spoken on this subject, have in a 
sense supported the measure. I am indeed most grateful 
to an the distinguished Members who have lent their voice 
in support of the Bill and who have given insightful 
remarks and thoughts on the subject. 

I would seek to very briefly respond to some of the 
major points that have been raised. May I first take some 
of the points that were raised by Shri Braja Kishore 
Tripathy? Regarding the issue of Benches of the appellate 
bodies to be set up in different parts of the country, I 
can immediately say that we have already established-
,nd this.' is fully functional with effect from 2007 -an 
Appellate Board in Chennai, and its Benches are 
functional in Delhi, Mumbai, Kolkata and Ahmedabad. 
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The second point that was talked of was with 
reference to one ttade mark not being permitted for a 
variety of services and goods by a single producer or 
owner. The first principle of trade mark law is that it 
distinguishes the origin of the goods or services. Now, 
we, as a matter of law, cannot tell .. person that he shall 
only produce one service or one good or that he should 
take not one trade mark for his goods and services but 
a multiple of them. It is a business decision. As long as 
the promoter of the trade mark or the owner of the trade 
mark feels that it is more useful for him to propagate or 
10 familiarize the people with one trade mark so that his 
goods and services are easily sold, he shall do that. 

Let me aDay Ihe apprehension. Since as a matter of 
law, ttacIe marks are never a guarantee of uniform quality 
of goods or products, there should be no need for an 
apprehension on this score. There are any number of 
other laws in our country as well as in other countries 
that protect consumers' interest on quality issues. In our 
country, we have the Consumer Protection Act which takes 
care of the quality. We have the Drugs and Cosmetics 
kt which also refers to quality. We have the Fair Trade 
Commissions in various parts of the world which address 
those issues. So, there are number of differenllegislations 
that occupy different fields and address different subjects. 
The purpose of this particular measure that is being 
debated by hon. Members in this House is very limited 
and that is whether we should allow a single application 
10 afford trade mark protection to our people and vb!J 
versa in the member-countries of the Madrid Protocol. 

Sir, the Madrid Protocol has been acceded to by 71 
countries. 50, as far as those 71 countries are concerned 
and members of those 71 countries are concerned, once 
an application is made in the home country, they would 
have automatic protection. That is the sum and substance 
of the measure. It seeks to do nothing more and nothing 
less than that. 

Sir, there is another question. Of course, my good 
friend, Shri Suresh Prabhu, has raised very pertinent 
points, as he always does, in the context of cHmate 
change, in the context of pharmaceuticals, but I am afraid 
that these rightfully belong to the domain of patent and 
that is not what is being considered here. As far as 
tracle marks are concerned, trade marks have a direct 
relevance to trade and goods and services to the extent 
that a particular good or service gets to be associated 
with a trade mark. It stiD is not a guarantee of the quality 
of what you are producing or what you are rendering, 
but it does, 'in pubflC mind, gives rise to certain images 

and that is reaDy the lntellaclual property In the trade 
mark. 

Sir. the other question of why after so tong we are 
coming up with this BiD was raIaecI by my good friend, 
Shri V1jayendra Pal Singh. It Is a vary pertinent question 
and I will straightaway and candidly answer. The answer 
is that we could not have moved in with the Madrid 
Protocol without first mocIemIsing our administration, our 
intellectual property laws, and administrative and 
institutional structures. It Is 0IIiIy now that we have dIgItiaad 
our records; it is only now that we have gone in for 8-
filing; and it is only now that we can ensure. and give 
an affirmative reply, that we wiD be able to process the 
ttade mark within the mandatory 18 months. That Is 
necessary as far as the acc:eaaion to Madrid· Protocol is 
concemed. So, the earliest when we were ready, we 
brought in the measure. That is the sholt answer 10 Ittat 
very pertinent question. 

One other issue that has been raised as to which 
courts will have jurisdiction. Apparently, it wi be our courts 
which wiH have jurisdiction. " the infringement takes place 
within the country, it is the country where the infringement 
takes place, where the offence is committed, which will 
have jurisdiction and that wIG be 80 mutlIlis mutsndi.s 
when it coIfI8& 10 other countries as well. It wiD be us, 
it will be the Incian laws and Indian rules that will be 
applied. Therefore, there can be no doubt or no 
apprehension on that score that It would be the Indian 
legal system that woukf enforce the Indian law that we 
are now debating. 

Sir, this is in aub8tance my reply to a very meaningful 
and purposive debate thai I have had the honour and 
priYilege of attending and listening to. Considering the 
broad support - In fact, the unanimous support - for the 
measure in principle and conaidering my feeble attempts 
to answer some of the queationa railed, I do hope that 
hon. Members would, in their wi8dom, suppolt the Bill. 

I commend, with these concluding remarks, the 
paaaage of this BiD. 

MR. CHAIRMAN: The House will now take up motion 
for consideration of the Bill. 

The question Is: 

"That the BiD to amend the Trade Marks Act, 1999. 
be taken Into consideration." 
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MR. CHAIRMAN: The House wiD now take up clause-
by-clause consideration of the Bill. 

Clause 2 

Amendment of Section 21 

AtntIndmBnt made: 

Page 1, line 8, -

for "three", substitute "four" (3) 

(Shrl Ashwani Kumar) 

MR. CHAIRMAN: The question is: 

"That clause 2, as amended, stand part of the BiD." 

The motion was adopted. 

ClatlSS 2, as amsndsd, was added /0 the Bill 

Clause 3 was added /0 the BiN. 

Clause 4 

Insertion of new chapter IV A 

AmBndmsnls made: 

Page 2, alter line 16, instHt-

"Explanation.-For the purposes of this clause, "real 
and effective industrial or commercial establishment" 
means and includes any establishment where some 
bona IidtJ industrial or commercial activity takes place 
and need not necessarily be the principal place of 
business;'." (4) 

Page 3, line 16, -

for "as soon as may be". substitute "within the 
prescribed period." (5) 

Page 3, line SO, -

for "without any delay". substituttl "within the 
prescribed period," (6) 

Page 4, line 32, -

for "36G'", subsIiIuI9 "36G.(l)" (7) 

Page 4, after line 34, inseIt "(2) Subject to payment 
of a surcharge fixed by the regulations, a grace period 
of six months shall be allowed for renewal of the 
Intemational Registration.". (8) 

(Shri Ashwani Kumar) 

MR. CHAIRMAN: The question is: 

"That clause 4, as amended, stand part of the Bill." 

ThfI motion was adopted. 

C/aUStl 4. as amended, was added to the Bill 

Clause 5 

Substittution of new section for Section 45 

MR. CHAIRMAN: The question is: 

"That clause 5 stand part of the Bill." 

The motion was nsgatived. 

Clause 6 

Omission of Chapter X 

Amsndmsnls made: 

Page 5, line 1, -

for "made", substiMe "filed" (9) 

Page 5, line 3, -

after "mark", insert "without the knowledge of 
assignment or transmission" (10) 

(Shri Ashwani Kumar) 

MR. CHAIRMAN: The question is: 

"That clause 6, as amended, stand part of the Bill." 

The motion was adopted. 

Clause 6, as amended, was added /0 the BiN. 

Clauses 7 and e Jt9M added to the Bill. 
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Clause 9 

Power of Central Govemment to ""move dltficultiea 

Amendments I118de: 

Page 5, for lines 14 arm 15, subsIf.'!JItI, -

"(ilea) the time within which the intemational application 
is to be forwarded fo the International Bureau and 
the manner of certifying the particulars by the 
Regi,strar under sub-sectIon (4) of Sec:tion 36D;". (11) 

Page 5, for lines 20 and 21, subsIiIute, -

'(ixd) the manner of advertising the international 
registration and the time within which the international 
registration shaD be advertised under sub-section (3) 
of Section 36E;". (12) 

Page 5, omit line 22. (13) 

Page 5, for lines 23 to 25, subsIituItJ-

'(c) after clause (xiii), the following clauses shaD be 
inserted, nameIy:-

"(xiiia) the manner of application to the Registrar 
under sub-section (1) of Section 45; 

(xiiib) the period within which the Registrar shall 
dispose of an application under sub-aection (3) of 
Section 45;";'. (14) 

Page 5, line 26, -

for "(e)", 8UbsIIIuIB "(d)". (15) 

(Shri Aahwani Kumar) 

MR. CHAIRMAN: The question is: 

"That clause 9, as amended, stand part of the BiI." 

ClatlSB .9, 118 IlR1ef1dsd, was added /0 IhtI Bill. 

Clauss 10 was added /0 IhtI Bill. 

ct ..... 1 

Short title and commencement 

Amendment made: 

Page 1, line 3, -

lor "2007', 6IJb6IiIuIII "2009". (2) 

(SM Ashwani Kumar) 

MR. CHAIRMAN: The question Is: 

"That cIau&e 1, .. amended, stand part of the Bill." 

CIausII " as 6J'IItII'IdtId. .... Mid«! ID the Bill. 

Amendment made: 

Page 1, line 1, -

for "FIfty-eighth", IUb6IIIuM "SbdIeth". (1 ) 

($hrI AshwIInI Kumar) 

MR. CHAIRMAN: The question Is: 

"That the Enacting Formula, .. emended, stand part 
of the 811." 

SHRI ASHWANI KUMAR: I beg to move: 

"That the Bill, as emended, be paued." 

MR. CHAIRMAN: The queetIon 18: 

"That the BiU, as amended. be paIHCl." 
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DISCUSSION UNDER RULE 193 

Slw.tlon ..... ng out of IIfIeged mismanagement of 
effelra of Satyam Computer Services Umlted 

(English] 

MR. CHAIRMAN: The House shall now take up Item 
45. 

Hon. Members. the discussion on situation anslng 
out of the alleged mismanagement of the affairs of the 
Satyam Computer Services Limited has been admitted in 
the names of Shri Buu Deb Acharia and Shri P. 
Karunakaran. Shri Basu Deb Acharia has requested the 
hdn. Speaker to allow Shrl Rupchand Pal to raise the 
diacussIon on hie behalf. The hon. Speaker has acceded 
to his request. Now. hon. Member Shri Rupchand Pal 
wi' initiate the discussion. 

SHRI RUPCHAND PAL (Hooghly): Sir. at long last, 
this House has got the opportunity to discuss this multl-
crore, multi-dimensional - what should I say - fraud·plus 
or scam-plus or super scam. I do not have the vocabulary 
to describe this super scam. 

It is not an aberration as claimed by the Minister. 
The Minister had said that it is an isolated case. It is a 
teRing commentary on the gaping holes in the system. 
The whole galaxy of institutions, regulators, Govemment 
agencies, and all concemed, is in the dock. Politicians 
are in the clock. Key functionaries in the Government of 
Andhra Pradesh as others related to the Govemment are 
in the dock. So, I thank you, Sir, that at long last we 
have been given this opportunity to discuss this issue. 

In the past, we had discussed the scam of Harshad 
Mehta variety, Ketan Parikh variety, of the Rupan Panchal 
IPO scam end many other scams . ... (Inlenuptions) 

MR. CHAIRMAN: Nothing will go on record. 

(Int6mJptions) ...• 

SHRI RUPCHANO PAL: These Institutions were 
assigned by the Constitution and Parliament specific 
responsibilities. They have failed miserably. Be it the 
capital market regulator, SEBI; be it the RBI; be it the 

"Not recorded. 

different banks; be it the other agencies including the 
Income-Tax Department. Enforcement Department and a 
lot of others about whom I shall mentioned in the course 
of the deliberations. 

On 7th of January. the whole nation was shocked to 
know that a confessional leller has been wrillen by the 
CEO of the fourth IT major, who has 185 clients, many 
of whom are Fortune 500 companies. who was an icon, 
who was the person allowed to sit by the side of Mr. Bill 
Clinton, when he came, while Ratan Tata, Mukesh Ambani 
and others have been sitting in the audience. That icon 
discovered as a con man. Is it that suddenly it has 
happened? He has admitted, "I have been doing all thasa 
falsification of accounts, siphoning of funds. manipulation. 
I have been doing all these for the long seven years." 
Not that. it was suddenly discovered. The person's name 
came as long back during the days of Ketan Parikh's 
time. Subsequently, Income-Tax Department. in 2002. it 
was discovered that Raju had been using accounts 
opened in the names of relatives, parents, in-laws. 
brothers and cousins to divert money and carry out insider 
trading. It was lheir Govemment in 2002. 

MR. CHAIRMAN: Should we name the person who 
is not present inside the House? You can say as CEO. 

SHRI RUPCHANO PAL: Whose name I am taking, 
Sir? Yes, I am naming one lady inspector. her name is 
given here, il is well known to the nation. It is written 
that the lady who had detected the massive tax evasion 
and irregularities. Instead of looking into the issue, she 
was transferred. II was their Government. CSOT was 
there. This man has bungalows and villas, even Nizam 
would have envied, in 63 countries. Massive mansions in 
63 countries. He has more than 2,000 pairs of shoes, 
even Imelda would have envied such a situation. He has 
been doing aU these manipulations, siphoning of funds, 
all the crimes possible for a white-collar criminal, had 
been committed by him. Now, what has happened? After' 
this exposure on 7th of January. 2009. till today, although 
the Prime Minister has said that the whole fraud would 
be exposed; the nature of the fraud would be investigated 
and within three months time, the offenders would be 
punished appropriately. What has happened till today? It 
is more than six weeks now. There is nothing - there is 
no progress at all. The Minister of Company Affairs is 
responsible for two agencies - Serious Fraud Investigation 
Office and the Registrar of Companies. They have their 
responsibilities. SFIO did not have any access to 
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investigate and interrogate the CEO of Satyam. h wes a 
conspiracy - I charge that it was a cover up conspiracy 
made by the key functionaries of the AP Government -
the CID had appropriated the whole responsibility -
Satyam Chief surrendered on his own and he was given 
judicial custody. h had been discussed as 'protective 
custody and not preventive custody'. Now, he is enjoying 
7 -Star lUXUry. A criminal who has duped thousands of 
the shareholders, who has looted money, who has 
siphoned public money, is enjoying 5-Star and 7-Star 
luxury, and the SFIO did not have access to it, because 
it is a complex fraud. The CID of AP has no wherewithal 
to go deep into it; but still it appropriated the authority; 
they did not even cooperate with SEBI. There was insider 
trading. That means, just before the 7th of January 
confession, 92 Iakhs of shares changed hands in one 
day. ActuaRy the transfer or sale of shares was of the 
order of Rs.2.45 crore. Was it done by one single 
individual? No. There was insider tracing. There r.es the 
tragedy. 

The Executives, the VICe-Presidents sold Iakhs and 
Iakhs of shares just before this confession. Even the 
present CEO - the tragedy or the irony - has done this. 
I am reminding the M"lOister present here. He said, what 
can be done? It may be that the person may seH. Even 
the present CEO, Mr. Murthy, I am naming and if you 
like, you can delete - he has been made the CEO -
has been involved in insider trading. He has also sold 
his shares: now, he is the CEO. 

The names of the Board of Directors, famous names, 
c:eIebrities, fanner Cabinet Secretary, very important names 
from the International Business Schools are there. 
Independent Directors are there. The very concept of 
having them there is different 

Once a Public Sector Chief commented - you are 
.subjugating us to such control, without any level playing 
field. We are a public sector undertaking; the Government 
is delaying in the matter of appointment of Independent 
Directors and you are saying, we are subjected to the 
CAG, we are· scrutinized by the Pamamentary Committee, 
we are under the jurisdiction of CBCE, ·CBI, everything. 
You are looking at us only. Where is your Independent 
Director? They are just NSlI11IlhflllS. It is e statement 
made by one of the most important Chaitman of the 
public sector undertakings - that, SEBI is with us in 
rasped of Independent Directors in such a manner and 
the Government is sitting idle. What are they doing? If it 
is the Executive Chairman, then 50 per cent wiD be 

Independent Directors. Who are these Independent 
Directors? Who appointed them? They are celebrities. After 
what has happened In Satyem, dalfy, Independent 
Diroctors, the celebrities are resigning from different 
Boards. 

16.00 hr •. 

[SHRI V A1lIW..A RAOHAKAItHWI in thtI Ch.9IIj 

They have no responsbiIities, but they were supposed 
to be the watch dog to protect the interest of the small 
investors. They are enjoying life. Money was being given 
and because of huge fees being given to them, they 
remained silent. We do not have any Idea. The 
Government decided to absolve them. Why is this concept 
of Independent Directors? They are appointing their own 
distant relatives and very freely picking up people. Who 
were the Independent Directors during all these seven 
years? I am told that in case of some people, their 
passports have been seized. Who were the Independent 
Directors on the Board of Satyam? I know them. But I 
am not naming them. Thera we .. iqMXtant people. There 
was the former Cabinet Secretary; key professors of 
important business schools, famous and reputed people. 
He had set up more than 358 companies and many of 
them were fictitious and vanishing companies. Money was 
only transferred from the IT sector to the real estate 
sector. 17,000 acres of land was given in certain areas 
by the Ancilra Pradesh Goverrvnenl prestigious contracts 
worth Re. 38,000 crore in the power and irrigation sector 
was given to them. Even the Chief Minister's favourite 
drinking water scheme, namely, the Krishna Drinking Water 
Scheme was given to them. Not only projects from power 
and irrigation sector, even the prestigious Hyderabad Metro 
was given to them. Shri Sreedharen, the renowned 
personar.ty who is associated with the works of Delhi 
Metro had made a complaint to the Planning Commission 
saying that the way in which the whole plan is sought to 
be changed by the Andhra Pradesh Government Is not 
acceptable. But nothing has happened. The Central 
Government did not intervene. The Planning Commission 
did not care for it. It was done by one company, namely, 
MIs Maytas Infra, a subsidiary of MIs Satyam. ActuaRy 
there are two such companies, one is MIs Mayt88 Infra, 
a r.sted company and the oIhet Is MIs Maytas Properties. 
Contracts worth hundreds and thousands 01 rupees were 
given in violation of all norma. If the person doing all 
these things is considered to be the RII/8 of corruption, 
who can say It is not correct? There Ie a saying going 
on in Andhra Pradesh about this R8/II of corruption. There 
is a nexus. There Is an important political functionary 
whose name is coming again and again in all the land 
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deals. The name is common. the address is common. 
He is a political leader. Who is that person? They should 
know better. Nothing has happened. I am charging this 
Government that they are engaging in a cover up 
operation. First. all the papers were taken away by the 
CID. The SEBI and others were not allowed to interrogate. 
Only after the intervention of the Supreme Court. SEBI 
was given some opportunity to inte"ogate the discredited 
Satyam Chief. But it was the primary responsibility of 
SEBI to do what CID tried to do. The CID did not c0-

operate. The Chief Minister said as to what can be done 
in such a situation. He said that he Is requesting and 
writing to the hon. Prime Minister 10 give the case to the 
CBI. Ironically, a news item was published in the national 
newspapers on the same day. When was It published? It 
was when the Supreme had commented in the Mulayam 
Singh case that CBI is working at the behest of the Law 
Ministry of the Central Government. Almost at the same 
time. a court had commented on the Nithari killing by its 
judgement. The people of this country are well aware 
that CBI has totally tamished its image because of its 
malfunctioning and corrupt practices as has been 
demonstrated by the arrest of the DSP. at KoIkata who 
had been engaged in the Tagore's Nobel Medal 
investigation and in the Singur case and all such other 
cases. He was caught red-handed in the Kolkata street 
by the CBI officers themselves whUe taking bribe. It Is all 
known about CBI and in such a situation. yesterday, a 
news item has come about CBI. It Is said there that they 
have been given the assignment and that they have been 
told to investigate into the issue. But there is no room 
available in Hyderabad where we can set up an office. 
There is no telephone available. there is no space 
available where we can put all the records collected. ... 
(/ntBnuplion$'J The State Govemment is cooperative by 
not giving the CBI any space to run the investigation. 
This is the charge made by the CBI itseH. I am not 
making any charge. The CBI is under you. It is not under 
me. CBI is making the charges like where can they have 
the room. the Space where they can keep ali the records. 
It is a farce and mockery of democracy. ... (Intenuptions) 

SHRI ARUNA KUMAR VUNDAVALLI (Rajahmundry): 
Is it the press article which you are quoting? Can you 
tell us the name as to who has said it? ... (Intenuptions) 

SHRI RUPCHAND PAL: When I am speaking here. 
am speaking with authority that it has come In the 

press. If you have any info~tion to the contrary. you 
can quote and refute my charge. I am charging. If you 
have any info""ation to the contrary. you can quote and 
refute my charge. I am charging. You can say that space 
has been made available, room$ have been made 

available or a house has been made available and that 
the CBI is happy that they are going to start the 
investigation. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): So 
far the State Govemment has not issued any denial. 
... (lnlBrruptions) 

SHRI RUPCHAND PAL: I am doing it on the basis 
of my own Info""ation. I am speaking it on the basis of _ 
my own info~tion. If there is any info""ation to the 
contrary. you are at liberty to refute it and put it on 
record. . .. (InlBnup/ions) 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Rupchand Pal. 

(InIBrrupb'ons) .... 

SHRI RUPCHAND PAL: Please leave It to me. Why 
are you appropriating the responsibility of the Minister? 
You are yet to be a Minister . ... (InlBrruptions) If you 
come back in the Fifteenth Lok Sabha, you may be .... 
( InterrupticJl7s, 

MR. CHAIRMAN: Shri Pal. only your speech will be 
on record. 

(InlBrruptions) .... 

SHRI RUPCHAND PAL: Sir. I shaH address only the 
Chair. I will not listen to them. 

Sir. 18 banks have their exposure and what about 
Know Your Customer? Money is pouring into the banks. 
in whose account. what account. where from the money 
has come? If I go to the bank, even as a Member of 
Parliament, they ask my photograph. the address. EPiC. 
etc.? It is just like the IPO scam. They are going with 
the voter list to a slum and just open accounts in fictitious 
names. Fictitious accounts were opened. I charge the 
RBI also. BNP Paribus. HSBC. Citi Bank. HDFC. IClCI 
are involved in this. What has happened to the RBI? 
This I am saying because I have asked the RBI about 
this. The Pricewaterhouse Coopers, the auditors. got a 
very bad name because of their functioning or for their 
Involvement in the Global Trust Bank scam. They were 
banned. But after three years the RBI had withdrawn the 
ban. I did ask the RBI as to why they did it. They asked: 
"What can we doT The Indian Chartered Accountants 
Institute. the ICAI, is the seH-reguiatory body. They are 

"Not recorded. 
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supposed to look after that. We have written to them 
about this Pricewaterhouse Coopers and about their 
misdeeds. But they have not replied, they have not taken 
cognizance of the offence and they have not acted upon 
it. So, what could we do? We have withdrawn the ban. 

Nowhere in the world such seH-regulation is done in 
the case of a key audit body. Pricewaterhouse Coopers, 
particutarty, is involved in a number of scams earlier, and 
not just in the Global Trust Bank scam. They were paid 
heavify. You make a comparison with the auditor fees In 
respect of other IT companies like the Infosys, TCS or 
Wspro, it was far more than thal There was connivance. 
But unfortunatety the Institute of Chartered Accountants 
did not do anything. I have told that already. 

. The Income Tax Department knew from 2002 that 
tax evasion is taking place. No step has bean taken 
from that day, from the NOA days till today. AU the 
information are with the Government. Why did not they 
act? It cannot happen in isolation. There was connivance. 
At some level there was connivance, at the Board level 
and at other levels. Otherwise, such a super scam could 
not have taken place. It has tarnished our name, it has 
tarnished the country's name. It is a stigma on the 
corporate Inda. tt has endangered the 1ive6hood of mora 
than 50,000 employees. Moreover, it has affected 
hundreds and thousands of srnaR investors who had put 
their money in good faith. It has put a question mark on 
the institutions. 

If the statutory body, which is considered to be a 
watchdog, behaves in such a rnamer; If the Independent 
DirecIors, who are celebrities, act in such a mamer, what 
wiD happen to this COUltry? Placing 01 shares was going 
on even after what has happened. There should be full 
disclosure of placing of shares. I am saying that this is 
not an isolated case because the UK Noble Research 
Group is saying that 500 such Indian companies are 
involved in such taIsificaIion of accounts. This is the report 
of the UK Nobte Research G~. There is anoIher report. 
What is that report? It is the report from Shri Pai, who 
was given the assignment to investigate into the Harshad 
Mehta case. He Ie an income-tax expert. He has 
commented, in the backdrop of Indian money stashed In 
the Swiss banks, that more than fourteen billion dollars 
is stashed in Swiss banks. The largest amount in the 
Swiss banks is the Indian money. He is commenting that 
only 25 per cent of the profit is shown by the Indian 
corporate sector. What has happened in the case of 
Satyam? There is an Enforcement Directorate. There are 

villas in 63 countrfea. Money has been collected or falaely 
accumulated through the Mauritius route. There Is • 
Mauritius connection also. There is a Mauritius company 
also. That Is also tI1der the inveBIIgation, but nothing 
has come out. The Enforcement DIrectorate Is making 80 
many comments and all these things. It has global 
dimensions. The US class action has taken place is a 
different story. Some lobbies are preasurising that there 
shoukl be a cIstrasa sell of Satyam. We are opposed to 
that That is a different story. The Govemment is coming 
out with a saJvage pactcage, but the Govemmenfs more 
concem should be the credibility of the Institutions. One 
company may come and one company may go, but the 
institutions and the systems that they have set up over 
the years, this very system Is In question. There are 
gaping holes in the system. There is a feeling among 
the people that deliberately there is a connivance to alow 
these gaping holes to be used; otherwise how could this 
man, who was caught as long back as 2002 by the IT 
investigator, was allowed to loot ptj)Iic money from 2002 
to 20091 It is not new. 

Sir, I now refer to land deals in Andhra Pradesh. 
The contracts were given in 14 States. How could it 
happen without the assistance, cooperation and help of 
the powers at Delhi? Without that It could not have 
happened. In 14 States, contracts, major contracts, 
irrigation, roads, power, railways. airport, port and what 
not were given. You will find that the land deals have 
made him the biggest land baron not only in ArdIra. 
Pradesh but also in the whole of South. .,. (lntsrruptions) 

MR. CHAIRMAN: You have taken 30 minutes. Please 
conclude. 

SHRI RUPCHANO PAL: Sir, I wiD conclude within 
ten minutes. 

I am c:t'IaIVng the Government. The Government does 
not 888m 10 be serious about It. It is not a 'simpIe question 
of providing some money. The lOBI wHI give As. 600 
crore, someone will search for the strategic investors'; 
SEBI will waive the take over roles so that some 
competitor can come In such and such manner. The 
names are coming and the pressure for distress sale is 
coming. That is one part· of the story. It is to save Satyam. 
its employees and the Interests of the stakeholders and 
aU these things. It has got national and intemational 
dimensions. It concerns the image of corporate India. 
That is true. But more important is our system and our 
institution - whether SEBI will condone that and did not 
SEBI know anything what is happening in the matket? 
Did not ROC know; is It not the responsibility of the 
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Registrar of CompanIes to know what Is happening? Now, 
suddenly they have woken up. There Is no commercial 
intelligence system. I charge that It was the creation of 
both these Governments - the NDA Government and the 
UPA Government - and that tarnished the image of the 
people of this country and the image of the colpOrate 
houses who have built up the international corporate 
image. It hurts them also. So, saving Satyam cannot be 
the only option. The operation cover up cannot be the 
only option for this Government. 

Sir, avoiding a discussion on the floor of the House 
will never save them. They will have to answer for long 
seven years what they have been doing. both the NDA 
and the UPA Governments. I charge both the 
Governments that they had aftowed this thing. 

Sir, in the case of Herehad Mehta, there was one 
JPC. Our respected hon. MInister was a colleague In the 
Second JPC also. We had made certain 
recommendalions. Yes, the hon. Minister was with me In 
the JPC. In some other capacity, we had inquired into 
the IPO Scam and other scams also. But never before 
have we seen that such a blatant attempt of operation 
cover up happened where the CID would appropriate 
everything; the police will allow the protective custody 
and the Judiciary will not alow the real agencies such 
as the SEBI, the SAO and the ROC who can unravel 
the truth. Uhimately, everything has been managed - I 
am not using the other words. I am using the soft words. 
You can put the real words in place of the managed. -
through writing a letter to the hon. Prime Minister for a 
CBI inquiry. Everyone knows what the CBI means these 
days. At least I know about Singur which is In my 
constituency. The person who was behind the bar Shri 
Suhrid Datta is now free. He has been freed on bail. 
The person who booked him is behind the bar. He was 
caught ~ on the streets of Kolkata by the CBI 
people themselves. We know abOut the CSI, whet the 
Supreme Court has said in the Mulayam Singh case, in 
the N'ltharl case and all these things. My question Is this: 
Should the Government rethink about certain key areas 
of the system? 

Number one, my demand is about the independent 
DIrectors. How should we select them? WIll It be left to 
the whims of the promoters as it has happened? I have 
asked for the names of the persons who ere on the 
Board, who are the independent Directors on the Board 
of Satyam. My information is that in the case of some of 
them, the passport has been impounded. There are some 
NRls also related to theSatyam Board. There are some 

others who are absconding. There are some names which 
have been absolved. There are aorne others in the case 
of whom the Government has said no arrest warrant 
should be Issued. The Government should come clean 
on this. Who are they? Why have you clone it? Everyone 
is equal in the eye of law. If you have committed any 
mischief or committed any crime, there is punishment. 
... (/ntsnuptions) 

Now, I am coming to my second demand. The first 
demand is about no protection. What about the 
independent Directors? There are many suggestions 
corning. The second dernand is about the auditors. If the 
lnatitute of Chartered Accountants of India goes on taking 
its own time, what should you do? Will it be a case of 
Sukh Ram which took 13 or 14 years? The Prime Minister 
has said that within three months, it would be done. 90 
days wiD be over on 6th April. We want an assurance 
before the election. Tomorrow, the Fourteenth Lok Sabha 
may come to an end. It may be the last Session. Who 
knows it? We want an assurance even today itself. By 
this time, the people of our country must know that this 
is the outcome. 

The third demand is this. Why should this man, a 
criminal of the worst type, the Satyam Chief, enjoy the 
seven-star luxurious life? He has tarnished the image of 
this country. It is such a great crime. Why should he 
enjoy the seven-star luxurious life even after what he 
has done? 

The fourth is that the other people on the Board 
should not be spared. 

18.24 hra. 

[MR. SPEAKER in ths Ch.9H! 

I come to my last point. II is the most important 
one. Disgorge whatever he has swallowed. 
... (InMmIptions) You should take out whatever he has 
swallowed by this time. 

Then, adequate compensation should be given to all 
the stakeholders at the earliest 

There should not be any hesitation to punish this 
offender who has tarnished the name of India. emerging 
Inda. cOlpOrate India and who has just exploited the 
trust and faith imposed on Satyam in such dubious, 
heinous siphoning off of funds, falsification of accounts, 
insider trading etc. 
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(Shri Rupchand Pal) 

I believe the Government owes It to the nation to 
come out clean on the Satyam i88ue. 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): Mr. 
Speaker. Sir, I stand to participate in the discussion under 
Rule 193 on the situation arising out of the alleged 
mismanagement of the affairs of the Satyam Computer 
Services Umited. 

Sir, Satyam Computer Services Umited is not an 
ordinary Indian IT company. Satyam's Ramalinga Raju 
was not a fly-by-night operator. Satyam was listed on the 
New York Stock Exchange. It used to boast of having 
185 companies of the Fortune-SOO and Fortune-1000 as 
its clients, including the US Govemment. When Enron 
scam blew up in the US, it sent ripples in the whole 
corporate world. Satyam is no less. We have lost 
credibility of our IT sector in the whole world. Today small 
investors do not want to invest in IT companies any 
more. 

Sir, in India we love hero worship and we have 
examples in the Stock Market manipulations. We have 
heroes everywhere and we had heroes like Harshad 
Mehta. Ketan Pareikh, Ramesh Gelly etc. Satyam's 
Ramalinga Raju seems to be the latest addition. Shri 
Ramalinga Raju was a poster image boy, had red carpet 
treatment. had State-sponsored recognition, hobnobbing 
with the bigwigs of Andhra Pradesh, including the Chief 
Minister, Ministers, bureaucracy, WIPs from abroad and 
more and great soaring market perceptions and all that. 
Raju was aD that I had mentioned and he had friends 
from the list as I had mentioned earlier from Fortune-
1000 companies. 

When Satyam wanted to buy Maytas firm, I used to 
wonder what Maytas is. Maytas is actually the reverse of 
Satyam. If you spatl out 'Salyam' and put It reverse, it 
becomes Maytas. When the shareholders challenged 
them, then only they stopped. AcIuaIIy, you should look 
at it the other way. 

This transaction which was to take place and was 
aborted is, I think, the one which is talking about the 
related party transactions. It is the Raja or the King of 
the related party transactions which was taking plaCe. 
Pushed to a comer, Raju admitted to a fraud of Rs.7,OOO 
crore and admitted that Satyam Computer's financials had 
been manipulated by him for very many years and he 
was showing high profits and high figures. 

While we have to walt for the findings of the 
investigation, we al80 want to eagerly understand the 
proximity of Ramallnga Raju with the present ChIef 
Minister of Andhra Pradesh, the Ministers and the 
bur8aucracy there. Raju's family floated finna Iik8 Maytas, 
depended on busineases from the State Govemment on 
infrastructure projects which need huge capital and that 
also has to be investigated into. 

His overriding ambition, greed for owning Maytas 
along with Satyam was his downIaD. There are a few 
things that crop up. The Satyam Computer fudged their 
fIgUres to be In line with the top-most IT services market. 
Did they actually have lower saJes and lower earnings 
and therefore, there is no money in the company? In 
this scenario by fudging the numbers and figures, the 
company could have benefited by the volatility in the 
stock market and would have waited for an opportunity 
to bridge the gap of false financial or Satyam Computer 
did have the financials right and therefore, a lot of cash 
lying in the company. But Raju and his company siphoned 
the money out, using fictitious payment accounts 
mechanism including pay-rolls for about 10,000 n0n-
existent ghost employees. What is need Is an investigation 
which can throw light and all that I have said. 

Something which is very Important is that we must 
have an enquiry. 

MR. SPEAKER: Please concaude. 

SHRI VIJAYENDRA PAL SINGH: Sir, I am the only 
speaking from BJP. 

MR. SPEAKER: I have got another name from your 
Party. 

SHRI VIJAYENDRA PAL SINGH: Sir, I was under 
the impression that mine was the only name from my 
Party. 

MR. SPEAKER: Another hon. Member's name has 
been given by your Party. Every Party has agreed for 
two hours' discussion on this. Very well, you may take 
another two-three mlnutae. 

SHRI VIJAYENDRA PAl SINGH: But more Important 
is the fact that we need to take urgent steps to protect 
the country's image and also bring to tight whether they 
or any such Satyama are in the hiding today. 

I recommend to the hon. Minister the following things 
from my side: They should put a $8feguard or SEBI 
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should be told regarding these; high levels of transparency 
of finances including certifications by financial institutions 
and banks; clear review of audited results by another 
accounting firm; mandatory disclosure of shares pledged 
by promoters and terms of such pledging. 

Fourthly, I would recommend for tighter insider trading 
norms and to include a larger group of people and 
advance notice of sale by promoters and senior 
management. Fifthly, I would recommend for regulating 
and monitoring real estate investments by IT companies. 
Lastly, I would recommend for regulating large cash 
reserves and forcing IT companies to give higher dividend 
to shareholders. 

It is Important to mention that when EN RON went 
bust in the US, '1\ grade acoounting firm, Arthur Andersen, 
shared the ENRON's disgrace. Will something like this 
happen to the Price Waterhouse also? 

Sir, I would also like to talk about intemal auditors 
because Price Waterhouse is an extemal auditor. My 
colleague was talking about the intemal auditing and the 
independent Directors. After ENRON, what happened was 
that SEBI put a clause 47 which said that the intemal 
auditors will have a say and it will be under independent 
Director, and those independSnt Directors will be looking 
at every transaction. " that had happened, then this scam 
would have been blown many years ago because seven 
years' manipulation has taken place. What were the 
internal auditors doing? If the internal auditors were under 
an independent Director, what was that independent 
Director doing? This is something to be looked into. 

I think it is the first time that the Minister - he was 
also with me on the JPC - has taken such a prompt 
action. I wish that the Minister takes it all the way and 
puts forth to us, to the country because the whole country 
is worried about the scam. We must have results; we 
must have the investigations. Tell us exactly what has 
happened? Where did the money go? Were there ghost 
employees? Or, has this money gone into somebody's 
coffers? This has to be looked into. 

In the end, I must just say that we have to be 
worried also about the professionals and the IT 
technocrats of Satyam because they are also worried. It 
is one of the largest IT companies. We are worried about 
the families of those professionals and IT technocrats. 
That has to be looked into also. 

SHRI ARUNA KUMAR VUNDAVALLI: Mr. Speaker, 
Sir, I would like to thank Mr. Rupchand Pal. He is such 

a senior-most Member, and I think I am the junior-most, 
first-time MP. In his speech he said that the Department 
is not able to do anything; the Govemment is not able 
to do anything; the courts are helping the accused; and 
the CBI is a useless organization. Finally, I did not 
understand, being a first-timer, as to what has to be 
done. We cannot just bring someone and shoot them 
saying that you are accused. It is because Telugu Desam 
is saying, because Telugu Desam is friendly. with us: "We 
are going to kill you now; we are going to hang you 
now.· There is a law; there is a system here. We know 
that justice is delayed, but justice is never denied. It may 
take some time. But Mr. Rupchand Pal, may be because 
of his Communist background right from the beginning, 
and being such a senior man, wanted to make this also 
a country where without any trial we can eliminate a 
person, the Govemment feels that he is not fit to be 
there. 

I thank the Member from BJP, Shri Vijayendra Pal 
Singh, for congratulating the Government for taking 
appropriate steps. 

If the then NDA Govemment took certain steps at 
that time, there would not have been a scam like this. In 
2002, Shri Ramdas Athawale, who is also in the House 
... (Inle17uplions) 

MR. SPEAKER: He is happy to receive your 
compliment. 

SHRI ARUNA KUMAR VUNDAVALLI: Thank you 
Athawale ji. Sir, I had brought out one financial scam in 
the Andhra Pradesh Assembly in 2006. In the same 
House, I did not raise it. Shri Advani, the tall leader of 
BJP himseH has said that we are controlling the Press 
and curbing the Press in Andhra Pradesh. Sir, I had 
made an allegation against the Press man, not against 
his paper, against his financial dealings, against the 
violation of the Section 1§Js) Reserve Bank of India Act, 
against collection of funds. When I had made that 
allegation and when an inquiry had started, that gentleman 
went to court and brought a stay, but he had accepted 
my version and paid back Rs. 1800 crore to the 
depositors. . .. (Interruptions) 

MR. SPEAKER: It is worth to note how he did it. 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, he sold his 
property. . .. (Interruptions) 

MR. SPEAKER: How did he make that money? 
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[Shri ANn Kumar Vundavalbl 
SHRI ARUNA KUMAR VUNDAVALLI: If Shri 

Rupchand Pal is here, I would have asked him that 
question because he is now very close to him. 
... (/nIemJptions) 

SHRI KlNJARAPU YERRANNAIDU (Srikakulam): Sir, 
this is Satyam fraud . ... {In/enupIions) 

MR. SPEAKER: You please wait for your chance. 
You need not address now sitting there. It is not good. 
You are such a senior Member. 

SHRI ARUNA KUMAR WNDAVAW: Please have 
patience. Whatever I speak is 'satyam'. 'Satyam' means 
'truth'. Satysmtlv jIIy/fI. I am speaking salysm. I know he 
is your Ra,jaguru. ... (/ntenup/ions) 

MR. SPEAKER: You please address the Chair. 

... (/nltlnupIions) 

MR. SPEAKER: Please do not record any 
intenuptions except what Shri Aruna Kumar says. 

(/ntsnuptions) .... 

SHRI ARUNA KUMAR VUNDAVALlI: Then, I was 
wondering how a person could collect As. 2,600 crore 
violating the RBI Act. He says openly: -Ves, I can do It. 
Nobody can question me.. That is what he said. He 
came on television and said: "I know, I can do It.. I was 
wondering as to how he could do It. He did it becauee 
the then TOP Govemrnent .... 

MR. SPEAKER: Please do not mention his name. 

SHRI ARUNA KUMAR VUNDAVAW: I am sorry, Sir. 
1 am withdrawing that. ... (/nltHTUptions) 

SHRI KlNJARAPU YERRANNAIDU: Sir, no problem. 
He can mention his name . ... (/nts17Up/lons) 

MR. SPEAKER: Shri Yerrannaidu, I have a problem. 
I do not need your certificate. 

SHRI ARUNA KUMAR VUNDAVALlI: You will be 
given an opportunity to speak on this issue. 
... (/ntsnuplions) 

"No! recorded. 

MR. SPEAKER: Let me do my job for the last but 
OIlIl'day. 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, I was 
wondering how he could do it. He could do it with the 
support of the then Government, the then NDA 
Government. Somebody had complained in 1999; they 
kept the complaint on. I had brought out the complaint 
token copy and I had shown It. Now, the matter is in the 
Supreme Court, High Court, District Court and every other 
court. 

Now, also when the Satyam thing happened, I was 
wondering how Satyam could do anything without the 
support of the Government. Some people in the 
Government would have supported him. On the next day, 
Shr! Ramdas Athawale's statement appeared, which said 
that in 2003 he had written a Jetter to Mr. Vajpayee, the 
then SEBI ChaIrman pointing out the fraud that there 
was a freud In Satyam. He said that these are fraudulent 
accounts, and asking the Govemment to take action. A 
copy of the Petition which he had filed with SEBI was 
sent to Shri AtaI BIhar! Vajpayee, the then Prime Minister 
of this country. As a result, the Income Tax OffIcer, one 
lady, said that there was some mismanagement In 
accounting; immediately she was asked to keep quiet 
and she was transferred. This atata'nent was also given 
by Shri Ramdas AthawaIe. Then, he was there In this 
House. 

I am reminding Shri VJjayendra Pal Singh that this 
had happened In 2003. Satyam Computers had become 
an icon. He had become auch • big man. He was sharing 
dais with BiI Clinton. There were 80 many stalwarts who 
were sitting clown; Ratan Tata W88 sitting down. We aU 
saw o'a television and wondered: "Who Is this man?' We 
never knew about him. Only three people were there on 
dais. ... (/nmtnJplions) 

MR. SPEAKER: Shri Yerrannaidu, you wiD have your 
chance. I wiU not allow you to Interrupt like this. 

I know that not only Parliament election but the 
AasembIy election is also coming. 

SHRI ARUNA KUMAR VUNDAVALLI: I can 
understand, Shri Yerrannaidu. UnIeas you interrupt me, 
you wHl not get marks. So, you win Interrupt me; you will 
be happy In Hyderabad with your bose, your Rajaguru. I 
know that. ... (/ntwnJpIiDns) 
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MR. SPEAKER: Not one word of Shrt Yerrannaldu 
wRl be noted down unless he speaks with my permission. 

(/nIlInup/itJf1s) ...• 

SHRI ARUNA KUMAR VUNDAVALLI: I would also 
tell you what are the other friendships. . .. (/nlsmJpllons) 

MR. SPEAKER: I know, every State was trying to 
persuade him to kindly invest in their State. I have seen 
that. I was the Chairman of an Industrial Development 
Corporation. 

SHRI ARUNA KUMAR VUNDAVALLI: The then Chief 
Minister went all the way to the US, near New Jersey 
and Inaugurated one of the offices of the Sat yam 
Computers there. The son of the then Chief Minister and 
the son of the then Chairman of the Satyam Computers 
both went to the Stanford University. The Stanford 
University had received an amount as a donation, or 
whatever you may call it as a charity, from the Satyam 
Computers in the form of a cheque. Then, within two 
months, the son of the then Chief Minister was enrolled 
into that coHege without producing the papers required 
for joining that college. . .. (Infllnuplions) 

MR. SPEAKER: Do not mention anybody, who is not 
present here. 

SHRI KINJAAAPU YERAANNAlDU: It would be better 
to appoint a sitting Judge to inquire into this. I am 
requesting the UPA Govemment. ... (Infllnuptions) I am 
challenging him ... (InIfNTupIions) 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, he is 
interrupting me ... (lnfllnuptions) 

MR. SPEAKER: Mr. Yerrannaldu, I would deduct this 
time from your allocated time when you speak. 

... (/nItImJpIion.s) 

MR. SPEAKER: Mr. Yerrannaldu, do not get upset. 
You are speaking without my permission. 

... (/nIlInuptions) 

"Not recorded. 

MR. SPEAKER: 00 not write anything. 

(Interruptions). ..• 

SHRI ARUNA KUMAR VUNDAVALLI: I am telling you, 
Mr. Yerrannaidu, that whatever I am .speaking is Ss/yamllv 
JsyslII ... (lntenuptions) We speak only truth. This is 
Ss/y8mllv Jaysfll. We speaK only ss/yllm and you support 
Congress sslysm ... (Intenuplions) That is your background 
and this Is our background ... (lntenl4OlIOns)· 

MR. SPEAKER: Mr. Yerrannaidu, this is very 
unfortunate. You sit down. Take your seat. 

... (Intenl4Otions) 

MR. SPEAKER: Do not record anything. 

(Intenuplions)... • 

MR. SPEAKER: Mr. Yerrannaidu, it is very 
unfortunate. 

... (lntelTllplions) 

MR. SPEAKER: Let me see. If there is anything 
unparliamentary said, I shall delete it. 

... (Intenup/ions) 

MR. SPEAKER: Making a donation to a university is 
not unparliamentary. 

.,. (Infllnuplions) 

SHRI KINJARAPU YERRANNAIDU: He has said that 
the Satyam Computer has paid a cheque .•. (lntemJplions) 

MR. SPEAKER: He has not taken any name. I am 
quite alert about this. I never allow any derogatory 
statement. 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, I did not 
make any derogatory statement. I stand by my words. 
This is like a temple for me. Whatever I speak, I speak 
only truth. If they can prove that there is another student 
in the Stanford University of the same marks and same 
standard ... (In/enupIions) 

"Not recorded. 
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MR. SPEAKER: Mr. Yenannaidu, why IIle you so 
upset? You will get your tum to speak. I would deduct all 
the time due to these interruptions from your allocated 
time. 

SHRI ARUNA KUMAR VUNDAVAUI: Sir, I would 
advise Mr. Yerrannaidu to please go to the internet, go 
to the Google Search, just type Stanford University, and 
see the names. 

MR. SPEAKER: No names should be spoken. 

SHRI ARUNA KUMAR VUNDAVALU: Sir, he knows 
that name. After typing the Stanford University, he would 
see what are the minimum mattes required to get an 
admission in the Stanford UnivenJity and how many martaa 
he got. 

MR. SPEAKER: That is not material. 

SHRI ARUNA KUMAR VUNDAVALU: He would also 
come to know what is the amount given by way of 
donation. That is also there in the website of Stanford 
University. So, I am not creating anything; I am not lying. 

Sir, what I want to inpress upon this House is that 
yes, Satyam Computers's Ramalinga Raju is a fraud. He 
himseH had admitted it TIll he confessed, till he revealed, 
nobody knew about it. It is because, we were never 
even given a chance to suspect him. He was 80 close 
to him. He was so close to the then Chief Minster. 
Wherever the then Chief Minister went and talked to the 
software engineers, he told them: "Ramalinga Raju is the 
ideal. You take his life as ideal. Everybody should become 
like RamaJinga Raju." That was the type of relation they 
had. We were also thinking that he was a big man, he 
was there in the 'Fortune 500 Companies.' Their sister 
concem was coming and quoting for various contracts, 
like they had quoted in Gujarat, they had quoted in 
Bengal, and they are doing wortaa in Orissa. They are 
doing works in the entire country. . .. (Intsl7Zlpllons) But 
that is not accountable for you. Only in Andhra Pradesh, 
they should not do any work ... (lntenuptions) 

/MR. SPEAKER: What is this happening? 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, he has 
spoken in Telugu. I have taken prior permission to talk in 
Telugu also . ... (Intsnuplions) 

MR. SPEAKER: Think of us, please. It is not an 
Andhta Pradeah ASIIembly. 

'" (1nMrtuptions) 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, he is 
questioning about one work, which was given on 
nomination. 

MR. SPEAKER: That Is not recorded here. He is a 
new Member and he has been Inspired by Mr. 
Yerrannaldu to speak while seated! 

'" (111IIH7UpI/on$) 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, on 7th 
January, 2009, the confidence of the investors was shaken 
by the statement of Mr. Rama/inga Raju. About 53,000 
professionals are working In the Satyam Computers, and 
the company has operations In 50 countries. 

When our Chief Minister was here in VlgyIln Bhavan, 
New Delhi, attending the National Security Meeting. 
immediately he said CBCID to inquire into it. 

These people are questioning the CBCID. They do 
not know that even the attack on Bombay hotels by 
Pakistanis was immediately inquired by the local police 
and CBCID. Even when the tallest man in this country is 
killed, the FIR has to be given to the SHO. Somebody 
like IG or DG will not come. That is the procedure. 
Immediately. our State Chief Minister has asked the 
CBCID to inquire. He spoke to Mr. Montek Singh 
Ahluwalia, Mr. Chidambaram and Mr. Pram Chand Gupta, 
and they gave a statement. Even though it was a holiday 
on 8th, they immediately took this matter with them and 
gave the· investigation to the Serious Fraud Investigation 
office. They have arrived on a holiday, on the very next 
day to Hyderabad, and they have started inquiring. 

This man went and courted arrest. He went to the 
office and said, please arrest me. In the Telugu Desam's 
own pamphlet, which I told you just now about the 
Rs.1,BOO crere issue, it has come-look at the life he is 
leading; such a man having a Swimming pool in his 
house, a man having a theatre in his house, is now on 
floor. He is given 200 grams of rice and 10 grams of 
piclde. This is all coming in all the newspapers. 

These people say 7-star facilities and 9-star facilities 
are given. I do not understand this. Who can give? " 
they are being given 7-slar facilities. why should he go 
to the court and say, I am an income lax assessee; 
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(Shrl Aruna Kumar Vundavalli) 
please give me 'B' class. He went to the court and asked 
the court to give 'B' cIaaa. These are all some sorts of 
rumour. They have nothing now. 

Now, to face us in Andhra Pradesh, they have no 
face. It is because we are giving all sorts of things to 
the poorest of the poor in the State, which never 
happened in any other State in the country. We have 
given rice at Rs. 2 a kilogram. Sir, I am telling you for 
your infonnation. . .. (Inlllf'TlJP/iOns) Walt a minute. No, you 
should have patience. 

MR. SPEAKER: No Member is required to apeak 
according to your wishes. 

... (Inlllnuptions) 

SHRI VIJAYENDRA PAL SINGH: You had stopped 
me immediately. Are you going to stop him? 

MR. SPEAKER: Yes, I will stop him. It is because 
he has the time. You did not have the time. That is why, 
I stopped you. 

SHRI ARUNA KUMAR VUNDAVALLI: My time is 
being interrupted. . .. (InIIInuptions) I am sorry, Sir. 

Sir, I will give you one example for your infonnation. 
Out of a total 2,01,00,000 pensions that are being given 
for the widows, old people and physically handicapped, 
70,00,000 pensions are given in Anethra Pradesh alone. 

MR. SPEAKER: Come to Satyam. 

SHRI ARUNA KUMAR VUNDAVALU: The rest of India 
is giving 1,31,00,000. 

MR. SPEAKER: Now, Shri Devendra Prasad Yadav. 

SHRI ARUNA KUMAR VUNDAVALU: Sir, all the time 
is eaten away. 

MR. SPEAKER: I know that. 

SHRI ARUNA KUMAR VUNDAVALLI: I got the chance 
after a long time. You have allowed me to come here 
and talk. Please give me fIVe minutes and I will conclude 
in five minutes. 

MR. SPEAKER: It should have come one day earlier 
also. 

You finish It. Yes, I have got another five Me,-nbers 
to speak. 

SHRI ARUNA KUMAR VUNDAVALU: Sir, just now 
Rupchand Pal ji has left. But they do not know. He was 
making all the charges against the Govemment and all 
that. This has become a habit. I like Communists very 
much for their simple living and sincerity towards their 
cause. 

MR. SPEAKER: Do you also like the expelled ones? 

. .. (Intllnuptions) 

SHRI ARUNA KUMAR VUNDAVALLI: But in 2004, 
they had ~ed a book, saying 'Babu Zal11lJ8n8 Avintleli 
KhllZ8n8: that is, 'Babu's ruling full of corruption'. In that 
they said, Rs.12,926 crore worth of corruption has taken 
place in Andhra Pradesh. That is the reason, we are 
leaving Babu and joining Congress. They came with us. 
Somehow, we failed and we could not continue. Now, 
they say we are corrupt and they are joining Babu again. 
So, people like Rupchand Pal, who have a big image, 
should control this. When Rs.12,926 crore was misused 
or eaten by someone, why should we be in politics at 
aU? If you just make an acquisition, then leave It and 
forget it for our political convenience, then this is not 
good. I cannot expect this from a taU man like Shri 
Rupchand Pal. He is a sincere Communist. 

MR. SPEAKER: You have inspired him to come here. 

SHRI ARUNA KUMAR VUNDAVALLI: Rupchand Pal 
ji, I was tetling that you should take the task. You have 
taken up Satyam Computers. You said, CBI is not doing. 
Nobody is doing. You should make everybody do. Do not 
do like you did in 2004. You are making an accusation 
that Rs.12,926 crore is eaten by Babu and that is the 
reason you are leaving Babu. You left Babu and also the 
issue of RS.12,926 crore. How can you do it? Being 
such a tall man, a Communist man, you fight for the 
people, I wish you took it to a logical end. 

MR. SPEAKER: What can he do? He has to do. 

SHAI ARUNA KUMAR VUNDAVALLI: Actually, you 
tell us what has happened now. What has happened that 
the Govemment has immediately responded that he is in 
jail and no bail is given to him? All his properties are 
attached. 
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SHRI RUPCHAND PAL: The people will teD this. 

SHRI ARUNA KUMAR VUNDAVALLI: I did not hear 
v.'hat he said. Sir, you tell me. 

MR. SPEAKER: He said: 

--rhe people wiD ten that.-

SHRI ARUNA KUMAR VUNDAVALLI: That is how, 
we are cheating the people. No, if people can tea, then 
why are we sitting here? Let them count themselves. 
Why should we come and sit here? 

MR. SPEAKER: Only thing is what the people will 
tell. 

SHRI ARUNA KUMAR VUNDAVALLI: What wiD the 
people tell? What do they know? 

You yourself do not know that your own party has 
given As. 12,926 ClOre .•. (IntsmJptions) 

MR. SPEAKER: Do not question the people's right. 

SHRI ARUNA KUMAR VUNDAVALLI: You yourself do 
not know that your own party ... (IntBmlpllons) sitting next 
to you ... (InlBmJptions) 

MR. SPEAKER: Do not record anything said without 
my permission. 

(Intenuplions) .... 

MR. SPEAKER: Although It is last but one day, I win 
continue to protest against Members speaking while sitting 
and addressing the House. This is most condemnable. 

... (Intenuptfons) 

SHRI ARUNA KUMAR VUNDAVALLI: Please give me 
Ias1 one minute. . .. (IntBrruptions) 

MR. SPEAKER: It is better if this is really the last 
minute. 

... (Interruptions) 

·Not recorded. 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, these are 
all the booka they have printed and distributed. You might 
have got it. This is like a PerTy Mason's book. It 18 titled 
Bad and Ugly. ... (lnfBrruplions) 

MR. SPEAKER: What is It? 

'" (Intsrruptions) 

SHRI ARUNA KUMAR VUNDAVALLI: Sir, It is written 
on Rajasekhar Reddy, all corruption charges. 
... (Intenuptions) They got an these papers from the RoC. 
What win people know? Where is Shri Rupchand Pal? 
••. (/nhmupl/on6) What wi! people know with this RoC 
paper? We have to explain and we have to tell them. 
On all these things, they have made charges, which were 
published in their papers in 2005, in 2006, in 2007 and 
in 2008. They make a book just before elections and 
bring it. 

I want to put this before you. if there is any offence, 
if there Is anybody suspect of an offence that is being 
committed which is punishable under the law, he should 
bring it to the notice of the authorities, failing which he 
is cuJpabIe under sections 202 and 120 of the IPC. These 
people, who have published this book, are punishable 
under sections 202 and 120 and they cannot escape of 
it. 

{TrsnsIstionJ 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Speaker, Sir, I thank Shri Rupchand Palji for raising this 
matter under Rule 193 with your permission. 

Satyam Computer scam Is the biggest corporate scam 
of the country. It has tarnished the image of the counry. 
It is a severe eat bad< lor the crucial I.T. sector 01 this 
country. It does not only expose Irregularities prevalent in 
the private sector, but it &lao affeda the Incian economy 
adversely. Thi8 scam took place due to large scale 
bungling, fraud, greed, careles8neu and laxity in rules. 
This scam took place due to lax rules. 

Sir, this is a series 01 ecams. You look at an eartler 
instance that had taken place here. You must be 
remembering that at that time a JPC was constttuted 
when Harshad Mehta scam took place th~ a J1)inl 
Partlamentary Committee enquired Into it. Even certain 
recommendations, whiCh were made by that Committee, 
have been ignored. No attention was paid towards them. 
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[Shri Devendra Prasad Yadav) 
The recommendations made by the Parliamentary 
Committee were Ignored. Corporate sector has lost its 
credibility completely due to this scam. This scam has 
tamished the image of Indian companies allover the 
wor1d; 

As has been discussed amply by Shri Rupchand Palji 
and other Hon'bIa Members, the former chairman of 
Satyam Computer Shri Ramalinga Raju was behind this 
cam involving Rs. 7, 136 crore. Investors belonging to 
middle class have lost nearfy As. 13,600 crore. Not only 
that, this scam has completely ruined the future of 53,000 
employees of this company. -I would like to submit that 
this scam took shape on the basis of fake documents. 
This scam took place because the Director of the 
company continuouSly for seven years presented an 
exaggerated statement of income, profit and cash balance. 
The company showed a revenue of 7136 crore rupees in 
the accounts for the year 2008 itseH. 

17.00 hr •• 

The value of the total assets of the company was a 
little less than Rs. 7,281 crore, whereas the cash balance 
of the company was shown As. 5361 crore instead of 
As. 321 crore by forging the accounts. An absured income 
of As. 376 crore was shown towards interest in total. 
The company had the liabilitylloan amounting to Rs. 1230 
crore and it was not mentioned at all in the accounts. It 
was neither shown nor it was mentioned anywhere. I 
wonder that a scam on such a large scale took place 
but the mechanism available in the economic department 
to check economic offences did nothing. Was it sleeping? 
The regulatory body for the accounts of companies and 
stock market is SEBI and SEBI also comes under the 
Ministry of Finance. They all must be getting the intimation 
in this regard. I want to know from the Hon'ble Minister 
whether he had got the intimation or not. SEBI, Ministry 
of Corporate Affairs as well as Ministry of Finance get 
the intimation ... (Intel7f4'/ions) 

{English] 

MR. SPEAKER: Mr. Yadav, your time to speak is 
over. 

[Translation] 

SHAt DEVENORA PRASAD YAOAV: Whatever time 
allocatted to me is over? .. (lntemJplions) 

MR. SPEAKER: You all had agreed for two hours. 

SHRI OEVENDRA PRASAD YADAV: Sir, please give 
me time to speak about the scam ... (lnlenuptions) 

MR. SPEAKER: There is a time limit to speak on 
the scam. 

SHRI DEVENDRA PRASAD YADAV: Sir, this is a 
discussion under Rule 193. I request you ..• (lnlerruptions) 

{English] 

MR. SPEAKER: Very weH, I would like to give you 
one more minute to speak. 

... (Intenuptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: Sat yam 
Computer has committed such a big fraud ... (lntenuptions) 

MR. SPEAKER: One should not depend only on time 
to speak as big frauds there should be content also. 

...(In/enuptions) 

SHRI DEVENDER PRASAD YADAV: WeH, the way 
of bureaucracy has tumed a blind eye in this case, I will 
obey your order ... (Inlenuptions) 

{English] 

MR. SPEAKER: Very well, I would like to give you 
one more minute to speak. 

...(Inlenuptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: Please give me 
at least five minutes to speak ... (lnlenuptions) 

MR. SPEAKER: You please conclude in two minutes. 

... (Intenuptions) 

SHRI RAM KRIPAL YADAV (Patna): Sir, please give 
him five minutes. 

... (Intenuptions) 

{English] 

MR. SPEAKER: Who are you? 

... (Inlenuptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir... (Intenuptions) 

{English] 

MR. SPEAKER: Now, I am calleous about your 
feelings. 

... (Intenuptions) 
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fTnHI$Islion} 

SHRI DEVENDRA PRASAD YADAV: Had the 
b\.reaucrats been alert. this scam would not have taken 
place. Thousands of investors have 108t their 
money ... (/ntemJptions) 

MR. SPEAKER: Parliament would not have lost its 
time also. 

... (/nItJmJptions) 

SHRI DEVENDRA PRASAD YADAV: What the 
bureaucracy was doing? The role of the bureaucrats 
responsible for checking such scams should also be 
looked into. You have fixed time. so I will conclude. The 
Government should inform the House about the steps 
being taken by it to check the recurrence of such scams 
in future. Today there is a big question mark on issues 
like corporate governance. accounting and business 
practice. The Minister of Corporate Affairs has announced 
that this matter win be looked into seriously. I support it. 
I would like to comment on the situation prevalent today 

. that efements like Ra;u are spread over everywhere In 
the big software companies of the country? How wiD they 
control them? The virus that Raju has spread. Raju is a 
person who is good at making contacts. Not only that, 
he is also good at making good contacts with poIiticans 
directly. Raju Ramalinga has only B. Com. 
Degree ... (/nJenuptions) 

{English} 

MR. SPEAKER: Honesty does not depend upon 
degrees. 

fTrsns/stion} 

SHRI DEVENDRA PRASAD YADAV: You please look 
at his degree and his work. .. (/nl8nupt1ons) 

MR. SPEAKER: Then what happened? 

... (lntelTUplions) 

SHRI DEVENDRA PRASAD YADAV: You please 
compare the two. He has done it so dexterously that no 
one got the wind of the scam till it was 
exposed ... (/nl8rrup1lonsj 

MR. SPEAKER: He applied such a mind that he sat 
next to Clinton. 

... (Inlerruplions) 

SHRI DEVENDRA PRASAD YADAV: He elevated his 
image by sitting with BiB Gates and the fonner PreeId8nt 
of America Bill Clinton on the same Forum ar;Jd. 

established his reputation in the corporate world as a 
result of which Satyam Computers was awarded with 
Golden Peacock Award by the corporate world. It i8 
unfortunate for the country to honour such a big fraudulent 
with an award ... (1nItImJpIions) 

{English} 

MR. SPEAKER: Mr. Yadav. please conclude your 
speech . 

The next speaker is Shri Brale K'lShore Tripathy. 

... (In/snuptions) 

{Trsns/slion} 

SHRI DEVENDRA PRASAD YADAV: That is why. I 
want to say that such a scam is a blot on the reputation 
of India. I want to ~ this because the way the economic 
reforms took place in China in the year 1979. they made 
their political and administrative system capable of 
functioning efficiently and carried out baste refonns. But. 
under the economic reforms being carried out today. we 
have not made any reform in the administrative system. 
This is the reason that such cases are happening In the 
country again and again. In the year 1992. the Harshad 
Mehta security scam took P*e ... (/nttmuptions) 

(English} 

MR. SPEAKER: Now, only Shrl Braja Kishore 
Tripathy's speech will be recorded. 

... (lnIsm.JpIion8r 

MR. SPEAKER: Sorry. H you have your retain speech. 
submit it. Only Shri 8raja K1ahore Tripathy's speech will 
be recorded . 

... (lnlBnupIionsr 

MR. SPEAKER: Shrl Tripalhy. the time earmarked 
for you is two minutes but I will giVe you five minutes. 

... (/nlBnupIionsj" 

MR. SPEAKER: Let the investigallve agencies wof1( 

properlY. That is what is needed. 

·Not recorded. 



533 0iscus8i0n under fIuI6 193 PHALGUNA 6, 1930 (Saka) Discussion undtJr Rule 193 534 

MR. SPEAKER: Enough. No more. I am sony to 
interrupt you but I have to do my duty. 

[Translalion/ 

·SHRI DEVENDRA PRASAD YADAV: Sir, the I.T. 
industry Satyam Computers scam in the country is the 
biggest corporate scam of the country. It has blemished 
the image of the country. This issue reflects the disorder 
prevailing in the private sector. It also affects the Indian 
economy. It is a matter of biggest fraud and cheating 
behind which are the greed, carelessness and lax rules. 
This scam has hit the credibility of corporate wond and 
tarnished the image of Indian companies. 

Former Chairman of Sat yam Computers, B. 
RamaJinga Raju committed a scam of Rs. 7,136 crores 
and the middle class investors could do nothing but to 
lose their Rs. 13600 crores. Not only this, but the scam 
has thrown the future of the 53 thousnad employees of 
the company Into darkness. 

Sir, the fake documents gave birth to this scam. The 
Director of the company presented the exaggerated figures 
of income, profit and cash reserves for continuous seven 
years. The company has shown a revenue of Rs. 7136 
crores which is slightly less than the total assets value of 
Rs. 7281 crores of the company as reflected in its 
accounts for the year 2008. The cash balance of Rs. 
321 crores was shown as Rs. 5631 crores by committing 
fraud in the accounts. The unaccounted income of Rs. 
376 crores was shown in the form of interest. The 
company had a liability of As. 1230 crores, which was 
concealed. 

Sir, the question is that In spite of the financial scam 
of such a large proportion having taken place, what the 
economic mechanism was doing? The accounts of the 
company are sent to SEBI, the regulatory body of share 
market, the Ministry of Company Affairs and Ministry of 
Finance. Why any of them could not detect the fraud of 
Satyam? This has become a million dollar question? 

Had the bureaucracy not turned a blind eye, such a 
big scam would have not taken place in the Indian 
Corporate world which ruined the thousands of investors. 
What was the bureaucracy doing? The role of bureacrat 
responsible for keeping an eye on this scam should be 

••.... "This part of the speech was laid on the Table. 

investigated. The Government should taken positive steps 
so as to check the recurrence of such type of scams in 
future. 

Sir, this episode has posed a question mark on the 
issues like ethics, corporate Governance, accouting and 
business conduct. Hon'ble Minister of Corporate Affairs 
has announced to investigate the matter thoroughly and 
not getting the culprit go scot free. I support this 
announcement. It is better to be late than never. The 
virus which Raju created, percolated from top to bottom 
in the biggest software company of the country. 

Sir, Raju was good at making contacts. He 
established harmonious relationship with many top political 
leaders. Raju was highlighted as a new technical expert 
whereas in reality, Raju Ramalinga is a B.Com degree 
holder and he meticulously evolved a foolproof formula 
for this scam. So, nobody could be able to have a 
slightest hint before the exposure of scam. Not only this, 
Raju elevated his image by sharing the dais with Bill 

. Gates, the founder. of Microsoft and Bill Clinton former 
President of America. He established his dominion in the 
corporate world as a result of which the corporate world 
honoured Satyam Computers with Golden Peacock Award. 
It is highly unfortunate to honour a trickster with an award. 
This scam is a blot on the reputation of Indian which 
cannot be washed away easily. 

Sir, in the year 1979, when China decided to move 
in the direction of economic reforms it first carried out 
certain important basic reforms in its political and 
administrative system, but in spite of India canying out 
reforms for the last two decades, we haven't done any 
reform in our political and administrative system like China. 

Sir, eanier also in 1992, Harshad Mehta security scam 
happened in the country. In 1996, C.R. Bhansali was 
charged with siphoning off Rs. 1,031 crores from the 
account of Central Reserve Bank by using the refund 
warrant of State Bank of India. In 1998, the plantation 
companies extracted huge amount of money from the 
people on the pretext of giving extraordinary profit for 
making investment with them. In 2001, Ketan Parikh scam 
took place. But no concrete steps were taken to curb the 
financial scams of the companies. In this phase of 
globalisation, there is an urgent need to take concrete 
steps to check the economic scams of the companies. 

Sir, through you, I would like to know from the 
Government as to what steps are being taken to refund 
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the money of investors lost in the form of shares? 
Whether some package is being considered? 

I would also like to know from the Govemment what 
is proposed to be done for 53 thousand employees of 
the Sat yam Computers whose future has become 
insecure. 

At last, I would like to demand that necessary reforms 
should be brought about in the economic, political and 
bureaucratic set up of the entire country 80 as to avoid 
further economic scams in the country and a positive 
initiative should be taken for making stringent laws to 
take strict action against persqns involved in the Satyam 
Computers scam. Corruption should not be allowed to 
become a good conduct.· 

{English! 

SHRI BRAJA KISHORE TRIPATHY (Pun): Hon. 
Speaker, Sir, the Satyam Computers scam is a very 
severe blow to the image of InOla. Satyam scandal points 
to a dirty underbelly of India's corporate world and its 
regulatory and legal framework. This scam has serious 
implications as it has brought out a system failure 
including collapse of corporate governance, unethical 
management practices, fraudulent accounting, questionatIIe 
ways of functioning of banks, failure of regulatory 
organizations, potiticaI-corporate nexus, etc. The victims 
of this scam are the shareholders, a large number of 
employees of the company, the image of corporate India, 
and India as a country itseH. 

Raju's revelation itself says that reserves of As.5,361 
crore were shown as against the actuaIs of As.321 crore; 
non-existent interest income of As.361 crore; recoverables 
of As.490 crore as against only a nominal such income; 
and unaccounted loans of As.1,200 crore against his 
shares. In all, inflated income of more than Rs.7,OOO 
crora was reported in the accounts books. Raju had 
interestingly stated that he had to resign as he was ricIng 
a tiger without knowing how to dismount it. 

An inquiry has been conducted which has revealed 
that HDFC Bank and Bank of Baroda had confirmed 
forgery of Fixed Deposit Receipts. SFIO has even 
confirmed forgery of FDs of As. 1,733 crore of Bank of 
Baroda. Why have HOFC Bank and Bank of Baroda not 
lodged any complaint against this forgery so far? The 
CFO of Satyam Computers was to submit Form 16 to 
SEBI in this regard which was not done. Why has not 

SEBI taken any action 80 far? Why did SEBI agree to 
buy ~ck the open offer made by Satyam Computers 
without the approval of its shareholders? 

It is now established that Satyam Computers was 
holding deposits of Rs.3,309 crore as on 31st March, 
2007. Where did they vanish subsequently? The SFIO is 
to submit its report in this matter by 13th April, 2009. 
With the elections coming soon, wlH it be able to do that 
in time or wiD it ask for extension of time? 

There are ample indications that all ettor1s are being 
made to hush up the case and to save the key political 
players involved in the scam. Allegations against Raju 
are: diversion of funds, money-laundering, foreign 
exchange manipulation, insider trading, criminal breach 
of trust, income tax violation, round-tripping of Ill-gotten 
wealth etc. These are the allegations against him. 

Satyam scandal Is not just about greed, corporate 
governance and audtors but also about quicker and more 
punitive indidIll811ts ooder the existing laws. Satyam fiasco 
emphasis is the need for stronger corporate govemance,. 
which we are lacking. The incident like s.tyam collapsing 
under the weight of a Rs.10,OOO crore fraud to bring out 
the horrendous regulatory failure in corporate governance, 
not just in India but also in the US as well. Satyam has 
registered both in India and the US. 

The agencies caught aleeping on their jobs are 
overseas auditors, directors, company boards and stock 
exchanges. They were also sleeping and they have not 
done anything in this case. Previously, they had not 
detected the fraud committed by Shri Raju. The Satyam 
fraud has exposed the inadequacies in India's legal 
framework and regulatory system to tackle corporate 
wrongdoing of such unprecedented dimension. If we want 
to clear up rather than simply wait for the next scandal 
to erupt. The Government have to do something to rectify 
the legal system. 

In the case of S8tyam fraud, apart from the SFIO, 
SEBI and the Institute of Chartered Accountants of India 
are investigating in different way.. and in different 
dimensions of the scam which are bound to overlap with 
one another. So, the entire case is not given to one 
organisation. The Government has given different jobs to 
different organisations, which would overlap. Naturally, 
there would be no case in the last. 

Mostly we have given this sertous fraud case to the 
Serious Fraud Investigation Office. The record of the SAO 
is not good in prosecuting corporate frauds. The record 
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of the SFlO hardly inspiree confidence. The lengthy legal 
processes have raised a question mark about the SFIO's 
effectiveness in bringing prosecution to its \egaI conclusion. 

MR. SPEAKER: No more. I am sony. You have made 
very good points. 

.. . (lnltmUplions) 

SHRI BRAJA KISHORE TRIPATHY: So far, they have 
not made any successful effort during this period in the 
corporate fraud. 

MR. SPEAKER: You have exceeded your time three 
times. 

... (Intenuptions) 

SHRI BRAJA KISHORE TRIPATHY: Thus, there is 
much to be said in favour of creating an effective legal 
and regulatory environment for successtul prevention and 
prosecution of corporate frauds. 

MR. SPEAKER: Shri Sudhakar Reddy's speech to 
be recorded. 

(Intenuplions) ...• 

SHRI BRAJA KlSHORE TRIPATHY: Lastly .... 

MR. SPEAKER: Genuine lastl 

... (Intenvptions) 

SHRI BRAJA KISHORE TRIPATHY: Otherwise, 
Harshad Mehta, Enron and the present Satyam case will 
go on. What the Government is doing? ... (Interruptions) 

MR. SPEAKER: No more. 

... (Intenuplions) 

MR. SPEAKER: I am sony. 

.. . (Intenuplions) 

MR. SPEAKER: Shri Sudhakar Reddy - you have 
two minutes time. I will give you five minutes. 

.. . (lnterruptionS) 

'Not recorded. 

SHRI BRAJA KISHORE TRIPATHY: I would like to 
know from the Government as to what action they are 
contemplating to take against this case and to have a 
legal framework so that in future such frauds do not 
occur. 

17.14 Hrs • 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Shri Rupchand Pal has given in detail about the Satyam's 
Scandal. I do not want to go into the details of the 
whole scam. I would like to put a few questions. Why 
the regulatory mechanism failed to detect such a huge 
fraud resulting in huge losses to shareholders and caused 
shake of confidence of investors throughout the world? 
What is the role of the auditors in this fraud? It has not 
come to the notice very suddenly. For quite some time, 
this type of fraud was going on and the way the fraud 
has been exposed. it is clear that the auditors cooperated 
with the organization. Otherwise, it is not possible to 
continue it for such a long time. There is another 
regulatory mechanism that is called the Independent 
Directors, who are supposed to be 50 per cent in each 
of these institutes. 

None of these Independent Directors could do 
anything. Something is wrong. These Independent 
Directors are almost in 16 such enterprises; I do not 
know how an Independent Director, who is the Director 
in some 15-16 companies, can manage these things. Is 
it possible for him to spare any time? Why are you 
nominating them for all these enterprises? These things 
are to be taken into consideration by the Ministry of 
Company Affairs. 

The Ministry of Company Affairs should see why, 
after Kelan Parekh and Harshad Mehta episodes, a proper 
regulatory mechanism could not be brought forward, to 
check this type of scams? Naturally, the Ministry itself 
will be held responsible for this. 

My friend, Shri Aruna Kumar was telling that these 
allegations are intended politically. It is absolutely not 
political, but at the same time, I would like to say that 
the role of the State Govemment is also unfortunately 
not good in this whole scam. Satyam Computer has 
started hundreds of new organizations, new companies, 
in which his two sons were also promoters. The Maytas 
was given Rs.38,OOO crore worth works in AP. Maybe, 
several others can be given like that. 

MR. SPEAKER: Please avoid taking the names or 
refer to persons who are not present. 
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SHRI SURAVARAM SUOHAKAR REDDY: It Is about 
the State Govemment. 

SHRI KINJARAPU YERRANNAtDU: Sir, It Is about 
the State Govemment. 

MR. SPEAKER: H you question me, then I wi" not 
asj( you to speak. It is a vfKY bad habit You are asking 
the Speaker. It does not behove youl 

SHRI SURAVARAM SUDHAKAR REDDY: I am not 
taking any particular name. I am particularly asking about 
one thing. It was alleged that the Govemment is paying 
As. 2 per kilo rice , and that is why, we are angry. We 
are not angry on that. We are angry for only one thing 
- that is, this As. 2 rice is given as 4 kg. per person, 
and Rs.38,OOO crore is given to Satyam. That is our 
allegation. Why are you doing this? You are trying to 
help the corporate houses. And when we are asking for 
a proper inquiry on this, it is said that it is a political 
vendetta. It is not a political vendetta. Please conduct a 
proper inquiry. 

It is not we, from the Opposition side, who said that, 
that Satyam is being defended. The former Chairman of 
SEBI said that Satyam's Ramalinga Raju was not allowed 
to be questioned by SEBI and he is taken into 'protective 
custody' of the Government of AP. It is not our allegation; 
it is the allegation of SEBI. It is the eBI which says that 
they are not getting cooperation. NaturaDy at this juncture, 
we demand that the Govemment at the Centre should 
take proper steps. 

On this occasion, I would like to say that I raised 
the issue of SwiSS Bank accounts earlier also. 
Unfortunately the Minister said that only two days back it 
has come. But 20 days back I have written a letter to 
the Prime Minister and the Fmanc:e Minister. Unfortunately, 
our Prime Minister is not well and I understand that he 
may not be able to reply. It has come in the Press - US 
$ 1456 billion is supposed to be in the Swiss Banks. We 
are asking whether Ramalinga Raju has diverted his 
money to purchase lands for Rs.7,OOO crore or he 
invested in Swiss Bank? Not only. Ramalinga Raju, but 
many other such corporate people, the corrupt political 
leaders, the corrupt officials of India are all having the 
moneys in the Swiss Banks. Why does the Government 
feel shy to respond on these things? We demand, on 
this occasion, that the Government should respond and 
they should take action and that this money which belongs 
to the people of this country. should be brought back 
and those who did not pay the tax and tried to put the 
money in the Swiss Bank should be booked and arrested. 
Only with such an action, it win be possible to find out 
who are the people who are betraying the nation. 

On Satyam fraud, I feel that the role of the 
Govemment of tnda Is not satisfactory. It Is a question 
of creating confidence once again. In the international 
investors. So, I would like the Govemrnent of India, to 
take all steps not only on Satyam Computers, but also 
on other ac:ams that are coming up in AP, particularly the 
irregularities in setting up several companies .•.• and 
others are involved. 

MR. SPEAKER: No. No. That will be omitted. That 
is omitted. This is not the way. Do not misuse the floor 
of this House. 

MR. SPEAKER: Your Party has got only one minute 
left but I win give you five minutes to speak. 

SHRI KINJARAPU YERRANNAIDU: Sir, this is the 
most ~rtant diacussion. Please give me another five 
minutes. 

MR. SPEAKER: You may start your speech. I wli 
see if you speak something relevant. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
my colleagues, Shri Rupchand Pal, Shri SucIIakar Reddy 
and others have explained about the Satyam Computer 
scam. The main architect behind this scam is the· 

MR. SPEAKER: I am sorry. " will be deleted. 

SHRI KINJARAPU YERRANNAIDU: I wW prove It. 
... (lnftlmJplions) Andhra Pradesh Chief Minister Is also 
the constitutional head . ... (lnffllTUpfions) 

MR. SPEAKER: You may prove it betore the 
investigating agency not in the House. I do not mind. Let 
them be hanged. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
he has admitted . ... (Intsm.Jption$) 

MR. SPEAKER: Shri AthawaIe, I will call you. 

SHRt KINJARAPU YERRANNAIDU: Satyam 
Computers has formed two subsidiaries; Maytas Infra and 
Maytas Property. no 2004 the Maytas Infra had wort<s 
worth only As. 200 ctOI'8. Since the inception of Maytas 
Infra, in the last four and half a years the Govemment 
of Andhra Pradesh awarded As. 38,000 crore including, 

"Not recorded. 
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ports, metro rail and other Irrigation projects. The 
Government of Andhra Pradesh has awarded to the 
Maytas Infra 3,BOO acres of the Govemment land. He 
has created 365 stJJsidlary companies but the Govemment 
has no knowledge. The regulatory authorities have no 
knoWledge. How can he start all these companies without 
the knowledge of the regulatory authorities? The State 
Government is keeping quiet on this. Though the Union 
Minister had given direction not to register the sale of 
land of Maytas Infra, even though" 

MR. SPEAKER: This is to be deleted. 

SHRI KINJARAPU YERRANNAIDU: I can show that 
transactions are going on in Anethra Pradesh. Is it not 
the violation of the direction given by the Union 
Government? 

MR. SPEAKER: Do not make any allegation against 
any person not present ir:1 the House. 

SHRI KINJARAPU YERRANNAIDU: Sir, the 
Government of India should answer this. 

Secondly, ... " in fact he is the Congress 
leader ... (Inttmuptions) 

MR. SPEAKER: Do not mention the name. It is 
expunged. You cannot name a person in the House. 

SHRI KINJARAPU YERRANNAIDU: He is an ordinary 
person. 

MR. SPEAKER: I am following the rules. I am not 
laying down anything new. 

SHRI KINJARAPU YERRANNAIDU: Sir, iHegal1y the 
amount is transferred to bensmi companies. Satyam 
Computers and Its other subsidiaries purchased 6000 
acres of land and the amount is transferred through his 
btJrwnI companies to other companies. This has been 
revealed in the Inquiry. A lot of works were awarded by 
the State Govemment. Favours were given to the Satyam 
Computers and its subsidiaries through hawII/s, through 
Mauritius route and routed through' ... (IntenupIions) 

MR. SPEAKER: Delete that narne. 

SHRI KINJARAPU YERRANNAIDU: Even" 
.. . (lnItIl7'UpHons) 

·Not recorded. 

MR. SPEAKER: All this is deleted. 

SHRI KINJARAPU YERRANNAIDU: Sir, these are 
companies owned by different persons. What Is wrong in 
it? 

MR. SPEAKER: Rules do not permit it. This is the 
only wrong thing. 

SHRI KINJARAPU YERRANNAIDU: "how did they 
get all the hawala money into this company should be 
inquired ... (In/elTUptions) 

MR. SPEAKER: The names may be deleted. This is 
the trouble. You are too near the election. 

SHRI K1NJARAPU YERRANNAIDU: This should be 
inquired by the Ministry. We ·have already submitted a 
Memorandum to the Minister . ... (Intenuplions) 

MR. SPEAKER: You can very weU mention aU the 
matters without naming any person. That is what I am 
requesting you. But you are deliberately doing that and, 
therefore, those names wHI be deleted. 

SHRI KINJARAPU YERRANNAIDU: I have 
mentioned' ... (lnlenvpHons) 

MR. SPEAKER: What are you saying? 

SHRI B. VINOD KUMAR (Hanamkonda): There is 
nothing wrong in the names. 

MR. SPEAKER: You have become an expertl 

SHRI KINJARAPU YERRANNAIDU: Sir, favours have 
been given by the Andhra Pradesh Government to the 
Satyam Computers Umited and the Hawala money was 
routed through these companies. In the year 2004 these 
companies had shown property worth only Rs. 41 lakh in 
the income tax records. 

How did they get properties worth Rs. 10,000 crore? 
That is why, the Minister should inquire into it and take 
necessary action. Even my colleague, Shri Arun Kumar, 
pointed out the name of •.. " 

MR. SPEAKER: The name will be deleted. 

SHRI KINJARAPU YERRANNAIDU: So, I am 
requesting the Govemment of India to appoint a sitting 

"Not recorded. 
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judge of the Supreme Court. We have no faith in CBI. 
Recently. the Supreme Court has passed strictures against 
CBI in the ..• • ..-.wsus Government of India case. 

MR. SPEAKER: Delete the name. 

SHRI KINJARAPU YERRANNAIDU: That is why, the 
truth should come out. The truth win come out H you 
appoint a sitting judge of the Supreme Court. You inquire 
into all the allegations leveled against ... • and his son 
and ... "and his son also. 

MR. SPEAKER: All names wiD be deleted. 

SHRI KINJARAPU YERRANNAIDU: Sir, this is a 
po/itics-corporate nexus fraud. This is simply a ... " fraud. 
That is why, paopIe are very anxious and the Govemment 
of Incia should inquire into these matters so that truth 
could come out. 

MR. SPEAKER: I agree with your Iaat sentence fully 
that there should be a proper investigation, truth should 
come out and action should be taken. Therefore, why 
are you getting angry? 

Now Shri VtnOd Kumar to speak. Although your time 
is haIf-a-minute, I will give you five minutes. 

SHRI B. VINOD KUMAR (Hanamkonda): Sir. earlier 
speakers have dweIt'upon the issue at length. The hon. 
Union Minister for Corporate Affairs. Shri Pram Chand 
Gupta. made a statement immediately after the scam 
that there is possibly diversion of money from the Satyam 
Computers. It is a fact. Ramalinga Raju and the corporate 
sector. particularly. Satyam Computers had deviated from 
the IT sector and it has entered into the real estate and 
the civil contracts line which was allured by the temptation 
for rnat<ing quick and easy money. It has become the 
guiding principle of our present State Government. 

Satyam Computers' eamings were diverted tor the 
acquisition of lands. Maytas Infra and Maytas Properties 
are the two sister concerns of the Satyam Computers. 
This group had acquired thousands of acres of land In 
Telengana region. that is. in and around Hyderabad by 
displacing poor farmers who were eking their livelihood 
by doing agriculture. These two sister concerns whose 
annual tum over was not beyond Rs.200 crore in the 
year 2004. are now awarded contracts worth Rs.38,OOO 
crore by the State Government. This is nothing but to 
make.quick money the State Government had encouraged 

·Not recorded. 

such corporate sector which, In fact, had deviated from 
their original motto. As the real estate bubble had busted, 
Raju could not rotate the monay and was unable to meet 
the financial commitments made to the persona who 
favoured him in acquiring such huge lands in the 
Telengana region. 

I would like to say that there should be an inquiry 
at length not only of the Satyam Computers but also the 
other companies who were awarded huge contracts in 
my State. I would like to bring to the notice of the hon. 
Minister that aU those companies come under corporate 
sector. They are registered under the Companies Act. 
There is huge fudging in their accounts and balance 
sheet. Today we are discussing Satyam Computers and 
in the near future. maybe in the 15th Lok Sabha, we 
may have to discuss more and more companies. 

Such is the extent of corruption In my State which 
had encouraged the corporate sector. I would like to 
conclude by saying that the elections are due and I do 
not think that the investigating agencies may take the 
matter very seriously and enquire into the matter. I would 
like to request the hon. Minister to ensure an 
uninterrupted, objective and timely probe in the matter. " 
there is some interruption, then they would again fudge 
so many other accounts and the culprit may not be 
booked. I would like to know from the Govemment as to 
what they propose to do to prevent such acama in the 
near future. 

MR. SPEAKER: Thank you very much tor your kind 
co-operation. 

Shri K.S. Rao. Your party has 70 minutes left. 

SHRI K.S. RAO (Eluru): Sir. thank you. It is a very 
serious Issue to be discussed in the Lok Sabha. But 
unfortunately, the issue has come to light only when the 
culprit himself has confessed it. It is not that it has been 
a discovery by some Government agency. Had he not 
disclosed it himself, I do not think the opportunity for 
discussion on this isaue would have come now. 

Sir, when I went into the details, I found that apart 
from the Chairman, the Managing Director and other 
responsible persons of Satyam Computers. Mis PriceWater 
Coopers, the auditors of the company are equally 
responsible. One can understand ove,·valuation and 
under-valuation of property, but here in thiS particular case 
the balance-sheet shows thousands of crores of rupees 
as fixed deposits in banks and in other institutions. This 
was to be verified by the auditor. It is real surprise and 
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a shock that if an auditor were not to check about the 
fixed deposits lying in a bank for years together. Here, 
instead of going into the details of the technical aspect, 
unfortunately my friends are trying to take political 
advantage out of It. 

Shri Rupchand Pal is a very leamed and a very 
experienced Member and everything is good about him. 
He was trying to find fault with the Chief Minister and 
the present Government. Does he think that the Chief 
Minister would have wanted such a big institution, the 
fourth largest company in the world, to commit a fraud 
and bring a bad name to itseH? Whatever kind of a 
person he could be but he certainly would not have 
expected this kind of a thing to happen. Every 
Government,either the NOA Govemment or the TOP 
Government, have encouraged Satyam Computers. I do 
not want to attribute any motive to anyone. If any Indian 
corporate sector were to gain the status of being the 
number four in the world and were growing in leaps and 
bounds and acquired a wealth of two billon dollars in a 
span of 20 years, any Government would encourage such 
a company unless they know that there is something 
wrong with that company. liD recently nothing came out 
against this company. Every Government has encouraged 
it and many Members also have given instances of it. 
They all mentioned how the American President gave 
precedence to Satyam Computers over Ratan Tata He 
was given the top priority. This kind of an importance 
was given to him. He had a reputation buitt around him 
and also the company had a reputation allover the world. 
Officers in the Income Tax Department, in the banks, in 
the Reserve Bank, in lending institutions and even 
customers were aware of the reputation of the company 
as well as the person. Who knew that he was inflating 
the business, the revenue, the profit? II is there on record. 
Actually, Mia Pricewater Coopers could have brought all 
these things to light long time back. 

It may be that a regulator could have brought it 
back. You are abusing . ... (lnfBmJplions) My colleague was 
blaming everybody including the Reserve Bank of India. 
How is the Reserve Bank connected with the fraud that 
has occurred which has to be shown by auditor or which 
has to be done by the Auditors Association? I am talking 
about the Pricewaterhouse Coopers. So, there is no point 
in blaming everyone in this situation. Let us think in what 
manner we should evolve a system. It is not merely the 
party or the Government which is responsible for It. It is 
the system that should be built and monitored. We should 
see whether the system that is built Is proper, whether it 
is monitored with total integrity and character. If not. we 
should think in terms of at least improving upon the 

system. We should all discuss about it and improve the 
system so that it will not repeat. Somebody says that he 
is responsible. The other one says that he is responsible. 
All of them have said that it is going on since 2002. 
When it has been going on since 2002, all of us have 
kept quiet. And now, when the culprit has disclosed it, 
we are pursuing it. 

My humble suggestion today is, instead of making 
allegations over one another, I am of the opinion that we 
must build a system in such a manner that at every 
stage, a fraud that is being committed must corne to 
light and transparency must be built in the system. I 
agree with all my oolleagues that this has tamished the 
image of the Indian corporate sector, more particularly 
the companies of Hyderabad and the whole of Andhra 
Pradesh. I really could not understand that Ramalinga 
has also done this. Having gone to that stage, a few 
thousands of crores of rupees would not have made much 
difference for him. Possibly, the circumstances in which 
he could not come up or with a view that he wanted to 
become number one in the IT sector, he must have shown 
increased revenues without real revenue, increased profits 
without real profit and thereby, share values were going 
up and all those things. As somebody said, because there 
was a real situation in Hyderabad in making money in 
real estate overnight, he might have resorted to 
purchasing of a lot of land and trying to make that gap. 
I could visualize it. 

On 23rd December, when he proposed to take over 
Maytas Infra and Maytas Properties, he might have 
thought that he can transfer all those 17,000 acres or 
7000 acres which is lying with Maytas Properties to 
become property of Satyam Computers without really 
transferring the deposits to them. A fictitious deposit of 
thousands of crores of rupees lying in the bank, he could 
not have given it to Maytas because there is no money. 
So, obviously it could have been a paper transfer of the 
fictitious deposit. that was shown in the balancesheet of 
Satyam Computers, to Maytas so that the property will 
come to them. That means, it is obviously visible that he 
wanted to rectify his mistake in that regard. But then the 
system did not permit. The foreign investors who are 
also involved and who are not aware of all these 
intricacies are blown out of proportions. Naturally, it failed. 
That is the reason why all this has happened but it is 
detrimental to the interests of the country and everyone 
of us. There are no two opinions about it. 

All of us must unite and think in terms of improving 
the system. Attributing motives to the State Government 
and the Central Govemment will not help. Is there any 
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instance where any Chief Minister has acted 
instantaneously and immediately booked a case? Has 
anyone asked the CID to investigate into the case? Not 
being in Hyderabad, but even by being i,. !)elhi, he 
ordered it immediately. He did not even wait for an hour. 
Similarly, the Minister for Corporate Affairs of the 
Govemment of India has asked overnight, on a holiday, 
the Registrar of Companies to go into the details and 
take action. In such a situation, instead of once again 
making such a big company a zero today, let us an think 
in terms of how to save the lives of 53,000 people who 
are working there. They are not just normal human beings 
but they are accepted as experts in the International area 
and their services are being sought by 500 companies in 
the world over. All of us know that UK, Germany and 
Japan have all asked those engineers to come and work 
in their countries. 

So, in that background, I would request the han. 
Minister not to sunender this company or make a distress 
sale of this company and put the lives of all the 53,000 
expert engineers on the roads. So, let the investigation 
be more quick, more deep and more transparent. Assess 
the values of all the properties of this company wor1d 
over and not just in this country. The real value of those 
assets might be more than what is shown in the books 
and much of the loss could have been covered. If 
necessary, we can even suggest to all the 53,000 
employees to voluntarily take less salaries, wOfi( beyond 
working hours and see that this company is saved so 
that this loss also could be recovered in no time. They 
are such experts in their field. Newspapers, magazines, 
export companies have said that the services that are 
being rendered by the Satyam Company were exclusive. 
They are very competent, very knowledgeable and very 
special. Many of these companies have asked only this 
company to serve them. So, in this background, I would 
request the hon. Minister to hasten the investigation and 
find out a way how this company can be saved and not 
to resort to distress sale. Many people are trying to take 
away the company with the present market share value. 
" is not necessary. " wiU certainly bounce bar.k. " does 
not need to be done with the existing management. He 
has already super1Ieded the Board He can, after thorough 
investigation, put that into the hands of another Indian 
corporate sector, which has proven background, proven 
history so that the lives of the people and the reputation 
of the country could be restored. Today it was 
misunderstood by many of the multi-nationala that the 
Indian company sector is not fair, is not transparent. 
Simply because one company has done It, aU the 

companies should not be cIianJspected or under-estlmated 
in this coun1ry. The han. Minister can refurbish and bring 
back the image of the Indian corporate sector. As he has 
taken action immediately, similarly he must, if necessary, 
put some more paopIe with proven Integrity to go Into 
the details. Different auditors, with proven integrHy, could 
be appointed, 88 demanded by our colleagues, and then 
go in details and then find ways as to how to save this 
company, how to save the reputation of the Indian 
corporate sector, how not to throw those 53,000 engineers 
on the roads and utilise their services property. 

My humble request to all my coAeagues also is that, 
please do not resort to making allegations against 
somebody and please do not pass on the message to 
outside the country also that not only the corporate sector 
but also the Indian politicians are like this. Let us not 
pass on such an image to the outside world. There may 
be some people who have committed mistakes, there 
may be some people who have 1888 integrity. But among 
ourselves, let us think of how best to improve this 
company. But please do not pass on a message to the 
outside wortd that aI of them are like that, that all the 
companies are like that, an the politicians are like that. 

With these words, my request to you would be to 
please think in terms of practically how best we can 
improve the situation, how we can strengthen the 
regulators and how the auditing has to be in.,roved. We 
have to think of what type of cIau8es and sectiona are 
to be \ncorporated or what amendmenIs are to be brought 
to the legislation, etc. 

MR. SPEAKER: Shri Ramdas Athawale. 

.•. (In/smJpIions) 

MR. SPEAKER: Not to be recorded. 

(1n/rmuption6) ...• 

MR. SPEAKER: You have half a minute, but I will 
give you five minutes. 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, give 
me ten minutes. 

MR. SPEAKER: Do not bargain with the Chair. Please 
start. 

"Not recorded. 
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{7"ransllllion/ 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, we 
were very proud of the Satyam Computers. The Satyam 
Computers had tried to make the ~of Hyderabad 
famous not only in India but throughout the world also. 
We had high hopes and expectations from the Satyam 
Computers. 

Sir, when we were in oppoeition and you used to sit 
over there and I also used to sit behind you. At that 
time, the Government headed by Shri AtaJ Bihari Vajpayee 
ji was in power. I raised this issue during the Zero Hour 
on March, 13, 2003 that I had received an infonnation 
that the Satyam Computers is involved in a scam to the 
tune of Rs. 20-25 crores and attention is required to be 
paid by the Government towards this. 

Mr. Speaker, Sir, the issues raised during the Zero 
Hour by the Members of Par1iament are required to be 
investigated. All the high officials of the administration 
remain present here and take notes of all these things. 
I had raised this issue during the Zero Hour on March, 
13, 2003. After that I wrote to the then chairman of the 
SEBI Shri G.N. Vajpayee ji that I have received an 
information regarding a scam wHh regard to income tax 
in the Satyam Computers and that required to be 
investigated. I had forwarded a copy of the same to the 
then Prime Minister Shri AlaI Sihari Vajpayee ji and the 
then Minister of Finance Shri Jaswant Singh ji. It was 
investigated by Mrs. S. Padamja, Deputy Director 
investigation, Income Tax Buikfir'g, Bashirbagh Range, 
Hyedrabad. The information was thet benami properties 
and 8enami accounts are being kept there and I had 
mentioned that in my written complaint This scam of 
worth Rs. 7000 crores would have been avoided If it had 
been Inve8tigated at that time. Shri Yerrannaidu Ii is sitting 
here. The President of his party ... (lnlflmlplions)' was then 
the ChIef Minister. 

{English) 

MR. SPEAKER: Please do not take his name. 

(Transllllion/ 

SHRI RAMDAS ATHAWALE: The Telugdesham party 
headed by the then Cheit Minister of Andhra Pradesh 
was supporting the Government of Shri Atal Bihari 
V8jpayee p. The people should not have gone to their 
camp. They are secular despite this they supported them. 
It seems to rne ... (/n/SmlplionS), I am not taking names· 

"Not rac:orded. 

The then Chief Minister of Andhra Pradesh was supporting 
the Central Government and under his pressure no 
investigation. was done in response to my letter and the 
result was that a scam involving an amount of Rs. 20-
25 crore turned to be a scam involving Rs. 7000 crores. 
Ramlingaraju has caused a loss and bungling worth Rs. 
23000 crores to the investors. The name of Ram is 
prefixed to his name but he has cast a lot of slur on this 
name. He has damaged the reputation of Hyedrabad to 
the extent to which all the people of Andhra Pradesh 
had brought glory to it. Our Prem Chand Gupta ji is in , 
the Govemment. Shri Roopchand Pal ji belongs to your 
party. It means now you do not belong to their party. 
Your Roopchand Pal ji has raised this matter. 

{English/ 

MR. SPEAKER: I am with complete peace of mind. 

(Translation/ 

SHRI RAMDAS ATHAWALE: Shri Roopchand Pal ji 
has raised a very importat matter. There should not be 
any scam. Tomorrow is going to be the last day of this 
session. After this, I am sure to retum. As you have 
stated that those who create disturbances will not be 
elected but I create more disturbance and that is why I 
shall be elected. 

MR. SPEAKER: I have withdrawn my statmeent. I 
have spoken that only those will be elected. Who get the 
support of people. 

SHRI RAMDAS ATHAWALE: As I create more 
disturbances so I get more popular support. It is not a 
controversial point but it is okay. 

MR. SPEAKER: Today you are making an Impressive 
and responsible speech. It is too late. 

SHRI RAMDAS ATHAWALE: Our Premchand Gupta 
ji on behalf of the Govemment has announced the C.B.1. 
enquiry. Strict action needs to be taken against those 
found guilty. But yerranaidu ji, severe your alliance with 
them. Ramlingaraju ji is behind the bars and he has 
caused a very huge scam. It should, therefore, be 
thoroughly investigated and strict action taken against the 
offenders. It is my demand. At last, I would like to submit 
that action should be taken on the matters raised during 
the Zero Hour. The issue which we raise here as 
representatives of 20-25 lakh people are needed to be 
Investigated. It should be thoroughly probed. 

Sir, may I lay these papers? 

MR. SPEAKER: You will have to authenticate them. 
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/English} 

·SHRI RAMDAS ATHAWALE: This is. further to the 
~uestion I had raised in summer session of parliament 
on the alleged income tax scam by a reputed company 
such as Satyam Computers Umited. I had demanded 
through inquiry by income tax department, which is 
underway. 

However, the other interesting part of the seam is 
the possibility of massive amount of insider trading/circular 
trading through whole lot of benami accounts in the names 
of the promoters and their relatives. The attached report 
clearly mentions view of Deputy Oirector-Inveatigations that 
what was revealed during the search process seemed 
mere tip of iceberg. There lay buried deep huge mountain 
of seam, which I request you authority to dig out in the 
interest of investors. 

The sc;am in brief is as under. Deputy Director-
Investigations. Aaykar Bhavan, Basheerbaug, Hyderabad 
found benami bank deposits worth Rs. 20 crores in 
various banks in and around Hyderabad wiIhoul proper 
documents and with form 15-11 fdled for non-deduction of 
TOS on the interest. Finding this odd. IT ofliciala traced 
fixed deposits to Satyam Promoters and their family 
members. On further investigation, the traced scam with 
wrong doings in register of members which company 
officials hesitated to show during survey. In fact, IT officials 
were locked up in the room. IT officials saw a possI:IiIity 
of massive manipulation in register of members through 
various benami accounts having frequent trading of 
shares, possibly insider trading and profits from such 
trading findings its place in above benami fixed deposits. 
IT officials had a feeling that promoter holding in the 
company through benami holding could be more than 
those disclosed to various authorities. 

Your investigation should specificaly cover following 
areas: 

• Check register of members for the genuinity 
during the period indicaited in the report. This is 
possibly year 1998 to year 2002. There is a 
strong possiJiIity of benami holdings belonging 
to promoter and their famity. Trace real owners. 

• Frequent trading pattern in benami holding can 
clearly suggest strong possibility of insider 
trading. Please investigate in thorough detail. 

•.... "ThII part of 1M speech was laid on the Table. 

• Check whether actual holding of the promoter 
in the company is consistent with the figures 
dlIcIoeed with Seal, various stock Exchanges 
and varioua auIhorIties. 

• Investigation may be extended to period prior to 
1998, If eo required 

We request you to take the matter with the office of 
Deputy DIrecIor-IrMIstigations, Ayur Shavan, Basheelbaug 
range, Hyderabad for more information. Mrs. Siripua 
Padmaja, Deputy DlI'IICtOr-lnveetigatlons then, who also 
conducted above survey process may be contacted for 
at details and evk*1ce on the above matter. I am SUl1l 
that your office wiI do the needful in the Interest of 
investors and oblige. 

Please note my follow-up will continue in the 
Partiament on the above matter. Your timely Investigation 
will help relevant authorities.· 

PROF. M. RAMAOASS (Pondic:herry): Mr. Speaker, 
Sir I agree with the views expreued by other hon. 
Members on the Satyam scandal. 

SIr, as the han. Prime MInI8ler of this country has 
said, this Satyam scandal 18 a blot on India's corporate 
Image. It is quite surprising that the systern thalli In 
place in India has not unraveled this kind of enveloping 
situIdion in the last few years. 

It only IIhows that the ayat8m of 00Ip0rate governance 
in the IibetaIisation period is not WOfIcing. The lesson that 
the Gcwernment of India ~ouId Wtder8Iand from thie is 
that wherever the financial sector ia given undue 
Importance 88 compared to the real sector, such kind of 
happening8are inevitable. ThIs II what the mcjIerience of 
many of the developed CCJUI'IIra also show. There 8houId 
always be a delicate balance between the real sector 
and the monetary sector or the financial sector eo that 
you will be able to monitor the system in a better way. 

17.51 hrL 

[hi D!,VENOAA PRASAD Y ADIN in IINI ~ 

But, unfortunatety, with the advent of the process of 
liberalisatlon, globallsatlon and the so-called LPG 
experiment in Incia, we have given a free hand to Itte 
market especially to the financial market, the share market 
so Ihat the people in the cOuntry can pia, with the market 
sentiments, indulge in speculative trading activities, 
manipulate accounts and try to manage with the company 
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officers and Directors. Therefore, the Government should 
reallae that the dependence of the economy on the share 
market, dependence of the Govemment on the corporate 
world will always land us in this kind of a problem. 

To my mind, the Satyam owners have come forward 
to accept their follies and failures and therefore we have 
been able to discover it. There is no system in the country 
to know what is happening to the other countries or other 
companies. We only wish that the Satyam Scam is the 
one and the only scam that is associated with the 
corporate world. But we have a feeling today that after 
getting the report about the Satyam deal, we tend to 
have a feeling that there may be a large number of 
companies which are committing this kind of a fraud on 
the public Capital of India. Therefore, we should give 
serious thought to this problem. We should take severe 
action against those people who have committed this kind 
of a fraud. How could this· fraud take place when there 
Is a Company Law, when there is an audit system and 
when there is the income-tax system and laws.? WIth all 
these things, this scandal has come to the surlace. That 
shows that all the people are in collusion or in nexus 
and they have brought this episode. It is shocking to this 
country. Therefore, the Govemment should unravel the 
entire truth surrounding this scandal. It should take high 
level of penal action against the guilty people, whoever 
has committed It. We should be able to formulate tougher 
company laws &0 that these things do not happen. The 
Ministry of Company Affairs should not be simply satisfied 
with the framing of laws and regulations. But It should 
aI80 closely monitor the audited statement of various 
companies regularly and see whether the audited 
statements given by the auditors are correct to the best 
of their knowledge and to the situation. Perhaps, had the 
system worked properly, the Satyam Company mistake 
or the episode would not have recurred. Therefore, the 
Govemment should think on imaginative lines because 
on the one hand we are catching up with the West with 
aU the models, share-marketing experiences and all that. 
But, on the other hand, these kinds of frauds are 
committed, these kindS of follies are committed and they 
go unchecked by the Govemmental agencies. The 
Government should seriously think whether the systemic 
failure should continue or we have to arrest the systemic 
failure and try to do justice to the people and bring the 
guilty people to book. It should teach a less to the 
corporate world that this country does not depend only 
on the corporate world; the real sector is important. They 
should be contributing to the real sector so that the 
problems of the country can be solved in a better and 
amicable manner. 

With these words, I conclude. 

SHRI M.P. VEERENDRA KUMAR (Calicut): Mr. 
Chairman, Sir, Satyam episode has brought discredit and 
insult to the country. Many hon. Members have said that 
the practice of allowing the corporate world to plunder 
without putting any restrictions on them and to think 
whatever they do is good for the country as a whole has 
led to this situation. It was happening for the last so 
many years and not only Satyam but so many corporates 
are dictating the economy. We know what happened not 
only to our economy but also in the whole world. 
Everybody has admitted that the Sat yam scam is 
unprecedented. It involves thousands of crores of rupees 
and so many people are involved in it. So, it has to be 
probed thoroughly. 

Sir, I do not want to blame any individuals or 
institutions, but there is something wrong with the entire 
system. Otherwise, how could such a thing happen? How 
could Satyam plunder so much money? How could they 
cheat the entire system not only in India but also outside 
our country? This is something very shameful. 

Therefore, my party demands that there must be a 
thorough inquiry and an the culprits should be brought to 
book. The Govemment should now open its eyes. When 
they talk of globelisation and corporatisatlon, they should 
realize the danger involved in allowing the country to be 
dictated by the corporates. t think the Satyam scam should 
open the eyes of the Govemment in formulating the future 
policies. So we demand a thorough inquiry in the whole 
scam. 

·SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbili): Sir, 
the unfortunate revelations by Shri B. Ramalinga Raju 
(Raju). The then Chairman of Satyam Computer Services 
Umited, on 7th January, 2009 have shaken the confidence 
of investors, particularly those in Hyderabad, as Satyam 
was one of the largest software exporting companies in 
the country, enjoying the confidence of more than 60 
Fortune 500 companies, employing about 53,000 
professionals, having operations in more than 50 countries. 

The Chief Minister of Andhra Pradesh was attending 
National security meeting in Vigyan Bhavan in New Delhi, 
when Raju made the aforesaid revelations to the media. 
The CM, immediately upon knowing the revelations, 
ordered from New Delhi itseH that CB-CID conduct a 
preliminary enquiry and ensure that Raju who made a 
self confession was not let off the hook. 
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The CM, having noted that the most Important and 
immediate requirement to safeguard the Interests of the 
employees and smaH investors, spoke peI80rldy to Dr. 
Montek Singh Ahluwalia requesting him to speak to the 
Prime Minister, who was indisposed at that time, to take 
immediate steps to appoint a new Management team of 
eminent people who can give confidence both to the 
employees and sma. investors. He fOHewed it up with a 
letter to Dr. Montek Singh Ahluwalia, Prime Minsiter, Shri 
P. Chidambaram and Shri Prem Chand Gupta. The CM's 
press conference in Delhi and his letter to PM were widely 
publicized and in fact there were many who appreciated 
the quick action by the Chief Minister. 

The Central Government also acted very quicldy. The 
officials of SEBI and Serious Fraud InYeStigation Office 
have arrived on the scene in Hyderabad on 8th January, 
2009 despite that that day being holiday and straightaway 
started investigations not only into the affairs of Salyam 
but also of eight other group companies, which includes 
Maytas Infra and Maytaa Properties. The CB-CID, based 
on preliminary investigations arrested Raju, his brother 
and CFO of Satyam on 9th and 10th January, 2009 Md 
have since then been conducting the enquiry under the 
scrutiny of the Courts. It is pertinent to note that in an 
interview given by Shri K. Vljaye Rama Rao, a former 
Director of CBI, presentty a senior member of TOP, to 
the HINDU Newspaper on 8th January, 2009 (published 
in Hyderabad edition on 9th January, 2(09) categoric:ally 
said that it was too early for the CBI to enter the picture. 
It was reported in the HINDU that "he favoured that 
atatutory bodies like the SEBI end the SerIou8 Fraud 
Investigation OffIce conduct preliminary probe to 
pinpoint the ..... where ...,... had taken place .. 
they had expertIae on ........ ~ to ttn.nce end 
audit proc:edures. Once the dlmenalona of the fraud 
went established, the Finance Mlnlary could hand 
over the probe to the CBI". 

In response to the request of the Chief M"mister, the 
Central Government dismia8ed the Board of Satyam and 
replaced the same by their nominees who are preeenlly 
running the affairs of the company U1der dir8ct superviaIon 
of the Central Govemment. In fact, It is everybody's 
knowledge that during the first few days aHer the 
revelation, the Prime Minister himself was monitoring the 
entire progress of Satyam case and iIB management. After 
the PM's adrniasion into ho&pitaI for treatment, Mr. Pranab 
Mukherjee has been monitoring the case. The State 

'Speech was laid on the Table. 

Govemment had no role to play after 7th January, 2009, 
that is, alter handing over the cue to CB-CIO. There is 
nothing mole that any State Government could have done 
under the circurnstance8. 

The Chief Minister during several of his Press 
conferences has clearly said that he . will be only too 
happy if the CBI takes over the case. He in fact wroIe 
a D.O. Letter to Prime Mini8ter on 28th January, 2009 
that the State Government would be happy if the CBI 
took over the case. The Chief Secretary of Andhra 
Pradesh wrote a letter on 8th February, 2009 to Shri 
Madhukar Gupta, the Union Home Secretary requesting 
that the CBI may take over the case. The CM once 
again wrote a letter to PM on 9th February, 2009 
requesting him to expedite the take-over of the case by 
CBI. 

Despite this, it is absolutely shocking that the 
opposition political parties in the State somehow or the 
other want to take political. advantage of thie most 
unfortunate incident They have absolutely no concern 
for the 53,000 odd employees in the company. They 
somehow expected that this company would collapse 
ImmediaIeIy and all the 53,000 employees wiD be on the 
road and naturally their anger will be on the ruing 
Government boIh at the State and the een... and that 
it will explode further with many oCher sottw .... employees 
joining hands with the employees of Satyam; they 
expected that the global customers of Satyam will 
withdraw; they axpected an round chaos in the State. 
But unfortunately for them, due to deft hancIing by the 
Prime Minister, the company is running ~ the 
salaries are being paid to the ~; the customers 
have not canceUed their contracts. The highly complicated 
investigation by SEBI, Serious Fraud Investigation Office, 
Income tax authorities etc. is being carried out. The 
accounts of Satyam .... being recut by the Accountants 
and Auditors appointed by the newly ~ed Board. 
The Board appointed Brahmayya & Co. Charted 
Accountants as Internal Auditors. It may not be out of 
place to mention here that this Charted Accountants firm 
is very close to the TOP leader Mr. Naidu. Mr. Devineni 
Seetaramaiah, the Chief partner of Bratvnaiah & Co., 
Hyderabad is the mentor of Mr. NaIdu and Is the only 
outside member of the NTR memorial trust. 

Frustrated with these developments, what the 
opposition and some of their friends in the media are 
doing now Is to thwart a proper inveetigetion In the fear 
that their links could come out. So raised a big hue and 
cry and put the blame on somebody .... in the hope of 
escaping from their roles. Because It Is now handled by 
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CS-CID, they are asking us why it is not given to CBI. 
If the enquiry is handed over to CBI they would have 
had no qualms to say that nothing good can come out 
of thie, as CBI is nothing but Congreas Bureau of 
Investigation and If this is handled by State CS-CID, they 
would say that the CM of the State is influencing the 
Investigation. The two-pronged strategy of the opposition 
Is to thwart the Investigation and to utilize this opportunity 
to malign the Govemment to the extant that it is possible. 

Their other fear is that the investigation would 
inevitably lead to Naldu's links with Mr. Raju which are 
weD known throughout the State. In fact, Mr. Naldu was 
the benefactor of Mr. Raju. There was no occasion when 
Mr. Naldu did not take credit for the rise of Mr. Raju. His 
links with Mr. Chandrababu Naidu are well known, as, 
when Mr. BUI Clinton vieited Hyderabad in the year 2000, 
the only person who was allowed to ahare the dias with 
the US president was Sri. B. Ramalinga Raju, inspite of 
the fact that there were many eminent globally known 
entrepreneurs present among the gathering. Thus, Naidu 
and Raju had helped each other. As per a front pege 
news itam published in the 'Decaan Chronicle', the leading 
English daily, in their edition on 27.1.2009, three 
companies viz Eelam Investments, Fineith Investments 
and Grace Investments have each contributed a sum of 
As. 30 lakhs to NTR Memorial Trust, the private charitable 
trust promoted and operated by Shri. Nare Chandrababau 
Naidu, President of Telugu Desam Party and his wife. All 
the above companies are s.aid to be the companies 
promotedIowned by Shri. B. RamaHnga Raju, Mr. Naidu 
has recently confessed that the NTR-Trust did indeed 
accept these donations. In addition, Raju paid huge 
amounts to Naldu and his poHtical party. 

The 'Economic Timas' has published two major news 
items one on 13th Jaruuy and the other on 30th January, 
2009 that Mr. Naidu with his clout in Delhi., has 
8UCC888fuIIy scuttled enquiry-into serious charges of insider 
trading and money laundering by the promoters of Satyam 
by CBDT and SEBI in the years 2002 and 2003 despite 
the fact there was enough evidence on record. Indeed, 
Shrl. Ramdas Athwale, a Member of Parliament raised 
this issue on the floor of the Parliament in the year 
2003. If only eppropriate action was taken at the time, 
needIeas to ny, the present situation in Satyam would 
never have occurred. No wonder, Naidu does not neither 
refute these statements nor filed a defamation case 
against that paper. Sir, I humbly appeal through you to 
Bave thousands of employee's life. No doubt UPA 
Govemment could boost up thousands of IT people 
confidence. 

THE MINISTER OF CORPORATE AFFAIRS (SHRI 
PREM CHAND GUPTA): Mr. Chairman, Sir, first of all, I 
would like to thank the hon. Members Shri Rupchand 
Pal, Shri Vijayendra Pal Singh, Shri Aruna Kumar 
Vundavalll, VoureeH, Shri Braja Klshore Tripathy, Shri 
Suravaram Sudhakar Reddy, Shrl Vemmnaidu, Shrl Vinod 
Kumar, Shri K.S. Rao, Shri RamdasAthawale, Prof. 
Ramadass Shri M.P. Veerendra Kumar. 

I am happy that some of them were my coDeagu8S 
in the last Joint Parliamentary Committee on Stock Market 
Scam. Shri Rupchand Pal and Shri Yerrannaidu were my 
colleagues in that Committee. There is no denial that 
what happened in Satyam was very unfortunate and not 
only in India, but almost the world over, there was a 
question mark as to what has gone wrong with our 
system. 

Sir, corporate frauds do happen and that cases of 
corruption do occur. Vou would remember that the present 
economic meltdown in the United States is because of 
top level corporate frauds in the banking system and 
other brokering system there and most of the Westem 
countries. Even 150 years old banking and finance 
companies came down on their knees and the 
Govemment had to intervene and support such blatant 
cases of misutHisation of funds and resources. Not only 
that, even the sovereign Govemrnents came into question. 
You would remember that the Government of Iceland had 
to be baRed out. Otherwise, the entire system in that 
country would have collapsed. 

Sir, es I said earlier, what happened in Satyam is 
unfortunate. I am not trying to protect them or I am not 
saying that this is something which we can allow to 
happen continuously or repeatedly. 

18.00 hr •• 

Sir, the main concem was that our corporate sector 
and perticularly, the IT companies who are engaged in 
very crucial and strategic work for many of the sovereign 
countries - almost 175. Fortunjl 500 companies the world 
over - where in millions of youth and youngsters are 
employed and this industry which eams almost 30 billion 
dollars annually for our country should not come into 
question because of misdeed and greed of a particular 
person and a particular family. 

So, o,ur main concern was to ensure that the 
operations in Satyam do continue, otherwise, 53,000 
employ.ees would have been on road. This would have 
an effect on not only these 53,000 employees. but this 
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would also have a cucadlng effect to the extent which 
cannot be imagined. 

This is the same Satyam. when it was Satyam. most 
of the Stale Govemments W8I'8 competing with each other 
to invite them to come to their State. and HI up the 
facilitlea. This Ia the same Mr. Raju who was declared IT 
man of the year. This is the same Satyam which was 
awarded Gold Peacock Corporate Governance Award by 
intemational agencies. 

Coming back to the question. our main concem was 
to ensure that these people. theM youngaters. these 
youth. do not lose their jobs. the counl!'Y as a whole 
does not get bad name. 

MR. CHAIRMAN: Hon. Members. it is 6 o'cIock now. 
We have two more Bills for c:oneideratlon and pasaing. H 
the House agr.... the time of the House may be 
extended by one hour. 

MD. SALIM (Calcutta - North East): SIr. Ie it the 
way to pass Bills? ... (Intsnuplions) 

SHRI KlNJARAPU YERRANNAIDU: Sir. thI8 has been 
circulated just now. We will take these up tomorrow. We 
are di8cus&ing an important issue and the hon. Min68ter 
is giving the repty .•. (lntwruptions) 

SHRI BASU DEB ACHARIA (Bankura); Sir. the 
amendments have been circulated just now ... (/nIfmupIions) 

MR. CHAIRMAN: AI right Let him complete and then 
I wHI decide after his reply. 

... (Intllnuptions) 

SHRI BASU DEB ACHARIA: Sir, a large number of 
amendments has been circulated just now and we could 
not go through those amendments ... (lnlllnuplions) 

MD. SAliM: Sir, let him conclude, but this is not the 
way to pass the BiIIs ... (lnlllmpliMs) 

[TflInsJalionJ 

MR. CHAIRMAN: The time of the House is extended 
till the completion of the reply of hon'ble MInister. The 
consent of House wHI be taken after the reply. Thereafter 
it will be decided as to whether two Billa be taken up. 
Only that businea will be taken up for which the House 
will agree SaJim you need not worry about It. 

/Ef1IJIIshJ 

SHRI PREM CHAND GUPTA: As I said, the top 
prlotity before the Govemment was to ensure that the 
operations in Satyam continue so that our IT sector as 
a whole ahouid not get a beating In the wol1d market. 
Secondly, the guilty must be brought to book. They muat 
be given their dues. Thirdly, the investigation could have 
carried on and whoever found guilty ahould be brought 
to book at the earliest so that the time is not loat. 

These were the fllCtor8. I wHI come to the question 
why we did not come to know before or why no action 
was taken before 17th of January. On that question. I 
will come later on. 

On 7th of January itself, when it was known that Mr. 
Raju of having committed certain Irregularities, ... e-
mail sent to SEBI. Directors of the company and Stock 
Exchanges, RoC Hyderabad was ordered to inquire Into 
the report, and Inveatigation was ordered under 
Companies Act. 1956. The initial report of RoC was 
received on 12th of January in five days' time. 
SimuHaneoualy, on 7th of January the Institute of 
Chartered Accounts of India (ICAI) and the institute of 
Company Sec:retarias of India (lCSI) were aaked to look 
into the allegations and take appropriate action because 
they are the regulators, they are the Institutes who 
regulate these two prof888lona. On 8th of January, RoC 
Hyderabad applied to the Judicial Magistrate In Hyderabad 
to seize the documenta and cos. soft copIea, hard copies, 
from different offlcea and premlsea of Satyam. On the 
same day. that Ia on 8th of January itMIf. the Inapection 
of eight companies related to Satyam was handed to 
Serious Freud Investigation Offlce (SFlO). On 9th of 
January. hon. Company Law Board (CLB) was moved to 
aupersede this Board of Sat yam and allowing the 
Government to appoint up to 10 new Directors. 
Immediately on 11 th and 15th of January. 6 Directors 
were appointed on the Board of Satyam. Theae 6 
Dlrec:tors are people of eminence not only in India bul 
Intemationaly. If you want. I can give the namea. But, I 
think, by now, you know the rwnea. I do not have to 
give the names. On 19th of January. SFIO was allowed 
to extend their inquiras into MaytI88 Propel1ie8 and Maytss 
Infrastructure becau8e certain links were found. 

Sir, you would appI'eCiate thIl without having a proper 
record - we have rule of law In thII country; we have 8 

weII-pIaced judicial system in IhIa country - we cannot 
jU*t go and tell someone that look. you have done this. 
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and that is why you are being hanged. There is a 
procedure laid down in the law. That had to be followed' 
otherwise we would have weakened our case. ' 

As I said, on 19th of January, both into Maytas 
Properties and Maytas Infrastructure, the probe was 
extended by SFIO. On 20th of January, the next day, 
keeping in view a strong possibHity of siphoning of funds 
from Sat yam and personal enrichment through unfair 
means by persons closely connected with the affairs of 
Satyam, on a petition moved by the Govemment, Mr. 
Ramallnga Raju, Chairman; Mr. Rama Raju, Director; Mr. 
Mynampatl, CEO and Director; Mr. Vadlamani Srinivas, 
CFO; and Mr. Jayaraman, Company Secretary; all form&l1y 
of Satyam, were directed to declare their properties and 
asseIS to the han. Compeny Law Board. 

The hon. Company Law Board was further requested 
to restrain them from disposing of or alienating any such 
properties or assets without the permission of CLB. On 
20th Itself, this wu done. 

Sir, In the meantime, SFIO, ROC, SEBI and State 
C/O - all theae teams 4lave been working very closely 
and with the fullest cooperation between them. I would 
/ike to put it on record that thare Is no evidence of any 
non-cooperatlon by any of the State agencies or any of 
the Central agencIee. All the agencies work very closely, 
and then they foood that there was a network of 356 
entities connected with the group. Out of these 356 
entities, 326 were companies and the rest were individuals 
and others. So, there was a complete network. They 
found that there could be a great possibility of siphoning 
off funds by using these 356 entities. SFIO was authorized 
to cover th... 356 entities in their investigation also. 

Then, Sir, on the 17th of February, the next day, the 
Ministry moved a separate petition before the hon. 
Company Law Board for removal of the existing Directors 
of Maytas Infrastructure Limited and Maytas Properties 
Limited and for an appointment of new Directors on the 
Board of these companies. On the 17th February, we 
moved this petition. The matter is sub judice. The hon. 
Company Law Board has completed hearing in one of 
these cues, Maytas Properties Ltd.; and the Maytas 
Infrastructure case would be heard by the hon. Company 
Law Board tomorrow, that is, on 26th February. 

Sir, on the 19th of February, on a petition moved by 
the company, with the support of the Central Govemment, 
the hon. Company Law Board allowed the new Board to 
make a plan for the continuation of business and 
operation of the company including by inducting a strsteglc 

Investor and obtaining necessary approvals from SEBI In 
context of the SEal takeover. Approval of CLB would be 
taken before finally inducting the strategic irrvestor by 
making allotment of shares to him. 

Sir, what I am trying to say is thaUhe action of the 
Government of India has been appreciated everywhere 
and by everyone; Finllncisl TimtJS of London, Dow.J0n9s 
- an these newspapers have appreciated the firm action 
taken 80 far by the Government, the prompt and quick 
action of the Government. 

Sir, it is very easy to blame each other . 
•.• (Intsnuptions) 

MD. SALIM: What is our national motto? SIIIyIII11BV 
Jayats •.. (In/tl11Uplions) 

SHRI PREM CHAND GUPTA: Please listen. Please 
do not ask me what our national motto is. Please also 
do not force me to disclose something which is not in 
the interest of anyone to know. Let us not make it a 
political issue. . .. (In/tlnuplions) 

SHRI BASU OEB ACHARIA: We are not maKing it a 
political issue. . .• (In/tlnuplions) 

SHRI PREM CHAND GUPTA: This was a very 
unfortunate case. I am not denying this. 

MD. SALIM: It is a shameful thing •. . (Intsnuplions) 

SHRI KINJARAPU YERRANNAIDU: Yes, it is a 
shameful thing ... (lntsnupHons) 

SHRI PREM CHAND GUPTA: Salim Saheb, I am 
not denying that this was a very unfortunate case. I am 
not denying it. We should all ensure that these kinds of 
frauds do not happen again. The hon. Prime Minister 
rightly said that this was a blot He was so accurate, he 
was 80 correct. 

Sir, Mr. Rupchand Pal said that this is an Operation 
Cover-up. I would like to differ with him and I would say 
that this is far from the fact 

The next point raised was that the institutions like 
the SEBI, RBI, Banks, IT Department and the Enforcement 
Directorate, have all failed. Every country has a system, 
and if we ridicule our system to this extent, then 
everything will collapse. We have 8,90,000 companies in 
this country and each company is supposed to file certain 
documents. You would appreciate that humanly, it is not 
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possible to go through all the documents and see what 
is worth ... (lnlsmJplions) 

MO. SALIM: Satyam Computers is not just another 
company ... (InfBnuptions) 

MR. CHAIRMAN: Mr. Sa6m, let him complete his 
reply. 

... (IntemJptions) 

SHRI PREM CHAND GUPTA: Mr. Salim, do not get 
agitated. This was one of the frauds ... (Inlenuptions) 
iet us not get agitated. Let me complete my reply. 

Sir, in order to ensure that the frauds like this or 
hTeguIarities like this are detected weH in time, the Ministry 
of Company Affairs has introduced MCA·21 
""Computerization Programme through which the documents 
'can be filed through emaiIs. The offICers can look at the 
returns of the companies, see the irregularity on the 
screen itself and take action against them. After aB, a 
system wortcs. When the Auditors certified the accounts 
of a company, what is left? The PriceWater House have 
seven partnership firms, which they have registered in 
India including West Bengal. These firms are registered 
in India. They are authorized by the Instituted of Chartered 
Accountants to carry out the auditing operations. 

MO. SALIM: This is a case of coHusion. 

SHRI PREM CHAND GUPTA: Yes, this is a case of 
collusion. I am not saying 'no'. Who is saying 'no'? I am 
saying that the Auditors are involved. The Internal Auditors 
may have also been involved. Their role is being 

. investigated by the SFIO ... (lnltlnuptions) 

SHRI VARKAlA RAOHAKRISHNAN: The law should 
take its own course ... (lntsmJpIions) Let the law take Its 
own course. 

SHRI PREM CHAND GUPTA: This is what I say. 

SHRI VARKALA RADHAKRISHNAN: You do not 
interfere in the case ... (lnfBnupIions) 

SHRI PREM CHAND GUPTA: Yes, I fully agree with 
you. Now, you, please, do not interfere in my 
repfy ... (Inlenuplions) 

MR. CHAIRMAN: Mr. Radhakrishnan, please take 
your seat. 

.. . (In/tlmJplions) 

SHRI PREM CHAND GUPTA: Sir, in the last JPC, 
certain irregularities were pointed out and that JPC had 
desired that the affairs of the PriceWater House be looked 
into. A show cause notice was issued to the PriceWater 
House, Bangalore. The disciplinary proceedings were 
initiated against them. Action was initiated by the ICAI 
for three years, in 2000-2001, 2001·2002 and 2002·2003. 

For the year 2000-01, the Disciplinary Committee 
found that Mr. S. Gopalakrishna, Mr. Ramakrishna and 
Mr. Manish Agarwal were guilty of profeaslonal misconduct. 
Now, the report is being considered by the Council of 
the Institute. I can assure you that appropriate action 
would be taken against these three auditors. The 
punishment can be, removal of the name of the Members 
from the ICAI permanently and you would appreciate that 
for a Chartered Accountant to lose his certificate is a big 
thing. 

The Reserve Bank of India had noticed certain 
irregularities In case of Global Trust Bank. That was 
another issue raised by the hon. Members. The RBI 
issued an advisory to banks and NBFCa In October 2004 
not to engage Pricewaterhouee. Pending finalisatlon of 
dl8cipllnary proceedings by ICAI, the RBI found It not 
appropriate to continue suapenaIon ot PWC indefinitely 
for irregularities noticed in Global Trust Bank. Therefore, 
after three years, in August, 2007, on a representation 
by PWC, the RBI allowed banb to consider PWC. If 
they considered them, they could give them their audit. 
That was the decision of RBI. 

As tar as inspection Is concerned, JPC had Indicated 
that there were too many movements in the Satyam stock 
during KP's time, Ketan Parikh'. time and In K-10 shares . 
You remember, at that time 10 scribes were much talked 
about. Inspection under Section 209-A of the Companies 
Act was ordered on 12th September, 2001, and the ROC 
submitted his report on 19th April 2002. Then, the 
Regional Director (RD) submitted his report on 30th April, 
2002. At that time, our friends when In Govemment found 
nothing wrong in the affairs of Satyam and the cases 
were not pursued further. 

Mr. V.P. Singh was also a Member with me on the 
JPC. You would remember that. 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): That 
exonerates the last CMD. whatever Mr. Athawale was 
saying. 

SHAI PREM CHAND GUPTA: WeD, It depends. Let 
us not go into that. 
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SHRI VWAYENDRA PAL SINGH: Yes, Jet US not go 
into that. 

SHRI PREM CHAND GUPTA: The question is: what 
is being done now? How do we protect our system from 
this kind of fraud? 

SEBI has already order8d peer review of the accounts 
of important companies, particularly 30 largest companies 
in the country. SEBI hes further made it mandatory to 
disclose the pledged shares by the promoters of 
comparilea. They pledge their shares. They borrow money 
from the banks and fmancial institutions and they use 
this fund for something else. Like in the case of Satyam, 
the promoters were left with only ha" a per cent of the 
shares at the end of the day, that too, in certain 
companies and not directly In their names. 

The Companies Act. 1956, which was amended 25 
times after its enactment, is· being revised. 

Sir, I have introduced the comprehensive revision of 
the Companies Bill for consideration by the hon. House 
and I understand that it is pending with the hon. Standing 
Committee of Parliament. In this Bill, we have defined 
the duties and responsibilitieS of independent Directors. 
In today's Companies Act. all the Directors are saying 
that there Is no separate mention of independent Directors 
and aU the Directors have same liability. There is no 
differentiation whereas In the proposed Companies BiD, 
we are segregating the role and responsibilities of 
independent Directors because certain Directors, who act 
as independent Directors, may not be aware of the affairs 
of the company deeply and they may become a victim of 
this kind of fraud. So, in the new Companies Bill, we are 
proposing that the person in charge, the officer in charge, 
like Managing Director, Executive Director, Finance Officer, 
Company Secretary, CEO, CFO, would be responsible 
for any act of omission or commission. The independent 
Directors wiU not be responsible unless they were a party 
to that decision where some sort of fraud or irregularity 
was committed. 

We have provided for stringent penal provisions, 
minimum punishment for violations of provisions of ~~ 
Companies Act and we have also provided for clear CIVil 
liabilities. In addition to the criminal liabilities, we have 
provided for civil liabilities also. We have also made 
provision of special courts for speedy trial. Now, the 
procedure laid down·1s !engthy. There Is no denial that 

our courts are over-burdened and 30 minion caiies are 
pending in different courts. We should appreciate and we 
should not deny the fact of life that on certain, issues, 
nobody can help anything. So, we have provided In the 
proposed Bill the provision of special courts for speedier 
trial. 

We have also provided for auditing standards. At the 
moment, the auditing standardS are announced by the 
Institute of Chartered Accountants of India and 
Govemment has no role to play in this. But in the 
proposed Companies Bill, the Govemment would be able 
to provide for the auditing standards so that the erring 
auditors, if they are found, could be punished properly 
and action could be taken against them. We have 
provided for self-regulation but with accountability. An 
extensive disclosure requirement is being provided in the 
proposed Companies Bin so that ... (InlBmJplions) and 
strengthening of Enforcement Wing of SFIO, Serious 
Fraud Investigation Office. • .. (InlBfTUPIions) 

As far as Satyam issue is concemed, I want to tell 
the han. Member that all the investigating agencies are 
working on war-footing and they are in fuH command of 
the investigations. 

MD. SALIM: Sir, the Minister is utilizing the opportunity 
to give certificate whHe the Members were agitated. The 
company had stated the fateful events and Members are 
aUeging that it is a corporate cover up. He is issuing 
certificate and telling all the things that are going to come 
up. . .. (lnlBnuplions) 

MR. CHAIRMAN: Md. Salim, please let him complete. 

SHRI PREM CHAND GUPTA: Mr. Salim, you may 
allege anything because ... (lnlBrnJptions) 

MD. SALIM: The Members are saying it 
... (Interruptions) You may respond to them. 
.. . (lnlBnuplions) 

SHRI PREM CHAND GUPTA: Nobody loses anything 
by aUaging against each other . ... (Interruptions) Your 
Govemment in West Bengal allotted a plot to Satyam. 
... (Intsrruplions) 

MR. CHAIRMAN: Hon. Minister, please address the 
Chair. 

.. . (lnlBrruptions) 
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MD. SALIM: No, it is your system's fault. 

MR. CHAIRMAN: This is not fair. 

.. . (ItDmpions) 

SHRI PREM CHAND GUPTA: It is your system aI8o . 
... (lnlflmJptions) You have created it. ... (lntwnJpIions) 

MR. CHAIRMAN: Please take your seat. Let him 
conclude his reply. 

.. , (IntfImJpIions) 

MD. SALIM: W. did not create anything. 
... (lnftlnuptiDns) You do not Issue certificates. 
... (~) I may .. y somethlng as a customer of 
Satyam, but you are the monitor and you are the 
regulator. • •• (/nItJm.fJIIDns) It ill your ayatem that has failed. 
... (Intsrruptlons) It ia not a question of allegation . 
... (/nIsmJpIions) 

MR. CHAIRMAN: Nothing wII go on record except 
the reply of the han. Minilrter. 

(InItJnupIIon$) .•.• 

MR. CHAIRMAN: Hon. Minister, you can continue 
your reptr. 

.. . (IIDmIpt/Dns) 

MR. CHAIRMAN: Please allow him to conclude hiI 
reply. 

... (IntsnupIions) 

/TtanSlstionJ 

MR. CHAIRMAN: NoI1Ing wiD go on record except. 
the speech of the honarabte minister ... (/~r 

[English) 

Nothing will be recorded except the reptr of the 

han. Ministef. 

(Intsnuptions).oo • 

"Nat recorded. 

MR. CHAIRMAN: Mr. Salim, pie ... take your seat. 
Nothing will go on record. 

(1ntwnJptiDns) •.•• 

SHRI PREM CHAND GUPTA: Sir, lately my hon . 
friend and Member of this Houae, namely, Mr. SalIm has 
started to lose his temper. • .. (II7IemJpt/oIJs) 

MD. SALIM: You said thiII . ••• (Inlfmuptions) 

Satyam doea busIneu aU over the country. Ara all 
those criminals and guilty? .oo(IntrImJpIi0n8) You are 
supposed to regulate • ••• (IntwnJptiDns) 

SHRI PREM CHAND GUPTA: What I said is 
. .. (InltHrrJplion$) We ara regulating. . . . (lnIfImIptions) 

MR. CHAIRMAN: Mr. Salim, pie .. take your seat. 
Hon. Minister, please addre8a the ChaIr . 

•.. (IntfImIpIitJn$) 

SHRI PREM CHAND GUPTA: How do you think thai 
we .... not regulating? oo.(lnlwnlpl/onls) 

MD. SALIM: What did your Government do? 
.oo(lntsmJpIionI) 

SHRI PREM CHAND GUPTA: Sir, the regulatory 
system Is in place. The case is being Investigated . 
oo .(InIwnJpI/tJn6) I cIearty said that the guilty would be 
punished, and there would be no relaxation. 
oo.(/nItJm.fJIIDns) Therefore, I am trying to say It again 
and with .. confIdeIa at my command that let us ensure 
that our InveatigaIIng agencies are able to carry out the 
inspection and investigation without any interference and 
fear on war footing, and the guilty would be punished. 

MD. SALIM: Sir, the Minlater's response has raised 
more questions. oo .(In/l1n'UptltJM) 

SHRI KINJARAPU YERRANNAlDU: Sir, we are not 
satisfied with the reply given by the Minister. 
oo .(lnttImJpI/on8J 

MR. CHAIRMAN: No, I am not dowIng anything. 

"Not recordec:t. 
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MR. CHAIRMAN: Mr. Salim, you C3WIOt speak without 
my permission. 

... (Inltlrruptions) 

MR. CHAIRMAN: Mr. Salim, this is not fair. 

... (InltJrruptions) 

MR. CHAIRMAN: The hon. Members can one by 
one uk one cJarification each. Now, I am allowing Shri 
Yerrannaidu to ask one question from the hon. Minister. 

. .. (InltJrruptions) 

{TIBMIB/ion/ 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Honourable Member was not alert and scam 
took place during his regime what he has to say? 

(Eng/iIIIIJ 

The best action has been taken by the Govemment. 
... (In.nuptions) 

SHRI KINJARAPU YERRANNAIDU: On 23rd of this 
month during a TV diecuasion, the Chief Minister of 
Andhra Pradesh has said that as per his knowledge the 
Satyam management cannot be punished as per the laws 
of our country, and that action can only be taken under 
the laws of the USA. ... (lnltNnJptions) I wiH also 88nd the 
cassette of the aame to you . ••. (lnItJmJptkJn$) 

MR. CHAIRMAN: I will allow only one question. 

.. . (Intenuplions) 

SHRI KINJARAPU YERRANNAIDU: How can he say 
so? ... (lnltlmJplions) What is the purpose of all these 
investigations by CBI, FEMA, RBI, etc.? 

My second question is ... 

MR. CHAIRMAN: I would not allow your second 
question. 

SHRI KINJARAPU YERRANNAIDU: Mr. Chairman, 
Sir, this is interlinked. 

MR. CHAIRMAN: Not allowed. Mr. Salim, ask your 
question. 

MD. SALIM: The Minister failed to respond to the 
questions asked from all sides. Rather his response has 
given rise to more questions. 

SHRI KINJARAPU YERRANNAIDU: Mr. Chairman, 
Sir, this is Interlinked. It has been established that Satyam 
Computers had deposits of ... 

MR. CHAIRMAN: Nothing of what Mr. Yerrannaidu 
says should go on record now. 

(InlBnupIions). •.• 

MR. CHAIRMAN: Mr. Vijayenc:tra Pal Singh. 

(Interruptions). ..• 

MR. CHAIRMAN: Nothing is going on record. 

(InltJrruptions) ...• 

MR. CHAIRMAN: Nothing will go on record except 
Mr. ViJayendra Pal Singh. 

(Intenuptions) ...• 

MR. CHAIRMAN: Mr. Yerrannaidu, I have not allowed 
you. You cannot spe~ without the permission of the 
Chair. Nothing will go on record. 

(InltJrruptions) .... 

MR. CHAIRMAN: I allow only Mr. V~yendra Pal 
Singh. Nothing else will go on record. Not a single word 
wiH go on record. 

(InlBnuptions) ...• 

SHRI VIJAYENDRA PAL SINGH: .Sir, I have gone on 
record to say that the Minister has taken prompt action. 
But the prima t.ciII findings from the Minister, fro,:!, the 
investigating agencies show that the Maytas company, 
which the Satyam wanted to buy, had been given favours 
from the CM and the bureaucracy of Govemment of 
Andhra Pradesh. Can the MiniSter give us more findings 
on this? 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, after listening to the entire reply of the Minister I 
could not understand as to what is the special enquiry 

'Not recorded. 
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he is ordering. There is no mention of 1lIIY apecIftc enquiry 
except expressing good intentions of what will be dane 
in the future so that these mistakes WIll not be committed. 
We would like to know as to what exactly is the enquiry 
the Govemment is initiating at this juncture, after all the 
assurances have been given. 

SHRI BASU DEB ACHARIA: Sir, a number of 
questions have been raised by our colleagues in regard 
to the biggest corporate scam in our country. Many of 
these questions remained unanswered by the Minister 
while replying to the debate. One of the questions was 
as to how a criminal was being given five-star treatment 
and seven-star luxury . ... (lnfBmJptions) 

SHRI ARUNA KUMAR VUNDAVALlI: That is all 
wrong. 

SHRI BASU DEB ACHARIA: It has come out in all 
the newsPapers. The Minister has not clarified that. What 
he has stated in reply to the debate is about the future 
action. What enquiry has been conducted and what action 
has been taken so far against the perpetrators of this 
scam? 

SHRI B. VINOD KUMAR: Sir, as per Mr. Raju's 
statement. all the accounts were fudged. As per the 
Minister's statement as well as the SFIO. the 8CCOIM'lts 
as on 31st March, 2007 showed a figure of As. 3,309 
crore. 

This was the period where there was a boom in the 
real estate. While I was speaking, I said about the real 
estate. I would like to know as to what are the properties 
purchased by Satyam group and also diveraion of the 
funds. 

MR. CHAIRMAN: No, only one clarification. 

SHRI B. VINOD KUMAR: Further, diversion of those 
funds to the Gcwemment. .. . (lntsrrupti0f7s) 

SHRI ARUNA KUMAR VUNDAVALLI: After the 
discussion in the House, it is agreed that at appropriate 
time, action was not initiated and that is the reason 
Satyam Computers fraud has gone up to Rs.7,OOO crore 
from Rs.20 crore when Shri Ramdas Athawale has 
complaint. I have given a complaint to the hon. Minister 
stating that Satyam Computers is involved in fudging of 
accounts, insider trading. floated SEBI guidelines. 

MR. CHAIRMAN: What Is your question? 

SHRI ARUNA KUMAR VUNDAVAUI: I have made a 
complaint to the hon. Minister on similar charges another 
company called Heritage which Is also involved. 
... (1n/e1TllplkJns) 

MR. CHAIRMAN: Mr. Minister. please start your reply. 

... (lntsmJpIians) 

MR. CHAIRMAN: No. I am not allowing. 

(InMmJpIion8) ... .. 

/Translation) 

MR. CHAIRMAN: " you people do not want the reply 
of Minister then we will conclude the debate 
here ... (InItN1upIions) 

[Engli8h} 

MR. CHAIRMAN: NothIng will go on record. 

(InItImJpIions) ... .. 

18.42 tva. 

At /his stsge. Shri &au Oeb AcllllliII and SOIT1t!J other 
lion. MrImbtNs ItIIf 1M HoutIB 

MR. CHAIRMAN: Nothing will go on record. 

(Intsnuplions) ... .. 

MR. CHAIRMAN: I am not allowing again and again 
to seek clarification. This is not fair, Shri Naidu. 

(lnt#JmJpt/0n8) ... .. 

MR. CHAIRMAN: You cannot set • new precedent in 
the House. It is impossible. 

. .. (1ntstrupIhns) 

{Translation} 

MR. CHAIRMAN: If you do want the reply regarding 
clarifications of membera from honarable Minister, we wlH 
conclude the debate nere ... (lnlllrruplions) 

MR. CHAIRMAN: Nothing will go on record. 

(/nMmJpIJons) ...• 



573 PHALGUNA 6, 1930 (Saki) RehslNliIafion 8IId RsstIIJIemtmt Bill, 2fJQ7 574 
and 

11.43 hr •. 

AI !his slsge, Shli Ysnannsit:/u III1d SOIT1tI olhtlr hon. 
MsmbtllS Isff IhtI Houss 

fEng/IIIII! 

MR. CHAIRMAN: Now, debate is over. 

... (/nlfmuption8j 

(Tl1II1SIMionj 

MR. CHAIRMAN: Honourable Minister, H you want to 
apeek. then you apeak. 

[English! 

SHRI PREM CHAND GUPTA: As I said earlier, and 
I would like to put the record straight, that for the first 
time in the corporate history of any country, including 
India, nowhere such a quick and firm action has been 
taken 80 far. . .. (Inltmuplions) I do not want to go into 
this political crOSS-firing. But the fact of the matter is, all 
the investigating agencies are doing excellent job; they 
ant wortdng absolutely In a very coordinated mannar. We 
must compliment the Board of Directors that within such 
a short period, they have been able to take control of 
the situation. We were at a risk of losing the jobs of 
53,000 youngsters. 

300,000 shareholders and 175 Fortune 500 
companies who were the clients of Satyam were involved; 
the national prestige was involved. The govetm18nt. under 
the Prime Ministership and leadership of Dr. Manmohan 
Singh, under the UPA leader Mrs. Sonia Gandhi, this 
Govemment has taken a firm stand; we have taken a 
coordinated action. This is an example; newspapers like 
ThtI Financial Timss, London, TINI FifNIncilll TimlJS, 
Singapore have all appreciated the action taken by the 
govt. of India . ... (Intsnuptions) 

SHRI VARKALA RADHAKRISHNAN: Sir, this cannot 
be aBowed. I demand quorum. There is no quorum in 
the House. . .. (lnlfJmJplions) 

MR. CHAIRMAN: Okay, please sit down. 

.. . (In/snUpIion$) 

MR. CHAIRMAN: The ben is being rung. Since there 
is no Quorum, the House stands adjoumed to meet again 

at 1930 hours. 

Land Acquisition (Amsnanent) Bill, 2fJQ7 

18.52 hra. 

ThtI Lok SsbhII lINIn lIdjoumed /ill Thirty Minu/IJS put 
Nil1tllt1tN7 01 the Clock. 

19.40 hr •• 

ThtI Lok SlIbhll ,.llSStImblsd at Forty MinutlJS past 
Ninsltl6f1 01 IhtI Clock. 

[MR. DEPUTY SPEAKER in tllB Chair] 

REHABILITATION AND RESETTLEMENT 
BILL, 2007 

AND 
LAND ACQUISITION (AMENDMENT) BILL, 

2007 

{English/ 

MR. DEPUTY SPEAKER: The discussion under rule 
193 is over. The House will now take up item Nos. 43A 
and 43B. 

MOTION UNDER RULE 388 

Suspension of Provlslo to Rule 66 

MR. DEPUTY SPEAKER: Mr. Minister, you may move 
the motion for suspension of the provisio of rule 66. 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): I beg to move": 

"That this House do suspend the proviso to rule 66 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha in its application to the motion for 
taking into consideration and passing of the Land 
Acquisition (Amendment) Bill, 2007 in as much as it 
is dependent upon the Rehabilitation and 
Resettlement Bill. 2007." 

... ( Intsrruption$j 

SHRI BRAJA KISHORE TRIPATHY (Pun): Sir, we 
may take up these Bills tomorrow. These are important 
Bills and they are being taken up in the absence of the 
Opposition. . .. (InlBnuptions) These were not listed in the 
original List of Business. . .. (Interruptions) 

"Moved with the recommendation of the President. 
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THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYAlAR RAVI): Sir, these important legislation have 
corM with aU the procedures being followed and tomorrow, 
these have to go to the Rajya Sabha. Without being 
passed here, they cannot go to the Rajya Sabha. So, I 
appeal to the hon. Members to please cooperate in 
passing these Bills. Please do not stress on the 
technicalities as tomorrow Rajya Sabha wiD adjoum and 
we have to place them there. I appeal to you all . 
.. . (Intenuplions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, the report 
was submitted in November. Today, at the fag end of the 
day, such important Bills are being brought before the 
House. Why were such important Bills not brought at the 
beginning of the Session? .•. (lnltlmJptions) Amendments 
have been circulated only half-arHIour before and we 
could not go through them. It can be taken up tomorrow 
and Rajya Sabha can be extended for one more day. 
... (lnIfImJptions) 

MR. DEPUTY SPEAKER: The hon. Minister has 
already moved the motion. The question is: 

"That this House do suspend the proviso to rule 66 
of the Rules of ProceclJre and Conduct 01 BuaIness 
in Lok Sabha in its application to the motion for 
taking into CONIideration and p888ing of the Land 
Acquisition (Amendment) Bill, 2007 in as much 88 it 
is dependent upon the Rehabilitetion and 
ReeetIIement Bill, 2007 .. 

fTmnsIsJion] 

DR. RAGHWANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, I beg to move that both the Billa may be 
taken up together. 

{English] 

The President having been informed of the subject 
matler of the Rehabilitation an1 Resettlement Bin, 2007 
recommends under article 117(3) of the Constitution, the 
consideration of the BiD by Lok Sabha. 

The President having been informed of the NJject 
matter of the Land Acquisition (Amendment) Bill, 2007 
recommends under Article 117(3) of the Constitution, the 
conaideration of the BiD by lot< Sabha. 

(AmtNIdmtInt) BiN, 2007 

fTfllfl6ltlIion] 

Sir, I beg to move-

"That the Bill to provida for tha rehabilitation and 
resettlement of parsona affected by the acquisition of 
land for projects of public purpoee or involuntary 
diepIacement due to any other reason. and tor matters 
concerned therewith or incidental thereto, be taken 
Into consideration." 

"that I beg to move that the Bill further to amend the 
Land Acquisition Act. 1894, be taken into 
consideration.· 

Simultaneously Rehabilitation and Resettlement BiD. 
2007 and the Land Acquisistion (Amendment) BIU, 2007 
also be taken into consideration. 

At the outut. I would like to axpreu my gratitude to 
the chair that a hIetoricaI BiD has coma in favour of 
haraaaed poor people and the farmers of India and for 
giving m. an opportunity to .xpr •• s my view. 
thareon ... (InM~). 

(En(I/iBh] 

SHRI BASU DEB ACHARIA: Sir, we are au in favour 
of the BIll. That is why, I NY that II should not be taken 
up in huta. A wrong precedent Is being created. 
... (InIBmJpIians) 

SHRI BRAJA KISHORE TRIPATHY: SIr, it Ia not wise 
to diect.u this Bill in the abeence of the Oppoeition. 
TheM are not thet'e in the original Uat of BusIneaa . 
... (/nItJmJpIIon8) 

fTlIII1BIIIlion] 

SHRI BASU DEB ACHARIA: It is a very important 
BJII ••• (lntlImJption8) 

DR. RAGHUVANSH PRASAD SINGH: Achariltjl. you 
please listen to me ... (Infl1nuptions) 

SHRI BASU DEB ACHARIA: What wID happen If thI8 
Bill wiD be introduced tomorrow ..• (InItImpIicJn6). Tomorrow 
there is a sitting of the Hou&e .•. (IntIHnJpIions) 

{English] 

MR. DEPUTY SPEAKER: Shri Basu Dab Acharla, 
pIeaae sit down. 

.. . (lnIBnuptIons) 
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fTtanS/lltIon} 

OR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, Shri Baau Deb Acharia is raising a good 
1aaue ... (lnttll'fUPl/on$) 

SHRI BRAJA KISHORE TRIPATHY: You should taka 
the opinion of the Houaa. 

OR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, everybody supported this Bill when It waa 
introduced and it was aent to the .Standing Committee 
wHh the approval of the hon'ble Speaker. The learned 
Member8 of the Standing Committee have gone through 
It aerioualy. Opiniona of the people 8C1'088 the country 
were taken and it was conaidered. Advertisements were 
published and eMl society, State Govemments and all 
departments etc. were coneulted widely. I may be allowed 
to read out two sentellC88 from the rec:ommendation given 
by Standing Committee. 

{English} 

On the Land Acquisition (Amendment) Bin, the view 
of the Standing Committee is that it is one of the most 
important legislation introduced after independence. 

{TmIsIs1ion} 

Mr. Deputy Speaker, Sir, no Bin like this have been 
introduced after the Independence. It Is pro farmer, pro 
poor and it Is the achievement of the UPA Govemment 
The Standing Committee has stated about Rehabilitation 
Reaettlement Bill-

{English} 

Historical and path-breaking piece of legislation with 
various landmark provisions" 

M 0 uty Speaker Sir the people of various 
r. ep " . orld 

countries and their representatIVes across the w . 
participated in the meeting held by the World Bank In 
New York. Thl' Bill and law have been praised world 
wide. Farmers, affected people and the people of :: 
entire COU"Itry win feel elated and appreciated ~ Y 
will listen and know about it. This Bill Is progl'88SlVe and 
hi8torical bill and this is pro poor. They ma~ be 
rehabilttated before dispIacem8I'rt. First of all they Will be 

(AlTItH1dmant) BID, 2007 

rehabilitated and resettled and then they will be displaced. 
There have been good rehabilitation programmes also 
but that were not implemented. That is why farmers 
wander here and there and cIistress Hke situation emerges. 

Mr. Deputy Speaker, Sir, a provision has been made 
in this bill to provide relief to the famUles displaced by 
the Government or national calamities. Therefore, we urge 
upon the hon'b/e Members to give their suggestion and 
the Bin be paased. Tomorrow it will be passed In -Rajya 
Sabha ... (Inftlnvplions) 

SHRI BASU DEB ACHARIA: You may pIeaae accept 
an amendment .. (Inftlnuplions) 

OR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speaker, Sir, everyone's participation and co-operation 
should be there In this historical Bill. We heve acceptecI 
most of the recommendations made by the Standing 
Committee. Therefore, today, I request the-House to pass 
It after deliberating on it. 

/EngIish} 

MR. DEPUTY SPEAKER: Motions moved: 

"That the Bill to provide for the rehabilitation and 
resettlement of persons affected by the acquisition of 
land for projects of public purpose or involuntary 
displacement due to any other reason, and for matters 
connected therewith or incidental thereto, be taken 
into consideration." 

"That the Bill further to amend the Land Acquisition 
Act. 1894, be taken into consideration." 

SHRI BRAJA KISHORE TRIPATHY: Mr. Deputy-
Speaker, Sir, the hon. Minister has already moved these 
Bills. So, we can take up these two Bills tomorrow as 
the entire Opposition is absent today. These are very 
important BUIs. . .. (Inttmuplions) Sir, you cannot extend 
the time of the House without the consent of the entire 
House. Sir, we are opposing for extension of the time of 

the House. 

Sir, i would request you to consider my request; 
otherwise on protest, I am walking out of the House. The 
entire OpposItion is absent today and you are taking up 
these Bills. However, if you want to take them today, 
then you can do it. I am walking out. 
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19.51 hnL 

Allhis sIBgL9. Shn' /1nIjII Ki:sIIom TlPIhy 
Isft Ills HtJuu. 

SHRI VARKALA RADHAKRISHNAN: Sir, I am in fun 
support of the BiDs, but with a protest. But before that I 
may be permitted to point out my views. . .. (/nMnuptions) 

MR. DEPUTY SPEAKER: I have called the name of 
Shri Hannan MoDah. 

'" (/nIlInupIions) 

SHRI VARKALA RADHAKRISHNAN: Sir, this House 
is meeting under the provisions of the Constitution. We 
are governed by some rules. Even in the Library 
CommiIaee meeting such a procedure wiH not be adopted. 
At least, the matter ought to have been brought to our 
notice even in the morning. We, Members, should not be 
taken by surprise - whether in the Opposition or on the 
other side. A Member of the House should not be taken 
by surprise especially in a matter of legislation. This is 
an important legislation concerning a national question. It 
is about the cispIaced persons through the land acquisition 
proceedings which is a national issue. There are a lot of 
aflected people who are within the ambit of this Bill. 
Those people win have to be rehabilitated and they will 
have to be adequately compensated. This is not a 
question concemlng a particular State, but it is a question 
conceming the entire nation. We are having projects 
throughout the nation. Whenever any public project is 
being implemented, persons wiD be displaced through the 
land acquisition. They wiU not get adequate compensation 
due to the lethargy of so many people. Though this is a 
matter pending for long, I fully support it. I oppose the 
Minister for bringing such a legislation. I agree with the 
contents of the BiU, but this is not the way to do matters. 
... (/ntenupIions) The better way would have been to give 
us notice. We are Members of the House. I will tell you 
that even in the meeting of the Ubrary Committee, 8UCh 
a procedure will not be adopted. This is a very important 
piece 0' legislation. . .. (/nMmJptions) This ought to have 
been brought to our notice. 

So, anyhow, I My support the BiH. 

MR. DEPUTY SPEAKER: Nothing wiU go on record 
except what Shri Hannan MoIlah says. 

(/ntenuplions) ...• 

·Not recorded. 

(AmtIIItImMt) BI6. 2007 

SHRI HANNAN MOlLAH (Uluberia): Mr. Deputy 
Speaker, Sir, in addition to the Members of our party, 
many Members 0' other parties are preeent in the House. 
I rise to support the bill. I have played a vital role in 
bringing amendments to the bin. I traveled across the 
country for 3-4 months and these amendments have been 
suggested after consulting thousands of people. It is a 
very Important bUl. On the basis of the suggestions made 
by the people 0' our country, we recommend the 
Committee about the amendments to be made in the bill 
to make it a better one. The bill was drafted to update 
those things which has become obeoIete and the land 
reform law which was Implemented by the BritishenI at 
that time. 

Sir. Dr. Raghuvanah Prasad is the best among other 
Ministers. Other Ministe... beat about the bush but he 
has sympathy with the poor and farmers. Shrl lalu 
PrasacIji is also an able Minister. Many people talk about 
the poor but they do not have any sympathy. Shri 
Raghuvanah /1 struggled 'or the poor and brought this bill 
forward. No refo~ have been made by govemment 
during the last 60 years. But. when they got our support, 
bank upon us and flnaUy they brought this biD. However, 
this bill has been brought under compulsion but by dong 
80 they have done a good job. Therefore, this bill has 
introduced to address the current challenges. 

Sir, it is conveyed in the bill that 60-65 suggestions 
have been accepted. But the important suggestions have 
not been accepted. Their serial numbers have been 
changed. The Government has just feigned to accept our 
suggestions. The main suggestions have not been 
accepted. 

The Govemment has not accepted the unanimous 
opinion expressed by the Membe... of the Committee 
comprising Congr8BB, BJP and left parties. But, the 
government has not accepted it in toto. We support the 
bill. We raise fmger on the intention of the govemment 
because there Is doubt in its honesty. The suggestions 
regarding personal interest and public Interest have not 
been accepted. 

The suggestions about the acqulaltlon of tribal land, 
ita relation with tribal areas and rehabilitation are also 
not accepted In correct form. Even the suggestions to 
bring all the paople who are below 50 yea... and who 
are to be displaced under the net of social impact study, 
that also has not been accepted. 
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[Shrl Hannan Mollah) 

In addition to It, the Committee strongly opposed the 
70:30 concept of the land acquisition because H a person 
purchase 70 percent of land then the Govemment will 
acquire 30 percent. The farmer will not get any benefit 
from the 70 percent land purchased by the private party. 
Social Impact study would be conducted to protect the 
remaining 30 percent land to be acquired by the 
Govemment. Because, unclar this scheme some people 
will get benefit and the others shall be deprived of. 

The other things is that the definition of the term 
'public purpose' given in the old legislation has been 
shortened. Main objective of the bill is to protect 
agrlcutture. No country can progress without industrial 
development but there is need of nationalization for 
industrial development and the govemment wiU acquire 
land for Industrial development. The Govemment should 
have proper resources for the acquisition of land, 
otherwise, by leaving this activity to private sector i.e. 
property dealer would not be beneficial for the poor. We 
have seen that In private land deal the farmer get not 
even 20-30 per cent of the total cost of the land but the 
middleman earns more money. In this way these people 
cheat the poor. Therefore, we have suggested the 
Committee about cent-per-cent acquisition, but the above 
suggestions have not been accepted. The unanimous 
suggestions of the Committee have not been accepted 
by the govemment and that is why we condemn the 
govemment for not accepting the unanimous suggestions 
made by the committee. 

The Govemment has accepted 2-4 things. It is good. 
The Govemrnent should accept 3-4 main things atleast 
the condition of 70:30 should be accepted. Stili I apeal 
to accept those suggestions because all of us are 
supporting this point and It should be Incorporated in the 
bill. The Government should accept the unanimous 
suggestion of 70:30 concept of the land acquisition. If 
the Govemment accept, au the Members wiD support this. 
With these words, I support the biD. 

SHRI SANDEEP DIKSHIT (East Delhij: I would like 
to make a point h was unanimously accepted that two 
Bills would now be moved, however eventually be 
combining these two Bills into one, we need a 
comprehensive Bill. The Standing Committee was also of 
the opinion that there is a need for a comprehensive Bill 
combines these two Bills. 

20.00 hr •. 

There is time const~nt for this Lok Sabha, therefore 
in whatever shape the next Lok Sabha emerges and I 

have full convention that he will once again become the 
Minister of Rural Development in the next Lok Sabha 
and I urge him to make a note of this matter In the 
House also that In 15th Lok Sabha when the present 
Minister once again occupy the Ministry, then the matter 
of moving a comprehensive Bill may be considered by 
him. I wanted to submit this. 

SHRI TARIT BARAN TOPDAR (Barrackpore): 
Considering the situation that has emerged now, it seems 
that the basic objective of the Bill, the main issue is not 
being taken seriously, By not gong into its appreciation, 
appraisal, criticism, we are anyhow creating a political 
slogan so that we ... (lntsnuptions) all of you please listen 
to me. They are acting in haste. The recommendation of 
the Standing Committee on Bill was issued several months 
ago. I would have been In the fitness of the things, had 
this Bill been introduced in the last sesaion, but it did not 
happen so. IN this session also, this Bill has been 
introduced today, on the last day of the current session 
that too without holding any discussions. The issue of 
land is very sensitive and it is completely connected with 
the economy. 

{English] 

Land development, land revolution, changes in the 
land laws are the basic factors of our economic 
development and forward march of the country. 

{Trsns/stion] 

It is a very sensitive ·matter. Any misconception about 
it will lead to further chaos. 

Sir, what is our objective? Our objective is to provide 
benefits to the farmers. 

[English] 

In case of transfer of land, in case of resumption of 
land, in case of acquisition of land ... (Intsrruptions) 

(Trsns/stion] 

what is going on here? .. (lntsnuptions) the package 
of Nandigram, H it is granted, then this BIH will become 
a better one. The entire package, whatever has been 
done in Nandigram, the Govt. would accept that 
all ... (lntsnuptions) It is a dHferent matter ... (lntsrruptions) 

MR. DEPUTY SPEAKER: You please do not disturb. 

... (/ntrmuptions) 
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SHRI TARIT BARAN TOPDAR: " they would like to 
hold discussion, then it will be done. THe package being 
provided to Weal Bengal today, you please grant It for 
e:ltire India. then the B8I will be paased ... (/~) 
in the matter pertaining to 1and. .. (In~) There wUl 
be a discussion on Nandgram ... ~) Now the 
issue is this, not Nandigram ... (/~) Let it be 
discussed, what is the reply to the 
discussion ... (Inltlrruplions) what is the 
need? ... (InltlrrupHons) Will have to fight with one 
another ... (Intsnuplions) 

{English] 

MR. DEPUTY SPEAKER: Speaker: TopdaJjI. pIeue 
address the chair. 

... (/nIsm,pIions) 

fTlWJSltlliDn] 

SHRI TARIT BARAN TOPDAR: If you .. In IUCh • 
..... to nIILm home, then ..... pn:aed...~) 

MR. DEPUTY SPEAKER: SIlence ...... 

... (/nIJM'n.pIItJn6) 

SHRI TARIT BARAN TOPOAR: The pan iii that 
CiInMm ehoLtId gill banIIt. .. lieu of ..... ~ 
of land .. be cniIJIP8CI lIP. If My big ~ itIIIIt iii to 
.cquira &and, .. he go ..... hImNI. 

{English] 

He will apoint ~ and middlemen will .... 
up the iuue. 

Otherwiae he will turn out be 
rniddIemen ... (~) it cId not happen ., In ..... 
that's why there wee diIonIef. If we took recoc.ne to 
rniddIeman8hip in Bengal, you would not haw hMt'd the 
name of Nandigram. The name would not have 8\WI 
cropped up ... (fnIIIm.pI/on6) 

[English] 

MR. DEPUTY SPEAKER: Mr. Topdar, I have 
.......... you to addnNIs !he Chair. 

... (IntsnupIitJn6) 

fT,..."",] 

SHRt TARIT BARAN TOPDAR; Ok. I will take my 
..... whet .. can be done ... (I/7ItII'nIpIIotw) 

MR. DEPUTY SPEAKER: You address the chair. You 
are cIuhlng with them !netead. 

... (InIfIm.IptIon6) 

{EfII/IIsh] 

SHRI TARIT BARAN TOPDAR: They are railing a 
relevant queatIon. Nandlgram Is aIao • relevant question 
here. I do not consider mentioning Nandlgram lnalevant. 
It Is very much relevant. 

fTI'WI6III/ion] 

Therefore I am saying that on the one hand it will 
create rniddIeman8hip while on the other hand, there will 
be one rete for the people covered under 30 pen:ent 
people while 70 percent people wI8 remain deprived of It . 
The dIYIeIon of 70:30 the aociaI IrT.,act of It. .. (~ 
We people have created La! Salaam. 

{Eng/I8II] 

eighty four percent of the land of Bengal is owned 
by kIsans. It iii nowhere In any of the Statee. 

{TJMtI/Ittion] 

~ till In which StaIe? ... ~) 

fEnIII*h] 

MR. DEPUTY SPEAKER; 00 not record Interruptlona . 

... (Int.mJpI/t1n8r 

SHRI TARIT BARAN TOPDAR: It 111 ok. The 
diIcIl88ion which was held about the pnMeIon of 80CiaI 
impIIct, the aocIaI iqIact programme that we diIcI.ed, 
an the one hand, It hM got recognition and on the other 
in 70:30 progrwnme eociaI in'.,.ct hM been doubled. 
cpMrupIeci 

fEntI/IIh] 

and I predict here that IhIa bill will have to be 
repeeted wIIhIn • very ahott lime If It iii paued becauee 
nobody .. the -'de and only a Jaw membera are there. 
Then can pall it IhrOUQfI majority .... ~) 

~] 

ThiI .. not • good development. .. (InIMnpllons) 

The remedy you have wort.f out .. quite wrong. 
We oondemn the exen::lee of CNdng 8UCh type of aociaI 
~ wiIh regard to land ... (1nIfIm.IptIon6) 
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{EngIi6h/ 

MR. DEPUTY SPEAKER: Please address the chair. 

SHRI TARIT BARAN TOPDAR: I tell you that this 
wlH have a dangerous reprcussion. 

{English/ 

FInally, I want to say that the hon'ble Minister and 
hie tuppOI'tera sitting on that side are not ready to hear, 
are not ready to debate on this issue and are not ready 
to go into the depth of the matter. 

{Tl'llnslsllon/ 

It is a matter of reg ... t that Laluji, Raghuvanshijl, 
who are the protectors of farme,.. at least in slogans, in 
action, who are their aupporters. they are also not taking 
this case in a aerioua way. 

{EngI/M/ 

because they are all impatient, how, they are on 
election mode and in order to place before the electorate 
that they have done something regarding land. 

~/ 

before comprehending all theee elections wiD be held, 
after that the developments will be watched, I condemn 
such irreaponeible acts which are going on now. 

SHRI OEVENDRA PRASAD YAOAV (Jhanjharpuf): Mr. 
Deputy Speaker, Sir, thiS is not only a revolutionary BiD 
but also a historieaJ one. A progressive bill has been 
introduced in the larger interest of the farmers of the 
country and I think that Minister of Rural Devetopment in 
the UPA Government introduced National Rural 

Employment Guarantee Bill eartier. 

This Is a very progressive bill and is very much in 
the interest of landless and poor labourers. It is introduced 
for those people from whom land will be acquired for 
public purposes. Such displaced people have been 
covered under rehabilitation programme. It appears that 
hon'bIa Members havanot gone though the alms and 

objectives of the bill for them. It is a very progressive 
and better bill In the larger interest of the farmers of the 
country. Honourable Members can't lend half-hearted 
support to this Bill. In this bill widen interests of the 
farmers of the country have been looked into, therefore 
support to this bill should be given full heartedly. Ifs and 
Buts need not be applied on this front. The Standing 
Committee have conducted comprehensive examination 
of this bill. Thereafter, this BII has been introduced here. 
Most of the recommendations of the Committee have 
been included herein. 

SHRI TARIT BARAN TOPDAR: It has not been done. 

SHRI DEVENDRA PRASAD YADAV: Most of the' 
recommendations have been included. There is no fixed 
moment for important bill, that is always important. If 
CPM Party adds its agenda to it, then we cannot say 
anylhing about it, therefore this bill is in the larger Interest 
of the people. Our party has lent its whoIe-heaJ1ad auppart 
to this BUI. We strongly support this Bill. 

OR. RAGHUVANSH PRASAD SINGH: Sir, I 
compliment the Hon'bIa Member Shri HanI:at ........ and 
Topdar Saheb for being equipped with rich. fuDd of 
knowledge. Ifs okay. Criticism should be the OIder-of-lhe 
day, issues should be raised. However, Shri BaIudeo 
Achariaji, SM Varkala Redhakrishnanji, Shri Hannan 
Molahjl and all other members of the CPM, everyone of 
them has stated that Ifa an important BiB and we support 
this Bill. The efforts made by the Standing CommIttee to 
improve the Bill deserve compliments and I express my 
thanks to the standing Committee and particular to Shri 
Hannan Moliah. I will later on reply to the point of 70-
30 raised by the Honourable Member. Topdar Saheb said 
that it has been introduced in haste. It's incorrect, hundred 
percent incorrect. 

10,13 tn. 

(SHRI DEVENDRA PRASAD Y ItDAV in /he Chaii) 

Sir, prior to the introduction of the Bin, consultations 
were made with aH the State Govemments. The reactions 
and suggestions of everybody were invited. Five meetings 
were held with civil society. NGO, sociaJ activists from 
across the country. Everyone appreciated it. Everybody's 

·Not recorded. 
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suggestions were coordinated Into It. Such wide 
consultation was never made while framing any other 
legislation in the CO\mtry eartIer. The revolutionary upect 
of this Bin is that its direction has been revaraed. Earler 
when this law was pro-govt. and pro-rich, now It has 
been reversed to be pro-poor and pro-farmer: Not even 
a single provision is anti-farmer ..• (lnll'~) 

SRI TARIT BARAN TOPDAR: This just happened: 

DR. RAGHUVANSH PRASAD SINGH: No, No. please 
do not say so. 

MR. CHAIRMAN: No unpartlamentary expression will 
form the part of proceedings. 

DR. RAGHUVANSH PRASAD SINGH: After so much 
consultation the Rehabilitation and Resettlement BIR, 2007 
and the Land Acquisition (Amendment) Bill, 2007 were 
finalized by the GOM. We presented it before the CabInet 
In Jun&.August. 2007. It got the approvaJ of the cabinet 
in October, 2007, was presented in the Lok Sabha In 
Dec. 2007 and in Dec, 2007 Honourable Speaker referred 
it to the StandIng CommIttee. The Standing Committee 
too widely publicized it acroes the country and sought 
their conauItatIon. 

{Eng/i6h} 

The Standing Committee submitted its Report to 
Partiament on 21st October, 2008 

{Tnmsllltion} 

This report was submitted on 21 October, 2008 and 
then we studied it. 

[English} 

The official amendments were brought before the 
cabinet on 16th December, 2008. The cabinet proposed 
these amendments to the Group of Ministers in Its meeting 
held on 19th December, 2008. 

{Ttanslation} 

SHRI BASU DEB ACHARIA: How long did It remain 
with the GaM? 

DR. RAGHUVANSH PRASAD SINGH: The GaM 
gave its clearance yesterday only. Therefore as per your 

objections and the President'. lnatructions also aU took 
some time In completing all the formalities. We were keen 
for getting It puaed. Therefore Lok Sabha may take pride 
in passing this historic bill at the fag end of the 
seuAon .•. (lnlW7Uplion8) Therefore, It took some time. 

SHRI BASU DEB ACHARIA: A historic Bil Is being 
brought at the fag end of the _Ion. .. (InltlmJpllons) 

[English} 

SHRI TARIT BARAN TOPDAR: At the end of this 
Lok Sabha, these BiUs should not have been brought 
forward. It Is a lame duck Seaaion ••. (Inltlnup/i(:JnII) 

MR. CHAIRMAN: Please sit down. Please do not 
interrupt him. 

... (InfrlmpIions) 

DR. RAGHUVANSH PRASAD SINGH: Ita proc:eaa 
continued for such a long period. Then we have come 
up with this Bill here. It has been moved here after 
careful consideration and keeping In mind the interests 
of poors and farmers. 

I want to explain to you the Issue of the MidItemen. 
The first merit of this BiD Is that the National Rehabilitation 
and Resettlement policy that has been brought in here, 
has been accorded statutory 8tatus, legal recognition has 
been provided to it. However, Ita enactment Is not an 
oninaJy thing Therefore, we have brought this Bill here 
to make history and land acqusitIon BItI has been moved 
here. The merit of this Bill Is that the prOYision of land 
acquaition has been done away with In respect of the 
companies. Now you tell, whether this step is pro-farmers 
or not1 ... (/n/srruplions) The Government will acquire land 
for private companies only in the circumstances when 
private companies will make the direct purchase of atIeast 
70 percent of the land. The Government win acquire only 
30 percent land. 

Mr. Hannan Mollah has this very objection. This has 
been conaidered at length. " any capitalist or Industrialist 
wants to set up a facotry, he can acquire 70 percent of 
the land of the farmers at their consent. It win help in 
eliminating unemployment and a factory will be set up 
over there. We win not interfere In it. Meanwhile we will 
ir1t,.tere only when some people adamantly oppose setting 
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up of a factory and Government wiD interfere H the rest 
30 percent land Is required for the purpose. Earlier lands 
of the farmers was acquired at a very negligible price for 
setting up an industry citing public purpose which was In 
favour of industrialist and farmers had to run from pillar 
to post for compensation. So, the earlier law made for 
acquisition of land, which was in favour of powerful 
people, has been abollshed ... (lntemptions) Tribals and 
other indigenous tribes living in the forests have been 
included in this bill. Mr. Giridhar Gamang and Mr. Meena 
are sitting here, they know it. They have also expressed 
their concern about the tribals and have said that no bill 
can serve them in a better way than this bill. There Is a 
provision in the bill to put an end to the atrocities 
committed on these people and to mete out justice to 
them. 

It can be said that in the name of development 
project we are setting up factory worth 10,000 crore 
rupees, but what about the people who lost their land. 
They have no opinion left 'because their lands was 
acquired and they were not even paid compensation. Such 
situations compels people like Medha Patkar to launch 
agitation on behalf of these people. 

Sir, now we are adopting the policy of rehabilitation 
before displacement. They wID be rehabirltated before their 
lend Is acquired. Despite having a proper scheme for 
rehabilitation, It is not implemented which leads to 
agitations and law and order problems. Because of this, 
a policy of rehabilitation before displacement has been 
adopted and provision to this effect have been made. 
There Is a provision to fix the rate of the land at market 
rate and previously compensation was thirty percent which 
has been doubled to sixty percent. Compensation wiD be 
given within a prescribed time limit before actual 
displacement. People will not be allowed to approach the 
court for immediate payment of compensation. If the 
acquired land is not used within prescribed time, the 
Government wiD have' to return the land. If land Is taken 
and is not used and farmers are not paid compensation 
then land will be returned. In such a scenario land will 
be returned to the farmers. A provision has been made 
that H piece of land Is taken for commercial purpose and 
its value goes up then the land owner should get the 
benefit of this. THere is a provision for providing them 
employment also. In case of acquired land, 80 percent of 
total unearned profit will be shared with the real owner 
of the land where the factory has been set up or his 
legal successor. Those persons whose land is acquired, 
will get ~ H available there. They will get shares. 
World Bank convened a meeting in New Yark. People 
from all over the world took part in the meeting. All of 

them appreciated this initiative and said that such a law 
did not exist in any other country. 

Mr. Chairman, there is a lot of hue and cry over 
SEZ. What is there in SEZ, factories and industries will 
be set up there. People start doing real estate business 
in the name of SEZ and industries are not set up. 
Provisions regarding social impact assessment have been 
made in it. The pros and cons with regard to a particular, 
piece of land will be weighted before its 
acquisition ... (Intsnuptlons) 

[English] 

MR. CHAIRMAN: Mr. Topdar, please take your seat. 

. .. (lntslTUptions) 

MR. CHAIRMAN: Mr. Topdar, I am not allowing you. 
Please take your seat. 

... (IntelTUptions) 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Chairman, 
Sir, this bill provides for the development and rehabilitation 
of the affected families and those who have lost their 
livelihood due to acquisition of land. This biD deserves a 
lot of appreciations because it is in the interest of the 
poor and the farmers. With this bill, disputes, controversies 
and agitations will come to an end. H wiD make the 
farmer happy. We are getting appreciation from all states. 
News Is coming from an over the country-Chandigarh, 
Ghaziabad, Andhre Pradesh, Mathura. All farmers are 
happy because a law has been made in their favour. 
Hue and cry is being raised in Vaishali. This bill is in the 
interest of the farmers and it intends to provide relief to 
them and make them prosperous. Development always 
benefits the country but it should be kept in mind that 
people on whose land factories are set up, should also 
make progress. I request the House to pass it 
unanimously .... (IntslTUptions) 

[English] 

MR. CHAIRMAN: Please take your seat. Mr. Acharia, 
this is too much please. No, I am not sHowing you. 
Please take your seat... (Intenvptions) 

[TranslBtion] 

SHRI BASU DEB ACHARIA: Hon. Minister has said 
that tehabilitation will be done before acquisition of land, 
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that is good. Will the person who wIahes to acquire land 
for setting up a factory, provide for rehabilitation before 
acquiring the Iand? .. (/ntenupt;ons} 

DR. RAGHUVANSH PRASAD SINGH: Land or 
property is being sold and purchased aD over the country. 
Private property is being sold all the time. Does the 
Government interfere in it? .. (InlsmJplions) Please listen 
to me first. Fanners are free to een their land to anyone 
of their own votition but a law is required if the 
Government purchases or acquires land. Nobody win sell 
his land at loss ... (InltlmJptions) 

[English] 

MR. CHAIRMAN: The question is: 

"That the Bill to provide for the rehabIIiIation and 
reaetIIement of persons affected by the acqui&IIion of 
land for projects of public purpose or involuntary 
displacement due to any other reason, and for matters 
connected therewith or incidental thenMo, be taken 
into consideration." 

MR. CHAIRMAN: The House will now take up dauae-
by~use consideration of the Bill. 

The han. Minister has to move the amendment. 

CIIIu .. 2 

Act to apply to aU cases of land acquieition or other 
involuntary displacement of people. 

Page 2, line 2 for "persona affected" subetitute 
"families affected"'. (4) 

Page-2. lines 3 and 4 "involuntary ci8pIacement of 
people due to any other reason" substitute permanent 
involuntary displacement of people due to natural 
calamities, or such other disaster 88 may be notified by 
the appropriate Government". (5) 

(Dr. Raghuvansh Prasad Singh) 

MR. CHAIRMAN: The question is: 

""t cIau8e 2, 88 amended, stand pert of the BiR." 

ThtI moIiCIn .... MItJpMd. 

Clau .. 3 

Definitions 

Page 2, for lines 10 to 25, aubstItut.-

'1) a family whoM lend or other ImmoYabIe PfOperty 
has been acquired, or which Is involuntarily and 
permanently is placed ~ their land Of immovable 
property due to natural caIamitie8 or such other 
diaaater 88 are notified under aectIon 2. 

(b) a family which has been contInuou8Iy residing 
(and not unauthori8edly) for a period of not less than 
three years In the affected area IrnmediaIeIy preceding 
the date of notification of the affected area and who 
has been deprived of his primary source of livelihood 
due to involuntary and permanent diaplacernent 
caused by land acquisition In IIUCh area or other 
displacement covered under section 2.". (6) 

Page 2, omit lines 28 to 32. (7) 

Page 2, line 33, for ,e)", aubatftute "(d)" (8) 

Page 2. line 40, for ,f,-, ... b8t1tute ,e,-. (9) 

Page 3, line 5, for "(g)", aubatltute "(f)". (10) 

Page 3, line 11, for "W, aubatItute "(g)". (11) 

Page 3, line 13, for "(I)", ~ "(I)". (12) 

Page 3, line 18, for ,k)", aubstIlute "(I)", (13) 

Page 3, line 20, for "(I)", aubatItute ~r. (14) 

Page 3, line 23, for "(m)", subIIItuIe "(I)". (15) 

Page 3, omit linea 25 to 31. (16) 

Page 3, line 32. for "(0)", aubstltute "(m)". (17) 

Page 3, line 34, for "(p)", aubatitute "(n)", (18) 

Page 3, line 36, for "(q,-, aubetitute "(0)". (19) 

Page 3, line 38, for "(r)", aubatitute "(P)". (20) 
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Page 3, fine 39, for '8)·, substitute "(q)", (21) 

Page 3, line 41, for "(t)·, substitute "(r)", (22) 

Page 4, line 1, for "(u,-, substitute "(8)", (23) 

Page 4, line 3, for "(v,-, substitute "(t)·, (24) 

(Dr, Raghuvansh Prasad Singh) 

SHRI HANNAN MOLLAH: I beg to move: 

Page 2, fine 21,-

8Ub6IiIutIJ "two., (68) 

Page 2, line 29,-

8UbIIIiIIM -awo", (69) 

Page 3, lines 14 and 15,-

, fJffIiI"and other relatives residing with him or her and 
dependent on him or her for their livelihood", (70) 

Page 3, line 17,-

lnBtNt"femly aJao IncIude8 single member households 
and Includes all adult unmarried women, widowedl 
divorced/abandoned/separated sisterslsister-in-Iaw, 
daughter/daughter-In-Iaw and the physically 
handicapped famtIy members as separate entities,· 

Page 3, line 27,-

6tJIJ6IiIuM "two., (72) 

Page 3, line 34,-

.- "community" 

(71) 

insM "and all holders of forest rights under the 
Scheduled Trlbe8 and Other Traditional Forest 
Dw .... rs (Rec:ognIIIon of Forest Rights) Act. 2006", 

(73) 

(Alntlndmtmt) BIll. 2007 

MR, CHAIRMAN: I shaD put amendment Nos, 68 to 
73 moved by Shri Hannan MoIlah to clause 3, to the 
vote of the House, 

ThtI IIII1tIf1dmtInI$ IM!W put lind ntlfJ8livf1d. 

MR, CHAIRMAN: The question is: 

"That clause 3, as amended, stand part of the Bill.· 

Clauss ~ as amsndsd, was.ddsd to tht!I B/71. 

Social impact assessment study in certain cases, 

/TmnslationJ 

(t), 
Amendments made, Page 4, line 3 for (v) Substitute 

Page 4, after tine 13 insert-

"Provided that in cases which involves involuntary 
displacement of less than 400 families en masse in 
plain areas, or less than 200 families en masse in 
tribal or hilly areas, OOP blocks or areas mentioned 
in the Fifth Schedule or Sixth Schedule to the 
Constitution, the Rehabilitation and Rehabilitation 
Committee of the district concerned shall carry out 
the social impact assessment study in the affected 
areas in such manner as may be presribed." 

Page 5, Une 4, after 'raining facilities·, insert a 
anganwadis, children's Park", 

(Dr, Raghuvansh Prasad Singh) 

{English] 

SHRI HANNAN MOLLAH: Sir, I beg to move: 

Page 4, line 9,-

omit "involuntary", (74) 

Page 4, lines 9 to 11,-

lor "of four hundred or more families en masse in 
plain areas, or two hundred or more families en 
masse in tribal or hilly areas, OOP blocks or areas 
mentioned in the Fifth Schedule or Sixth Schedule 
to the ConstitutIon,· 

suIJtIIiIIM "of fifty and more families·, (75) 
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MR. CHAIRMAN: I shaH now put amendment nos. 
74 and 75 moved by Shri Hannan MoIIah to the vote of 
the House. 

MR. CHAIRMAN: The question is: 

"That clause 4, as amended, stand part of the BiD.· 

The motion was adopfrld. 

Clauss 4, as 1ImtN1ded. was added /0 /he Sill. 

Clau .. 5 

Independent multi-disciplinary expert group to examine 
the social impact assessment report. 

/Tl1Inslation] 

Amendments made. 

in place of Scheduled Castes" 

Page 4. Line 33, after "Welfare of", insert 'Women 
. and Children", and 

Scheduled castes. 

Page 4 line 18 

Omit "and" 

Page 4, for line 36, substitute 

(d) a representative of the village panchayat or 
municipality to be nominated by the appropriate 
Government. 

(3) The appropriate Government may nominate a 
persons from amongst the member of the expert group 
as the Chairperson of the Group". 

(Dr. Raghuvansh Prasad Singh) 

{English] 

MR. CHAIRMAN: The question is: 

"That c:Iauee 5, as amended, stand part of the BiR." 

Cllluse 5, liS IIIT18I7d6d. was lidded 101M BIll. 

ClIIUSSS 6 10 8 weM lidded 10 /he SHi 

ca ..... & 

Administrator for Rehabilitation and Resettlement. 

Amendment made: 

Page 5, for line 25 and 26 set substitute-

"(2) The administrator for Rehabilitation and Resettlement 
s~all, with view to enable him to function efficently and 
to meet the special time frame, be provided with such 
office infrastructure and he assisted by such officers and 
employees as the State Govemment may decide". 

(Dr. Raghwansh Prasad Singh) 

{Ef1¢sh] 

MR. CHAIRMAN: The question is: 

"That clause 9, as amended, stand part of the BW." 

The motion WIllS tIdopIsd. 

CItllJStI6 .9, IllS IIIT7tNIdBd, WM MidMI 10 /he BiI. 

C ...... 10 

Powers and functions of Administrator 

/TfBnsI8tion] 

Amendments made: 

Page 5, for line 29 Substitute-

-resettlement of the affected famHie8 and in this 
regard shall have the following powers, namely:-

(i) to enter the affected areas and resettlement 
areas and to mark out. measure and make plans 
in these areas; 

(ii) to make enquiries and take deciaions relating to 
rehabilitation and resettlement plan and to serve 
notice on affected famlliee; 

(in) to require and enforce the making of statements 
88 to names and interests of the affected 
families; 

(Iv) to take possession of land in declared 
resettlement areas; and 

(v) any other powers 88 may be conferred on the 
Administrator by the appropriate Govemment 
from time to time". 



597 ~8IId 
RINIsItIsmtm/ BHI, 2007 

PHALGUNA 6, 1930 (~ and land Acqu/8iIIon 598 

Page 5, omit lira 42 and 43. 

Page 5 line 44 for "(ii)", substitute "(i)". 

Page 6, line 1 for "(iii)", substitute "(ii)". 

Page 6 line 4 for "(iv)" substitute "(Iv)". 

Page 8 line 6 for "(vi)", substitute "(v)" 

Page 8 line 10 for "(vUi)", substitute "(vi)". 

Page 6 line 11, for "(viii)", substitute "(vii)" 

(Dr. Raghuvansh Prasad Singh) 

fElIIJIisIIJ 

MR. CHAIRMAN: The question is: 

"That clause 10, as amended, stand pail of the BiD." 

.,.". motion was sdopIed. 

Clause 10, as.mended. was sddtId to /he BiH. 

Clause 11 

Commissioner for Rehabilitation and Resettlement 

{Tl7II1SIslion} 

Amendment made: 

Page 6 after line 24. Insert-

"(3)" The Commissioner shall be responsible for the 
post implementation social audit in consultation with 
the viDage panehayat in rural areas and municipality 

In urban areas". 

(Dr. Raghuvansh Prasad Singh) 

fEnglishj 

MR. CHAIRMAN: The question is: 

"That clause ", as amended, stand part of the Bift." 

CISl/$8 11. as ~ was lidded to /he BiN. 

(AmendmBnI) BIH, 2007 

Clau8e 12 

Rehabirltatlon and Resettlement Committee 
at project level 

{Trans/ationj 

Amendment made: 

Page 6 line 29, for "the Administrator", substitute "the 
Commi&&ioner", 

Page 6 line 32, after "social audits", insert "in 
consultation with the village panchayat in rural areas and 
municipality in urban areas". 

(Dr. Raghuvansh Prasad Singh) 

/EnglishJ 

MR. CHAIRMAN: The question is: 

"That clause 12, as amended, stand part. of the BiD: 

TbB motion was I/dopttId. 

Clause 12, as amended, WS$ added to the Bill 

Clause 13 was lidded 10 /he sill 

Clause 14 

Ombudsman 

/EngIish} 

Amendment made: 

Page 6 for lines 45 and 46 insert-

(vii) Member of the concemed araa and Member of 
Legislative Assembly; 

(viii) a representative of the requiring body; and 

(Ix) Administrator for RehabUitation and Resettlement 
as the Member-Convenor". 

(Dr. Raghuvansh Prasad Singh) 

/Englishj 

MR. CHAIRMAN: The question is: 

"That clause 14, as amended, stand part of the Bill: 

The motion was adopted. 

Clause 14. as amended, was added to the Bill 

C/susss 15 to 19 l;t(fJm add9d 10 /he BI7l 
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Clauae 20 

Declaration of atfec:ted areas. 

{Tf'Ilnsiation] 

Amendments made: 

Page 7. for lines 13 to 26 substitute-

"14. (1) The Land AcquIsition Compensation Diapute 
Settlement Authority for the Centre, or as the ceee may 
be, the Land Acquisition Compensation Dispute Settlement 
Authority. constituted under section 17L and section 17 A 
of the Land AcquisItIon Act. 1894, shall have the powers 
to dispose of the grievances arising out of the matters 
covered under this Ad. . 

(2) Any affected person. if aggrieved, for not being 
offered the benefits admissible. may move a petition for 
redressaJ of his grievances to the. 

(3) The form and manner in which and the time 
within which petitions under sub-aection (2) may be made 
to the Authority and be disposed of in such manner as 
may be prescribed. 

{Tmnslstion] 

(4) The Authority shall have the power to consider 
and cispose of all petitions relating to resettlement and 
rehabilitation against the decision of the Administndor for 
Rehabilitation and Raaettlernenl or the Rehabilitation and 
Resettlement. Convnittee and issue such directions to 
the requiring body. the Admirlistrator for RehabiIItaIIon and 
Resettlement. the District CoIec:tor or Deputy Commiaeion 
of the districts as it may consider necessary for redntasaI 
of such grievances". 

(Dr. Raghuvansh Prasad Singh) 

[English] 

MR. CHAIRMAN: The question is: 

"That clause 20, .. MMMIded, stand pert of the Bill." 

ThtJ moIion WlIS IJdrJpttHJ. 

CItIIJIIII 2t1, lIS IImSI1dtKI. was IIddtJd to /he BHI. 

CIauee 21 

Survey and census of affected families. 

{Tfllnslation/ 

Amendments made: 

Page 8 for line 17 to 22 albltitute-

"(1) Where the appropriat, Government is of the 
opinion that there la likely to be, or there is, 
permanent InvoU\tar'y displacement of people from 
an area due to acquisition of land for any project or 
due to any other reason covered under section 2, It 
shall, declare, by notification In the Official Gazette, 
such area to be an affected area". 

Page 8 omit line 39 

Page 8 line 40 "(Iv)·, substitute "(Iii)· 

Page 8 line 41 "(v)·, aubstltute ·(Iv)". 

Page 8, line 45, "(vir sWlstitute "(v)". 

Page 9, line 7, "(viI)", lUbstltute "(vi)· 

Page 12, lina 28, amendment In Hindi Version not 
required 

(Dr. Raghuvansh Prasad Singh) 

[English] 

MR. CHAIRMAN: The question Is: 

"That clause 21, 88 amended, stand part Of the Bin." 

ThtJ moIIon .... IIdcpttId. 

CIMJ6tI 21. lIS IImIII'ItItId. ... IIddtId IrJ /he Sill. 

CIIJuss 22 WlIS IIddtId IrJ /he BII. 

C ...... 23 

Draft 8Chemee or pIarw for rehllbililation and 
.....tIIemenl 

{TmnMJkJn/ 

Page 12, line 14 "reaettlement are", substitute 
resettlement area" 

(Dr. Raghuvansh Prasad SIngh) 

[Enfjlish/ 

MR. CHAIRMAN: The question is: 

"That clause 23, as amended, stand pert of the BID." 

ThtJ motion was /ldopttId. 

CIIIu8II 2~ lIS IImIII'ItItId. ... MIdtId to IIHI 8111. 

CIMIIISII 24 to 28 ...,. IIddtId IrJ 1M 811. 
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CIa ... 21 

Compensation and rehabilitation and resettlement 
ahead of displacement. 

{THlnIII6lion] 

Amendments made: 

Page 11, line 36, for adequate progress In", substitute 
"adequate progr888 such as making of provisions 101": 

(Dr. Raghuvansh Prasad Singh) 

fEnIII*h] 

MR. CHAIRMAN: The quaatlon Is: 

"That clause 29, as amended, stand part of the BiU: 

TIItI moIJon WlIIS MIoptsd. 

a.u. 2.9, _ M1IIJntItId, WlIIS IIddtId to fils Bill. 

CiIIutJtItI 30 to 31 ...,., IIddsti to fils BiI. 

cte .... 32 

Special proviMIna for rehabilitation and resettlement in 
case of urgency. 

{TfIIIIMIIIon] 

Amendmants made: 

Page 14, line 14 for "acquisition of land substitute" 
IMd Is acquired or when involuntary displacement Is due 
to any other disaster covered under section 'Z' 

(Dr. Raghwansh Prasad singh) 

[English] 

MR. CHAIRMAN: The question is: 

"That clause 32, as amended, stand part of the BiD." 

TbtI motion WIIS IIdopIBd. 

CIsustI ~ 11$ smtIIIdtId. was IId:Jt1d to fils BiI. 

CIa .... 33 

Periphery development. 

{T1WIIIItIJiDn] 

Amendments made: 

Page 14, line 21, amendment in Hindi text not 
required. 

Page 14 line 27 -line 28, amendment in Hindi text 
not required. 

(Br. Raghwansh Prasad Singh) 

(AIMndmtmI) ~ 2007 

[English] 

MR. CHAIRMAN: The question Is: 

-rhat clause 33, as amended, stand part of the Bill." 

TbtI motion WIIS IIdopted. 

CIsuss ~ 118 III1IW1dtId, WIIS IIddsd to If1s BiD. 

CIsuss 34 WlIIS IIddsd to If1s Bill. 

Housing benefits. 

{Tlllnsislion] 

Amendments made: 

Page 15, in Une 2 and line 3. 

for 'each family" substitute, every nuclear family" 

Page 15, Une 7 

for "five" substitute "three" 

Page 12 line 32 for "fifty square metre", substitute" 
one hundred square metre". 

Page 12 line 33 for "twenty-five square metre", 
substitute "fifty square metre". 

(Dr. Raghwansh Prasad Singh) 

[English/ 

MR. CHAIRMAN: Shri Hannan Mollah. 

SHRI HANNAN MOLLAH: Sir, I beg' to move: 

Page 12, line 29, - omit "below poverty line". (76) 

Page 12, 6ne 30, - subsIiIuIfJ "two". (77) 

MR. CHAIRMAN: I shall now put Amendment Nos.76 
and n to Clause 35 moved by Shri Hannan MoUah to 
the vote of the house. 

MR. CHAIRMAN: The question is: 

"That clause 35, as amended, stand part of the Bill: 

The motion was .lIdoptsd. 



603 RsIuIbiIitaIion and 
Rssstll1fNl1tlfJl Bill, 2007 

FEBRUARY 25, 2009 and LIInd AcquisHIon 604 

CI.uu 36 

AUotment of agricultural land. 

Amendment made: 

Page 15, line 20, 

Amendment in Hindi text not required (62) 

Page 13 for line 7 & 8 substitute 

"monetary compensation as per the existing law 
applicable to the lands acquired". (63) 

(Dr. Raghuwansh Prasad Singh) 

{EngIish/ 

MR. CHAIRMAN: The question is: 

"That clause 36, as amended. stand part of the Bill.· 

ClaUSIJS 37 to 40 were added to IIHI BHI. 

ClaUM 41 

Employment and skiH development. 

/Translation/ 

Amendment made: 

Page 16; line 21 for "per family "substitute" "per nuclear 
family" (64) 

(Or. Raghuvansh Prasad Singh) 

{English/ 

MR. CHAIRMAN: The question is: 

"That clause 41, as amended, stand part of the BiU." 

Ths motion WlIS sdopttld. 

{Trsnslll/ion/ 

(Amtmdmtmt) Bill, 2007 

Clauae 42 

Rehabilitation grant and option 
for allotment of shants. 

Amendment made: 

Page 14 line 6 to 7 tor "employment ahaJI be entiUed 
to a rehabilitation grant equivalent to seven hundred and 
fifty days minimum agricultural wages·, substitute 
"employment and skill development opportunities, as 
provided in section 41, shall be entitled to rehabilitation 
grant not below the amount equal to seven hundred fifty 
days minimum wages as per the Minimum Wages Act, 
1948, or such other higher amount as may be prescribed 
by the appropriate Govemment". 

• (Dr. Raghuvansh Prasad Singh) 

{English/ 

MR. CHAIRMAN: The question is: 

"That clause 42, as amended, stand part of the BlI.· 

The motion W8S sdopttld. 

C/sUSil 42. lIS III17tIf1dsd, WIIS MidtId to IINI BiU. 

CIsusss 42 10 48 ... IP IIIidtJd kJ IINI BHI. 

CIau .. 49 

Special provi8ion& tor rehabilitation and resettJernent 
of members of the Scheduled Tribes and the 

Scheduled Casts 

/Trsnslslion/ 

Amendment made: 

Page 15, line 35 after "All benefits·, insert "Including 
the reservation benefItS available to the Scheduled Tribes 
and Scheduled Castes". (66). 

(Dr. Raghuvansh Prasad Singh) 

{English/ 

MR. CHAIRMAN: The question ~: 

"That Clause 49, .. amended, stand part of the BI." 

Ths motion W8S MIopted. 

CIsUSil 49, lIS srntJI'Ided, WlIS MidtId kJ IhtI Bill 

C/auMJ6 50 kJ 6D WiIW sdrirld 10 IIHI BHI. 
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CI .... 1 

Short title, extent and commencement. 

{Tf'IIMllltion! 

Amendment made: 

Page 1, line 6 

for "2OOr substitute" 2009" (3) 

(Dr. Raghuvansh Prasad Singh) 

{En¢s/1! 

MR. CHAIRMAN: Shri Hannan MoUah. 

SHRI HANNAN MOLLAH: Sir, I beg to move: 

Page 1 ,lines 8 to II, -

omit"; and different dates may be appointed for 
different States and any reference in this Act to the 
comrnellC8m8nt of this Ad shall, in relation to a State, 
be construed as a refererlce to the coming into force 
of this Act In that State". (67) 

MR. CHAIRMAN: I shall now put Amendment NO.67 
to Clause 1 moved by Shri Hannan MoIIah to the vote 
of the House. 

Tn. 8I1'ItIfIdmsnt was put IJI7d fHII16/MId. 

MR. CHAIRMAN: The question is: 

"That Clause 1, as amended, stand part of the BiH." 

Tn. motion was adop/6d. 

Clal.l8ll I, 11$ IIRItIIIdtKJ. was IIddtHi to the Bill. 

Enacting Formula 

(T11III8IIIIion! 

Amendments made: 

Page I, line 1 

for "ninety eighth" substitute ·slxteith" (2) 

Dr. Raghuvansh Prasad Singh) 

{English! 

MR. CHAIRMAN: The question is: 

"That the Enacting Formula, as amended, stand part 
of the Bin." 

Tn. motion was IIdopIIId. 

1M "Enscling Fonnu/s, lIS amsndBd, was 
addtJd /0 the BiH. 

(Amsndmsnt) BiN, 2007 

Long TItle 

Amendment made: 

Page 1 in long title 

for "persons affected" "substitute families affected". 

(Dr. Raghuvansh Prasad Singh) 

{English! 

MR. CHAIRMAN: The question Is: 

"That the Title, as amended, stand part of the Bill." 

Ths motion was adopted. 

The Long TJIIe, lIS smsnd6d, was added to the BiN. 

{TnmslationJ 

DR. RAGHUVANSH PRASAD SINGH: I beg to move: 

That the Bills as amended be passed". 

{English! 

MR. CHAIRMAN: The question is: 

"That the Bill, as amended, be passed." 

The motion was adopted. 

20.46 hrL 

LAND ACQUISITION (AMENDMENT) BILL. 
2007 

{English! 

MR. CHAIRMAN: Now, we shall take up Item No.43B. 

The question is: 

"That the Bill further to amend the Land Acquisition 
Act. 1894. be taken into consideration." 

The motion was adoplsd. 

MR. CHAIRMAN: The House will now take up clause-
by-clause consideration of the BUI. 
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The question is: 

"That clauses 2 and 3 stand part of the BlR." 

Insertion of new Section 1 A 

{T~Iion} 

AmelIdment made: 

Page 2. line 5, for "2OOT atI:Istitute "2Q(W. 

(Dr. Raghuvansh Prasad Singh) 

[English} 

SHRI BASU DEB ACHARIA (Bankura): Where are 
the copies of amelldmenta to the 8111? They have not 
been circulated. .•. (fnIIInupIionB) 

MR. CHAIRMAN: They have already been cin::uIaIed. 

... (Intsmptions) 

MR. CHAIRMAN: The question is: 

"That clause 4, as amended, stand part of the 811.· 

ThtI motion was IIdopt«I. 

Clauss 4, l1li ~ .... MIdMI to IhtI BIl 

a.....s 
Amendment of Section 3. 

{TransIIItion} 

AmelIdment made: 

Page 3 line 14 and 15 8Ub8titute 

Acquisition of land for "military, air fora. and anned 
forces of the Union or eny \¥Oft( vital to national security 
or defence of Inc:Ia or Stale Police" 

Page 3, line 13, after "lawful contract" Insert" or is 
having the Iand". 

Page 3, line 21, Amendment In Hindi text not 
required. 

Page 3, for lines 27 and 28, aub8titute-

"(II) construction of roads, highways, bridges, airports, 
ports, rail systems, mining activities, educational 
sports, health care, touriam, transportation, space 
programme and hou8Ing for such Income groups as 
may be epecIfIed from time to time by the appropriate 
Govemmenr. (7) 

(Dr. Raghwanah Prasad Singh) 

{English} 

SHRI HANNAN MOUAH (Uluberia): I beg to move: 

Page3, omiIlines 12 to 15. (29) 

MR. CHAIRMAN: I shall put amendment No.29 moved 
by Shri Haman Mollah to the vote of the House. 

MR. CHAIRMAN: The question is: 

."That cIauIe 5, 88 amended, stand part of the BlR.· 

ThtI motion was 8dopIBd. 

CIIIutIs 5, 8$ 6I'I7tN1dtId. was sddsd to IhtI SHI. 

/TianMIIIOn} 

SHRI RAMCHANDRA PASWAN (Roeera): Sir, I would 
like to know about this Bill for the Schedulad Castes 
from you ... (InlfHTuptions). 

MR. CHAIRMAN: Hon. Member Ramchandra 
Paswan p, not this time, you can raise It another time. It 
has already been defered. 

... (l11IfmUpfIon$) 

SHRI BASU DEB ACHARIA (Bankura): What is 
happening, will It go on like this in the 
House •.. (Inlrmuplfons) 

lneertion of new Section 3A. 

Page 4, line 22, 

for "2007 lUbetltute, 2008" 



609 PHALGUNA 6, 1930 (SBks) (Amsndmtlnl) Bill, 2007 610 

Page 4, after line 26, insert the foRowing section. 

"3B. (1) The appropriate Government shall constitute 
a Committee under the Chairpersonship of the Chief 
Secretary, consisting of the Secretaries of the 
Departments of Finance, Rural Development and the 
concerned Department and not more than three 
experts from the relevant fields, to examine proposals 
for land acquisition. 

(English] 

SHRI HANNAN MOLlAH): I beg to move: • 

Page 4, .tItJr line 17, -

Insllff '7he Social Impact Aaaessment team shaH 
amongst other things: 

<a) appraise project proposal In terms of its public 
purpose; 

(b) 8S888II the impact of the acquisition on fertile 
and irrigated agricultural lands, common property 
resources, livelihoods, displacement, 
environmental sustainability, on the scheduled 
castes, the scheduled trfbes and other wlnerable 
sections of the society; 

(c) identify and consider other less-displacing 
alternatives; and 

(d) consuH with the Gram Sabhas, interested 
persons and families Ukely to be affected and 
to take into consideration their suggestions;" (30) 

MR. CHAIRMAN: I shall now put amendment no. 30, 
moved by Shri Hannan MoIIah to the vote of the House. 

MR. CHAIRMAN: The question is: 

'7hat clause 8, as amended, stand part of the Bill." 

Clause 9 

Amendment of Section 4 

(TmnslBlion] 

Amendment mede: 

Page 4, for Une 28 substitute (a) for sUb-section (1) 
the following sub-section shall be substituted namely: 

"(1) Whenever, it appears to the approrpirate 
Government that land in any area is required or likely 
to be required for any public purpose or for a 
COf11:I8I1Y, a notification to that effect along with details 
of the land to be acquired in rural and urban areas 
shall be published in the following manner, namely:-

(i) in the official Gazette; 

(Ii) in three daily newspapere circulating in that 
locality of which one each shall be in Hindi, 
English and a regional language; 

(iii) in the website of the appropriate Government in 
pubUc domain; 

(iv) by making available for inspection by persons 
affected, at the Tehsil or Grem Panchayat or 
Urban Local Body Office; and 

(v) the Collector shan also cause public notice of 
the substance of such notification to be put up 
at convenient places in the said locality. 

Page 4, after line 4, insert-

"Explanation-The last of the dates of such publication 
and the giving of such public notice being hereinafter 
referred to as the date of publication of the 
notification". 

(Dr. Raghuvansh Prasad Singh) 

{English] 

MR. CHAIRMAN: The question is: 

'7hat clause 9, as amended, stand part of the Bill.· 

CIausIJ .9, as alTllll7ded, was added to the BiD. 
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MOTION UNDER RULE 388 

SuspeneIon of Rule 80 (I) 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): I beg to move: 

"That this House do suspend clause (i) of rule 80 
of Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates. 
in its application to the Govemment amendment No. 
13 to the Land Acquisition (Amendment) am, 2007 
and that this amendment may be allowed to be 
moved," 

MR. CHAIRMAN: The question is: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in 
lok Sabha in so far as it requires that an amendment 
shaH be within the scope of the Bill and relevant to 
the subject maner of the clause to which it relates, 
in its application to the Govemment amendment No. 
13 to the Land Acquisition (Amendment) BiD, 2007 
and that this amendment may be allowed to be 
moved." 

The motion was adopted. 

New Clause 9A 

Amendment of Section SA 

{Tmnslalion] 

Amendment made: 

Page 5. after line 21, insert gA. in section SA of the 
principal Act. 

"(a) in sub-section (1). for the words "within thirty 
days from the date of the publication of the notification", 
the words ·Within sixty days from the date of the 
Publication of notification" shall be substituted; 

(b) in sub-section (2), after the words -proceedings 
held by him" the words "aJong with a separate report 
giving particulars as to the number of affected families 
likely to be displaced in plain or hilly areas. 

(Dr. Raghuvansh Prasad Singh) 

{English] 

MR. CHAIRMAN: The question is: 

"That New Clause 9A be added to the Bill." 

Clau .. 10 

Amendment of Section 6 

{Tf1Insllllion] 

Page 5, for line 22, Substitute 

"10. In section 6 of the Principal Act. (a) in sub 
section (1), Page 5, after line 25, insert (14) 

(b) in sub-section (2), after the words "and the 
collector shalr', the words "apart from placing the public 
notice on the website of the district concerned in public 
domain" shall be inserted. (15) 

(Dr. Raghuvansh Prasad Singh) 

{English] 

SHRI HANNAN MOLLAH: I beg to move: 

Page 5, omit line 41 (31) 

MR. CHAIRMAN: I shall now put amendment no. 31, 
moved by Shri Hannan Mollah to the vote of the House. 

The llmendment WIIS put lind ntIflII/ivsd. 

MR. CHAIRMAN: The question is: 

"That clause 10, 88 amended, etand part of the Bill." 

The motion WAS /IdopItId. 

Clause 10. as llmended, WIIS IIddtId to the SiH. 

Cllluse 11 was added to II1tJ Bill. 

MonON UNDER RULE 388 

Suspension of Rul. 80 (I) 

DR. RAGHUVANSH PRASAD SINGH: I beg to move: 
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"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the BiD and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Govemment amendment No. 
16, to the Land Acquisition (Amendm~nt) Bill, 2007 
and that this amendment may be allowed to be 
moved." 

MR. CHAIRMAN: The question is: 

"That this House do suspend clause (i) of rule 80 
of Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it requiras that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Govemment amendment No. 
16, to the Land Acquisition (Amendment) Bill, 2007 
and that this amendment may be allowed to be 
moved." 

[Tnmsllltionj 

The motion WBS sdop/tJd. 

New Clause 11A 

Amendment of Section 9 

Amendment made: 

Page 5, after line 34, insert-

·11A. In section 9 of the principal Act, in s~section 
(1), for the words "The Collector shaD than", the words 
"The Collector shall apart from placing the public 
notice on the webite of the district. 

(Dr. Raghuvansh Prasad Singh) 

{Englishj 

MR. CHAIRMAN: The question is: 

"That New Clause llA be added to the Bill." 

The motion was 8dopIed. 

Ntlw ClaUSII l1A was addtHJ /0 IhtJ Bil. 

Clauee 12 

Substitution of new section for Section 11 A 

[TfBns/ationj 

Page 5, line 39 

for "200r substitute "2008" (17) 

(Dr. Raghuvansh Prasad Singh) 

{Engllshj 

MR. CHAIRMAN: The question is: 

"That clause 12, as amended, stand part of the Bill." 

The motion was sdop/tJd. 

Clal/StJ 12, as amsnt:Ied, was addtId to the Bill 

Clau .. 13 

Insertion of new sections after Section 11A. 

{Transla/ionj 

Amendment made: 

Page 6, line 32 

Amendment in Hindi text not required 

(Dr. Raghuvansh Prasad Singh) 

(Englishj 

SHRI HANNAN MOLLAH: Sir, I beg to move: 

Page 5, for linas 34 to 44,-

substituIs "the highest value of the sale price as 
example for similar type of land situated 
in the village or vicinity from the 
preceding three years, with a 50 per 
cent, mark-up to be added for every 
year.". (32) 

Page 6, for lines 30 to 43,-

substituIe ·11C.(1) When land is acquired for a 
company authorized to issue shares and 
debentures, such company shall provide 
20 per cent, of its shares or debentures 
free to be shared equally amongst the 
interested persons. 

(2) Shares and Debentures shall be 
given over and above the compensation, 
as a part of profit-sharing. 

(3) For this, the Govemment shall create 
a Corpus Fund/Depository which can 
manage the shares and debentures of 
the affected persons and provide them 
with a Mure stream of assured monthly 
income. 
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(4) The allotment of shares and 
debentures mentioned in thla section 
shaH be made by the company In such 
manner as may be preacribed. 

Explllnllfion.- In this section, the 
expr888ion "shares and debentures" has 
the same meaning as assigned to It 
under the Companies Act. 1956.·. (33) 

MR. CHAIRMAN: I shaI now put amendment Nos. 
32 and 33 moved by Shri Hannan Mollah to the vote of 
the House. 

SHRI BASU DEB ACHARIA: Sir, we press for 
Division. 

MR. CHAIRMAN: Let the Lobbies be cleared -

Now, the lobbies have been cleared. 

The question is: 

"Page 5, for lines 34 to 44,-

8UbsIiIuttI "the highest value of the sale price as 
e~ for similar type of land situated 
in the village or Vicinity from the 
preceding three years, with a 50 per 
cent, mark-up to be added for every 
year.". (32) 

Page 6, for lines 30 to 43,-

substiIut8 "11C.(1) When land is acquired for a 
company authorized to issue shares and 
debentures, such company shall provide 
20 per cent, of its shares or debentures 
free to be shared equally amongst the 
interested persons. 

(2) Shares and Debentures shall be 
given over and above the compensation, 
as a part of profit-sharing. 

(5) For this, the Government shaa create 
a Corpus FundIDepoaitory which can 
manage the shares and debentu.... of 
the affected persons and provide them 
with a future stream of assured monthly 
income. 

(6) The allotment of shares and 
debentures mentioned in this section 
shaH be made by the company in such 
manner as may be prescribed. 

Explllnllfion. - In this section, the 
expression -shares and debentures" has 
the same meaning as assigned to It 
under the Cornpanlea Act, 1956.". (33) 

ThtI LoIr SIIbIIII dMdtHJ: 

21.00 twa. 

DIVISION NO. 

Acharia, Shri Basu Deb 

Bannan, Prof. Baaudeb 

Bauri, Shrimati Suamita 

Choudhury, Shri BansagopaI 

Manoj, Dr. K.S. 

Mollah. Shri Hannan 

Radhakriahnan, Shri Vart<aIa 

Seal, Shri Sudhangshu 

Sen. Shrimati Minati 

Topdar, Shri Tarit Baran 

NOES 

Aaron Rashid, Shri J.M. 

Agarwal, Dr. DhIrendra 

Ansari, Shri Furtaln 

'Babe', Shri K.C. Singh 

BaneaI, Shri Pawan Kumar 

Barku, SM Shingada Damodar 

Botcha, Shrimati Jhansi Lakshmi 

Chaure, Shrl Bapu Hari 

Chitthan, Shrl N.S. V. 

Dubey, Shri Chandra Shekhar 

*Elangovan, Shri E.V.K.S. 

Fanthome, Shri Francis 

Gaikwad, Shri Eknath Mahadeo 

Gamang, Shri Giridhar 

*CorrectedlYoted through 1IIp. 

AYES 
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Gavit. Shrl Manikrao HodIya 

Goyal, Shri Surendra Prakash 

Hanumanthappa, Shri N.Y. 

·Harsha Kumar. Shri G.V. 

Hussain. Shri Anwar 

Jha. Shrl Raghunath 

Keritetta. Shrlmatl Sushlla 

Kharventhan, Shri S.K. 

Krishna. Shri Vijoy 

Lalu Prasad. Shri 

Meena, Shri Namo Narain 

Mehta. Shrl AIok Kumar 

Meinya. Dr. Thokchom 

Mistry, Shri Madhusudan 

Nikhll Kumar. Shri 

Oraon. Dr. Rameshwar 

Panabaka Lakshml, Shrimati 

Paawan. Shrl Ramchandra 

Paswan. Shri Virchandra 

Patel, Shri Oinaha 

Patel. Shri Kishanbhai V. 

Patll, Shrl Pratik P. 

Prabhu, Shri R. 

Rana, Shri Rabinder Kumar 

Ranjan, Shrlmati Ranjeet 

Rao. ShA K.S. 

"Sangma. Kumari Agatha K. 

Saradgi. SM Iqbal Ahmed 

Shivanna. Shri M. 

Singh. Kunwar Manvendra 

Singh. Shri Ganesh Prasad 

Singh. Shri Manlk 

Singh. Shri Rampal 

'Correctedlvoted through slip. 

PHALGUNA 8, 1930 (s..ts) 

Singh. Shri Sita Ram 

Singh. Shrimati Kanti 

(AtntInt:ImBntJ Bill, 2007 

Solanki, Shri Bharatsinh Madhavsinh 

Sumbrui, Shri Bagun 

Suryawanshi, Shri Narsingrao H. 

Thangkabalu, Shri K. V. 

Virupakshappa, Shri K. 

Vundavalli. Shri Aruna Kumar 

Yadav. Shri Anirudh Prasad sIiss Sadhu 

Yadav. Shrl Kailaah Nath Singh 

Yadav, Shri Ram Kripal 

618 

MR. CHAIRMAN: Subject to correction·. the result of 
the Division is: 

Ayes - 10 

Noes - 55 

The motion was negatill8d. 

MR. CHAIRMAN: The question is: 

"That clause 13. as amended. stand part of the Bill." 

The motion was IIdoptsd. 

ClalJS8 13, as 8R1IIf1dBcI. was added to the Bill 

Clause 14 

Amendment of Section 12 

(Translll/ion} 

Amendment made: 

Page 7, omit line 32 to 36 (19) 

(Dr. Raghuwansh Prasad Singh) 

{English} 

MR. CHAIRMAN: The question is: 

"That clause 14. as amended, stand part of the Bill." 

The motion was adopted. 

CtsIJS8 14, as 8I11BndtJd, was added to the Bill. 

CtsIJS8 15 was added to the Bill 

*The following Members also recorded their votes through slip. 
Noes: 55 + Shri E.V.K.S. Elangovan. Shri G.V. Harsha Kumar 
and Kumari Agatha K. Sangma = 58 
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MOTION UNDER RULE 388 

Suspension of Rule 80(1) 

DR. RAGHUVANSH PRASAD SINGH: Sir, I beg to 
move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the BiD and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment 
No.20 to the Land Acquisition (Amendment) Bill, 2007 
and that this amendment may be allowed to be 
moved." 

MR. CHAIRMAN: The question is: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the BIH and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment 
N020 to the Land Acquisition (Amendment) BiI, 2007 
and that this amendment may be aHowed to be 
moved,' 

New Clause 15A 

Payment of compensation and taking over Possession 

[Translationj 

Amendment made: 

Page 7, after line 12, insert-

15A. For section 16 of the principal Act, the following 
section shall be substituted, namely:-

·16. (1) The CoHector shall ensure that full payment 
of compensation is paid or tendered to the entitled 
persons within a period of ninety days convnencing 
from the date of the award under section 11. 

(2) On the fulfilment of the condition provided in 
sub-section (1), the Collector shan take possession 
of the land acquired, which shan, thereupon, vest 
absolutely in the Government, free from all 
encumbrances". 

(Dr. Raghuvansh Prasad Singh) 

{Englishj 

MR. CHAIRMAN: The question is: 

"That new clause 15A be added to the Bill.' 

New cIIlus8 1SA· was added /0 thtI BHI. 

Clauss 16 was added /0 thtI BIll. 

MOTION UNDER RULE 388 

Suspenalon of Rute 80(1) 

DR. RAGHUVANSH PRASAD SINGH: Sir, I beg to 
move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bin and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment 
No.21 to the Land Acquisition (Amendment) BiR, 2007 
and that this amendment may be allowed to be 
moved'-

MR. CHAIRMAN: The question is: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha In so far as it requires that an amendment 
shaU be within the scope of the BiD and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment 
No.21 to the Land Acquisition (Amendment) Bin, 2007 
and that this amendment may be sHowed to be 
moved,' 

TINJ motion was adopted. 

New Cia... 1&,\ 

Amendment of Section 17 

{Translation} 

Amendment made: 

Page 7, after line 44 insert-

16A. In section 17 of the principal Act, after sub-
section (1) the following sub-section shall be inserted, 
namely:-
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.(1 A) The powers of the appropriate Government 
under sub-section (1) shall be restricted to minimum 
area required for the defence of India or national 
security and the compensation amount shall be 
eetimated having regard to section 11 Band 11 CO 

(Dr. Raghuvansh Prasad Singh) 

[English} 

MR. CHAIRMAN: The question is: 

"That new clause 16A be added to the Bill." 

The motion was adopted. 

Ntlw cIIIuss 16A was added to the Bill. 

Clau.e 17 

Insertion of new parts 11 A and 11 B 

/T""'Iion} 

Amendment made: 

Page 9, lines 31 after ·compensation under this Aer, 
insert ·or the settlement of disputes relating to 
rehabilitation and resettlement of the affected family under 
the provisions of the Rehabilitation and ResetUement Act, 
2008·. 

(Or. Raghuvansh Prasad Singh) 

{English} 

MR. CHAIRMAN: The question is:. 

"That clause 17, as amended, stand part of the BiD." 

The motion tnlS adoptBd. 

CI8use f 7, /IS IlfT1IIf1ded. was added /0 Ih6 Bill. 

CIlIUSBS 186nd 19 were IKIdtKI /0 the BiU. 

CleUM 20 

Insertion of new section after Section 28A. 

MR. CHAIRMAN: The question is: 

"That clause 20 stand part of the Bill.· 

The monon was negatived. 

Cleuee 21 

Omission of part VII. 

MR. CHAIRMAN: The question is: 

"That clause 21 stand part of the Bill." 

The motion was adopted. 

Clause 21 was added to the Bill. 

MOTION UNDER RULE 388 

Suspension of Rule 80(1) 

DR. RAGHUVANSH PRASAD SINGH: Sir, I beg to 
move: 

"That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha In so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Govemment amendment 
No.23 to the Land Acquisition (Amendment) Bill, 2007 
and that this amendment may be aHowed to be 
moved." 

MR. CHAIRMAN: The question is: 

"That this House do suspend clause (i) of -rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment 
No.23 to the Land Acquisition (Amendment) Bill, 2007 
and that this amendment mc:.:' be allowed to be 
moved." 

The motion was adopted. 

New Clau.e 21 A 

Amendment of Section 45 

/Translillion} 

Amendment made: 

Page 12 after line 6, insert-

21A. In section 45 of the principal Act, in sub-section 
(3) for the words "adun male member", the words "adun 
member" shall be substituted. 

(Dr. Raghuvansh Prasad Singh) 
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{English] 

MR. CHAIRMAN: The question is: 

"That new clause 21A be added to the Bill." 

The motion was adopted. 

New claUS8 21A was sdd6d /0 1M Bill. 

CIausss 22 and 23 """" added to 1M Bill. 

Clauee 1 

Short title and commencement 

fTmnsla/ion] 

Amendment made: 

Page 1, line 2 

tor "2OOT substitute "2008" (2) 

(Dr. Raghuvansh Prasad Singh) 

{Enr;Jsh] 

MR. CHAIRMAN: The question is: 

"That clause 1, as amended, stand part of the Bill: 
The motkJn was adopIsd. 

Clause 1, as amendtKl, was added /0 the Bill 

Enacting Formula 

fTl1IIISIa/ion] 

Amendment made: 

Page 1. Line 1 

for ninety eigth substitute "fifty ninth" (1). 

(Dr. Raghuvansh Prasad Singh) 

{English] 

MR. CHAIRMAN: The question is: 

"That Enacting Fonnula, as amended, stand part of 
the Bill." 

The motion was adoptrJd. 

The £nacJing FotmuIII. as II/nIII1tI«I, was addBd /0 the 
BiN. 

The Long Tille was addtJd /0 the Bill. 

DR. RAGHUVANSH PRASAD SINGH: I beg to move: 

"That the Bill, as amended, be passed." 

MR. CHAIRMAN: The question is: 

"That the Bill, 88 amended, be peseed. 

The motion was MitJpI6d. 

MR. CHAIRMAN: The House stands a$Umed to 
meet tomorrow, the 26th February, 2009 at 11.00 a.m. 

21.09 hrL 

The Lo/( Sabha Ih8n IItjoumBd 1/11 EItwrJn of 1M 
Clock 011 ThulSday, Fsblutlty 26. 2OO!V 

Phs/guns 7, 1930 (Saka). 
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ANNEXURE I MtNnbtIr·wis8 Index to UnstsmJd 0ussIi0ns 

MtImI:JtHr.wi811 IndtIx to Ststrsd Ousstions SI.No. Member's Name Question Number 

SI.No. Member'. Name Question Number 2 3 

1. Shri Ad8uI, Anandrao VIthobe 138 1. SM Aaron Rashid, J.M. 746, 797 

2. Shri Ajay Kumer, S. 124 2. Shri Abdullakutty 686, 715 

3. Shri Barad, Jasubhai Dhanabhai 135 3. Shri Acharia, Basu Deb 672, 723, 

4. Dr. Chlnta Mohan 122 787, 797 

5. Dr. Dhanaraju, K. 130 4. Shri Adsul, Anandrao Vlthoba 695, 752, 
773, 786 

6. Shri Gaikwad, Eknath Mahadeo 134 

7. 5M Hussain, Anwar 133 
5. Dr. Agarwal, Dhirendra 622,718 

8. Shri Jindal, Naveen 129 6. Shri Ahir, Hansraj G. 624, 680, 
728, 755, 775 

9. SM Krishna, Vijoy 137 
7. Shri Ajay Kumar, S. 692 

10. Shri Kumar, Nlkhil 138 

11. Shri Maharia, Subhash 137 
8. SM Ananth Kumar 667 

12. SmI. Mane, Nivedita 134 9. Shri Angadi, Suresh 625, 645, 
691, 763, 796 

13. Shri Mistry. Madhueudan 126 
10. Shri Athawale, Ramdas 664, 708, 

14. Shri Parste, Dalpat Singh 131 742,Q67,782 
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